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LOK SABHA DEBATES 

I 

LOK SABHA 

Friday, Octol>er 22, 1982/ As,•ina 30, 1904 
(Saka) 

The Lok Sahlia met at Eleven of the Clock 

[MR. DEPUTY SPEAJC.ER in the Chair]. 

ORAL ANSWERS TO QUESTIONS 

f�fi,4·;;· ���� t ct""rii1"ql;Jf 1'iT 
�;:;'(t� 

+ 
* :! 9 o .  siil qrr� TI'f siii ,. · 

sa,;r) f�� �� �;;1 
tflf f ��T �T � � � WIT 

?fi'� f'fi' : 

( cfi ) '-llfl � � � fefi- f/ffanc;.i,r.:r 
ftblMll·if =f." ;ijfH'-i"1 �r;:lf ��T 
� ,;t Sll 1'4-f;T � et M .q t ,:it eITT �-;;r,;r 
it � cf.1T � ; 

( � ) ,lff � � �� � 
�T � '464Ni!fl1 � i�r � 

,:,,. 

'I.ff fo fr.4 f(;Wf tM 1¥8414i!hl
. 

� �� 
it � � � � � lITT' �, 
d1' � 

(ir)  � i� � � � 
� � � ; If� 

('-" ) ef� �, 6' i:tm � lt 
\ . 

� ifi1' m � t ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DBPBNCE (SHRI K. P. 
SlNGH DEO) : (a) No; Sir. No pro-

2!08 LS-1. 

2 

fessional training in education has been 
prescribed for the Civilian Teachen. 

· Accordingly, on the recommendations of 
the Third Pay Commission, the following 
scales of pay are available to them :-

( i )  Rs. 260-400 (for Under-
Graduate Teacher) 

( ii )  Rs. 330-560 (for Graduate 
Teacher)  

On the other hand teachers in genera l 
schools  are required to possess profes
sionat  diploma; certificate and are placed 
in l he scale of Rs. 330-560. 

( b )  to (d ) .  In view of (a) above the 
quest ion of d isparity does not ari�. 

�.:t foci �,�vr cii:ri : li"� � -
�af �t�. J' � � ff ;:rr,,.;)q 
fiITT m- � � � � � frfi 
r m�-w;; i't"-:.f� iti- �� ffi"1IT"'"4' 
farv�) if;' �t�M cti1

. 
ifi ci�nf 

�r �a=rr · �  w.:r � �n: � 
�1"mf � � � � .,.� tf 
tmn' �' � �t � � ¢ �
"1'1"l isfffl �' ffl � � cf�
ltfif it � w.m: � � � 
m-Rilrt � �r '4&414 cfi � � 
m- t � � � � �  
� ? 

� Sf� � , � � �  
f�� e'rinf cfif qM+4M ,;r;tT 
'4WNoflT � cf� ff;' � � 
ifi' r� �� t, m · �, m � 

� i� il-lif � ? �'h: �  
� � � � t � � { ? 

� � it 1tll' � \Tr iq;rr t fit; 
!9 .t' ref �T fof4f\"14i-l � f� 



3 Oral A,iswers OCTOBER 22� 1982 Oral An61Hrl 

� 11'Q'. 'f, cl' � it � w� 
it� it �t � � � f�cT 
ali"{ � irtt ! � \Vi� � t 
-M+IM efft" � � f� �-
';rr;r � �fm: i� i!1ffi'T.i f cfilff 
� �T t I 

� ff11: cfffiiq ij ffi �ffl 
� m'f _;ft � � w �, 
t w �� i:r � �m fcfi f� 
� if � � � �  
it ftl7f'c1" fcfilll � �, �!IT 73iicfif 
qM+IM '17 � �M+-11� � ��Pf 
� � f� �n: � t ?  
llf� �' ij) cf-iif �cfi ? 

SHRI K. P. SINGH DEO: As I have 
mentioned in the answer. there is  ao dis
crimination or disparity as far as the 
�cale is concerned. In fact, prior to the 
Third Pay Commission, the Civil School 
Masters were getting two scales of pay 
i.e., 1 30-200 for Graduates and 1 10-1 80 
for non-Graduates. As a result of the 
recommendations of the Third Pay Com
mission, their scales were revised to 
330-560 for $raduates and 260-400 for 
non-graduates. 

As far as surplus teachers are concern
ed, whatever number of teachers were 
found to he �urplus, they were posted to 
alternati'Ve jobs according to their 
suitability and willingness. If the hon. 
Member has any specific instance of 
people getting lower pay or scale he can 
bring that to our notice and 'we will 

examine that. 

SHRI P. NAMGYAL: Will the Gov
ernment consider to have a running grade 
for alJ the teachers as the grades of 
teachers in our country are very tow and 
because of that. Government teachers try 
to. go to other services? To prevent this, 
will the Government consider to have a 
running grade for them with qualification 
bar and efficiency bar ,so that they may 
oot get h Ustrated in the service? 

SHRI K. P. SINGH DEO: The educa· 
tion cover in the Armed forces is pr.>· 
vided by the help of combatant unit 
educatiQn instructors, who train theae 
people. · But this is a suggestion which 
needs examination. 

"' �i1'"l1'� ;f\'{ITI {fl.ff � 
� ifi1° � 1 9 7 8  if � mt 
srv;r ml' 2 4 5  cf>1' .jfj..fi!fi'(U �. fiil'ri 
<1Ni1�"' � �r� Tf(ff '1f1' ;t- � 
fw err � �, �� er� �i:l' 
fct;� � � �� it' <li1' 'lU � � 
litiit� f� � � 73't'fofi1' � 
�Tct � � I �  ifR �
itc ifri � 2 0 srq;r � ! ,;rn; 
JT·� 'TI' � 1 5  � f9-i � � 
fu"fc ift' if � I ct7.l'r �ff �� 
cfi1' irf, lffG � ITT t.tzrr � *1' iri ? 
�r � 4· �r 1, � 1'lff 
cwfqj�j � � ?  
SHRI K. P. SI.NOH DEO :  There bas 

been correspondence on this. And the 
hon. Member did bring it to our notice 
we are still examining it and we shall 
revert back to it. 

Public Db;tribution of Vanaspatl Ghee 

*293. SHRI KRISHNA KUMAR 
GOYAL: Wil l  the Minister of CIVIL 
SUPPLIES be pleased to 5tate : 

(a) whether Government propose to 
start public distribution of vanaspati gheo 
in a fixed quantity each month for meet· 
ing the consumers' requirements; 

(b) the steps so far taken in this regard; 
and 

(c) what are the details in regard to 
the prices of vanaspati, brand packing size, 
monthly quantity etc. to be drawn by tho 
consumers from the Fair Price Shop? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES (SffR.l 
MOHAMMED USMAN ARIF) : (a) 
No, Sit. 

(b) 'Does not arise. 
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( c) Sinec vanaspati is not bein& dis
tributed by fair price shops, the question 
of details does no� arise. 

'l\' !>181' pnt 'TI'Q'W : �!ff 
�I �°{ if' �f"{ � cfi� l � � 
� u:m � t � '1T11' cfi� � 
fifi srv.:f' �f'«T � � I 

. if � iff.fr �r� � � 
�m f<li � �r 3 s- 4 o �q'({ 
f� � �f lfl"::;J'�� �cfC.:f ef;1' iITTf 
iT r,f t I lf� ITT �� cf �T � I 

-q)q"fe � �w ��rcpr q-r� 
t m � "eft � I IF� f�1 � 
t Ffi �if q� tttf "tin �ff r i ijf �<4if� 
.f.l" .:rrfa-'-ft �h: '.3'ff1i "{lli�r"{if rlf t 
ifl� �:ftfqtflf � lf� � 1 6, I 7 
� f 1 8 �qir ftf.� �<li fq�(l � I .:r�if;f' 
fi� ii 1-ff T cfrffqf;r f.fr ifq;ft' 'Ef1" �· 
�iH-e'°'!24e � � it l:fff'flt1° � � I " C'\  t!. 
i;faf �m l� 5f�i '(  � � � �I @  
m 1fifi lf� m TJ:ifi �r�lfifi er� ! 
!i� eT,�� ��r �� er� lffiffl s� 
�m qfi:;r� fsf{t;l{cw.f f�p;q i:t 
� mfq-;.r � it �7:11' ktttiff � ' 

� T,n r� .. f;f" o'"fT r1T1Tn-� ,m 
�mt t � ��lf l{a1' ( t4't '1'1'frq't1 m 
1""'1\''A") : � � � � lfr ,q'fil'� 
� f� �� � �lo ID'( �!fl:t'1l 
� � � � i� snw �� �  � 
� t, \1'qq mfq(1 fctilff .jff2f rp1, 
m � '-Rcfi m f q:qn: �qr t 111� 
� � � it � �� iffi,� G\l l tll� 
� � � (Iff t  I 1 9 6 8, 1 9 7 0, 
} 9 7 2, 1 9 7 8  1t iO' '{� It( fef� §q'f 
� I m-m �;f �Filf' �afl'rrt cFr S.Tf;l' 
� � � fcF'ff t � cmfww 
if t fcli � � f�� �{ f � .-�� 
itn: �w.:r m if; � atm 

� � � affi1' � 7J'iilf �T'(ctiH:t 

cf?l' � � � m i , � �  
• crcrm t feti �-ef\"lfr � �m
� ff. � it � lff�lf � � 
�cfii=f �'+fl" �{f c1'iT � �'ti: 
� ,'ll<h4cfid I it.:ff �r� -�'hr ff?."n: 
�) qf t � 1t I Wrwf1f � 'fi'*TI 
cfil'�ID cf.ra;rrf � � eft � ��r 
�Tdt t �T � I 

· � � � t � �� � m  
t � ri � fat, � m- crri � � 
� �1 � � � "'.'{)' ifTff �ffi 
� m � � � �rcrr � fcfi �fr 
ffl � mi: q'� � � :m �  �, 

� � � -::r;rt � sfff'n "l � I  1 +1 � '1 1  (l_ , 'f>�t � m 
i � cfiT �r � m � �r lf:r 73"� 
� �� �1 � �  � �� <li� ?r 
� � cmr �c mar � f<fi 
�� � i.fim � I 

t!;cfi afR'f � llf t f<ri � � �i, 
:iM-r, � c'f?.fT � �� -ar�;fr 
cfiT � ffirf; afrfT �� �I '3"'1�T 
� � � � itf�cfiffi" �� q-"{ 

�ifi1' � � ij'�et fr � :Jfi� � c:f,ifqf;:r 
'cfl" � � � cfil: �ff � I fflcl"i:fi il° 
ITT$ti � cfiT �.rzr f� �:  �R {r � 
itft<: � �tfcli �lilt �� � ���r 
� � �� � t ¢� ict�r �-r 
� �� � � arrm it �jfff 
& � � � � �l � l� l!�!f 
m � �r lflff � , �� WR � 'R  
� � t a)  lT� � � f� �rs 
i cp� �Tat � I �ITTT �To A-'� .:.r� 

· ifflli t fcfi <iilfi<feliti � ��cfir ;,�t 
if.ff �� � I 

� � � � cfir {icier �, 
� if t1l bl it q� �� cfT� ?fl" 
srr� � ( � ;rt fi1Tffl" f, a-« (ft �ft 
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� � t I � � \l11T � i fcfi � o!Tc �o f� � q'°( � 

. -- � t fifi" � � ct\' -� gftt ;rr,r- �r t (f� � mer '-Tm � 
m- � it m �r ri rn � , ��r t ifh: l:ij � � SJffll'. 
� ifiTW � � � � fcti � lffi eiifci'e � �4AAc t 
� �� f� t � � � lfTlT � ';fR ? l1'N.f 
ilTcT � I Sl1i'V �� efi1' �cf. If.TI' ti� 

ITT '"" fl'TI: "'�� : iim � 
;\" � � � it; � � �  
it � �-u areTt t lfT � � � 
fcri �)rff cfil" � vm m � � 
t ,  ii· �r � � t f.f." �  
l.lT � ciiT 'I� � � atiT � � 
� m cfil" f{r m � �� � 
�Tit t ft.fir � � � if m'efl' 
� t f�, �1 it � � t f� 
� 'cfT � � en� �ff ih" 
�l � �R .:r �r � �n *t"  
�Tcr�m �"ttfr � 1 ¢� � � fcfi 
� efiT\\lT � � � eti( qr � � 
o� .f"@ � I 

m � t � �r tf.ifq'fu efinJtR 
� f�I � �r :qf� �I � 

qr;),: fin, �� � f� �
� ctiT �r f� q-fij' � t � 
ITTlFf GRT cfiT � � m'cfefi g 
� �n 'ift" �).,r cfiT � � t 
fcfi Q,¥ft4<'li4c � m q,: �B> �r 
�) foiicic m- �� � cfil" 
� ct'ir q,:01n'1 m � � � � 
� cffl- +f'ITcfic � � ctft � 
atil � �� � � � � ctiT mq
efi'"{ � � trh: irorw 'Ri� �I 

it-! ijT C trr ,, I ITl!� � efiT 'cfti• 

� fflq" � �frik: � rn � 
i.� srror me� it � � � 
� I � � srmf � �"( . ;i� 
f�\ll" � � � � & 1rh: 
� � � Ri' �  � �  
srmr ihr � t , � � 

� w1tr. i iiJro.r �11rr att � �� 
& I cp:ff � � qft it �)�;f ? 

llT � IRT � : �  
\ f� � cfiroJT ,;r'h: � � m 

iifcfM t � tt � fiti ffl' � 
«mf ·,. ctiT � � �-� cti1ft 
� �Tm' t I Sf1!l!' � � 
Gfffi'llT ! fifi -iit ii�, :qftfr, �fcfi:i 
IT1ft �I fiil"ff � � � � 
r.fil � �;rr � � � '3'B' fff� 

� �q-fri' 'r.f'i 171 G°�) �� �c:r,i I � 
�cfi'T �mr,; Cffl�T � �:fr"a � 
it ��T fra-r � I is{tf."( fITT qrff;, 
i1- i:tif� �� cfilT{Uf \jj"T qcrr Qrm 

� �  ¥t � � t 1 £f.r 
ffl'lcfiT lf� m �r ! fcfi 1 9 7 s 
ff �·�- zr:i;· ;;;it it f 'I � o=;r't� .:ilf �c9"1°f 
�, �);:ff �-� ffS>.TI: QT 11"{ � I 
� � m-ir it � 2fi1fl' �Rft 
� ITT q� � �� � �ITT 
t I � � �� 1 9 7 5  

� mn: � , � � q'ti: �  
ctn" � �T t I lf� �l'cfi t 
Ffl' � � cfiT (16$14cfi (OJ 

�) im " t I � � � � 
� C\fi1' ,;i I q lt4 t.fid 1,;ri cfiT 'aioT f� 
(" � � � � , � � � 
\jff lWT � � � � .; cfi{ q-rif 
aar 6'cfi � ft.lit � �'l<f .;(f l 
� � � �� f� 
iti �ftir � ' 

� cfcf, � cfiT � t 
il"Rff, +ll'm, �ffl q-r� � � 

8 
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lJJ:ti .ln5.'� ij:, J!.!.l:t � J;t�j.J:ti I � 

�}�,et ,l:-g �.b:t.l:!.e '� ,lt.!k& � 
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Convertible Debentures Issued by Lohia 
Machines Limited 

*294. SHRI R. L. P. VERMA: Will 
the Mini•ter of FINANCE be pleased to 
state : 

( a )  whether Lohia Machines Ltd. 
recently entered the capital market by 
issuing convert ible debentures carrying 
the temptation of al lotment of a Ve�pa 
Scooter out of the 25 per cent quota of 
annual production reserved for preferential 
treatment to the debenture holders; 

(b )  if so. the new capital issue which 
bis Ministry authorised this Company to 

raiSe and tho nui;nber of d&;� 
thrown open to tile public; 

(c)  the total subscription made to· 
these debentures and how much of that 
wa8 or is being returned being over
subscribed or on account of non allot· 
ment; 

(J )  whether any quota was reserved/ 
earmarked for al lotment by the Directors/ 
Execu� ive, of the Company; if so, th:
ddai ls thereof; and 

( e) whether it is the normal practice to 
make such reservation and offer a scooter 
on preferential allotment had his Minis
try's approval? 

THE MINISTER OF FINANCE (SHRl 
PRANAB MUKHERJEE) :  (a ) to (e ) 
A Statement is laid on the Table of the 
House. 

Statement 

M/s. Lohia Machines Limited issued a 
prospectus for public issue of 2,82,500 
secured convertible debentures of Rs. 200/
each for cash at par for which the sub
scription list opened on the 7th September 
1982. The prospectus contained the 
following statement regarding preferential 
allotment of scooters to the allottees :-

"The Board has decided to reserve 
25 per cent of the annual production of 
Scooters by the Company for preferen
tial allotment to the successful allottees 
who shal 1 be allotted the Debentures in 
terms of this Prospectus, excluding 
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De�L allotted on a jprefertntla1 
t,asis to non-resident India,ns and "r· 
aons of Indian origin resident abroad.'' 
The Controller of Capital Issues gave. 

(i) Existing Shareholders 

(ii) gx:i sting Deposit-holders 

(i i i )  Employees, bu,iness associates, etc . 

(iv) Non, resident Indians and persons 
of Indian origin res ident abroad on 
repatriation basis .  

(•) Public through prospectus 

T<YI'AL 

(The unsubscribed portion. if any out of 
( i )  to ( iv)  above will be added to the 
public offer. ) 

Total subscription made to these debentures 
is Rs. 32.4 crore5 and the amount to be 
returned on account of non-allotment wil l  
he Rs. 30.38 crores (on the basis of SO 
per cent value of debentures being the 
'appJica:tion money) • The debentures 
earmarked for allotment by the Directors/ 
Executives of the company are as per 
re!lervations approved by the Controller 
of Capital Issues mentioned in reply to 
part (b) of the question. 

Government generally alow the com· 
panies, if so required, to reserve upto 
7 J /2 per cent of the issue of debentures 
to the companies' employees and business 
associates, etc. The offer of a. Scooter 
on a preferential aUotment does not re
quire approval under Capital Issuea 
(Control)  Act and was offered by the 
cornpapy at its ow� di�cretion. 

al')�vat to the company to issue 2,82,jOO 
se�urod converti�le debentures of Rs. 200/
eacb for cash at ,par to be issued in tho
following maner:-

20,000 debentures aggregating to Rs. 40 lakh s 

3,750 debentures aggregating to Rs. 7.50 lakhs 

6,250 debentures aggregating to Rs . 1 2 .  50 lakhs 

50,000 debentures aggregating )o Rs, 405 lakhs 

2 ,02,500 debent ures aggregating to Rs , 405 bkhs 

Rs , 5,65 crores 

SHRI R. L. P. VERMA : Sir, while 
replying to another question about the 
justification for the reservation of 25 
per cent of annual production of scooters 
to the debenture-holders on preferential 
basis, the Minister of Industries has 
stated in reply t<> Unstarred Question No. 
1 61 3, dated 1 3th October. 82 that the in
tention behind this decision is to involve 
a large number of small investors in the 
project. If this is so. may .I know from 
the Minister what is the rationale and 
justification for reservation of such quota 
for the directors and other executives of 
the company who are cornering a major 

portion of this facility for several years 

at the cost of so-called small investors? 

Further, may I know from the Minister 

what is the logic behind the reservation or 

earmarking of this big chunk of such 

debenture issues carrying attractive termis. 

for directors and others? 

MR. DEPUTY-SPEAKER : I think� 
both the 8upplementaries are over! 



1 5  Oral Answers OCTOBER 22, 1982 Oral Answer, 16 

SHRI PRANAB MOKHERJEE: Sir. 
it is not the big chunk. As per the 
present guidelines, 7 1 /2 per cent of the 
total allocation can be earmarked for dir
ectA:),r!j: officers·, business associates and 
employes. All categories taken together, 
you can make 7 1/2 per cent and that is 
the accepted guideline. 

SHRI ATAL BIHARI VAJPAYEE: 
Do the directors require scooters also? 

SHRI PRANAB MUKHERJEE: You 
have missed the question. It is not the 
scooter hut it is the debenture allocation. 

SHRI ATAL BIHARI VAJPAYEE : 
I thought you were giving scooters also 
to them. 

SHRT PURANAB MUKHERJEE : As 
regards scooters, he has accepted the pmi
tion. Now, he is t alking about reserva
t ion of share of debentures. 

SHRI R. L. P. VERMA : Scooters also. 

SHRJ PRANAB ;MUKHERJEE: In 
regard to scooters, as the Industry Minister 
has clarified the position there is no d is
t ribution cont;ol on scoot�rs from January, 
1 978. Therefore, if somebody wants to 
distribute scooters in a particular way, , · 
that is for producers and distributors and 
it is for them to decide. So far as the 
approval of debentures is concerned, 
where the Controller of Capital Issues 
comes i n. even if they would have men
tioned, we would. not take any cognizance 
as to bow they are to make debentures 
attractive to the prospective buyers. The 
scooter part is not relevant here. So far 
as we are concerned, as per the guideline 
7- 1 /2 per cent share could be reserved 
for these categories of persons. 

SHRY R .  L P. VERMA : May I know 
whether t he mony received by the Com
pany's hankers at the t ime of fil ing of 
appl icat ions for al lotment of such deben
tures remains in their custody pending 
final allotment? How is the allotment 
determined where there i" over-subscrip
t ion in the context of such baits of pre
f erentia 1 allotment of scooter to each 
debenture-holder? Is the Company per-

mitted to utilise this money? Further, I 
want to know what is the interroeanum 
usually between the last date of submis,.. 
sion of application and final allotment 
and what is the maximum number which 
can be and is expected 10 be allotted to 
an individual applicant, the so-called small 
investor? 

SHRY PRANAB .MUKHERJEE :  So 
far as the total amount subscribed and the 
amount to be returned for non-allotment 
is concerned, that I have given in the last 
part of the statement. I hope, the non
mern bers has seen that figure. About the 
exact date for the return, that is not with 
me. Definitely, we wil l  not allow the 
money to be uti lised for certain other 
purposes. The hon. Member is aware 
that this money has been used for having 
the polarisation plant . It is 1o he u ti l ised 
for that purpose. J th ink we i,;.:;ued the 
approval on 7th July, 1982. Bw. the 
actual date of ful l 5ubscription and there
after. what is the gap, that inform:don 
l shal l have to collect. 

DR. VASANT KUMAR PANDIT : 
The Company is issuing debentures, sh:i.res, 
etc. A huge amount worth crore., of 
rupees has been coJJected and over-sub
scribed. Has the Government stipulated 
any date for return of money wherehy 
this money wil l be returned back to the 
subscriber and, if so, what is the t ime 
l imit by which such companies and this 
part icular Company will return the money 
to the persons who have not been allott
ed debentures? 

SHRI PRANAB MUKHERJEE:  In 
respect of th is particular case, as to what 
is the time-lag, as I sa id . that in forma
tion has to be co1lected. Normally it 
will depend upon the actual subscription. 
There is a standard Jaid down depending 
upon the nature of debentures by the 
ControJler of Capital Issues. But there 
is no stra it jacket formula for it .  So far 
a., this particu lar Company is concerned, 
I have already replied that the actual date 
is to be col lected. 

SHRI E. BALANANDAN :  From the 
answer it is to be seen that crores of 
rupees are over subscribed because of the 
inducement to offer scooters. They have 
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collected a lot of money. Now the 
people who have 1>aid the money will 
demand scooters. Will the Government, 
therefore, come into the picture to see that 
those people who are not going to get 
scooters for whatever they have offered 
will get back the money without delay? 

SHRY PRANAB MUKHERJEE :  So 
far as tbe return of the non·allocat(:'d 
debenture money is concerned, I can saY 
that the Government comes i nto the 
picture. As I already mentioned. there 
is no dist ribution control. If you want 
a scooter, it is a matter between you, who 
want to purcha� a scooter and the man 
who is going to  supply it. How do I come 
in to the picture? Please do not bring the 
Government i nto the picture. 

But, in regard to the non·allocated 
dehenture money t here is a st ipulated 
period and that stipulated period j-, to be ' 
complied with. 

:Export of Engineering Goods to U.S.A. 

*296. SHRI BHIKU RAM JAIN : Will 
the Minister of COMMERCE be pleased 
to state : 

( a )  whether it is a fact that the 
Engineering Export Promot ion Council 
had suggested to the Union Government 
that there is an urgent need to undertake 
flash market surveys for promoting new 
export items to USA: 

( b)  whether i t  is also a fact that the 
EEPC has also identified new items which 
can be exported to the USA; 

( c )  if so, the details thereof, and 

( d )  the reaction of Government there
to? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
�HIVRAJ V. PATIL) . (a) The 
Engineering Export Pro�otion Council 
has not sent any proposal to the M inistry 
of Commeree mentioning the need for 
undertaking flash · market surveys for pro-·· 
moting new export items to the USA; 

/' 

( b )  and ( c )  . The Engineering Export 
Promotion Council had identified 27 new 

items in 1981 for export promotion to the 
USA. Details of the items are as per the 
Aonexure. 

( d) The Government welcomes any 
initiative on the part of E.E.P.C. to step 
up export to USA of these items and to 
conduct fl ash market surveys for promot
ing exports of new items to USA. 

ANNEX URE 

NEW ITEMS SELECTED FOR EX
PORT PROMOTION IN U.S.A. 

SI. No. Items 

1 .  Stoves C.I. 
2. Loch & padlocks 
3. Castors 
4. Chains for power transmission 
5 .  Electric motors 
6. Parts of electric motors 
7. Parts of generators 
8. Parts of agricuhuml & farm machi

nery 
9. Agricultural & farm machinery & 

implements 
1 0. Sewing machine needles 
1 1 . Parts of metalworking machine tools 
1 2 . Hoists & winches 
1 3 . Hydraulic jacks 
1�. Weighing machinery 
1 5 . Ball bearings 
16. Pulleys & parts 
1 7 . Chain �prockets, clutches 
1 8. Injection mo Ids for rubber & plastic 
1 9. Parts of non-calculat ing office 

machines 
20. Rectifiers & rectifying apparatus 
2 1 .  Coils & inductors 
22. Printed circuit boards 
23 .  Storage batteries 
24. Permanent magnet5 

25. Motorcycles 
26. Parts of railway locomotives and 

roll ing stock 
27. Surgical instruments. 
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SURI BHII�U RA,M JAIN: Tile Hon. 
Mjnister has mentioned that the Engineer· 
ing Export Promotion Council has not pro
posed undertaking any fl.ash market 
survey for exporting engineering goods. 

Has the Government taken any steps on 
its own in this regard or, is the Govern
ment waiting for an initiative on the part 
of the Engineering Export Promotion 
Council, as mentioned in your answer (C) ,  
to  step up the export o f  goods not only 
to USA but to all other countries, parti
cularly when these goods of very good 
standard are manufactured in this country? 

SHRI SHIVRAJ V. PATIL: I have 
already sa id that the Engineering Export 
Promotion Council indentified 27 items 
\l.lhirh can he exported tO USA. 

A,; far as exports to other countries are 
concerned. they explore the markets. They 
prepare the reports and those reports are 
made available to the manufacturers in 
our country and to the extent it is nece'i
sary and possible, to hel p  them in tbe.;e 
effortc;, the Government does help them. 

SHRY BHIKU RAM JAIN : In answers 
(b)  and (c)  the Hon. Minister has men
tioned that the Engineering Export pro
motion Council ha, identified 27 new 
item\ in 1 981  for export promotion to 
the USA. This is what the Export Pro
motion Council has done as far as USA 
i9 concerned and the items are 27 in 
number. 

I would l ike to know whether any other 
efforts are made, apart from the Export 
Promotion Council. to export more and 
more items not only to USA but also to 
other countries or the Government depends 
only upon the Export Promotion Council 
without making any other effort either on 
the recommendation8 of the Associations 
or individuals or other agencies of the 
Government departments. 

SHRI SIDVRAJ V. PA TTL: The 
answer is in the positive. We have taken 
steps to give impetus to exports to diffe
rent countries. There are different 
methods of encouraging exports. I was 
answering this question which relates to 
flash survey by the Government. The 

survey is done by the EE.PC and they have 
id1:1nt.ified the items. Ia tho9c items allo, 
we are helping them. But · there are other 
methods of helping the sports not only 
to UA but to other countries wso. The 
Joint Commission meetings are there. 
Trade Fairs are organised. Delegations 
are sent and delegations are received. The 
items are identified and there are m many 
other things which are constantly done by 
the Government to encourage exports to 
different countries. 

SHRI SUNIL MAITRA :  I would Jite 
to know whether compared to 1 980-8 1 ,  in 
the year 1 98 1 -82 the export of engineer
ing goods to the USA has !ncreased or 
decreased. If so. in either case, by bow 
much? 

SHR I SHIVRAJ V. PATIL: The ex
ports are going up. J will give the detail!l 
later on. 

SHRI K. RAMAMURTHY: Among 
the Export promotion councils. the 
Engineering Export Promotion Council is 
doing a very commendable job. 

I would like to know from the Hon. 
Minister whether any proposal is received 
by the Government from the Engineering 
Export Promotion Council over its 
autonomy. 

Part (b) of my question is whether the 
Engineering Export Promotion Council 
has opposed the move about bifurcation of 
this Council .  

SHRI SHIVRAJ V. PATIL: This is a 
question relating to the constitution of the 
Council. T wou!d require a fresh notice 
for this purpose. 

Smuggling Activities of Diamond Traders 

*302. SHRI BHERA VADAN K. GA
D HA VI : Wilt the Minister of FINANCE 
be pleased to lay a statement showing : 

( a )  how many custom raids were car� 
ried out within the last two years for com
bating smuggling activities in the trade of 
diamond; 

(b)  what was the result of such custom 
raids; 
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( c) particulars of the per�� involved 
and the action taken against them; an',l 

(d) whether Government have received 
any information detaining particulars of 
diamond traders who were indulging in 
illegal trade and activities in djamond 
trade with regard to its import and ex
port? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PAT-

T.ABHI µMJ\ RAO) : (a) to (d). A 
statem.,ent is lald on the Table of the 
House. 

Statement 

(a) to ( c) . The number of searches 
conducted by the Customs authorities in 
connection with d.iampnd smuggling, the 
value of diamonds seized as a result there
of, and the number of persons arrested in 
such cases during 198 1  and 1982 (upto 
September) is given below:-

Statement 

Number of Value of Number of 
Year searches diamonds persons 

conducted seized arrested 
(Rs. in 

lakhs) 

198 1  33 1 0 . 36 5 
19J1: (upto September) 23 34 . 85 8 

-------·------- --------------- -------
Appropriat-.:: uctio.n under the law has 

been intiated in respect of the persons 
involved. Two of the persons ,irrested 
during 1982 were also detained unJer the 
COFEPOSA Act, 1 974. 

( d )  Infirmation is received from time 
to time regarding the persons, including 
diamond traders. who are allegedly invol
ved in the illegal trade in, and smuggling 
of, diamonds. 

SHRI BHERAVADAN K. GADHA
VI: While it is creditable on the part of 
the Government to have combated smug
gling in other cases, so far as diamonds 
are concerned, it appears from the state
ment. the activities have been on rhe in
crease because, in 198 1 ,  33 raids were 
conducted and the value of the goods cap
tured was Rs. 10.36 lakhs while in 1982 
the number of raids conducted was 23 
and the value of aoods seized was Rs. 
34.85 lakhs. I want to know whether Gov
ernment is aware that certain big diamond 
traders have got offices abroad and by 
manipulating, by under-invoicing and 
over-invoicing they indulge in smu.ggling 
activities and whether this figures includes 
the seizures made at airports when people 
come from abroad. 

SHRI PATIABHI RAMA RAO: Yes; 
Sir; the figure includes to the extent that 
we were able to make out. 

SHRI BHERAVADAN K. GADHA
VI : With regard to part ( d )  of my ques
tion . . . .  

AN HON. MEMBER: We could not 
bear the reply. 

MR. DEPUTY-SPEAKER-: I th ink, 
your reply has not been h�rd. You can 
repeat. 

SHRI PATIABHI RAMA RAO: To 
the extent possible they have been inclu
ded. 

AN HON. MEMBER: To what extent? 

MR. DEPUTY-SPEAKER: To which 
extent you wanted it to be included, to 
that extent. 

SHRI PATfABHI RAMA RAO: The 
difficulty is that they have their own 
agencies outside by relation� friends or 
some people abroad. It is difficult to iden
tify actually which of them are concerned 
in these thinp. 
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SHIU I BIU!RA 'v ADAN K. OADHA 
VI: With regard to pan (d) of the que$
tion, the answer given is, I am afraid, 
most evasive. I want to ask whether Gov· 
ernment was furnished with details of 
nam� of persons who indulge in smug
gling activities in diamond trade . . 

MR. DEPUTY-SPEAKER: Do they do 
it with their approval? 

SHRI BHERAVADAN K. GADHA
. . VI: I want to know whether the Govern· 
,, ment was apprised of the names of per
sons who are indulging in these activities 
and whether any actioa was taken or 
any raid or any investigation was done 
with ragard to those persons and if not, 
why. 

THE MINISTER OF FINANCE (SHRl 
PRANAB MUKHERJEE) : We have home 
information �nd particularly the names of 
the persons which the hon. Member has in 
mind. But because of the very nature of 
this case, I cannot tell what action I am 
going to take. 

PROF. MAOHU DANDA VATE:  I 
would like to know from the hon. Minis· 
ter whether it is true that, when one 
V.I.P. from Andhra some years back 
came by p]ane, all of a sudden from his 
luggage. a number of diamonds were 
scattered on the floor of the aeroplane. 
whether they were identified as to whom 
they belonged

�
a , whether it was found 

out that they naed to some smugglers. 
(lnterruptio,zs . · No objection to the name 
of the VIP be\ng disclosed. 

SHRI PRANAB MUKHERJEE : Sir: 1 
hav� no information. 

PROF. MAOHU DANDAVATE: I am 
not asking him that there should be inves
tigation with retrospective effect. I want 
to know whether, at that time, som&thing 

' was done. 

MR. DEPUTY·SPEAKER : You want� 
ed to know whether Government is aware 
of it. 

SHRI PRANAB MUKHERJEE: This 
is about a 5pecific case. You cannot 
expect nte to come forward with what 

happe� everywhere� and every part of 
the country. 
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iitrf t I GJ'� �f-1 i;<:fi � � q@ 
q-,c �.; ri) ;:f1� 1ir  f.; p:n �nu: '(£; � �lf11'-
f�lf 1?� «<f."�1 � 1 tr ;;;J"i.;.;1 �r��r �, 
r.r4, tr(iiT� (e' sr�n: cr.'1 °�v:rr �rfi I 

SHRI PRANAB M UKHERJEE : The 
appropriate administrative ministry will 
have to look into it . My Ministry is not 
the appropriate ministry here. 

Dlt. KRUPASIN DHU BHOI: Mr. 
Deputy-Speaker, this is a very serious 
question. 

'.MR. DEPUTY-SPEAKER : I know 
you a lways -pu1 a very serious question. 

DR. KRUPASINDHU BHUl : Quest;on 
No. 302 is a lso a very serious one. 

MR o'EPUTY-SPEAKER: The qu�s
tion is 302. 

DR. KRUPASINDHU'  BHOI : During 
the J anata regime, there was an unholy 
trade in Orissa. What was that? With 
the connivance of a bureaucrates. poli
ticians and the contractors. in the districts 
of Bolangir and Kalahandi, there is a zone 

-�where a lot of preciotts stones like 
diamond panna and other things available 
have be�n smuggled outside to London. 
In London. the cost of one diamond is 
worth more than Rs. S crores. May ·1 
know · whether the Minister has got any 
knowledge about it and if no information 
has been received by the Ministry, whetber 
the Ministry will investigate the matter 
and instruct the State to delineate that 
area for prospecting and for the proper 
security of t.hat area'? 
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SHRI PltANAB MUKHEJUEB: Yes, 
Sir. lf ,J haver some more detailed infor
matio1i. I •an defini1ely look into it. 
PMsently, I have no information. One 
point I would like to submit. When I was 
in the Ministry of Steel and Mines. this 
type of information we used to have. 
Mere presence of the precious stones -or 
metals do not indicate that these can be 
economically made viable. Take the case ,. 
of gold. The presence of gold-content 
may be anything beween eight to ten 
grammes per pound. This can not be 
made economically viable. So, mere pre
sence is not adequate to indicate that it 
can be commercially explored. So, in 
many parts of the country, there is exis
tence of precious stones and metal. Whe· 
ther that can be made economically viable 
or not ,  only the administrative ministry, 
the Steel a1."ld Min� will make an assess
ment. The Geological Survey of India wil l 
go there to take mre of i t .  

Tn ref!ard to :,muggl ing, a:- have 
alrc ad� ment ioned. it is incrensing. We 
are tak ing appropriate measures and we 
are already conduct ing a large number of 
seizure'> and I he value of the art icles 
seized ind icate that some post itive actions 
are being taken in tho,c respects. 

Construction of separate Civilian Airport 
at Sillguri 

•303 . SHRJ AMAR ROYPRADHAN : 
Will the Minister of CIVIL AVIATION 
be pleased to 'Stite: 

(a )  it is a fact that there ar� some 
ftight restrictions and restrictions on the 
construction of buildings at the airport at 
Bl\gdogra as Bagdogra is an Airport fuJly 
controlled by the Defence. 

(b )  whether it is a fact that people who 
come to see off or · receive their air pas
sengers very often .:t r ·! harac.sed in the 
Defence are.a; if so the dctaih thereof; 
and 

(c) whether Government have got any 
Plan and programmo to construct a sepa
rate Airport in or around Siliguri to give 
facilities to the civilian passengers of 
North Bengal? 

Tim MINISTER OF STATE Of' THE 
MINISTRIES OF CIVIL AVIATION 
AND CML SUPPLIES (SHRI BHAU ... 
WAT JHA AZAD) :  (a) Yes Sir. There 
is however a Civil Air Terminal Com
plex also located at this airport. 

( b) No case · of harassment has been 
reported. 

(c)  No, Sir. 

SHRI AMAR ROYPRAOHAN: Mr. 
Deputy-Speaker, Sir, you will find that 
the hon. Minister has at least admitted 
that there is an acute scarcity of accom
modation in the Bagdogra'' airport. Re
garding (b ) he says that no haras�ment 
has been reported. How rickshawallahs, 
taxiwallas and scooterwallas can make any 
report of harassment to the Defence prcr
sonnel. This Airport is purely controlled 
by the Defence and there is a night 
landing facility in Bagdogra Airport. But 
they do not al low the aircraft to land. 
Even in th·e case of civil flight, there 1s 
no chance to land there after 5 P.M .  
even in summet and the  Airpoi'l itsel f i ,;  
far away from the Bagdogra Ma.in Road. 
Terminus station is far away from the 
Public Road and no thoroughfare is 
allowed. Even the rickshaws are not al
lowed to mow there. I would like to 
know whether the hon. Minister would 
take up all these matters with the Def
ence, that is, allowing night landing faci
lities to the Indian , Airlines aircraft., in 
the Bagdogra Airport, allowing public 
thoroughfare by Airport Road, etc. What 
steps have been taken so far to construct 
new building accommodation for solving 
the acute accommodation problem in the 
Airport? 

SHRI BHAGWAT JHA AZAD: We 
have no complaints from the Defence 
Ministry. Though this Bagdogra Airport 
is the military Airport, we have got their 
permission for the Indian Airlines to · 
operate there and we do not require any 
permission for every flight. So far as the 
civil air terminal complex is concerned, 
it is true that we want to extend it be
'tause we have now started Boeing 737 
and therefore we have l()t more passen
gers, we require more facilities and bene
fits and therefore we have · allocated .Rs. 
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22. 83 laths for the renovation of · this 
building. Now. the point is that the Def
ence Ministry has said that the present 
location may not be an appropriate one 
from their point of view and therdore 
we have asked them what would they 
suggest for the alternate location or can 
we modify the same one? On this a�pect 
I hope we will hear from them and the 
amount of Rs. 22 . 83 lakhs that we have 
allocated for civil complex terminal build
ing will be spent and the facilit1t.!s that 
are required due to Boeing introduction 
will be. available there. 

SHRI AMAR ROY PRADHAN: J asked 
you whether you are going to allow 
night landing faci l ities at the Airport and 
whether you would appro;i :h the Dd. 
ence in this matter. 

SHRI BHAGWAT JHA AZAD: We do 
not need the night landing faci lity. There
fore, we did not ask them in this matter. 
The Indian Airl ines does not need i t .  The 
day we need i t  we wil l ask them. l 
hope there is no difficulty. 

SHRI AMAR ROYPRADHAN : The 
hon. Minister knows very wel l that the 
flights are. mostly late by two hours or 
three hours. So many flights of I .A . 489 
and 490 were cancelled because they were 
lat-e by two or three houres. O.n more 
than two occasions it happened in my 
case when I was waiting for the. :-iir
c•·aft, they were cancellied because there 
was delay of more than two or th ree 
hours. I want to know whether the hon. 
Minister will give a second thought to 
construct a new Airport i n  Sil ligur i or 
nearabout that place so that it will not 
-only cater to the mi l itary people but the 
civil people also who may l ike to visit 
Nepal and Bhutan. 

SHRI BHAGWAT JHA AZAD: For 
the very reason which the hon. Member 
has just now mentioned about the proxi
mity and other things, we would like 
to use the Defence Air-field for our 
safety also, for the Indian Airlines. So 
far as the second point is concerned, that 
is, about the late running of aircraft, 1 
have taken note of it. I am taking up 
with the Indian Airlines Corporation two 
important things that should be immedia-

tely done and they are being attended to, 
that is, to improve the situation and have 
good public opinion and from the hon. 
Member and no late running of the. air
craft and lht' second point is tha t  there 
should be improvement in food. Both 
these I am looking after and hope 
tha t  t here wil l  be improvement in these. 
If the hon. Member has any complaint, 
he may kindly drop a letter to me so 
that I can see if any improvement could 
be made. 

SHRI SATYASADHAN CH:\kRA-
BORTY: Si r, the hon. M iniste.r w.: ! uaJly 
did not answer the basic point. The 
spedfic point is considering the traffic and 
considering the d istance. whether you are 
going to const ruct new Airport in S ili
guri, which wil J  cater to the needs of the 
people going to Sikkim. Darjeeling and 
other places, considering this, I would like 
to know if the Minister is going to do it? 
What steps he wants to t ake? Say it in 
a pointed way. 

SHRl BHAGWAT J H A  AZAD: Jn a 
point�d way, no, Sir. 

SHRI SATYASADHAN C HAKRA-
BORTY : If so, pointedly I ask why no. 
Sir? 

SHRT D. I . . BAJTHA:  9ir. i n  reply to 
a question earlier, the Hon. M in ister had 
promi-.cd to s tart V:iyudoot Sc.n ice for 
Purnea from second October, 1 982 . I 
would l ike to know why this Servicl' was 
not staried? 

SHIU BHAGWAT J HA AZAD: Sir, 
this question is not related to the ques
t ion under discussion. So, it is not :·eJe
vant. 

Tei:hnological support to Handloorn sector 

*305. SHRI JAGDISH TYTLER: Will 
the Minister of COMMERCE be ph! .. u<Jed 
to state what steps are being considered 
to increase the technological support in 
the handloom St!ctor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL) :  A statement it 
laid on the Table of the House. 
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The following steps have been taken to 
increase the technological support in the 
handloom sector: -

(a) Continuous research and develop
ment activities in a chain of 23 Weave.rs' 
Service Centres set up by the Government 
-of India in various parts of the country 
and 3 Indian Institutes of Handloom 
Technology situated at Salem (Tamil 
Nadu) ,  Varanasi (U.P. ) and Gauhati. 
These institutes, be.sides conducting resear
ch and development work, are also im
parting training for 3 year diploma course 
in handloom technology and short term 
traif'\.ing course with a view to improve 
and update skiUs in various areas of 
handloom production. 

(b)  Setting up of pre-loom and post
loom processing facilities under the cen
tral scheme for imparting better finish to 
handloom fabrics and increase it<; wear
able qualities. 

( c )  Subsidy to hand loom weavers under 
the cooperative sector for modernisat ion 
of looms. 

(d)  Close association with the National 
Institute of Design, Ahmedabad and South 
India Te"Xti lc Rec,�arch Association. Coim
batore on design and product develop
ment. 

SHRI JAG DISH TYTLER : I neeJ your 
protection, Sir . I had put a question and 
I don't know who has eliminated three 
parts of my question; and the fourth 
part, which I had just put. is not now 
very relevant. 

DR. SUBRAMANIAM SWAMY: Jt is 
very bad, Sir. 

(Interruptions) 

SHRI JAG DISH TYTLER : let me 
speak. I can speak. I have put a ques
tion, so let me speak. 

Sir, there is a strong mafia like group, 
which is operating behind those who 
are exporting clothes to the different co
untries. There are inspectors, there are 
some Officers. -J have some apprehension 
about them in regard to this. 

I would like to rea• the three parts of 
my question: 

(a) What steps are being considered by 
the Government to eliminate the problem 
of unscrupulous exporters who were ex
porting powerloom fabrics as handloom 
goods? 

(b)  What action is being proposed to 
be taken against such exporter? 

( c )  How the Government proposes to 
take steps to eradicate this image trauish
ed by such unscrupulous exporters? 

These are the three parts of my ques
t ion which have been eliminated. 

The fourth part of my question was : 

'' And what other steps are being c :m-
sidered to increase the technological 
support in the handloom sector?" 

Here what has happened is that even the 
words like 'And' and 'other' have been 
eliminated and the question now is: 

"What steps are being considered to 
increase the technological support in 
the handloom sector." 

I don't want to ask the question l ike 
this. My questions were more important. 

DR. SUBRAMANIAM 9WAMY: Sir, 
order an inquiry into this. 

SHRI SATISH AGARWAL: It is very 
serious, Sir. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Let h im 
speak, please. 

SHRI :JAGDJSH TYTLER: I will tell 
you, Sir, why I had put this question. 
In Madras there was a meeting where 
the Deputy Minister for Commerce, Shri 
P. A. Sangma, had gone and he had 
mentioned the following which appeared 
as a news item in the Business Standard 
of 25th September: 

'
1The Union Deputy Minister _ for 

Commerce, Shri P. A. Sangma, on Mon
day .warned that stringent actiol't will 
be taken against those who were export
ing powerloom fabric as ha11dloom 
goods. He said that the Oovernmettt 
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has received complaints in this · · regard 
and · would not tolerate any irregulari
ties ."  

In such a case, why should the Govern
ment be hesitant in answering my que5-
tion? But I leave it to you, Sir. 

Now, I would like to put one question, 
Sir. 

( 1 nterruptio11s ) 

DR. SUBRAMANIAM SWAMY: Sir. 
postpone this question to another date 
with alt these parts include<l in it . 

SHRI JAGDISH TYTLER : Sir, the 
Minister has h imself said irregularities 
have been committed by these exporters 
who are exporting these power l oom fab� 
rics as handloom fabrics. And since they 
h;,-_c got the;r report<;, I would J ik� to 
a'-k the hon . MiT1i-:t·2r. whnt :1ction is 
being taken against those unscrupulous 
exporters, who arc exporting powerloom 
fahrics as han<lloom fabrics. 

SHR I SHJVR AJ V. PATfT. : The Min
istry is an,weri ng t he que<;t ion . . . . ( lnter
m pt ions) 

DR. SUBRAMANIAM SWAMY : Who 
changed the que�t ion? (Interruptions) 

PROF. MADHU DANDAVATE: It is 
not M r  Tytler's property. It is t he pro
perty of the House. The question is the 
property of the House. We would like to 
know whether the que.stion was mutilated: 
why the question was mutilated . 

SHRI ATAL BIHARI VAJPAYEE: Is 
it the Ministry, or the Secretariat? ( Inter
ruptions) 

MR. DEPUTY-SPEAKER: Hon . Mem
bers : Mr. Tytler has raised some issues 
when he put his first supplementary. I 
wiJI suggest to him that he may write t\.l 
the Speaker about what he has mentioned, 
and get a reply from him. 

\fr. M i n ister, yon can reply to his first 
rnppementary. (Interruptions) J have not 
rejected what Mr. Tytler has said . T hnve 
said: Let him write to the Spe,1ker on 
this point . ( Interruptions) 

PROP. MAOHU DANDAVATE: Sir, 
when you occupy the Chair . . . .  (lnJerru,
tions) 

MR. DEPUTY-SPEAK!!R: When he 
writes . to the Speaker, this matter wilt be 
lookect into, and a proper reply will be 
tgiven to him. (Interruptions) If he is 
not satisfied, he has always the right of 
raising this "issue in this House. (lntem,p
tions) Mr. Tyt ler, are you sat_isfied with 
my reply? 

SHRI JAGDISH TYTLER : _Yes. 

MR.  DEPfffY-SPEAKER: Now the 
M inister (lmerruptions) 

SHRI SHIVR A..J V. PATIL: Rose (ln
tnmptions ) 

PROF. MAD HU DANDA VATE: 
rise on a point of order. My paint 0f  
order is : You bad just now, under your 
residuary powers . . . . (Interruptions) 

1\ I R .  DEPUI"Y-SPEAKER: Yo•t ask for 
a dari ficat ion. In Question Hmi:- �,Hi 
cannot r.i be .i poin t  of orJer. 

PROF. MAOHU DAN DAVA fE : 
seek a clarification. l ust now you b,ive 
ruled that if the hon. Member has c�r
tain complain ts  regarding the nrn! i lation 
of thut 4ucsl ion i .e .  in that case he ma� 
write to the Speaker. I would 1 ik ..:  to 
submit that when you occupy this Chair ,  
you have al l  the powern and authority 
of the Speaker. Don't abdicate your n'"
ponsibility. Otherwise, this Chair wi l l  
lose its importance: 

MR. DEPUTY-SPEAKER : When r said 
that he may write to the Speaker, it 
means to the Chair. He is satisfo.:-J with 
my reply. Mr Tytler, as every hon. 
Member says. gave some lt.lckground. And 
in that background, he has said that some 
part of his question has bee!l deleted by 
the office. 

SOME HON, MEMBERS : Why? 

SHRT SATYASADHAN CHAKRA-
l30RTY: By whom, and why? Under 
what authority has it been done? (lnter
ruptitJn.r) 

MR. DEPUTY SPEAKER: In respect 
of every question asked, if there i, any-
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thing removed or :my! hing like that, if it 
is done . . . . ( Interrupt ions) it is done un
der lhe orders of ' he Speaker, under the 
authority of the Sp�akcr. Th�refore. I 
asked him to write to the Speaker. 

SOME. HON. MEMBERS: No. 

MR DEPUTY-SPEAK.ER : Question 
Hour is over. (/11termp1io11s) 

WRITTEN ANSWERS TO QUESTIONS 

Comparath·c increase in railway i?tnploy,:cs 
in CJas.s I and ff 

*270. SHRI ASHFAQ HUSSAIN : Wil l  
the Minister o f  RAILWAYS b :.!  pka-;e<l 
to state : 

( a )  whether there '1 . 1 s  been a d i "prnpor
t it�nate i ncrl!,1s·e in the number of pcr!-'ons 
employed in Indian Rai lways in Clas) I 
and Cla'i,  I I  has; compared to other 
C la,-;.:s;, d ,1 1· : n _: ! !1 , : . , , i  , ..::ver;d y2,1rs; and 

( b) if so, the :--t: :1,om therefor'! 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI C.  
K. JAFFAR SI:IARIEF) : (a ) No, Sir. 
The increa�. hoth in Gazetted and Non
gazetted cadres, has been commensurate 
with the workload and responsibi l ities. 

(b) Does not arise . 

Sanitation and infection in Government 
and Municipal Hospitals 

*27 1 .  DR. VASANT KUMAR PAN-
DIT :  Wil l  th� Minister of HEALTH /\ND 
FAMILY WFL FAR E,  be plcns..-:d to s llte :  

(a ) whether condit ions of ,an i t<1 tion 
and infection in muny Governm,�nt and 
mnnic:r,al hospitals is , going from had to 
wor:;t: ; 

( b) whether Government have e\Tr 
instituted analysis cf air pollut ion 'rnd de· 
t;n-ee of Sanitation in all hospitals, at 
least in Government hospitals; and 

( c)  do the Government hospitals have 
any bacterial and microbial test methods 
and are their reports referred to the 
Directors of Health in Stares and Centre? 

2508 LS-2, 

THE MINISTER OF HEAL TH AND 
FAMILY WELFARE (SHRI B. SHAN
KARANAND) :  (a)  to ( c ) .  Public hospi
tals generally operate under conditions of 
over-crowding involving patients and their 
attendants, which tends to strain the sani
tary services in  these hospitals. Oespite 
such constraints. st:..:nuous etfo1ts .ue 
made to maintain u rc;1c,onaille lcvd 11f 
sun i lation. As regards infection , m·1�y 
public hospitals have Hospital Infe,ct ion 
Cui l troI Committee-. which rcgulariy moni
tor the incidence of cross-infcct io 1. P:·c;b
lems of sanitat ion and hospital infection 
are matl·.!rs which require monitoring ::it 

the hospitul level .  8dcl c rial anJ rnicrobial 
tes ts  are carried out in  high ri�k areas 
such ns operation t heatres, J abour room�. 
etc. 

World Dank grant for de,·clopment of 
Indian Railways 

·� 272.  SHIU  G. NARSI MHA RED-
DY: Will th� Minister of RAIL\VAYS bl! 
pleased to state : 

( a )  whether it is a fact that fhl! Wo:-ld 
Bank has agreed to give a grant of :icar
ly Rs. 350 crores for effecting some dr;;>
velopment in Indian Railways; 

( b )  If  so. th·.: details of the s•�h�m� 
drawn up by the Rai lways for the t;tilk1-
tion of this amount :  � nd 

(c ) which are different Rai lwa, s t l iat 
will be, benefitted by it? 

THE M INISTER OF STATE IN THY: 
M INISTRY OF RAIL\\,'AYS ( SHRJ C. 
K.  JAFFAR SHARIEF ) :  ( a )  Yes, Sir . 
The World Bank/IDA have agrcc:d to give 
a credit /Joan of dollar 400 mil lion to ll1e 
Indian Rai lways, equivalent to about Rs .  
360 crores for the  'Rai lwav Moderni'sa
tion & Mai ntenance Proje�t :_ I [' .  

(b) The Credit/Loan covers 1 hc fol-
lowing :-

( i )  Diesel Component Works, 
Patiala, 

( i i )  Unit Exchange System of Main
tenance: 

(a )  Acquisition of Locomotive 
Components; 
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(b)  Acquisition of Wheels & Axles; 

(iii )  Development and acquisition of 
modern versatile Proto-type A.C. elec
tric Locomotives. 

(iv )  Acquisiton of components for 
fabrication of High Capacity Wagons; 

(v ) Technical assistance and training. 

(c ) All Railways in India will h..':nefit. 

Revision of grades of Delhi University 
Teachers 

•:•274. �HRI ANAN D SINGH : Wil l  th� 
Minister of EDUCATION AND CUL-
TURE be pleased to stale : 

( a) whether i t  is a fact that it has 
been nearly a decade when the grades of 
teaching staff of Delhi University and 
Jawaharlal Nehru University were rev is
ed Jast; 

( b) if so, whether considering the enor
mous rise in price index, Government 
are considering a further revision in t heir 
grades; and 

( c )  if so. by what t ime these new gra
des witl come into force? 

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION A N D  
CULTUkE AND SOCIAL WEL FA R E  
( SHRIMATI SHEILA KAUL) : �.1 )  to 
( c ) .  ·n ,e salary scales of universi ty anri 
colleg1; t�ach·Jrs, including those worl-.. ; ng 
in the Celh i  Unive.rsi ty and the Jawahar
lal Nl.hru University, were reviscJ wi th 
effect frt ,m l - 1 - 1 973 ,  t he date from \,;hich 
the pay �.ca lc-: of C·211 tral Governme1 1 t  cm
ployt:l:� \1, re r..:vi�cJ . Any further n.: \ 1siun 
of pay··�calcs of teachers has, therefore ,  to 
be consi1lered ... � ctnd wh::n  �uch a deci
sion is take.n by th.:: Central Government 
in respect of their employees. At present ,  
there is no such proposal u1:1der conside
ration. 

Old Temples under repairs 

,:,275. SHRI CHINTAMANI JENA: 
SHRI MOHANLAL PATEL: 

Will the Minister of EDUCATION 
AND CULTURE be pleased to state : 

/ 

(a) the num1.1er of old temples under 
Central Governmenf s protection in the 
country; and. 

(b) the details of temples and monu
ments which are und.er repair an<.l under 
whose supervision'? 

THE DEPUTY M INISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a )  As per 
entries in the protection notifications there 
are 1000 old temples under the protrc
tion of Central Government. 

( b) The centrally-protected monurne.nts 
are repaired under the supervision of tra
ined executive staff of the Archaeological 
Survey of India according to the norms 
of archaeological principles. A statement 
containing the l ist of the tempels and mo· 
numents for which Specia repairs have 
been provided during the current financ::tl 
year ic; laid on the Table of the Hou,;e. 
[Placed in Library. See No. LT-5552/ 
82 . ]  

Double line from Burdwan to new 
Jalpaiguri 

*276. SH RJ AMAR ROYPRADHAN: 
Will the Minister of RAILWAYS be 
pleased to state : 

(a ) whether it is a fact that one of 
the main reasons for late running of Cal
cutta bound North Bengal and Assam 
t rains is saturat ion of the line capac ity; 
and 

( b )  whether Government have any p lan 
imd programme to construct a douhle l ine 
from Burdw<!n to ;',ICW Jalpaigu1 i? 

THE MJNlSTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI C. 
K. JAFFAR SHAR!E F ) :  (a ) No. 

(b) Burdwan-Khana is a quadruple line 
section and Sa'1 1 1hio-Sahibgani loop l ink 
is double line. There is no proposal to 
double the other sections. The existing 
Metre. Gauge section between Barsoi and 
New Jalpaiguri is however, proposed to 
be converted to Broad Gauge, to provide 
an additional Broad Gauge line r>etween 
these stations. 
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,:,277. SHRI JITENDRA PRASAD: 
Will the Minister of SOCIAL WELFARE 
\:,e pleased to state: 

(a) the reasons for growing number of 
1:ieggers in the country, particularly in the 
t,ig cities; and 

(b) the steps proposed to be. taken to 
discourage b.:gging by tightening the exist
ing law in Delhi? 

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AN D SOCIAL WELFAiE 
(SHRI P. K. THUNGON) :  (a )  The 
·Census figure" relating to the beggars va
'8fants etc. as per 1981 Census are not 
yet available to enable a comparison 
with the figures of 1 97 1  Census. It is, 
therefore, not possil,Je to say whether the 
pupulation of beggars, vagrants de. has 
increased or not. 

(b) The Bomb�y Prevention of Oegging 
Ad is applicable to the. Union Territory 
of Delhi. The drive for its enforcement 
in Delhi has been intensified. 

Government has also recently sanction
ed 2 Beggar Home,; and 1 Home for lep
rosy effected beggars, which will provide 
additional infrastructure for anti.beggary 
measure!II. 
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Alleged Increase in Consuption of Cigaret
tes specially by women 

*279. SHRJMATI SANYOGITA RANE 
Will the Minister of HEALTH AND FA
MILY WELFARE he pleased to state.: 

(a) whether Government . are ·1warl! of 
increase in the consumption of cigarettes 
in India, specially among women; 

(b )  whether attention of Govc.rnment 
has been drawn to crude forms of adver
tisement for tempting people to smok�; 

(c) whether it is also a fact that 
tobacco industry sponsors sports events, 
film nights, beauty shews and resort to 
otht.r ales promotion ��mes for growth 
hi cisarett_, conwmption; and 
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( d )  if so, measures proposed by 
Government to check the trend? 

THE MINISTER OF HEAL TH AND 
FAMILY WELFARE (SHRI B. SHAN
KARANAND ) :  ( a )  There is no �vid�nce 
about increase in cigarette consumption in 
the country among women. 

(bl )  and (c ) .  The cigarettes m.1:rnfac
turers advertise their products in ncws
p�1pers, journals as wel l  as through hoard
ings in prominent street corners. \econ.l
ing to available information they have 
also sponsored competitive events in sports 
and in other activities as part of their 
sales promotion. 

(d )  Under the provisions of The C i�a
r�t tes (Regulation of production. snpp1y 
and distribution) Act, 1975 all manufac
turers or person'S trading in c igarettes are 
required to display prominently t l!c st :1-
tutory warning "Cigarette, smoking is 
injurious to health" on all cartons or 
packets of cigarettes which are put to 
sal e .  Similar warning is also requi red to 
be displayed on all advertisements . The 
State Gov.!rnments/U.T. Administrators 
have been asked to ensure proper iR1ple
mentation of this law so that the defaul
ters can be brought to book. 

The All India Radio and Doortlm�h:in 
have taken a decision not to accept ad
v�rtisemcnts regarding cigaret tes .ind other 
tobacco products in their commercial �er· 
vices. 

Delay in issue �f �rt�-' 

*280. SJ IRI  SUBHASH CHANDRA 
BOSE ALLUR I :  Will the Minister  of EX
TERNAL AFFAIRS be pleased to  state : 

(a ) whether Government have received 
complaints agai,nst the passport offices for 
delay in issuing pa�ports during the Jast 

I six months upto 3 1st August, 1982; and 

(b) if so, the number of complaints 
received and action taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI A. A. RAHIM) : (a) Yes, Sir. 

(b) 280 cases t>f complaints against 

the Passport Offices were received in the 
Ministry. IQ. a l l  these cases, immediate 
action was ' init iated with the concerned 
passport office for expeditious issue of 
passports. 

Increasin� use of Drugs for Non-Medical 
Purposes 

*2&1 . SHRI JAODISH TYTLER: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state : 

( a ) whether the Government's attention 
�as been drawn to a study made by the 
Psychiatry Department of the Jammu 
Med ical Col lege which �hows that the 
use of drugs for non-med ical purposes has 
assumed alarming proportions; 

( b) whether Government's attent ion  bas 
a lso been drawn to the study of a team 
of psychiatri-..t c;  of the All India I nstitute 
of 1vfe<l ical Sc ience<.; which also shows that 
t he use of a lcohol, tobacco . tranquil isen. 
opium.  I.SD and cannahis was on the in
crease; and 

( c )  if so. the step\ proposed to be 
taken or already taken  by the Govern
ment to ensure that such i l l icit and detri
mental use of drugs is prevented 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE ( SHRI B. SHAN
KARANAND) :  ( a ) The Ministry of 
Hea l th and Family Wdf, l l"e a re not aware 
of any such study. The Government of 
Jamm u  and Kashmir ha::; however. been 
requested to furn i'ih informat ion. if any. 
about  th is  st udy. 

( b )  The A l l  India Inq it ll te of Medical 
Science<i has i nformed that their Depart
ment of Psychiatry carried out six stud ies 
on the use of drugs for non-medical pur
poses during 1 974--1 980. These studies 
were cros'S sectional and for specific 
periods only. As 8uch, no conclusion can 
be drawn as to whether there has been 
any increase or decrease in the use of 
drugs for non-medical purposes. 

( c) The control over the manufacture, 
sale and distribution of narcotic drugs is 
exercised under the prov1s1ons of 
Dangerous Drugs Act which is adminis-
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tered by the Ministry of Finance. The 
import, sale and manufa,cture of psycho
tropic drugs are controlled under the pro
visions of the Drugs and Cosmetics Act. 
The Drugs and Cosmetics Rules have 
recently been amended to provide for 
stricter control over the import, manu
facture and sale of these drugs. 

Th-: concerned law enforcement agencies 
are a lerf lo the i l l icit u� of drugs and 
'tontimut to t:,ke \Uch preventive and 
other mea..;ures as are considered neces
sary from t ime to t ime. 

Railway Catering Staff 

*282. SHRI  A .  N EE LALOHIT HADA-
SAN NA DAR : Will t he M in is:er of 
RA I LWAYS be p!ea�ed to .,rate : 

( a ) whether (liovcrnment have recen: ly 
received any rep�esentation regard ing  pro .. 
Nem;; of the Rai lway  Catering Staff; and.  

( h )  if so. the deta i l s  thereof and the 
action t aken thereon? 

THF DEPUTY MIN ISTER IN TH E 
M I N IS fRY OF RAILWAYS AND IN 
THE DEPARTM ENT OF PARUAMFN
TARY AFFAIRS (SHRJ MALUKAR
J UN ) :  ( a ) A repre,entat ion dated ::!8 
December. 1 98 1  from All  I ndia Ra i lway 
Catering Service, Workers• Union. Banga
lore addr�..,..,ed to the  Speaker of Lok 
'S'.lhha was received from the Lok Sabha 
Secretariat in March, J 982 . Copie<; of this 
Repre-;entat ion were aho received recently 
t h rough certa in  other Mcmhers of Parl ia
ment. 

(b) "The All India Ra i lway Cate ring 
'.S�rvice., Workers' Union is un unrecognis
ed organi sa�ion. The representation 
1 � ferred !o in r,art (a) of the question  
rnntain'i 23 demands which i nclude in
rrea.,e in the commission, payment of Pro
d uctivity Linked Bonus. absorpt ion of 
'( ommision Bearers/Vandors refixation 
of wa!?e scales and pro.rnotional avenues 
for catering s�aff etc. The demands con
t a ined in th i ;  memorandum have been pro
j::cted mostly in the context of the ,._s i tua
·t io 'l obtaining on t h !  South:rn Rnil\vay. 
Th� Southern Railway have examined 
these demands and have taken appro-

priate action, wherever necessary on 
merits, e.g. 

( 1 ) absorption of over 500 Commission 
Bearers/Vendors a5 regular employees, 

( 2 )  absorption of Commission Bearers/ 
Vendors without a ny d isti nction on senio
ri ty basis determined on the basis of their 
date of depost i t ing security. 

( 3 )  channel of promotion to th is cate
gory, 

( 4) provision of quarters according to 
availabi l i ty of quarters, 

1 

( 5 )  regularisat ion after due selection. 
of Assi<;tant Managers promoted on an 
cul-hoc basis, 

( 6) provision of First Aid Boxe� in al l  
Super fast 1 rn ins. 

( 7 )  payment of overtime for ,, or king 
beyond rostered hours of work as admis, i
ble under the rules. 

00 gradual  replacement of steam-coal/ 
charcoa l i n  k i tchen with cook ing ga�. 

( 9 )  provi-.ion of t rolleys for t ran"Nrt
ing material" from each catering unit to 
t he  pantry car. e tr .  etc. 
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Use Of Radio "" ... T.V. for � of 
Family Welfare Programmes 

"'284. SHRI RAM AWADH: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state : 

( a )  the extent to which the Radio and 
Door Darshan are being uti lized by Gov
ernment to give effective publicity to the 
fami ly  planning and family welfare pro
grammes� and 

( b )  the detai l s  thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN
KARNAND) : (a ) afld (b > Radio and 
Door Darshan are util i�d for fami ly  
planning education and publicity purposes. 
The Stations of Al l  India Radio hroadcast 
a large number of programmes relating to 
fami ly welfare every month. The com
mercial channel of Vividh Bha.rati are 
also uti l ised for broadcast ing a spot and 
jingle daily 1:tnd two spomsored pro
grammes. "Kaun Kahan aur Kab,. and 
'Priwar Mangal' once n week each. The 
All Ind ia Rad io has also been requested 
to put a regular programme on fixed t ime 
once a week. 

Similarly, Door Darshan is induced to 
telecast at )east one programme daily orr 
Family Welfare · Programme. For this 
purpose, films and other materials are 
provided to the Door Darshan. Besides, 
one Advertisement on Nirodh i,;; te leca,t 
once a week from seven Centres. 

About Rs. 65 lakhs have been allocated 
d uring t 982-83 to meet the expenditure 
.for using the commercial circu its of the 
A l l  India Radio and Door Darshan. 

Seaw-0rthy Ship broken C:town for Scrap 

*285 .  SHRI RAM VILAS PASWAN : 
SHRI M .  RAMGOPAL 

REDDY: 

Will the -�Minister of SHIPPING AND 
TRANSPORT he pleased to state : 

(a )  whether Government's attention has 
been tdrawn to the news-item 'Seawortny 
sh_ip broken down for scrap' appearimg in 
the Bli tz dated 25 September, 1982; 
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( b) if so, whether the Steel India K.erala 
Limited had allegedly purchased the ship 
from Metal Scrap Treding Corpo!ation. 
Calcutta; 

(c )  if so, whether the ship was register· 
ed with th! Directorate General of Ship
ping as required by the Merchant Ship
ping Act ; 

(d)  if not, the rea1,0M therefor; 

(e ) whether the ship has been sold be· 
)ow the scrap value; 

(f) whether the Skipper of the ship ap
pealed to the Director General of Ship
ping to intervene; to safeguard his lien on 
the ship a, th�  voyage has not been pro
perly terminated: 

( g) whether (iovernment propose to i n
quire into the matter through C.B.l . ;  and 

( h )  if not , the reac;ons therefor? 

THE M INISTER OF STATE IN THE 
1.,flNTSTRY OF SHf PPlNG AND 
TRANSPORT (SHRI SITARAM KESA
RI) : (a ) Yes. Sir. 

( b )  The Metal Scrap Trading Corpora
tion had sold M .V. Ana,;tasi's Oll1 a11otment 
oosis to Steel Industrials Kerala Ltd. for 
scrapping. 

( c )  and (d ) .  M.V. Anastasis being a 
foreign vessel is not regislered with the 

,.,Director General of Shipping. 

( e )  The vessel was purcha�d by Metal 
Scrap Trading Corporation at scrap value 
for demolit ion an<l the same wias allotted 
to Steel Industrials Kerala Ltd .  for scrap
pimg. 

(f) Yes, Sir. 

( g) No such proposal is at present under 
consideration of -Oovernment. 

(h ) The matter is sub-judice. 

Cadre Review of CGHS 

*286. SHRI MOHD. ASR.AR AHMAD : 
Wil l  the M inister of HEALTH AND FA
MILY WELFARE be plen'Sed to state : 

(a )  whether to stren1.!ttt }!"I the structural 
set-up of C.G.H.S. a cadre review has re
cently been approved; 

(b)  if so, whether it will improve the 
functioning of the service and will result 
in immediate promotioms of .525 officers; 

( c )  whether the concept of floating re
serves for the special ists has also been in
stituted; 

( d )  whether the cadre review will help 
free flow of wel l  qualified and experienced 
personne l  to man varioll'!s categories of 
posts in the service ; and 

( e ) ful l  details of the cadre review? 

THE M IN ISTER OF HEALTH AND 
FAMILY WELFARE ( SHRI 8. SHAN
KARANAND ) : ( a )  and ( b ) .  The Cadre 
Review of Cent ral Health Service, which 
include,;; among other orgamisations the 
posts under the Central Government 
Health Scheme, has recently been approv
ed to strengthen the structural set-up of 
t he Service and to improve its funct ioning . 
It wil l  resul t  i n  promotions of about .525 
officers out of which 202 CHS Officers will 
get promoted af-.:1i.nst CG HS post'>. 

(c ) Yes. Sir. 

(d ) Yes. Sir. 

( e) A statement is placed on the Table 
of the House .  

STATEMENT 

The Cadre Review of the Central Health 
Service has been taken up with a view to 
strengthening the structural set-up of the 
Service, improving i ts functional aspects 
and also for bettering the career prospects 
of the members of the Service. The detai ls 
of  the C:1dre Rev iew are as fol lows :-

(a ) The Service is being restructured 
into four independent streams. viz. Gene
ra l Duty and Administrative Public Health. 
Nmi-Teaching Special ist<;  a nd Teaching 
Spec ia l ists. There · will be separate chan
nels of promot ion for a l l  the above fom· 
stream's of officers. They wil l ,  however. 
merge in o. common seniority only at 
Supertime G rade I level for hein:; co1!l<;i
dered for promot ion to the posts of Direc
tor General of Health Services. Additional 
Director Generals and �ix common posts in  
t hat  Grade. 
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(b) In order to provide more promo-
t ional avenues to the officers of the Service, 
338  Junior Class I posts (Rs. 700-1 300 ) 
.are being upgraded to Senior Class I posts 
I( .Rs. 1 100-1 600 ) ,  86 Senior Cass I posts 
are being upgraded to the Grode of Chief 
Medical Officer ( Rs. 1 500-2000) and 83  
'Specialists Grade I I  posts ( Rs. 1 1 00-
1 800 ) are being upgraded to Spectialist 
G rade I (Rs. 1 800-2250 ) .  

( c )  A new Selection G rade o f  Rs. 
2000-2250 ( 26 posts ) has - been agreed to 
for officer's from the Grade of Chief Medi
.cat Officer. 

(u ) The derart :11 .: n 1 a l  promot ion quotn 
for Specia fo,t G raJc II ( Rs. 1 100--1 800 ) 
to Specialist Grade l ( Rs. 1 800-2250) 
wi l l  i ncrease :rom th-: e xist ing 30 per cent 
to 75 per cent .  S imi larly, for the officers 
belonging to the General Duty cate
gory, the departmental promotion 
quota wi l l  the 1 00 per cent i n,;•ead of 20 
per cent for promotion to po<;ts in  the 
Grade of Chief rvtcd ical Officer ( Rs. 1 500-
·2000 ) .  

( e )  A new concept of floa t ing re-.erve 
will be introduced in the category of 
·special ists and Supert ime Grade I of the 
'Service. This will open up promot ional 
avenues of such officers who. despite their 
overall sen iority and long years of service , 
'have not been able to get promotion to the 
next higher grade for want of vacancies in  
the Specia l it ie� to which they belong. 

( f )  ln order to <;t rengthen the adminis-
tratives set-up in the Direc_torate General of 
Health Service<;, an addit ional post of Ad
di t ional D irector General of Health  Ser
vices i<; be;l°1g created . 

( g )  The post of Med ical Superintendent, 
1.ok Nayak Jai Pra k a<;h Narain Hospital 
a nLl th ? po�t of Director of H �alth Ser
·vkes, Delhi are being upgraded to Super
t irne Grade 1 to ensure management of 
ho-ipital an,1 h"!alth services in th!! Union 
Territory of D: l h i. 

�-- ,,. . 
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Conversion of Ranchl-Lobardaga Une 

*288 . SHRIMATI SUMA.TI ORAON : 
Will the Minister of RAIL� YS be pleas
ed to state : 

( a )  whether there is a proposal for con
version of Ranchi-Lohardaga narrow 
gauge railway l ine into broad gauge and its 
l ink ing with the Cha.ndwa Railway Station; 

( h) if so, the survey operations dooe, 
if any. in this regard and the progres-s 
made so far; and 

( c) how soon the construction work on 
t !-i : ,  project is · l ikely to commence? 

THE DEPU'I Y .MIN ISTER IN THE 
r f f:",! JSTRY OF R AILWAYS AND lN 
T H F  DEPART!\{F�·rt OF PARLIAMEN
··1 -\RY AFF A I RS ( SH R I  !\fALLTKAR
J U \I ) : ( a J to ( c ) .  There i-. no '-Cherne for 
:unvcr,ion of Ranl'h i- Lohardagu N .G .  I in:! 
i n ·· o B.G .  However, .in Engine�ring-cwn
'f ratfi-: Survey i, be ing carried out to exa
m ine the propo�1 1 .  and i t "  extension upto 
Tor i .  On receipt of t he 'illrvey report, and 
examination thereof. a fina l decision will 
he taken subject to ava i labi l ity  of funds 
and clearance hy . the Planning Commi�
� ion.  

Evt!nin� Law Classes being wound up 

·�289. SHRI  V. S. VIJAYARAGHA-
VAN :  Wi l l  th �  Minis�er of EDUCATIOI..J 
AND CULTURE be pleased to state : 

(a ) whether it is a fact that th: even
ing clusses for Law being conducted by 
1he Delhi University are being graduaJly 
wound up� 

< h) whe '.her  the Bar Counc i l  of India 
has made any recommendation to this ef-
'fect: and 

(c )  if so, the reasons for this deci'Sion'? 

THE MINISTER OF STATE .IN THE 
M INISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
< SHRIMATJ SHEILA KAUL ) :  ( a )  to 
( c ) . A statement is laid on the Table of 
the S11bha. 

Statement 

Under the Advocates Act, 1 96 1 ,  the Bar 
Council of I nd ia is the competent autho
r i ty to pres:rib:: standard-; of legal educa
t ion for the purpose of enrolment as Ad
vocates. I n  pursuance of th i s, t he Bar 
Counci l  of India has been prescribing from 
t ime to t ime the ·.�tandard of teaching and 
e xam ination for L.L.B. Courses. 

In August , 1 979, the Bar Council of 
I nd ia  reques!ed a l l  Un iven,it ies to convert 
th: e :\i , : ing morning a nd evening Law Col
le�'.!, and D:!pari ments in to whole-t ime day 
Col lege'i a nd Depart ments Ia:�,t ry J ,_me, 
J 9g:! .  A:.-::ord i ng to the Bar Counci l .  o Law 
Col lc�c or Department sha l l  he considered 
to be a whole-t ime Col lege or Department 
if it, work i ng period is spread over a t  least 
6- 1 :2 hou7s every working day compri,ing 
of lt'ct urc�. co·1tact h our, with 1 .: :1.:hers, 
l i hra ry work a nd other c urricu lar anJ co
(.' l lrr i-:ular a�t iv i t ie-.; t he Libru ry r-.'!mams 
open for at le:1 st 8 h�urs every work ing 
day:  and t h �  �.r.!ngth of part-t im�  ie:11.'.hers 
i, not more than 25 per cent of th�  to!al 
teaching stre ngth. 

Th:: Unversity of Delhi wh ich con:-ider
eJ th i.,  recommenda t ion of the B:.tr Coun-
1..' i l  wa,; of th� view that a l l  i t s  three Law 
Ce:i! res fulfil oll the three condit ion,. men
t ioneti ahove, la id dow n  by the Bar Coun
ci l .  TheUniverisity ha<1';' therefore, inform
ed th�  Bar Counci l  that a l l  its Law Centres 
are ful l-time inst i t ut ions nnd are not, 
therefore. affected hy the deci-;ion .. of rhe 
B:H" Counci l .  

�';if ..;"'t lfi'")t . �W'l' 

2 4 1 • ,;ft· -.i1·i.· f': ·� : �ll' r f'•'f 
#I' lf� effl'r;t° cfif � cf;'°rir fofi : 

( "1)  �!ff lf Q � � fcfi ff, � 

<f'f1 � �rtlrf �f9" ati"{ cnr �r 
if tfi .:fr � � ; 
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(•) � tf, � � q'-{ � 
it fifir.n � � ; � 

(ir ) -ctm � m"{ �,a-r� 
� �r :iri� 1 o ffi'1i" �cnr � � 
cfn" � efft" m9flft �rll"r � ? 

f ,i t=J  &{Gf� l if ��li qi· ('1't 
qrrfq 'O� ��) : ( cfi')  ,;fR ( �) 
� q1':f 1 9 7 9- 8 0, 1 9 8 0- 8 1 

;;r'\1: 1 9 8 1- 8 2  � mA' ef�f7.IT 

�� � irrir if � "3ll'� /mm � 
mrftF:r � � �;r.� t :-

( efi1.:11" �r it)  

fcffin1f qT:f f;p:;rf ��ff ir � cf� t 
mfrf �irr�/�r 

��r1.Tr 1ttif :qr� -::rtif 

1 9 7 9- 8 0  3 4 0 . 6 0  - 1 6 6 5 . 7 5  

1 9 8 0- 8 1  4 2 2 . 0 1  2 0 3 6 . 2 1  

1 9 8 1- 8 2  4 6 8 . 7 6  2 1 3 0 . 0 5  

� � qffl � f� fw� � 
cttil t mr.=r �m �'h: � 
� it � ��/�ctcft t m� 
efrs{ 1 9 7 9- 8 0  t 1tct1'�� �� � � I 
�' ir� � �r �r � fi: 
f� �r � · it ;;rn:r � efA' �r 
it cfi+fT �r r � I 

(if )  3 1- 3- 8 2  <li"Tffefr=r Ti ;;r'!� 
f� �lr+rr-ff if ;;rn.:r �'-f.� i:f;f fftir 1 0 
� li�· � �fr �.Hi efi"f �T, 
�1 iW 9 3 6 � I 

Purdlase of . Footware and other ........ 
goods by ministry of Defence 

*292. SRl'tr AS'fl.FAQ HUSSAIN : Will 
the Minister of I>EFENCE be pleased to 
state : 

( a )  whether purchases of foot wear and 
other leather goods nre made by the Minis
try of Defence through open tender or 
through some other procedure; 

(b )  whether Leather Corporation of 
India i-; t rei:1ted at par with .Multinational 
Bata and o:hcr private sector compooies or 
some preference is allowed to public sector 
and decentral ised sector; 

( c )  whether there are any copluints in 
respect of these purchases; and 

(d ) if so, the nature of these complaints. 
and the action taken on them? 

THE MINISTER OF DEFENCE (SHRI 
R. VENKATARAMAN) :  (a ) The pur
cha'ies made by this Ministry are through 
open tender or limited tender enquiry or 
hy direct negotiations depending upon the 
circumstances. 

(b)  PubJ ic Sector Undertakin� such as 
Bharat Leather Corporation (and not Lea
ther Corporation of India) are considered 
for purchase/price pre(erence over Large 
Scale Private Sector Units as per Govern
ment pol icy. 

(c) No Sir. 

( d) Does not arise. 

fq� m i -� ��1 �T �tn"f 
* 2 9 1. 'lr ii\'c1rr inf q� " 'f'hrft· � 

,;ft �1': �lf�.r ��� 

er!IT ferffl mfr � � ctn' iiC1T 
cfi�ll" ftfi : 

(tfi' )  '1�1.TT ITTof."� � fct0� ehff 
ii" �mr am af°cfi' �etnrr cfir �ui 
� f<filrr � �� rn 
t f ;.ro, � ��'l cfifffi�T cfrl' � ; 
ffl 



53 Written A.nswcrs ASVINA 30. 1904 (SAKA )  Written Answers 

(v) 1'ft �, m � � 
� � ?  

/. 
fu, liar ·1tr ..... it,.nif) : 

(�) � (tr) . �;;r. � � � 
� � � t , 

r�--�" 

mr::r � 1t" Q'M!i':T <liir ��� 
� at'iii � �r ifi t.inftvr � 
W w�r � ITT if 9fl <i Fit I �1 � fcl°ffff'( 
� m�a-: mfv.reti �.r,m ef.T imrr
f�;; �;\' Efi' \WlT( � ff '111' Efi' � 
ii° =,;rq-;fp IT tf lff � I 

lITT1fT ;m.r � fci�m � lffl 
��qf� ir. ii:{, t fflT � �efl 
matimnrr if'_.,. �� ��ffi' t 
�f�'tl�tl � <f!7=?t, fr.rfir.;r �lf � 
iro: �.� f� � mf+f'"1 � =�� 
� of( � mtrfif �ffi' er� it �u: 
� � qfin:rr. �r::r � �m 
�'1i' mmef�r � tt� q"._;rtr �t:I' 
� � it. t,fr;r a?ar � � wra
�T ffl""� f '1i';JT;ff � 'lfir � 
lf�ti i:i'ff f�· J�) iS H� �"'(,� lf'ii.il;:rT c:-

rt; wr;r ft'Z trn: �win � f� � 
� ffl Ii� � � � ofil'.ftirn 
o:,t � �� �'h: :a-V11TT �'ti: 

. llllffl1l'.. �err �i � a?� . � 
� q-� .:or : �r � if;" f � 

./ � 
1'fliJT S1Tffl ( ro�) cfir A"�, 
� mlft�� �R �� � fcff'� 
t?fff cti r · �1m �or q-��olfl.ff cfiT 
�1 fqm- i�r �r �( cf1T1 ifi 
fi'ift il'{T� �1 if f�J«<T �1 tfin.T1 
� �f<:r wr�m tfiT � <«'i:ti <01 . 
wr1stl' �� ;fir mtr -fi' metro !.Rf;."f 
�, 'tfwr. '3f[TJ'f �� it f� ��Jvr 
�, m6f �q- a-, ifq i� it" 
�� � � �1:=�r, �� srf� 
(flfT � aft ��, � � -:. 

� �t{ � ffl'filf Efi' �if 
� f.ritt Wllif � �� t cfTffl 
fiiMl � �� t m- • 
,rtrn:r cti"vTT � �imrr t m--mir 
•r'ifit cf.1" � �tiil.:rmr cti1 !i�f� 
ifi(� cli'T w:m:f � f� fcfi � 
� cfcfi' � � �:t ,  

Night Landing Facilities at Ranchi Airport 

·�298. SHRI.MATI SUMATf ORAON : 
Will the Minister-of CIVTL AVIATION 
be pleased to state : 

(a ) whether there is a proposal to pro
vide Ranchi Airporr"with night landing 
faci lit ies jn the near future :  

( b )  i f  so� how soon such facilities are 
l ikely to be accomplished : and 

( c) if not. the -rea'Sons therefor? 

THE M IN ISTER OF STATE OF THE 
M INISTRIES OF CIVIL AVIATION ANO, 
CIVIL SUPl>LIES (SHRI BHAGWAT 
JHA AZAD) :  (a) Yes. Sir. 

(b )  The facilities are l ikely to be com
missiomed by- the end of 1 983. 

( c) Does not arise. -

Role of Banks in integrated rural develop
ment 

*299. SHRI BALASAHEB VIKHE 
PATIL: Wil l  the Minister of FINANCE 
be pleased to state : 

(a ) whether it is .  a fact that the overall' 
progress in the implementation of credit 
based anti-poverty programme of integrated 
rural development has not: been very satis
factory and in fact it �s very slow; 

(b )  whether the Bar.1b that are expected 
to play , an important rote in these pro· 
grammes have not played the ir roles well; 
and 

( c) if so, what steps are being contem� 
plated by Government to accelerate the 
implementation of the rural development 
programmes through Bank finance so that 
the Bamks may go to the rural poor? 
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THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE) : ( a )  to (c) .  
4_ statement is  laid on the Table of the 
.Ho-use. 

Statement 

The operat ional  agencies involved in the 
'implcmc-ntat ion_,. of Integrated Rural Deve
lopm;;nt Programme (IRDP ) h.:we geared 
.up their mach inery to achieve the targ.:ts 
under t he programme. The bank� in coope
rat ive as wel l  as commercial sector are 
_ progre:.;�ively providing increasing support 
by way of cred i t  for t he implementa tion of 
the programme. In the year 1 980-8 1 ,  the 
loans disbtirsed by finoncing i nst i t ut ions 
Y, .; r �  R -,. 207 crore" which i ncreased in 
I 98 1 -82 to R5. 486 crores. A µHtjor share 
in th :� above loans disbur..,ed'1s acco�inted 

. ior hy th:  commercial bunks. Th� Gov.;;rn
m�nt and th!  Reserve Bank of India li,ve 
been taking s!ep•:,; from time to t ime to 
en,ur: coordinat ion between d ist rict rural 
d-eveloprnent agencies, s�t up by StL1te G.J· 

· vernments and the br�nche" of the com
mercial bank.:; for a better implementation 
of the  programme. Some of the important 
ste ps t aken in thi" d i rect ion .ire given 
below : 

1 . The lead bank,;; wi l l  en,urc that al l  
the v i l l a!!es and f,:tmil i�s ident ified under 
1 h::- programme a re al locntc<l to specific 
hr: a�ches of the part icipat ing banks. 

2 .  Th� 'stand ing committee of the dis
t ri...:t consultat ive committee should meet 
once ,1 month to review progreo;;s made 
in the implem;ntation of t he programme. 

3. The appl icot ions received mu'it be 
d i.,po...ed of withiR a fortn ight or �o. 

4. Th� banks should ensure that the 
schemes al lotted under the programme 
to th::m are d ispo'ied of at branches 
level and sui table d i'scretionary powers 
are given to the branch !(ivel officers 
for th is purpose .. 

5, The ins!ru�tions issued hy Reserve 
Banks regarding th! relaxed 1mrgin 
money requirements for Joan.., to �mall 
borrower, should be strictly adhered to. 

/ 
Fteei. .. strength of I.A. and A.I. 

*300 SHRl- NAVIN RAVANI : Wil l  the 
.M inbter ti CIWL AVIATION be pleased 
to lay a statement showing: 

( a )  what is the fleet strer1gth of Indian 
A ir l ine� and Air India at present; 

( b )  wheth:!r  there is any propo�l to 
adJ more p lans to meet the demand dur
ing :'hiad 82 ; and 

( c )  if so, the detai ls t hereof'? 

THE M IN ISTER OF STATE OF THE 
M IN ISTR IES OF CIVIL AVIATION AND 
CIV IL  SUPPLIES ( SHRI BHAGWAT 
J HA AZAl'.l ) : ( �\ )  Indian Airl ines : 53  

:\ir India:  1 8  

't)ne more Airbus for Air  I n<li� i s  sche
duleJ to arr i ve in Nov.:mb!r, 1 982. ·· 

I h )  �o. Sir. 

( c )  Doe-; not ari•se . 

Further Liheralisation of Import., 

*30 1 .  SH RI MATI GEETA M U K H ER
J E E :  W i l l  th�  M in i-;ter of, COM M FRCE 
be pleased to s!ate : 

<u I wh.!iher Government propo�e to fur· 
t her l ihcra! i-.e t he import policy in favour 
of c\pOrt -or i:n !ed un i t s :  a nd 

( b )  i f  !>O, the detai l s  thereof'? 

THE :\I IN ISTER OF STATE OF THE 
� 1 1'-l fSTRY OF COM MERCE 1 ( SHRI 
SH l \' R /\J V .  PATl L ) : - (a )  a,d , (b)  TherJ 
i-. no propo,al at present to fuht>er l iher.i
J i...,:: the import policy i n  favour of c v.port 
,Jriented uni t <;. However, the policy is kept 
under review <;O a's to make cllttnges there
in a.:; may he found nece-;'>ary to hdp pro-
duc t io:1 and exports. 

Garment Export policy for J ,s3 

"'304. SHRI B. V. DESAI : 
SHRJ MOHAMMAD ASRAR 

AHMAD: 

Wil l  the M inister of COMMERCE be 
pleased to state : 
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(a) whether the 1983 quota di$tribution 
policy for garments and knitwears provides 
a major departure from the 1 982 policy; 

(b) whether it is also a fact that the 
provisions for reservation on  the basi'3 o( 
firm contracts negothted earlier have been 
removed; 

( c )  wh�1� are the other changes made 
in the garments export policy; and 

( J) to " hat extent garment exporters 
have welcomed this move an<l to what ex· 
tent it wil l be beneficial for them? 

,..-,·· 
THE M INISTER OF STATE OF THE 

MINISTRY OF COM MERCE (SHRI 
SH lVRAJ V. PATIL ) :  ( a )  to (d ) A state
ment is l :1 i J  on the Table of the House. 

, . Statement 

The Government ha1, a nnounced the 
Garment Export Pol icy for 1 983  for ex
port of rea.Jy made garments and knitwear 
to '>elected countrie"i wi th which India has 
b i lateral t e\'.t i le agreement<, vidc Pubti;; 
Not ice Nv. 37-ETC( PN ) 182 dated 1 8-9-
1 982 .  The policy for 1 983 has been fram� 
ed (lfter taking into account the experience 
gained in the implementation of the policy 
for earl ier years as wel l  as other relev:mt 
factors. Ln many respect s  the policy for 
1 983 i '>  s i ::l i l ar  to th.! pol icy for 1 982. 

2. The main feature;;; of the 1983 pol icy 
are as under : 

( i )  The annual level,; for 1 n3 shal l  
he d i'itr ibuteJ ,:iccord ing to the follow� 
ing system's and rate-. :  

SYSTEMS %Of the Annual , level 1 983 

(a ) Pac;t performance 50 

(h )  FCFS Small  Oders 3 5  

( c )  Manufacturer/Exporters 1 0  

( d )  Central /State Corporation 5 

Manufacturer/Exporters Systems have been 
Manufacturer/Exporters Systems have been 
increased to some extent as compared tn 
1982 policy. � 

(ii )  A new System, viz-FCFS Small 
Orders, ha� �n introduced in the new 
Policy. Under this System, quantitie>s will 

�.be alloted on First-come·Pirst-Served 

basis against applications supported by 
firm comtracts · · and Letters of Credit. 
Allotments of quantities shall be made 
only within the quantitative limit fixed 
by the Textile Commissioner for each 
country1category subject to other st ipu
Jation'S contained in the Policy. Basis of 
allotment under this systems -;hal l  be 
firm contrac:s just as in the FCFS Con-

tract Reservation system during 1982. 

( iii ) In the case of Past Performi1n�e 
and Manufacturer/Exporters System,, 
the full calenllar year will be considerctl 
as one period 1ur a llotment of quant i t ic\ 
for export. Tn the case of Central JState 
Corporatiom and FCFS Smal l  Orders 
Systems. the year will be divided into 
three 4-monthly  periods, (1:lamely Tan ·  
uary-Apri l , May�August and Septemb� 1• 

De..:embcr l in the case of woven items . 
and into two periods (January-Augu'-i 
and September-December ) for kni t ted 
i tems. Quantities for woven items wil l  
be d istrihuted among th� three period , 
in the ratio of 50 : 35 : 1 5  whereas .he 
quantit ie'." for knit ted i tems wi l l  he dh·  
tributed between the two periods in th..! 
ratio of 85 : 1 5 . These provisions are simi
lar to the provisions under the 1982 
Policy. 

( iv )  As during 1 982, the agency for 
calculation of Past Performance entitle
ment shall be the Apparels Export Pro
motion Counci l . The base period for 
calculation of Past Performance entitle
ment shall he the average rrmuat ex.
ports dur ing 1 980. 1 98 1  and Jan-June. 
1 982. Base period during 1 982 was 1 9 80 
and Jan-June, 1 98 1 .  Transferabil i ty of 
Past Performance entit lement shall be al
lowed subject to certain conditions. !c1 
addit ion to conditions prevai l i ng in 1 982 .  
I t  has  a lso been laid down that an CA · 
porter who has ohtained entitlement by 
transfer from anf other exporter im a 
part icular country/category will not be 
eligible to t ransfer any entitlement in the 
same coumry/category to another ex· 
porter. 

(v) Provisions regarding Slow Moving 
Items, Minimum Export Pri� ond · 
Letters of Credit are Similar to the 1982 
Po1icy'7" 
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3. According to available information, 
the garment exporting commu11ity has 
generally welcomed the 1983 Policy. It is 
the expectation of the Government that the 
policy-framework as announced will enable 
the exporters to increase their e.xport�. 

Sharing of Government Quarter for issue 
of food card 

'�306. SHRI CHANDRADEO PRASAD 
VERMA : Will the-Minister of CIVIL 
SUPPLIES be pleased to,it,tate : 

( a )  whether persons sharing Govern
ment accommodation are required to fur
nish proof/acknowledgement of submission 
of intimation by the allottees etc. to the 
Directorate of Estates regarding the fact 
of sharing of Government quarter for i�3UC 
of food card; 

( b) if so, whether retired Government 
servants and Govemment servants belong
ing to different pools of accommodation 
sharing Government accommodation wjth 
the allottees of General Pools accommoda· 
tion and vice versa are allowed to share 
Government quarters by the Directorate of 
Estates; and 

( c) if not ,  what remedy Govennment 
·have in mind for such cases? 

THE MINISTER OF STATE OF THE 
MINISTRIES OF CIVIL AVIATION 
AND CIVIL SUPPLIES (SHRI BHAG
WAT JHA AZAD ) : ( a )  No Sir. 

(b )  So far a's General pool accommoda
tion i-, concerned Central Govt. Servants 
incl uding ret ired Govt. employees are al
lowed to share Government accommoda
dation. 

( c )  Does not arise. 

nf�T �l\�r,"r (� SR,rr) � qtiz;r 
';J' 

* 3 0 7. � '{111' ""°"' rt� : �T 
.,1ftt!';,r ffl ltl � � .)·wrr � 

fcr; : 

(lfi') � � � � 11"� 
� smr ar,- � r� if  � 
� � 'lfi'T � ; 

( v) lffif �, a-) lfTJRT cfiT � 
� ! � '3'� � r,fi'�.;J' otf1.f tt� 
ef,1' �� t ; 

( 11')  Pf rft 3AT cfiT cfiflf cfi� 
� � ; m  

( q )  mifff em �� cfiri:��lf 
it f� WfiR cfiT � :·� �1 "JJ"riM ? 

� ir�·r�r:.· � �t�· inft ( P.ift 
�1m' SIU�� wt) : (ifi)  � (� ) . �. 
�T I � q:qqt{f.q zit� if;' UU;J 
� � � tlif' � 
f� ij ctftf �� � �;,, i:fir 
� �T t I 

� qiif • ti'if � vt�"" Rur 
m 

• 3 0 8. etr �A CQ'lt qf.\,rr : 
ffl r.� iriit ll'� ;r;r;r ctft' J.i'lf lifi'm 

Pf; : 

( ri>") cfll'f ll'� �:q' � feti lfa <ir 
�m i cftu.:r �n.r rf>""( 9Af�r�'-rt 
il° Efi� IJ;4"ef � 'cfU � "&fq' lfl1: 
� ; 

(�) <rr{ �, m �� � 
i mr.:r �� *!1f ;t � fttio� 

m.:ff � 'i§Tq' � � (f� � � 
it � r�� � Ef.T mt f�tmr
� l!flT �;:r ,Jt.:: �ffi' � 
� 7rf ; �� 

(if) � 'i§ffl if Ni'71'?r oq� 
llfii ftr<CfdH f lfi?lf' iyqr � Q ""' 
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"At � ffl •,mfat ''-' atr lTt 
t ?  

f11tw iiWA'fZI' ii 1=�· fiiit ( 1tt 
1'(n1' ""' '(''1t) : (If>') � ( v) . 
\il'T, wt t � sufflttitf<4i � 7 �
�, 1 9 82  clil �� 1t .-T� 
• � � �� qm�lff it 
m � t � ;r � ii� 
� lf1(; � cfti' 'fittlau f�ttt tm
tft' I � lfi'TlPl'T�lfl if 1 5, 3 0 0 /- li ' 

qfr- SP-l1f � ��� � � � c. "" ... , 

:if( ITI' I 

(tr) � � o!ff� �� ;r� 
�r 1flIT � �� � <tl-u.:r 
fififfl' � cfi1' f� �� * 

� � mQf;:rq-ir, 1 9 6 1  ii citf 
� ;r(r � I 

Review Of Scheme of Export Houses 

*309. SHRI K. RAMAMURTHY: Will  
the Minister of COMMERCE be pleased 
to state; 

(a) whether the i n-depth review of the 
scheme of Export Houses to find out how 
far they have helped in boosting exports 
has been compJeted; and 

(b) if so, the action taken on the 
suggestie>ns contained in this review'? 

THE MJNISTER OF STATE OF THE 
MINISTRY OF COM MERCE (SHRI 
SHIVRAJ V. PATIL) ( a )  No, Sir. 

(b) Does not arise. 

Rettuest of 'famil Nadu Govero.meat fer 
Milllta� for autritious D0011 meal scheme 

2907. SHRI D. S. A. SIVAPRAKA· 
SHAM: Will the MiniStet' of SOCIAL W£L
FARB be pleased to state: 

(a) whether Government of Tamil N�du 
made any request for any assistance for 
nutritious noon meal scheme; and 

(b) if so. the details thereof and the 
response of the Union Government there
to? 

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a ) and (b). The 
Government of  Tamil N adu sought assis
tance for nutritious noon meal scheme 
for children. As the nutrition programme 
for children is a state sector programme,. 
the cost of food and administration has 
to be borne by the State Govtrnment. How
ever, UNICEF assistance has been arranged 
for the upgradation of this programme for 
children in the age-group of 2 to 5 years. 
This will include training of chi1d welfare 
organizers and ,upply of some weighing 
scales and paper for growth cards. 

� �n'. "'� �T • It)�
� 'lit ..-.f«r �,��.;' � 

llfT .m) 11\lll'T "1irT 

2 9 0 8 , ,;fl- �T �ffl IJffl:' o 
'f� : 

ffl �1 � tff�� r� 
ifm" � � cfi1' c[.'q'T ffl" � : 

('fi') W � � �  
� � Efi4iU f<4�i � �� �T� 
� trr3f.rr it ��;; � 

� � �Rt t � <'.TR �, 
m � cJqITT fEpr;� �� � fut:t � -
mf � �r� � .  

(v) � � cm- �i ��r 
t, f� � �"{ �Sft�lf ift'� 
it, "Mdifi1wt11 � � �rmfuft 
� �-�� � � sre,Tt;f 
( �) t ant \TI" if!t'ITT flT(1l qt 
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fiFitt f � �r w �� t fti(t 
i!fi1i � -�fh:rr f.TI:rif� �r ;rt ! ; 

(lf) � �I (fl' fifiwfr, �� 
� � cti1' mr <Fif t, f�i:t 
� �ll'rcm.t aft� t � �r 
cfq\�) cfir lil'�T ff@ fcfllfr lftl'r t ; 
�R 

('Ef) � � ll" � am 
,;nit �h cfli'r �l(' rn Efif fcfifT{ 
Mr iflrr t ? 

�(r�� �l{ t;f{�·n: ";�l.iO]' 
ri�l' ( � • .ft iii' ) �"'�r .. :;� )  (�)  
.;{r I 

(�)  � (�) . l(':I' Q. � tf@ "3'0\ff I 

Recruitment of casual labour in Delhi \ 
Division of Northern Railw;:,y 

2909. SHRI R. P. Y ADAV: Will the 
Minister of RAJ L WAYS be pleased to 
state: 

(a) whet-Mr some guidel i nes have been 
laid down for recruitment of casual labour 
in Delhi _......Di�i:sion of Northern Rai lway by 
the administration; 

(b) if so, whctha �om.: e l igible persons 
wi th genuine worki ng cert i ficates were 
refused appoin tment vidc their reprcsenta
t io:1 t o  DPO D:!lh i  dated 1 4  J u ly ,  1 982 ;  

( c )  wheth er i t  i -.  a l <.,o a fact t h :i t  ·;omc 
lugg:1ge porter-; work ing on casual l abour 
rates on the authority of bogus and ficti
c ious catificatcs sti l l  continue working in 
New Delhi Parcel Office; -anJ 

(d) if so, th� detai I ·, of such persons re
crui ted wi thout produc ing the appointment 
cards i�suetl by the Previous employers 
prior to �8 August, 1 978 ? 

THE DEPUTY MINISTER IN THE 
MINfSTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLlAMEN
TftRY AFFAIRS (SHRI MALLIKAR
JUN): (a) Yes. 

(b) and (c). No. 

( d) Does net arise. 

Treatment of eye and ear diseaws and 
�nirgical operation at Panchayat level 

29 10. SHRI ANANTHARAMULU 
M ALLU: Will the M in ister of H EALTH 
AND FAMILY WELFARE be pleased to 
state: 

(.1 ) wheth �r Government have made ar
rangemenh at block ltv�l for t re1lment 
of .:ye a nd car dis1;;ases as abo for surgi
cal operat ions i n  rural areas; 

( o) whether Government arc aware that 
doctors have been provided at block level 
for treatm�n t of fever and other �liscases 
but  no arrangcmcilh have b�en made for 
eyl.! and car d iseao;;c and for p�rforming 
�urgil:al op:ra t io :1.�; and 

(l:) if  so. what steps Government pro
pose to take for providing doctors in rural 
area-. for the t reatment of eye and car 
d isease a lso for surgical purposes at the 
block level? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHANK
AR ANAND): (a) to (c). At block level the 

, medical and health faci l i ties are provided 
through Primary Heal th Centres by gene
ral duty medical officers. They can treat 
common ai lments of eye and ear and can· 
unJertake rou t ine minor surgical opera
tions. In addition, the Government pro
vides financia l  assistari'c'e to volun tary or
ganisations for conducting . Eye camps in 
rura l  areas. 

lt has also been dl:'cided to upgrade one 
ont of every four Primary Health Centres 
in a phased manner. These will be equip
ped to provide the requi('ed facilities in 
the field of medicine, surgery, obstetrics, 
gynaecology, paediatrics and public health. 
In addition, one more opthalmologist is 
being provided in each district hospital in 
a phased manner for augmenting existing. 
facilities for eye care. 
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2 9 1 1 .  "lf �� ·� : �-1:n 
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�� � � � f.fil �<i � I 
�ir q-�<'.j' lfl';;r.;f if � tTn?i,· jf;,1' 
ir; f� 9 ��f? � FfiT SfT�l:l"Vi t I 

;Ji� qf� if;- �<1-;; � Gll� 
i:r � �� � �R: ff.f� �r 
� � I <{� � �� � � Ni 
� T1" it f.:rirtlJf if fiticr-:n �q;;; �.11rr· 1 

Widening of G.T. Road befwttn Ddhi and 
Amritsar 

29 12. SHRI R. L. BHATIA: Wi ll the 
Minister of SHIPPING AND TRANS-
PORT be pleased to state: 

(a) the p�ogress made so far in the widen
ing and making 4 lanes m1 the G.T. Road 
(Sher Shah Suri Marg) belween Delhi and 
Amritsar; 

(b) whether the progress on this work 
has somewhat slowed down recently� 

(c) if so, the reasons therefor; and 
2508 LS-3. 

(d) how long will 'it take to cover it 
upt0 Amritsar? 

THE MINISTER OF STATE IN THE 
MINlSTRY OF SHIPPING AND TRAN
PORT (SHRI SITARAM KESARI): (a) 
G.T. Road (National Highway No. I )  haw 
a length of 19  kms. in Delhi and it iJZ 
already 4-lane. Out of a total length r1· 
1 83 kms of National Highway No. 1 In 
Haryana, 21 .lmu from Delbi )Haryana. 
Border to Murthal has already been made 
4-lan� and opened to traffic except for 
one minor bridge and approache� whiclll 
are l ikely to be completed by 3 1 -3 - 1 982.. 
244 kms of National Highway No. l faUP. 
in Punjab. Out of this 5 .5 kms is already 
4- lane. Work of four-Ianing in further 
'.!2.5 kms is i n progress and is expecrccl 
to be completed hy 3 1 -3 - 1 983 , except far 
two Road Over Bridges which are exped
ed to he completed by 3 1 -3- 1 984. 

(h) No, Sir. 
(c) Do<.:s not a rise. 

(d ) In Haryana and Punjab in th� 6tlil 
Plan, a further length o( about 1 24 km� 
for fo 1 1 r- laning ha<; heen provided for� 
However, taking up of constru ct ion worl 
w i l l  depend on availabi l i ty of funds frODl 
year t0 year. Four laning of balanc\;' rea· 
ches may be taken in the next plan sub
ject to i nter-se priorities and overa l l  avail
abil i ty of resources. 

Restoring Sangli-Minlj line 
29 1 3. PROF. MAD HU DANDA VA TB: 

Will the Minister of RAILWAYS .. be 
pJcased to state: 

(a ) whether i t  i s  a fact that Govern
ment had included the project of restor
ing the Sangli-M iraj broad gauge railway 
l i ne on South-Central Rai lway and of bring .. 
ing the Madhav Nagar station on the 
main l ine in its proposed scheme to be 
unJertaken; 

(b) if so, reasons why the work of the 
project is being delayed; and 

(c) when will the project be started an,1 
by what time will it be completed? 

THE DBPUTY MINISTER IN Tim 
MINISTRY OF RAILWAYS AND JM' 
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TIIE DEPARTMENT OF PARLIAMEN
TARY AFFATRS (SHRI -MALLIK <\R
JUN): (a) Yes. 

(b) and (c). A financial re-appraisal re
port of the proposed Scheme has been 
· received from the South Central Railway 
and is under technical scrutiny. Further 
action wil l  be taken on completion of this 
examination, subject to c1earance by the 
Planning Commission. 

Provision to rontrol tropical diseases 
during 6th Plan 

2914. SHRI K. MAI.LANNA: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether Government have consi�er
ed any provision for controlling the tropi
cal diseases, fertility regulation, nutrition, 
maternity and child welfare in the Sixth 
Five Year Plan; and 

(b) if so, the details in this regard ? 

THE MINISTER OF HEALTtl AND 
FAMILY WELFARE (SHRI B. SHAN
KARANAND): (a) and (b). The follow
ing provisions have been made in the 
Sixth Five Year Plan. These are likely to 
lte augmented as part of the Mid-Term 
Appraisal of the Sixth Plan. 

l. Control of Tropical 
Diseases �s. 27 1 .79 Cr�res 

2. �amity Planning 
· Programme inclu
ding Maternal and 
Guide Schemes. 
Village Health 
�Id Health and 
(a) Original Outlay Rs. 1 ,1 1 1 .32 Crores 
(b) Subsequent Aug� 

mentation. Rs. 2•0.00 Crores 
h l ,3.SJ .32 Crores 

SMA IN�,� ttl � p 'ffl.;q� 

2 9 1  s. �1· fitiGJ snnq � : 
cflff ffl�T lf°'h: �� *ft lft! � 
cfi1' !I'll "'"a�� f"'" : 

{lli) cf'l.fl �� � ffffflfffi 
� t �i.fi femr� t 'Sfa'r;f 
��1%1. l':fi, �tM+tM � �r � 
� � 4 4 0- 7 5 0  � � � 
� t 

(•) tr� �, m' cftff � �..fl' 
� if>1 q-uirn � � � � 
:R"�m � �e11 .. M am<t ; m-( 

(if) cNT � � f.fiT4' 
t.M,Ra lfi"{ � lfl4;;w,roo iti- r� 

� « 'fi1f P1mT it; ffif it �ll" 
� 'R �er;nn.:r f;r'"'er 'fii:� t 

sr!Ff q'"( � � crrfit; � �� 
ffiTli Pt6<f1«11 f!ITT:� ffl l':fi'f�W * 
m � rn wmr� � lffli� it 
cfil"( � � � � ?  

�,4...- ffil"ft=tf.41 if �" 'fit ( ,;r')· � 0 
t o  ,:IR} : (FF) � � 

(•) � (tr) . �' il'� I {f�i'Pft 
� fmn � � j t �  
� cq-) li'( � � cfi\' fGI'� 
t I �'Glff".f� t �ff.f'l'r,{ ITNJ ifRfT 
� ffl'.T-ffi'f � it ��et' �c:l'if· 
� � � �� �rt ""' fmq 

� � '1T �{if � �� rt fil'Qf-
gcf  Pi�  �Ti1 l I 
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Improving Public means of Transport in 
HOiy Areas 

2916. DR. R. ROTHUAMA: Will the 
Minister of SHIPPING AND TRANS
PORT be pleased to state: 

(a) total number of state owned public 
transport buses, taxies, three wheeler scoo
ters in the StatesJUnion Territories of 
Mizoram, Arunachal Pradesh, Nagaland, 
Meghalaya, Manipur and Tripura; and 

st. States/U. Ts. 
No. 

I Mizoram 

2 Arunachal Pradesh 

3 Nagaland 

4 Meghalaya 

5 Manipur 

6 Tripura 

{b) Transport sector accounts for 45.6 
per cent of the total approved Plan 
outlay for North-Eastern Council's Sixth 
Five Year Plan. A provision of over Rs. 
200 crores has also been made in various 
schemes for maintenance and improvement 
of roads and bridges in the N-E Region. 

Propoal to run s.mastipur-Howrah aad 
Jaynags-Pny• Eq,rem Cnun1 

�917. SH� BHOGENDRA J:J�A: Will 
the Minister of RAIL WA Ys be pleased to 
state: 

(a) whether the formerly two express 
aad one fast passenger trains for Howrah 
Ylied to start from and terminate at Samas
tipur and even then there was ove"r-crowd-
ink; ! , · · '  · ,  · ' • · · 

{b) whether now Samastipur having en
tirely been: clenied thil' the· pa!'!lengers of 
·� densely pop�Ja�� ��!-h�la ��o� �ave 
to face iotolera�� �dslups; 

(b) concrete plans or programmes either 
by the Centre or the States for improv
ing the public means of transport in these 
hilly areas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TRANS. 
PORT (SHRI SITARAM KESRI): (a) 
According to the l atest available report of 
Association of S i :i tc  Ro:id Transport Un" 
dertakings for the period ending 3 1-3- 1981  
the figures are as  below:-

State 
owned 
buses 

1 2 1  

69 

1 06 

Taxies 

54 

N.A. 

350 

Three 
wheeler 
scooters 

79 

N.A. 

I 1 4,  

( c) whether after conversion of �masti
pur-M uzaffarpur-Hajipur into broad-gauge 
line the passengers from Madhubani, Dar
bhanga, Sitamarhi and adjoining Nepal 
areas find it impossible to have any through 
journey to south and west; 

(d) whether a Jaynagar-Varanasi through 
bogey could not be of any use to the pas
sengers due to its haltage of more than 
twelve hours at Barauni ; 

(e) whether it is proposed to run extra 
Samastipur-Hawrah and Jaynagar-Prayag 
trains; and 

(f) if not, the reasons th�r�for? 

THE D�PUTY MINISTER lN THE 
MINISTRY OF RAILWAYS AND IN 
THE OHPARTMENT OF PARLIAMEN
TARY 'AFFAIRS (SffRI MALLIKAR
JUN{ (a) and (b). It is a fact that, prior to 
conversion of Samastipur-Muzaftarpur sec
tion into B.G., two Express and one Fast 
Passenger trains u� to originate!terminato 
at Satnastipur. However;· at present, four 
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pairs of B.G. trains including two Express 
trains are available for passengers travelling 
between Samastipur and Howrah !Sealdah, 
which adequately cater to the needs 
of the travelling public of s·amastipur. 

(c) Passengers from M adhubani, Dar
bhanga and of adjoining areas can travel 
towards South and West of Samastipur with 
a convenient changeover at Samastipur 1 

Bara uni. 

(d) Jaynagar-Varanasi through coach 
remains at Barauni for 12 hrs. 1 5  mts., in 
the Up direction and 1 0  hrs. 10  mts., in 
the Down d irection as no other i,uitable 
connecting trains i s  avai lable. The occupa
tion of the coach i s  poor. 

(e) and (f ) .  There is no propo�als at 
present, to run additional traim between 
Samastipur and Howrah due to line c .. ,pa
city constraints on sections enroute and 
a lso due to terminal faci l i ties at Sama<iti
pur and Howrah. 

In t roduction of Jaynagar-Prayag Lr:1 i n  i,, 
also not operat ional ly feasible due to l int.: 
capacity constraints on Barauni-Bachhwara 
sect ion. Further i t  is also not commercially 
justified due to meagre through traffic 
offering. 

C.G.H.S. Pharmacists not allowed to 
Efficiency Bar 

29 1 8. SHRI RAJESH PILOT: Wil l  the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) how m�1ny Pharma..:i:,h working i n  
CGHS, Delhi have not been allowed to  
cross the Efficiency Bar for the  last five 
years or more; 

(b) whether the instructions of the Gov
ernment to i nform the concerned Govern
ment servants in cases referred to at (a) 
above have been observed in all such 
cases; and 

( c) if not, the reasons therefor ? 
I 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHANKA
.RANAND): (a) Six. 

(b) and (c) .  Decision to enforce the �
cicncy Bar was taken against three Phar
macists and they have been informed about 
it, as required. Final decision in regard 
to the other three has not been taken. 

Late runoin1 of Superfut Trai1111 

19 1 9. SHRI ARJUN SETHI: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) the conditions prescibed for determi
ning a train as 'Superfast' and mmes of 
such trains anct extra charges levied for 
them; ,u1d 

( b )  the names of the superfast tra ins  
which arrived more than three hours late 
for more than 7 days during last six months? 

TH E DEPUTY MIN ISTER IN TH E 
MINISTRY OF RAILWAYS AND JN 
THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MALLIKAR
J U N )  : ( a )  Trains are designated as 
'Supcrfast trains' for the purpose of levy 
of Supplementary Charge duly taking into 
account, inter alia factors l ike convenjent 
t iming�. overall speed etc. The names of 
such t rains as on date are as under: 

1 .  3Dnj4Up Frontier Mai l  

2 .  1 Upl2Dn Howrah-Kalka !\f oi l 

3 .  1 6Up/ 1 5Dn G. T. Expres, 

4 .  301  Upj302Dn:Dcccan Queer. 

5. 39Dnl40Up Brindavan E wrnsc;; 

6. 80Up/79Dn Taj Expres') 

7. 1 5 3Up/ 1 54Dn Jaya.nti J.1nta Ex-
press 

8. 8 1 Up/82Dn & 1 03 / 1 04 Dd 1 1 .x-! Ex
press 

9.  1 2 1 Up/ 1 22Dn Tamil  Nadu Express 

1 0. 1 23UPj 1 24Dn Andhra Pradesh Ex
press 

1 1 . 1 25Up/1 26Dn K.K. Express 
12. 1 7 1Up j 1 72 Dn Jammu Tawi-Bom

bay Central Express 
1 3. 501Upl502Dn Pink. -City Express 
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14. 141Upj l42Dn Coromondal Ex- ... . .  . 
press 

15. t 19Upll20Dn Oomati Express 

1 6. 1 35Dn/136Up Vaigai Express 

1 7. 59Dnj60Up Geetanjali Express 

If· 101Dnl 102Up Minar Express 

19. 19Dn/20Up Konark Express 

20. 173Upj 1 74Dn Himagiri Express 

2 1 .  1 55Upj1 56Dn Tinsukia Mail 

22. 1 8 1Up] 1 82Dn Sarvodaya Express 

23. 75j76 Kovai Express 

!4. 25Dnj26Up A.C. ExpressjPaschim 
Express 

25. 2 1Upj22Dn Agra Fort-Jaipur Ex
press 

The Supplementary Charge leviable for 
travel on these trains is at the rate of Rs. 
25/- for A.C. Oass, Rs. 12/- for A.C. 2-
Tier Sleeper! I Class!A.C. Chair Car, Rs. 
·61- for II Class Sleeper and Rs. 21- for II 

· Clar.., Sitting. 

( b) The following superfast trains ar
rived destination more than 3 hrs. late 
for more than 7 days during the last six 
months ending Sept. 1 982:-

1 .  1 03 New Delhi Howrah A.C. Ex
press 

2. 1 55 / 1 56 Tinsukia Mails 

3. 2 Kalka-Delhi-Howrah Mail 

4. 80 Konark Express 

5. 1 74 Himagiri Express 

Structural :.:hanses in operation and main· 
tenance Wings 

2920. SHRI G .  Y. KRISHNAN : Will 
the Minister of RAILWAYS be pleased 
to . state : 

(a)  whether it is a fact that Railway 
Reforms Commission in its sectoral re
port submitted to the Government have 
suggested far-reaching structural changes 
in the organisation especially of Opera
tion and Maintenance Wings of the Rail· 
way5 to ensure safe travel; 

(b) if so, what are the other recom· 
mendations made by the Reforms Com
mis�ion and how many of the,ir suagcs
tions have been accepted; and · 

(c) what steps are being taken to im
plement them and to what extent their 
implementation has helped the Railways? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI MALLI
KARJUN): (a ) to (c). The Railway 
Reforms Committee submitted Part-I of 
it8 Report in May. 1 982 which contains 
recommendation� only in regard to 
resources for renewal. replacementa of 
asset§, safety and accidents prevention. 16  
o f  the recommendations and 80  per  cent 
of the observations contained in this part 
of the RePOrt have been accepted. The 
second part of the Report has just been 
received. This Part deals with the long 
term perspectives on different aspects of 
rail-borne transportation. Both tho 
Reports ar0 under further processins. 

Removal of Card-Board packet and litera
ture of Medicioe!I prescribed by specialistl 

and local purchMe before Issue 

2921 . SHRI DIGAMBER SINGH: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state : 

(a) whether any instructions have been 
issued by his Ministry or the D.G.H.S. 
or any other authority to the C.G.H.S. 
dispensaries in the Capital that card-board 
packets of such medicines as are pres
cribed by the Specialists and Jndented 
from the Super Bazar should be remaved; 
their seals opened and then only issued 
to the patients--even removing the ac
companying l iterature about composition 
and mode of use of the medicine; 

(b) if so, what were the considerations 
weighing in the issue of such instructions; 

( c) whether the removal of the seal 
and outer packet in case of sensitive 
medicines like Locula is likely to expo• 
it and is fraught with the risk of coa,. 
tamination; and 
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(d) whether he will reconsider this 
decision? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN
KARANAND) : (a) 10 (d ) .  Instructions 
were issued by the Director General of 
Health Services that card-board con
tainers of medicines be withheld, labels 
on tubes, vials, bottles, etc., be defaced 
and the seals broken before handing over 
the medicines to the patients in CGHS 
dispensaries. These inst ructions are in
tended to aviod possible misus� of medi
cines. Literature accompanying the medi
c ines is meant for th·� gui<lam:e of the 
prescrihing doctor. Breaking the �al or 
removal of the outer package docs not 
involve risk of contaminat ion. 

� 'H 'ij -�f;\' � �, �· ·1'at;<ll' ,fi '{FT qf� 
�·�:·oTil' ·�i;r�,f�·!fr <li\ �-fo��; m.-fT 

2 9 2 2. �;fr !RF o t{o{ , ZTit:ff : 
cf-.:rT �·:-;'ff.;lf �h qf;;:q'F ��TU. ll"ITT 
� cm r;:r cf.T �rrr �i 7if f;"fi : 

( � )  �T.fT � �� � fifi -iifRT 
'114{!11'1 q·;r.r crrn � � �  �
f�r cfiT �(9 mafz-eia- �T f� r JfliiT 
� 

( � ) �fq �t , �) cflfT � f ,flf+f 
,:rror � f ef'cfif� f .:f'Tl1, t:tefiffcTcfi'R 
�T ,;rcrua- 0lf1'tff"( 0� f.:rrir, � 
� fifll+r �h: T:t� lf� �ffq 
� �tr, �t �TU fcr'iWTT 
i cfiif�r�t � -.fl' <'fr� �rar � 

. .  . .. ( . ·  
( 'f) cflfT � . � cfi1f'qfft,if ( �r / 

��) � \TI" �Tl! �T � � �T 
if �f;t° it � � � ,;ff� 

�r� ! ; � 

. .  : . (:er ) -� �,, or cprn. � cfili
�Tro.rt. � 'fft � <'fT\T � � ijqf 
it ,;{{if � � � �ffl' t ? 

fliffCq lft'� qf�1" �t:�'1'1Jf' Q1' 
( �r arr " fflltlil�) : ( ifi') m<ft �� 
� �� � t ri� 1fil 
f;:ri:;n�� sr�·c�r�.:r ��i� t :-

1 . ltcfi'A' � t f� it � 
cfT� mwir ml1f � � cITT' � 
1 / 2 " srf� efiff � � 

2. T:tefi fcrir'f cfij'.f ;f4 ;jff '+ff?f&f 
cf.T �qi, c{falfr � � �r ilil. 
�;ft I 

(�)  .;Q_r 
( if )  �f I 

(� )  ;;tf I 

"i;fi " n· <.fT "�" � "{,iil.lr �;; � � w 
e :ciefF cf)--ta �+f·'.i fe?q"l 'fl 1 Sfti'.·q 

2 9 2 3 1Sf�r -;r �, ct;:n-� wmil· : ci=� r 
f �hr lfr:f r tPo: �r;r ;�r 'f.tfT eV··if 
Pf. 

( <li )  +i��/fcr�FT am 1 9 s 2 
� � 'i9: l=l{T.:n t. it� 1 1cfi' ' �T 
"i§" ;jff.i tt m ffi 5f�<f. �7.f 
��TT cfiT �T f ofit:t ir <1 q?fT cfft- <ii� "' ,.:, 

� f� � � � � �tll 
,;ti� it '«if cITT' �-� �l§lll 

f� � ; 

({I') cflff � �, l �(i3 
t �� � �� � if; �  
� w � t Wtfi 11<-f '«f f� it 
1l� cfi'T SIT<ffi'R t � � � 
cfil efi� ;r cfivfT �m.:fl.llT cfiT 

� � ; 

(ir) l1ft �, �r � � t  � 
� �. � ir� qq �'31'� � rflIT � 

(\ 

i ; � 
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( -q-)  . � iTI'� � �P, fff:aca � 
� � ffl � � i.ifT � ,  
ftt," � it � SAiTI: mtft ifi1' lf<'f 

C\ 

t«J � ir � � ? 

f�(ff intr�� ii �· q) ( "1( q O 

qo  '(�rif) : (�) � (tr) : � � 
ttcfi� ctn" GIT � � � f1:efiq �� � � 
� � � � �T � I 

Rules and regulations regarding Central 
registered of Homoeopathy 

2924. SHRI  J. S.  PATI L :  Wi l l  the 
Min i"iter of HEALTH AND FA:. l I L Y  
WELFARE b e  pJea,.cd to  state : 

(a ) whet h .:r Government have t :! k cn  
any d(!ci,ion about  thi  ruk ·, and regu la
t ions as prcpari:d n n<l suhmi t teJ by the 
Centra l Counc i l  of Homoeopathy, New 
Delh i ,  to the Government on  27 Jan t1ary , 
1 982, under wh ich the Central  Rig i<; tcr of  
Homoeopathy maintained ; and 

(b) if  not, what are the specific 
rea�.ons for the delay in arriving at a 
decision in this regard and when · the 
same is l ikely to be taken? 

THE MINISTER OF HEALTH ANO 
FAMILY WELFARE (SHRI B. SHAN
KARANAND) :  (a) The Homoeopathy 
Central Council (Registration ) Regula
tions, 1982, have already been approved 

·., , by the Government. 
' 

( b) Does not arise. 

fim:fr -l �t � ffo� �fix 
"'' it«� ;i f�qt ifl"ff 

� 9 2 5. � � �l : cflfT ""�1".fij 
� q� �f'111f 1fil' q: � 
efi1 � tt,""r. f � : 

(\f) � � m � ;pru 
it ffi,qtflnc."1 � ,� · � �, 
1 91 s it qq-;ft trtirr i �,;� � 
� 1'r cf\' : 

' ' t�) �� �' <it \j« �Q' 
ft � u� � �;r � ufw fi:fier;ft' 
· t  

'(ir )  �lfl' � � � 
�r{ � � lf°'mr �) 
" cf!" � � ;t- � �m i 
73<,�ff �!-? ij' � �q;f cfif � 
rn cf.I' +f111' eta t m 

(� ) � �. ijf �ff � �� 
;;t- ... �lrr f.:rurli �--r:rr i ? 

f�T�'q �� t;fz-...,Tz ��· I vr ll;.at 
( '�I ii�' Utti�t .. ";-G') : ( �.- ) �R ( �) 
fo��.fl if ��f� ;:p"c'f;�: �jP .. "'.f r.[i.if;rf 

. Zf. .t:fiFrTfHRT �- �l=T{ 1 9 7 8  if 
fIT".'i'F1 ,ti( fr � f I f;f rf l:fiT �rf lf fif 
<fi'i '3';;;r.'f �fen;-;, �FfTf �-Tf;:i cfft· 
�fET �';" �ru;r CT::rf T rn: .r· ;,r �irr 
irT '.3"� ";t;F1· <Tf r �· .Ff �f" � 
f'9;;J:Fi � "3'+T :,;p.rfc:r i 1'H cfif �ty·. 

,,:, 

<i'R -1{t f ·=fi'l:rT � 11:fT 

( , ; )  \ift, �T I 

( � )  � f ;:p,rlf 'T� (r f;,7.ff \ill 

· � � fco � ofi"r �ti ci1' "cfirir 
�, ia-.:t �1ff' � f�ra � f.;efq;=r 
� NlfT � I �f 1¥� '+TI Z<iflf 
�17-f �rt rof� lft-JFrr �� 
� • 1�1 irPT q;: cJilf � f� 
� ft,,:rr iflf1' t I 

�ag� Requirl• Replacement .. .... 

I , , , 

, . , '].9'),7. SHRI , A. K • .  ROY : Will tlte 
},{ini*r of RAILWAYS . be pleased . ,o 
�tate , �he total number of w,sons wjth pac 
Railways at present �d the number re
quiring replacement per year? 

· · T,HE DEPUTY MINISTER IN . THB 
MINISTRY OF'. RAILWAYS AND IN 
THE DEPARTMENT OF PARLJA .. 
MENTARY AFFAIRS (SHRI MALtJ. 
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KARJUN} : The total number of wagous 
(in terms of 4 wheelers) (BG & MG) 
eiwned by the Railways as on 3 1 -3-82 was 
S,38,474. The number of wagons re
f(Uiring replacemnt per year depends on 
tbe ansmgs of uaserviceable wagons on 
ate basis. 

UIJrarian for national Jlb,ary, Calcutta 

2928. DR. A. U. AZMI : Will the 
lfinister of EDUCATION AND CUL
TURE be pleased to state : 

(a) whether it is a fact that there has 
Ileen no regular Librarian in the India 
National Library. Calcutta since 1 977 as 
a result of which the management of the 
b"brary is in a mess and instead of 
9PP<>inting a suita.bly qualified Librarian, 
an Under Secretary from the Education 
Ministry was appointed as the Chief of 
die Library; 

(b) whether Govccnment have f:tiled 
-, lay down any clear policy defining the 
scope, functions and objectives of the 
La"bracy; and 

(c) if so, reasons thereof together with 
action taken to revamp the prestigious 
National Library, Calcutta'? 

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL) : ( a ) 
The post of Librarian in the National 
l.11>rary, Calcutta has been lying vacant 
for some time, even though efforts have 
been made to fi l l  U!> the vacancy through 
the Union Public Service Commission. 
The Commission has now again ad ver
tised the post and the Ia.st date for sub
mission of app1ications was 1 8th October, 
1982. Meanwhile adequate arrangements 
'8ff been ensured for the :1ormal 
maaagements of the Library and for 
maintenance of Library Services to the 
,eaders and scholars 

(b) No, Sir. The 5cope, functions and 
et,jectives of the National Library. 
Calcutta are well dcfilled since long. 

(c) Dots aot arile. 

Delhi University and College Karam.chari 
Union Members Lathicharged 

2929. SHRI RAJNATH SONKAR 
SHASTRI: 

DR. A. U. AZMI:  
Wil l  the Minh,ter of EDUCATION 

A ND CULTURE be pleased to state: 

( a )  whether it is a fact that meml'trs 
of Delhi Univer�ty and College Karam
chari Union were lathicharged on 2 
October, 1 982 while offering dharana 
outside the Vice-Chancellor's Office de
manding implementation of the agree
ment reached between the DUCKU anJ 
the University authorities; and 

(b )  if so, reasons thereof? 

THE MINISTER OF STATE IN ' I HE 
MINISTRIES OF EDUCATION AN D 
CULTURE AND SOCIAL WELFARE 
(SHRlMATI SHEILA KAUL) : ( a )  
and ( b ) .  Th: Union had launched an  
agitation from September 6, 1982 1.0  press 
the immediate irnp;ementation of the 
agreement entered into between th�m 
and the University in January-February, 
1 982. The University had already initiat-
ed necessary steps to implement the 
agreement, some provisions of which re
quired the approval of the Univenity 
Grants Commission and the Government 
for implementation. Though t he Uni
versity had apprised the Union of 1 ne 
steps taken by it , the Karamcharis resort
ed to the agitation and tr ied to d isrupt the 
Supp!ementary Examinat ions that were i n  
progress. I n  onfor tO emure that the 
arrangements for the Examinations were 
not disrupted, the University sought the 
assistance of Police, On October 2, 
1982 when some officials of the Univl!rsity 
entered the Examination Branch, some 
employees gathered outside and tried to 
force their way into the Examination 
Branch. This led to a clash between the 
Police guarding the entrance and the 
employees, following which some em
ployees were taken into custod;v. 
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if f�(r if '1'm fmr, �cft 

2 9 3 0. "1'1'��) "11'1 Sf,filff 'l()Q'fl· : 
6flfr � ir�r �( ara-ri=t clir ii(f1' 
�<ir f <li lf � it qmf it �"1'Tflffl 
ctfr' � � irre:r f g-�r tfitf�T aJfl' 
cRfi:rr;r ffefa �iff � ? 

�� si�T� .f � ,:.:tr " :-.'c{l'r.i �TQ' �1"� 
ii '14 liitt ( 11) li�1tir3{�) : m-�e 
m:� J.tn: �e:ri i�r ll lfT� f:;�EH 
f� ,ncrr 1-(;;cr � q-�� � �) fn.fg� e=fl=ffi f 
(Ht lfffi fsiift !!f.f �lfefi� qtffca' 
� � �r ift"f ;;rr � t �1-{ lf·{T n� 
it �� lf ;it{ im-r f �r tfitro 
�?ITf�ff rn t f<li�r sr�rar � �� 
�q-q �it ITTT f q;m: �T f efi�T '5fT 
�r t I 

Balurghat-West Dinajpur Rail Link 

293 1 .  SHRI PIUS TIRKEY : Will the 
Minister of RAILWAYS be pleased to 
state : 

(a ) whether he is aware of the urgent  
necessity for a Railway link for Balurghat 
and headquarters of West Dinajpur Dis
trict ; 

(b) whether he would consider relax
ing commercial con.,iderations from t he 
point of view of public utility; 

( c) i f  so, what measures are going to 
be initiated in the near future; and 

( d) if not, the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI MALL!· 
KARJUN) : (a) to (d) .  With a 
view to consider provision of rail 
communication facilities to Balurghat, 
a preliminary e.ngineering-cum-trafflc 
survey for the construction of a 
new BG railway line from Eklakhi to 
Balurghat (90 Kms. ) has been sanctioned 
on 2241982, as an out of turn work, 
during the current financial year. Tbe 
estimated cost of this survey is Rs. l 1 .72 
lakhs. The survey is now well in pro-
gress. Further consideration to this pro· 

j-Jct will be given after the survey is com
pleted, reports examined from all angles, 
subject to availability of adequate funds 
for the purpose, and its clearance by the 
Planning Commission. 

2 3 9'.Q"/ u o  � ��r ��� 
'4'Ta'f � 'ftll' �i ff: .. � Pff 

. .....:; "" 
2 9 3 2 .  '1'1' "'"1 '(lq' 'l ... �c11f,�7 : 

cflll i« lf{:ff � �ffl ctft � ctrrir 
fefi I 

(ift" ) �4'T 7.tt �� � fefi 2 3 9  
:,;rcrj 2 4 0  rn �iro-u q1i:1 .... :!< � 
� 2 5  ��f, 1 9 8 2  � � 
� � t 

(•)  cflff 1.1� m �� t r� ¥t6' 
� � sm:T: ��G 'Ir( f� ilITTff 
� nm-� �r.ftzr �t � ifif� 
ifiT �.;r � � t ; 

(ir ) lff� �, m w �� .. 
cfft �� a-cfi i.:r: :q'ffi1if iiff� ; � 

�� Qt'W4 q h'� ��(f't' �Tq 
fli"'1'1 if �4ifi· ( 'Tl' ��\fifilR 
(�)  �ft � I 

.(• )  � �' �� � ifi � 
f�r lis q-{: 'lfacti � 
�� � � if tji:..ft,: � � 
� i cfi11:1JT 2 39 rwt/ 2 4 0  �� 
� �  � in� off; 2 5  
GI,� 1 9 8 2  � � � f� 11'� "fl I 
w� ffl \lN �� if «tillT � 
f� 'Mt+q�q � �r 1 0 .  1 0 .  s 2  
� � umr � � m qfq
� 'f'f 1 3/ 1 4- 8-8 1 � � � 
it 1'i( f W � 'ff I 

(!I') ffi � � I 
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Circular Railway Scheme for Calcutta 

2933. SHRI SANAT KUMAR 
MAND AL: 

SHRI AMAR ROYPRADHAN : 
SHRI PIUS TlRKEY: 

Will the Minister of RAILWAYS be · 
pleased to state : 

( a )  whether the Rai lwoy Board has i n i
tiated any action to prepare a detailed pro
ject report on t he proposed Circulai: Rail
way Scheme for Calcutta, which had been 
kept i n  cold  storage for a very long t im: :  

( b )  if  so, at what  s tage the proposal i s ;  
( c )  th:  bro:vJ ou t l r ne,  nf the prnj.;c t ,  i i , 

c-;t imatcd out lay and any t ime bound 
schedule for its impll.!mcntation; and 

( d )  what is t he snng v. h ich is hold i ng 
up t his project despite. Wc ... t Bcng,, I  
Gov;.;:rnmcnrs n:p·�akd dfo i  t s  to cn�ure 
i ts early execut ion? 

THE DFPUTY �llNlST ER lN T H F  
\1 INISTRY O F  RA I LWAYS A � D  l �  
THE DEPARTMENT O F  PARLIA.:\ l i :N
TARY AFFAIRS (SHRl MALUKAR
JUN ) :  (a)  No. 

( b )  to (d) . Metropolitan Transport Team 
recommended final location survey and 
preparation of project report and detai lc1..I 
estimate for the proposed electrified �ubur
ban dispersal line from Dum Dum to Prin
cep Ghat alongwith a l ink between Bally 
orul Bal1y Ghat Stations. Final lvcation 
�urvey of the proposed suburban dispersal 
line was carried out. 

The proposal was duly considered in con
sultation with the Soviet Consultants who 
ca�e to the conclusion that the Sub�rban 
Dispersal Line would bring into the already 
congested central business district a number 
of commuters whose activities were not 
connected therewith. Therefore, con�truc
tiom of an underground railway system in 
Calcutta termed as Mass Rapid Trami t  
system wns agreed to by Railway Board in 
preference to Circular Railway. 

f•�R ·� �,�t llif 'f"(U,'f,· 

2 9 34 .  'li':r�r i.·r�1:1· f�� : �n 
fffltt Ith: �� �.· � �l ifffA" cfi1° pn 
� fifi' � � ir � i:i-� 
� t .:rrir, �;:re- �rmi" � 
� � �i � f Jf�c'f,1 ·�r;{ffi'l{ 
� �;� ;t' � i:fQ" t F{l'�i;; 
�+lf � cfi1° f.fl- ? 

r,.-m c,��· { �fi:f--. 0'4'( ff',' � 
cli�Q'Tuf ��i�'Q't if ��· tj<f;, ( �r�· q�· , 
cir 1 r.-;;) : '.r-Jfff?.f �fa:rl1f t q-;�r 
f-nsrz ;t �<C..Ft �f�T'(,m r:"f\ �-:;fr 
;-r :r 1�rrr;: -·-n ;'i-� -t -� · 1 1 'i n_ l  I'.! 

Cnm.Jrnctiua of :\ im1ikg-arh-Ch:mdura rail 
line 

2 9 1 '.' .  SHR I  BALASA H EB VIKI-IE 
P:\'I I L :  \Vi l l  the t\1 inistc r of R A I LWAYS 
be pka·,1:d to stale : 

( a )  whether it i) n fact that the constru�
r ion of  Man ikgarh-Chandura rai l  J in'! nl!<:di 
to be speeded up as the large deposit of 
l ime �tone available in thi'i region ni::ctl 
exploitat ion ; 

( b )  whether Government of Maharasht.ra 
have requested the Centre that at least a 
sum of Rs. 6 crores be al lotted for the 
next year so that this vital link could be 
completed by 1983-84; and 

( c) if so, whether Centre has consider
ed the request of State Government and if 
so, the decision t0ken in this regard? 

THE DEPUTY MINISTER IN 1-'J.1'8 
MINISTRY OF RAILWAYS ANO lN 
THE DEPARTMENT OF PARLIAMEN· 
TARY AFFAIRS (SHRI MALLIK.AR
JUN) : (�) to (c) .  Several representations 
for expeditious completion of Manikgarh
Chandur line ·have been received. A sum 
of Rs. 2 crores has been allotted for this 
w.ork during 1982-83. It. bas not been p�si
sible to allocate more fund� for this work 
due to severe constraint in resource� posi
tion. 
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Delhi Transport Corporation Bas Fleet 

. : 2936. SHRI DAULATSINHJI JADE
JA : Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state : 

(a ) what is the present fleet of DTC 
buses and the number of buses which are 
on the road; 

( b )  the number of buses which are out 
of order; 

( c )  what mt!asure-, arc bei ng taken to 
get term repaired ; 

(d ) what i'., the appro.ximlltc requi rement 
of buses; d ur ing t he Asiad ;  and 

( c )  what m'-· ; 1 -, t l l"C'> a rc hc;ng t ake n in  
tha t  d irect ion ? 

THE MIN IS"l LR  or STATE IN THE 
M IN ISTRY OF S H l P Pl N C i  AN D TRANS 
PORT ( SH R J  S lT,\RA J\f KFSR I ) : ( a ) .  
As o n  30.9 .82 the D.T.C. had a fleet of 
3450 lrnsc" B.:.., idc�. i t  Jud engaged 694 
privak busl.'s u nder Y.: ir iou:; S,heme-.;. 
Awr, 1gc number of buses on road during 
t he month W.tS 3 300 Dre and 694 P.O. 

( b )  1 03 .  Out of these, 56 bu�es haw 
been earmarkeJ for scrapping & the re
main ing 47 ,vere held up for major repairs. 

(c ) Special efforts are being made by 
the DTC .Maintenaance Wing to repair 'Out 
of Order' buses, whose number is very 
small ,  in the mmimum possible t ime .  

' 
(d) and (e) .  The approximate require· 

,nent of buses during Asiad is expected 
fo be SOOO. The following measures arc 
being taken in this regard; 

( 1 ) induction of 500 additional b�s. 

(2)  deployment of additional buses upto 
500 from the state Roadways of Haryana 
and U.P. 

2 u 1. *It '""° o q''t:, ir"'"""' : 
� tm. ,ah" --�f« iiar q: i«lR 
.ff i"lfT � �: 

{llfi) � � i �·il'r� r1Ti:r 
cff(f �I ��f tr\ 1 9 8 1  •8 2 lf ,�rt 
cJi1' � qt; 'T� 

(v) m 
tlt!T � ? 

fom- m� a�fti �� fi"-'iiif "·�4·,tri· 
�iffiif.(T ii � ii�"'t· ( '4'1· tfl' � :. 
�ii� ) : ) : ( 'fi )  .1 9 8 1 - 8 2  � 
�u., � �T� ��lUT � 
T:fi�"{ efret�\ f;jf"1f ,;rrri{r, � 
!:r�, rf'1�:,;,·, fi17ff r:r·�1-cfTlf1 ,  ijf+:l'.i 
�h �.�;If.fr�·. �v.ff ; f;·.·,,T i�c-;,-rft: 
Efl'1tc-ri ; �-r�, f?ff.fi 'fl1F�1.�:, 
�� !i�n ; �-iPV\ f:;r·:r, t9;"n:·t •,, 
r1rhi· �:rr : ;ri·- ·p:r 2J,-:r, ,  �n�, fii"11 
.:rfr1'r7:;T ,  pr2·n: ; sim·�yt ; fJf,:;(i �T-., c.: ' c. � 
�elW, �-:i: �::{?:lT, -;;:rrrr:-rr, fsJA"f 
<f�, mr� �w # -a-� ��r�·i - f.."', 

� I 

(� )  � �'11 it :'� 
ffl'U # � � � cf.r �  
� cfi1" � � ��� ij;  Tf P.� 
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� � � '3fffi � "tf�lf 
it � �qr�nvrr �fat.fr � 
e i:at f..s d ri't.i il"tl1I' � � it' � � 1 

Condition for providing �commodation to 
run school at Tundla 

2938. SHRI BALASAHIB PAWAR: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) when and under what conditions the 
Railway administration had provided ac
commodation to Ex.-SLWljTundla of Nor
thern Railway to run a school in Company 
Bagh Colony at Tu.ndla near Hanuman 
Mandir; and 

(b) what is the machinary with Railway 
Administration to check the fulfilment of 
the condition under which the land and 
building is provided to Ex-SLWI !Tundla 
for running the school in Railway area? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MALUKAR
JUN): (a) No railway building was given 
for running the primary school at Tundla 
near Hanuman Mandir, but the railway 
population of the colony gradually develop
ed an old dumping ground within railway 
and into a school, primarily for the rail· 
waymen's children. The. existence of the 
school came to be known in 1975. 

(b)  No formal J iccn.:e for land has been 
granted to the Managing Committee of the 
school. As such, no conditions have so 
far been stipulated. However, a serving 
railway employee is also associated with 
the school management. 

Planning trees along with sides of Nationnl 
Highways 

2939. SHRI B. K. NAIR: Win the 
Minister of SHIPPING AND TRANS
PORT be pleased to state: 

(a) whether planting of trees along both 
sides of the National Highways have been 
taken up as a part of the social forestry 
prolfamale; 

(b) if so, on which Natiomi l Highwnfs 
it has been completed and where it is In 
progress, indicating the percentage comple
-ted; and 

(c)  whether State Governments have 
also been advised to take up this project in 
earnestness in the State Highways? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF SHIPPING AND TRAN
SPORT (SHRI SITARAM KESARI): (a) 
Yes, Sir. 

(b) The Ministry of Agriculture, who are 
concerned in the matter, are collecting 
information from State Governments and 
i t wil l  be laid on the table of the Sabha 
in due course by them. 

(c Planting of trees along both sides of 
State Highways forms part social forestry 
programme and is included under i tem 
No. 12 of New 20 Point Programme. 

Railway Reforms Comauttee 

2940. PROF. NARAIN CHAND PARA
SHAR: Will the Minister of RAILWAYS 
be pleased to state: 

(a)  whether the  Railway Reforms Com
mittee set up by the Government with Shri 
Sarin as the Chairman has since submitted 
any report to the Government; 

(b) if so, the nature of the recommenda
tions made in this regard; 

(c) if not, the period which 'has been 
prescribed for further suhmission of the 
report and whether any extension on this 
period has been (i) sought by; and (i i) 
given to the Committee; and 

(d) the l ikely date by which the com
mittee has been asked to give the final 
report? 

THE DEPUTY MINISTER IN THB 
MTNISTRY OF RAILWAYS ANO IN 
THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MALLIKAR.
JUN): (a) and (b) The Committee submit
ted Part-I of its report in May, 1982 and 
Part-II in October, 1982. The first part 
contains recommendations only in regard 
to resources for renewal, replacements. of 
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assets, safety and accidents prevention. 
Part-II aeals with the long term perspec
tives on different aspects of rail-borne 
transporation. 

(c )  and (d ) .  No schedule for 'Sub
mission of various part reports has been 
prescribed. The final report of the Commit
tee is expected to be submitted by the end 
of its tem: ;·c i .e. May, 1 983 .  

Polio Victims Children in Mahanshtra 

2941 .  DR. SARADISH ROY: 
SHRI CHANDRABHAN ATHA

RE PATIL: Wil l  the M inisttr of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

( a )  whether i t is a fact that a recent 
survey conducted by an Orthopaoedic cdu
cat (nn and research in s t i t u te has rtwcaled 
that nearly 90 per �en t  of the rural children 
in M aharashtra l°j.::comc pol io ,·ictim; 

( b) if so. whcth : r  t he Ccnt r ,1 1  Govern
ment would send a medica l  expert team to 
go round the State of Maharash tra to 
find out the inadequacies that are now 
prevalent in the rural area of Maharashtra 
which is tak ing 5uch a heavy toll of chi ld- · ,  
ren and rendering them cripple; and ·· ...... 

,,-
(c) if so, the detai ls of the steps taken 

by the · Government or proposed to b-e 
taken in this regard 1 

THE M INISTER OF HEALTH AND 
FAMILY WELFARE (SHR I  B. SHANKA
RANAND ) :  ( a )  to (c ) .  Go ,ernment have 
seen a press Report ref erring to a Survey 
conducted by the Sancheti institute of Or
thopaedic Education and Research .  Pune, 
regarding the incide.nce of Poliomyeli t is 
among children in 17 districts. Government 
have not received a copy of the report. A 
Sample Survey organised by the Directorate 
General of Health Services in collabora
tion with the State Health Authorities has 
shown that the incidence rate of Polio in 
children 0-4 years of age varies from 0.99 
to 1 . 87 per thousand children in the 
rural areas of Maharashtra; as compared 
to national average of 1 .S to 1 .9 per 
thousand children. This does not call for 
any special study in Maharashtra. 

N. C. Jindal Public School, Deihl 

2942. SHRI K. A. RAJAN: 
SHRIMATI GEETA MUKHER� 

JEE: 
SHRI NARAYAN CHAUBEY: 

Wil l  the Min ister of EDUCATION AND 
CULTURE be pleased to state: 

(a) whether the Vice-Principal and a 
peon of N.C. Jindal Public School, Delhi 
were arrested in connection with the leak
age of question papers; 

(b) if so, the detai ls thereof and whether 
they have been charge-sheeted; 

(c) whether it is also a fact that later 
on Principal of the school was suspended 
by the school Managing Committee; and 

(d) if so, the detail s  thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
( SHRT P. K. THUNGON ) : ( a )  and ( b ) .  
According t o  the Delhi Administration, the 
Vice-Principal, N.C. Jindal Public School� 
New Delh i .  was arres:ed on 20.4 . 1 982 by 
the pol ice i n  a case relat ing to the leakage 
of quest ion papers of the Central Board of 
Secondary Education The charges leve l led 
against h im were. cr im inal hreach d t i" l �t 
and theft. A peon of the School was also 
arrested in this case on 30.3 . 1 982 .  They 
were later susp·�nded from the services of 
the School by the Managing Committee 0f 
the School in accordance of Delhi School 
Educatoins Rules. 1 973 .  No charge-sheet 
could be served upon them as the case 
is still under investigation by the police. 

( c )  and (d ) . The Principal of the School 
was placed under suspension with effect 
from 1 8.8. 1982 by the Managing Com
mittee of the Schoool as instances of em
bezzlement of accountsJfunds maintained 
and operated by him came to light at tho 

time of audit. 
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Additional Resources Created by state THE MIN ISTER OF ST ATE IN THE 
road Transport Corporations M INISTRY OF SHIPPING AND TRAN· 

2943 . SHRI B. R. NAHATA : Will the 
M in ister of SHIPPING AND TRANS-
PORT be pleased to state : 

( a )  how much addit ional resources are 
created by each State Road Transport 
Corporations each year during Sixth Five 
Year Plan period; and 

(I, )  what was the est imate of creation 
of resourc� each year in Sixth Five Year 
�Jan period as per Budget provision? 

SPORT (SHRI SITARAM KESARI) : (a)  
and (b) .  Statement showing the total esti
mat\!d resources of the State Road Trans
port Corporatio.ns (whose resources-posi-
t ion has been discussed and a•ssessed by 
the Planning Commission) for the Sixth 
Five Year Plan period and the yield from 
additional resources mobilisation measures 
undertaken by them during 1 980-8 1 and 
1 98 1-82, is annexed. 

Statement 

Statement showing th8 total Estimaud lnt8rnal R8sources of tlu Stale Road Transport Corporations for the 
Sixth Five rear Plan period and tlu yield from additional Resourcu mohilisaio,z mtamres umurtaktn by thnn · 

during 1 980-8 1 and 198 1 -82 ------·----- ---------- - -- -
SI. State/State Road Tramport Corporation 

No. 

Estimated 
Internal 
Resources 
1980 -- 85 

Yield from A.R.M. 
measures undertaken 

by S.R.TCs. 

1 g80- 81 1 98 r --- 82 
(Rs. in crores) --------------- ------

I Andhra Pradesh 

2 Assam 

3 Bihar 

4 Gujarat 

5 Himachal Prad��h 
6 Jammu & Ka:,hmir 

7 Karnataka 

8 Ker ala 

9 Madhya Prad,:sh 

IO  Maharac,htra 

I I  Mani.pur 
1 2  Meghalaya 
1 3  Orissa 
14. PEPSU RTC 
1 5 Rajasthan 
16 Tripura 
1 7  Uttar Pradesh 

t8io ·to West B!ng-al (C.S.T.C., NBSTC & Durgapur 
S�TC) ·------

TOTAL 

1 74 . 62 

1 2 . 37 
1 8 . 86 

64 . 57 

2 . 83 

1 4 . 1 5  

1 9 . 92 

8 . 43 

1 9 . 32 

1 55 . 6 1  
1 . 37 

0 . 03 

22 . 92 

2 2 ,  1 9  

26 . 1 8  
- 1 . 09 

105 .  14  

-1 . 98 

· 665 . 4-4  

8 . 86 

0 . 1 0  

0 . 69 

0 . 40 

1 . 62 

8 . 50 

5 . 25 

2 . 90 

8 . 50 

0 . 07 

3 . 70 

ft .  I I 

5 ·93 

12 . 28 

50 . 9 1  

7 95 

0 . 2� 

20 . 1 2  

o .  1 0  

1 0 .  s�• 

7 . 3 1 

65 . 1 3 
---------- -� 

·•Iucludes rcveau,·of R1. 4. 53 crores from RPQT (P,rivate Qp:raton etc.. ) 
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Study made by FICCI regarding mis
" manage111ent and Shortage of funds for 

road 

2944. SHRI HARIKESH BAHADUR: 
Will the Minister of  SHIPPING AND 
TRANSPORT be pleased to �tate : 

(a )  wriether Government•s attention has 
been drawn to the study of FICCI regard
ing misma111.1gement and shortage of funds 
for roads in the cour1try; 

(�) whether it is a fact that funds are 
being diverted and used on fancy projects 
in · Delhi over past four years creating 
c�os and one �ttle-neck after another; 

( c )  whether Government would set up 
a Citizens Rood-wers Committee to advice 
D��hi Administcatioo; and 

(d) what was the amount spent on Delhi 
roads dutini last five years'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TRAN� 
SPORT (SHRI SITARAM K.ESARI)':' (aJ 
Government are . ai.ware of the lteport of 
the FICCI on the Seminar recently ?ield 
by them on Problems and Prospects of 
Roads Tmn!port, which h ighlights paucity 
of funds for Road sector. 

(b )  No, Sir. 

(c ) Does not arise . 

(d ) Rs. 87.72 crores (approx.) . 

Improvement in Environmental Sanltatloa 
in Delhi 

2945. SHRI BHIKU RAM JAIN: Will 
the· Minister bf 'HEALTH AND"FA'.MILY 
WELFARE be plea'sed to state : , ' ' 

(a) whether the attention of Govern
ment has been drilwn to newspaper reports 
that environmental' ' sanitation is r 'extrem�ly 
poor in De}l1i and that typhoid, dysentry 
and ' otber 'd i�a�s 1ar� 'indi�ativt or t�is; 

"' • .  l . , , 

(b) whether it is also a fact that inci
dence of 'dbsified 'disease� in I Delhi i! 

�,,, hi,r1� t�an a��ra� �� ot��r ��te,;; 
·�� 
... ' ,., 

(c) the steps proposed for better sanif4 .. 
tiob a�. clean�iness, , in the Capital? 

THE MINISTER OF HEALTH AND 
, FAM ILY WELFARE (SHRI R. SHAN
KARANAND) :  (a) to (c ) .  Delhi expe
riences considerable i1:lflux of people from 
neighbouring areas and this tends to in
crease the rate of typhoid, dysentry and 
other such disease's. In view of this the re
ported incidence of such diseases in Delhi 
cannot be compared with rates of incidcace 
elsewhere. Maintenance of required level of 
sanitation and cleanl iness is a continuing 
responsibility of D..-: hi Administration and 
of the local authorities. 

Construction of Mahi Bridge 

2946. SHRI JAi NARAYAN 
Will the Minister of SHIPPING 
TRANSPORT be pleased to state: 

ROAT: 
AND 

(a) wltether it is a fact that Mahi bridge 
is stfll under construction; 

(b) if so, the reasons therefor; and 

(c) the amount sanctioned and allotted so 
far for the construction of this bridge and 
the amount so far incurred on it? 

THE MINISTER OF STATE IN THE 
MIJ'.llISTRY OF SHIPPING AND TRANS
PORT (SHRI SITARAM KESARI): (a) to 
(c). Presumably, the Member is referring 
to the Construction of a bridge over Mahi 
near Muzpur on Coastal Highway Sec
tion Dhuvaran to Padra in Gujarat. This 
Bri�g� is on State Road and hence GuJa
tat Govt. are primarily concerned in the 
tnatter. The Govt. of India have already 
sanctioned a loan assistance of Rs. 75 
lacs towa.r& a part of the total cost 
amounting to Rs. 252.14 lacs - for this 
bridge under tlit Central Aid Programme 
of State Roads of Inter-State or · Econo
mic Importance, the entire balance cost 
being· me� , by tbe State Govt. ftom their 
o,.,n '.plan resources. The bridge work was 
started in May, 196 1  and is �argetfecf to 
be completed in May, 1985. Entire sanc
tioned amount of ·1oan of Rs. 75 lacs has 
bee1l alloUed. A sum of Rs. 1S8.79 ' llici 
is:., reported. to have been incurred on this 
bridge upto September, 1982. 
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Escalation of Hijli Tidal Canal and or.
Coast Canal 

2947. SHRI SATYAGOPAL 
Will the Minister of SHIPPING 
TRANSPORT be pleased to state: 

MISRA: 
AND 

(a what are the steps that the Centre 
has taken for the escalation of the Hijl i 
Tidal Canal and Orissa Coast Canal; 

(b) what are the details thereof; 

(c) whether the survey work from West 
Bengal and Orissa and have been compk
ted; 

(d) what are the details thereof; 

\t.: )  what is the amount that has been 
�anc '. i oned for the project ;  and 

(f) if not, what are the reasons? 

THE MIN ISTER OF STATE IN THE 
MINISTRY OF SHI PPING AND TRANS
PORT (SHRI SITA RAM KESARI): (a) 
to  (f). There i s  no provi'.)ion for improve
ment of Hij li Tidal Canal and Orissa Coast 
Can.1l in the Six.th Five Year Plan of the 
Central Government. However, on the re
commendation of the Central Inland Water 
Transport Board, a joint inspection of the 
canal was to be undertaken by the officers 
of t he State Governments and the Chief 
Enginee:--cum-Administrator, Inland Water 
Transport Directorate. The joint inspection 
of the West Bengal portion of the canal 
has been completed and that i n  Orissa is 
expected to be completed shortly. Based 
on the joint inspection, the State Govern
ments are expected to formulate proposals 
for the improvement of the canals;. 

Facility of teaching Hindi/ English steno· 
grapby in Polytechnics of Delhi 

2948 . SHRI BHEEKHABHAI : Will the 
Minister of EDUCATION AND , CUL
TURE be pleased to state: 

(a) whether the facility of teaching 
Hindi Stenography under the Secretarial 
Practice has been provided in the two 
Polytechnics of Delhi Administartion; 

(b) whether syllabus for this training has 
been prescribed; 

(c) the total number of candidates who 
applied for admission during the current 
year; 

(d) the total number of candidates who 
have been given admissions therein; and 

(e) the total number of trainees studying 
English stenography in these Polytechnics'? 

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
( SHRIMAn SHEILA KAUL) : (a)  Ye!, 
�ir. 

(b) Hindi Stenography course ha,s been 
approved by Courses Committee of Board 
of Technil.:al Education (Delhi) and sub
mitted to Chairman, Board of Technical 
E.ducation (Delhi) for according formal ap
proval for adopt ion from current academic 
session. However, in anticipation of the 
approval, th!! syllabus is being uti lised by 
t he Inst i tut ions for training the students. 

(c) 520. 

(d) 48. 

(e) 2 1 2. 

Grant to Cancer PatieQt Aid Society, Delhi 

2949. SHRIMATl PRAMILA DANOA
VATE: Wil l  the Minister of flEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether it is a fact that Delhi Admi
nistration had been ,granting suhstant ial 
amounts for the Cancer Patient Aid Society, 
Delh i ;  

(h )  i f  so, whether it  i s  also a fact that 
a chcq. ie  of R'i. 20,000!- was given as 
grant to the Cancer Patient Aid Society; 

(c) whether the payment of the cheque 
was stopped; and 

(d} if so, the reasons thereof? 

THB MNISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHANKA
RANAND): (a) A sum of Rs. S.000}
(Rupees five thousand) only was granted 
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by Delhi Adiminstration as grant in aid 
during the financial year 1979-80 to the 
Cancer Patients Aid Society, D-25, Defence 
·Colony, New Delhi. 

(b) No. 

(c) Does not arise. 

(d) Does not arise. 

Role of local (Health) Authority under 
P.F.A. Act 

2950. SHRI  SATTSH PRASAD SINGH: 
Will the M inister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether i t is n fact that after the 
.amendment of the Prevention of Food 
Adulterat ion Act in the year 1976, nei
ther the Foo(r in-,pector nor the vendor can 
keep part of the sample and now a selftr
rnte i ndependent authority has been created 
and designated as Local (Health) Authority, 
for retain ing  two counterparts of the 
sample; 

(b) if so, whether such Authority takes 
part for and on behalf of the prosecution 
by working l ike an Investigation Officer 
creating a doubt among the traders about 
his independent and fair role;  and 

( c )  if so. the remedial measure proposed 
to be taken in this matter to ensure his 
independent and fair role? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SllRI B. SHAN'ICA� 
RANAND): (a) Yes. 

(b) ::tnd (c). The information is being 
-colJected from the Sfate� and will be laid 
•n the Table of the Sabha. 

Amount spent by UNICEF in India 

2951 ,  SHRI AMAL DAITA: Will the 
Minister of SOCIAL WELFARE be pleas
ed 10 lay a statement showing: 

(a) the amounts proposed to be spent and 
actually spent by l:JNJCEF for its various 
2S08 LS-4. 

programmes in India, State-wise and pro
gramme-wise during the years 1979-80 and 
198 1 -82; and 

( b )  the amounts proposed to be spent 
by UNICEF during the year 1 982-83 and 
subsequent years for which it has drawn 
up the programme. State-wise and pro
gramme-wise? 

THE DEPUTY MTNISTER IN THB 
M INISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) and (b). A 
statement is attached. 

statement 

1 n the case of UNICEF assistance, the 
Hssista nce is determined in  terms of pro
gramme inputs as dictated by the needs 
of the programmes. The programmes are 
those that are agreed in the Plan of 
Operations, \vhich, in the case of India,, 
is the Master Plan of Operations for 
services to Children for the period 1981-
83 (Three calendar years) UNICEF com
mitment has no annual expiry date; it re
mains while the plan of operations is 
valid .  It is translated into actual assistance 
according to the progress of the program
me'S and this may be quicker or slower 
than originally foreseen in the plan of 
operations. 

2. UNICEF comimtment is expressed in 
terms of US dollars. This is  an estimation.. 

3. The total planned expenditure for 
1 979 was $29. 1 97,300; for 19801' 

$34,780,600; for 1 98 1 ,  $30,033,880. 

4. During 1 982 and 1 983, UNICEF • 
plans to expend funds sufficient to meet 
the needs of programmes agreed upon in 
the plan of operations upto a 'ce!ling' in 
1 982 of $30,7 13 ,000 from its regular 
budget and $ 1 ,500,000 from funds for 
special purposes and, in 1983, $38,219,000 
from its regular budget and $8,000,000 
from funds for special purposes. 

5. There is no record of State.wise break
down because records are not kept in tbaf 
manner. 
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6. Assistance issued during 1979, 1980 
and 1J81 programme-wise is as in the 

- - · 

statement below:-

1 979 

(Value in $ '000) 

1980 1981 

Indian Couac.il of Medical Research ; Research, Evalua
tion and Monitoring; Information/Programme Sup
port Communication; National Institute of Public Co
operation and Child Development; Education in Food and Nutirition in Agricultura Universitiees • • 569 . 2  747 · I 998 . 8  

Food an d  Village Technology; Water and Environmental 
Sanitation; Health and Nut.uition Section; Transport, 
Equipment and Maintenance Ser vice ; Education 
Development; Child Development 16, 1 03 . 3  16, 739 · 6 16,820 . 0  

Integrated Child Development Services/Special Nutri· 
tion Programme; Social Inputs in Area Development; 
Basic Servioes for Rural Development/D3evelopment 
of' Women and Children in Rural Areas; Urban De
velopment 5,045 . 0 6,024 . 3 5,887 . 9  

Total regular Programmes 

Flood/Cyclone Rehabilitation 

GRAND TOTAL 

-- --·-
2 1 , 7 1 7 . 5 

5,965 . 4  ---�·- � ""-
27,68'2 . 9  

---- -- ----
23,5 1 1 . 0 23,703 . 6  

6,788 . 0 
- -- -� -- - ··- - ---

30,'l99 . o 23,707 . 6  

Specific pw·pose assi:.tance i u  the fields of Water, Re .. 
habilitation, Health, Bidar Integrated Rural De-
velopment Programme . . 4,481 . 6  6,326 . 2  l 

Superfut Railway Service for coruJtal dis
tricts of And.bra Pradesh 

2952. SHRI KUSUMA KRISHNA 
MURTHY: Will the M inister of RAIL
WAYS be pleased to state: 

(a) whether any consideration is · given 
to the repeated requests for providing or 
extending the facility of superfast railway 

" leI'Vice to the people of coastal districts 
al. Andhra Pradesh; 

(b) if so, the details thereof; and 
(c) if not, reasons therefor? 

11IE DEPUfY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARUAMEN
TARY AFFAIRS (SHRI MALLIKAR
IUN): (a) to (c). Introduction or extension 
all a Superfast Express train between New 
Delhi and WaltairJVisak.hapatnam- ha& 
JIOt been found f easi6Ie at present due to 

1 ,5 1 4 . 4 
- - --- --------··------

line capacity constraints on sec t ion.;; en 
route an0 a lso lack of resources like 
coaching stock na<l terminal foc i l i t i e'i. How
ever, thirty two through service �o:.i.ches 
are available in a week to clear the rramc 
between Waltair and New Delhi .  

Demands of Teachers of Univer!\ities 

2953 .  SHRI CHI1TA M AHATA : Will 
the Minister of EDUCATION AN D CUL
TURE be plea!-:-ed to state : 

(a)  whether it is a foct that the teachers 
of t he cmtral ly admini stered universities 
have recently submitted their <lcmand�; 

(b )  if so, the detai ls thereof; and 

( c )  action so far taken thereon? 

THE MINISTER OF STATE OF THB 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL) : (a)  au<I 
(b) . Government have not received any 



1 0 1  ASVINA 30, 1904 (SAKA ) Written Answers 102 

demands from the teachers of all Central 
Universities. However� the Delhi Universi
ty Teachers Association has bec&n demand· 
ing from time to time the introduction of 
a time-bound promotion scheme for teach· 
ers, fresh revision of pay�ales, provision 
of .more housing facilities etc. 

(c) There is at present no proposal for 
a fresh revision of pay scales of teachers. 
Schemes for merit promotion of teachers in 
Universities and Colleg� have bean for· 
mulated by the University Grants C.Ommis
,ion whieh are to be finalised in consulta
t ion with the State Governments. The 
Commission is also exploring the possibi· 
lity of raising adequate resource� for con· 
struction of residences from agencies like 
LIC, HUDCO etc. 

Feeder Services of Delhi Transport Corpo
ratioa com1ection EMU train services 

2954. SHRI ATAL B IHARI 
VAJPAYEE : 

SHRI SU RAJ BHAN : 

Wil l  the Min ist�r of SH IPPING A.ND 
TRANSPORT be pleased to  state : 

( a )  detai l s  of Dehi Transport Corpor�
t ion  feeder services planned i n  coordina
t ion with the Delhi  EMU train scrvice5; 

( b)  whkh of them st i l l  do not operak 
even after EMU services have begun; 
and 

( c )  by whe n  a l l  stipulated Delhi Trans· 
port Corporat ion feeder 'services will -:.turt'? 

THE M INISTER  OF STATE IN THE 
M IN ISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITA RAM 
K[SAR I ) : (a ) and ( h ) .  I n  coord ination 
wi th the Ra i lway Authorities and synchro· 
n izrmg with EMU t ime schedule, feeder ser· 
vices by DTC are plat&ned as from 10 rai l  
sta t ion5. Of these, the �rvices from the 
fol lowing have al ready been set in opera· 
l ion : 

1 .  Lajpat Nagar Rly. Station. 

2. Sewa Nagar Rly. Station. 

3. Sarojini Nagar Rly. Station. 

4. Brar Square Ry. Station. 

5. Kirti Nagar Rly. Station. 

6. Daya Basti Rly. Station. 

7. Nizamuddin Rly. Station . 

8. New Delhi Railway Station. 

{b) For the purpose of operatioin from 
the remaining two stations namely Lodi 
Colony Railway Station and Cb.anakya 
Puri Rly. Station. the terminal faci l ities at 
Lodi Colony Rly. Station are being deve
loped by N.D.M.C.  and M . C . D . ,  while 
Railways are doing 50 at the Chanakya 
Puri Rai lway Static1.1. As soon as these are 
completed, OTC services wil l  start operat
ing. 

( c )  The services at the remaining sta
t ion will be introduced as soon as the ap
proach road facilities become available . 

Attempt to derail Bombay-New Delhi 
Rajdhani Express on 19.9.1982 

2955 .  SHR l TARIQ ANWA R :  Wil l  the 
l\h1 i stcr of R AILWAYS be plea-.ed to 
slate : 

( a )  whether it is a fact that an attempt 
wa,; made to dera i l  the supcrf1.1st Bombay
New Delhi .  Rajdhani Expres, by put t ing 
wouden sleeper,; on the track near .Makar· 
pura on 19 September. 1 982 ; 

( h )  whether an enqu iry has heen con
ducted by the ;,iu thor i t ic-; tc1 as.:ertain the 
fa(.;t ; aml 

( c )  whether any precautionary meao;;ur,.!S 
have been takc1n for the future? 

THE DEPU fY M INISTER IN THE 
MIN ISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN· 
TARY AFFAIRS (SHRI MALLIKAR· 
JU N ) :  (a )  On 1 9-9-82, t he engine o f  
1 5 1  On. Bombay-New Delhi Rajdhani Ex· 
pres'S had dashed against a wooden sleeper 
lying on the track which got entangled 
with the cow-catcher of the engine bet
ween Itola and Makarpura Railway Sta
tions. The train was stopped and the 
sleeper was removed. 
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(b )  Police has registered a case and bas 
taken up the i nvest igation which is ie  pro
gress. 

( c )  Tbe fol lowing precautionary mea
sures havr· been taken :-

( i )  btrolling by G .R.P. and R.P.F. 
has heen intro<luce<l in addition to pat
rol i ng by gangmen. 

( i i )  Gujarat State Gram Rak'!ihak 
Dal and Home G uards have also been 
deployed for patrolling. 

( ii i )  Close l iaison is being maintain
ed w ith State Pol ice authorities nnd also 
with State Government.  

2 9 s 6. �, ��ort �m fffctTft': 

� � iM' � � cfil � � 
flf;; 

(v)  <ffe{ �, m s?f qif � 
� �u � 'F.frf� � � 

f ; � 

(tr)  � �, efr ::;r) 
1 9 6 8  � � ffil� � 
� � '1' ffi ifi ffl 

t ? 

. � iiwn=rq if a� �mftq m 
f '""11 il � •at ( �1· itf�'fi"{ ;f) : 

(Efi') �1 � 

(w) � (if) � i11f it 
� � if �--arr� qif 'R 
Rro £fi+f� fcmm" fflcrT . t f�� 
qir it I ijlJ'OJ1ti � it � !W 

� �-� 1{t=r � if q� 
� � � f I � � t tpqlifl'roff 
if;- � � - �  �·c(11" � it � 
� �fu&filf<41 � � mfcf fcf:qi� 
� W � t � if q'Rlf cfi•hli f «t1 
ti,' � � � ;� en:� i 
� it, � min� ITTT .tr '5f'T;r 
qfffl H:\!:fi1fo,n � oit"r.:r if �� �, 
� flfilfr �ritirr I 

Statistics of Expenditure of Railwnys 

2957. SHRI N. K. SHEJWALKA R :  
Wi l l  the .Min ister of RAILWAYS he 
pleased to state : 

. .  
( a )  whether it lMs been experknccd hy 

�everal Railway authori t ies i ncluding the 
Rai lway Ministry that '"h i !e ,.g iving sta t i s
t i cs of Jcvenue expenditure of various items 
on maintenance and repairs separately; e .g. 
Diese l  locomotives, steam locomotives, 
e lectric locomotives, EMUs, box wagons, 
non-box wagons, etc. that averaging in e�
penditure of various items in Rai lways 
many a t ime leads to i ncorrect cooclusions; 
and 

(b )  if so, what are separate figures of 
the above during the last 6 months? 

THE DEPUlY M INISTER IN 
THE MINISTRY OF RAIL-
WAYS AND IN THE DEPARTMENT 
OF PARLIAMENTARY AFFA IRS (SHRI 
MALLIKARJUN ) : (a)  The average reve
nue expenditure on mainten ince .ind 1e
pairs is reckoned in term\ of equated en
gine k ilometre for locomot ive<;, four wheel
ers for carriages and wagons.  and uni ts  
for EMU stock. As such , the :iverage 
figure does not Jead to any incorrect con
c]m;ions, since the figures :ne to be used 
keeping the basis i n  view. 

(b)  Doeis not arise. 

Efforts to speed up Family Planning in 
Rural Areas 

2958. SHRI V. S. VJJAYARAG HA
VAN·: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state : 
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(a) whether Government intends to 
speed up the family planning efforts in the 
country particularly in the rural areas; 

(b )  the success achieved during the last 
two years; and 

(c )  the detai ls  0f the plans and pro
grammes being undertaken for thi'S purpose'? 

THE MINISTER OF HEALTII AND 
FAMILY WBLFARE (SHRI B. SHAN
KARANAND ) :  (a) Yes. 

(b) A statement-I indicating perform· 
ance in respect of different fami ly plan
ning methods durina 1980-81  and 1981-82 
is enclosed. 

(c )  The steps being taken to implement 
the various plans and programme.. in the 
col.J'1try a� a whole including rural aceas 
are ainn in the e11closed statement II. 

Stateaeat I 

T,,ets •r1tl 11&'1.i1'181111'1W f,r Jij'ar,1&1 Family Plann.int M#IAoh Jurin1 rg8o--&r ond 1981-82 
4ni •stimatd performanc, in Rurd nJ Urion ArMS, 

J.P. Mrthe4 TaJWet fm ooot) Achievement (in ooo') Achievement % 
--

� l  1981..Si rgSo-81 1 g8 1 -8z 1 980-8 1 198 1-82 

2 a • i 6 7 

·--
St.erilisa tie11 lt!g6 �96 �0. 1 2 78-t, 70 . 5  96 . 2  

I. U .D. blertfon 
Bq. Oonv.,.tion•l Ooatra-

79 1 79 1 123 744 788 942 

ceptil'c Users 504-2 5042 3'199 4,-17 73 · +  16 . 8  

E41. Otal Pill User, 4-95 

Sta .. •eat D 

The fol lowing stei,s are beia& taken. to 
popularise the Family Welfare ProJramme 
in the touatry as a whole: 

( 1 )  Adoptioll of the 'smal l  family 
norm' is being promoted entirely on a vo
luntary basis. 

fl) Jnleasiied e«orts are being made to 
s.prcad awareness and information about 
fimall family concept by effective and 
imaiinative use of multi-media and inter
personal commuaication strateaies. 

0) Each couple is allowed to choose the 
mtthod most suitable to it. 

(4) Services and supplies are being pro
vided as close to the door ste� of the 
acceptors as possible. 

(5) Tht Programme is designed to con
tinue to be an int�gral part of health care 
and socio-economic development efforts. 

495 89 1 1 2 1 7 . g 22 . 6  

( 6 )  Facilit ies and efforts for rapid in
creas:, in fema1e l i ter.tcy are being intensi
fied and expanded. 

(7) Populat ion education is beini exh!n
ded to youth in schools and collegCi as well 
as these out-of-school. It will also bo 
introduced in all worlcrs education and 
training programme�. conducted hr Gov
ernment Departments)ai:encies an.d by the 
organised sector. 

( 8 )  Elected Repr�ntative& of the 
people at all leve ls, graS,,-root eve!, village 
organisations. voluntary organisations etc., 
are being clo!)ely assisted and provided en
couragement and support. 

(9) µnkage� with other concerned Minis
tries and Departments are being streng
thened. 

( 1 0 )  Effective observance of the Law 
relating to minimum age for marriage. for 
girls and boys will be pursued. 



107 Written Answers OCTOBER 22, 1982 Written Answers 108 

( 1 1 )  Maintenance of records of all mar
riages at the village or community level 
will be pursued. 

(12) Close monitoring and foJlow-up 
will be ensured at all levels. Steps will 
be taken to tone up the administrative 
machinery and improve motivation and 
accountability of staff at the field level in 
consultation with the State Governments. 
Special Schemes for Rural Areas. 

(1) Under the 'Village Health Guide 
Scheme', which has now been made a cent 
per cent Centrally Sponsored Scheme, the 
Health Guides (who will predominantly by 
women) will be responsible for spreading 
knowledge and information to e�ch· indivi· 
dual household and to provide at their door
steps supplies for non-clinical methods. 

(2) lt _is proposed to cstablisq a�itional 
sub-centres at the rate of 1 per 5,000 rural 
population 1n non-tribal aTcas and at the 
rate of one for 3000 population in tribal 
and hilly areas based on mid 1984 rural 
population. 

( 3 )  It is proposed to extend Post-
martum Programme which is a maternity 
centred approach to Family Planning to 
400 sub-divisiona1/taluk level bospitllS 
during the �ixtb plan. 

(4) A scheme for strengthening of 
Htalth, Fami1y Welfare and MCH infras
tructure in 46 selected districts of 1 2  States 
has been taken up with external assistance. 

Survey of Jagi road to Badarpur 

2959. SHRI SONTOSH MOHAN DEV: 
Will the Min ister of RAILWAYS be 
pleased to state: 

(a) whether i t is a fact that Government 
have approved survey from Jagi Road to 
Badarpur for broad gauge l ine; and 

(b) if so, what is the progress of the 
work and when i t  is going to be completed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND JN 
THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MALLTKAR
JUN) : (a)  Y�. 

(b J Overall progress on Preliminary En
gineering Survey only achieved upto end 
of August, 1982 is 3 .75 per cent. Traffic 
Survey has yet to be started. However, to 
expedite its completion, the survey has been 
handed over to Mis RITES. who are adopt
ing modern aerial survey technique, for 
further progress. No target date of 
completion has yet been fixed. 

Centrally Protected Monuments 

2960. SRRIMATI JAYANTI PAT-
NAIK: Will the Minister of EDUCA
TION AND CULTURE be pleased to 
state: 

(a) whether efforts have been made for 
the preservation of Archaeological m::mu
mcnts; 

(b)  it so, what are the centrally pro
tected monomer.its in Orissa; 

(c) what specifi\! rreservation works have 
been taktn up for the protection of those 
a�cha< c:-logical moauments; and 

{d) tbc details thtrt<'f? 

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) Yes, Sir. 

(b) A list of ccntral1y protected monu
ments and sites in Orissa is laid on the 
table of the House. [placed in lihrary. 
Set No. LT. S553/82] 

(c) and (d). In addition to annua] re
pairs and maintenance works, the monu
ments are preserved as per actual require
ments and priority. Structural repairs 
J ike replacing damaged and decayed maso
nry and brickwork with new ones. grouting 
and pointing the open joints and cracks, 
underpinning to support overhanging por
tions of structures, etc. and also chemical 
treatment of the stones against deleterious 
actions of sea-salt, rain water, growth of 
vegetation etc. have been taken up. In 
respect of the Sun temple at Konarak, the 
scheme of landscaping has been especially 
designed so that high-rising trees may in 
due cour�e give protection to the stones 
against the actions of sea-salt and wind
borne sand. Of particular interest also 
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is the work of exposing the decorated outer 
face of the wan of the main temple, by 
deplastering and stabilizing the damaged 
masonry, of the J agannatha temple at Puri. 

Victim., of Guinea-worm In Rajastban 

2961 . SHRI RAM SINGH Y ADAV: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether it is a fact that a report 
tabled at the recent two day conference on 
-communicable diseases at the National In
·stitute of Communicable diseases, New 
Delhi has revealed that 23 out of 27 dis
tricts of the State 0f Rajasthan have fallen 
prey to the endemic popularly known as 
•Naru' i.e. guinea-worm; 

(b) what steps Government had taken 
to contain the ·guinea-worm endemic; and 

(t) whether it is also a fact that eighty. 
districts of seven States are victims of 
�uinea-wurm endemic? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI. B. SHAN
KARANAND): (a) to (c). Guinea worm 
disease is endemic in 80 districts of Rajas
than, Madhya Pradesh, Gujarat Maha
nshtra,, Andhra . Pradesh, Karttataka and 
Tamil Nadu. A Centrally Sponsored 
Scheme for guinea worm eradication is  
under implementation in the endemic area 
as part of the Sixth Five Year Plan. Villa
ges affected by guinea worm disease nre 
given priority in the provision of safe drink
ing water. These villages and ·the drink
ing water sources there have been identi
fied. 

Technical district level personnel concer
ned with the programme have been trained. 
The primary healtlt centres in the endemic· 
districts have been provided with equip
me-nts, technical documentation and health 
education material for tackling the disease. 
Field trials have been tarried out· with use 
of chemical to make the drinking water 
safe in the affected areas. House to 
house guinea worm affected case search 
operation· is under way. 

collection of Mela-tu by Railway 

2962. SHRI KRISHAN KUMAR GO
Y AL: Will the Minister of RAILWAYS 
be pleased to state: 

(a) names and number of fairs (melas) 
held in  each of the last three years and in 
the current year for which Railways bavo 
collected Mela-tax; 

(b) amounts so collected and details cl. 
their disbursement ;  and 

(c) the authorisation in each case for 
collecting the taxes? 

THE DEPUTY MINISTER IN nm 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MAU.IKAR
JUN): (a) to (c). Mela tax has been levied 
on three occasions since 1 980-

(i) Godhawari Pushkaram Fair, 1980: 

(ii) Ardh Kumbh Mela, 
1 980; and 

Hardwar. 

(iii) Kumbh Mela, Allahabad, January. 
1 982. 

These taxes are levied under the 'Ter
minal Tax on Railway Passenger Act. 
1 956". The entire amount co1Jected is 
disbursed to the State Government, Rail
ways retaining a smalJ percentage as ser
vice charge. Information :regarding the 
amounts of the Mela-tax collected on these 
three occasions is being collected and will 
be laid on the Table of the Sabha. 

Bhabhar..Jalore Line. 

2963. SHRI BHERA V ADAN K. GAD
HA VI: WiU the Minister of RAILWAYS 
be pleased to state whether Government -
propose to lay a railway line joining Bhab
har and Jalore via Suigam. Wav, Tbarad 
and Sanchore? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MALLIKAR.
JUN): Jalore is already on the exi,tiq 
Samdati�Marwar-Bhildi MG line. No pro
posal is under consideration for :cousiru.. 
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tang a railway line joining BKabh.tr and 
Marwar via Suigam, Wav, TharaU ami 
Sane bore.

Medical College* not FiUUttnr Stipulated 
Standardv

2964. SHRI HAR1HAR SO REN Will 
(he Minister of HEALTH AND FAMILY 
WELFARF be pleated to •talc;

(a) whether the Methcal Council of 
India has identified toroc medrcal colkge* 
is  tome States and the Union Terrttone* 
which do not fulfil the itaadard* stipulated 
by k;

(b) if so. the aamet of those Medical 
Colleges and ih# State* or the Union Ter* 
vitcries in which the? are itiK ed . and

<c) the tfep* proposed te he taken m (tui 
matter?

THE MINISTER OP HEALTH AND 
PA II1LY WELFARE O&HRI B SHAN* 
KARAN AN D r la) and (h*. The Medical 
Gooncil at India hav# foond tome deficiea 
csee in th# ander mentioned colleges in the 
provmoe of proper teaching oatf. build 
ing», equipments library. resideallai ac* 
commodaijoa etc. for which they have laid 
down minimum ttandv&t;

BIHAR

1. S. K Medical College, Mmmfarpar.

2. Nalanda Medical College, Patna

3. Magadh Medical College, Gaya

4. Patlipuira Medical College. Dhan*
had.

5. Oovt. Medical College, Bhagalpur.

^  WEST BENGAL

1. Burdwao Medical College, Burdwan.

* 2 . North Bengal Medical College. Silli-
m i

k  PUNJAB

1. G u n  Govind Singh Medical College, 
Faridkot.

DELHI
I. University College of Medical Scien

ces, New Delhi.

UTTAR PRADESH
1. J.L.N. Medical College. Aligarh
2. S. N. Medical College. Agra.
(c) like Council have addressed the con

cerned Institutions Umvenitie* and State 
Government to remove the«e dcficienoev

* r* fw r «ih: w ^ m rf  w * T«< r * -  

n T ff^  «f «rVr *  f n i

a » * s . j *srr
rw wrw fv :

(w) «rr»iT v i «r? wnrft 
f  fi* «  t i n  f*W

2  52323 wrwt wrwt 13 29 8189 18 4  7 6 3  

^  « f n i  n f f *  v  cr

( « )  f t ,  *? t *  •?«»*«» *  

* n m n *  *  w n |  ?

t n  4  wwt f* w w

w 1 *  i w  riVr

( v )  01 I  f*
ft «r*rrr frfttff *r •nr’r  a  « 
r n m  *  vrn» arm i «rwifa, 

%ftr i jrrw f v  *■* t w  €r *r*»v e f t  

c r f tv f ,  tr^riw 3 ^  ^  * * 1
4 012 826 2 . 1 i  2  1 1  5  3f2231

* ♦  ft i fa n  * v *

«  fwrsi v  fww v 'it  mw w? *n^ 1 1

V frfrW f 4  n o n n

2 9 6 6 -  w rrnnv  t

1 q 2  38012 592 1322* 1 8 8  

f t :  

( * )  w r  vrw 'w r W r  ^  

m v rfq n  w w n  % v p r r r  i f r m

w  t ;  ^
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(w )  srfirfipT tto r*  tre rrP rr 

enPTT $er*n 3r afqrfor v t  *tpt- 
fn r  ^ r m  fa rrr  $ ?

n*rr w k tw  v m  
fwwm *f ^  rwi («ft «rfr*rvTW»i) :

( * )  f t  i frwifl1 ftwrr v k « h i 
(mi RTm « m f «rrf¥r
enrm  it r r  tjt  $  i

(m) *rrrrt f i* n  ^ ttw ht vt 

S ftr f *  7 2 0  ft 7 5 0  f a * *  VT 
vwn | ,  Tt %  fisrt  cr f a w  tfrr 

W T W  f«TV TT M r  VT^t I  I 
g f r f w  trite * 7 * q m  ’m t m  2 . 5

f¥ » i |  alt %  P J f  TFTPTT

m m  % * m r r  $ 1

«w rt « \ t wf h tm i «w» f r n  «ftr 
* n r j r  «  « m  qwir*< ^ » n f f« r t

3 9 6 7 . w t *  » rw  H  : v n  
*nft iff iwm f r̂r v^*t fv .

(m )  w r  imFTT m  f a m r  ^ t t  

% w » m  m  arw R  *r 

firwft ffw %frr wrcr k f r m  »rr 
w r i m  f r n n f f in  *rw v r

( • )  «rf« |t, eft «r r-mrfmi 
W9 M f  w W i ; 'HJf7

(«r) *fe sift, f?rr

* m r  t  ?

mmw Jf *wt wwfl« rr«i 

hmrn if Tt rfl (*ft *rfw¥nft») 1

( » )  I ’ W T fa , 1 9 / 2 0
wtrw^T t^nrS’T if vttt irtr ^mci

*  * W  rn* ifh ft »rrft ft*T «nr% ft

#  w m r  |  1

( • )  sr r̂ !i^f ism 1

(»t) % 5T*ft % *>*
* n fw  f r r r r  % f*n* 

urfafr^r »rrft v t r t  spnrf
<TT ^TIT^ «T*TflT WrtftPT
fnft tf tr  ®TTT, fSFTt r^PT flTST ST̂ ft 
*r v fa fo p r d w  ^ r e n f t  % ^ r -

?T5ff * ^  ^T
^  s z m ^ r f tv  s ^ f  ^  1

M ibleoaiKr of Nst&onal Highway No. IT

2968. SHRI M. RAMANNA RAI: Will 
the Minister of SHIPPING AND TRANS
PORT bo pieced to state:

(a) whether NfiOiociai Highway No. 17 is 
one of Che very poorly maintained National 
Highways in India;

(b) if &o, the reatkOtts therefor;

(c) wbai is the reafcOQ for aon removal 
of dangerous curves and bends;

(d) what is the standard width of Natio
nal Highways in general and what is the 
existing width of National Highway No. 17;

(e) what is the amonnt Government al
lotted for the maintenance of National 
Highway No. 17 is thc year 1981-82; and

(0 whether full cooperation of Kerala 
Government is available in properly main
taining National Highway No. 17?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM KESA- 
RI): (a) No, Sir.

<b) Does not arise.

(c) la the portions of National Highway 
No. 17 pasting through ghat areas, bead* r 
and curves are unavoidable. National 
Highway No. 17 is bdng improved aad 
maintained including improvement to cur* 
ves and bends and necessary safety measu
res are being taken in a phased manner 
within the overall financial constraints.

(d) The standard carriageway width for 
National Highways is 3.75 metres for sin
gle lane and 7 metres for double lane. Out 
of 1267 km toUl length of National High
way No. 17 in the States of Maharashtra,
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Goa, Karnataka and Kerala, 587 km is 
single lane, 660 km is double lane and 20 
km is missing link for which a temporary 
National Highway route k  available.

(e) Funds are allotted Statewide for main
tenance of National Highways. National 
Highway-wise distribution of funds for 
maintenance is done on the basis of inter- 
«c priorities of works and overall financial 
constraints. A sum of approximately Rs, 
197 lakhs was allotted for maintenance 
works on National Highways in Kerala in
1981-82.

<0 Yes, Sir.

w ft H w im ii

2 9 6 9 - »»**W ItW T ) :
jw t  W r w ft  v r  r n r m
n *  WW& % WT* «f 7 VWJWT 1 9 8 2

% ii* rrtiftt*i « tw t 7 09  t t t
% *rnrm  *r r m k  f<n r r» i 

f a  :

( * )  * p r o «  *r A v r ^ r  nw wft
 * 1 W*% fflF & T

w f ?  *» n art **1 fin m r i t t t  
r r v r r r  w | t  *  * t i t  * % ir  fsn% 

fasrr? ft;

(m) fji ' m , xnvmi wft =rrpr
^*rsrirT n f t  k  fire  A  it

^f^rrf ^ 1

( i t )  f?n * m

* n r w

j k  I  trtr p m  fin m t w r
?ri * r* fr ft trf* f t ,  »rt y i n *

« m » r*  e r r  *rt ^N *rr
5f f^TWrm %t?TT fT T *r£;

( * )  m  T f r  s t t t t  *  

w t n ’v w  T t r m  *r*7*r7 m n
% irr% t t  fr^TT ft, v U

( * )  v n  ?*nrr 

fa  ^r^nri ^
WWTT ft ’

^  »iwma it #*r^u v n i  

^  *fw r«n fa  )
( * )  » t f n  Sr w tir  f r v m :
^57# *7»R % ST% % fat*
mFHH wtvtt fPr srfi f w j i f t m  
i**TPl TT I

(* ) («T). F̂TTTI *TWWr
ip m ?  c  #tw r f r  *tttt « jm n

% fa p  «R*rrff>r w m t  *r
*rcr ir tt** fa*n *nfr httt

•r fsnrfn n  fa^TT ^  Jt « *fa
TP̂ W% «TI*n T*T>TT RTt
% ^rrwt ft «rt ira h  fftj f̂«r tt 
*rfu qrpr wrr*i r f m  1 

*TTTjr r t  Tnrrt urt n  ^rinfr
q*rr *ft w»»r cr fsn?W
w rm  * &  '* w ti  * » m  sfirr

«rr v )  r r r  ch f>  1 t r  vw rr i fT .  

u t r r r  <rr * r m  « f  ■*rW> 1

(W) «>T ( * )  f ^ l f W ,
<rTtt*nrt r t  n  T m »
r̂ »rT»rfrT r r ^  r r  r t t  » * rrt snft ► 1

H o r lin  of fh n tsff toimlry S«frn*g
frtMB I'rlM ry ( s a r r r

2970 SHRI IN DR AI IT GUPTA Will 
thc Minister of HEALTH AND FAMILY 
W flF A R E  be pleased to stale.

(a) whether a %un»ry conducted b>' thc 
1CMR has revealed that m iKnty of "roc
kers employed in the d>e**off indostry rn 
India art suffering from urinary cancer; 
and

(b) if so, whether any measures will be 
taken to reduce and eliminate (his health 
hazard?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B S H \N -
KARANAND): (a) No.

(b) Does no! arise.
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r w l  fa * *  *  f a *  500

2 9 7 1 .  «fl ?T»JR « p n ?  : w t

ifrHW Wt? *T̂ n Vf, ^TT% Tt

f 'r r  v n r

( * )  h  fc ^ rr  «rfr-
*ipr fa ira  c  fj=nr 500 =rf spt
W T f^  T t f^TJT f a n

(« i) »rf* irr, art *r fe * fr  w't 
*rnr?t q r  w *  ^r=rn « r*  f t  * n p f r ,

( t )  v n fm  <̂ eff if mftr u f l r r  
t t t o t  *rrre c r  

*r f t o  n  fV’R t  * 3  v n fm  

WBTT «t T f t ^ ;  x tn

(*) ir arn nrq'm *rnfl <r»- «tt 
W - ▼;ttt t  t r  ffr « n r m r

x/tr  m rrm i ft tt7 ij

«rrft (w t w wr t t h  

( * )  tft f t  j

fm )  f t m r  v f* w *  Urn? r r f^ r r i  

w * )  * v frm  3912 8 9 2  1H8 3 2r 2  522

*  !TTT*r wrr t j t  |  i

(*r) tft7  ( * ) .  f<rfwt7 f a n ;«mff 

% f*r^ e r f  f#f«rv  inw ?^ 5t^ t 
*rr» |  1 u rc f tn r  w w m  * m m  r  

w tcttt «tt faf*m  q rn l t* - *nrri 

i r a t  I  1

Krfeemr for Mrc baniwalioo of Sailing 
\rm r l*

2972 SHRI K KUNHAMBU: Will thc 
Minister of SHIPPING AND TRANS
PORT be pleated to Mate:

ft) whether the State Government of 
Kerala have Mibmitled any scheme for the 
Mechanisation of the sailing vessels in thc 
Slate Ports; ami

(b) if so, details thereof?

THF MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TRANS
PORT (SHRI SITARAM KESAR1): (a) 
and (b). Under the scheme for grant of 
loans for construction of mechanised sail
ing vessels and mechanisation of the exist
ing sailing ve*>selts, the Government of 
India advance repayable loans to the mari
time State Governments for being disbursed 
to the parties concerned. During 1981-
82, a proposal was received from the Gov
ernment of Kerala for grant of loans to 
certain applicants under thc aforesaid sche
me. Some further information was cal
led for from thc Government of Kerala 
during that year for considering the pro
posal but the information has not been 
received from the mso far.

Popularisation of adult Education scheme 
In Adivai area*

2973. SHRI NAVIN RAVANI: Will
the Minister of EDUCATION AND CUL
TURE be pleased to state what is the Gov
ernment policy to popularise Adult Educa
tion Scheme in adivasi areas, hilly areas 
and backward areas in this country?

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): The Adult 
Education Programme has been included 
in thc Minimum Needs Programme of the 
Sixth Five Year Plan and the new 20 
Point Economic Programme, thus giving 
it a high priority. In the allocation of 
new projects emphasis is being placed on 
the coverage of the districts having literacy 
r;>!c below the national average, as identi
fied in 1981 Census. Emphasis is also 
being laid in organising Adult Education 
Programme to cover target groups of 
vo  men, scheduled castes/schedued tribes, 
migrant labourers and other weaker sec
tions of society, in order to eradicate illi
teracy from the country in the shortest 
possible time.
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2974. SHRI D. K. NAIKAR: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether he is aware that there is a 
demand for railway tine between Hubli and 
Karwar;

(b) whether Government had tent offi
cial team to work out the feasibility and 
viability of the propel; and

(c) if bo. when Government will start • 
construction of this Railway line?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLAMEN* 
TARY AFFAIRS (SHRI MALLIKAR- 
JUN): (a) Yes.

fb) and (c). A Preliminary Engineering 
cun»-Traffic Survey/Traffic Ro»apprami 
Surrey for construction of a BO. line bet
ween Hubli and Karwar carried out in th« 
past, revaatod thal the proposed lino will 
not be economically viable. In view of 
this and ia the nontext of severe constraint 
of funds. the construction of the line was 
deferred for better economic times for 
consideration. Hosrtver, recently the posi
tion has bean reviewed and steps are now 
being taken to carry out a traffic reap
praisal survey of the proposed line, taking 
into account the latest development* After 
the report of the re appraisal survey is 
received and esammed, a decision regard
ing construction of the line will be taken, 
subject to clearance by the Planning Com
mission.

fW+ft *HT WT*
*  f * *  l? fiiwrcT 175

w im  |

2 9  7 5 . f w f t *  V *  :  W T
195  f f t r  H 9 a 1 8 8  32.̂ 2 1 v t  1 8 8

f i r :

(m )  *TT JTf t  f a  5 m  

fsppT i f  1 7 5 %  WWfr v t

A T T  % f v < ii  ir f * m  f e n  |  *rr 

ftrarr * t?tt t  ;

(m) irt, wt i n f .  1 9 8 2  *  
«nnrw j t v t t  firTTTT «nr % ^t*t 

w t  |  ;

(»r) w r « T f t n * r R ^ % i T f 3 r t f t  
ir*  f *  *  rfc ft f j R i f  # W T
Ir ▼*» |  « V  u n r

* r s r  w* t ft ,  * i\ t

(*r)
| ’m  *  m *  * *  ?rv
f»T5TT firvr arrrnn y

fwwr dVr i f ^ f w  w  KHTm m sv m

(w ) *  ( * ) .  faw rt *p it  for** r m  ib f t
• if  *[*m  % V J TffwWT WT%
i r m r v r  w r V f  »rrw ir « r w 7  m m  •> •>
Ttfnh if Wtt f l l f t  ^  fMWRT ITT*
•nwsr f w i  •nrtcff *mm  «wn
W f f i  «fr T R t^ r w # r  *r T T H w r r r  rr  
finfr •r p r r l i  1 7 5  m v n  v t  f T f t r r r  

jfr f n f r  w r  v t  M n  v r  * m r r r  
•qfr )  1 v f v  f v f t  «r w t  v r r  
•niter # W T  *r sqft |  «jY»- w t  * n r r  

w n  ir i f f t  f r r ^ r  *n ft  * w f r  
r t  ?w r  ^ r r  *m nr ft, (ft fw P r 

ir 1 7 5  ITT fn r TTfwwr » n n  fTT
^rsrnrr an^T ft 1

» r f . 1 9 8 2  *  w  
fw fa fn  1 2  »T w f«rv  ^ F ’fif v r4K

f*RT*iT *nrr :—

( 1 ) rnro s n v fa v  ( r r f w r  

? ^ r ,  rfTiT srf— 1

( 2 ) tnro ?fto STPffiTV (TrfsTVT)
v m f t  i te — m

l i f t  1
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i ( 3 )  srmfiTT jpt

•PIT— 5m  *TRt I

( 4 )  s sn*rfjT*r ^

t p t  — fffrfnr q r ft  i

( 5 ) raTc»fro srmfqr^ * * 5  

(^T'T), TnT5T<TT 5JT I

( 6 )  JmrfR’f:

( ^ i f w ) ,  s it s  1

( 7 ) «riT9*ft<> JTTtrftr r̂ **5 , 
JTjn’tTTt fJT̂ TTT I

( 8 )  t ^ o m o  s rp rfq r  «p*r

— f r f r a
TT^t 1

(9 ) rnr«ma ST*jf^ *Tfrrr
^rrar fry, * ft-11#v '

{10)  tTTTc*fre swfa'f;
*frpft t o t — t*z- 11

( 1 1 ) SPrf*PP TRF^sf,
WTTo To TT*T, ffWJT- 7

( 12) »TJTo *fto m vfvF  ?^T, 

*i">nffT v t  1

( * )  Tm^rT r r  JTT
% STR epr r r  3*T t f t  TtfTT I

Revamping of Education System

2976. DR KRUPASINDHU BHOI: Will 
thc Minister of EDUCATION AND CUL
TURE he pleased to state:

(a) whether Union Government arc hav
ing difficulties with various Stales to re
vamp the education system;

(b) if so, the names of these States and 
the difficulties being faced; and

(c) the steps envisaged to overcome the 
difficulties and revamp the education sys
tem?

THE MINISTER OF STATE OF THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) to (c) 
In order to radically reconstruct the educa
tion system, Government of India had 
announced a National Policy on Education 
in 1968. The State Governments accep
ted this policy for implementation. A 
few difficulties arose in the process but 
those were effectively dealt with by per
suasive measures and through use of forums 
like CABE and State Conference of Edu
cation Ministers. Currently, some legis
lative measures are also befng contempla
ted by the Union Government under its 
concurrent powers for removal of such diffi
culties in problem areas like proliferation 
of higher education institutions, abolition of 
capitation fees, etc.

USSR move to withdraw from Indian ocean

2977. SHRI B. V. DESAI: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether it is a fact that USSR has 
offered to withdraw its warships from the 
Indian Ocean once the US dismantled its 
military base in Diego Garcia and returned 
it to its rightful owner;

(b) if so, whether the Indian Govern
ment have welcomed this move of USSR; 
and

(c) if so. what are the other concessions 
USSR has agreed to provide to make the 
Indian Ocean a Zone of Peace?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI A.A. RAHIM): (a) to (c) No, Sir. 
In the Joint Statement issued at the end of 
the Prime Minister's visit to the USSR, 
however, both India and the Soviet Union 
expressed their “great concern over the 
dangerous situation in the Indian Ocean” 
and called for “the dismantling of all for
eign military and naval bases in the area, 
for preventing the creation of new bases 
and condemned any attempts to build up 
foreign military presence in the Indian



Ocean*. They also reiterated their sup
port for “the just claim of Mauritian so
vereignty over the Chagos archipelago, in
cluding Diego Garcia.**

The Soviet Union ha* also supported the 
UN Declaration of a Zone of Peace in the 
Indian Ocean, and the decision of thc Uni
ted Nations General Assembly to convene 
a Conference on the Indian Ocean in the 
first half of 1983. In his speech at the ban* 
quet in honour of the Prune Minuter, d jr- 
ing her recent visit, the Soviet President 
urged all maritime users of the Indian 
Oceaa to refrain from taking any steps 
which might complicate the situation in 
the region, pending the convening of such 
a Conference. He urged these countries 
to refrain, in particular, from sending their 
naval formations, holding military c*erci* 
se<§ or modernising and enlarging their 
bases. The Soviet President ako c\prti« 
sed the willingness of thc Soviet Union to 
resume bilateral talk* with the U S A for 
limiting and reducing their military pre
sence in the Indian Ocean Area-

«rw f» w f  vr w*f;

2 9 7 8 . ft:  f^T
*T#t m  3PTPT VT fTT w rit f*  ;

(*r) *ttt fTrarr vr fvrfT  r*fT fc 
xfa v*fr v*  t v  ift m t  , c V

(h) t *  ir wth frarr v t
i r r f r  fa ’pfr ^vrfnTT f  srV  

i t  v v  *rf v *  % «rv  jfT»fV ?
t

^  n irm *. Jf w  v i i i

f**TH ft T 'ra v r  (w r n f w v n f a )  :

(v )  frwT v r vTf v*fT 1 1

(*ar) f*r w r  zvt ft *tft ftwrr vr 

vt%  *rrat l o t t t W  t  * V** 
tlR lf tW , 3 ^  ^  «ft WFT f r s r t  
m  fW m  v r  % i ^;fv 2 8 , 0 4 0  

Mfrrffffi v r F n f r r  s n m
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ft* % fr o t  kTw  %m. *r?ftar mfc *r 
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JTfft $  1

Incrfaw of typhoid, Hepatitis Dysen
tery And ( i u t r o e a M t i i  due to poor

Condition of S&jUlafUm

2979. SHRI SLDHIR GIRI; Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether it is a fact that annual ion is 
poorest in the Andaman and Nkrobar Is
lands, Chandigarh, Dadra and Nagar Ha veil 
and Delhi resulting tn tncrea»c of typhoid, 
hepatitis, dysentery' and gastroenteritis;

fb) whether Government have any plan 
to check the increasing trend there by im- 
proving *an*tation.

(c) if to, details thereof, and

<J> the progress if *n\, made in this 
regard-1

I Hi: MIMS U R OI HEAL TH AND 
FAMILY WELFARE <SHRI B SHAN. 
KARANANDj. t*> No

<b) to (d) Maintenance of required level 
of sanitation and cleanliness it a conunu* 
tr*g responsibility of the Union Territory 
AJmintaration and of the local authorities.

la ic  mnnim! of link Fsprem

2980 SHRI R \SA HI M AR I BFHFRA* 
Will the Minister of R MI WAVS he 
pleaded to state

fa) uhethcr Raipur Waltaire Unl^ Ex
press is running constantly late;

fb) wh.it step  have Seen taken by Gov
ernment to run thc train in time; and

(c) whether tt it a fact tj|at chain pul
ling it rampant on this route?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS fSHRI MALLIKAR- 
JUN): fa) to (c \ The punctuality perfor
mance of 17 Up Raipur-WalUir Link Ex
press has not been satisfactory for some

22, 1982 Written Answers 124
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time past mainly due to late arrival of 
its connecting train viz., 138 Dn. Chhatis* 
garb Express and also heavy incidences of 
Alarm Chain Pulling on some of the sec
tions of Vizianagram and Raipur route.

Special drive is being conducted against 
thh  menace with the help of Police autho
rities to ensure punctual running of thift 
train.

for Manufacturing Synchronous
Jacks in Hallway Workshop, Jamal pur

2981. SHRI D. P. YADAV: Will the
Minister of RAILWAYS be pleased to 
sute:

(a) whether there has been a project 
for manufacture of electrically operated 
•ynchronous jacks in Railway workshop, 
Jamalpur; and

(b) if so, the salient features of the 
project and its future plan of development?

THE DEPUTY MINISTI R IN THE 
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN): (a) Yes. Jamalpur Workshop 
is manufacturing electrically operated
SvnchionoUfc Jacks known as Whiting 
Jacks

(b) Earlier thc production was four
Jacks per month which has not been
raised to six per month with effect from 
April. 1982. Thc production will be 
maintained at this level in future

ir*  vrfanrt r  f a it  unrw^r

298 2. VI : VTT TW
«ptt% r r  f ’TT r ^ f  f r  :

( r )  vrr ^  ft far rrrr-M H R 
’m p r  r  w W 7rr ^=nr t t  

rof*TSr*T W’T7’ 3PTTT rrOTlf*T it 
fr<r% f i + i t  % fa rr ( t to tt i t  r t  o q r^ rr

I ;

(sr) inapr % faTT ^
t W m U  r t  ?fn=r fe r? f r t  jbtw’jt
^ yi ^  ^  % fatT fer^f|(

W W ,  *TSW <PTT «T*T **rR7 ?T r t f  
5TTR STRT «TT,

(*r) q fc  f t ,  <rt JTf srrt r *  <rr
f r m  ITFTTT a f f t j
aR T | ?

^  wsnwq it fm i w w fa  r r a  

fa*rm  Jr 3 7  *r‘ofl (*ft * f ? ^ r n f a )  : 

( r )  f t  *r*nfr in f o n  it % fr*ft $  

m  ^ r ^ r r  fj-BR r r  *nrfeT=r « m  

r r  r r f  s rrc fe r  ?rfr fr^T

mrr 1 1

(» j) ?rff 1

(*T) 5TR ^ f t  333TT I

Appointment of Staff in NCERT

2983. PROF. AJIT KUMAR MEHTA: 
Will the Minister of EDUCATION AND 
CULTURE be pleased to state:

(a) whether appointment of academic 
staff has been made by NCERT since 1 
April, 1982; and

(b) if so, name of the post, number of 
the post, number of applications received, 
number of persons called for interview 
and number of person* placed in the 
select list?

THE MINISTER OF STATE OF THE 
MINISTRIES Oh EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) Yes 
Sir.

(b) Information in respect of the Head
quarters of NCERT is attached. (State 
ment). Information pertaining to th 
four Regional Colleges of Education i 
being collected and will be laid on th< 
Table of the Sabha as soon as possible
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SL
No.

Name of the Post
No. of 
posts

No. of 
applica
tions 
received

No. of No. of 
persons persons 
called placed 

for in the 
interviews Select 

List

1 2 3 4* 5 6

1 Reader in Hindi . . . . . 1 33 *4 t

2 Lecturer in Tamil . . . . . 1 7 1

3 Lecturer in B e n g a l i ....................................... 1 11 7 it

4 Lecturer in Chemistry . . . . 3 79 to

5 Lecturer in Botany . . . . . 1 130 37 1

6 Reader in Zoology . 1 33 16 1

7 Reader in Mathematics . . . . 5 M *7 3

8 Lecturer in Mathematics 5 **3 73 i t

9 Reader i s Education; m vd Reader for N on- 
Formal Education and ERIC 6 387 t&i *3

D**ck>pa»ea t of Railway fo Bihar <b) the scheme* t*e details thereof

29*4 SHRI KINW AR RAM Will 
the Mminicr of RAILWAYS he pka*ed 
to  state:

(a) wtui **  the ichertm  tr*  the 
development of Railway in Bthar. and

THE DEPUTY MINIS7TR IN THE 
MINISTRY OF RAILWAYS AND IN 
THF DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MALIJKAt- 
1UN) (a) am! <b) A *iatemem ti
at f achcd.

Nam* of the Project Ix n f th  Appro*. cost 
Km%) (F tf. in c w fli)

Jim* Urn

i. Talgaria-Tupkadih . . . . . . .  33 7 . 7 0

«. Sakri-H asanpur ..................................................................  75 10. ftg

5 . G h ft ta u n i^ B a g h a ...........................................................  98.4 1 6 1 .0 0

|   .......   '■ ■ .♦.   -        ■»    it.........——........     -   
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Cmmmnon

34 00

38 19.00

$. Katihar-Bar»oi»Siiiguri Jn. New Jalpaiguri *09 4* -7®

D*tkimg

6.80

I. MusafZarpur-Sitamarhi . . . . . Survey in in 
j rn'jreas

8. DtrbhmSi'Ja^nagvr . . . . . 68 Do.

Do.

4. Dchnon-Sar*e P i p r a p i h ....................................... 63 Do.

5 . Barwadib-Karonji . . . . . . *54 Do.

Do.

7 . Raachi-Giridih via tlazarihagh Koderma . • 252 Do.

Do.

9 . Kanguli-Valmikinagaf . . . . . .

10 . Muzaflarpur to Raxaul via SangauU

110.13 

129

21.0 0  (Survey 
reports 
under

19.00 examination

1 1 . Parallel BG line from Hajipur to Bach war* . 7* 45 1 8 .1 9  »

NDMC Garbage Wa«rte Bin wear INA 
Soper Bazar

2985. SHRI HARISH KUMAR 
GANG WAR: Willi the Minister of
HEALTH AND FAMILY WELFARE be 
pleased to «tate:

(a) whether it is a fact that there is a 
NDMC garbage waste bin near INA 
Super Bazar, New Delhi on an open 
ganda nallah emitting bad and stinking 
smell making it difficult for residents of 
Kidwai Nagar Government quarters to 
live there;

(b) if to, reasons for the same; and

(c) steps taken to remedy the situation? 
2508 LS—5.

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN
KARANAND): (a) to (c). NDMC has 
informed that there is a garbage bin op
posite INA Super Bazar near the ganda 
nallah which is on the vicinity of the Kid
wai Nagar quarters. The garbage bin is a 
collection centre for garbage from meat, 
fish, vegitable and fruit market and gar
bage from it is removed legularly.

2 9 8 6 . W T T C s fta fl :
f ^ r r f r :

( ^ )  «RT
*tM t *rfor n f  |

lidf MH STTf W? VT Tt I ; ^
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fr jn  ir m r  ?

cfarr̂ r-T ir t a ;  *r r T*i f̂ «rr<T 
i r i ^ W  («T> *Tf>?T»f^) : < r )  *rt? 
(*?). j t t w t  xrppfm r r  ut»ft 
r=r# fô rT *T~rr?rrT nfafa *r £ 1 r * 
ttttpj »t 1973 *r jfr m *rfBrfr «Tfer 
T?rr^T^T ’h'rarfr l *)8I *T fanT *H r*T 

ftpifar %■ ?TTiTn’ r^r r r  «^r *rf*r- «
farrt % 3tpt zr? *rfafa *rr w  r T 
f t  *nfr *fr 1 s n  m m ^r V i - v t z *  r  f w  

r r H ir  t? 't  ?r n »; rr m  ’r e t  * 1

»nrrffi fcfl.tfs

298 7 . vl vrjmi : w r

frrtff *** fr« thtr sr<T r t  r-TT
f r  |

(▼) n r  n r r r r  f im r m  *nprr*TT 
rjr, far*? c^fm nr*rr r r  fm rfatr* 

i p t t f  f i m i  }.. fmfwvtw
f*fa -tpi; rr.? rr «rrrr *t «rt fr . w V

(**) trf? irr. ¥r «jYn *qr

ft xfrr r 't *t*sr *t *rtt m rm fy »rf ’

ffP-TT xftr *Tfffa •TflT v*«.r*r

«farr=rat r t  t»w  *»art (wtwWt *rwr 

r N )  : ( r )  xftr ( * j) .* r r  ft r  n>* 

«TW ^ *T*TC % f 1® *T7*tfT *  irjr fflprr 
t  f r  w n  frOTTte rr  snr*j *t n r  
*rw r tt% r m  fwrfam'w &, tr* 
sT ftz  Fnf*T?v r t  73f=T t t  £ T«n irf*
STS TTTfW fjrf^OT f MrfHm, f^=ft 
frVrfwerFR, fw f a ww

«nfr »'r*r *f *t *F m ff ^t 't j f r  tt  
q r  ^  sr^rr irp n  % r ’r ^  r n t  rr-rr ^

r ^ f t  1

fr?5f t  w^fr«rf *^fp-nr

frvrfwmTiT m f?  dp? ^ r t i i  f im -  

froT'T-r r  tm - * r r ^  w fu fs m r  % 
m ?  r ^ ^  1 1 T n f r ,  fm f^cT -7 ir 

•n m r t m  ?rrm rrwrnr f r m  afa rf^n r 

r  « f t%  r m  w  r r  t f t  ?f 1 rri? n  
«rfim ?r m * n rrr  «nfr»-ror u fy f^« T  

•f cH-fTT q rtfT 't m r r r r f ^ r  t  1 ’t t p t t  

f r s rn r s  ar*=rt 'Tf*sn r  far»T

Wf9f*T7*T, 1950  % CFT»fa TTtF^  ̂ • 

i j jp t 't  f r tr r f rs  ip f^rr-r r r  *r*rr-
flTT iF JW  T* ! 96  3 n *r? f«r<TT
f r m  »m  «tt » «  frTirTfnrrqr^

*nm r r n t  v f t t  *r**rr r  r r  *  v t f r r  

f r in  n a j nrr 1 t» « rn ts  r t f  ^ f 'T j n  

'r f x r H  r r^ r  r  tw  «r v r 1 n t f r  
f f r r r n  rr^ q^^rjr^ r*r )►, t n  p r c  

t r tn ^  T«rr rr7*n k  r r |  m  *r»m<-T =rt »fr 

fnrr t t  i m i  |  *0 *rm r r  *rr»TF» »rntr 
T«n r r s r  «  f=rn f t  1

H igoo l ^ i a g  foiMkit Is SJrl M w t j

2VW SHRI LAKM1MAN MAUJCK: 
Will the Mminer of RAILWAYS be
pieaml to §usc

(a) whether it it a fact that the waioo 
kNMiinn pemtton in South liattero Railw*i> 
hj$  vuflcrcd a great «et biiici rtccoxly,

(h) if >0 , thc rcaaom therefor, and

(c> the e£ort« made h f  the (km i»*  
rocot to improve the Miuax>oa?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARUAMEN 
TARY AFFAIRS (SHRI MALUKAR 
JUN): (a) to (c ). Ouhng Uk* mo nib ol
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August, 1982 only there was some set 
 ̂ back due to less offer of traffic by thc 
principal users of rail transport which 
affected loading on thc railways as a whole 
as well as on the South F.astern Railway. 
It dropped from a level of 9600 to 9900 
to the level of 9100 wagons in August on 
the S.F. Railway. However, thc traffic 
has picked up in Scp:ember to about 930') 
wagons and in Oc.obei upto 10th it was 
V(*00 wagons per day. ( lose coiv.acis arc 
hcing maintained * ifh the principal 
customers and the trend has been revetted 
now.

luafHutknis perform ng Opt* 11 llcuif Surgery 
in India

2989. SHRI ANANTHA RAMULU 
MALLU: Will (he Minister of H FA IT H
AND FAMILY WFLFARF be pleased 
to state:

(a) thc details regarding thc names of 
thc Institutions, State-wise, perfoiming 
open heart surgery in India and the 
member of bcdx which have been provided 
in each Institution;

(b) what is the average time taken for 
a patient’s firvt visit to thc Department of 
Heart Disease to thc cardiac surgery per
formed in thc normal course of time; and

(C) what *tefK r»rc b r in e  taken to 
minimise this time \o  that persons requir
ing heart surgery arc operated within 3 
or 4 months'1

rHF. M1NISTFR OF HFAITH AND 
FAMILY WFLFAR1 (SHRI B SHAN- 
KARANAND): (a) According to in
formation available, open heart surgery 
is being parformed in India in the follow
ing Institutions:—

Karala

1. Smaritan Hospital, Alwayc.

2. Sree Chitra Tirumal Research Centre, 
Trivandrum.

Madhya Pradesh

I. Kasturba Hospital, Bhopal.

M aharashtra

1. J. J. Group Hospital, Bombay,

2. K. E. M. Hospital, Bombay,

3. Bombay Hospital, Bombay.

4. Jaslok Hospital. Bombay.

5. Dr. Balabhai Nanavati Hospital, 
Bombay.

6 . is. M. Wadia Institute of Cardiology, 
Pune.

7. Armed Forces Mcdical College, Pune 
(40 beds).

Tamil Nadu

1 . Southern Railway Headquarters 
Hospital. Perambur, Madras.

2. Government General Hospital, 
Madras.

3. Christian Mcdical College Hospital, 
Vellort. (50 bads).

Uttar Pradesh

1. G. S. V. M. Medical College, Kanpur 
(30-35 beds).

HVtf Henna!

1 . S.S.K.M, Hospital, Calcutta.

Delhi

1 . All India Institute of Medical 
Sciences, New Dchi (35 beds).

2. G. B. Pant Hospital, New Delhi 
(44 beds).

Chandigarh

1. Post Graduate Institute. Chandigarh 
(25 beds).

(b) The position varies from time to 
time, depending upon various relevant 
factors.

(c) Health is on thc State List. How
ever, within the constraint of resources, 
continuous efforts are made to improve 
the availability of specialist services.
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w n r« t

* tt f a *  s n r f irv  w w  w k  

w rm  ittm ,

2 9 9 0 . Vt MfTT : VJ’^W m n

n h  'T frv n  v ^ r m  ira t ^

p n  fr^T fv  :

( v )  faro r t t o t  *pfft vV *nrnr?n 

Ir mr sr^r % *mrr$* fw% «r fo r*
srrrftxrv n u tq  jpqr ifir w^rrm

frr=rjr vt iF=rr* $ ,

(«r) t t ? hnr «iT5n «rr «H% n  
frsrTT * , t f u

(»r) t t  <rr m i  v f  crrmr f*r«n 

arrmn M <r* *w <r? jtt ’

r*n*-i «>■»■ «trnnT  « R i n  wrft 

(«rt *?o iw c t i^ h )  : («r) f n »

*T*TT'T v r«rf«n> **t«bt «rtr 
u^^TT̂ n rr t r m r  ir f=rr * r f  *t*w t  

?m  % i

( « )  «t* t«T) $ srr* JfjfT 73*  I

GakteliiKi for a ( G IB IHnptnMry to 
Fnctkm  full IHy and k> F Hoctio« «  Ikt 

NlftK

2991. SHRI ZAINUL BASHER Will 
the Minister o( HEALTH AND FAMILY 
WELFARE be pleased to state

(a) the guideline*, if any, laid down for 
making a CGHS Dispensary in thc Capi
tal to function full day and work in the 
night also, apart from the morning and 
evening shifts;

(b) the experience gathered «  a result 
of functioning of some of the dispensaries 
on a full day basis in the Capital;

(c) to which other Dispensaries will 
this facility be extended as a result of the 
above experiment an<j how will these be 
selected; and

(d) whether one of the qualifications for 
such a dispensary is that it should havo 
residential accommodation for the Medical 
Officer and the para-medical staff?

THE MINTTUR OF HEALTH AND 
FAMILY WEI.FARE (SHRI B 
SHANKARANAND; (a) to (d). Some of 
the CGHS Dispensaries arc functoning for 
thc full da) and have emergent) arrange
ment* at night in addition These arrange
ment! have He*n made on an cspcnmental 
hast* It n  proposed to introduce th© 
12 hour fuociMnimc arrangements m 15 
Dispensaries having elective work-load.

rriim u  f iM tt to Railway O f tn t i  
\b « o rM  bi N M k t M trf lik if

y w :  s h r i  / a i m  l  b a s h i i t  win
thc Mint tier of K \ | l  W A U  be fleaised 
to refer to flv ftjHj given to part (c) of 
I asiarrtd Ouc^tiin No 1204 an IHh 
J»K. 1 ^ 2  regan!.?** prnMc passes to 
Railwav Officers aHto^hed m PubUc Un
de tfting And vt ate —

U) ml tthet the requisite iniormiloit has 
**ikc been collected.

<>» if ao, whether He would lay ft on ihi 
Tahic of the H o w  i s i

if the ru v im  therefor and how 
long more will it take?

THE D F H T V  MINISTER IN THI 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARI IA 
MFNTARY AFFAIRS <SHRI MAI I i  
KARJUN); (a) to ( c ). The requisite intor 
matton has since Heen collected and *Uf 
niched to the Department of Parliametitan 
Affair for laying it on the Table of th< 
Sabha. The information is, however, in 
dicatcd in the statement attached.
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D ue of 
app uatm^nt 

^  N im ^of Account* un the
Ottiocr* Rlyi.

t . SHri K K.. CHattrrjff 6-3-58

a. Shri 1I K R iy . 2 y  10-44

3. SV i H Itrishmimurfhy 1-10-59

4. SHri S.Sijbramaruin »5*6-43

5 SHr* R N Pair;* VO-44

<». S'tri P S. lUmi 

•7. S*ar» D.B Tr|.»ng

JH S rri V C» Pu^SrVir

24-1-57

22-10-58

13-1-40

M qiiin  rtporf of Dukshin E\prr<* 
•ecWcnl ntar Agra

2991. SHKI N K SHEJWAIKAR: 
Will the Minister of RAII .WA> S be 
pleased lo stale:

(a) whether the enquiry in Ihc matter 
of fnc seriom accident of - I Down 
Daksh n Express at Agra has been com
pleted;

(b) if *0. what is thc result of enquiry;

(c) if not. rcavoflfc for delay; and

<d) when Ihc enuiirv will be com
pleted?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN): (a) to (d). Thc accident involv
ing 21 Dn. Dakshin Express at Agra 
Cantt. on 27th January 1982. has been 
enquired into by the Commissioner ot 
Railway Safety, Bombay, who is an in
dependent statutory authority functionng 
under the Ministry o f Civil Aviation. The 
inquiring Officer has already submitted h’»

Date of 
proceeding 
on dupu- 
tation

Ditc of 
permanent 
absorption 
in pjbiic 
un d 'T ta k -  

j K

Total Railway 
Scrvice

27-12-80 31-10-81 23 years 8 months 
26 d iys

18-4-78 1 -8-80 35 y<‘ars 9 months 
7 ckys

29-4-78 99-5-81 21 yrars 7 months 
28 diy*

9 .V78 24 yrf r* 8 moths 
22 d .;y s

1-8-77 1-11.77 33 y< a r s  1 month 
27 d^ys

04-1-80 23 y r a r s .

t-1-70 20 y e a r s  2 months

2 5-5-81 32 y r a r s

preliminary report and according to his 
provisional findings, the accident was due 
to failure of railway staff. His final report 
covering all aspects and details is? how
ever, ‘awaited.

**;mT 3TRT 

29 9 4 . srarc fa ?  s w r
wt? prProtT-̂  *T?r

fTT frriT %  :

(<p) zr? w i  t
1982  WT ’Pt EF?*rnjT *TPT %

jrq- ij i r rn n  jm nrr ;

(» j) q f r  ?r, ?*r w  ^  ftp?

v m s r  w r  |  ; ott

(»r) ^  % STrHcT

?fTJft srf T̂HT fT% t  ?
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(w) r r  r a r o  ip v d t  
snrsn fit fr* r*% xftr **rm tf «rfs

VT% % fat* 'UH* fa*JT 3TPTT j( I *T*ft
vrvrfr %»Vr 4r-*mqrt tr*fon rr  iff 
x i r f a n m i m t  i v t m r n r  

*K*FPT % 5TWTT ijfrc r im r *t
m m p n  ^  % fa*»r far*r 3it% j? i T f r i r r  

v^nm i o t i  % *nft qf*ytn r t  jtttt- 
Wi «TfriT7 fsWTjR *rt*T r t  

acu v r f t  xftT w  t iw ! s r a  % i f a  % 

r r  n r  ^7% % s u m  fa n  *r% * i 

(n )  «rfnrr* ^ r m  rnfT*r r r  ¥*  
r*%  % fa n  d»r irf tn rR  **m» srr% <$ i 

mwrfkm r t  *rwt rrpn *r*r* srjfi It i

*irffsrt r t  T^Tir  w w

2 9 9 5 - «n ^  fc *  5 *57
*pfT UK «ft r«TT r ? $  f t  ;

( r )  WT 5rr fr fa  roft F̂Tf 
yrcrr*? ’Hrrrfŷ fr r t  vv̂ rr? iw$ r .  
favp- £ faisr ■* t« h tt  f^r »r»m qf% 
*tjt *r nr «ft ;

(m) nfc ft, *t 3*r «nfnt % 

«pn * ; v

(n) spn rnfinh «ft t * t r  s ip t  

?f*rr ?r«rt ?rt *nf m % w r  % 
*r*w r r  vm % fan r r f  gfairtfapT

rT*faf*r fane fam  n®rt '

( * )  irf* st, ?rt srrw ft a fra  

m \  |  ; « ftr

( * )  jrf? ^ f ,  m  m  n ? * r

V

Jf Km mtfv r m  fvnnr 
if w rrm t  («f» j r f w v m V )  ( r )  iA t  

(m). n r r r f  afrtft nrfaflr % Ir, fa p rrt 
fanff^T nfa *rf, 1 9 8 2  rt,, > m -  
*TTT«ft$r lo o f a  * f t »  J r f a * ? * r  vsttvt 
so  %  *fr jrfr t o  r r  »nft «ft. 

^ * m n r f ip r t i in s f t  1 7 5 / 1 7 6  

,,,**rfr*r. i s / i s  a f t '  i ¥ m ,
1 4 1 / 1 4 2  v m * m r  5 9 / 6 0

*ft?rnrf*T n * m  <rtr 1 / 2  n r r n - f t ^  

v i» w t irr  cr  fsraffrr # r  9 0  f a  *ft® 
jrfr «? **t v r  9 5  fa «  j f r *  #%

»nff $ 1

(«r) *r ( » ) .  jp w  m *»m % «rrv 

*nrt-^r»«fi k  *nr»OT nwg faflfa 
f t  T n n r r  T t arrft fc ttrr  n v r m n  % 

jt's t trpfr v m  v t  m u r p p t  

wn »•%  j n  aryT «nft f'w r | ,

JTTm r t  r r  r* r  ^ f^n yr ^ni 
rr  3» ?n  ̂ 1
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%r 8f mrX tafmift r* n>tt m  i f i v  
v  v n ’tft % n  n n j i /  r i * * r

29'* <> «ff * m  f w * r  m f w : r  
w r o i  p«r nap sjerr

m ^t r t  f*«t r»*r f r  ?

( r )  m  *r»nT % twi ir «  

« d r m  r  *t«n anp^ r  
r r * r t  r  w n  % r r f  r t& n  r tft  

fam   ̂ %tvK iff? ft, aft r^  ;

( * )  v fo  * f i ,  iii »Tf * rfsw  
?rr faqr xp” it ; tftr

(»r) frwr ir «rfaruf f5r
# w r  f m  |  ?
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t(« ft fTVTTjT^ ) : ( * )  tts^ t

f* * m  % 1 9 8 1 - 8 2  S
^  Mlfap ft TT PfT TTt^hr ^

t o w  v r u n  $ 1

(n r ) IT? 5TS-T -r^t 7WTT I

( jt) ^f«r w m  star

B V T T  * t * - * n R T P T  $£ |  ?*ftfsrn 
f » n *  Sr *?▼ s m t  ** *r? t * h m h  t r ® s t

* '

«T®r T t n T  9Pi tY*T fft  T V W t  * f t  
m w t ii  q

2 9 9  7. «rt tv*  fomrc n r w w  : 
wm  w p '  x ftr  q frw T  *?t.>«i *&h
4H  4 * 1 H  ^ t  fi'TT f^P ^

( * t )  r»T it  6T<T Ttf*PTT T t  
*P53T f tr^ f r  ;

( w )  rcr n » r  «T * T ™ T  8,5TT

%'•

( « f ) f a v *  *T W<f ^ T tfiT T T  * t  f T  
W l  ftf’R  ft ; 

( ? )  w r  m  * r ^  ft %  ere m  ^  
* * r m  c t  7 ? h r ft  it  t fh z  <?r *r# 
t  r i r  *rf? g t , m  v m i i  it  P r r R t  f f e  

q f  £ ; w k

( t )  ? r r  f r o  % ere fr *r  € r  
« m W !  %  ^  Jr r p ^ l< ; p t ? T T  
r * r  n  s r tf  fc zr r  t f t r  ^rf?
f t ,  m  *reer>r f» .jjT  *p t t  «rr a Tt

^  ̂  ?T V fW  5TRTJTT ?

f r o *  j  i t o  q f r v r r  n a t
(*ft Wt n ^ T 1̂ )  : (*r)

$  f a  ^  ^pftf «if4H n w ?  % fjprR’

*t ^ f r  % r̂f̂ rar ere Tt*r % "rtfer 
f, fsprJf it w n i  25frnjft»ft ? tw w

I  1

(w) erq- TTn *j?t fnT̂ T
e*r*r^sr tfa?ft ^r |  1

(»r) frr^ *n: *r ere Ttftret #  

*twr ffr r̂et t  ^  if
q t ^ f  t t w  * i i  |  1

(q-) 3 !TTFT, 198? ^ ^ t -
mrf^T % « m : ? r r  zfswk 660.75
WT srf?t f^ ft ?JTR- % ^ R T T  847 . 42 

Jrr^f^;ft?rnT^Tf?TTrwt «fk 
?fTT»TR ?»T% zfnff % *T̂ q- '*T »T9ftWT■•5 C\
«pt »pr ft i

*TT-TIT % F̂T sfr it
T ^ T r 'T  3TT?>HTflT? ^T 

Ĥ iT 6 20WT7 ?T%l%?!:t 7r»T?t-??T^T 
837 sr% ff7?rt T̂PT ^  ^

? ft  P. sft 1981-82 % <?kR
f f m f f l  g T sf^ ^ n n T ?

- <T^T 7f ^  T7 jft #JT?T Tf?T> t  !WfcT 
912.80 *T7 5tPt ffT ?TT ?t ^  |  I

1 <rs; s nrr ?rraTf%
tfr»ff % ir^n  ^r %rw f w  ir^ r«>
^ •

( ? )  sre  TT<r % TtPr^f 37r w r  
P̂TT̂ t % f%T W l T̂T ft  it TTsftJT 

**TT TT ^ftf WTq- fFJTT TRT |  I
f r o ? r  T r e t r  r̂*r?rr m  x mf CN
VTOfFT ^PT^iTR TfTT?

j r a  ^  1955-58 % cfkr  ̂ fw r
JPTT «H I ^  ’TfT'T ^9T it ^ i
w t 7  ere ft̂ r ^ sn r  % ft>fft 
spfttw qr f̂ <tr r̂r Tfr

I  1
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r ta  v  vit^t *faf a*n
«rrt£NltTC 

wfav VT SrWT 5TWT

299?. «»f t r  f am *  «frsr*m :
**rr rtf qfbrrc: v?*rn»r *r?ft
^15 «ini'l v t  j ’H 1 V̂ *T f v  C

(v )  ^st Sr " d fw  v t f*r
*f®rr fv<FTr |  ;

( ^ )  srStv % s t r  %
*r^t ^rm  v t *torcT * m r £ ; 

(ir) nm g r v ir  v t  f^^rr 
rtiff % y'T^ir % fsnr *rf^r^ mxcfhr 
m ^ w F T  3 ir ?ff»: ?rftrv ^terrc■o
^fa^t VT I  ?fk  srfe ^t, ?ft V?T TT 5Tk 
v ?  t̂v ; sftr

(^t) *trr f ^ r  T>jff % ^  if
9RVR 5TTT v t f  TT'ffq- WT^T fVflT

|  ?fk  ?rf? ?r, rfi v ?  ?fk zrfe ^Ir, 
rfl v ?  ?rv fvqrr r̂nrjiT ?

? m * t  v?*T*r Weft
(sft *r ^v^ra??) : (v )  tffr
( ^ ) .  f ^ r  Ttirr vr g w ^ r r  sp ^ t
?Tft | ,  ?*rfqrr %9T if f7*T Tt’T if
< tfer sfnft v t *rwr ^nft

t  1

(JT) f3T*'«T TR!ff Vr fkWT |  I
fftfirr f^rfnr *rram if ft ft»ff
% F=TT3T v> ^fasrrart v t ?fk srfg-v 

?rt% % snmr ?rwn:_ivTT
«T 1

(*r) i^zr Tfjfr % ir vt#

TT^hr tffsror ^  rv*rr w  ^ 1

tfTTTcfhr ^ JV * fR  SPTTOR 
% im  *ft*ff ir <adrwK ?ftr ??rfov 

ffrr % 3r | « m r

x f t r  srrarf ir  q v  t r ^ z h w t v  v s t r ^ r  
fV flT  W  I  r r r fv  *  ffc qT«r 
* r f r * n f t  m p r  q ^ s f f  v r  TrrT
^ r  « %  1

a is r  tiiflf vrr»r sfcr w  *t%  «mff 
ii? « t o  i f  r r t f t a  w o t

2999.  T m  ^ w a r w  :
v r r  «TfTarrr v ? ^ r«r  # ^ t
JT5 3cTPt Vt ffTT V *̂f fv  : 

( v )  w r  ^TTVR % W5T T tfw r 
v t  #5!rr f m  % vR w f ? m  ?»t v rr^r
^ ^  ^iil  Vf fiw  1 % T̂JCjfry if vt^

T F f k  *rf?ror f v q r  ? f k
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'FTT ^HTFt % fspr f  rr if
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Concessional/free railway travel for thc 
handicapped

3000. SHRI ARJUN SETHI: Will the
Minister of RAILWAYS be pleased to 
state:

(a) whether it is a fact that Railway 
Ministry has allowed the handicapped per
sons concessional or free travel;

(b) if so, details thereof;

(c) whether a minor handicapped person 
is allowed to travel free;
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(d) whether Government have given any 
concession to the handicapped persons who 
travel for treatment to some other cities 
twice or thrice 'a year for medical advice; 
and

(e) if so, the number of such cases dur
ing last two years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI MALL1- 
KARJUN): (a) to (e). Indian Railways 
extend the facility of concession of 75 per 
cent in first and second class fares to the 
Blind persons, Cancer/T.B. and non- 
kifectious Leprosy patient* subject to the 
fulfilment of certain prescribed conditions. 
Orthopaedically Handicapped persons who 
cannot travel without an escort, are also 
allowed this concession. The concession is 
available for undertaking any number of 
journeys and can be availed by minors 
also. Statistics in respect of journeys un
dertaken by the handicapped are not 
maintained.

Fund for National Highway Road 
Works in Andhra Pradesh

3001. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will the Minister of
SHIPPING AND TRANSPORT be 
pleased to state:

(a) whether it is a fact that Andhra 
Pradesh Government approached the 
Union Government for releasing an 
amount of Rs. 77.02 lakhs for National 
Hicfoway road works in that State;

(b) if so, whether the funds have been 
released; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM 
KESARI): (a) No, Sir.

(b) and (c). Does not arise. A sum of 
Rs. 760 lakhs has, however, been allotted 
to Andhra Pradesh for improvement works 
°n National Highways as part of 1982-83 
Plan of works.

‘ V ’ frm
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(*T) 'r a t  'JrTT fafi-qa
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Sending Original Letters in Hindi to State 
Governments in Zone a and B '

3003. SHRI RAMAVATAR SHASTRI; 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

Ca) the total number of original letters 
issued by the Ministry to each State Go
vernment’s in Zone ‘A* and B* during the 
first six months in 1982 and the number 
of English and Hindi letters among them 
separately;

(b) whether according to the Official 
Language Act, 1963 there is a provision 
for sending all such original letters to 
such States in Hindi;

(c) if so, the reasons for sending 
original letters in English to such States; 
and

(d) the steps being taken to ensure that 
original letters to such States in future 
will be sent in Hindi?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM 
KESARI): (a) No separate figures of 
original letters issued to eacfa State Go
vernment in Zone ‘A’ and ‘B1 maintained.

(b) t0 (d). There is no provision in the 
Officral Languages Act, 1963 for sending 
all original letters to such States in Hindi. 
However, the Official Languages (Use for 
official purposes of the Union) Rules,

1976 provide for sending such letters to* 
States in Region ‘A’ and ‘B* in Hindi.

Efforts are made to comply with the 
provision of the said rules and progress in 
this regard is reviewed periodically in the 
meetings of the Official Languages Im
plementation Committee. Check points 
have also been set up.

Chitauni Bagha Kail Bridge

3004. SHRI ASHFAQ HUSSAIN: 
Will the Minister of RAILWAYS, be 
pleased to state;

(a) the progress of Chitauni Bagha 
Rail bridge on North Eastern Railway;

(b) date and year on which its founda
tion was laid by the Prime Minister;

(c) is it a fact that material dumped 
around this bridge for its construction is 
being diverted to some other place; and

(d) when its construction work will be 
started?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN): (a) 9.1 per cent.

(b) Foundation stone of this bridge 
% was faid by thc Prime Minister on

22-10-1973.

(c) No.

(d) There is no proposal to abandon 
the scheme. Necessary funds for the 
construction of the protection works of 
the proposed bridge have not yet been 
released by the Ministry of Irrigation. In 
the meantime a technical committee, 
specially constituted for thc purpose, has 
recently submitted its report, based on 
Model Studies carried out at CWPRS/ 
Pune? regarding technical requirements 
of the proposed bridge, which is under 
examination. The estimate for this pro
ject is also under revision by the N.E. 
Railways, in the light of the recommen
dations of the Technical Committee. Be
fore taking up the work in full swing, 
the question of providing necessary funds, 
as per the revised estimates will have to
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bc settled with the State Governments of 
Uttar Pradesh and Bihar and the Ministry 
of Irrigation.

E.M.U. Rakes with Central and Western 
Railways

3005. SHRI J. S. PATIL: Will the
Minister of RAILWAYS be pleased to 
state :

(a) the number of E.M.U. Rakes with 
the Central and Western Railways as on 
1 September, 1982;

(b) the number of such rakes which 
are due for replacement with each of the 
Railways;

(c) the number of new rakes supplied 
during this financial year so far to each 
of these Railways for Bombay Suburban 
Services and the number of rakes likely 
to be supplied Wy 31 March, 1983; and

(d) the number of rakes ordered by 
each of these Railways for Bombay Sub
urban Services and the delivery schedule 
drawn for thc same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN): (a) Central Railway: 68
rakes.

i

Western Railway: 60 rakes.

(b) Central Railway: 13 rakes.

Western Railway: 3 rakes.

(c) Central Railway: 3 full rakes.

Western Railway: Nil.

10 rakes (including 3 rakes already 
supplied) are likely to be supplied as 
committed by M/s. Jessops, Calcutta.

(d) (i) Total number of rakes as 
ordered both on replacemnt and addi
tional account by Railway Board are as 
follows:

Central Railway: 29 rakes.

Western Railway: 10 rakes.

(ii) Delivery schedule as under has 
been programmed so far:

Year Centrat Railway Wes term Railway

1982-83 10 rakes
1983-84 8 rakes 2 rakes
1984-85 11 rakes 3 rakes

The programme for the balance rakes, 
will be decided later.

House building advance for DTC 
employees

3006. SHRI HIRALAL R. PARMAR: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether House Building Advance 
to the employees of DTC is not given;

(b) if so. reasons therefor; and

(c) the time by which scheme of 
advancing this loan to the employees will 
be introduced in DTC like other Govern
ment offices?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM 
KESARI): (a) Yes, Sir. ...

(b) and (c) The Board of D.T.C. has 
passed a resolution to make House Build
ing Advance applicable to D.T.C. em
ployees. Steps are being taken to make\ 
necessary provisions in D.T.C. budget.

Introduction of Centrally sponsored
rural health scheme during 1982-83

3007. SHRI MOHAN LAL PATEL: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that centrally 
sponsored scheme has been introduced in 
various States to provide adequate health 
facilities in the rural areas during the year 
1982-83;

(b) whether this scheme has also been 
sponsored in Gujarat; and
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(c) if so# the Central financial assistance 
given in the year 1982-83 and the progress 
of the work done in Gujarat?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN
KARANAND): (a) The following
Centrally Sponsored Scheme have been 
introduced during the year 1982-83:—

1. Training of male NTnftipurpose
Workers.

2. Training of Community Health
Officers.

3. Training of other specialists, para
medical and para-professionals
who are in service in rural areas.

The above Centrally Sponsored Schemes 
: are only in relation to the training of 
personnel. Their employment is. how-

* ever, a part of the State Sector Minimum 
Needs Programme.

(b) and (c) The States, including 
Gujarat have been requested to send their 
proposals in respect of Schemes men
tioned at (1) and (3) above. Necessary 
financial allocation will be made after 
getting proposal from Gujarat Govern
ment. As regards the training of Com
munity Health Officers, they arc proposed 
to be trained in the Central Training 
Institutes an<l the expenditure will be met 
directly by the Central Government for 
all the candidates deputed for training by 
the States.

Providing blinker lights at the crossing 
of zonal road

3008. SHRI ZAINUL BASHER: Will
the Minister of SHIPPING AND 
TRANSPORT be pleased to refer to the 
reply given to Unstarred Question No. 11 
on 8 July. 1982 regarding traffic intensity 
survey of the zonal road and state:

(a) what is the norm of passenger car 
units down to determine ‘heavy intensity* 
of traffic on a thorough fare in the 
Capital and that t>n a road in a residential

(b) whether he is aware that in view 
of the heavy traffic passing from P&lam 
Airport in connection with the ensuing 
Asiad Games. the intensity of traffic on 
the main road (Rao Tula Ram Marg) 
is likely to be considerably increased;

(c) whether in view of that Govern
ment will consider the desirability of 
providing blinker lights at this crossing; 
and

(d) if not, reasons therefor?

THE MINISTER OF STATE TN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM 
KESARI): (a) to (d) Congestion on
roads in urban areas is governed by the 
width of road, capacfty of inte*»sections 
ind composition of intensiy of traffic. 
Thc peak-hour capacity of Rao Tularam 
Marg. which is a 4-lane divided carriage
way would be about 3000 PCUs per 
hour which is well above thc present and 
the expected increase in traffic during the 
Asiad. According to Delhi Adminis
tration a zebra crossing has been provid
ed by them and they are also putting up 
cautionary signs. In view of this, putting 
up of blinker lights at present is not 
considered necessary by them.

Return of Hijacker*

3009. SHRI M. RAMGOPAL 
REDDY:

SHRI SUBHASH YADAV:
Will the Minister of EXTERNAL 

AFFAIRS be pleased to state:
(a) whether Government have taken 

any further steps for getting fhe five Sikh 
hijackers who forced an Indian Airlines 
Boeing to land at Lahore during 1981;

(b) what is reaction of the Government 
of Pakistan in regard thereto;

(c) whether the matter has been taken 
up recently with the Government of 
Pakistan; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI A. A. RAHIM): (a) Since Sei>-
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tember 30# 1981 thc Government has, on 
different occasions, both verbally and in 
writing asked the Pakistan Government 
to return the apprehended hijackers.

(b) President Zia has given an assu
rance that the hijackers would be returned 
to India after interrogations were over. 
However, this assurance is yet to be im
plemented.

(c) and (d) It wag taken up again 
during Foreign Secretary’s visit to Pakis
tan in August, 1982. Government are 
pursuing the matter with the Government 
of Pakistan.

Scholarships to Scheduled Castes/Sche
duled Tribes Students

3010. SHRI ANANTHA RAMULU 
MALLU: Will the Minister of EDU
CATION AND CULTURE be pleased to 
state:

(a) whether it is a fact that Govern
ment have recently decided to give more 
benefits to the students of Scheduled 
Castes and Scheduled Tribes during the 
current financial year.

(b) if so, the details regarding the 
amount sanctioned for this purpose; and

(c) the number of students belonging 
to Schedule^ Castes and Scheduled Tribes 
who will be benefited with these scholar
ships?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CUL1URE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) to (c) 
A statement indicating further benefits 
given to the Scheduled Castes and Sche
duled Tribes students under the scholar
ship schemes operated by the Ministry of 
Education and Culture and Ministry of 
Home Affairs is laid on the Table of the 
House. {Placed in Library. See No. 
5554/72].
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"Theft of Railway Goods in Sikohabad, 
Northern Railway

*3012. SHRI DAYA RAM SHAKYA: 
Will thc Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that some time 
ago the Shikohabad Civil Police had 
received large quantity of stolen railway 
goods in Shikohabad (Northern Railway);

(b) whether it is a fact that the theft 
at Shikohabad was committed with the 
connivance of G.R.P. and R P F. otficial;

(c) if not, why could it not be prevent
ed by R.P.F. and the reasons for its in
ability to work out the theft cases;

(d) whether involvement of some of 
the senior officers have come to light and 
a diary recovered which contained details 
of distribution of money among the 
officers connected with theft; and

(e) the details of the immediate action 
taken?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI MALLi- 
KARJUN): (a) In thc month of July,
1982, Civil Police, Shikohabad recovered 
some pig iron> G.I. Pipes and Drums con
taining diesel oil etc. suspected to be 
stolen from railway and a country made 
pistol;

(b) ano (c) Connivance, if any, of 
G.R.P./R.P.F, will be determined on the 
completion of the investigation of the 
cases registered by the Police;

(d) and (e) During the course of in
vestigation, Police recovered note books 
containing some entries relating to money 
transactions. From these entries, it ap
pears that sonu; Government employees, 
mentioned by rank, were involved in 
such transactions. The concerned police 
authorities have been requested to investi
gate the cases thoroughly and identify 
the officers involved in the transactions. 
Necessary action would be taken in the 
light of the result of Police investigation. 
Meanwhile. the R.P.F. staff posted at 
Shikohabad and the OC/RPF/Etawah 
having jurisdiction over Shikohabad have 
already been transferred.
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Deduction of Indian Income-tax from 
American Citizens employed by Amecrican 

Embassy School >

3013. SHRI R. N. RAKESH; Will the 
Minister of EXTERNAL AFFAIRS be 
Pleased to state:

(a) whether the Embassy of U.S.A. 
in New Delhi and American Embassy

School are allowed to employ locally
resident American citizens without prior 
knowledge of his Ministry and thc
Reserve Bank of India; and

(b) whether the particular Embassy
and similar organisations located at dip
lomatic premises are deducting Indian 
Income-Tax from persons whom they arc 
paying Rs. 200 per day or at higher 
rates?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI A. A. RAHIM): (a) In accor
dance with the established practice, when 
thc Embassy of the United State* of 
America employs US citizens on its staff, 
it is periodically brought to the notice of 
the Ministry of External Affairs. The 
American Embassy School, in accordance 
with an understanding with the "Ministry 
of External Affairs, can employ staff of 
American nationality. The recritltment of 
such staff is, however, invariably notified 
to the Government of India.

(b) The understanding between the 
US Embassy School and the Ministry of 
External Affairs provides for the exemp
tion from Indian income-tax of a limited 
number of members of the US Embassy 
School’s staff of American nationality.

Sending of skin pieces cut out of Leprosy 
patient by Calcutta Doctors to AIIMS to 

develop anti leprosy vaccine

3014. SHRI RAJNATH SONKAR- 
SHASTRI: Will the Minister of
HEALTH AND FAMILY WELFARE be 
pleased to state:

(a) whether it is a fact that a doctor 
in Calcutta is sending skin pieces cut out 
of leprosy patients for experimentation 
to the Head of a department of the All 
India Institute of Medical Sciences, New 
Delhi, to develop an anti-leprosy vaccLne;

(b) if so, details thereof; and

(c) has the doctor taken clearance 
from the Ethical Review Committee, 
which is a must to try out the ^accinc 
on humans?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN- 
KARANAND): (a) and (b) The Head
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of the Department of Bio-Chemistry of 
the All India Institute of Medical Scien
ces has been obtaining skin biopsies from 
leprosy patients from Calcutta as well as 
from some other leprosy clinics. Biopsy 
of patients suffering from sEn diseases 
including leprosy is a standard and accep
ted routine, procedure, required for dia
gnosis and treatment of disease. This is 
followed all over the world. The material 
being obtained in this case was used for 
making a preparation which is helpful in 
diagnosing and classifying the state of the 
disease in patients. It is a standard pro
cedure and is not experimentation. 
Material obtained is not used as a com
ponent of the anti-leprosy vaccine which 
is based on non-disease producing bacteria 
which can be grown in the laboratory.

(c) No clinical trials were done at the 
Biochemistry department of thc All India 
Institute of Medical Sciences. Accord
ing to the permission given by the Drugs 
Controller of India in this case, ethical 
clearance is to be obtained by the res
pective Ethics committee of thc institu
tion. conducting such trials.

Increase in liquor consumption in the 
country

3015. SWAMI INDERVESH: Will the
Minister of SOCIAL WELFARE be 
pleased to stater

(a) whether keeping in view the pace 
at which the consumption of liquor is 
increasing. Government will take any 
fresh steps to succeed in its object of 
controlling this evl^ an<*

(b) whether there is any difficulty in 
this; and

(c)~if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) to (c)
The implementation of prohibition policy 
Is a State subject. The Central Govern
ment hasf however, issued guidelines to 
the States from time to time for enforce
ment of prohibition. The Government of 
India has *1$° undertaken to compensate

the States to the extent of 50 per cent 
of loss in excise revenue based on the 
revenue receipts of the financial year 
1977-78. The Central Government has 
been continuously making efforts to edu
cate people abbut the evils of drinking 
through mass-media as well aft by en
couraging the voluntary organisation 
through grants for educative publicity.

Appointment of local (Health) authority 
under PFA, ACT, 1954

3016. SHRI SATISH PRASAD
SINGH: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to 
state:

(a) whether it is a fact that section 2 
(viiia) of thc Prevention of Food Adul
teration Act, 1954 makes it clear that only 
one officer can be appointed as Local 
(Health) Authority in relation to a parti
cular local area a* thc word is “The 
officer Appointed*’ as in case of Section 
2(vi) of the PFA Act, whereas sections
4. 8 and 9 make it clear about require
ments of more than one establishments 
and persons; and

(b) if so, action contemplated by the 
Government to appoint one local 
(Health) Authority as per PFA Act, 1954 
for local area of Union territory of Delhi?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN- 
KARANAND): (a) No.

(b) Does 001 arise.

Setting up of National Museum of Man

3017. DR. VA9ANT KUMAR PAN
DIT : Will the Minister of EDUCATION 
AND CULTURE be pleased to state;

(a) whether Government have decided 
to establish *The National Museum of 
Man* at Bhopal as a scheme to fulfil the 
implementation of Government’s archival 
policy;

(b) when was this decision taken and 
what progress has been achieved by the 
National Archives of India till to-day;
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/
(c) what are the details of its prelimi

nary plan and scheme;

(d) whether Government have identi
fied the most suitable site, size of plot 
and location in Bhopal for the National 
Museum of Man; and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) to
(e): The National Museum of Man has 
not been set up in implementation of the 
archival policy.

The National Museum of Man was set 
up in 1977 as a Subordinate Office of the 
Government, as an Institution where Man 
and his activities from the earliest pre
historic times to present day shall be dealt 
with taking into account the biological 
and cultural development of Mrn? consi
dering Man in the total perspective of 
mankind. Thc National Museum of Man 
would be mainly projecting the follow
ing:

(a) Man's bio-cultural adaptation and 
conquest of nature.

(b) Thc evolution of thc Indian Man in 
Mo-cultural aspects.

(c) Development of Indian Society in 
its unity and diversity.

Thc National Museum of Man was ini
tially set up at New Delhi temporarily but 
was later shifted to Bhopal for its perma
nent location. The Madhya Pradesh Gov- 
crflTfient have allotted 100 acres of land 
at Bhopal for this Museum. The Museum 
is at take off stage. Since the Museum 
wfould be first of its kind in India, an 
Advisory Committee has been set up to 
advise the Government in regard to its 
setting up and development. At present 
the concept paper of the Museum is being 
revised by a Sub-Committee before the 
total Master Wan could be prepared.

Development of area opposite Delhi 
Railway Statioa

3018. DR. VASANT KUMAR PAN- 
b it . Will the-H^nist«sr of RAILWAYS 
be pleased to state*;

^  (a) whether the area covered by shops 
and markets opposite Delhi Railway Sta
tion belongs to the Northern Railway;

(b) whether Railways have planned the 
development of the whole area to re
align the railway stations and reduce 
harassment and difficulties faced by traffic 
and passengers; and

(c) whether the Delhi Municipal Cor
poration has granted road widening or by
pass which will be necessary for com
pleting the re-designing of the railway 
station?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 

. THE DEPARTMENT OF PARLIAMEN-
~ TARY AFFAIRS (SHRI MALLIK-
' ARJUN): (a) No.

(b) Yes. There has been a thinking to 
provide a second entry to Delhi Main 
Station from Zorawar Singh Marg. How
ever, the Railway have no land available 
for the purpose.

(cK N o.

Outstanding Freight against State Electri
city Boards

3019. DR. VASANT KUMAR PAN
DIT: Will the Minister of RAILWAYS be 
pleased to refer to the reply given to Un
starred Question No. 1295 on 15th July, 
1982 regarding recovery of freight char
ges from State Electricity Boards and 
state:

(a) the list of State Electricity Boards 
in every Division of Railways and the 
outstanding freight amounts remaining 
unpaid as on 30 June, 1982; and

(b) whether Railways have since deci
ded to charge interest on the outstanding 
amounts and if so, at what rate and the 
interest amount outstanding against eacfo 
of the above Boards?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN- 

. TARY AFFAIRS (SHRI MALLIKAR- 
JUN): (a) List attached.

(b) No, the question does not arise.

2508 LS— 6



Statem ent

Statement ihjwmg the 7 ~'ig it 34 1 id ag ag linst S;atc Electricity Boards on 30-6-1982

(Lakhs of Rupees)

163 Written Answers OCTOBER 22, 1982 Written Answers 164

N^mc of thc Electricity Board Division

Central Raikvay

i. M ih:irashtra State Electricity Board . • • . Bhusawal 694-5»
2. Do. Nagpur a73 C9

3. M idliya Piad tsh State Electricity Board • Nagpur 4 3 *

4. H r / i i f t  Srate E’cctricity Bjjurd, Kir id 1 bad . . Jaansi 242•88

20.09

Budarpor Thermal Power Plant . • . Jhansi 3822

1273*72

Eastern Raitivay

x. West B-ngil State Electricity Board . • . Howrah V7.58

Do. Sealdah 4 20

a 10-65

3. Bihar State Electricity Board • . • Dan* pur 24-14

4. Tanrv.lnadu State Electricity Board . • .

5. Damodar \alley Corporation

KJtaragpur 63-32

Durg ipur Thermal Power . 14 oy

9 89

423-87

Northern Railway

1. Delhi Electricity Supply Undertakings . . . Delhi i888 33

. Delhi 75« t o
3. Guru Nanak Dev Taermal Power Plant, Bhatinda DrJhi 241 '62

4. Panipat Thermal Power Plant « • . Delhi 178*29

5. U.P. State Blectricity Board, Harduagaqj Allahabad 61034

„ Jamuna Bridge Allahabad 12*16

,, Mainpuri Allahabad 12*39
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Nam? of thc Electricity Board Division

U.P. State Electricity Boa d, Panki Allahabad 5*4*45

,, Kanpur Allahabad 191**9

,, Gliandausi Moradabad *4 *54^

„ S«hwal Lucknow 29-74

,, Lucknow Lucknow 19 32

4464-47

Southern Railway

Tarailnadu Electricity Board . Madras 286*12

South Central Rly.

1. \  1 * 1 P;.id^h S’ate Electricity Board • . . Secunderabad 32- 71

a. M iharashtra S:atc Electricity Board . . . .  Sccunderabad 16*27

4898

South Eastern Railway

1. W;st B :ngU State Electricity Board . . . .  Kharagpur 9**6

2. Do. Adra 1 * 03

3. A id ira P.ad:sh S‘ate Electricity Board • . . Waltair 2*27

4 . M iharaslitra State Electricity Board . . . .  Nagpur 1 1 4

5 . M uTiy* P**ad~«h State Electricity Board . . . Bilaspur 0 24

13-84

Northeast Frontier Railway : Nil

Western Railway Nil

North Eastern Railway Nil

Grand Total : 6311-00
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Resolution adopted by All India Station 
Masters* Association at Vijayawada.

3020. SHRI A. K. ROY: Will the Minister 
of RAILWAYS be pleased to refer to the 
reply given to Unstarred Question No. 4056 
on 5 August, 1982 regarding resolution 
adopted by All India Station Masters’ As
sociation at Vijayawada and state:

(a) whether the Cadre Restructuring 
Committee decided in January, 1982 re
garding restructuring of S.Ms. and Asstt. 
Station Masters on Indian Railways; and

(b) whether both the Federations viz. 
A.I.R.F. and N .F .I .R . boycotted the last 
J.C.M. for non-implementation of restruc
turing of cadres of some categories of em
ployees including S.Ms. and A.S.Ms. al
ready decided?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MALLIKAR- 
JUN): (a) As earlier explained in reply to 
Unstarred Question No. 4056 on 5-8-1982, 
the resolution adopted by the All India 
Station Masters’ Association referred to 
therein does not appear to have been recei
ved. The cadre restructuring in the cate- 
gor of Station Masters and Asstt. Station 
Masters introduced with effect from 1-1-79 
and 1-10-79, as already adopted in the 
Departmental Council (Railways) and ap
proved by the Government has been imple
mented.

Certain proposals for further restructur
ing in the category of Station Masters and 
Assistant Station Masters and certain other 
categories of Group *C* and Group ‘D’ 
staff have been examined by the Cadre 
Restructuring Committee but these are yet 
to be adopted by the Departmental Coun
cil and considered by the Government.

(b) The Staff Side attended the meeting 
of the Departmental Council (Railways) 
under the scheme of Joint Consultative 
Machinery held on 18-8*82. After discus
sion, the Staff Side concluded that till the 
decisions of the Cadre Restructuring Com
mittee were implemented no useful purpose 
would be served by continuing negotiations

further and thereafter the Departmental 
Council meeting terminated without trans
acting any more business.

Names' of Incomplete Projects

3021. SHRI MOOL CHAND DAGA: 
Will the Minister of RAILWAYS be pleas
ed to state:

(a) names of the Railway project, founda
tion stones of which had been laid in 1972 
or afterwards, and which are still lying in
complete; and

(b) by whom the foundation stones of 
the above projects were laid?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MAI LIKAR- 
JUN): (a) and (b). Information is being 
collected and will be laid on thc table of 
the House.

Ply ini; of more buses between Central 
Secretariat and Seemapuri

3022. SHRI MOOL CHAND DAGA: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether it is a fact that only five 
buses are plying on DTC route No. 280 
between Central Secretariat and Seemapuri 
(Trans Yamuna Area) from morning to 
night;

(b) whether there is a gap of 35 minutes 
to an hour between two buses and as such 
public is put to a lot of inconvenience; and

(c) whether Government propose to put 
more buses or increase the frequency of 
buses on this route?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TRANS
PORT (SHRI SITARAM KESARI): (a) 
and (b). Route No. 280 does not run bet
ween Central Secretariat and Seemapuri. 
Route No. 340 operates between these 
points and is served by 13 buses including 
5 deluxe private buses which provide a 
service frequency of 10|20[40 minutes.
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(c) Surveys have revealed that existing 
services are adequate to meet the present 
traffic needs between Central Secretariat 
and Seemapuri.

Sub-urbain Dispersal tine from Dum Dtim 
to Princep Ghat

1023. SHRI AMAR ROYFRADHAN: 
WiM the Minister of RAILWAYS be pleas
ed to state:

(a) whether it is a fact that in 1969 the 
Metropolitan Transport Team of Planning 
Commission recommended the construction 
o f  a Suburban Dispersal Line from Dum 
Dum to Princep Ghat; and

(b) if so, what are the details in this 
regard and action, so far, taken by Central 
"Government in the matter?

to one school or another in Delhi. As far 
as admission to Colleges is concerned, the 
University and its Colleges admit about
25.000 students to BA|BSc|BCom courses. 
During the current year, an estimated
34.000 students who had qualified from 
Schools in Delhi were eligible to join Col
leges. The University had advised its Col
leges to admit 10 per cent more students 
than their sanctioned capacity. The re
maining students, if any, could enrol for 
Correspondence Courses or appear in Uni
versity examinations as private candidates.

The admission capacity of professional 
Colleges offering courses in engineering, 
Medicine, pharmacy etc. as also the poly
technics offering technical courses is limi
ted. Obviously, these institutions will not 
be able to admit all students who seek ad
mission to them.

I HE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MALL1K AR
JUN): (a) No.

(b) Does not arise.

Students Denied Admission in Delhi

3024. SHRI AMAR ROYPRADHAN: 
Will the Minister of EDUCATION AND 
CULTURE be pleased to state:

(a whether it is a fact that a large 
number of students were denied admission 
is the academic years 1981-82 and 1982- 
83 in schools in Delhi and colleges of 
Delhi University in various classes and in 
M.B.B.S. and other technical courses;

(b) if so, thc details thereof; and

(c) steps Government propose to take to 
remedy the situation in coming years?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) to (c). 
There have been no reports of eligible stu
dents not being able to secure admission

Construction work of Balurghat-Malria line

3025. SHRI AMAR ROYPRADHAN: 
Will the Minister of RAILWAYS be please- 
ed to state:

(a) whether Government have taken up 
the construction work of Balurghat to 
Malda new railway line;

(b) what is its estimated cost; and

(c) what is the budgetary provision for 
this new construction during the year 1982- 
83?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND INI 
THE DEPARTMENT OFJ?ARLIAM EN-\ 
TARY AFFAIRS (SHRI MALLIKAR- '
JUN): (a) No. ^

(b) Survey for the consmiction of a 
new BG railway line from Eklakhi (as a 
rail link between Malda and Eklakhi al
ready exists) to Balurghat is in progress and 
the estimated cost of this project will be 
known only after the survey is completed.

(c) No provision for the construction of 
this new rail link has been made in 1982-
83.
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Persons who Volunteered for Vasectomy| 
Tnbectomy Operation in niral and Urban 

areas

3026. SHRI JITENDRA PRASAD: Wilt 
the Minister of HEALTH AND FAMILY 
WTSLFARE be pleased to lay a statement 
showing:—

(a) total number of persons in rural and 
urban areas, separately who volunteered for 
vasectomy|tubectomy operations during the 
last three years in comparison to those who 
volunteered for this purpose during the pre
vious Government’s time;

Year

1977-78

1978-79

1979-80

1980*81

1981-82

(b) which categories of people are adopt* 
ing birth-control methods and which are not 
doing so; and

(c) the efforts being made to motivate or 
educate those left out tQ adopt birth-conrol 
methods who are still unaware of such 
methods or these who deliberately avoid 
them?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN
KAR AN AND): (a) Year-wise total number 
of persons who volunteered for vasectomy| 
tubectomy operations in rural and urban 
areas separately since 1977-78 is given be
low:—

No. of Vasectomy/ 
Tubectomy opera
tions done (in thou- 

lanas)

Rural LVban

492 457
952 533

1218 360

266a *55<>

*37* 669

191* 879

3282 1548

(b) All categories of people are adopting 
Birth Control methods.r

(c) All ou# efforts are being made to im
part family planning education to all sec
tions of the community. For this purpose, 
information on all methods is being disse
minated by using the various mass media 
including radio, films, tclvision, exhibitions, 
cinema slides hoardings and wall paintaings. 
Inter-personal communication and Group 
discussions are also organised. Various 
family planning methods are also explained 
by the Extension Education Field staff at

the Family Welfare Leaders* Camps being 
held all over the country. Special com- 
paigns are also organised to boost up tho 
Family Welfare Programme.

Mode of Implementation of Adult Educa
tion Programme

3027. SHRI JITENDRA PRASAD: Will 
the Minister of EDUCATION AND CUL
TURE be pleased to state:

(a) the names of the States where ths 
Adult Education Programme is being im-
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plcmented alongwith the progress it has 
achieved during the last three years;

(b) the mode of its implementation; and

(c) the number of illiterates in rural and 
urban areas separately benefited from this 
programme?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) The 
Adult Education Programme is being im
plemented in all thc States and Union Ter
ritories. A statement showing the adults 
in thc group 15—35 covered under the 
programme during the last three years is 
attached. (Annexure-I).

(b) Various agencies such as the State 
Governments, voluntary organisations. 
Nehru Yuvak Kendras, and Universities] 
Colleges are associated in the implementa
tion of this programme.

(c) A statement showing enrolment by 
rural/urban areas during 1981-82 is laid 
on the Table of the House. [Pleaced in 
Library. Set No. Lt. 5555/82]
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UNDP report about setting up of si river 
navigation corporaiton in Goa

3029. SHRIMATI SANYOGITA 
RANE: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state:

(a) whether" it is a fact, that the Unit
ed Nations Development Programme team 
had submitted a report to the Union Gov- 
■eminent about setting up^of a River N a
vigation Corporation in Goa to facilitates 
tourism and trade and river passenger and 
goods transport;

(b) whether feasibility of the above pro
posal has been studied; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM KII- 
SA RI): (a) to (c). No report about sett
ing up of a River Navigation Corporation 
in Goa has been submitted by any UNDP 
team. The Union Territory of Goa, Da
mon Sc Dlu however, has a proposal to set 
up a River Navigation Corporation under 
Companies Act 1956 with a view to ex
plore fully thc potential of Inland Water
ways for Uxonomic Development of that 
territory. It is understood that thc Gov
ernment of Goa, Daman & Diu have en
trusted the study to a firm of consultants. 
The detai's will become available only 
after the consultants* report is received.

'C’orftrence of health miinstcrs of Northern 
Region held at Chandigarh

3030. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
HEALTH AND FAMILY WELFARE be 
pleased to state:

(a )  whether a conference of Health Mi- 
lis te rs  of Northern Region was held in 
Chandigarh in August, 1982; and

(b) if so, the outcome of the Con
ference?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN- 
KARANAND); (a) Yes, Sir.

fb) The Conference considered, in de
pth, various achievements during 1981-82,

the problems encountered and the pro- 
propeefs'for 1982-83 in respect of im
portant programmes of Health"and Fa
mily Welfare included in the new 20- 
Point Programme of the Prime Minister. 
All the States and U.Ts. representatives in 
the conference assured that every possible 
efforts will be made to achieve the goals 
and targets fixed for various programmes.

Merger of small and medium shipping 
companies with bigger shipping companies

3031. SHRI JAGDISH TYTLER: Will 
the Minister of SHIPPING AND TRANS
PORT be pleased to state;

(a) whether Government have been ap
proached by the small and medium shipp
ing companies facing liquidation for the 
removal of restrictions in the way of their 
merger with either the bigger shipping 
companies or resaurceful non-shipping 
companies wishing to diversify;

(b) Government's proposal on thc as
pect of non-shipping companies wishing to 
diversify into the shipping trade; and

(c) what Government proposes to do to 
see that thc small and medium shipping 
companies are given fair deal in this re
gard?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM KE- 
SARI); (a) No, Sir.

(b) Non-shipping companies arc being 
permitted to diversify into the shipping 
business.

(c) Small and medium shipping com
panies are be;ng treated at par with other 
shipping companies.

Historical and geographical facts for de
velopment of new and existing ports

3032. SHRI JAGDISH TYTLER: Will 
the Minister of SHIPPING AND TRANS
PORT be pleased to state:

(a) whether Government are taking in
to consideration the historical and geo
graphical factors while undertaking the 
development of new ports and the ex
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tensions and expansion of cargo handling 
facilities in existing ports;

\ b )  what steps the Government are con
sidering to take to ensure that the shippers 
from the Kandla Free Trade Zone in
creasingly export their finished products 
from Kandla~tTian from Bombay Port as 
presently being done; and

(c) what other step* are being taken, 
in detail, for the development and growth, 
as well as, the establishment of new ports 
in India?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITA RAM KE- 
SARI): (a) Considerations of geography, 
favourable coastal conditions, availability 
of suitable infra-structure, requirements of 
traffic and other allied factors are relevant 
in planning new ports and developing fa
cilities at the existing ports. The histori
cal factor, however, has no relevance in 
sitting a modem port.

(b) With a view to increase exports, 
Kamfla Port has adopted certain promo
tional tariffs, priority berthing to liocr 
vessels^ granting of a longer free period 
in transit area for export cargo, etc.

(c) During the Sixth Plan period, only 
Nhava Sheva Port is being developed as 
a new major port. This port project was 
sanctioned on 8 June, 1982 at an estimated 
cost of Rs. 592 crores. Work on the project 
is likely to start by middle of 1983.

A provision of Rs. 521 crores has been 
made in the Sixth Plan for the develop
ment and modernisation of port facilities 
in the ten other existing major ports.

Financial concessions to shipping Industry

3033. SHRI JAGDISH TYTLER:
SHRI BALASAHtB VIKHE 

PATIL:

Will thc Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a> whether the shippings industry, 
which is already reeling under the blow of 
recession and suffering cash losses, is also 
being troubled with bureaucratic delays in 
Government operation;

(b) whether the Government has re
commended the passing of a number of 
financial concessions to the ailing shipping 
industry;

(c) if so, the details of the steps taken 
by Government to help the industry;

(d) whether this includes a moratorium 
on interest payment and repayment of loan 
instalment; and

(e) if so, deatils thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM KES- 
ARI): (a) to (e). Government are con
sidering the proposal made by Indian Na
tional Shipowners’ Association to grant 
financial relief to the shipping industry in 
the wake of the recent shipping crisis.

*TT 3TRT
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( v )  1 W&T, 1 9 8 0 ^ ^ 1 X 5 ^
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Number of railway employees

3038. SHRI MOHAMMAD ASRAR 
AHMAD: Will the Minister of RAIL
WAYS be pleased to state:

(a) number of various categories (men
tioning categories) of railway employees 
allocated to different railways of the co
untry temporary, parmanent and casual 
separately;

(b) number actually working as on 1 
April, 1982; and

(c) vacancies existing as on 1 April 
1982 and the steps taken by the Govern
ment to fill up those vacancies?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN

TARY AFFAIRS (SHRI MALLIKAR- 
JU N ): (a) to (c). Information is being 
collected and will be laid on the Table of 
the Sabha.

Average gross load of goods trains

3039. SHRI DAYA RAM SHAKY A: 

SHRI SURAJ BHAN:

Will the Minister of RAILWAYS be 
pleased to state:

(a) the percentage by which the aver
age gross load of goods trains had decreas
ed from the year 1975-76 to the year 1980- 

81;

(b) the corresponding percentage de
crease in coal consumption during the
same period;

(c) reasons for the difference in coal 
consumption; and

(d) average expenditure incurred on 
coal consumption and average gross load 
of goods trains during the periods 1975- 
76 and 1980-81?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MALLIKAR- 
JUN): (a) The average gross load of 
Goods trains (including weight of the 
engine) in respect of BG and MG services 
run by Diesel and Electric tractions has 
shown increasing trend over the years, 
whereas in the case of Steam traction the 
average loads have decreased because 
steam engines are now being used on in
ferior services, many steam sheds have 
been closed and steam engines stored and 
condemned. The percentage decrease of
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■average load of goods trains for these years for steam' traction is indicated below

Year Percentage variation of loads ov^r thc 
previous year

Broad Gauge Meter Gauge

'975-76 ................................................. .

' • > 7 6 - 7 7 ................................................. • _ 4 • 94 —2.64

I977-7B ................................................. 1 2 . 3° + 0 • 45

1978-79 . . .  . —3 25 + 5  54
1979-80 ....................................... 4.48 —0.14

I()80-8l . . . . . . —5 23 —1 85

(h) and (c). NViih the decrease in loach 
and more use of steam loads on inferior

million tonnes in 1975-76 to 11.08 mil* 
lion tonnes in 1980-81.

services coal consumption increases and as 
such the question of decrease in consump
tion does not arise. Another factor re
sulting in increased consumption is in> 
created supply of inferior quality of coal. 
However, the total coal consumption on 
Indian Railways has decreased from 13.14

(d) "Expenditure on coal during th« 
years 1975-76 and 1980 81 was Rs. 143 .05 
crores and Rs. 195 .95 crores respectively. 
Average Gross load of Goods Trains for 
Broad Gauge and Metre Gauge services 
on sreujn traction during these years is 
indicated below:-

Year
Av<;r«up; Grow load including weight of 
Kwgnin*: (in lonn^)

Broad Ga‘igr Metre Gaui?::

'975-/6 

1980-81

writ %nr if
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Selection of scheduled castes and schedul
ed tribes candidates in NCERT

3042. SHRI KUSirKlA KRISHNA 
MURTHY: Will the Jfiinister of EDU
CATION AND CULTURE be pleased to 
state:

(a) the percentage of Scheduled Caste 
and Scheduled Tribe candidates selected 
during lagt^three years in the National 
Councial of Educational Research and 
Training for various posts;

(b) the total number of posts in various 
grades in academic and administrative 
wings of the National Council of Edu
cational Research acid Training and how 
many of these are being occupied by the 
Scheduled Castes and Scheduled Tribes 
candidates; and
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(c) efforts m ade'to fill up the Schedul
ed Castes and Scheduled Tribes quota as 
per Government rules?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) to
(c). statement is load on the table of 
the house.^Pleaced in Library. See no Lt 
5556|82).

Adoption of C.C.S. Rules in N .CXR.T.

3043. SHRI KUSUMA KRISHNA- 
MURTHY: Will the Minster of EDU
CATION AND CULTURE be pleased to 
state:

(a) whether NCERT has adopted CCS 
rules for its employees 'and they requir© 
regular payment of subsistence allowance 
and its review after every three months;

(b) if so, details of violation of such 
rules and other procedures which have 
come to the notice of the Government;

(c) what action has been takciT in cases 
where such a subsistence allowance has 
been paid for several years nor the sus
pension Yias been reviewed after every 
three months as required by thc rules; and

(d) what action has been taken where 
gross violations of norms, procedures and 
mandatory rules in disciplinary proceed
ings been brought to the notice of Govern
ment?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) Yes, 
Sir. The National Council of Educational 
Research and Training fNCERT) has 
adopted, inter-alia, the Centra Civil 
Services (Classificaton, Control and Ap
peal) Rules, 1965, the Fundamental Rules 
and Supplementary Rules for its 
employees.

(b) to (d). No gross violations of these 
rules and procedures have come to the 

-notice of the Government.

Defiance of Court Orders by NCERT

3044. SHRI KUSUMA KRISHNA 
MURTHY: Wil the Mnister of EDUCA
TION AND CULTURE be pleased to 
state:

(a) whether a number of cases have 
come to notice of Government where 
National Council of Educational Research 
and Training authorities have defied court 
orders;

(b) if so, what Steps have Government 
taken to stop and discourage such state of 
affairs; and

(c) how many cases of contempt of 
court are pending against National Coun
cil of Educational Research and Training 
authorities in Delhi and other places ufoer© 
field advisers and principals of Regional 
Colleges are functioning?

THE MINISTER OF STATE IN THB 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) No, 
Sir.

(b) Does not arise.
(c) NCERT is contesting three cases of 

(alleged) contempt of Court filed by their 
employees.

w r i t  ii WTH * T  ^  
JtorfawRS fsrforo
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* ? m w i S  :
( ^ )  f ^ f t  s m m H  % jtiwt-

f W  % f ^ f t  *fr f ir f r o  sffr 
4HiP q fr i  % srr? f s r fw r  SfTPT 

% fa ir  1 1
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Comcrsion of Purulia-Kotshila Line

3046. SHRI CHITTA MAHATA: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether Government propose to 
convert Purulia-Kotshila metre gauge 
railway line into thc broad gauge;

(b) if so, when and the details thereof; 
and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN): (a) to (c). Ao Engineering 
cum-Traffic Survey for the conversion of 
MG line into BG has been included in 
the Budget 'and the survey is already in 
progress. A decision on the project will 
be taken as soon as the survey has been 
carried out and the report examined with 
due regard to feasibility, viability and sub
ject to availability of funds and clearance 
by the Planning Commission.

Under Utilisation of Coachcs

3047. SHRI ATAL BEHARI
VAJPAYEE:

SHRI SURAJ BHAN:

Will thc Minister of RAILWAYS be 
pleased to state:

(a) what has been the average “run 
timc in train” as percentage of (24 hours

of) a day of a passenger coach in the last 
three years and the current year;

(b) what are the stipulated and actual 
“terminal lie-over at both ends” and 
“P.O.H., and idling and spare” percen
tages of (24 hours of) a day of the 
coaches in the same periods;

(c) steps taken and results obtained in 
these years to reduce under-utilsation of 
coaches: and

(d) what are the terminal lie-over hours 
at both ends in each turn-round of the 
Taj Express, Gitanjali Express, Lucknow 
Mail and Ferozcpur-Bombay Mail and 
estimated revenue losses of thees idling 
hours of each of these rakes?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN): (a) No regular statistics are
compiled to show the time on run in 
trains of a passenger coach. The utilisa
tion of passenger coaches is judged by the 
index of vehicle kilometres per vehicle 
day, raking into account all coaches in
cluding ineffective coaches. The vehicle 
kilometres per vehicle day of passenger 
coachcs in the last three complete years 
for which data are available were as 
under:—

Broad gauge Metre guage

319 189
314 186
317 181

(b) The rakes of passenger trains work 
to a link taking into consideration the 
distance involved between two terminals, 
the frequency of service, the type of ser
vice and the convenience of the travelling 
public. The terminal lie-overs at both fao 
ends arc provided to meet the above re
quirements and to ensure proper main
tenance.

The average time taken in carrying out 
the periodical overhaul (POG) of coaches 
in workshops is of thc order of 28 days, 
excluding journey time from and to the 
workshop. A percentage of 7.5 is per-

1979-80
1980-81
1981-82
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mittcd for periodical overhaul etc. in 
workshops, 2.5 per cent for coaches await
ing entry into workshops and 4 per cent 
for coaches which are nfarked sick and 
require attention in sick-lines. Against 
this, the total ineffective percentage in the 
last three years for which data are avail
able was as under:—

Broad gauge M etre guage

1979-80 13.90 11.52

1980-81 14.47 12.75

1981-82 15.72 11.55

(c) Steps are being taken to standardise 
rake composition of long distance trains in

Train

79/80 Taj Express 

59/60 Gitanjali Express 

99/30 Lucknow Mail .

5/6 Ferozc pur-Bombay Mail

order to improve utilisation of coaching 
stock. With gradual standardisation of the 
composition, more and more rake links 
would be integrated thereby improving the 
utilisation of coaching stock. With effect 
from 1st October, 1982 rakes of South
bound trains, viz, 123/124 AP Eipress, 
121/122 Tamilnadu Express and 125/126 
Kerala Express and 127/128 Karnataka 
Express have been standardised. The rake 
links of 143/144 Kalinga Express and 
77/78 Utkal Express have been integrated 
in order to increase the frequency of 
Kalinga Express from once a week to 
thrice a week.

(d) The terminal lie-over at both the 
ends of the rakes of the trains are given 
below:—

Station Lie over

Hrs. Minutes

Agra cantt. 8 40
New Delhi 8 40

Howrah 24 05
Bombay 7 55

Lcknow 14 05
New Delhi 13

Feroacpur *4 30
Bombay 27 45

The lie-over time of each rake is arriv
ed keeping in view the times of de
parture and arrival of the trains at ter
minals. These times have to takc into 
account the passenger conveniences and 
paths available en route. In addition, 
terminal lie-overs have to cater for the 
time required for maintenance of rakes 
both from the point of view of passenger 
amenities and safety for the services for 
which they have to be used. These ter
minal timings are considered inescapable 
for the types of services and therefore do 
not invoke any loss of revenue.

Capacity Utilisation of Coach Manufac
turing Units

3048. SHRI ATAL BlHARl 
VAJPAYEE:

SHRI SURAJ BHAN:

Will the Minister of RAILWAYS bo 
pleased to state:

(a) what has been the capacity utilisation 
of coach manufacturing units, namely,
ICF, BEML and Jessop Co. in the periods 
1974—78, 1978—81, and 1981-82;
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(b) what is the estimated loss in railway 
earnings due to the under-utilization of 
the coaph manufacturing units resulting in 
shortages of running coaches; and

(c) if there is underutilization of the 
existing capacity for manufacturing coa
ches, is there any proposal to open another 
coach factory?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MALLIKAR- 
JUN): (a) Thc lice :is?d/installed capacities

of ICF, BML and Jessops are 75# 
coaches (including EM Us), 300 coadm  
and 350 coaches (including EMUs)f res
pectively.

However, the capacity utilisation has ti> 
be evaluated with reference to the manu
facturing potential of these units.

The table below indicates tht targetteH 
production for these units for various yeaim 
via-a-vis actual production, which wouM 
indicate that the available manufacturing 
potential of thees 3 units in presenter 
being fully utilised:

Year
l.c:.F. B.E.M.L. JF-SSQP

Prod’K- 
titri nla i- 
n ;<l bv 
ih , Rlys.

\ct».ial Produo Actual 
tion plan
ned by 
thc Rlys.

Produc- Actual 
tion pUm- / 

ncd by 
the Rlys.

19*4-":. 57'> 57° ^56 253 203 m
'975-/C 5r7 5*7 20') 220 120 178

197(1 7- :>*;> 575 100 180 146

1977-7.'! . r>7 i 260 211 12

197a-70 . 752 275 223 3r> nH

1979-80 710 712 300 250 157 6*

I980.8 I 7*4 729 270 176 93 26

1981-82 ?2n 730 270 300 132 41

(b) It is not possible to quantify loss, if (b) whether it is also 'a fact that the
iiny« sustained with any degree of accuracy. drug addiction is most rampant amoat:

(c) As tVi* present manufacture? r^ len- youm; medical graduates; and

tial of thc existing units is considered not 
adequate to meet our future levels of 
demand, it has been proposed to set up a 
new coach manufacturing unit in Railway 
sector.

Steps to check Drug Addiction among 
Young Medical Graduates

3049. SHRI TARTQ ANWAR: Will thc 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether it is a fact that use of drugs 
for non-medical purpose has assumed 
alarming proportions and one fourth to 
one-third of adults use one or the other 
drug without prescription;

2508 LS—7

(c) whether Government are considers® 
any proposal to check this habit amonf: 
the youth?

THE MINISTER OF HEALTH AN® 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) and (b). Tkc 
Government have no such information.

(c) Does not arise.

Withdrawal of “Dianabol*’ from Marikft
tV 7rv

3050. SHRI TARIQ ANWAR: WTO fle  
Minister of HEALTH AND F A M L t 
WELFARE be pleased to stttc:

(a) whether it is a fact that "DfanalMt* 
an anabolic agent which was genenJ^r
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used to increase weight and apetite has 
been withdrawn from the market by Ciba- 
Geigy of lndfa; and

(b) the reasons for withdrawal of this 
<lrug from the market?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) and (b).
Dianabo! is a brand of Methandienone an 
anabolic steriod preparation marketed by 
M /s. Ciba-Geigy (India), Bombay.

M /s. Ciba-Geigy of India has on 8th 
April, 1932 informed the Drugs Controller 
(India) that their principals in Switzerland 
have decided to discontinue the world-wide 
marketing of Dhinabol. Tne reasons for 
the discontinuation of the product as in
dicated by the firm are that balance bet
ween clinical benefits on the one hand and 
side-effects such as virulisation (masculi- 
nization) on the other appears to be less 
favourable. Moreover, such preparation 
are being abused by atheletes and others 
wishing to improve their physical perfor
mance. M/s. Ciba-Geigy of India, has also 
informeJ f/iat they have stopped produc
tion of Dianabo! preparations an.l also 
sales to distributors.

SC^fSTs as non-Official Directors of IM t

3051. SHRI BHEEKHABHAI: Will the 
Minister of EDUCATION AND CUL
TURE be pleased to state:

(a) whether it is a fact that the Articles 
o f  Association of Public Sector Undertak
ing under Ministry do not have any parti
cular clause that debars from nominating 
persons belonging to SCs|STs as non-offi
cial Directors of Public Sector Undertak
ings;

(b) if so, the reasons why per&ons of 
jvoven calibre having faith in Public Sec
to r  from Industry, Commerce, Administra
tion, Trade Unions o r  from Social Fields 
tailing  from SCslSTs are not nominated as 
moo-official part-time Directors;

(c) whether any recommendations to no
m inate outstanding personalities from SCj

ST are pending with the Ministry as non- 
officialjpart-time Directors, if so, what 
action has been taken thereon; and

(d) the names of all Public Sector Under
taking and their subsidiaries under the 
Ministry on which non-official[part-time 
Directors are to be nominated along with 
their tenure?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) to (d.. 
There is only one Public Scctor Undertak
ing namely; the Educational Consultants 
India Limited, under the administrative con
trol of this Ministry. It has no subsidiary.

The Memorandum and Articles of As
sociation of this Company do not have any 
clause that debars persons belonging to 
SC ST community from being appointed as 
non-official members on the Board of Dir
ectors. At present the Board consists of 
a non-official part-time Chairman, a full
time Managing Director and representative 
(one ench) of:

1. Ministry of Education and Culture
2. Ministry of Finance
3. Ministry of External Affairs
4. Directorate General of Employment

and Training, Ministry of Labour

5. Department of Science and Techno
logy

6. India Council of Aricultural Re
search

7. Ministry of Health and Family Wel
fare

8. Institute of Applied Manpower Re
search.

No recommendation concerning nomina
tion of persons from SC|ST community is 
pending in the Ministry.

As per the Memorandum of Association 
thc Board shall have not less than two and 
not more than 12 Directors. At present, 
as indicated above, there are 10 Directors. 
When the activities of the Public Sector 
Undertaking pick up and it is considered 
necessary to appoint more Directors, the 
remaining two vacancies will be filled.
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Persons suffering from psychic and Neuro
tic illness and ratio between Doctor and 

patient

3052. SHRI V. S. VOJAYARAGHA- 
VAN: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the total number of patients suffer
ing from various psychic and neurotic ill
ness in the country;

(b) the total number of beds available 
for their treatment in the country at pre
sent;

(c) the percentage of patients who are 
actually able to treatment;

(d) the ratio between patients and doc
tors; and

(e) the steps being taken to augment the 
medical facilities for mental patients?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN
KARANAND): (a) Surveys conducted in 
different parts of the country at different 
times indicated that nearly one per cent 
(10 out of 1000 persons) at any given time 
suffer from mental disorders.

(b) There are about 20,000 beds in 42 
mental hospitals and 2500 psychiatric beds 
in Government and teaching hospitals.

(c) to (e). The modern approach to tha
mentally ill, which our Mental Health
Specialists follow, lays more emphasis on 
providing mental health services at the out
patient level and in the general hospital
psychiatry units. In line with this appro
ach, the major thrust in the planning of 
mental health services is in terms of pro
viding these services at the primary health 
centre level through the training of Pri
mary Health Centre doctors in mental 
health, strengthening of outpatient services 
and reinforcing tlie general hospital psy-
chiafrv unif«

Interview of President of Democratic Re
public of Korea by Director of P.T.I.

3053. SHRI N. K. SHEJWALKAR: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether attention of Government has 
been drawn towards a news-item appearing 
in the ‘Indian Express* dated 9 July, 1982 
publishing the details of interview by the 
General Manager of P.T.T., News Agency 
of India with Mr. Kim 11 Sung, President 
of the Democratic Republic of Korea;

(b) if so, whether the call of the Gen
eral Manager was only a courtesy call or 
an official call and if official, whether prior 
permission was obtained from the Govern- 
of India;

(c) if so, the details thereof and if not, 
who sponsored the visit;

(d) how much expenditure including 
foreign exchange was involved and who 
bore the expenses;

(e) whether permission was also sought 
to publish the details of the interview; 
and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI A. a . RAHIM): (a) Yes, Sir. The 
text of an interview by the General Mana
ger (not Director as stated in the news
paper) of PTI with the President of the 
Democratic People’s Republic of Korea ap
peared in the “Indian Express” of 9-7-82. 
It was released by Interads on a payment 
basis.

(b) and (c). The General Manager of 
PTI visited Pyongyang as Leader of India’s 
delegation to the 7th meeting of the Co
ordinating Committee of the Non-aligned 
News Agencies Pool. Air passages to and 
from Pyongyang were paid for by the Gov
ernment. Local hospitality in Pyongyang 
itself was provided by the Government 
of the Democratic People’s Republic of 
Korea to all foreign delegations participat
ing in the meeting. In his professional 
capacity, the General Manager availed of 
the opportunity of this visit to submit
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questions in writing to thc President. Ans
wers were provided long after the General 
Manager of PTI had returned to India. On 
receipt of the written answers, PTI released 
the interview as a news item on 7th July, 
1982 which wa* carried in some newspapers 
in India. PTI had nothing to do with ap
peared in the “Indian Express” on July 9, 
1982.

(d) The information is being collected 
and will be laid on thc Table of the House.

(e) The General Manager of PTI does 
not require prior permission of the Govern
ment of InJia to seek interviews with 
foreign Heads of state.

(f) Does not arise.

Pin 11tent of 11.R., D A. and C\(\A <o
Doctors and Stuff of C.G.1LS, Dispen

sary Gurgaon

3054. SHRI N. K. SHEJWAl.KAR: 
Vi!l the Minister of HEALTH AVO F V 
M lIY  WEI FARE be pleased to suite:

(:0 whether Ghaziabad. Faridabad and 
Gurgaon are the suburban CGHS dispen
saries of Delhi with their headquarters 
and financial central also situated at Delhi;

fb) whether the H R., D A and r .C  A. 
of doctors and staff of the CGHS dispen
sary. Gurgaon has been reduced whereas 
the staff of other^iispensaries are being 
paid the same at x>elhi rates;

fc) if so. the percentage of reduction 
and the justification for it; and

(d) whether great discontentment is 
prevailing :.mong th: staff at Gurgaon due 
to this discrimination and if so. the steps 
taken to remove the disparity and by when 
the same will be restored to them at the 
rate prevailing in Delhi?

THE MINISTER OF HEALTH AND 
FAMILY WEI FARE (SHRI B. SHAN
KARANAND): (a) Yes.

(b) and (c). CGHS staff working at 
Ghaziabad a.nd Faridabad are paid HR A 
and CCA at the same rates as are paid to 
CGH j , Delhi, staff. As regards Gurgaon, 
it has been classified as a ‘C* class city 
and the Central Govt, servants working 
there are entitled to HRA at the rate of

7-1/2 per cent and no CCA is admissible 
to them. These allowances are given 
according to the classification of the cities 
and Govt, rules applicable to the Govt, 
servants working there.

(d) Some representation! have bcea
made by certain employees. However HRA 
and CCA are paid according to the classi
fication of the city.

Posting of Ayurvedic Physician for CGII9 
Ayurvedic Dispensary, Gurgaon

3055. SHRI N, K. SHEJWAl KAR : 
Will thc Minister of HEALTH AND F A
MILY WELFARE be pleased to Mate:

(a) whether CGHS Ayurvedic dispensa
ries at Delhi are having two Ayurvedic 
Physicians;

(b) whether CGHS Ayurvedic dispensa
ry, Gurgaon having an average daiiy at
tendance of SO to 90 pnfients is havi.ng 
only one Physician;

tc) whether it is a fact that thc Direc
tor, CGHS had recommended one moie 
Ayurvedic Physician (preferably lady) for 
this dispensary; and

(d) if so, the reasons for delay in fill
ing up of this post and by when thc 
same is likely to be provided?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI R SHAN
KARANAND): (a) to (d). Two Ayurve
dic Physicians are generally provided in 
each Ayurvedic dispensary. I,n Gurgaon, 
there is presently only one Ayurvedic Phy
sician. Thc question of adding to this 
strength will be looked into when a pro
posal to this effect is received.

Arrest of persons under suppression of 
Immoral Traffic Act in Delhi

3056. SHRI N. F. HORO: Will the 
Minister of SOCIAL WELFARE be pleas
ed to state:

Ca) the number of "persons, both male 
and female, who were arrested under thc 
Suppression of Immoral Traffic Act dur
ing each of last three years uptill now 
in the Union Territory of Delhi; and



(b) thc number of persons amonS them CULTURE AND SOCIAL WELFARE
who were prosecuted in courts?

(SHRI P. K. THUNGON): (•) and (b).
THE DEPUTY MINISTER IN THE 

MINISTRIES OF EDUCATION AND A statement is annexed
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Statement

^ car Person* Arrested Peraoris
-------  ----   — .  ---- , ----------- • — — Chilian-

Total Mal^ Female cd

1979 .

1980 .

1981 .
1982 (Upto go-9-8*)

Contract for Iran Railway Contraction 
Company Ltd

3057. SHRIMATI JAYANTt PAT 
NAIK; Will the Minister of RAILWAYS 
bs pleased to state;

(a) whether Indian Railway Construc
tion Company Limited .has beeu awarded 
a contract in Iran;

(b) if so, the total amount involved in 
that contract;

(c) what are the works proposed to be 
tnken up by IRCON in that country; and

(d) thc details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 

rt THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MALLIKAR- 
JUN): (a) No.

(b) Does not arise.

(c) Nothing at the moment.

(d) Doe* not arise.

Misappropriation of funds by Director, 
Hindi Sansthan

3058. SHRIMATI GEETA MUKHER- 
IB E: Will the Minister of EDUCATION 
AND CULTURE be pleased to state:

103 3* 7* 103

294 2 63 *94
£12 fiX 189 177
*59 i$o 86

(a) whether another enquiry commit
tee ha8 been set up by the Governing 
Council of the Kendriya Hindi Sansthan 
to enquire into the manner funds were 
spe.nt by the Director as reported in tho 
newspapers; and

(b) whether this committee has been 
appointed to shelve an earlier inquiry 
committee by the senior officers of tho 
Ministry?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND "SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) and (b). 
While exanw#ng the purchases made by 
the 0irfcfct6r, Kendriya Hindi Sansthan, 
Agra, as reported by the Inspection Team 
in September 1981, the Governing Coun
cil of thc Sansthan in its meeting held on 
2nd July, 1982 empowered the Chairman 
(Union Deputy Minister for Education, 
Culture and Social Welfare) to form a 
Sub-Committee of the Governing Council 
for scrutinising the items of purchases. It 
was emphasize^ that the Sub-Committee 
should submit its report to the Chairman 
very soon. The Chairman was authorised 
to take a decision on the report which 
will then be reported to the Governing 
Council in its next meeting. The Sub
committee has since submitted its report 
which is under the consideration of the
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Chairman. The question of shelving the 
Inspection Team’s report, therefore, does 
HOt arise.

Canadian visa restrictions for Indian 
Visitors

3059. SHRI BHIKU RAM JAIN: 
KUMARI PUSH PA DEVI 

SINGH:
SHRI GHUFRAN AZAM;
SHRI H. N. NANJE GOWDA:

Will the Minister of EXTERNAL AF
FAIRS be pleased to state:

(a) whether it is a fact that Canada
had changed its visa policy for Indian 
visitors;

(b) whether the Indo-Canadian com
munity there demanded that visa restric
tion were unjust and that visitors, touris^  
and businessmen from India Should be 
admitted to Canada without visa;

(c) whether the matter was discussed
between the representatives of the two 
countries; and

(d) if so, details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI A. A. R A H IM ); (a) The Gov
ernment of Canada introduced, with affect 
from 15th October 1981, visa require
ments for Indian citizens wishing to visit 
Canada.

(b) The Government is aware of the
sentiments expressed On this subject by 
members of the Indian community resi
dent in Canada.

(c) and (d ). Yes, Sir. It has been
repeatedly brought to the notice of the 
Canadian authorities at various levels that 
the imposition of visa restrictions by 
Canada is not conducive to free move
ment among nationals of Commonwealth 
countries. The Canadian decision to in
troduce the new visa system for Indian 
nationals was a unilateral decision.

Proposal to ban display of advertisenwiit 
Re. sale of Tobacco preparation!

3060. SHRI G. y .  KRISHNAN: Will
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether there is any proposal
under the consideration of Government 
to ban display of advertisements regard-l 
ing sale of tobacco preparations like 
cigarettes and bidis in view of the fact 
that the caution contained in the statu-

,tory warning on smoking has not created 
the desired impact on the masses; and

(b) if so. the details thereof?

THE MINISTER OF HEALTH AWO 
FAMILY WELFARE (SHRI B. SHAN- 
KARANAND): (a) No.

(b) Does not arise.

Wlieat caters more prone to develop sioiie 
than rice eaters

3061. SHRI G. Y. KRISHNAN: Will
the Minister of HEALTH AND FAMILY 
W'ELFARE be pleased to state:

(a) whether Government’s attention
has been invited to a news-item in a 
daily (Deccan Harald dated 25 Septem
ber, 1982, that wheat-eaters are more 
prone to develop stones in the urinary
tract than rice eaters as per study con-' 
ducted at the National Institute of Nutri
tion, Hyderabad; and

(b) if so, the details in this regard?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN- 
KARANAND): (a) and (b) The Press 
Report refers apparently to a study 
carried out at the National Institute of 
Nutrition, Hyderabad, showing that solu
bility of Uric acid in urine is reduced on 
a wheat diet. Formation of urinary 
calculi depends upon many factors in
cluding diet. The aforesaid Study tends 
to suggest that, when other conditions of 
urine are favourable to Calculi formatioiij 
the ingestion of wheat diet might increase 
the propensity of urine to form stones.
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Mankhurd-Panvel Railway IJnk

3062. SHRI J. S. PATIL: Will the
Minister of RAILWAS be pleased to 
state:

(a) whether the Maharashtra Govern
ment have recommended to the Union 
Government that the Mankhurd Panvel 
Railway Link Project, should be taken 
up on top priority basis;

(b) whether it is also a fact that the 
Maharashtra Government and a Maha
rashtra Government undertaking; CIDCO 
have also recommended to the Central 
Government to takc up the projcct of 
Railway link between Kulwc-Washi, (New 
Bombay), and the CIDCO has proposed 
to contribute a sum of Rs. 2 crores to
wards the cost of the samei and

(c) what action Government have 
taken in connection with these two pro
jects?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MALLIKAR- 
JU N ): (a) Yes.

(b) No.

(c) The techno-economic project 
report for Mankhurd-Belapur Section, 
Phase I of Mankhurd Railway Link Pro- 
jectt estimated cost Rs. 76 crores has 
since been recommended by the Ministry 
of Railways to Planning Commission, 
who provides funds for such schemes in 
the Metropolitan cities outside the normal 
railway plan for their clearance, approval 
of which is still awaited.

While the above Project Report is 
pending with the Planning Commission, 
BMRDA approached the MTP Organisa
tion on behalf of Maharashtra Government 
to undertake construction of Railway line 
of 4 .7  Kms, from Mankhurd to Thane 
Creek which forms part of Mankhurd- 
Belapur section referred to above, pro
posing to contribute a sum of R«. 2 
crores towards th* cost of the same.

Ministry of Railways have held the 
view that unless the entire project o f 
Mankhurd-Belapur is cleared by the 
Planning Commission the railways cannot 
take up part construction as proposed by 
CIDCO.

Report on implementation of reorientation 
of Medical Education Scheme

3063. SHRI HAR1HAR SOREN; Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Government have sought 
reports from various States about the 
progress made in implementing the re
orientation of medical education scheme 
(ROME);

(b) if so, the names of the States 
which have reported to the Centre about 
the progress made; and

(c) thc details of progress made by 
those States?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN- 
KARANAND): (a) Yes.

(b) Andhra Pradesh. Dettii, Gujarat, 
Haryana. Himachal Pradesh, J. & K., 
Karnataka, Kerala, Madhya Pradesh, 
Maharashtra, Manipur, Orissa, Punjab, 
Pondicherry', Rajasthan, Tamil Nadu, 
Uttar Pradesh and West Bengal.

(c) Most of the colleges in the States
have initiated action in connection with 
the utilisation of Primary Health Centres 
for rural training both at under-graduate 
and internship levels. They have also 
extended medical care, family planning
and other services in the areas covered 
by the PHCs. Under the Scheme, each 
institution has been provided with three 
mobile clinics which are being utilised for 
providing general medical Care in the 
rural areas.
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3065. W( 5f'H* «rf?!W k^(T :
f7f ^»i *t#t r̂-fr'̂ n: f?fr it 
^ffwr37-fr fqrrtT ^r % it 2 5

*rr .̂ 1982 % ^'Tror^j sr?  ̂ ^tcrr 
5291 % TrT7 r  ffftr it iff  ar̂ r% 
m  FTT sr^T :

(^ )  ^7r <rt̂  m fa r r ^  f^ n ’-.T'P 
4 s ? - 7 0 0  ^tV ir vtr it ?r*fr ht 
fTT'-f m>m t 7 'Tr̂ r qr< rk ? ^  
st, ?rr sn r g f^  r̂ifir-fi <r f-Ta yir- 
fwcT *T?t *rt ?r*fr %7r ?̂?r '<rrr
^ r   ̂ 1

( g )  nir 4 5 5 - 7 0 0  k
7m  ir jfromre^ni. % t?  t?%

srer M f ^ r  fr.V ^  •<
TT̂ T W-7 ? ^ i  f-TT̂ OT 7*1Tnrqr 
? tt 1 *--rr jfTTr ^ ,

(»r) q-f? st, ?it ?t*t5p <f/r r̂rT̂ r 

?. , «frr

(^ ) ^ r  ??T>fTR Tf f^fp: sir- 

sr̂ ft % fail ?rr<ftiT̂  <Kr T4 ?fm  

<TT t ,  w k  ^  5T?T. m '̂TF

f̂ 9T<T |  ?



Written Answers ASVINA 30. 1904 (SAKA)  Written Answers 210

flTSKV-M if K4r ^T«f
f**rriT ir ^ ^ a r t  («ft ^f-Tv+rrsTn) : 

( * )  jft f t  I FT 'R f f^TR-cT 
w rap : t t  *tt% %• ^  f r f e r
q f t m  % W  s r ^ j  fa ir  ^  fjr
<rk f t  ir r̂rFcr
%■ ttw % ^tt ?r wft
f r ^ p - fo^rr ^rr^-Tr i

(»f) 4 5 5 - 7 0 0  *;> % ĉTTflrf'T
i t  »frorn r xn i. > «rr t ?  ? m  *fr  
q ® m n  3TTT fsp<Tr TT TnTO

(»T) 7»n 33=TT I

(*f) ifr f t  1

e fs ^ t if v c i ,  w te w s
if is u n r a

7  M8 w  t 1 4 3  8 f3  : 

?-TT TH p t f i  *Tf ^tr% ^  frqr 

f a  :

(W-) ZT^T  it  r ^ r ^ T ,  1981 

n  19 8 2  ^  m i ,  c:rd f .r4
vC\t  ?TTTrTT ir ^n fr % faaff 

T t  TfTT |  *TIT FT *t
fTcr^ jtr% f^q ; * tk

( 5  ) wot %
(? rt ^ n ts rrrr aft s n w t  f°F ? t o i  
7 282  < p j  * »29 ’18 .12 q .181.2 1 6

1 .i S^^ P7^18 .18 1  v»m |I

^NpT v r z  f3OT T̂HT ?

if a*n s w f l  5pr^ 

f**rw  Sr m  *rat («fl s f a w n f a )  :
( ^ )  fa d H '! ,  1981 % ^TTf, 1 9 8 2
=rr *ft s m t r  ir  zjs^ t ir  sn rf , 

t f t r  f r t^ t  vr?t *t ^ t i w

% 65 *TfT^ ?3f l%3f *T> 4  I FTif 
% 49  ir rq -^ t «frr 'T'Tr ~ w w r srr i

(? j)  ~tH JTPTl% ^TiTTT % 
*tw*tt ^ t  Ttfr«rr«T s i r  ^ n r r  

q ^r ?r*rr% % *r*fr s tire  sprra- fafr 

r̂r |  1 irff *nft *rra% fa^ p t
f a n s  f i r ^ r  I  ?tti%*t

i t  <TT4r ^rim fr, ? w s  ta r  ^ m r f t

^ t t̂ % fMr W  ^rr t |  |  ?frr

TT*rt ir t^ q f^ T 'T  ^ft m  T ft t  I

( onsultative machincn of Indian Railway*

3067. SHRIMATI PRAMILA 
DANDAVATE:

SHRI BAPU SAHEB 
PARULEKAR!

SHRf CHINTAMANI JENA:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether it ib a fact that Gi)veru- 
nient have decided not to reconstitute thc 
dissolved consultative machinery of the 
Indian Railways; and

(b) if so. the reasons therefor?

i HE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
1 HE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MALLIKAR 
JUN): (a) and (b). No, the Railwra> 
Users’ Con.sti1tative Committees ^re ii 
the process pf reconstitution.

fe?vfr n<R  f^n*f «p 1 9 7 3  % 

fa 5 » fa a  w t  '*ra

W <TTrai?) *  fvput ^TnT

3 0 6 8 . «ff f'flg : w r
?ftT Sfi?£.j«T #«ft W

5RTT̂T spr FTT ^  1>7 :

( ^ )  f e m  •T'TT f?T<T»T % ^ r -  
tv q  O T Jf % ?TtfR ?TfWrm it 

O t^ c t rr?r qfr ?tOTr
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WT 3ft «PFRT 19 73  f«Wft«W
|  t o  Pt̂ w r  % w r  w r

t ;  ^

3’m 11 101  8 3 c

WT f^PT^t f¥ r f i^ T  % ? K
i t o  P-h w h  vm i »ft f t o  ftr*rr ’r t

I  ?T*IT 3*T% 5RT sm 'T  fr ?

*«?*1  ^ ^ r ? i ( I o i  naff
(s ft  #To s f f r T F F ? )  : ( *? )  * r k  ( 9 )

’f^rrr r j  m  $ «flr 
ctj7t <rc rs r  f t  ^rnm t i

Amount allocated for development, repair 
and construction of National Highways 

in Orissa

3069. SHRI ARJUN SETHI: Will the
Minister of SHIPPING AND TRANS
PORT be pleased \o state:

(a) the total amount asked by thc 
Government of Orissa for development, 
repair and construction of National High
ways in Orissa during last two years, 
year-wise; and

(b) the amount released by the Cen
tral Government during that period; year- 
wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TRANS
PORT (SHRI SfTARAM KESAR1): (a)
and (h). The requisite information is 
given in the attached statement.

Statement

Year

1980-81

1981-82

Construe lion & develop
ment of National 

Highways

Repairs of National 
Highways

Require
ment at 
Revised In
timate stage

Funds al
lotted after 
examining 
thc admi
ssibility for 
each indivi
dual work

Require
ment of 
fundi at Re
vised Esti

mate stage

Funds al
lotted after 

ascertaining 
admissibi

lity for cach 
item

(Rs in lakhs)

521.78 370.00 283.11

576.52 380.00 293.67

152 60 

199 21

Study re. use of drugs amongst students

3070. SHRI ARJUN SETHI: Will the
Minister of SOCIAL WELFARE be 
pleased to state:

(a) whether Government havc con
ducted any study regarding the use of 
drugs amongst students;

(b) if so, the details regarding *he use 
of drugs, percentage, age-wise^ as w;ll a» 
State-wiae; and

(c) whether Government have also 
studied the use of drugs amongst non- 

_ students also and if so. the details 
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI*P. K. THUNGON): (a) ind (b) 
Yes, Sir. Based on the studies spon
sored by this Ministry in selected Uni
versities, the percentage of prevaiance
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rale of various drugs at 7 University 
centres i9 given at Statement-I.

(c) Two studies were conducted; one 
relating to industrial worker in Delhi and

the other among the rural community in 
Ajmer district in Rajasthan, the detail of 
which are given at statement II and III 
respectively.

Statement I

Percentage o f prevalence Rate o f different drugs at various centres (1976)

Drug Bombay Madras Delhi Jaipui Hydera- Varanasi Sagar 
bad

Alcohol 15.1 9-5 12.2 9-ft 11.8 10.4 9 3

Tobacco 8.1 *5-2 10.5 9-2 8 . t *5 1 10.9

Painkillers 12.6 1.2 20.9 2-3 5-2 13.8 15 2

Tranquilizers 1.0 i .0 2-9 1 .2 1.6 2 5 1.2

Amphetamines 0.2 0.4 °* 3 °- 5 0.7 i-3 0.1

Barbiturates o.G 1.4 0 . 6 0 4 0 5 1.8 o*5
Cannabis . 0.4 i-3 0.9 1.0 10.9 8.4

LSD 0.07 0.4 0.2 0.2 0.1 0.9 0.2

Cocaino 0.05 0.03 0.09 0.1 0.06 0.1

Pethidine 0.05 0.08 0.2 0.2 0.1 0-9 0 . 1

Opium 0.4 0.03 0.2 0.1 0.9 0.3

Total (N) 4*5* 3580 399i 4081 2097 3852 4415

Statement II Statement r a

One study on ‘Drug Use amongst In
dustrial Workers* was conducted for the 
Union Territory of Delhi. The study 
covered 16 factories in Delhi with a 
sample of 4000 workers.

2. Its findings reveal that a majority 
of the workers surveyed viz. 71.05 per 
ccnt, did not use drugs at all, 10.43 per 
cent were regular users, and 18.53 per 
cent were occasional users (Tobacco was 
not included as a tfrug in the study, but 
alcohol was).

3.\The findings also show that a num
ber of factors were collectively responsible 
for the problemt Important amongst these 
were: (a) strain of working in an in
dustrial setting (b) lack of adequate faci
lities for recreation and (c) environ-\ 
mental and economic factors.

Drug abuse in the rural community o f Ajmer* 
District in Rajasthan

Painkillers

Tobacco

Alcohol

Opium .

Cannabis

Tranquilizers

58 .4% 

4 4 .6% 

24-7% 

io-4% 

4 0% 

0 . 1%

No use of drugs like heroine, morphine, 
pethidine & halluncinogen was reported 
by tho respondents
♦NOTE :— A total number of 4670 indi

viduals were covered in the 
study.
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§ m  5f t  sncft |  5ft *rnr-
rftqr i irranrw rr

■r v s  * t f t  srw nT tfr f w r  T P iT  

t  ' 

s rv < ;r-«f!v ri sm vt? v - ;  ?r?w

3073 . Jffo Vrwhf fa? : WT
^  ^  =5rcrm- fqT f a  :

(qr) ^ T T T - 'f■ 9TT ^ I^ n T  (JHcfr-
f r f r )  t t  - p i  ~<m?r fow -fr

t ;  « >

(*z) WI -T^TiT 'fip:ri srh TTFT 

%  a W  T' s r r W ^ 'T l  T‘ f R f R
i f  \ * f  'rs i r-\\z^  %  fa flfrr %a4 ir
ffjfr rv*T iTTTi r ?

'<h  K a n v  H  a *rr arqr
fv*VTi H ,3V*f5f! (vfi ̂ fFv^r.vh^) :

(Sfr) tftT  (*3) . S T O  <fiT?T

( m % m )  m .  s ^ n ife r  r f f  w r  
% fnfri'JT % f w  ir*TT rpn

f w  <Tt»-r |  1 fs w  ? n ^ r
t | f :R  fori ^ 7 1 n r&  ^ r t  r<  

v t  7 JT  fa-trm  f w  jfprr JTrfa^r
I ,  s*rfar iR -i vr^fr ?r jt^stw  
fa^t jfPT sp ,r ?  ?.\
'T1JFT 5pT?Tlf Jfl *PFrft I  |

'JR  ^  "♦TPT ?fjfr $0,
STT *T*T*f SfCTT rii.'TT ?raT<T-
irs q .W J^ rim  *7 ?nriwr ^ tth t

5Tfr ? m T 1

©tel' *?; jfsl

n l H  W UkrWi

V  71H n ’ ,I.2  118 H : ^̂ '[
^1 * r a t  g?rr% f n  Trrir 
far :

(* r) OTTr-grmniHr w r i t  s n r r  

srt g f f  t h t - t  if  qrnr

T5T o ^ - ^T l f'r% ^  O ;

* rk

(<?) w  f^ r ;» r  ? ^ k t

f̂ rir 3TFT % vfr STn7«T
?rf4n q-fr |  ?

I n  a«n tirrf
fwvrm ^  ifa't («Tr :

( * )  v trr  ( ^ ) .  1 9 7 9  ir  g rrrop ff- 

s t ’.t q \  206  f y  »fr> f f t

if  if'RT ^'is^T 5f?f ^ ? r  5TH.'f i t

s r ^  % fen ; t^ r  jriT fw R : p f i r fo r c t-  

rrsi-irffrRRr % 5n?7r i?if

rA i f ^ i i  fR- t j  if ir.tcT
?,# I  iOX T ’Tafr 11‘R ' V\ HT \ g t

i 1

^ f ^ i ^ r r r ,  f%rrfw vrA- 

a w i ,  m  ^T ^rs 'j ^  #  f f ^ fd  

^  TPT ? ft"  tfijfnT w r^frr

ft R tf r fn  far-f^r TK ^ •rfiT -

'r r a  -«fit ?nr'<T¥j- % t i t  ir

fo*r. smrm i m o ? ,  m  t o  
Ttt f r  3n?r stft f=rPr f ^ - r r f r r  

^  ^1 ITH T?fr 'SZriT |  I

V iW , VffnT % Wi*v% n>(T 
WT 5?J

3 07  5 . srY w w b i' 

v s i  sr^f cr?rr% ?;<rr 

% :

( ^ )  srt =ffr ? r ? r ^ 'i 'w >-'nT,

qs^rr % m r #  Tf^n qx  

^  q?r sr^rr% % f a n  ^  »riT 

f a r #  % qTtepror % x i v  if  y r  

% h q ^  m  | ;



(<§r) <j?r % f r  iV ^ n r

* fnrfa f W f t  £  ; _

(»r) ■?'?% =m ^ kot f  ?

^s,* if  a « n  w w t o  t ja u

*< rnr if *v«fi («ft »rfw *T <«R ) : 

(tp) ^  ^r,ff i

( « j )  s f f r  ( i r ) .  5?r % f ^ r f a

% f?TT ^T-T^T * * m  ^RFT

% fa r r  H ^-?r w  f « n r

5^f i t  q-JT^r 5T*n*T f a i r  3Ti ?  I

$  JT«RT SPTt'T *TfrT*T 'TT^T $  f  I

**r gsr <rrr c n p jf tf t  s* f* frfc rcT r 

st^ w -t % fsftT trf: s r r r f^ c

^ j f t f jn r f t  v i  W 'TOrnr H t s r ’T *fr

1 9 8 2 - 8 3  % * * £  i t  *rr«rPr-T f W  

jR i  |  t i n  3*rPr q r  |  i

W  'T fa frsp rr T t  5TK- «frr} % qr>O
ir  f̂ r«r<T fa f r r r  * r rv n : %

*n«r qrnr«r <r*r
t r o  < rm  f ^ r #  <pf % stffr-
T R  f r f t ?  rT-q-f S?T »TT!T-Jr TT fllSTffrf

'rfr^jprr fc fr j s.«<r *n sfVr
^< rr 3rr  ̂ qpr f=T'T 
f w  srrtTirr, ^  % f?pT

i h  t f k  if rsR r im ftJT

**r*t *=#TfpT ? ?  i

w ** ^  «k  trrfft j s

3 0 7 6 .  j f i ’ : v r r

* fk  s ir * ? *  *rat JT5 *?n% 
sft y-ri *K«r f r  :

(<s) *rrift ( f f ? r r )  ir  

t c  sTOTfftrrr ^ r  % f r ir fw  *  tw ? r

n ftr-rfV srni=f £$ £ ; srft

( ? )  w  J i  ^  fam«r if f a s w  
' f c  w r  v r m  $  ?

wVt T f r ^ ^  w w  *r 
Ti^n sfafl («fi HtwiTw * w r )  : (%) 

rfrr (»j) . t o  sfor sffr fa?fiT #  
4t*rr qr *tht t t  *rraV
me % q-jfrr nrr qr arfTffftT 
5?r ^r ^  fr<rW ft<n ^  ^  
ttht sâ p <tt ftm ^  r<r swrr ?*r% 
f r̂Wr % im -r 7 ^  a<jr ifk  
ff?rTT r«rrr |  1 %r^d-
Tiftg 3Tf ?rrrw ir^r «p> rrnr »rf^f 
% fT4 ^  % %??> *r?r<rcrr
«rnr^r % ^  qjTTft, 1979 it 4. 50 
•rd? wir ^or tffm i % r r  it 
*fTnrr f ^  »r<r fswflf srlr

JFt ?m*rrt «m<n: Trf»r 
*rf  ̂ i y r  «rt snriTTf  ̂ sti*h h* 
7 . 40^ff? »̂ nr ^Tit n|  ̂ 1 ?<r 
% f^rm % fa*r ^  % srft it
«!TfF«ri *r*rt era ^  si »rS  ̂ 1 fjr̂ rFr
fT^T f-T̂ Ttir TT 3Tt J  .t u -JT

1220,  119 #  H21.^  m i 12»28 

H8 8r f 8 322'12228 

q-firf'T *rm srr=T ^  f  i $ 1 45 
H2 84 q'f12 v[w . , 8  1v 1 32522

KncouraxefDcot to voluntary oreanisalionj 
for conductii^ rye camps and ccatrai 

allocation for Orfctsa

3077. SHRI BAl^SAHEB VIKHE 
PATIL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased 
to state:

(a) whether it is a fact that one of the
important terms of the '20-point pro
gramme' is to encourage voluntary or
ganisations for conducting eye caippg ia 
rural areas; '

(b) whether any Central Scheme has 
been drawn up to find out the eye sur
geons to conduct operations in the tural 
areas in hygienic conditions and ilso to
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give suitable official assistance to different 
voluntary organisations that would like 
to take up the human cause; and

(c) what was the allocation from the 
Centre during 1981 to voluntary organi
sations in Maharashtra for holding eye 
camps in the S ate and allocations ear
marked for 1982 and amount utilised so 
far?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN- 
KARANAND): (a) and (b) The
National Programme for Control of 
Blindne^ has been included in the “20 
Point Programme” . Voluntary organisa
tions are provided Government assistance 
to conduct eye camps in rural areas as 
well as in town with a population less 
than 50,000. A copy of the guidelines for 
organising eye camps by voluntary organi
sations and for grant of financial assis
tance therefor is laid on the Tab!e j i  the 
Sa^ha. [Placed in Library. See No. LT- 
5557/82). I hcse guidelines stipulate 
engagement of qualified and experienced 
ophthalmic *urgaon$ and provision of 
hygienic conditions for the performance 
of the eye operations.

(c) During 1981-82 a grant of 
Rs. 168,020 was sanctioned by the Gov
ernment of India to 16 voluntary organi
sations in Maharashtra State for holding 
eye camps. During the current financial 
year Rs. 68,220 have already been sanc
tioned by the Government of India to 12 
voluntary organisations in Maharashtra 
upto the first of September, 1982. The 
Government of India have empowered 
the State Governments and Union Terri
tory Administrations to sanction such 
grants-in-aid to voluntary organisations 
for organising eye camps for the perfor
mance of intraocular operations as per 
guidelines of the Ministry of Health and 
Family Welfare with effect from 1st Sep-

XT* w r  3T£f ^  %dfi S ’W  |

3 0 7 8 .  «fi SS'.tf : sf'-TT 

STTFT f̂ TT fa? :

(sp) iT ?  3T5T ^  |  3Tfi 
STPT Wt m  q-ff |  ;

(w )  % CT5T f f a  % |
fc rm f jpt '-43**11 fsnT ^  ^rr 

far^TT |  t o ;  s rh

(»r) ^  w sffir ^

% 17=nr *TTf«PF f l f i w
Cl |  ?

if k«ii h k s w  snif 
if ^  («(t ^rfrv.v; 3f?.) :

(sp) t f k  (*a).

TT^ff ^  |  sft sr?  t o  
?TT?5ff % JTfr |  1

fn jflvrt,

5r^r, f a f v w ,  stjtjtr  fT O tair
s ta , * rk  t f r  %

f3S=TPT SPTt TIj^T ^  1

'W rfa, <11'-ii/'*•'■% Birf^rT

WcTT ir  sfr

jfT I  I ^T% 'JTT
% if t f t  ?PTr?<nr ? n f ^ : vfr, *ft HHTtrrlf 

% d I TT *PTT

% T O  i t  »rf I  :

1 . firifTTfr : f rn rm r  ttpt Jr n t z i
[ % f̂ TTT 15

r m  f t  ^  srra-?
iTRTT cTT̂ T
t t t t p  ( 4 9  faro ¥ f 0 ) TT 

^rnr snrfe |  i 
SS % 1985  cW 3T1
f t  m k  f t  ararr |  1
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2. JT k jT  : 2 6 .9 8  ^
*npni«T3r hi<h ?r ftfR T  

ftrri^Tfr * fn r  ̂rvr +i*-m+ 

(4 9  fo-> *rt ) v r  fa*rfar 

^nr snr'?T <k |  ? fk  1986 
<pr ^rr f t  ^  ?rt m^rr 1

 92 w 3’ :  w 8’  8  H '

WTM?T 'TT'TT *t SPRT <|?ft

m rr  *rr^rv i ( 1 7 . 0 7  

% o  mo )  ">*rW t̂pt 

snr% *tt % srVr 1985  <rr 
^rr ?t% *?r «T»rr £ 1

4. srtsr : 1 0 . 9 7
*T?r TT SPTRTiVT t w t  n  

W’Ttm Tr-YiH ^m  *ftrr 

fTT5H T O  WTf ;T*mr
frrrf STTifT <fT P. I r^r

TPOTTSHT »: 1984
^rr {fr  ̂€r STTSTT  ̂ I

5. i m r ^  : 8 . 2 0  T'fn «n

im n srT  = rm  it < r^ R '-  

anFfr^T7 5TT S T T ^ T ^ f H ^

( 24 .  82 f a • i f i e ) % i r̂ofor
fTR r r  V^TThH f w  T O

o

t  I TTJ3T »WTT *T*t

% vTRterr ^  

% f^rfw  % iV» r^r=r r̂sr

f f  |  ?rk  ^ f f 't  ?*r w-r*r- 

i h r m  ^fWr'R T ^ r v r F m  

<rc ^mrer ^  *rr gim r 

fe*rr k i »p? W F R , 3^17 

Ti iM'i u lr  
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Convcnioi of Dxtkflnga JByaHgBr Llae

3080. SHRI BHOOENDRA JHA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether surrey for conversion of 
Darbhanga-Jayanagar line has sine© been 
completed; and

(b) if so, details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MALLIKAR- 
JUN): (a) and (b) Surrey for jonver-
sion of Darbhanga-Jayanagar line from 
MG to BG is still in progress. Decisions re
garding actual conversion from MG to BG 
will be taken after receipt and exami
nation of the Survey Report, subject to 
its technical feasibility, financial viabi
lity, availability of funds and its clearance 
by the Planning Commission.

Survey of Sakri-Haaanpur fine

3081. SHRI BHOGENDRA JHA: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether finalisation of aurvey re
port and plans and acquisition of land 
have since been completed for Sakri- 
Hasanpur line; and

(b) if so# Retails thereof?

THE DEPUTY MINISTRY IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MALLIKAR- 
JUN): (a) and (b). No. Construction 
of a new M.G. line from Sakri to Hasan- 
pur over a length of 74.90 Kms. is an 
approved work. However, it has not 
been possible to make much headway on 
this project due to severe constraint on 
funds.
2508 L.S.—8
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Heun T«uic Memorial

3086. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of EDU
CATION AND CULTURE be pleased 
<0 state:

(a) whether the Heun Tsang Memorial
at Nalanda in Bihar has since been com
pleted and handed over to thc State Gov
ernment; .

(b) if so, the date on which it was 
handed over and the period taken for 
construction of the Memorial as also the 
cost of construction initially envisaged 
and finally incurred;

(c) the uses to which the memorial
ha$ teen put; and

(d) if not, handed over as ycc, me 
veason$ therefor and the likely date Dy 
which it would be done?
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THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL) : (a) No,
Sir. . . A ^ g l

(b) The construction work of the
Memorial commenced in January, 1961. 
The Memorial, when it is complete, will 
be handed over to the State of Bihar. The 
estimated cost initially envisaged was Rs. 
13.97 lakhs and the total final expendi
ture for which approval has been given 
amounts to Rs. 35.55 lakhs.

(c) Does not arise.
(d) The main delay in the completion

of the construction of the Memorial Hall 
is the import of gpecial type of tiles for 
the outer covering of the roof of the 
Memorial from Japan and a few other 
minor works. The C.P.W.D. hopes to 
complete the construction by December, 
1983.

rakhpur (for Lumbini and Kushinagar)— 
Calcutta from 30-12-1982. The proposal 
for introduction of the Himalayan Queen 
is still under examination in consultation 
with the Government of Himachal Pra
desh and the Ministry of Tourism. The 
marketing, management and promotion  ̂
of the Great Indian Rover has beea en
trusted to India Tourism Development 
Corporation. Facilities for stay on train, 
catering arrangements on and off the 
train, conducted tours to Buddhist pilgri
mage centres etc. will be provided to the 
tourists travelling by the Great Indian 
Rover. The Palace on Wheels is a -netre 
guage train consisting of authentic old 
Saloons whose itinerary covers places of 
historic importance in Rajasthan and 
Uttar Pradesh. The Great Indian Rover 
is a broad guage train consisting of air- 
conditioned first class coaches whose it
inerary covers Buddhist pilgrimage-cen- 
tres in Eastern India.

The Great Indian Rover and Himalayan 
Queen for Foreign Tourists

3087. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of RAIL
WAYS be pleased to state;

(a) whether the Railway Administra
tion has decided to introduce two trains. 
‘The Great Indian Rover’ and the ‘Hima
layan Queen’ for the convenience of the 
foreign tourists;

(b) if so, the nature and scope of the
promotion of tourism as well as the main 
facilities for the tourist envisaged under 
the two projects separately;

(c) the likely date by which the two
trains would be introduced; and

(d) how do the two projects compare
with the ‘Palace on Wheels’ launched 
earlier?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MALLIKAR- 
JUN): (a) to (d). It has been decided to 
introduce a special tourist train, the 
Great Indian Rover on the Buddhist cir
cuit between Calcutta-Gaya-Varanasi-Go-

Detenition of Shri Billy Nair in Soi!>h 
African Jail

3088. SHRIMATI MADHURI SINGH; 
Will the Minister of EXTERNAL AF
FAIRS be pleased to state;

(a) whether the attention of Govern
ment has been drawn to a report of thf 
United Nations panel which said ihat a 
freedom fighter (Shri Billy Nair) a South 
African of Mdian origin was languish
ing in a South African Jail since 1964;

(b) if sO, whether Government would , 
use its good offices for his release; and

(c) if so, when and in what way?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI A. A. RAHIM); (a) Yes, Sir, 
This has been referred to in the state
ment of the Chairman of the Task Force 
en Political Prisoners before the Special 
Committee against Apartheid, on 31st 
August 1982. ’

(b) and (c). The Government of India 
has no diplomatic or consular relations 
with South Africa. Neverfheless, at the 
UN and other international fore we have 
consistently condemned the policy of apart
heid and racial discrimination practised
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by the South African racist regime and 
have repeatedly called for the release of 
all political prisoners in that country. 
The Prime Minister has again reiterated 
this in a massage sent to the UN Special 
Political Committee on the occasion of 
the Day of Solidarity with the South 
African Political Prisoners observed on 
11th October this year.

Refusal of permission to Indian Dancer to 
give performance In Pakistan

3089. SHRIMATI MADHURI SINGH: 
Will the Minister of EXTERNAL AF
FAIRS be pleased to state:

(a) whether it is a fact that the Indian 
classical dancer Bharati Shivaji was not 
allowed to give performance in PaJtistan on 
the occasion of India’s Independence day 
celebrations; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI A. A. RAHIM): (a) Yes, Sir.

(b) On June 22, 1982 Pakistan Foreign 
Office was approached by our Embassy in 
Islamabad to grant permission to Smt. 
Bharati Shivaji and members of her 
troupe, to give a dance performance in 
Karachi on the occasion of India's Indepen
dence Day. After repeated reminders, the 
Pakistan Embassy in New Delhi issued 
visas on August 13. However, on the same 
afternoon the Pakistan Government told 
our Embassy in Islamabad that the grant 
of visas was incorrect and that the visas 
were only for a visit to Pakistan and not 
for a performance. Consequently, it was 
dccided to cancel the visit of Smt. Bharati 
Shivaji and her troupe to Pakistan.

Increase in use of tobacco in India and 
concern expressed by WHO

3090. SHRIMATI MADHURI SINGH: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether his attention ha9 been drawn 
towards the concern expresesd by the World 
Health Organisation about tho smoking

epidemic in the third world accompanied 
by lung cancer and cardio-vascular disease;

(b) whether Government have made a 
study about increase in use of tobacco in 
India in recent years and average income 
spent on smoking by people; and

(c) the details of steps taken to check 
the increased smoking trend in our coun
try?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHANKA- 
RANAND): (a) In an Article published in 
the WHO chronicle under the title “tobacco 
smoking in the World”, there is a state
ment to the effect that tobacco production 
in developing countries has tended to rise 
more rapidly than in developed countries.

(b) No.

(c) Under thc provisions of thc Cigaret
tes (Regulation of production, supply ar>d 
distribution) Act, 1975 all manufacturers 
or persons trading in cigarettes are requir
ed to display prominently the statutory 
warning “Cigarette smoking is injurious 
to health" on all cartons or packets of 
cigarettes which are put to sale. Similar 
warning is also required to be displayed on 
all advertisements. The State Governments! 
U.T. Administrations have been asked to 
ensure proper implementation of this law 
so that the defaulters can be brought to 
book.

The All India R adio  and Doordarshan 
have taken a decision not to accept adver
tisements regarding cigarettes and other 
tobacco products in their commercial ser
vices.
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Opening of stations;halt station* in Fi m - 
kura-Haldia section of South Eastern 

Railways

3095. SHRI SATYAGOPAL MISRA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether therc are proposals under the 
consideration of the Governments to open 
some stations and some halt stations in 
the Panskura-Haldia Section of the South 
Eastern Railways;

(b) the details of the proposals;

(c) the decision of Government for the 
opening of the Sutahata and Kalomal Sta
tion* in the said section of the South- 
Eastern Railways; and

(d) the decision of Government for open
ing of the Dirgachak (near M ached a- 
Hn’dia Bu.s Road), MahisadaJ (near Hijli 
Tidal Canal) and Bhuhaneswarpur (near 
Tamluk Panslura Bus Road) Halt Stations 
in the said Scction of the South-Eastern 
Railway?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS ^SHRI MA! U K  AR
JUN): (a) Ye*.

(b) to (d). The position in respect o1 
each proposal is as under:—

(i) Opening of a passenger halt a 
Sutahata between Barda and Durgacha! 
station*.

This proposal ha?* been examined bi 
not found financially justified.

(ii) Opening of a passenger halt ; 
Kelomal (Rajgodn) between Tamluk ai 
Raghunathbari station*;.

This proposal has also been cxamim 
but not found justified.

(iii) The proposals regarding openi 
of passenger halts at Durgachak Ir 
crossing between Durgachak and Sih 
prabesh halt; at ManicktalalBhuban 
warpur between Tamluk and Raghu 
thbari stations; and at Geonkhali 1 
line near MahisadaJ station (near f?
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Tidal Canal), are under examination by
the South Eastern Railway.

Introduction of a fart train on Baharam- 
pore-Scaldah Scction of Eastern Railway

3096. SHRI SATYAGOPAL MISRA: 
Will the Minister of RAILWAYS be 
pleated to state:

(a) whether his Ministry has taken any 
decision to introduce any new fast train 
in the Baharampore-Sealdah Section of the 
Eastern Railways;

(b) if so, the details thereof;

<c) whether Government are aware of 
thc fact that the passengers from Lalgola 
to Sealdah have to suffer a lot for want 
of any fast moving train in the selection; 
ami

(d) if so, what are proposals of the 
Mi:* istry i> soive thc problem?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI M AIXIKAR- 
JUN): (a) No.

(b) Doc- not arise.

(c) anil <d). In addition to six pairs of 
stopping trains, Sealdah Ranachat-Lalgola 
section is served by one pair of Fast Pas
senger with limited stoppages providing 
morningjevening services.

Introduction of any additional train bet
ween Sealdah and l algola has not been 
found feasible due to acute shortage of 
coaching stock. It is also not desirable to 
withdraw existing stoppages of the Fast 
Passenger as will deprive the passengers 
at these stations of a service.

/
Minimum wages of seamen

3097. SHRI SATYAGOPAL MISRA: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) the scale of pay for the seamen of 
our country;

(b) the recommendations of the Inter
national Labour Organisation in respect of 
the scale of pay for the seamen;

(c) the reasons for not accepting the re
commendations of the I.L.O. for the mini
mum wages of thc seamen;

(d) whether there is any proposal under 
the consideration of Government to pay 
unemployment allowances to the seaman 
of our country from sign off to sign on; 
and

(e) if not, reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND TRANS
PORT (SHRI SITA RAM KESARI): (a) 
As per the recent bipartite National Mari
time Board agreement between representa
tives of shipowners and seamen, the present 
basic wage of seamen/Helsmen in India is 
Rs. 8601- per month and together with 
all other emoluments it comes to about 
Rs. 2,000 - to Rs. 2,5001- per month.

(b) The recommendation No. 109 of
I.L.O. on minimum basic wage for an 
able bodied seaman was last revised by 
the Joint Maritime Commission of Inter
national labour Organisation in October
1980 to Sterling Poundus 115|- and US 
Dollars 276/- per month on account of 
the fall in value of money by averaging 
the inilation rate of member countries.

(c) The reason for not accepting the 
recommendations of the I.L.O. for the 
minimum wages of the seamen is that 
wages have to be determined at the national 
level for labour taking into consideration 
the economic condition and general wage 
level of thc country. Therefore, each coun- 
tiy’s wage rates for seamen are based or 
its own national wage. The wage rate for 
India seamen have been fixed after taking 
all factors into account by a bipartite 
agreement between representatives ot 
seamen and shipowners.

(d) The Expert Committee under the 
Chairmanship of Admiral S. N. Nanda 
(Rtd.) has recommended that a scheme for 
giving reasonable financial assistance to 
the seamen during their unemployment 
period should be formulated by the ship



247 Written Answers OCTOBER 22, 1982 Written Answers 248

owners and seafarers. The Government 
have accepted this recommendation in 
principle. However, a decision is yet to be 
taken in this regard by shipowners and 
seafarers.

(c) Matters relating to wages and other 
service conditions are to be settled by the 
National Maritime Board consisting of 
representatives of shipowners and seamen.

New I Joe from Tamluk to Dighe in South 
Eastern Railway*

3098. SHRI SATYAGOPAL MISRA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government have taken 
decision to construct a new Railway line 
from Tamluk to Dighe in the South Eas
tern Railways during the Sixth Plan period;

(b) progress of the project made so far; 
and

(c) the proposal of Government in hav
ing a new Railway line to Dighe in the 
South Eastern Railways?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN 
TARY AFFAIRS (SHRI MALUKAR- 
JU N ): (a) to (c) A preliminary engineer
ing cum traffic survey for a BG rail link 
between Kharagpur and Dighe (40 Kms.) 
has been included in the Budget and the 
survey is in progress. The present progress 
on the survey is 99 per cent. A final deci
sion on the project will be taken as soon 
as the survey is completed and the survey 
report examined, subject to availability of 
funds and clearance by the Planning Com
mission.

Gberao of Vigilance Inspector by Parcel 
Staff

3099. SHRI R. P. YADAV: Will the 
Minister of RAILWAYS be pleased to 
refer to *iie reply given to Unstarred Ques
tion No. 9110 on 22-4-82 regarding Gberao 
and abuJng of Vigilance Inspector by cer
tain parcel staff of New Delhi and state:

(a) whether any punitive action has sines 
been taken against the erring staff;

(b) if so, details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MALllKAR- 
JU N ): (a) Severa checks were conducted 
in the parcel office at New Delhi sub
sequent to the incident of October 1981 
without any hindrance or untoward inci
dent. The issue of taking action against 
the erring staff was examined In this con
text and no further action was considered 
necessary.

<b) D.>es not arise.

Hospital beds and population ratio in 
l Trhin j*n»l Hnnd Vreas

3KX). SHRI k. MALLANNA: Will the 
Minister of HEALTH AM ) FAMIl Y 
WELFARE be pleased to state:

(a) what is the ratio between the num
ber of ho?>pital beds and the population at 
present in urban and rural areas, separately 
in the country; and

(b) what is thc death rate and the 
average life span in thc rural and the urban 
areas, separately?

THE MINISTER OF HFM TH AND 
FAMILY WELFARE (SHRI B. SHANKA
RANAND): (a) According to available in 
formation, thc population served per bed 
as on 1-1-81 is estimated to be 8,332 in 
rural areas and 400 in urban areas res
pectively.

(b) According to the Sample Survey b) 
Registrar General of India on births anc 
deaths popularly known as Sample Regis 
tration System, thc death rates in rura 
and urban areas for the year 1980 an 
13.5 and 8.0 respectively per 1000 popu 
lation. The average expectation of lif 
at birth for both sexes has been cstimat 
ed by the Registrar General of India t 
be 52.6 for males and 51.6 for female 
for 1976—81. This has not been separatel 
estimated for urban and rural areas.
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International Peace keeping Force

3101. SHRI K. MALLANNA: Will the 
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the names of the countries whose 
forces arc being utilised as International 
Peace Keeping Forces in the circumstances 
of dispute between two countries;

(b) what are thc rules and regulations 
followed in this regard; and

(c) whether India's services had also 
been sought recently to cooperate by send
ing its pcace forces in some foreign coun
tries during last three years?

THE MINISTER OF SIATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI A. A. RAHIM): (a) At present U.N. 
Pence Keeping F orces have been deployed 
in five regions of the world. The names 
of countries providing personnel for these 
Forces are as follows:

1. United Nations Truce Supervision Or
ganisation <1 NTSO): Argentina, Australia, 
AuMria, Belgium, Canada, Chile, Den
mark . Finland. France, Ireland, Italy, 
Netherlands. New Zealand, Norway, Swe
den. USSR. United States.

2. United Nations Disengagement Obser
ver Force (UNDOF): Austria, Canada,
Finland. Poland. UNITSO.

3. United Nations Interim Force in 
Lebanon (UNIFID: Fiji, France. Ghana, 
Ireland. Italy. Nepal, Netherlands Nigeria, 
Sweden, Senegal. Norway.

4. United Nations Military Observer 
Group in India and Pakistan (UNMOGTP): 
Australia. Belgium. Chile. Denmark. Film
land. Italy. Norway, Sweden & Uruguay.

5. United Nations Force in Cyprus 
(I’NIFICYP): Austria, Canada, Denmark, 
Finland, Ireland, Sweden, United Kingdom, 
Australia and Sweden.

(b) The U.N. Peace Keeping Forces are 
normally set up in accordance with the 
specific decisions taken by the Security 
Council. These forces are constituted and 
administered with the cooperation of and 

*•« -I-- contri

buting such forces. The whole question of 
peace-keeping operations in all their as
pects is being currently reviewed compre
hensively by the UN Committee on Peace
keeping Operations. India is a member of 
this Committee.

(c) While India has not contributed per
sonnel during the past threc years to any 
of the Peace-Keeping Forces or Organisa
tions, retired Indian Lt. General Prem 
Chand has been appointed Commander of 
the Military Component of the UN Tran
sition Assistance Group (UNTAG), esta
blished under thc Security Council Resolu
tion 435 (1978) for deployment in Namibia 
for the supervision of cease-fire an elec
tions. Implementation of Resoluton 435 
(1978) is to be initiated and further de
tailed composition of UNTAG worked 
out.

Outcome of talks of Indo-Pak Secretaries

3102. DR. KRUPASINDHU BHOI: 
SHRI CHANDRAJIT YADAV:

Will thc Minister of EXTERNAL AF
FAIRS be pleased to state:

(a) whether the Foreign Secretaries of 
India and Pakistan met in Islamabad in 
the second week of August and held talks; 
and

(b) if so, the outcome of thc talks and 
the ground paved for further negotiations?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI A. A. RAHIM): (a) Yes, Sir.

(b) The tfvo Foreign Secretaries held ex
tensive dJcussions on bilateral, multilate
ral and m >bal issues. This part of the 
ongoing process for improving and streng
thening relations between the two coun
tries.

Project to train poor rural women in 
making electronic capacitator for T.V. sets

3103. SHRI B. V. DESAI: Will the 
Minister of SOCIAL WELFARE be pleas
ed to state:

(a) whether it is a fact that a project to 
train poor rural women in making electro
nic capacitatort for television sets is being*
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set up at Lucknow under a programme 
assisted by the Ministry of Social Welfare;

(b) whether the Miiostry is also assist
ing a watch assembly unit of the Madhya 
Pradesh State Industrial Corporation in 
thc tribal district of Betul;

(c) to what extent the Union Ministry 
is providing assistance in this regard to the 
"Madhya Pradesh Government; and

(d) what are the other schemes being 
introduced by the Ministry in various other 
States 10 train the rural women and 
how many rural women will be covered 
tinder this scheme?

THE DEPUTY MINISTER IN THE 
M lNISrRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) Yes, Sir.

(b) Yes, Sir.

(c) Madhya Pradesh State Industrial 
Corporation, Bhopal, has been sanctioned 
6.81 lakhs for training component of their 
project.

(d) Under the scheme of Assistance to 
Projects sponsored by thc Public Undertak
ings/Corporations and Autonomonus Orga
nisations for setting up of Employment and 
Income-Generating Training-cum-Employ- 
ment-ci/m-Production LJnits for Women, 
thc projects mentioned in the enclosed 
statement have also been sanctioned.

Apart from the above mentioned icheme, 
under which the assistance was sanctioned 
for the projects mentioned in part (a) and
(b) of the question, no other new scheme 
is currently being introduced by this Minis
try for thc present to train the rural 
women.

Statement

SI.
No.

Name of the organisation Project

(R>. lakhs)

Amo«it No. of 
Sanctioned women to 

he trai
ned

1. The Industrial Promotion nnd Investment 
Coporation of Orissa Limited, Bhubanesh
war (Orissa)

a The Punjab Women and Children Devcloj^ 
ment & Welfare Corporation, Chandigarh 
(Punjab)

3 Rajasthan State Industrial Development and 
Investment Corp. Ltd., Jaipur (Rajas
than) ^

Garment Man urac- 
turing

Ready-made garment 
manufacture

(i) Watch Assembly
(ii) T.V. manufac

ture

4 U.P. Electronics Corporation Ltd , Lucknow 
(U.P.)

Digital System

300

q f>0

4 20 
3-5°

7 G4

100

Qrn

60
50

95

Dropouts decline with Mid-day Meal

3104. SHRI B. V. DESAI: Will the 
Minister of EDUCATION AND CUL
TURE be pleased to state:

(a) whether it Is a fact that mid-day 
xneal scheme launched by the Tamil Nadu,

Andhra Pradesh, Karnataka and a few 
other States has resulted in three-fold 
benefits;

(b) whether mid-day meal scheme has 
increased enrolment in elemeotary schools 
and improvement in attendance adn decline 
in drop-outs;
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(c) Whether Prime Minister’s meeting 
with Secertaries of the Union Government, 
handling Economic and Social Welfare 
Departments in New Delhi during the 
month of September, has taken many deci
sions in regard to drop-outs;

(d) if so, whether the decision* taken 
in the meeting have been communicated 
to thc State Governments and they have 
been asked to implement these schemes; 
and

(e) if so, to what extent the State Gov
ernments have implemented the scheme 
and what other measures are being taken 
in this regard?

THE MINISTER OF STATE IN THE 
MNISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
rSHRIMATl SHEILA KAUL): (a) and (b) 
The State Govts, and UT Administrations 
implementing mid-day meals programme 
are of the opinion that the programme 
increase enrolment and attendance in 
primary schools, thereby helping in reduc
ing drop-out rates.

(c) to (e) Discussions in the said meet
ing related to progress of universalisation 
of elementary education. No specific deci
sion on any aspect wa* taken.

Review Committee report on P.G.I.

3105. SHRI B. V. DESAI: Will the
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether thc Post-Graduate Institute 
of Medical Education and Research (PGI) 
has recommended certain changes in the 
system of recruitment of faculty %taff and 
the import of sophisticated medical equip
ment besides proposing the setting up of a 
research cadre at the Institute:

(b) whether the Review Committee
which went into the working of the PGI
and the All India Institute of Medical
Sciences has pin-pointed flaws in the
working of various departments of the
Institute;

(c) when was the report sent to the 
Union Health Ministry;

(d) what are the other changes sug
gested: and

(e) whether Government hate examin
ed all the recommendations and to what 
extent these have been implemented?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN- 
KARANAND): (a) No such proposals 
have been received.

(b) to (e). The report of the Review 
Committee on the working of the PGI- 
MER and the AIIMS submitted on 30-4-
1981 is presenty under consideration of 
the Institute Bodies of both the Institutes, 
which are autonomous and statutory bo
dies.

Asian Population Conference held at 
Colombo

3106. SHRI B. V. DESAI: Will the
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether it is fact that the Asian 
Population Conference was held on 21 
September, 1982 at Colombo;

(b) if so, whether thc Indian represen
tative at the Conference said that India 
has to a great extent controlled the rate 
of population growth;

(c) if so. to what extent India has been 
able to control the population growth; and

(d) other subjects discussed and ihe 
decisions taken in the Conference?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN- 
KARANAND): (a) Yes.

(b) The leader of the Indian delegation 
observed as follows:

“According to recent indications we 
have been able to control the rate of 
growth of population which is tending 
to remain steady in the recent decade”.

(c) The percentage growth of popula
tion during 1961-71 was 24.80. The 
same for 1971-81 is 24.78, based on the 
provisional 1981 Census figures.

(d) The subjects discussed included de
mographic situation and outlook; formula
tion and implementation of integrated po
pulation and development policies and rfr*



)a|ed topics of strategies, evaluation of in
tegrated schemes, involvement of non-gov- 
emmental organisations, women’s invol
vement in the development process; pro
blems of migration and spatial mobility in
cluding urbanisation; population problem 
of Small Island countries, and financial 
and technical assistance in the field of 
population through technical cooperation 
among developed countries and other 
chuo nels.

No decisions were taken but a call for 
action on population and development, re
lating to the above subjects was formulat
ed. Thc government have not received 
the final report of the Conference.

Qualit> of meals served in Chattfogarh 
EiprNi

3107. SHRI RASABEHARI BEHRA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government are aware that 
the quality of lunch and dinner served in 
Chattisgarh Express, is far from satisfac- 
tory;

(b) if so, thc efforts made by his Mi
nistry to improve the standard of food; 
and

(c) the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN): (a) to (c). Meals are at pre
sent served on Chattisgarh Express thro- 
ough satic catering units en route. Com- 
ploints have been received from time to 
time about the quality of food. However, 
constant efforts arc being made to ensure 
service of lunch and dinner of good qua
lity on this train.

Disfiguring of public bases by students 
during univeraty elections

3108. SHRI J. S. PATIL: Will the Mi
nister of SHIPPING AND TRANSPORT 
be pleased to state:

(a) whether it is a fact that disfiguring 
of DTC buses during the days of Delhi 
University students* elections, is on the 
increase over the years;
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(b) whist her it i* also" a fact a public 
appeal to the student community by 
the Hindustan Times, New Delhi srging 
them not to do so has fallen on deaf ears;

(c) thc amount spent by DTC in the 
years 1980, 1981 and 1982 on repainting 
the buses disfigured in the students elec
tions;

(d) what steps Government propose to 
take to ensure that Students do not resort 
to this in future; and

(e) whether it is a fact that disfiguring 
of public buses is not done generally in 
any part of thc country during election 
days?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITA RAM KES- 
ARI). (a) to (c). Though thc exact ex
tent of disfiguring of DTC buses by the 
students during thc University Students 
Elections for thc year 1980 and 1981 is 
not available, the cost of removing such 
disfiguration by re-painting of buses in the 
current year has been Rs. 3.92 lakhs.

(d) Before, the DUSU elections were 
held in Delhi this year, appeals through 
thc public media and the local press wore 
issued to the students that Corporation 
buses being public property should not 
be damaged or disfigured by painting slo
gans etc. A request was also made to 
the University Authorities to issue simi
lar appeals to the students. In addition, 
a meeting of students leadert was also 
convened by thc Chairman this year in 
order to have their co-operation in stop
ping disfiguring of DTC buses.

(c) No such incidents have come to the 
notice of the Government from other 
parts of the country.

Irregularities in National Book Trust

3109. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of EDUCA
TION AND CULTURE be pleased to 
state:

(a) whether it is a fact that tome cases 
of embezzlement and fraud of public mo
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ney,have taken place in the Natipnal Book 
T n * ;

(bO if so, details thereof together with 
the- details of modus operandi; and

(c) action taken with details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) to (c). 
Yes, Sir. There have been two cases of 
misappropriation. One case pertains to the 
misappropriation of materials such as pa
per , off-cuts, illustrations, covert, etc. A 
preliminary enquiry was conducted, as a 
result of which the concerned officer was 
suspended ond the case handed to the Cen
tral Vigilance Commission. The decision 
of the Central Vigilance Commission is 
awaited. The other case relates to misap
propriation by the Cashier who has con
fessed his guilt. According to his state
ment, he encashed two cheques by forg
ing the signatures of the parties to whom 
the cheques were to be sent. The Cashier 
has paid back the amounts to the Trust. 
Depart mental proceedings are in progress 
for taking suitable action against him.

Quality of road* relaid recently in Delhi

3110. SHRI RAJNATH SONKAR 
SHASTRI : Will the Minister of SHIP
PING AND TRANSPORT be pleased to 
stale:

(a) whether it is a fact that roads re- 
laid recently by CPWD and MCD in Delhi 
are of much inferior quality as can be 
seen from the road relaid between Saf- 
darjung Tomb and Airport; Harsukh 
Marg; Munirka Phase-II and access roads 
in front of quarters in various sectors of 
Ramakrishnapuram;

(b) if so, reasons thereof; and

(c) steps taken to improve their qua
lity?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITA RAM KES- 
ARI): (a) to (c). No, Sir. According to 
New Delhi Municipal Committee, Muni
cipal Corporation of Delhi and Central

Public Works Department, the works are 
being carried out as per specifications. 
Municipal Corporation of Delhi have stat
ed that as the condition of Hartukh Marg 
connecting Green Park with Africa A ve
nae was very unsatisfactory and having 
inadequate crust thickness, for the pre
sent, the bitumenous macadam (levelling 
course) with seal coat has been provided; 
the wearing coarse i.e. asphaltic concrete 
will be provided at a latter stage. Accord
ing to them, no work has been done on 
Munirka Phase II. According to N.D.M.C., 
the road between Safdarjung Tomb and 
Airport which had developed cracks has 
only been repaired by laying a thin coat 
of bitumenous layer and no regular res
urfacing has been done. According to 
C.P.W.D., access roads in front of quar
ters in some Sectors of R K. Puram have 
been provided with 2 cm. premix carpet- 
ting according to their specifications.

Production in Jainalpur Railway workshop

3111. SHRI D. P. YADAV: Will the 
Minister of RAILWAYS be pleased to 
state what other items of production are 
being contemplated in Jamalpur railway 
workshop in view of the fact that Steam 
locomotive activity will eventually taper 
off?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MALUKAR- 
JUN): The following alternative lines of 
production have already been established 
in Jamalpur workshop in view of reduc
tion in steam locomotive activity:

i) Manufacture of cranes.

ii) Manufacture of lifting jacks.

iii) Manufacture of ticket printing 
machines.

iv) Periodical Overhaul to diesel 
shunting locomotives.

v) Manufacture of inner fire boxes.

vi) Manufacture of components for 
wagons.

Following projects are being establish
ed or are proposed to be established:
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i) Periodical overhaul of diesel main
line locomotives.

ii) Manufacture of diesel locomotive 
components.

iii) Manufacture of heavy-duty diesel 
break down cranes.

iv) Manufacture of wagon springs.
v) Manufacture of SGCI & Malleable 

castings.

Timely search for selection of director, 
NCERT

3112. PROF. AJIT KUMAR MEHTA: 
Will the Minister of EDUCATION AND 
CULTURE be pleased to state:

(a) whether an advance action wai in
itiated to identify a suitable person to be 
posted as Director, NCERT on the expiry 
of the term of thc erstwhile Director on
19 August, 1982: and

(b) if so, the rea>on> for the post not 
being filled up so far?

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) Yes, 
Sir.

(b) Thc process of selection is in pio- 
gress.

Display of bus rotes and picking up of 
passengers while coining out and going 

back in the sheds by DTC buses

3113. SHRI HARISH KUMAR GAN- 
GWAR: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state:

(a) whether it is a fact that Delhi 
Transport Corporation buses while coming 
out and going back in the sheds do not 
display the bus routes and do not take the 
passengers, causing inconvenience to the 
waiting public and financial loss to Delhi 
Transport Corporation;

(b) if so, reasons thereof; and

(c) steps taken to check this practice?

TRANSPORT (SHRI SITA RAM KES- 
ARI): (a) No, Sir. There are standing 
instructions that the buses while coming 
out and going back to the depot must 
display the proper destination board and 
pick up and set down passengers at bus 
stand euroute. These instructions are 
frequently repeated for strict compliance.

(b) and (c). Do not arise.

Working hours of OPD in Delhi hospitals 
and waiting time for a patient

3114. SHRI HARISH KUMAR GANG- 
WAR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to 
state:

(a) what are the working hours of thc 
OPDs of Delhi hospitals;

(b) whether it is a fact that it taken 2 
10 3 hours for a potient before his turn 
comes; and

(c) steps taken to minimise the waiting
time?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN- 
KARANAND): (a) to (c). O.P.Ds of
most of the Government Hospitals in Delhi 
function during the first half of the day. 
They operate under the pressure of in
creasing patients who are required to go 
through registration formalities followed 
by examination and various investigations 
etc. These factors mainly determine the 
time taken for delivery of O.P.D. services. 
Apart from strengthening the existing 
OPD services, provision has been made in 
thc Sixth Five Year Plan for the estab
lishment of two 500 bedded hospitals and 
three 100 bedded hospitals in Delhi to 
render needed services.

Tiar«n«i

3 1 1 5  6 88n  :

w r  snrr^

TT fTT fr^rr far :

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND
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Number of SC* ST employees in Ihc mii»-
try category** fee

3118 SHRI R N RAKPSH: Will tho 
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) the total number of posts in cach 
grade cadre (category-wise) in thc Minis
try of External Affairs and amongst them 
how many posts are reserved for SC ST 
(caicgory-wise);

(b) the total number of employees be
longing to SC ST now working on re
served posts (catgory-wfee), excluding 
those who had been promoted to the next 
higher grade either on ad-hoc or on re
gular basis;

(c) the reasons why thc reservat on 
orders for SCjST are not strictly imple
mented by the said office; and
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(d) thc total number of r-iserved posts 
for SC/ST unifilled (category-wise) and 
the reasons thereof?

THF MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI A. A. RAHIM): (a) The total 

ciumber of posts in each grade may please 
be seen at attached statement-1. The quan
tum of rservation for Scheduled Castes 
and Scheduled Tribes is determined not on 
thc basis of total posts but on that of 
vacancies occurring in a particular grade 
from time to time. Fifteen per cent 
of the vacancies are reserved for Schedul
ed Castes whereas seven and a half per
cent for Scheduled Tribes.

(b) The total number of employees be
longing to SC|ST in Ministry of External 
Affairs (category-wise) may please be seen 
at attached statement-II.

(c) The reservation orders for SCs|STs 
are being implemented in the Ministry of 
External Affairs.

(d) Thc total number of reserved posts 
for SCs|ST^ unfiled (category-wise) dur
ing the year 1981 may please be seen at 
attached statement-ITI. These vacancies 
could not be filled by the appointment of 
the members of Scheduled Castes or Tri
bes as adequate number of eligible SCjST 
candidates were not available. These pests 
are normally filled in a subsequent year.

Statement—I

Total number o f posts in each grade > cadro in the Ministry o f External Affairs

Cad r*:/Post No of Posts

1 Grad? I of I P S .....................................................................................  18

2 Grade II of IFS . . . . . . . . . .  22

3 Grade III of I F S ............................................................................ 81

4 Grade IV of IFS . . . . . . . . .  83

5 Senior Scale of IFS . . . . . . . . .  249

<5 Junior Scale of IFS . . . . . . . . .  100

7. Training reserves (Jr. Scale of IFS) . . . . . . .  50

fl. Leave Reserve . . . . . . . . . .  19

9. Training R e s e r v e ..................................................................  *9

10. Deputation Reserve . . . . . . . . .  20

11. Grade I of IFS ( B ) ...........................................................................  " 9

12. Integrated Grades II, III of IFS (B) . . . _ . 3*5

13. Grade IV of IFS ( B ) ...........................................................................  9*7

14. Grade V and VI of IFS (B) ......................................................... 690

15. Grade II Cypher Sub-cadre . . . . . . .  !95

16. Selection Grade of Stenographers Sub-cadrc . . . . .  50

17. Grade I of Stenographers S u b - c a d r e ...............................................  75

1 ft. Grade II of Stenographers S u b - c a d r e ...............................................  539



C?dre/Post ‘  ̂ >' No; of Posts

19. Grade III of Stenographers Sub-cadre « . . .

20. ISI/PRO/Information Offccrs . . . . . «

ai. Legal Officers . . . . . . . . .

aa. Research Officers . . . . . . . . .

23. Hindi Offcers . . . . . . .

24. Library Staff . .

25. Interpreters .

26. Technical Staff . *

27. Chauffeur*

28. Security Guardi (including doorman in Consulate General of India,
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New York) ajp

29. Daftrics, Despatch Riders, Jamadar*. . . . . . .  220

30. Peons . . . . . . . . .  298

31. Farash/S weepers/Cook 4.7

32. Isolated Posts . . . . . . . . . .  64

Statem ea—II

Total Number of Employees belonging to Scheduled Castes and Scheduled Tribes in the 
Ministry of External Affairs (catogory-wise) now working on reserved post'*.

Group Scheduled Castes Scheduled Tribes

Group ‘.V 

Group ‘B*

Group ‘C’

Group *D’

Statement -  III

Number of vacancies unfilled due to non-availability of Schcdutcd Castes/ Tribes candidates
during thc year 19H1,

Group Number of vacancies unfilled

Scheduled Castes Scheduled Tribe*

Group ‘A’ . . . . .  11 6

Group B’ . . . . .  41 40

Group ‘C * ................................................  37 25

Group ‘D* . . . . . .  NI L 37

«5

*33

9“

*49

8

*3

4"

120

*9

19

42

18

16

33

4!

1 *4
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Talks held with British prime minister

3119. SHRI R. L. BHATIA: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether during her brief stop-over 
at New Delhi on the 29th September, 
1982, the British Prime Minister, Mrs. 
Margaret Thatcher met thc Prime Minis
ter over ‘a working break-fast’; and

(b) if so, the outcome of the meeting?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI A. A. RAHIM): (a) Yes, Sir.

(b) The two Prime Ministers held dis
cussions on the broad ambit of Iudo- 
Britfth cooperation in economic and other 
matters. They also discussed major in
ternational issues including the ’atest situa
tion in West Asia. The tw:> leaders aso 
exchanged views on their respective visits; 
Mr*. Thatcher to China and Japan and of 
our Prime Minister to USA k  USSR.

Grant-in-aid to gandhi peace foundation

3120. SHRI M. RAM GOPAL REDDY: 
SHRI SUBHASH YADAV;

Will the Minister of EDUCATION 
AND CULTURE be pleased to state:

(a) whether Government have given 
grant-in-aid to Gandhi Peace Foundation 
under National Adult Education Program
me during the years 1977-78 to 1980-81;

(b) if so, how much grant--n-aid given 
year wise under this programme t i  all its 
branches!centres of Gandhi Peace Founda
tion;

(c) whether any grant-in-aid was civen 
to Bhagalpur Centre of this institution;

(d) if so, what aid was given year-wise 
during 1977-78 to 1980-81, particularly;

(e) whether any cases of misuse of 
money particularly by the Bhagalpu’* cen
tre of this Gandhi Peace Foundation have 
come to notice; and

(f) if so, the details thereof and thc 
action taken in this matter?

THE MINISTER OF Sl'ATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): fa) Ga
ndhi Peace Foundation had been sanction
ed grant-in-aid under the “Scheme oj 
Assistance to Voluntary Agencies working 
in the field of Adult Education.'* *

(b) to (d). A statement is attached. ^

(e) and (f). The Government has ap
pointed a Commission of Inquiry con
sisting of Shri Justice P. D. Kudal to in
quire into the working vnd activities of 
the Foundation including misuse of funds 
by it. Records pertaining to the grants 
sanctioned by this Ministry has been sent 
to the Commission. Further action will 
depend upon the findings of the Commis
sion.
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Marketing o f '  Clinic hSampoo by 
M/s. Hindustan Lever

3121. SHRI K. 'A. RAJAN: Will thc
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the action taken against Hindustan 
Lever by the Food and Drugs Administra
tion, Maharashtra State ‘for marketing 
Clinic Shampoo as a cosmetics item with 
medical properties on the lables;

(b) how Hindustan Lever have come 
out with a Clinic Special claiming still 
stronger medicinal properties and being 
marketed as a cosmetics item?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRl B. 
SHANK! ARAN AND): (a) and (b). The 
information is being collected and will be 
kid on thc Table of the Sabha.

Drugs Bannedin Developed Countries

3122. SHRI VISHWA NATH 
SHARMA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
Mate:

(a) whether it is a fact that there are 
many drugs developed by the multinational 
drug* companies that have been banned in 
the developed countries but still are being 
marketed in thc Third World countries; if 
so. the names of such drugs; and

(b) how many of these drugs have been 
banned in India during the last three years 
(year-wise)?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKAR AN AND); (a) No such infor
mation as to the names of the drugs which 
are banned in the developed countries but 
still are being marketed in the Third 
World countries, is available. So far as 
India is concerned, information regarding 
the withdrawal of certain drugs by some 
countries from their markets is received 
mainly through the World Health 
Organisation. So far information has 
been 'received on *20 drugs, which have 
boon banned/withdrawn in some countries. 
Out of these. 16 drugs have either been

banned or not approved for marketing1 in 
the country. In respect of the remaining
4 drugs, namely, <i) Nitrofuran com
pounds, (ii) Phcnformin, (iii) Halogenut- 
ed Hydroxyquinelinos and (iv) (Higher 
doso Lynestrienel products, a conscious 
decision was taken to permit the marketing 
of these drugs in thc country in consulta
tion with the medical experts subject to a 
cautionary statement and central indica
tions being given on the kibel/package in 
sert in some cases. Though the^e four 
drugs are banned in some countries yet 
these are still being marketed ijv a number 
of developed countries and all these drugs 
are official drugs in the Pharmacepoeias 
viz., Phonfor-min-B.P. 1980, Clioquinot- 
B.P. 1980 and U.S.P.XX.

(b) During the last three years Govern
ment have taken acUon to ban five drugs 

rations,

(i) Amidopyrine and its preparations,

(ii) Phenacetin ajnd its preparations,

(iii) Mothapyralene salts and its prepa
rations

(iv) Tetracycline Liquid oral dosage
preparations, and

(v) Hormonal pregnancy testing pre
parations.

Paying Remuneration to Indian and
American Nationals by 'American
Embassy Schools without Furnishing 
Information to Indian "Authorities

3123. SHRI R. N. RAKESH: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether the American Institute of 
Indian Studies (Hyderabad and Delhi) 
and American Embassy School are paying 
remuneration to Indian and American 
National Scholars and teacher in dollars 
and rupees and without furnishing ‘full 
information to Indian authorities about 
such payments; and

(b) whether the U.S. Embassy is also 
selling Indian currency in lieu of dollars at
20 per cent higher rate than market rate?
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THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI A. A. RAHIM): (a) and (b) The 
American Institute of Indian Studies is 
registered as a non-profit organisation in 
United States. There was an understand
ing when thc Institute was permitted to 
establish itself in India that the program
mes offered by the Institute would be sub
ject to prior approval by the Government 
of India. The approval of thc Govern
ment was limited only to these program
mes and not to the internal financial work
ing of the Institute. The Institute, how- 
ever^ does not pay Indian and American 
national scholars in dollars while they are 
in India.

The American Embassy School is regis
tered under the Societies Registration Act, 
1860. There is an understanding between 
the Government of India and the US Gov
ernment by which thc Government of 
India is dully notified and its acceptance 
sought for the recruitment of the School 
Staff of American nationality not exceed
ing 16 in number who arc to be treated 
as member of the staff of the Embassy of 
the United States of America in India. As 
such, they are entitled to relevant exemp
tions under the Income Tax Act of 1961. 
However, they would not be entitled to 
any other privileges and immunities nor
mally available to thc staff of the Em
bassy.

v In regard to the conversion facilities 
given by the American Embassy, it had 
been agreed in 1965 between the Gov
ernments of India and the USA thnt a 
portion of rupee funds according to the 
US from sale of acricultural commodities 
to India could be utilised by American 
tourists for travel and other purposes. Ac
cording, Reserve Bank of India authorised 
the US Disbursing Officer (or his agent) 
in thc US Embassy to encash dollar 
cheques etc., brought by American tourists 
against payment in Indian rupee*. It was 
stipulated by the RBI that the conversion 
rate should be no better than the par rate 
and the American Embassy is bound to 
abide by this stipulation.
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Medicines For Gynaecological Medicines

3125. SHRI NIREN GHOSH: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Government are aware that 
a notice ha* been issued about large num
ber of preparations used by women for 
various gynaecological disorders will soon 
be baned for manufacture and sale;

(b) how would the medical profession 
now treat these women who suffer from 
these JUordes; and

(c) alternative preparations evolved to 
replace the existing one in details?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN
KARANAND): (a) Yes. In the light of 
thc recommendation made by the Medical 
Experts tliai fixed dose combinations of 
oestrogen and progestational compound 
may be totally banned, it has been deci
ded to ban the manufacturing of these 
prenarations from 31st December, 1982 
anti to ban their sale from 30th June, 
19P3.

(b) and (c) Where thc medical profes
sion consider a combination of progesta
tional compounds and an oestrogen safe 
and necessary, they can administer the 
drugs separately.

Indian Doctors Working in other Coun
tries anil Loss to India

3127. SHRI S. M. KRISHNA: Will the 
Minister of HEALTH AND FAMILY 
WlELFARE be pleased to state:

(a) whether the World Health Organisa
tion has revealed that about 15,000 doc
tors from Iqdia are working in other coun
tries resulting in a loss of 144 million US

dollars to India as spent on them by way 
of training etc; and

(b the number of qualified doctors who 
have failed *to get employment^ during the 
last two years and have also to go out 
of the country?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN
KARANAND): (a) A WHO Study has 
noted that about 15,000 Indian doctors are 
presently working outside the country. It 
has further estimated that thc amount 
spent on their studies comes to around 144 
million US dollars.

(b) In view of the fact that there seve
ral coluntries to which Indian doctors mig
rate on th?ir own, such information is not 
available.

Names of Drugs for use in Gynaecolo
gical orders banned in Foreign Countries

3128. SHRI NIREN GHOSH: Will the 
Minister Gf HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether some drugs have been 
banned for the purpose of their use in 
Gynecological disorders in other countries; 
and

(b) if so. whether Government would 
indicate names of countries where these 
drugs have been banned for Gynaecologi
cal disorders?

THE MINISTER 6 f  HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN
KARANAND): (a) and (b) The Austral 
lian Government has ordered the withdra
wal of all pharmaceutical preparations 
containing higher doses of lynestrenol 
which are indicated for gynaecological dis
orders. So far as Tndia is concerned, on 
the advice of the Indian Council of Me
dical Research Government have allowed 
the countinued marketing of single ingre
dient preparations of lynestrenol although 
combinations of high doses of lynestrenol 
with oestrogen have now been banned.

Some other preparations such as Mena- 
trogen of Organon, Secrodyl of Glaxo 
Labs. And Orasecron/Disecron of Nicholas 
Labs are also not currently marketed in
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most developed countries including their 
counties of origin.

Bills Pending for Reimburesement in Saf- 
darjang Hospital, Delhi

3129. SHRI KRISHNA CfTANDRA 
PANDEY: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
-state:

(a whether it is a fact that a number of 
reimbursement bills for maternity are 
pending in Safdarjang hospital. New Delhi 
causing a lot of financial inconvenience to 
many Government employees;

(b) if so .how many bills are pending for 
payment and since when and uptG what 
date the bills have been cleared; and

(c) the reasons for delay and when the 
payment will be made for rest of the pen
ding bills and what special efforts are be
ing made in this regard?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN- 
KARANAND); (a) to (c). Only one 
claim for reimbursement is reported to be 
pending for want of some clarification 
from thc Medical Officers concerned, since 
September, 1982. It is expected to be clear
ed shortly.

Alleged Involvement of High Officials of 
BPT in Oil Sludge Scandal

3130. SHRI K. A. RAJAN: Will the 
Minister of SHIPPING AND TRANS
PORT be pleased to state:-

(a) whether the Docks * Manager, Bom
bay Port Trust was arrested recently and 
released on a bail of Rs. 10,000/- for hii 
alleged involvement in the oil sludge scan
dal

(b) if so, details thereof:
s

(c) whether it is a fact that after his 
release and BPT administration was sent 
a communication to this effect Docks 
Manager attended office on 21st Septem
ber 1982 and attended a meeting of BPT 
officials convened by the Union Transport 
Secretary:

(d) if so, the details; and /
(e) whether any further action has been 

taken against him?

THE MINISTER OF STATE IN I HE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI SITARAM KC- 
SARI): (a) Yes.

(b) A soap fauory at Sewri has a licen
ce from Bombay Port Trust to discharge 
its oily effluents into Hazi Bunder F iji 
Wharf Basin. Bombay Port Trust enters 
into contract with private party, offering 
thc highest bid, for removal of thc efflu
ents. The contract for the year which endod 
on 23-7-82 was awarded to M/s. Haji 
Soap Works, Bombay for a sum of Rs. 
2418. When the Docks Department of the 
Bombay Port Trust invited sealed tenders 
for a fresh contract, nineteen tenders were 
received and during the processing of the 
tenders one of the lower tenders seems (o 
have been tampered with and raised to 
Rs. 4,01,000 from Rs. 1,01,000. Thc 
Docks Manager, Bombay Port Trust p<u> 
sed orders that the tenders may be dis
charged and open auction held, advising all 
the nineteen tenders to participate in # thc 
auction. Accordingly, a public auction 
was held and the highest bid received +1* 
for Rs. 6 lakhs. Since thc hike in the 
offer received from earlier. amount of 
Rs. 2418 per year to Rs. 6 lakhs was in
triguing. Bombay Port Trust decided that 
it was not in thc public interest to confirm 
this auction and orders were issued to 
cancel this auction. Bombay Port Trust 
has also allowed the previous contractor to 
remove the oil slidge on month to month 
basis under the terms of the old contraC

On complaint by an aggrieved tenderer, 
a case under Sections 417—511-468-471 
read with 120 B of the I.P.C. has been 
registered by the General Branch. Crime 
Branch, C.I.D., Bombay. Shri P.S. 
Rangekar, Docks Manager, Bombay Port 
Trust was arrested on 20.9.82 and was re
leased on bail on the satpe day by the Ad
ditional Chief Presidency Magistrate, 28th 
Court, Esplanade, Bombay.

(c) and (d), Shri P.S. Rangnekar, Docks 
Manager was placed under suspension with
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effect from 27.9.1982 after following the 
procedure prescribed in the Major Port 
Trusts Act, 1963. Before his suspension, 
he attended his office and also the meeting 
taken by Transport Secretary on 21 Septem
ber, 1982, It may be added that at the 
time of this meeting on 21 September, 
1982, Transport Secretary had no infor
mation of the arrest and subsequent en
largement on bail of Shri Rangnekar.

(e) As stated above, a criminal case has 
been registered by thc General Branch, 
Crime Branch. C.I.D. Bombay. Further 
action is being taken by them.

Setting up a home for terminal cancer 
Patients of New Delhi

3131. SHRI RAJESH KUMAR SINGH: 
Will the Minister of HEAI TH AND FA
MILY WELFARE be peased to state:

(a) whether Government tire aware that 
no well know cancer experts from Bombay 
la ta  Memorical Hospital visited New 
Delhi recently to plan the setting up of a 
home for terminal cancer patients in New 
Ddhi;

(b) if so. whether they had discussions 
with some official and non-ofiicial person
nel of New Delhi in this regard: and

(c) what is thc reaction of Government 
to their planning?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN
KARANAND): (a) to (c). The Govern
ment have received a proposal for allot
ment of land for the Setting up of a home 
for Terminal Cancer Patients in New 
Delhi.

Number of persons educated under natio
nal adult education programme

3132. SHRI CHITTA MAHATA:
SHRI NAVIN RAVANI:

Will the Minister of EDUCATION 
AND CULTURE be pleased to state:

(a) the total number of persons educat
ed so far under the National Adult Educa
tion Programme since its inception State- 
wise and year-wLse; and

(b) the expenditure incurred and sanc
tioned so far for this purpose State-wise 
and year-wise?;

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) A 
statement showing State-wise number of 
persons enrolled under the Adult Educa
tion Programme during 1978-79, 1979-80,
1980-81 and 1981-82 is attached. Laid on* 
the table of the House. [Placed in Library. 
See No. LT—5558/82].

(b) A statement showing State-wise ex
penditure incurred during the last four 
years is laid on the table of the House.

fPlaced in Library. Sec No. LT—5558/ 
82].

Seeking of expert opinion before banning 
medicines used for gynaecological dis

orders

3133. SHRI NIREN GHOSH: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether the opinion of the expert 
body of obstetricians and gynaecologists of 
India was sought before ban notice on a 
large number of preparations used by wo
men for various gynaecological disorders 
was issued;

(b) if not, the reasons thereof;

(c) if the opinion was sought, what 
advice was given to the Ministry of Health;

(d) whether the opinion was accepted; 
and

(e) if not, the reasons thereof?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN
KARANAND): (a) to (e). Yes. The In
dian Council of Medical Research had 
convened a meeting of experts and invited 
comments from Endocrinologists and Gy- 
naecolegists in the country, before recom
mending the banning of fixed dose combi
nation of oestrogen and progestational 
compunds.
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Non acceptance of expert opinions about 
banning of medicines used for 

gynaecological disorders

3134. SH R I N IR E N  G H O S H : W ill the 
M inister o f  H E A L T H  A N D  F A M IL Y  
W E L FA R E  be pleased to  state;

( a )  w hether G overnm ent are aware 
a b o u t new s-item  in the  H in dustan  T im es 
o f  23 July , 1982 th a t the D rugs C oo tro lle r
o f  Ind ia  h as banned  h o rm onal p repara tions
used fo r  gynaecological d isorders because
o f  public pressure, even though  the experts
a n d  the IC M R  to  w hom  the m atte r waS
re ferred  h ad  advised against banning  these
drugs; and

(b )  if so, the reasons fo r  no t accepting 
the advice o f the  experts?

T H E  M IN IS T E R  O F  H E A L T H  A N D  
F A M IL Y  W E L F A R E  (S H R I B . SH A N - 
K A R A N A N D ): (a )  and (b ) .  T he G ov
ern m en t are aw are o f news-item  in  the 
H in d u stan  T im es dated  Ju ly  23, 1982 
a b o u t th s  banning o f m anufactu re  and  sale 
o f h o rm onal preparations. It is n o t correct
to  presum e th a t this has been done be
cause o f public pre^isure against the  recom 
m endation  o f Ind ian  C ouncil o f M edical 
R esearch.

In  fact it is on  the basis o f  the expert 
advice fro m  the IC M R  th a t the G o v ern 
m en t took  a  decision to ban  the fixed dose 
com bination  o f  oestrogen and progestatio- 
n a  com punds in  the country  spacifying a  
cut-off date fo r  its m an u factu re  as 31.12. 
1982 and fo r  its sale as 3 0 .6 .1 9 8 3 .

Printing presses engaged by NCERT

3135. P R O F. A JIT  K U M A R  M E H T A ; 
W ill the M in ister o f E D U C A T IO N  A N D  
C U L T U R E  be pleased to  state;

( a )  w hether prin ting  presses w ere en 
gaged by the N C E R T  fo r its text book p ro 
g ram m e fo r  th ree  years ending 31 M arch , 
1982;

(b )  if so, particu lars o f the presses en
gaged;

( c )  the num ber o f copies o f  books 
p rin ted  fo r N C E R T ;

(d )  to ta l value o f o rders executed fo r 
K C E R T ;

(e )  occasions w hen o rders were not 
executed in tim e; and

(f ) num ber o f  tim es and value o f pena
lties im posed by N C E R T ?

T H E  M IN IS T E R  O F  S T A T E  IN  THB 
M IN IS T R IE S  O F E D U C A T IO N  AND 
C U L T U R E  SO C IA L  W E L F A R E  (SHRI- 
M A T I SH E IL A  K A U L ) ; (a )  Yes, Sir.

(b )  A  sta tem ent is laid  o n  the table of 
the  H ouse. [Placed in L ibrary. See No. 
L T — 5 5 5 9 /8 2 ].

(c )  2 1 2 .5 1  lakhs.

(d )  Rs. 1 ,12 ,89 ,679.40.

(e )  146.

( f )  On 146 occasions penalties were im
posed to  the extent o f Rs. 2,74,728.45.

Entitlement o f  Director of NCERT ob

Complement of Term

3136. PR O F. A JIT  K U M A R  M EHTA: 
W ill the M inister o f E D U C A T IO N  AND 
C U L T U R E  be pleased to  state 
w hether on  the expiry  o f  his term  as 
D irector, N C E R T  the erstw hile  Direitor 
is en titled  to free-furn ished  accomodation 
and free chow kidars round  the clock and 
w ho bears the cost thereof?

T H E  M IN IST E R  O F ST A T E  IN  THE 
M IN IST R IE S  O F  E D U C A T IO N  AND 
C U L T U R E  A N D  SO C IA L W ELFARE 
(S H R IM A T I SH E IL A  K A U L ): Director, 
N C E R T  is entitled  to the  facility  o f  free 
furnished accom m odation  fo r a period of 
tw o m onths on re tirem en t as pe r rales 
o f the N C E R T .
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Supply of Surplus Gas by Bangla

3139. S H R I G . N A R SIM H A  RE 

S H R I C H IT T A  BASU; 

S H R I IN D R A JIT  GU PTA

W ill th e  M inister o f EX TER N A  
F A IR S  be pleased to state:

(a ) w hether it is a fact that Bans 
has surp lus gas w hich they are k 
supply  to  India;

( b )  w hether it is a fact that in t 
sence o f a  p ipeline the transhipm  
gas is no t possible;

( c )  w hether G overnm ent o f B 
desh has sounded us on this issui

(d )  if  so, ou r reaction?

T H E  M IN IS T E R  O F STATE iN 
M IN IS T R Y  O F  E X T E R N A L  AFl 
(S H R I A . A . R A H IM ): (a )  to (d ), 
to  exp lo re  th e  possibility o f impoi 
In d ia  o f  n a tu ra l gas fro m  Bangladesl 
h e ld  a t D acca  in Ju ly  1980. Thess 
w ere  ex p lo ra to ry  in  nature and n 
co m m itm en ts w ere m ade by either

Grant to Indian Institute of Manaj 
Training, Delhi

3140. S H R IM A T I PR A M ILA  
D A V A T E : W ill th e  M inister o f EE 
T IO N  A N D  C U L T U R E  be pleai 
s ta te ;

( a )  w hether it is a  fact that the 
In s titu te  o f  M anagem ent, Delhi^ has 
given g ran ts fo r  th e ir  program m es ( 
nagem en t training;
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(e) occasions when orders were aot
executed in time; and

(f) number of times and value of pena
lties imposed by NCERT?

t h e  m i n i s t e r  o f  s t a t e  i n  t h e
m i n i s t r i e s  o f  e d u c a t i o n  a n
CULTURE  SOCIAL W ELFA R E (SHRI 
M ATI SHEILA K A U L ): (a ) Yes, Sir.

(b) A statement is laid on the table of 
the House. VPlaced in Library. See No. 
LT— 5559/82].

(c) 212.51 lakhs.
(d) Rs. 1,12,89,679.40.

(e) 1‘56.
(f) On 146 occasions penalties were im

posed to the extent of Rs. 2,74,728.45.

Eniitleincnt of Director of NCERT on 
Complement of Term

3136. PROF. A JIT KUM AR M EHTA: 
Will the Minister of EDUCATION A. 
CULTURE be pleased to  state 
whether an the expiry of his term  a 
Director, NCERT the erstwh.le D .reaor 
is entitled to fr^e-furnished accomodation 
and free chowkidars round the clock ana 
who bears the cost thereof?

THE MINISTER OF STATE IN  T ^
MINISTRIES OF EDU CATIO N  AND
CULTURE AND SOCIAL W ELFARE 
(SHRIMATI SHEILA K A U L ); Director 
NCERT is entitled to the facility 
furnished accommodation for a 
two months on retirem ent as per rales
of the NCERT.
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Supply of Surplus Gas by Bangladesh

3139. SHRI G. NARSIM HA R ED D Y :

SHRI CHITTA  BASU:
SH RI IN D R A JIT  G U PTA :

Will the Minister of EXTERNAL A F
FAIRS be pleased to state:

(a) whether it is a fact that Bangladesh
has surplus gas which they are keen to 
supply to India;

(b) whether it is a fact that in the ab
sence of a pipeline the transhipm ent of 
gas is not possible;

(c) whether Government of Bangla
desh has sounded us on this issue; and

(d) if so, our reaction?

THE M INISTER OF STATE IN THE 
MINISTRY OF EX TERN A L AFFAIRS 
(SHRI A. A. R A H IM ): (a )  to  (d ) . Talks 
to explore the possibility of im port by 
India of natural gas from  Bangladesh were 
held at Dacca in July 1980. These talks 
were exploratory in nature and no firm 
commitments were made by either side.

Graat to Indian Institute of Management 
Training, Delhi

3140. SHRIM ATI PRAM ILA DAN- 
DAVATE: Will the M inister o f EDU CA 
TION AND C U LTURE be pleased to 
state:

(a) whether it is a  fact that the Indian
Institute of M anagem ent, D elhi has been 
given grants for their programmes o f ma
nagement training;

(b) if so^ what is the total amount given
since 1980’ till August, 1982;

(c) whether the Institute has been of
little value to the trainees sponsored by 
the Public Sector; and

(d ) if so, the reasons thereof?

T H E  M INISTER O F STATE IN  T H E  
M INISTRIES OF EDU CATIO N  A ND  
CULTURE A ND  SOCIAL W ELFARE 
(SHRIM ATI SHEILA K A U L ); (a )  No, 
Sir. There is no such recognised Institute 
in Delhi.

(b )to  (c ) . Do not arise.

Amendment of Motor Vehicles Act, Re
Payment of Compensation to Victims of 

Accidents

3141. SHRI K. M ALLANNA: Will
the M inister of SH IPPIN G  AND 
TRA N SPORT be pleased to state;

(a ) whether it is a fact that as per 
M otor Vehicles Act, the victim of an ac
cident has right to claim compensation 
without proving the offence of the driver 
who is not at fault and compensation has 
to  be paid;

(b ) if so, whether G overnment are 
aware that even if a driver is innocent, 
he will try to run away for fear o f being 
penalised for no fault o f his; and

(c) whether Government propose to 
amend the Act so that people should be 
penalised only if found guilty?

T H E  M INISTER OF STATE IN  THE 
M INISTRY OF SH IPPIN G  A ND  
TRANSPORT (SH R l SITARAM KES
R I): (a ) Yes Sir.

(b ) The M otor Vehicles A ct 1939. as 
recently amie.nded provides for grant of 
compensation to  the victims of accidents 
in all three types of cases, viz. compen
sation claims based on proof of fault, 
compensation claims based on no-fault 
basis and compensation claims in respect 
of Hit-and Run cases where the vehicle is 
not traceable.

According to the provisions of the M.V. 
Act, the responsibilty fo r payment of
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compensation on no fault liability basis 
rests on the owner/insurer of thc vehicle. 
Information about their particulars and/ 
or.that of the vehicle is relevant for com
pensation claim cases. It is immaterial if 
the driver himself runs away.

(c) No, Sir.

Loss incurred by Super Bazar

3142. SHRI SANAT KUMAR MAN
DAL: Will the Minister of CIVIL SUP
PLIES be pleased to state:

(a) tho total loss sustained by Super 
Bazar Organisation in the capital as per 
latest balances sheet available, say up till
1981-82; and

<b) what steps are being taken to cut 
down these losses?

THE DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES (SHRI 
MOHAMMED USMAN ARIF): (a) and
(b). As per audited balance sheet for 1978- 
79, the total accumulated loss as on 30th 
June 1979 of the Super Bazar, Delhi was 
to the extent of Rs. 81.61 lakhs. The ac
cumulated loss as on 30-6-1982 (privisio- 
nal and subject to audit) is expected to 
have com* down to about Rs. 22 lakhs.

The Store has consistently been making 
profits, since 1972-73. With thc overall 
inoprovemet in sales turnover and the ex
perience gained, the Store is expected to 
further improve its profitability in future.

False Calls Regarding Hijacking

3143. SHRI UTTAMBHAI H. PATEL: 
Will the Minister of CIVIL AVIATION 
be pleased to state;

(a) whether a number of incidents 
have happened in various parts of India 
during the 1st January, 1982 to 30th Sep
tember, 1982 for hijacking aeroplanes;

(b) how many telephone calls come for 
hijacking from various sources where these 
turned out to be false; and

(c) the number of times the planes were 
given *ate departure for investigation and 
the time taken thereto?

THE MINISTER OF STATE OF THE 
MINISTRIES OF CIVIL AVIATION 
AMn riV II  SUPPLIES (SHRI BHAG-

WAT JHA AZAD): (a) Yes.Sir, During 
the period 1st January, 1982 to 30th Sep
tember, 1982 there were three incidents 
of hijacking of aircraft in the country.

(b) None.
(c) Docs not, arise.

Advertisement Expenses of Na|ionali«ed 
Banks

3144. SHRI V1JAY KUMAR YA- 
DAV: Will the Minister of FINANCE 
be pleased to state:—

(a) whether there is a ceiling of 0.10 
per cent of the gross revenue on the ad
vertisement expenses of nationalised 
banks;

(b) whether in 1981 thc advertisement 
expenses of Punjab and ^md Bank amoun
ted to Rs. 42.01 lakhs and that constitut
ed 0.55 per cent of the gross revenue of 
the bank;

(c) whether a sizable amount out of 
this expenditure was released to defunct 
and non-existing periodicals and those 
with negligible circulation;

(d) whether most of the amounts re
leased in this manner were used to re
pay the ovcrdraiu/loaas already grant
ed to these defunct or non-exist perio
dicals;

(e) whether thc Deputy General Mana
ger while releasing these advertisement 
reaped pecuniary benefits in the shape of 
cuts ranging from 15 to 50 per cent of 
thc amount released; and

(f) if so, what action Government have 
taken in the matter?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a)
The Reserve Bank of India has advised 
all public sector banks in July, 1982 that 
their publicity expenditure should not 
exceed 0.1 per cent of thc bank’s gross 
earnines.

(b) As per the audited accounts of the 
Punjab and Sind Bank their advertisement 
expenses for the year ended 31-12-1981 
were Rs. 4209 lakhs which works out 
to 0.55 per cent of their gross earnings.
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(c) According to Punjab and Sind 
Sank as far as is known no amount was 
released to defunct and non-existing perio
dicals. Some advertisements, however, are 
released to small regional newspapers.

(d) According to Punjab^ and Sind 
Bank in case of a few publications enjoy
ing advance facilities with the bank, part 
of the amount released to them against 
advertisements is adjusted towards bank 
loans/overdrafts. But as far as is ascer
tainable these publications are neither 
defunct nor non-existing.

(e) and (f). According to Punjab and 
Sind Bank all bills for advertisements are 
properly scrutinised and payments are 
effected through cheques and credit ad
vices only. It has not come across any 
evidence indicating that any official of the 
bank has obtained any pecuniary gains 
from the amounts released.

Acquisition of Airbuses by I.A.

3145. SHRIMATI JAY ANTI PAT- 
NAIK: Will the Minister of CIVIL 
AVIATION be pleased to s*a*e:

(a) the total number of Airbuses and 
Aircraft acquired by Indian Airlines in
1982-83;

(b) whether Government have a propo
sal to acquire more such Airbuses and 
aircraft in the current financial year;

(c) if so. the total number of such Air
buses and Aircraft proposed to be purcha
sed in ^ is  year; and

(d) by which year jets can be operated 
by I.A. on all its routes?

THE MINISTER OF STATE IN THE 
MINISTRIES OF CIVIL AVIATION 
AND CIVIL SUPPLIES (SHRI BHAG- 
WAT JHA AZAD): (a) Indian Airlines 
acquired two Airbus and four Boeing-737 
aircraft during 1982-83.

(b) No, Sir.

(c) Does not arise.

(d) Low traffic demand on the routes 
presently operated by turbo-prop aircraft 
do not justify their operation by bigger 
jet aircraft in the near future. Jets can be

operated by Indiaa Airlines on all its 
routes only when the traffic demand im
proves or when a suitable small jet air
craft becomes available.

Meeting of Finance Minister with repre
sentatives of trade unions in L.I.C.

3146. PROF. MADHU DANDA-
VATE: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that the Finance 
Minister had a meeting with representa
tives of all the trade unions in LIC 
wherein he had suggested them to submit 
their concretised views on all the pending 
issues, including charter of demands, pro- 
posed split up of LIC and micro-proces- 
sors etc. and whether he had stated that 
the Government did not desire to have 
confrontation with the LIC unions; and

(b) if so, since the LIC unions had al
ready submitted their concretised views to  
the Finance Minister, do Government 
propose to initiate negotiations with the 
unions to settle the pending issues?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) and
(b) Many persons have been informally 
meeting the Finance Minister from time 
to time. They have given various sug
gestions and m'ade various demands for 
consideration of Government and the 
Corporation.

Export of Sugar

3147. SHRI MOHAN LAL PATEL: 
Will the Minister of COMMERCE be 
pleased to state:

(a) Whether it is a fact that sugar is be
ing exported; if so, the quantity 0f Sugai 
exported during the ye'ars 1980-81 and 
1981-82 and the quantity likely to be ex
ported during the current year;

(b) the names of the countries to whom 
the export of sugar is being made and at 
what rate;

(c) whether it is a fact that our country 
ha$ attained the target of sugar produc
tion; and

2508 LS— 10
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(d) if so, what measures are being taken 
to increase our sugar production to meet 
Che sugar dem and inside the country and 
alio earn foreign exchange by exporting 
itT *

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) Yes Sir.

The quantity of sugar e*P°rlcd during 
the financial years 1980-81 and 1981*82 is 
as follows:—

Year Qty. lakh MT Value
Rs. crores

1980-81 0.715 35.96
1981-82 1.386 49.22

The total quantity of sugar to be ex
ported during the current financial year 
has not yet been finalised

(b) During the current financial year 
sugar has been exported to Indonesia, 
U-Sj \ ., Egypt. China and Maldives at the 
best available international prices. ..

(c) and (d). In 1981-82 season, a record 
production of 84.34 lakh tonnes has been 
achieved. This has resulted in a large 
carry over of about 33 lakrn tonnes as on 
1st October’ 82. This increase in produc
tion has been achieved as a result of 
following measures taken by the Govcrn- 
«ient:

(i) Statutory minimum cane price 
payable by sugar factories in 1980-81 
and 1981-82 season were fixed at Rs. 13 
per quintal linked to 8.5 per cent reco
very as against Rs. 12.50 fixed for
1979-80 season. However, the cane pri
ces actually paid by the factories were 
much higher.

(ii) All India weighted average levy 
•agar prices for 1980-81 and 1981-82 
seasons were about Rs. 285 and Rs. 290 
per quintal respectively as against only

*IJs. 229 per quintal for 1978-79 season.

(iti) Incentive by way of excise duty 
rebate for early and late crushing for
1981-82 season were given.

(iv) Incentives for new factories and 
expanson projects were announced by 
way of higher free sale quota and con
cessional rate of excise duty.

(v) Licences are being granted for 
establishment of new sugar factories as 
well as expansions in existing units dur
ing 6th Plan Period.

Efforts 'are being made to maximise the 
export of sugar after meeting domestic 
requirements.

Squeeze in Credit Facility in State Bank 
of India in Bihar

3148. SHRI RAM AVATAR SHASTRI: 
Will the Minister of FINANCE be pleased 
to state:

(a) is it a fact that credit facility in the 
State Bank of India in Bihar has been 
squeezed;

(b) whether following temporary credit 
squeeze imposed by the Reserve Bank of 
India, the State Bank of India in thc State 
of Bihar has clamped blanket credit 
squeeze in case of all its clients including 
small scale industries;

(c) whether it is a fact that this has 
caused serious monitary crisis in case of 
small scale entrepreneurs who arc facing 
elosure;

(d) whether it is a f*ct that similar cre
dit squeeze has been relaxed in Delhi and 
other local head offices of the State Bank 
of India; and

(c) if the reply to (a), (b), (c) and (d) 
above be in affirmative, will Government 
intervene to restore the credit facility to 
small sacle industries in Bihar immediate
ly?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) to (c).
.State Bank of India have reported that 
they have not clamped blanket credit 
squeeze in Bihar. Although, during the 
latter half of the financial year 1981-82, 
the commercial banks including State 
Bank of India, were required to conform 
to enhanced cash reserve and statutory 
liquidity ratios, they had been specifically 
advised not to curtail the flow of credit to 
smaller borrowers in the priority sectors, 
which, intcr-alia, include small scale
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industrial units. During the current finan
cial year, measures have been taken to 
case the liquidity position of the banks 
and the banks have been advised to meet 
the credit requirements of the priority 
sectors the Integrated Rural Development 
Programme and the weaker sections. In- 
structionj have fclso been issued to the 
banks to raise thc share of priority sector 
advances in their credit portfolio to 40 
per cent by 1985.
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Duplicate Ration Cards

3150. SHRI HIRALAL R. PARMAR: 
Will the Minister of CIVIL SUPPLIES 
be pleased to state whether it is a fact that 
Food and Civil Supplies Department 
(Delhi Administration) does not issue 
duplicate ration cards even after getting the 
prescribed fee in case of original ration 
card is lost or mutilated by the food card 
holder and he is instead asked to produce 
police F.I.R. and affidavit on Rs. 27- 
stamp paper and if so, the reasons there- 

v for?

THE DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES (SHR! 
MOHAMMED USMAN ARIF): Accord* 
ing to information received from Delhi 
Administration, before issue of a duplicate 
food cardf it asks for a copy of police re
port regarding the lost card so as to pre
vent misuse of the same and also to estab
lish the applicant.

NOMINATION OF SO/ST* IN PUBLIC 
SECTOR UNDERTAKLNGS . .

3151. SHRI BHEEKHABHAI: Will the 
Minister of TOURISM be pleased to state:

(a) whether it is a fact that the Articles 
of Association of Public Sector Under
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takings under Jiis Ministry do not have any 
particular clause that debars nomination of 
persons belonging to SCc/STs as non-offi
cial Directors on Boards of all Public Sec
tor Undertakings;

•(b) if the answar to (a) be in the nega
tive, the reasons why persons of proven 
calibre having faith in Public Sector from 
industry, commerce, administration, trade 
unions^ or from social fields hailing from 
SC/ST are not nominated as non-official/ 
part-time Directors;

(c) whether ajiy recommendations to 
nominate outstanding personalities from 
SC/STs are pending with his Ministry, if 
so, the decision taken thereon; and

(d) the names of Public Sector Under
takings cand their subsidiaries under his 
Ministry on whose Boards non-official/ 
part-time Directors are to be nominated 
and their tenure?

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM (SHRI 
KHURSHEED ALAM KHAN): (a) No, 
Sir.

(b) and (c) Persons belonging to Sche
duled Castes/Tribes have been considered 
in thc past and appointed on the lTDC 
Board of Directors. Due consideration will 
be given to SCs/STs at the time of recons
titution of lTDC Board in March, 1983, 
taking into account the .needs of the Cor
poration and the expertise available.

(d) India Tourism Development Cor
poration Limited is the only public sector 
undertaking under the Ministry of Touri
sm. The tenure of ITDC Board is general
ly two years.

Export oriented projects for Textiles

3152. SHRI R.L. BHATIA: Will the 
Minister of COMMERCE be pleased to 
state: I

(a) whether there is any scheme under 
consideration of Government for establish
ing export oriented projects for textiles in 
a bid to reverse the downard trend in ex
ports, particularly those of fabrics;

(b) if so, the role envisaged in it for the 
private sector particularly the various Ex
port Promotion Councils; and

(c) how long will it take to clear it?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) to (c) The 
schemc for setting up of 100 per cent ex
port oriented scheme already in force also 
covers textiles. The details of the scheme 
are contained i,n the Ministry of Commer
ce Resolution dated the 31st December,
1980 appearing at Appendix-33 of Import 
and Export Policy for 1982-83. The pri
vate sector units are eligible to participate 
in it. In addition to the functions envisaged 
in para-2 of the said Resolution, the vari
ous Export Promotion Councils will con
tinue to play their normal role with res
pect to textile exports.

News-iteni Captioned “Trade Contracts 
with Poland in dollars”

3153. SHRI N. K. SHETWAT KAR: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether attention of Government has 
been drawn towards a news-item appear
ing in the “Financial Express” dated 5th* 
October, 1982 under the caption “Trad© 
contracts with Poland in dollars”;

(b) if so, the details and duration of 
the agreement and the names and status 
of leaders and other members of delega
tions of each country who visited either 
country;

(c) the details and reasons for execu
tion of trade contracts in US dollars in
stead of Indian rupees;

(d) the extent to which Tmdia is a gai
ner or loser in this bargain; and

(e) whether there is any proposal under 
the consideration of Government to eli
minate the trade with other Eastern Euro
pean countries; if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) to (d). In 
terms of the Trade and Payments Agree
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ment with Poland signed in January, 1981, 
which is valid upto December, 1985, Po
land is permitted to quote the terms of 
ps^yment for their exports to India in US 
dollars. However, payments will be 
effected in Indian rupees only, taking into 
account the dollar-rupee rate. In other 
words there is no change in the rupee trad
ing arrangement with Poland.

No delegation went from India to Po
land nor did any delegation come from 
Poland to India in this connection recent
ly.

(e) No, Sir.
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Issue of Coinpliimntar> /Ur Tickets by 
Air India

3155. SHRI S. M. KRISHNA: Will ihc 
Minister of CIVIL AVIATION be pleased 
to state:

(a) whether it is a fact that Air Jndia 
is issuing complimentary air iickcts to its 
regular customers once in a way through 
its travel agents;

(b) if so, what are the criteria fixed and 
adopted to issue such tickets; and

(c) the number of tickets issued and to 
whom during thc last one year?

THE MINISTER OF STATE OF THE 
MINISTRIES OF CIVIL AVIATION AND 
CIVIL SUPPLIES (SHRI BHAGWAT 
JHA AZAD): (a) Yes, Sir. Free tickets 
are issued to important commercial con
tacts for use on Air India’s domestic sec
tors.

(b) The criteria for issuing free pas
sages are benefits accruing to thc Corpora
tion due to:

(i) increased revenue generalioA

(ii) increased publicity, or \

(iii) in lieu of services rendered.
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(c) The foliowng is the break-down of 
free passages issued to important commer
cial contacts in India during 1981*82:

April

May

June

July

August

September

October

November

December

January

February

M ireh

T otal

1981-25 

1981-11 

1981— 12 

1981-  o3 

1981 — 28

. 1981-15

1981-44

1981—49

1981 —46

1982-37

1982 -40 

1982 - 33

348

Life Insurance Policies under Salary 
Scheme

3156. SHRI J. S, PATIL: Will thc 
Minister of FINANCE be pleased to state:

(a) the total number of Life Insurant* 
policies in force under Salary Saving 
Scheme, as on 31st March, 1981 and 31*t 
March, 1982; and

(b) the total sum assured under the 
above-mentioned policies as on 31st Marcfc, 
1981 and 31st March, 1982?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 

and (b). The new business under the Sala
ry Saving Scheme during the years ended 
31st March, 1981 and 31st March, 1982 
was as under:—

Year ended No. of policies 
(in lakhs)

Sum Assured 
(Rs.in crores)

31-3-81

31-3-82
5*58 

5’ 65

552

602

Figures of business in force under this 
Scheme are not separately maintained by 
the Corporation.
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Opening of Tourists Offices abroad

3158. SHRI ’ CHINTAMANI JENA: 
Will the Minister of TOURISM be pleas
ed to state:

(a) whether there is any proposal to 
open more tourist offices abroad, if so, ths 
details thereof; and

(b) what are the main function of these 
tourist offices and how they are success
ful?

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM (SHRI 
KHURSHEED ALAM KHAN): (a)
The Government has already decided 
to open new Tourist Offices at Colombo, 
Dubai and Kathmandu during ’he current 
year which are expected to start function*
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Year

*977 

i97ft 

*979 

19r o 

19P* 1

These statistics of international tourist ar
rivals to India do not include tnc nationals 
o f Pakistan and Bangladesh and also those 
from Nepal entering India through the 
land routes.

Introduction of Helicopter service 
by Mizoram Government

3159. DR. R. ROTHUAMA: Will the 
^Minister of CIVIL AVIATION hi pleased 
to  state:

(a) is it a fact that the Mizoram Gov
ernment proposes to introduce helicopter 
service fee civilians from Silchar to Aizawl 
with effrrt from September, 1982;

(b) i* so, the details thereof;

ing shortly, after completion of certain 
formalities. Besides, it is also proposed to 
open new Tourist Offices at Kuala Lum
pur, Caracas and Hong Kong.

i
(b) Tĥ » main functions of thc Tourist 

Offices are to piomote tourist traffic to 
India. This is done through various means 
—advertising, publicity, direct contact with 
the travel agents and tour operators, arrang
ing film shows, cultural programmes, tra
vel exhibitions rod fairs, dissemination of 
tourist information, liaison with travel 
writers, photographers, film and TV pro
ducers, encouraging them to visit and pro
mote India.

There has been a steady increase in the 
international tourist arrivals to India as 
will be s?en from the statistics of the last
5 years from 1977—81:—
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X *. of tourist IVrc* t.U f \ rcrrt.g r
arrival* to chai g< tlx* g' in

In<lia worM tourism

040.422 19-0 8 -3%

717*99:, \( V, 7-t%

2 '2 4 ■* %
1 00 - 0 4 *J 3 0%

r, r>

(c) if not, th^ reasons;

(d) when the Ministry propose t<j intro
duce the third level air scrviee in Mizo
ram; and

(e) is it a fact that at present, Mizoram 
is the only State or Union Territory in the 
North Eastern area still left out of the 
map of th: Indian Airlines?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND 
CIVIL SUPPLIES (SHRI BHAGWAT 
JHA AZAD): (a) No, Sir.

(b) Docs not arise.
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(c) and (d) The extension of Vayudoot 
service to Mizoram is not possible at pre
sent because of inadequate infrastructural 
facilities.

(e) No, Sir.

Trade deficit

3160. SHRI CHITTA MAHATA: Will 
the Minister of COMMERCE be pleaseJ 
to state:

(a) the estimated trade deficit for
1982-83;

(b) the estimated export and import for
1982-83; and

(c) steps Government have taken to 
reduce the trade deficit during the current 
fiscal year?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) to (c) It is 
difficult to quantify the estimated trade 
deficit or import for 1982-83 at this 
stage. However, the Govt, have fixed an 
export target of Rs. 8650 crores for this 
year. If the present trends in export per
formance t t d  import substitution continue, 
it is expected that deficit for 1982-83 may 
be lower than last year's deficit.

Government is making all-out efforts to 
maximise exports and also substitute im
ports wherever possible by way of gearing 
up the domestic production of the items 
of import like crude oil, fertilizers, steel, 
non-ferrous metals, edible oils etc., with 
a view to containing the trade deficit. The 
main thrust of the efforts made in this 
direction has been to remove domestic 
constraints on production both for export 
promotion and import substitution. Some 
of the principal measures that have been 
taken, in this direction, ars as follows:

(1) Exclusion of production for ex
port for the purpose of “licensed capa
city” and “dominance”;

(2) Permission to allow production of 
new articles for export where there is 
a variation in the article an industrial 
unit is licensed to manufacture;

(3) Favourable treatment to advance 
and modern technology imports for ex
port production which involve lump
sum payment of royalty;

(4) Free Trade Zone like treatment to 
all 100 per cent export oriented units;

(5) To allow automatic expansion to 
an expanded list of industries for the 
purpose of increasing production for 
exports;

(6) Expansion of period of pre-ship
ment credit at concessional rate of in
terest from 135 days to 180 days in 
respect of certain items of engineering 
and other export-oriented industries;

(7) Selective relaxation in restrictions 
imposed on new industrial undertakings 
in metropolitan cities to such units 
which produce for exports;

(8) The EXIM Bank which has been 
set up recently is expected to enlarge the 
provision of export finance;

(9) Exporters of enginnering goods are 
being supplied their requirements of steel 
at international prices. The difference 
between domestic price and international 
price is reimbursed to the exporters after 
the exports are effected;

(10) Streamlining of policies and pro
cedures to reduce delays in the disburse
ment of duty drawback;

(11) The exploration of the possibility 
of increasing exports of public sector 
undertakings;

(12) The policy for grant of cash com
pensatory support has been extended for 
further period of three years upto 31st 
March, 1985.

(13) The current Import Sl Export 
Policy for 1982-83 has been set in the 
frame of the “Productivity Year** and 
the imparative of generating further 
momentum of the export front.

Task Force on free Trade Zones at 
Mangalore

3162. SHRI K. MALLANNA: Will the 
Miniister of COMMERCE be pleased to 
state:

(a) whether Mangalore’s chances for a 
Free Trade Zone have brightened consi-
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dcrably with tfcle accent in export strategy 
being oriented towards liberation;

(b) whether any task force was asked to 
report the facts in this regard; and

(c) if so, the details regarding the recom
mendations?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) to (c) The 
question whether more Free Trade Zones 
should be set up io the country is under the 
active consideration of the Government. 
One of the term* of reference of Task 
Force set up under the Chairmanship of 
Shri P. L. Tandon was to suggest whether 
more Free Trade Zones should be opened 
in the country or not. The Task Force was 
not required to recommend locations of ‘he 
new Free Trade Zones. The main recom
mendations of Task Force may be seen in 
the statement laid on the table of the 
House. [Placed in Library. See No. LT— 
5560/82J.

Indo-Soviet Economic aud Technical 
Cooperation Agreement

3163. SHRI ARJUN SETHI: Will the 
Minister of FINANCE be pleased to state:

(a) whether it is a fact that some amount 
under the Indo-Soviet Economic and Tech
nical Cooperation Agreement signed in 
December, 1980 was paid to India;

(b) if so, the details regarding the amount 
so far utilised by Government out of this 
credit along with the projects which were 
to be undertaken under that Agreement; 
and

(c) whether the projects referred to in 
Part (b) above have been started with 
details thereof?

* THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJFE): (a) to (c) The 
Agreement on Economic and Technical 
Cooperation signed between India and the 
USSR on 10th December, 1980, provi
ded an economic credit from the Govern
ment of the USSR to the Government of 
India in the amount of Roubles 520 mil
lion for financing the rouble costs of the 
following mutually agreed projects:

(a) Construction of an integrated * ther
mal power plant of the capacity of 1260 
MW (with possibility of expansion upio 
3000 MW) in Vindhyachal together wilh 
stage wise construction of the Nigahi coal 
mine (at the Singrauli coal deposits) of the 
total capacity of 14 million tonnes of 
coal per annum, including 4.2 millioa 
tonnes in the first stage with two benefi- 
ciation plants and power transmission 
lines about 900 kms. long.

(b) Expansion of the Bhilai and Bokaro 
Steel Plants upto 5 and 5.5 million tonnes 
of steel per annum respectively through 
introduction of new technology and 
modernisation of equipment.

(c) Construction of Jhanjra coal mine 
of thc capacity of 2.8 million tonnes of 
coal per annum (including the sinking of
2 shafts).

(d) Integrated development of the first 
stage (4 million tonnes) of the Mukunda 
open-cast mine of total capacity of 12 
million tonnes per annum on the Jharia 
coal deposits, including coal production, 
construction of coal washeries. captive 
thermal power plant of about 100 MW 
capacity and transmission lin^

(c) Geological prospecting for coal in 
mutually agreed areas.

(f) Execution, in a mutually agreed pro
mising on-shore area, of integraed work 
for oil and gas including geophysical ex
ploration and drilling works, elaboration 
of basic technical concepts of develop
ment of the deposits and the installation of 
production facilities.

<g) Execution of works in order to in
crease oil production from idle and low 
productivity wells through repairs and
introduction of modern methods of pro
duction.

(h) In the field of irrigation, the prepara
tion of techno-economic feasibility study 
and the construction of an enterprise for 
the mannfacture of pre-fabricated reinfor
ced concrete structures for lining irrigation

t
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canals and the application of directional 
blasting techniques in the construction of 
can ah.

2. Thc value of the contracts so far 
concluded and the amounts so far disbur
sed are given below:—

(In Rs. Crores)

Projects Amount of 
foreign 
exchange 

released for 
contracts 
placed

Disbursements
made

, i .  ONGC (Renovation of sick wells) (Supply of equipment 
and Services) . . . . . . 2-564 1 • 127

2. Vindhyachal Thermal Power Project (Supply ol'equipmnu 
andservicrs) . . . . . . 295 000 0 021

3. Preparation of Detailed Project Report for the Nigahi 
Coal Project . . . . . .

1
28 13

4. Preparation of Detailed Feasibility Rep( rt ofr Mukunda 
Open Cast Mine • . . . . » 3 • 860 1 ‘ 544

5. Preparation of techno-economic feasibility study fur 
mmufacture of prefabricated rcinforced concrete 
structures and directional blasting teenniques 0259 0 004

6. f) putafion of Soviet Sprcilists for studying geoloigical/ 
g ophysical dita about coal deposits 0013 ••

Difficulties Faced by Handloom Factories

3164. SHRI G. Y. KRISHNAN: Will 
the Minister of COMMERCE be pleased 
to state:

(a) whether it is a fact that handloom! 
factories are facing some difficulties in 
the production of cloth for the weaker 
sections* due to high prices of yarn and 
staple;

(b) whether Governmnt are aware that 
there has not been any good response by 
the weavers due to the high price of yarn 
in the State of Karnataka;

(c) if so, what measures have been 
taken so far by Government in this re
gard; and

(d) whether Government are aware that 
rebate given to the weavers is being reali
sed forcibly and if so, what are the 
details in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) There has been

no significant increase in the price of yarn 
(Cotton, Staple and Silk) during the past 
few months.

(b) and (c) Do not arise.

(d) No such complaints have been 
received.

Deposit Credit Ratio for Rural Sector .

3165. SHRI ANANTHA RAMULU 
MALLU: Will the MINISTER OF FIN
ANCE be pleased to state:

(a) whether it is a fact that the deposit 
credit ratio of Banks is gradually becom
ing unfavourable to the rural sector;

(b) if so, what are the details in this 
regard for the last three years; and

(c) what measures are proposed or have 
been taken to improve off-take in the 
rural sector?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) to
(c) No, Sir. The credit deposit ratio of
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rural branches of all Scheduled Com
mercial Banks have been showing an in
creasing trend during the last three years 
as set out below:—

As at thc end 
of December

CD R itio 
(pt*r cent)

1979 * . . 56-20

191*0 • 5691

1981 60*62

These advances made through the rural 
branches do not, however, constitute the 
total advances of the banks utilised in thc 
rural areas. A study of occupation pattern 
of credit by population groups made by 
Reserve Bank in June 1977, revealed that 
of the Direct Finance to Agriculture, which 
is apparently utilised in rural areas, as 
much as 64.0 p jr cent was extended 
through branches other than rural.

The Banks have been advised to raise 
the proportion of priority sector crcdit to 
their aggregate credit to the level of 40 
per cent by 1985. By the same date banks 
credit to Agriculture and Allied Activities 
is targetted to constitute 16 per cent of thc 
banks1 total credit. Banks have also been 
advised to double the share of artisans, 
craftsmen and village and cottage indust
ries and small units (not requiring more 
than Rs. 25000) in their aggregate credit 
to the small industries sector. Banks are 
actively participating in the implementa
tion of the Intecrated Rural Development 
Programme (IRDP) and taking up schemcs 
incorporated in the District Credit Plans 
for joint implementation. These measures 
are expected to further increase the flow 
of credit in thc rural areas.

Failure of Individuals Companies in Re
payment of Loans and advances taken 

from public sector Banks

3166. SHRI N. E. HORO: Will thc 
Minister of FINANCE be pleased to state:

(a) whether there have been cases where 
targe number of individuals and companies 
including companies belonging to mono

poly and big business houses have failed 
to repay loans and advances taken from 
public sector banks inspite of repeated 
reminders in the last three years;

(b) if so, the details regarding the 
amount of loans and advances for which 
recovery procedures have started or are 
in process in between 1978—82 by na
tionalised banks including thc State Bank 
of India;

(c) what are the details in this regard, 
bank-wise and year-wise and thc amount 
involved in each case; and

(d) thc percentage of such loans to ihc 
total advances outstanding as on 31st 
March, 1982?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) Precise
details relating to defaults in the repay
ment fcf loans of public scctor banks 
taken by various categories of borrowers 
arc not available. Compilation of such 
data by the Reserve Bank of India through 
the vast network of branches will involve 
considerable time and efforts and this may 
not be commensurate with the results 
likely to be achieved. It is, however, true 
that some amounts are over due to the 
Scheduled Commercial Banks from various 
categories of borrowers. Thc causes for 
these overdues will vary from case to 
case. It is the responsibility of thc banks 
to pursue the borrowers and recover the 
amounts repayable.

(b) to (d) For thc period 1978—81, 
collection of banks-wisc details regarding 
the number of suit filed accounts and thc 
amounts involved as also the percentage 
of overdue advances t0 aggregate outst&nd* 
ing advances had been attempted as one
time operation. While complete informa
tion in regard to number of suit filed 
accounts and the amount involved in res
pect of 14 public scctor banks became 
available, similar information in respect 
of 7 other banks was only partially com
plete and for the remaining 7 banks such 
information could not be made available.

The information in respect of percen
tage of overdue advances to aggregate 
outstanding advances is complete only in 
respect of 13 banks.
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The above information had been collec
ted on one time basis but even then in 
spite of prolonged efforts all the relevant 
information could not be collected.

The available information given in the 
Itatement laid on the table of tfie House, 
f Placed in Library. See No. LT—5561/ 
82] however, gives a somewhat illustrative 
picture of the information sought.

Light and Sound unit in Poona

3167. SHRI V. N. GADGIL: Will the 
Minister of TOURISM be pleased to state:

(a) whether Government propose to 
establish “Light and Sound” units in va
rious historic tourist spots;

(b) whether it is a fact that the Depart
ment of Archaeology has objected to the 
establishment of one such unit at Shanwar 
Wada Palace in Poona; and

(c) if so, whether Government propose 
to establish such a unit in Poona with a 
view to attract tourists?

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM (SHRI KHUR- 
SHEED ALAM KHAN): (a) Government 
intend to set up sound and light shows at 
some selected places which fall along the 
approved travel circuits, subject to the 
availability of funds and inter se priority.

(b) and (c) The Maharashtra Tourism 
Development Corporation have sent a 
proposal for rendering financial assistance 
to instal Sound and Light Shows at the 
following three placs in Maharashtra:—

1. Shanwar Wada, Pune

2. Daulatabad Fort, Aurangabad District

3. Raigad Fort, District Raigad.

These proposals are still under conside
ration. After final decision is taken the 
matter will be referred to the Archaeolo- 

Survey of India for their clearance.

Exemption of rigs supplied fo tamil Nadu 
Government by Danish Government from 

Custom Duty.

3168. SHRI D. S. A. SIVAPRAKASAM: 
Will the Minister of FINANCE be pleased 
to state:

(a) whether Government of Tamil Nadu 
pleaded for exemption from custom duty 
and refund of the duty paid for its rigs 
supplied to it by Danish Government t«n- 
der ‘DANIDA’; and

(b) if so, the response of the Union 
Government thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PAT- 
TABHI RAMA RAO): (a) and (b) Yes, 
Sir. A request has been received from the 
State Government of Tamil Nadu for 
exempting from payment of import duty 
rigs gifted by the ‘DANIDA’ to the State 
Government for its Water Supply Pro
gramme. The request is under examina
tion.

In thc mean time, it is understood, the 
State Government has already paid duty 
and cleared some consignments of rigs and 
other equipments. Question of refund of 
duty already paid would not arise as tfie 
exemptions cannot be granted with retro
spective effect.

Operational difficulties in opening morning 
branch of Canara bank in R.K. Puram

3169. SHRI UTTAM RAO PATIL: 
Will the Minister of FINANCE be pleased 
to refer  ̂ to the reply given to Unstarred 
Question No. 243 on 13th August, 1982 
regarding opening of morning branches by 
Canara Bank and state:-

(a) what are the operational difficulties 
which lie in the way of the Canara Bank 
to open its morning Branch, R . K .  Puram, 
New Delhi at 8.30 a.m., when the Indian 
Bank in its close proximity is opening its 
Shantiniketan Branch at this time; and

(b) how does the Bank propose to over
come these difficulties from the point of 
view of customers’ facilities most of whom 
are working class people?
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THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) and (b).
According to Canara Bank their branch at 
R. K. Puram is catering to a mixed clien
tele comprising of officc-goers as well as 
commercial establishments. The bank, has, 
therfore, fixed the working hours from 9.00 
A .M . to 1.00 P.M. to suit majority of 
their customers. The branch also remains 
open on Sunday, essentialy for the benefit 
of the office-goers, etc., who may otherwise 
find it difficult to deal with thc bank on 
week-days.

Working of Swadeshi Group of Mills

3170. SHRI R N. RAKESH: Will thc 
Minister of COMMERCE be pleased to 
state ^

(a) the working results of the Swadeshi 
Group of Mills since take-over in 1978 un
der thc 1. D . R . Act;

(b) the steps being taken to ensure con
tinuing production and productivity in
crease; and

(c) whether NTC is following a moder
nisation scheme and if so, the investments 
so fbr made and proposed to be made in 
the interest of large work force and thc 
economy?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) Thc working 
results of thc Swadeshi Group of Mills 
since take-over are as follows:-

Year Workirg rrsultt
(Provisional)

(Ri. in lakh*) 

200 OO Profit 

61 48 „

68 51 ,,

777-58 Lorn*

(b) To ensure continued production and 
productivity, steps have been taken for 
timely procurement of materials and es

1978-79

1979-80

1980-81

1981-82

sential stores for proper maintenance of 
plant and equipment.

(c) No investment has been made on 
modernisation of these mills so far. Invest
ment on modernisation of the mills could 
be considered only after their future has 
been decided.

Disputed excise duty of cigarette com
panies

3171. SHRI A. MUTHUKUMARAN: 
Will the Minister of FINANCE be pleased 
to state:

(a) whether it is a fact that the entire 
cigarette industry has gone to court to de
termine thc method of arriving at thc as
sessable value ujs 4 and if so, the names 
of the companies who have gone to the 
court; and

(b) since how long has Sec. 4 of the 
Central Excise Act valuation matter been 
in court and what are the accumulated ex
cise duty amounts which are at dispute in 
respect of each of the companies involved?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PAT- 
TABH! RAMA RAO): (a> Th? foJ»ow*ig 
cigarette companies have gone to Court:-

1. IT.C. Limited.
2. Golden Tobacco Company.
3. Goodfrey Philips (I) Ltd.
4. Asia Tobacco Company.
5. J & K Cigarettes Ltd.
6 Vazir Sultan Tobacco Co. Ltd.
7. Nav Bharat Tobacco Company.
8. National Tobacco Co. Ltd.
9. Universal Tobacco Co. Ltd.

10. Duncan Agro-Industries Ltd.

(b) The present section 4 of the Cen
tral Excise & Salt Act, 1944 came into 
force with effect from 1.10.1975 and since 
then the cigarette manufacturing com
panies have gone to Courts from time to 
time in valuation matters.

The accumulated excise duty amounts 
which are in dispute in respect of each of 
the companies are being collected and will 
he laid on the Table of the House.
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Experimental Cement of Rubber Board 
Chethakkal

3172. SHRI B. K. NA1R: Will the
M*iister of COMMERCE be pleased to 
state:

(a) whether it is a fact that the rubber 
plantation in the experimental centre ot 
thc Rubber Board at Chethakkal whuh 
comes under the definition of plantation 
under the Plantations Labour Act is not 
treated by the Board as a separate unit 
in the matter of accounts;

(b) whether the unit as such has been 
earning substantial profits through sale 
of natural rubber and seedlings and other 
transactions;

(c) whether the workers concerned have 
been agitating for yearly bonus as in simi
lar plantations and other benefit; and

(d) his reaction thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) and (b). The 
expenditure concerning the Central Ex
perimental Station of the Rubber Board 
at Chethakkal is booked separately by the 
Rubber Board. However, no separate pro
forma accounts are being maintained by 
the Board. Since no profit and lotis account 
is being maintained, it is not possible to 
ascertain the profit or loss in this regard.

(c) m d (d). The workers in the Central 
Experiment Station are granted ex-gratia 
at thc rate of 8-1/3 by the Board.

Directions by Government to Export 
Promotion Councils to give Certain

• Powers to Government

3173. SHRI M. RAJASEKARA MUR
THY: Will the Minister of COMMERCE 
be pleased to state:

(a) whether Government have directed 
the Federation of Indian Export Organi
sations and the Export Promotion Councils 
by .means of letter No. 6/1/M DA/82 
dated the 4th January, 1982 and also by 
means of similar letters to amend the 
Memorandum and Articles of Association 
giving certain fpowers to Government 
**™*ntinned in the notice issued;

(b) the number and names of the Ex
port Promotion Councils which have car
ried out the amendments as per the wishes

% of Government;

(c) the number and names of the Ex- 
port' Promotion Councils which have not 
implemented the direction of Government; 
and

(d) if the direction is not implemented 
what further action Government propose 
to take in the matter?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) Yes, Sir. Ex
cept the circular dated 4th January, 1982, 
there has been no other letters.

(b) Out of the 15 Councils receiving 
grants-in-aid from the Government for 
their administrative expenditure, three 
Councils, viz. Handloom EPC, EPC for 
Finished Leather and Leather Manufac
turers, Kanpur and Wool and Woollens 
EPC have incorporated the article propos
ed in the circular cited above.

(c) The rest of the twelve EPCs. (state
ment attached) have initiated action to 
place the matter before their Committee 
of Administration or to obtain the concur
rence of Company Law Board.

(d) In view of the foregoing the ques
tion does not arise.

Statement

S. No. Name of the EPCs

1. Sports Goods EPC, New Delhi.

2. Plastics and Linoleum EPC, Bombay.

3. Eng’Vaeering EPC, Calcutta.

4. Gem and Jewellery EPC, Bombay.

5. Processed Foods EPC, New Delhi.

6. Shellac EPC, Calcutta.

7. Basic Chemicals, Pharmaceuticals k  
Cosmetics, EPC, Bombay.
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8. Chemicals and Allied Products EPC, 
Calcutta.

9. Silk and Rayon Textiles EPC, Bom
bay.

10. Cashew EPC, Cochin.

11. Spices EPC, Ernakulam.

12. Leather EPC, Madras.
Revival of Textile Industry

3174. SHRI HARIKESH BAHADUR: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether his attention has been 
drawn to the need to utilise the present 
recession to revive the textile industry; 
and

(b) if so. the remedial steps takenjpro- 
posed in this regard (Times of India* 
dated 4th October, 1982)?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) The existing Textile Policy provides 
for balanced growth taking into account 
the competing interests of varioas sec
tions of the industry as well as the cot
ton economy. Accordingly steps have 
been taken to increase indigenous capa
city for production of man-made fibres! 
yams and availability can be supplemented 
by imports under O.G.L.

In the current budget fiscal levies were 
also announced to encourage the use of 
desirable blends of polyester yarn.

Recoveries from some Employee* of 
DTDC

3175. SHRI NAWAL KISHORE 
SHARMA: Will thc Minister of TOURISM

nleaseri to state:

(a) whether it is a fact that certain re
coveries are pending against some em
ployees of Delhi Tourism Development 
Corporation;

(b) if so, the names of the employees 
and thc posts they are holding. with 
details of the amount to be recovered from 
each of them;

(c) the steps taken to recover fully the
amount; and

(d) what action has been taken against 
thc employees of Delhi Tourism Develop
ment Corporation for misappropriation of 
Oovernment money?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI 
KHURSHEED ALAM KHAN): (a) Tlie 
outstanding amounts include the unsold 
stock of tour tickets and literature and are 
a part of the running account for the 
sale of these items. These are deposi
ted from time to time by the concerned 
employees.

(b) A statement showing the names of 
the officials and the balance amount (run
ning account) as on 25.9.82 is attached.

(c) The amounts are deposited # by the 
employees from time to time and the un
sold stock is kept with them for sale 
through the different Information Coun
ters.

(d) Consistent efforts are always made 
to square up thc accounts as early as pos
sible. Action against the employees (if 
any) will arise only after final reconcilia
tion of the accounts are made.
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S. No. Name Amt.
outstandings

on
31-8-1982

Stock 
deposited 

w.e.f. 
1-9-82 to 

25-9-82

Amt. 
deposited 

w.e.f. 
1-9-82 to 

25-9-82

Amt. out
standing 

on 
26-9-82

Remarks

1 2 3 4 5 6 7

1. Sh. Raj rv Sharma 4,936 00 , . 1,801 00 3»I35’ ° °

2. Sh. Raj Kumar 4*533*5° 2,430 00 2,103 50

3 Miss Anu Singh 16,670 00 16,67000

4 Miss N.imrta Arora 27,97500 2,762 00 5,79800 19,41500

5 Miss H trpreet Rtkhi 31,241 00 280 00 3,o7o 00 27,8900

6. Sh. Shailcndra Dist 11,27500 720 00 3,465-00 7,090 00

7 . Sh. CHandcr shaker . 25,845 00 •• 6,395 ° ° 19,45000

8. Sh. Rajinder Singh 15,11000 3,00.00 12,11000

9 Sh. Suryakant 7,634 00 2,795 ° ° 2,153-00 2,68600

10 Sh. S. M. Z'Udr Ali 2,680* 5o 2,680-50

11. Sh. Sunil Gaur 778*00 7 7 8 5 °

12. Sh. U. G. Misiira 4,574 oo •• 750 00 3,824 00

*3 Mrs. Asha Ahluvvralia 20,248 00 20,248-00

14. Miss R  mjana Oulnti 610 0 0 305 00 305-00

15- Miss S^rita Sexena 9>5#7 ’5° 3,510 0° 1,840 00 4»237* 5°

16. Sh. Amitabh Sharma 1,071-50 •• 1071.50

1 7- Sh. Ashok K ikkar 1,883-50 1,883-50

18. Sh. Ind'rsatn Bansal . 14,245 00 775 ° ° 13,470 00

id - Sh. S ’v iil Mattoo 5,900-00 720 00 5,180 00 Nil

20. Sh. M in ik in t Chopra 11,980-00 11,98000

2 T. Shri P. K . Srivas . 23,763-00 23,763 0°

22. Misr, Nc^hm Sharma 26,602*00 3>994 ° ° 22,608 00

23- Sh. Ash ok Mago 16,638 00 30-00 3000 16,608-00

»4 Shri Kailash Chand 
Pipal

20,508-00 00 0
1 C
O 8 18,490 00 6,563-00

Excess

25- Sh. Kamal Singh 9,671 00 350 00 9,321 00

a6. Miis Geeta Gupta 22,91500 8,240-OO 14,736 00 61 00

• 7- Miss Ajanta Sanyal 13,675-00 I3>675*°°
28. Sh. Pramcd Kumar 

Sharma
12,35000 2,730 OO 5,973*°° 3,64700

2508 LS-—11
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I 2 3 4 5 6 7

ag- Sh. Siiijay Kapoor 4,36500 .. . . 4,365 GO

30. Sh. Sushcel Saxena 1,17500 .. 1,17500

31- Sh. Pradeep Kumar 51300 . . 129-00 384 00

32. Mrs. Anjali Jain 9,361 00 .. 1,000 00 8,361 00

33- Sh. M. S. Sridhar 38600 .. 386 00

34- Mrs. Madhvi Sridhar i83 00 . . 183 00

35- Mrs. P. K. Usha 2,72800 .. 2,72800

3«- Shri Suman Sharma 1,66300 . . 1,663 00

T o t a l  . 3,35,24400 . . 76,234 00

Sd/- Sd/- Sd/-
(L. K. Giilati) (P.K. R^stog!) ^H.K, Raizad^)

Accounts A".5istant A)Stt. Accountant Manager (Finance)

Drain on Foreign Exchange Reserves due 
to Discounting by Airlines

3176. SHRI DAULATSINHJI
JADEJO: Will the Minister of FINANCE 
be pleased to state:

(a) whether Government are aware that
large scale discounting; by iabout 35 
airlines is causing drain on scarce foreign 
exchange reserve since Reserve Bank of 
India permits remittance of earnings on 
the basis of face value of tickets minus 
inflated expenditure; and

(b) what are the various steps Govern
ment are taking op contemplating to take 
to arrest this unethical practice?

THE MINISTER OF FINANCE (SHRI 
PRANAB M UKHERJEE): (a) and (b). 
The illegal discounting of fares and simi
lar unethical practices adopted by a 
number of foreign airlines operating to| 
from India have been brought to the 
attention of the Govenmient. Appro
priate action is taken in such cases under 
the Foreign Exchange Regulation Act.

Development of Kumbhalgarh port is 
Tourist Spot

3177. SHRI DEEN BANDHU 
VERMA: Will the Minister of TOURISl^ 
be pleased to state:

(a) whether Government have any plan 
to develop Kumbhalgarh Port as a touristj 
spot;

(b) if so, whether any survey team was 
ever deputed for survey;

(c) whether it is a fact that the Port 
of Kumbhalgarh is situated on a high 
altitude which can simultaneously be devfr 
loped into a tourist beauty spot as well as 
a  hill station; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM (SHRI 
KHURSHEED ALAM KHAN): (a) 10 
(d). The Ministry of Tourism has had got 
prepared a Master Plan (Land-use Plan) 
for Mewar Complex through the Central' 
Town and Country Planning Organisatioo 
(TOPO) of the Ministry of Works am) 
Housing at an estimated cost of Rs. 3.50
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iakhs covering Haldighati, Rakta-Talai, 
Gogunda, Kumbhalgarh and Chavand. 
This Master Plan has since been submit
ted by the TOPO and/a copy of the same 
has been sent to the Govt, of Rajasthan 
for their approval and notification under 
the local Town and Country Planning Act. 
The development works as per Master 
Plan will be taken up subject to the availa
bility of funds and inter-se priorities after 
the State Govt, has taken action in the 
matter.

Request from Gujarat for Imported 
Palmolein Oil

3178. SHRI R. P. GAEKWAD: Will
the Minister of CIVIL SUPPLIES be 
pleased to state:

(a) whether Gujarat State Government 
has intimated the Centre of its demand of 
imported palmolein oil for the year 1981- 
82;

(b) if so, the quantity of palmolein oil 
allotted to that State from November,
1981 till September, 1982;

(c) whether the allotted quantity falls 
short of the total requirement of thal 
State for palmolein oil; and

(d) if so, whether the Centre proposes 
to meet the shortfall jfi the remaining 
months, in view of the actual need and 
performance of Gujarat State?

THE DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES (SHRI 
MOHAMMED USMAN ARIF): (a) to (d). 
For the oil year 1981-82 (November,
1981 to October, 1982) the Gujarat State 
Government had indicated its requirement 
of imported edible oil at 1,06,000 MTs. 
Allocation of imported edible oils for Pub
lic Distribution are made from month to 
month on the basis of various factors, 
such as demand. consumption pattern, 
availability of indigenous edible oils in the 
State|region, availability of stocks with 
State Trading Corporation, allocations 
made earlier and quantities lifted against 
them.

Gujarat is one of the important oil 
producing States in the country. Apart 
from groundnut oil, it also produces 
sesame, rapeseed and mustard oils. In 
also gets soyabean and rapeseed oil im
ported by the National Diary Develop
ment Board. In addition, allocations of 
imported palmolein oil are being made to 
Gujarat by Central Government.

During the period November, 1981 to 
October, 1982, 43,565 tonnes of palmo
lein oil have been allocated to Gujarat for 
public distribution system and on the basis 
of the factors mentioned above, by and |  
large, this allocation is considered ade
quate.

Representation to civil accounts Employees 
Association in office council of Ministry

3179. SHRI M. ARUNACHALAM: 
Will the Minister of FINANCE be plea
sed to state:

(a) is it a fact that Civil Accounts Em
ployees Association of Ministry of Finance 
has been recognised by Government; and

(b) if so, the reasons why no represen
tation has so far been given in the Office 
Council of Ministry of Finance to the As
sociation in spite of repeated requests 
from the representatives?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PATTABHI RAMA RAO): (a) An asso
ciation known as “Central Accounts Em
ployees Association” has been recognised 
by the Government. The recognition is 
purely to give them the facility of corres- 
pondence with the Government and re
presentation of the collective grievances of 
the members and not for J.C.M. purposes.

(b) As mentioned above, the recogni
tion given to the Association was not for 
J.C.M. purposes and as such no represen
tation has been given to this Association 
on the Office Council of tEe Ministry,
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Agreement with USSR for supply of 
Machine Tools

3180. DR. VASANT KUMAR PAN
DIT; Will the Minister of COMMERCE 
be pleased to state:

(a) whether India has signed an agree
ment with the USSR in December 1981 
for the supply of machine tools;

(b) if so, the quantity already supplied 
or to be supplied and tine value thereof;
I

(c) the commodities India woukJ be 
importing from the USSR as part of the 
agreement; and

(d) whether the payment will be made 
in rupees or roubles and the extent to 
which India will be a beneficiary?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) A trade pro- 
locol was signed with the USSR in Decem
ber, 1981 which provides, inter alia, for 
export of machine tools to thc USSR, in 
1982. In pursuance of this protocol con
tracts for exports were to be concluded 
between the exporters in India and the 
importing organisation in the USSR.

(b) The details of the quantityfvalue of 
machine tools supplied or to be supplied 
are not available with the Government 
However, according to provisional estima
tes, mahine tools for a value of Rs. 9 
Crores would be supplied to USSR in
1982.

(c) The trade protocol provides for a 
list of exports to the USSR and a list of 
imports from the USSR. There is no 
point to point balancing. The overall ex
ports are expected to balance with overall 
imports.

(d) The payments for exports will be 
made in Indian Rupees. Payments for 

"exports as well as imports are made in 
Tndian rupees, without recourse to free 
fcAreign exchange, on a balanced basis.

Selling of Harmful waste Tea by Tea 
Board

3181. SHRI H. N. NANJE GOWDAr 
Will the Minister of COMMERCE Be 
pleased to state:

• (a) whether the Central Government 
have recently urged the Tea Board, Drug 
Controller and all tea producing States to 
help in enforcing the Prevention of Hood 
Adulteration Act;

(b) whether it is a fact that Tea Board 
is selling waste tea which is harmful for 
health to the public;

(c) if so, whether Government propose 
to inquire into the matter;

(d) if so, by when; and

(e) what other steps Government pro
pose to take in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATH.): (a) No, Sir.

(b) No, Sir.

(c) to (e). Do not arise.

Repairing National Highway No. 53 
Between Badarpur and Silchar

3182. SHRI SONTOSH MOHAN DEV: 
Will thc Minister of DEFENCE be pleas
ed to state:

(a) whether it is a fact that National 
Highway No. 53 between Badarpur and 
Silchar (Assam) is in a deplorable condi
tion; and

(b) if so, what steps Government have 
taken to repair this road which is the 
life line of Mizoram. Manipur and Ca- 
char?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K. P. 
SINGH DEO): (a) National Highway No. 
53 between Badarpur and Silchar wa* 
taken over by the Border Roads Organisa
tion frdtn thc Assam PWD in December,
1981. Thereafter, the condition of the 
road has been assessed by a Board of 
Technical Officers. It has been reported
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that the riding quality of the road is not 
satisfactory in certain stretches. At Km. 
19 there is the problem of erosion by the 
Burak river also.

(b) The road is proposed to be impro
ved to National Highway specifications in 
a phased manner. Pending these works, 
certain repairs were carried out in 1981- 
82. In the current year, special repairs 
at an expenditure of about Rs. 30 lakhs 
are proposed to be carried out. A tem
porary diversion, taking the road alignment 
to the south of the Railway line is plan
ned in Km. 19 to avoid erosion by the 
Barak river.

Development of Tourist Places in Mayur- 
bhanj District of Orissa

3183. SHRI MANMOHAN TUDU: 
Will the Minister of TOURISM be pleas
ed to state:

(a) what are the efforts made by the 
Central Government to develop the 
places of tourist importance in Mayur- 
bhanj district of Orissa; and

(b) the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI 
KHURSIIEED ALAM KHAN): (a) and 
<b). Plans for the establishment of a 
Forest Lodge at Similipal in Mayurbhanj 
District of Orissa are under preparation* 
An allocation of Rs. 50.00 lakhs has been 
made by the Central Ministry of Tourism 
for the project during the Sixth Five Year 
Plan. The State Government is also 
participating in this project by providing 
free land, water, approach road, street 
lights, electricity connection and staff 
quarters.

Pakistani Troops near Indian Borders

3184. SHRI BALKRISHNA WASNIK: 
Will* the Minister of DEFENCE be 
pleased to state:

(a) whether there is any truth in the 
reported news item that 3,50,000 troops 
by Pakistan have been brought close to 
the border with India, new military air

fields and strategic roads were being 
feverishly built and a system of deep re
connaissance of Indian territory was being 
prepared with the assistance of a super po
wer; and

(b) if so, what is the reaction of Gov
ernment to this military development ac
ross the border?

THE MINISTER OF DEFENCE (SHRI 
R. VENKATARAMAN): (a) and (b).
There are no reports to suggest any re
cent unusual concentration of Pakistani 
troops along the Indian borders, or any 
significant increase in Military activity 
along Pakistan’s borders with India.

Government are aware that Pakistan 
has, over the years, built some airfields 
close to the border with India and that 
some roads are being constructed or im
proved.

There is no reliable information of any 
scheme of deep reconnaissance into Indian 
territory being prepared with external as
sistance. Government monitor all deve
lopments affecting the country’s security 
and initiate appropriate measures to main
tain full defence preparedness.

Number of Official foreign tours under
taken by Union Ministers]M.Ps)Officials

3185. SHRI ATAL BIHARI VAJ
PAYEE:

SHRI SURAJ BHAN:
SHRI A. K. ROY:

Will the Minister of FINANCE be 
pleased to state:

(a) number of official foreign tours dur
ing each of the last three years and the 
current year undertaken by Union Minis
ters, M. Ps. and officials; and

(b) how many of them participated in 
these tours and how much expenditure 
was incurred?

THE MINISTER OF STATE IN THE 
MINISTERY OF FINANCE (SHRI 
PATTABHI RAMA RAO): (a) and (b). 
The information for the years 1979-80,
1980-81 and 1981-82 and for the period
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from 1-4-82 to 30.9.82 is being collected 
and will be laid on the Table of the House 
as early as possible.
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Licence to Hindustan Lerer for doing 
Jobbing work for other Companies

3187. SHRI NARAYAN CHOUBEY;
SHRI M.M. LAWRENCE:

Will the Minister of CIVIL SUPPLIES 
be pleate* to state;

(a) whether Hindustan Level carries a  
licence for doing jobbing work related to  
refinement of oils for other companies; 
and

(b) if so, thc details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES (SHRI 
MOHAMMED USMAN ARIF): (a) No, 
Sir.

(b) Does not arise.

Installed Capacity Utilisation by II.A.L.

3188. SHRI BHOGENDRA JHA: Will 
the Minister of DEFENCE be pleased to 
state:

fa) thc achievable annual capacity of 
H A L.. Bangalore and to what extent 
these capacities are utilised;

(b) whether thc above unit is hanker* 
Lng for more orders; and

(c) if so, the reasons therefor and the 
implications thereof for our self-reliance, 
and the remedial measures thereabout?

THE MINISTER OF DEFENCE (SHRI 
R VFNKATARAMAN): (a) to (c).While 
the achievable annual capacity of all the 
HAL factories is presently of the order of 
155 lakh Standard Man Hours (SMH), the 
overall capacity utilisation during 198I-$2T 
was about 70 per ccnt. However, thc 
capacity utilisation of the Bangalore unit 
of HAL was 55 per cent in 1981-82,

Several steps have been takenjare being 
taken to improve the utilisation of capa
city of the Bangalore unit of HAL by 
resort to both traditional and non-tra- 
ditional sources, but without detriment to 
the prime objective of self-reliance.
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Consumption and Production of Cotton

3190. SHRI CHITTA MAHATA: Will 
the Minister of COMMERCE be pleased 
to state:

(a) the quantity of cotton consumed 
in the textile mills of the country since 
September, 1981 till date and the produc
tion of cotton during the same period;

(b) what steps Government have taken 
to boost the production of cotton in the 
country and the progress made so far in 
the matter; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) The consump
tion of cotton by Mill Industry and the 
production of cotton in the country for the 
cotton season September 1981 to August
1982 are estimated at 70.35 lakh bales 
and 84.00 lakh bales respectively.

(b) and (c). To boost the production 
of cotton in the country to achieve the 
Sixth Plan target of 92 lakh bales, the 
following strategy has been adopted:—

(i) Accelerating i h t spread of im-
-------j  ~«¥*siiirtinn technology.

(ii) Stepping up of the area under 
irrigated cottons particularly under the 
command of major and minor irriga
tion projects.

(iii) Maximising the area under 
hybrid cottons.

(iv) Integrated pest management.

The efforts to boost cotton production 
with the adoption of improved technolo
gy were initiated from 1971-72 with the 
launching of a Centrally Sponsored 
Scheme viz. Intensive Cotton Develop
ment Programme.

The extent of progress made in the 
production of cotton would be evident 
from the following production figures:—

Cotton Year 
(Sept .-Aug.)

Production 
(In lakh bales of 

170 Kgs. each)

1951-52 32.76

1961-62 48.50

1971-72 69.50

1972-73 57.35

^  1973-74 63.09

1974-75 71.56

1975-76 59.50

1976-77 58.39

1977-78 73.43

1978-79 ^  79.58

1979-80 76.98

1980-81 76.00(P)

1981-82 84.00(P)

(P ): Provisional.
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Supply of Rice to Nepal

3193. SHRI HARIHAR SOREN: Will 
the Minister of COMMERCE be pleased
to state:

(a) whether Government have a pro
posal to supply 10,000 tonnes of rice to 
Nepal;

(b) whether an agreement has been 
signed for the above purpose; if so, the 
terms and conditions; and

(c) from which date the rice delivery 
will be effected?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) to (c). Yes, 
Sir.

The Government of India entered into 
an Agreement with the Government of 
Nc^il on 21*9-1982 to supply 10,000 
tonnes of rice to be delivered during thc 
period Octobcr-Novembcr, 1982. on a 
commodity loan basis.

Details of Representation made by Dyes
and Chemicals merchants Association

3194. SHRI A. NEELALOHITHA- 
DASAN NADAR: Will thc Ministei a* 
FINANCE be pleased to state:

(a) whether Government have received 
any representation in June, 1982 from ihc 
Dyes and Chemicals Merchants Associ
ation regarding replacement of sales tax 
by excise duty; and

(b) if so, the details of thc representa
tion and the reaction of Government 
about it?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PATTABHI RAMA RAO): (a) and
(b). A representation dated 24-5-1982 
addressed by Tamil Nadu Dyes and Che
micals Merchants’ Association, Madras, 
to the Prime Minister, urging abolition 
of sales tax and Its replacement by addi
tional excise duty, was received in June,
1982. As sales tax is primarily a  State 
subject of taxation under the Constitu
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tion, any reform in its system can be un
dertaken only in consultation and with 
thc cooperation of the States. A confe
rence of Chief Ministers was already 
convened by the Union Finance Minister 
in September, 1980 and again in Febru
ary, 1981 to consider thc matter in all its 
aspects. The Conference recommended the 
appointment of an Expert Committee to 
study the financial implications of the 
extension of the scheme of additional ex
cise duty in lieu of sales tax on vanas- 
pati, drugs and medicines, cement, paper 
and paper boards, and petroleum pro
ducts and, the manner in which the finan
cial interests of the States can be safe
guarded.

The Committee has since been set up 
under the chairmanship of Shri Kamka- 
pathi Tripathi, Member Parliament and the 
matter is receiving attention of the Com
mittee.

Price rise In Industrial and Agricultural 
products

3195. SHRI JJTENDRA PRASAD : 
Will the Minister of FINANCE be pleas
ed to state:

(a) the percentage of price rise both 
in the industrial products and agricultural 
products separately during 1980-81 as 
compared to thc previous year;

(b) the reasons for higher increase in 
the price of industrial products as com
pared to that of agricultural products; 
and

(c) the steps taken to arrest further 
price rise?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE); (a) 
The wholesale price indices of manufac
tured products and agricultural products 
recorded increases of 13.5 per cent and 
13.8 per cent respectively in 1980-81 
(comparing March 1981 with March 
1980), compared with 26.1 per cent and 
13.6 per cent respectively during 1979- 
80.

(b) Does not arise.

(c) A number of steps have been taken 
to  check inflationary pressures including

steps to increase production and supplies, 
improvement in the performance of infra
structure sector, Strengthening of public 
distribution system, curbing the activities 
of anti-social elements etc. The price 
situation is being continuously watched 
with a view to taking measures required 
as necessary.

Fixation of Rates and cash compensatory 
Support for Export Items

3196. SHRI K. LAKKAPPA:
SHRI ARJUN SETHI:
SHRI BHIKU RAM JAIN:

Will the Minister of COMMERCE be 
pleased to state:

(a) whether his Ministry have recently 
finalised the rates of cash compensatory 
support for most of the eligible export 
items;

(b) if so, full details of rates of cash 
compensatory support of the export items; 
and

(c) on what basis the cash compensa
tory support programme has been design
ed to compensate the exporters and to 
neutralise the disabilities which are in
herent in India’s present stage of econo
mic development?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) Thc rates of cash compensatory 
support effective from 1st October, 1982, 
have been announced for various items 
under the following products groups:

(i) Engineering goods
(ii) Chemicals and allied products
(iii) Plastic products
(iv) Sports goods
(v) Processed foods
(vi) Leather goods
(vii) Woollen textiles
(viii) Jute goods
(ix) Synthetic and rayon textiles
(x) Handicrafts including woolen 

carpets.
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The rates of cash compensatory support 
▼ary from 3 per cent to 20 per cent of 
the f.o.b. value of items of export.

(c) The main criteria for fixation of 
rates of cash compensatory support is 
neutralisation of handicaps encountered 
by exporters in the shape of (a) indirect 
taxes, including sales tax, on inputs im
ported or domestically purchased that re
main unrefunded after duty drawback
(b) Higher rate of interest payable in 
India on working capital on export pro
duction (c) Higher cost of capital goods 
required in export production.

While fixing rates of cash compensatory 
tupport, due consideration is also given to 
factors like freight disadvantage, develop
ment of new products and markets, nature 
of industry, producing the item—whether 
small scale, cottage sector etc.

Outgo of Foreign Exchange through 
Hindustan Lever

3197. SHRI IN D R A irr GUPTA: Will 
the Minister of FINANCE be pleased to 
state:

(a) whether it is a fact that the drain
age or the outgo of the foreign exchange 
through Hindustan Lever is much more 
than its earnings through exports;

(b) whether Government are aware 
that the factor of outgo of foreign ex
change has been underplayed so as to 
keep the focus wholly on the exports by 
the company through the net work of 
subsidiaries of Unilever spread over the 
globe; and

(c) the detailed figure regarding outgo 
of foreign exchange and foreign exchange 
earnings for the last five years?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
No, Sir.

(b) and (c). A *tatcmcnt is attached 
showing outgo 'inflow of foreign exchange 
on account of M/s. Hindustan Lever 
Ltd. The data clearly indicate that the 
operations of the company have resulted 
in substantial net inflow of foreign ex
change during the last five years.

Statement

(Rs. in croret)

Remittances/Expei id if un- 
in foreign currency

>977 1978 *979 i«/Co 1981

Raw materials, components, etc. . 9*9* 6 37 8*85 *0 53 *6-57

Capital goods . . . . 003 2 37 0 61 0 77 0 31

Stores & spares . . . . 006 0 14 0 17 0 09 0 27

Technical fees/service fees . •• O 28 0-39 ** ••

Royalty . . . . •• •• 0 13 0 2 1

Others . 0 35 0 33 0 0 15 3*4**

3 07 2 * 26 3 *5 *‘45

Total 13*4* **•75 f3‘ 79 13*12 20*84

Earnirgs in foreign excharge

Exports . . . . 1673 17 03 3083 41*42 67 Ofr
Others (freight, insurance, claims,etc.) 058 f i t .-48 123 i-5«

Total -  «7-3‘ 18*14 3a $i 43-63 68-55
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Tandon Committee Report on Free 
Trade Zone

3198. SHRI SUBHASH YADAV:
SHRI M. RAMGOPAL RED

DY:
SHRI S. B. SIDNAL:
SHRI SUBHASH CHANDRA 

BOSE ALLURI:

Will thc Minister of COMMERCE be 
pleased to state:

(a) whether Tandon Committee, which 
was constituted to go on into the ques
tion of Free Trade Zones in the country, 
has since submitted its report to Govern
ment;

r
(b) if so, what are the recommenda

tions made by thc Committee; and

(c) whether the recommendations have 
since been considered by Government and 
if to, with what results?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) The main recommendations are 
mentioned in the Statement laid on the 
table of the House. [Plaetd in Library. 
Sec No. 5562/82]

(c) The recommendations pertain to 
different departments of the Central Gov
ernment and the State Governments. The 
Ministry of Commerce is acting a* the 
nodal agency for facilitating decisions on 
the recommendations.

Demand for Fortnightly Helicopter Ser
vice to Leh during Winter

3199. SHRI P. NAMGYAL: Will the 
Minister of DEFENCE be pleased to 
state:

(a) whether it is a fact that the people 
of Zanskar in Kargil district of Ladakh 
had been demanding starting of a fort
nightly helicopter service from Leh parti
cularly during winter to carry mail, pas
sengers and medical facilities;

(b) whether Government propose to 
consider such a proposal in collaboration

with the Indian Air Force, the P&T De
partment and the State Government to- 
cater to the needs of the land-locked 
Zanskar Valley; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K. 
P. SINGH DEO): (a) No such request 
has been received by the Ministry of De
fence.

(b) and (c). Does not arise in view of
(a).

Import of Polyestyrene

3200. SHRI K. MALLANNA: Will
the Minister of COMMERCE be pleased' 
to state:

(a) whether Government’s attention has 
been drawn to the *Financial Expressf 
dated 27-9-82 that polystyrene is being 
compelled to have as much as 66 per cent 
of its capacity idle in the year of produc
tivity; by encouraging imports of this 
materials from countries which are eager 
to dump their surplus production any 
where they can find an outlet; and

(b) if so, the details regarding the 
imports of polyestyrene into the country 
during last years alongwith its utilisation, 
year-wise?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) YeS, Sir.

(b) Import of Polyestyrene and its 
copolymers during 1978-79 to 1980-81 
(upto February, 1981) was as under:—

Year Qty ^
(in tonnes)

Value
(Rs.
lakhs)

1978-79 3671 253*44

1979-80 •789 192-61

1980-81 
(upto Feb. .81)

4306 399*43
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Figures beyond February, 1981 are not 
yet available.

The demand of this item in thc coun
try is around 15,000 MTs a year.

. Fraud Cases in Patna Urban Coopera
tive Bank

3201. SHRI RAJESH KUMAR 
SINGH: Will the Minister of FINANCE 
be pleased to state:

(a) whether a number of fraud cases 
have come to the light of Government in 
the Patna Urban Cooperative Bank;

(b) if so, the nature and number of 
Such cases which have come to light;

(c) the names of personnel involved in 
those cases; and

(d) whether any inquiry has since 
been conducted and if so, with what re
sults?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (u) 
to (d). The Reserve Bank of India con
ducts statutory inspection of cooperative 
banks under the provisions of Banking 
Regulation Act. The audit of accounts of 
cooperative banks is done under the or
ders of Registrar of Cooperative Societies 
of the Stale Government.

Details of irregularities in the work
ing of thc bank as pointed out by the 
auditors of the cooperative department 
are not available with Reserve Bank of 
India or the Central Government. How
ever, on the basis of a quick study of the 
bank's operations carried out by RBI in 
J975, certain irregularities were observed 
in its working. The bank was placed under 
moratorium. The finding of second quick 
Study revealed that the bank’s working 
was detrimental to the interest of the 
depositors. RBI refused the issue of liccnce 
to this bank in April 1976 to carry on 
hanking business, and requested Regist
rar, Cooperative Societies to initiate 
action for winding up the affairs of the 
bank. The bank is under liquidation and 
RBI have not received any returns etc. 
from it, nor they are inspecting the hank 
Since it is under liquidation.

Delay In making appointments on Board 
of U C

3202. PROF. MADHU DANDA
VATE: Will the Minister of FINANCE 
be pleased to state:

(a) what were the reasons for not mak
ing appointment of any member on the 
Board of the L.I.C. of India after 31st 
August, 1980 for such a long period; and

(b) is it a fact that as on 28 Septem
ber, 1982 the number of the LIC Board 
members has been reduced to four only 
which is less than the minimum required 
for conducting any Businc& ?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
The LIC Board was reconstituted with 
effect from 1st September, 1980. Further 
reconstitution was not considered neces
sary in view of the proposed re-organisa
tion of the Corporation.

(b) Thc question does not arise as no 
meeting of the Board of thj LIC was 
held on 28ih September. 1982.

Constitution of Sub-Commiftct* to Frume 
Bye-laws for regulating stocking/collect
ing of Inflsmm^ule Materia! in Delhi 

Cantonment

3203. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of DEF
ENCE be pleated to state:

(a) whctbei it is a fact that a sub
committee has been constituted to frame 
bye-laws for regulating stocking/collect
ing of inflammable material in Delhi 
Cantonment; and

(b) if *o. what is its contribution, 
when was it constituted, by when has it 
been asked to submit its report and what 
are the terms of references assigned to it?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K. 
P. SINGH DEO): (a) Yes, Sir.

(b) A sob-Committee consisting of 
three elected members was constituted by 
the Cantonment Board, Delhi on 
19r2-1982. ..The Cantonment Board, Delhi 
has fixed no target date by which the



r
345 Written ^Answers ASVINA 30, 1904 (_SAKA) Written Answers 346

committee is to submit its report. The 
committee was asked to draft bye-laws to 
regulate stocking and collecting of in
flammable material in Delhi Cantonment 
on the pattern of bye-laws framed by the 
Municipal Corporation of Delhi.

Bjnk Loan to Industries and Rural Masses

3204. SHRI ANAND SINGH: Will
the Minister of FINANCE be pleased to 
state:

(a) what are the percentage of bank 
loaning in case of heavy industries, me

dium industries, small industries andi 
rural loaning to the poor people;

(b) the figures for the years i975 and 
1979; and

(c)what are the other incentive* give* 
to rural masses to orient them towards 
gainful employment during the off Season 
period?

THE MINISTER OF FINANCE 
(SHRI PRANAB M UKHERJEE); (a) 
and (b). The available information is 
given below:

S-:’'.eHul?d cimn™ rcia! b?.nks. outstandings advar.ces to  industry  as percentage to to ta l
advances

Ju n e ,
1975

June ,
■979

Jan e ,
1980

Large & Medium Industries . 

Smill Scale Industries .

44-1

12- 4

33-8

n - 9

34-8

I I - 9

Advances made by rural branches of 
scheduled commercial banks accounted 
for 5.9 per cent, 8.4 per cent and 10.7 
per cent of their total credit as at the end 
of June, 1975, June, 1979 and Decem
ber, 1980 respectively.

(c) The banks actively assist the far
mers in the activities allied to agriculture 
like dairy development, poultry etc.
Under the Integrated Rural Development 
Programme, assiistance is provided by
way of subsidy from Government and 
loans from banks to enable beneficiaries 
to pursue gainful empoyment schemes. 
Steps are being taken to improve the flow 
of credit into rural areas. Banks have to 
achieve targets to lend to the priority sec
tor upto 40 per cent of the advances, to 
agriculture upto 16 per cent of the ad
vances and Rural/Semi-urban branches to 
attain a Credit Deposit Ratio of 60 per 
cent. They have also been asked to Set up 
intermediate agencies to facilitate routing 
of bank credit to weaker sections.

Banks have been asked to adequately 
staff their rural branches, particularly

with technical staff to facilitate deveop— 
mental loaning.

Besides, strengthening the overall 
branch network in rural and semi-urban 
areas. Regional Rural Banks are being 
established in identified areas with weiak 
cooperative structure and inadequate cov
erage of commercial banks.

Tourist Promotion Activities in 
Nadu and Kerala

Tamil

3205. SHRI A. NEELALOHITHADA- 
SAN NADAR: Will the Minister of
TOURISM be pleased to state;

(a) which are the places covered by 
the tourist promotion activities of Gov
ernment of India and their undertakings 
in Tamil Nadu and Kerala;

(b) the details of the amount spent so 
far on these places for tourist promotion i 
activities;
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*~(c) thc details of thc amount proposed 
to be spent in these places in this res
pect; and

(d) the new paces, if any, proposed to 
be covered by the Central Government 
tourist promotion activities in these 
States?

THE MINISTER OF STATE IN THE 
MINITRY OF TOURISM (SHRI 
KHURSHEED ALAM KHAN): (a)
The places where tourist facilities have 
been provided by the Department of 
Tourism and ITDC are Mammallapu- 
ram, Madurai, Tanjore, Tiruchirapalli, 
Kanchipuram, Ootacamand, Rameswaram, 
Kodaikanal, Kanya Kumari, Tiruchen- 
dur, Madras and Madumalai Game Sanc
tuary in Tamil Nadu and Thckkady/ 
Pcriyar Lake, Cochin, Trivandrum, Che- 
ruthuruthy and Kovalam in Kerala. Ia 
addition, the Department has also brought 
out several brochures on places of tourist 
interest in both the States.

(b) For creating tourist facilities in 
the states of Tamil Nadu and Kerala, the 
expenditure incurred upto March, 1982 is

* approximately Rs. 1.52 crores and Rs. 
3.25 crores respectively. In addition ex
penditure was also incurred on produc
tion of publicity material.

(c) and (d). In consultation with the 
State Governments, a new scheme of tra
vel circuits has been devised which will 
be taken up for implementation over the 
next 10 years in a phased manner by the 
Central, State and private sectors subject 
to their feasibility being established,

»inter se priorities and avaiability of funds.

The details of the circuits are given 
below:

TAMIL NADU

1. Madras — Mahabalipurara — Thir ka*- 
h lkundram—Kanchipuram — Tiruchi
rapalli — Thanjuvur — Pudukottai — 
Madurai — Rameswaram — Kanya 
Kumari — Gourtallam — Madras / Tri
vandrum

2. Madras—Krishnagiri — Hogennakal — 
Yercaud — Coimbatore — Uihagamen- 
dalam—(Btndipur — Mysore -Bangalore) 
—Madras.

3. Rameswaram—Madurai—Kodaikanal — 
Pudukottai —Ttruchirapilli—Tnanjavur 
Mahabalip ram—Madras.

KERALA

1. Trivandrum/Kovalam/Velli— Varkala— 
Quilon — Araxvuula — Kottayam — 
Kumaritora — Thckkady — Muanar— 
Cochin -Trivandrum.

2. Cochin —Trichur—Guruvayur — Cheru- 
thuruty Malampuzha — Kottakal — 
Kozhik'xle — Sultan’i Battcry/Manan- 
toddy — Cannanore — Ezuhumala’ — 
Coclii n/Mangalorc.

C olection of Indirect Taxes

3206. SHRI S B. SIDNAL: Will the 
Minister of FINANCE be pleased to 
Mate:

( i j  whether it is a fact that indirect 
tax collections had fallen below expecta
tions;

(b) whether the reasons and thc area* 
of fall in collection had been identified 
and if so, thc details thereof; and

(c) thc action propatted by Government 
to correct the situation?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PAT- 
TABHI RAMA RAO): (a) to (c). Tbo 
actual realisation of Customs and Central 
excise duties upto September this year 
show a shortfall compared to the pro
rata budget estimates for 1982-83. So 
far as excisable goods are concerned, the 
shortfall has been noticed particularly in
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respect of cigarettes, petroleum products, 
electricity, man-made fabrics, man-made 
fibres and yarn, non-cclulosic spun yarn, 
iron and steel products, electric wires and 
cables and motor vehicles. The reasons for 
the shortfall vary, but in broad terms, 
these can be discribed as lower clearances 
during this period, court cases and other 
disputes and also arrears of duty. The 
shortfall in customs revenue is largely in 
the case of chemicals, iron and steel, man- 
made fibres and filament tow. Here 
again the reasons are fall in commodity 
prices abroad, and court cases and tax 
disputes. The Government is keeping a 
close watch on thc trend of revenue col
lections for appropriate action including 
legislative.

Action against Black Marketeers and
Hoarders of Essential Commodities

3207. SHRI JAI NARAIN ROAT: 
Will thc Minister of CIVIL SUPPLIES 
be pleased to state:

(a) the number of black marketeers 
and hoarders of essential commodities 
such as foodfrrains, sugar and edible oil 
etc. apprehended in each State during
1981 and till date;

(b) the details of the items seized and 
the value thereof; and

(u) thc number of black marketeers 
the persons so apprehended and what 
stringent mcasurcN have been taken or are 
proposed to be taken by Government to 
stop such anti-social activities?

THLZ DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES 
(SHRI MOHAMMED USMAN ARIF):
(a) and (b). A statement showing the 
number of black-marketcers and hoarders 
of essential commodities, apprehended as 
per information received from 22 State 
Governments/Union Territories during
1981, is laid on the table of the House, 
fPlaced in Library. See No. LT—5563/ 
82] alongwith details of the items seized 
and value thereof.

The information in respect of 9 
other State Governments/Union Ter
ritories alongwith the same information 
till date during 1982 is being collected

and will be placed on the Table of the 
House.

(c) As per reports received from these 
States/Union Territories, appropriate ac
tion was taken against such pertons under 
the Essential Commodities Act, 1955 and 
the Orders issued thereunder. The penal 
provisions of the Essential Commodities 
Act, 1955 have recently been made more 
stringent with the enactment of the Es
sential Commodities (Special Provisions) 
Act, 1981 which has been brought into 
effect with effect from 1-9-1982. This is 
expected to be more deterrent to the 
black-marketeers and hoardeis of esien- 
tial commodities.
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Clubbing of Income of Spouses

3209. SH RIM A TI SANYGGITA
R A N E : Will the M inister o f FINANCE 
be pleased to state:

(a ) whether it is a  fact that clubbing 
the incomes of spou'ses under Income-tas 
Law compels women to  pay tax at a 
higher slab;

(b ) whether G overnment are aware 
that these provisions make discriminatioa 
and deny women equality; and

(c) whether Government propose ex-
anr.iniog the -i ? ug provisions ^nd restore 
women the to a free slab ,if Ji-
c- me?

T H E  M IN ISTER OF STATE IN THE 
M IN ISTRY  O F FIN A N C E  (SHRI PAT- 
TABH I RAM A R A O ): (a) and (b). A 
note explaining the relevant provisions of 
the Income-tax Act, 1961 and their con
stitutional validity is laid on  the table of 
the floor. [Placed in Library. See No. 
LT— 5564/82].

(c) In view of the position as set out 
in the note, this question does not arise.

Inscribing the world '‘Seconds” on cloth

3210. D R. A. U . AZM I: Will the Min
ister of COM M ERCE be pleased to state:

(a ) whether it is a  fact that the mill- 
made clpth does n<*t show metreuwise
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whether the cloth is fresh or of seconds 
quality and the front portion of the 
“than” is reroled taking the upper por
tion at the bottom end vis-a-vis cheating 
the public;

(b) if so, what measures Government 
propose to take to ensure that metre-wise 
the word "seconds” is inscribed boldly to 
enlighten the customers; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) to (c). Under 
the Cotton Textile (Control) Order, 1948 
and thc Marking Regulations made there
under, the word “Seconds’* is inscribed 
metre-wise for the benefit of the consu
mers. Moreover, in terms of clause 27 of 
thc Cotton Textile (Control) Order, 1948, 
where markings arc required to be made 
at one end of any piece of cloth and the 
piece of cloth is not sold as a whole, that 
portion of the piece containing the said 
markings shall not be cut or separated 
from the piece at any time till the por
tion other than thc portion containing the 
said marking is sold. This provision en
sures that the consumer can at any time 
verify the statutory marking and is not 
cheated. In fact, no complaint of the type 
mentioned in the Question has so far been 
received.

Target of Export of Semi-Processed 
Finished leather and Leather Products

3211. SHRI ERA ANBARASU: Will
the Minister of COMMERCE be pleased 
to state:

(a) how far the export target of Rs. 460 
crores fixed for 1982-83 for the semi-pro- 
ce&ed, finished leather and leather pio- 
ducts has been fulfilled so far;

(b) whether it is a fact that no orders 
are forthcoming for semi-processed and 
finished leather and leather products; and

(c) if so, the steps proposed to be 
taken for achieving the target of export 
for 1982-83?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
2508 LS—-12.

SHIVRAJ V. PATIL): (a) to (c). Dur
ing April-August, 1982, total exports of 
leather and leather products have been 
of the order of Rs. 136.11 crores. There 
is a slump in the international leather 
market owing to recessionary tendencies. 
However, every effort is being made to 
boost up exports of Indian leather and 
leather products through various mea
sures like sponsoring of sales-cwm-study 
teams, holding of buyer-Seller meets, par
ticipation of Export Promotion Councils 
in overseas fairs, etc.

Consumption and Export of Shellac

3212. SHRIMATI MADHURI
SINGH: Will the Minister of COM
MERCE be pleased to state:

(a) the quantity of shellac exported 
and that consumed in the domestic mar
ket;

(b) the number of cottage units and 
workers employed therein;

(c) the measures to increase produo- 
tion of lac and step up internal consump
tion as well as overseas market expan-* 
sion;

(d) the assistance in technical know
ledge proposed to be made available for 
market study with a view to meet the 
requirements of industrialised nations; 
and

(e) whether it is also proposed to set 
up a specialised agency for development 
of lac industry?

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI SHIVRAJ V. PATIL): (a) Ex
port of Shellac including Ledlac during 
the last 3 years has been as under:—

Year Qtv. Value
(MT) (Rs./ 

Crorc)

1978-79 . . 11,115 11 ‘41

1980-81 . . 10,318 1250

1981-82 . . 10,700 15*66



The estimated average annual domes
tic consumption of shellac is 1500 MT.

(b) About 100 cottage units employ
ing about 6000 workers are functioning. 
This includes manufacturer exporters also 
6ince their factories are registered as SSI 
units.

(c) Measures are being taken jointly 
by the concerned States and the Directo
rate of Lac Development to arrange foi 
supply of broodlac for future inoculation 
of trees to increase lac production. Re
search is being undertaken to increase 
domestic consumption of lac and popula
rise its uses abroad.

(d) Proposals of the Shellac Export 
Promotion Council for undertaking mar
ket studies received from time to time 
could be supported by Government under 
various assistance programmes—MDA,
ITC, CFTC etc. *

(e) There is no proposal at present to 
set up a  specialised agency for the deve
lopment of lac industry.
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Excessive Stress on Tourism in Cities and 
wefl-konwn places

.3213. SHRIMATI USHA PRAKASH 
CHOUDHARI: Will the Minister of
TOURISM be pleased to state whether it 
is a fact that there is a growing tendency 
in our country to lay excessive stress on 
development of tourism in cities and 
well-known places and not on making 
people aware about various places of inte
rest in distant parts of the country?

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM (SHRI 
KHURSHEED ALAM KHAN): No,
Sir. Conscious efforts are being made to 
promote tourism in several areas, though 
remote, where places of tourist interest 
exist. A scheme for travel circuits has 
also been formulated in consultation with 
the State Governments Union Territories 
Administrations for implementation over 
the next decade depending upon the 
availability of funds and inter-se priori
ties. There is, however, no denying the 
fact that this will require massive infra
structure necessitating availability of con-

siderabe resources. It is logical, therefore, 
to develop tourism in the initial stages, its 
places where Such infrastructure is already 
avaiable or can be more easily provided.
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Construction of Serais

3215. PROF. NARAIN CHANC 
PARAHAR: Will the. Minister of TOUR 
ISM be pleased to Mate: *
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(a) whether the Yatri Avas Vikas 
Samiti, set up by the Government of 
India has selected some places, for the 
construction of Serais to promote low- 
cost tourism in the country; and

(b) if so, the names of the places 
selected for this purpose, State-wise %nd 
the details about the plans of construc
tion of the serais alongwith the target 
dates envisaged for the construction?

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM (SHRI 
KHURSHEED ALAM KHAN): (a)
Yes, Sir.

(b) The Bharatiya Yatri Avas Vikas 
Samiti has already selected sites at Chitra- 
koot (M.P.) and Brindaban (U.P.) for 
construction of Dharamsalas. Samiti also 
has under construction, DharamSalas at 
Puri (Orissa), Bihar Shareef (Bihar), 
Dwarka (Gujarat), Nainadevi (H.P.) 
Josimath (U.P.) Ajmer (Rajasthan), 
Kampil (U.P.) and Pondicherry., The 
construction of Dharamsala at Chitrakoot 
(M.P.) has already begun and the con
struction of Dharamsala at Brindaban 
(U.P.) is likely to begin during the cur
rent financial year.

Construction of Airstrip at Hubli

3216. SHRI D. K. NAIKAR: Will the 
Minister of CIVIL AVIATION be pleas
ed to state:

(a) whether it is a fact that Hubli and 
Raichur towns in Karnataka State have 
been taken in third line air service as ap
proved;

(b) is it a fact that Kirloskar Company 
at Hubli has come forward to spend 
money for construction of airstrip at Hubli 
freely and voluntarily on the land acquir
ed for the said purpose if permission is 
granted by Government;

(c) what are the difficulties faced by 
Government in granting permission to 
KirloslSar: and

(d) when Government are thinking to 
start the operations at Hubli and Raichur?

THE MINISTER OF STATE OF THE 
MINISTRIES OF CIVIL AVIATION 
AND CIVIL SUPPLIES (SHRI BHAG- 
WAT JHA AZAD): (a) Yes, Sir.

(b) and (c). Yes, Sir. The proposal 
sent by M /s Kirloskar Company is for 
the part development of the air-strip only. 
Government prefers development of air
strip in association with the State Gov
ernment of Karnataka.

(d) Vayudoot service to Hubli and 
Raichur would be considered only after 
the infrastructural facilities have been 
developed.

Evasion of taxes by businses house

3217. SHRI KRISHNA PRATAP 
SINGH: Will the Minister of FINANCE 
be pleased to state:

(a) whether Government are aware of 
the fact that on a large scale business 
houses in the country are evading taxes; 
and

(b) if so, what are the tax dues of big 
houses and what deterrent action Gov
ernment have taken against the evasion 
of taxes by big houses?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PAT- 
TABHI RAMA RAO): (a) and (b).
Cases of tax evasion by some business 
houses have come to the notice of the 
Government. In all such cases appropriate 
action is taken by the concerned authori
ties.

Information in respect of the taxpayers 
belonging to 10 top industrial hou&s i» 
presently available as on 31-3-1982 only, 
the houses and concerns being identified 
on the basis of their registration undfer the 
Monopolies aid  Restrictive Trade Prac-
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tices Act, 1969 as on 31-12-1980. The said information is tabulate*} below:—

SI.
No. Name of thc Industrial House

1 Birla . . . . . .

2 T a t a ...............................................

3 Mafatlal .

4 J.K. Singhania . . . .

5 Thapar . . . . . .

6 I.G .I.....................................................

7 S a r a b h a i ......................................

8 A-CLG. ................................................

9 B a n g u r ......................................

10 Shriram. .

Information in respect of the aforesaid 
houses so far as arreas of customs and 
central excise duties are concerned is 
being collected and will be laid on the 
Table of the House.
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Tax Exemption to Equipments imported 
for Projects ^

3219. SHRl NARSIMHA REDDY: 
Will the Minister of FINANCE be pleas
ed to state:

(a) whether Government have taken a 
decision to exempt from the payment of 
excise and customs duty for five years 
equipments imported for projects financ
ed by IBRD;

(b) if so, whether Government have 
made any assessment to find out how this 
is going to cost the project less; and

(c) how much loss to exchequer it will 
cause?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE rSHRI PAT- 
TABHI RAMA RAO): (a) The Govern- 
ment has exempted from payment of im
port dutiesf by notification Nos. 210- 
Cus, and 211-Cus both dated 10-9-1982, 
raw material and components required 
for the manufacture of goods to be sup
plied to IDA/TBRDJbilaterallmultilateral 
aided projects in the country. This exem
ption is valid for 5 years.

(b) and (c). In order to romove the 
tax disadvantage of the Indian bidders in 
respect of international tenders invited by 
IDA/IBRD, etc. Cash Compensatory as
sistance is available to the successful In
dian bidders. Instead of charging duties 
on the supplies for such projects and then 
refunding these through the Cash Com
pensatory assistance, Notification Nos. 
210-Cus. and 211-Cus. both dated 
10-9-1982 seeks to provied exemption in 
the very first instance. It? therefore, can
not be said that any fresh or additional 
advantage has been given to the projects 
or that any corresponding loss to the ex
chequer has been caused.

Export of Black Paper to Soviet Union

3221. SHRI V. S. VIJAYARAGHA- 
VAN: Will the Minister of COMMERCE 
be please^ to state:

(a) the total quantity of black pepper 
exported to the Soviet Union during
1981-82 and the quantity likely to be 
exported during 1982-83.

(b) whether the demand for black pe
pper is declining in the Soviet Union;

(c) what percentage of black pepper 
produced is being exported to that coun
try; and

(d) the efforts being made to boost ex
port of the black pepper?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) In 1981-82 
our export of black pepper to USSR was 
14775 tonnes valued at Rs. 19.9 crores/ 
Export in 1982-83 is expected to be ofr 
the same magnitude.

(b) No reliable data about demand pat
tern for black pepper in the USSR is 
available.

(c) USSR is the major importer of In
dian black pepper and accounted for 51 
per cent in 1980-81 and 71 per cent in
1981-82 of our total export of pepper.

(d) Govt, have approved a delegation 
of spices exporters to West European mar
kets. Attempts are also being made to pro
mote exports of Pepper by participating in 
Exibitions in countries having a potential.

Objectives of Free Trade Zones

3222. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of COM
MERCE be pleased to state*.

(a) how far the objectives of the free 
trade zones in our country have been 
realised; and

(b) whether any change in the basic 
policy of establishing free trade export 
of black pepper?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) Free Trade 
Zones have registered an increasing trend
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aru) exports therefrom increased rapidly as 
given in the following figures:—

Year K*\ndla S-rps
(Ri. in (Rs. in 
crores) crores)

1979.80 9 40 11 * 14

1980-81 . 25 52 18*85

1981-82 . 70 04 29 62

1982-8$ (upto 
30-9-82)

Export during cor
responding prriod of

66• 12 2473

last year i.e. 1981-82. 33 46 12 43

(b) There is no proposal to set up a 
Free Trade Zone exclusively for Black 
Pepper. j

' Invitation to American Capitalists to 
open Industries

3223. SHRI KRISHNA CHANDRA 
HALDER: Will the Minister of FIN
ANCE be pleased to state:

(a) whether he recently invited Ame
rican capitalists to open industries in 
India;

(b) if so, what are the concessions of
fered to USA to set up industries in 
India; and

(c) is it not against the policy of self-
reliance? j

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) During 
a meeting with both American and Indian 
industrialists in New York on the 12th 
September 1982, the Minister had explain
ed Government's policy towards foreign 
private investment indicating the areas 
where it was permitted, where it was not, 
the respective roles of private and public 
sector in our economy. Minister called up
on them to take advantage of the poten
tials of the Indian market in the context 
o f  the framework of foreign investment 
poticy of the Government.

(b) There are no separate concessions 
to foreign investors as such. They are eli
gible for fiscal and tax concession exten
ded to new investments.

(c) Government’s foreign investment 
policy emphasises self-reliance and allows 
a role to foreign investors to supplemet 
technology and other needs.

Plan to Develop Tea Garden*

3224. SHRI NlREN GHOSH: Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether Government have any 
plan to develop tea gardens;

(b) if so, the details thereof;

(c) whether Government have sanc
tioned any amount for this purpose; and

(d) if so, details in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) and (b). Yes, 
Sir. In the Sixth Five Year Plan for Tea 
Industry prepared by the Tea Board it 
has been anticipated that in order to meet 
export and domestic requirements of tea, 
it will be necessary to develop the existing 
tea plantations and tea factories and to 
explore the possibility of extending tea 
Estates cultivation in non-traditional areas. 
Measures for developing existing tea Gar
dens include extension planting in new 
areas, replanting, replacement planting and 
rejuvenation of old and uneconomic tea 
areas, replacement/renovation of proces
sing machineryf increasing factory capaci
ty, creation of irrigation facilities etc.

The Tea Board, under its continuing 
development scheme viz Tea Plantation 
Finance Scheme, Tea Machinery and Irri
gation Equipment Hire Purchase Scheme, 
Replantation and Rejuvenation Subsidy 
Scheme and other schemes for small 
growers et. is providing financial finan
cial assistance to the existing growers 
for their development. In non-traditional 
areas like Meghalaya, Mizoram, Aruna- 
chal Pradesh. Manipur, Nagaland, Orissa 
and Madhya Pradesh, tea mireries and/ 
or experimental tea plantations have been
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set up with the Board's cooperation and 
financial assistance.

A new Tea Unit Financing Scheme has 
been sanctioned by the Government which 
envisages extension of tea cultivation in 
the above non traditional areas.

The Board’s interest subsidy scheme for 
revitalising Darjeeling Tea Gardens has

been approved by the Expenditure Financo 
Committee within the Plan framework.

(c) and (d). Yes, Sir, The Tea Board 
has disbursed loans and subsidies to tho 
Tea Estates under its various schemes. Tho 
Scheme-wise disburesement since invcep- 
tion is give in the attached statement.

Statement

Total assistance*/ Area/No. of cases
SI. X ime of Scheme with year of introduction sanctioned/disburscd covtrcd urder 

No. so far sincc thc in- assistance
ception of thc scheme

f P : itatio.1 Finance Scheme 1962

*2 Hire Purchase Scheme, i960

•3 Tea R'plantation S ibsidy Schcme, 1968

. Rs. 7 -79 crores 

. Rs. 38.34 crores.

Rs. 3*96 crores 
(Amount disbursed)

10,004,32 hectares. 

2126 eases

Against sanctiored 
case* roughly in
volving an area of 
about 12.500 HA.

T**» \ R  j iv 'nation and Consolidation Rs. 49-16 lakhs 1576*04 Hectare*
Subsidy Schcm**, 1975 (Amount sane- (area sanctioned).

tioncd) \

The above assistance has been a part 
from soft-loans granted to the Tea In
dustry through ARDC and IDBI 
Schemes.

Foreign Airlines Operating in India

3225. PROF. RUP CHAND PAL: 
Will the Minister of CIVIL AVIATION 
be pleased to state:

(a) how many foreign airlines operate 
in our country today;

(b) what are these foreign airlines and 
what are the Indian airports through which 
they operate; and

(c) what is the number of foreign air
lines that operate in Bombay Delhi, Mad
ras and Calcutta, respectively?

THE MINISTER OF STATE OF THE 
MINISTRIES OF CIVIL AVIATION 
AND CIVIL SUPPLIES (SHRI BHAG- 
WAT JHA AZAD): (a) At present 37 
foreign airlines operate scheduled services 
to/through India.

(b) A statement giving the requisite 
information is attached.

(c) At present 29 foreign airlines ope
rate at Bombay, 18 at Delhi ? 7 at Calcu* 
tta and 3 at Madras.
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Statement

List qf Foreign Airlines operating scheduled services to/through India

SI. Name of the Airlines Name of the Airports
No.

I Aeroflot . . . . . . Delhi/Calcutta /Bomba y 
(Technical landing)

2 Del hi /Bombay.

3 Air L a n k a ...................................... Bombay/Madras/Tr i van dr u m/Trich y.

4 Air Mauritius . . . . Bombay.

5 Bombay/Delhi.

6 Alycmda Yemen Airlines • Bombay.

7 Ariana Afghan Airlines . Dr Ihi/Amri tsar.

8 Bombay/Calcutta.

9 British Airways . . . . Bombay/Del hi/Calcutta.

10 Calcutta.

11 Cathay Pacific Airways • Bombay.

12 Czechoslovak Airlines • Bombay.

13 Egypt Airlines . . . . • Bombay.

14 Bombay.

*5 Gulf Air . . . . . Del hi/Bombay.

l6 Iraqi Airways . . . . Bomba y/Drlhi.

*7 Iran International Airlines • Bombay.

18 Japan Airlines . . . . • Drlhi.

if) Kenya Airways . . . . • Bombay.

20 KLM Royal Dutch Airlines • Delhi.

21 Kuwait Airways . . . . Delhi/Bomhay.

22 Lufthansa German Airlines • Bombay/Delhi.

23 Malaysian Airlines System • Madras.

24 Pan American World Airlines . . • Delhi/Bombay.

25 Pakistan International Airlines (P.I.A.) • Del hi/Bombay.

26 Bombay.

27 Royal Nepal Airlines • Del hi/Patna/Calcutta.

28 Sabena Belgian World Airlines • * Bombay.

29 Saudi Arabian Airlines # . . • Bombay/Delhi.

30 Scandinavian Airlines • • • • Delhi/Calcutta.

31 Singapore Airlines • • Madras/Bombay.
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Sl% Name of the Airlines Name of the Airports
No.

32 Swissair . . . .

33 Syrian Arab Airlines

34 Thai International Airways

35 Trans Mediterranean Airways

36 Yemen Airways

37 Zambia Airways

Import of Saccharin

3226. SHRI SUNIL MAITRA: Will
thc Minister of COMMERCE be pleased 
to state:

(a) whether it is a fact that Govern
ment have permitted import of saccharin 
into India; and

(b) what is the amount of indigenous 
production of saccharin and its demand 
in the home market?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) Saccharin/
Sodium Saccharin apears in Appendix 4 
of import policy (Banned list).

(b) Indigenous production of Saccharin 
in the organised sector has been as under

Year Production (Tonnes)

>979 . 82*25

1980 . 92-31

1981 . 7817

The domestic demand has not been ful
ly assessed.

• Bombay.

• Bombay/Delhi.

. Delhi/Calcutta. V
. Bombay.

, Bombay.

• Bombay.
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Extension of Mangalore Airport Building

3228. SHRI OSCAR FERNANDES: 
Will the Minister of CIVIL AVIATION 
be pleased to state:

(a) whether there is a proposal to ex
tend the Mangalore Airport building if so, 
thc details thereof; and

(b) when the work is expected to be 
laken up/and completed?

THE MINISTER OF STATE OF THE 
MINISTRIES OF CIVIL AVIATION 
AND CIVIL SUPPLIES (SHRI BHAG- 
WAT JHA AZAD): (a) Yes. Sir. It is 
proposed to extend the terminal building 
at an estimated cost of Rs. 28.55 lakhs. 
The extension will provide departure hold
ing, arrival hall, baggage make-up and 
delivery areas.

(b) The work has been sanctioned 
and it will take about one year for com
pletion after the award of the work.

Detention under COFEPOSA

3229. SHRI B. D. SINGH:
SHRI RASHEED MASOOD:

Will the Minister of FINANCE be 
pleased to state;

(a) how many persons were actually 
detained under COFEPOSA as against thc 
detention orders issued during 1981 and 
1982 (till date);

(b) whether it is a fact that smugglers 
and Foreign Exchange Manipulators (For
feiture of Property) Act, 1976 has failed 
to achieve the objective for which it was 
enacted; and

(c) if so, whether Government have 
made any review of the Act with a view 
to removing the inadequacies in the law 
if any; if so the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PAT- 
TABHI RAMA RAO): (a) 360 and 419 
detention orders under COFEPOSA Act, 
1974 were issued during 1981 and 1982 
(upto 25-9-1982), respectively. The num
ber of persons detained during the same 
period was 265 and 351, respectively.

(b)and (c). Thc Competent Authorities 
appointed under Smugglers and Foreign 
Exchange Manipulators (Forfeiture of 
Property) Act, 1976 inititatc action for 
forfeiture of property in all appropriate 
cases of detenus, their associates and re
latives. However, a large number of writ 
petitions have been filed in the various 
High Courts and the Supreme Court 
challenging the constitutional validity of 
the Act, and stay of the operation of the 
orders of thc Competent Authority have 
been granted. Thc Government have moved 
thc Supreme Court to transfer thc peti
tions pending before High Courts to its 
own jurisdiction. Efforts are being made 
for getting hearing of these petitions fix
ed early.
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Foreign Exchange Earnings of lTDC

3233. SHRI LAKSHMAN MALLICK: 
Will thc Minister of TOURISM be pleas- 
ed to state:

(a) thc total amount of foreign ex
change earned by ITDC (India Tourism 
Development Corporation) in 1981-82;

(b) what is the difference between thc 
target and achievement in earning foreign 
exchange by ITDC in that year;

(c) the efforts made by Government to 
increase the foreign exchange earnings in
1982-83; Bnd

(d) the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM (SHRI 
KHURSHEED ALAM KHAN): (a) The 
direct foreign exchange earnings of the 
India Tourism Development Corporation 
Limited during the year 1981-82 were of 
the order of Rs. 903.91 lakhs.

(b) During the year 1981-82, the Cor
poration exceeded its anticipated foreign 
Exchange earnings by about Rs. 60 lakhs.

(c) and (d). Efforts being made by 
ITDC to increase its foreign exchange ear
nings during 1982-83 include greater em
phasis on attracting foreign group tours 
and convention traffic to its hotels through 
promotion and sales visits abroad, pac
kaging the facility offered by the Cor
poration for sale through its travel agen
cy (Ashok Travels & Tours), better trans
portation facility for the foreign tourists in 
the shape of Mercedes Benz diesel opera
ted air-conditioned cars and new coaches, 
besides offering attractive fast moving arti
cles at competitive prices at its duty/tax 
free shops. ITDC has also marketed cheap 
package tours for the visitors to ASIAN 
GAMES 1982 and is promoting Buddhist 
pilgrim train tour which is expected to 
start in the near future.
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Making of Coast Guards More Results 
Oriented *

3235. SHRI K. A. SWAMI: Will the 
Minister of DEFENCE be pleased to state:
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(a) thc strength of our Coast Guard 
units, personnel-wise and equipment-wise;

(b) whether the existing outfit is ade
quate for effective surveillance; and

(c) if not, what further measures are 
being contemplated to make the coast 
guards more result-oriented?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K. P. 
SINGH DEO): (a) The present strength
of the Coast Guard Organisation in terms 
of equipment and personnel is as follows:

Equipment

(a) Frigates . . 5

(b) Patrol Boats . . 5

(c) Fast Interceptor Boats . 8

(d) Helicopters . . 2

(e) Seaward Defence Boats . 2
Personnel

The Coast Guard have been provided 
with adequate personnel for the above 
boats/helicopters. The deficiencies are 
met by borrowing manpower from the 
Indian Navy to the extent possible.

(b) and (c). The strength of the Coast 
Guard is being gradually increased to en
able it to more effectively patrol the Ex
clusive Economic Zone. The Coast Guard 
Development Plan 1979—84 provides for 
the induction of modern ships, aircraft
and helicopters to augment the present
force-level of the Coast Guard.
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Ex-gratia payment to cantonment board
employees of Jalapahar, Lebong and 

Barrackpore

3237. SHRI ANANDA PATHAK: Will 
the Minister of DEFENCE be pleased to 
state:

(a) whether it is a fact that the Canton
ment Board employees of Jalapahar, Le
bong aJid Barrackpore were granted ex- 
gratia payment at the rate of Rs. 100/- 
per head in the years 1977, 1978 and 1979 
as sanctioned by the G.O.C.-in-Command, 
Eastern Command as per section 19(b) of 
the Cantonment Account Code? 1924; and

(b) if so, whether it has since bene arbi* 
trarily withdrawn in case of the Canton
ment Board Employees of Jalapahara and 
Lebong Cantonments; and

(c) whether Government propose to re
consider the matter and restore the same 
in the interest of better relation* between 
the employer and the employees?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K. P. 
SING DEO): (a) Yes, Sir.

(b) Since the ex-gratia payment made 
by the State Government to its employees 
is not admissible to Cantonment Board 
employees, it was decided that the pay
ment should not be made in future.

(c) No, Sir. However, payments al
ready made will not be recovered.

Service charges on exports of small pro
ducers

3238. SHRI S. A. DORAI SEBAS
TIAN: Will the Minister of COMMERCE 
be pleased to state:

(a) whether the STC has given up the 
policy of just charging 1 per cent service 
charges for arranging the export of com
modities of small-scale producers—particu
larly in respect of export of salt of small 
scale salt manufacturers’ association and if 
so, the reasons thereof;

(b) whether now a commission of 15 per 
cent is being charged from small scale 
producers of salt for arranging salt export; 
and
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(€) whether Government are aware that 
this runs counter to the public declaration 
of Government that the STC is a non-profit 
making organisation particularly so far as 
the interests of export of small scale indus
tries and small scale producers are con
cerned?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) There is no 
change in the policy in respect of export 
o f salt by small scale producers. The sup
pliers are paid whatever they quote after 
deducting 1 per cent as service charge 
as usual.

*(b) No. Sir.

(c) Does not arise.

Inaugural Airbus service between New 
Delhi and Montreal

3239. SHRI DIGAMBER SINGH: Will 
thc Minister of CIVIL AVIATION be 
pleased to state:

(a j whether Air India operated an inau
gural Airbus Service between New Delhi 
and Montreal early this month;

(t>) if so, the names of official* and 
non-officials who were invited to this free 
jaunt;

(c) the total expenditure incurred on thc 
boarding and lodging of these invitees in 
the flight and outside;

(d) the total revenue lost by way of this 
free travel in the name of 'inaugural' flight; 
and

(e) what are the traffic potentialities ex
plored on this first air service to Canada 
to be operated by Air India?

THE MINISTER OF STATE IN THE 
MINISTRIES OF CIVIL AVIATION AND 
CIVIL SUPPLIES (SHRI BHAGWAT 
JHA AZAD): (a) No, Sir.

(b ) to (d). Do not arise.

(e) The first flight operated by Air India 
On 2Ad October, 1982 between India and 
Canada carried 253 passengers and 1473 
Kg*., of cargo and on the return Canada- 
India Sector 393 passengers and 11781

Kgs., of cargo were carried. The first 
flight indicates that the potential is good.

Transfer of I.T. office headquarters from 
Vizag to Gontiir

3240. SHRI P. RAJAGOPAL NAIDU: 
Will the Minister of FINANCE be pleased 
to state:

(a) whether there is any request to 
transfer the Headquarters of Income Tax 
Office from Vizag to Guntur,

(b) whether the Income Tax Commis
sioner, Hyderabad recon*mended the trans
fer; and

(c) if so. the action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PAT- 
TABHI RAMA RAO): (a) Yea, Sir.
There has been a request to transfer the 
Headquarters of thc Commissioner of In
come-tax from Vizag to Guntur.

(b No report was called from the Com
missioner of Income-tax Andhra Pradesh-!, 
Hyderabad. A report was called for from 
Commissioner of Income Tax, Visakbapat- 
nam who did not recommend the transfer.

(c) Does not arise.

Production in Handloom Sector

3241. DR. KRUPASINDHU BHOI: 
Will the Minister of COMMERCE be 
pleased to state :

(a whether production in the handloom 
sector has shown an increase in 1982-83;

(b) if so, the figures of production as 
compared to the last three years;

(c) the target of production fixed for 
the Sixth Plan period;

(d) the steps taken or proposed to be 
taken to keep up the production and to 
provide inputs to the industry at reason
able prices; i#nd

(e) the time by which the National 
Handloom Financing and Development 
Corporation will start functioning and how 
it is going to benefit the industry? »

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHIU 
SHIVRAJ V. PATIL): (a) Production



figures for 1982-83 will be available only (iii) Financing of spinning/reeling
after the completion of the year. activities in the non-cooperative sector.

(b) The figures of production in the yj1e Corporation is expected to start
handloom sector 'luring thc last three years functioni„g before the end of the year, 
are as under: —

1981-82 3113 million m etres-— Prices of Newsprint

1980-81 3100 million metres 3242. SHRI SUDHIR GIRI: Will the
1979-80 2900 million metres. Minister of COMMERCE be pleased to

state:
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(c) The target of handloom produc
tion for the Sixth Plan has been fixed at 
4100 million metres.

(d) and (e). Government have taken 
thc following measures to ensure required 
quantities of hunk yarn at reasonable pri
ces:—

(i) AH mills spinning yarn have to 
pack at least 50 per cent of their total 
production of yarn meant for market 
deliveries in the form of hanks. Of this, 
85 per cent should be in counts below 
40s.

(11) The Sixth Plan envisages setting 
lip of 2 million additional spindles 10 
ensure availability of hank yum. Fur
ther 25 spinning mills in the handloom 
weavers cooperative sector with 25,000 
spindles each are being set up to create 
a captive capacity for thc organised co
operative sector. A provision of Rs. 32 
crores has been made in the Sixth Plan 
for thc handloom sector.

(iii) Slates have been requested to pool 
the hank yarn produced by the coopera
tive spinning mills, STC mills and NTC 
mills for captive use by thc cooperatives 
and corporation sectors.

(iv) The proposed National Handloom 
Financing and Development Corporation 
will have as its main activities, the fol
lowing:—

(i) Procurement and distribution of 
hank yarn and other raw materials like 
dyes and chemicals in the handloom 
sector;

(ii) Trigger the production and 
marketing drive in the handloom sec
tor by opening as many retail outlets 
as may be considered necessary;

(a) whether the prices of imported 
newsprint had been reduced by Rs. 120 
per tonne in the case of high-sea sales fpr 
the July—September 1982 period and the 
selling prices from thc buffer stock increa
sed by Rs. 40 a tonne; and

(b) if so, the reasons for such price 
variations?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) Sale price of imported newsprint 
is fixed every quarter and a price differen
tial of Rs. 50/MT between high sea sale 
and ex-buffer sale is maintained. When 
there was an cxcess buffer stock, the price 
was reduced for sale ex-buffer stock as an 
incentive for the newspaper industry t° 
buy from the buffer stock. When the buffer 
stock was within a reasonable level, this 
incentive was withdrawn and the price dif
ferential was restored. The prices for the 
previous three quarters were as under:—

Quart rr H.S.S. Buffer

Jan /March 59fo Coto

April/June 6120 Coio

Ju ly/Sept. Cooo €050

Trade Gap

3243. SHRI SOMNATH CHATTER- 
JEE: Will the Minister of COMMERCE 
be pleased to state:

(a) whether he is aware that during 
April and May India’s trade gap was
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twice as big as in the corresponding period
• of the previous year; and

(b) if so, his reaction thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF CQMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) and (b). After 
taking into account the latest supplement
ary data on India’s Foreign Trade for 
April-May, 1982, the estimated trade gap 
works out as follows: —

(Value R*. crorcs)

Sector April-May April-May
1982 1981

Expjrts . . 1308*91 1283 38

Imports . . 231781 1927*58

Balance of Trade . —1008 -90 —644 20

Government is making all out efforts 
to contain this deficit by way of maximising 
exports through various measures and sub
stituting imports wherever possible through 
gearing up thc production both for domes
tic as well as export purposes.

N od-utilisation of credit by less Develop
ed Countries of Africa and South East Asia

3244. SHRI RAVIN DR A VERMA: 
Will the Minister of FINANCE be pleased 
to state:

(a) whether it is a fact that 75 per cent 
of the credits granted on a bilateral basis 
to less developed countries of Africa and 
South East Asia has remained unutilised;

(b) if so, the reasons for the same and 
the steps, if any, taken to utilise these 
amounts fully; and

(c) the terms and conditions under 
which these credits are granted?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) No, Sir.

(b) It is for thc Government to whom
* the credit is extended on concessional
* terms to ensure the speedy utilisation of 

the credit extended. However, where the

utilisation of the credit has bee» delayed 
due to delays in contracting, shipments etc., 
extension in time has been accorded at the 
request of the foreign government.

(c) Normallyf thc credits are extended 
with a repayment period of 15* years, 
including a moratorium of 2-3 years, with 
an interest rate of 5 per cent per annum.

Manpower shortage in Indian Air Force

3245. SHRI DAULAT RAM SARAN: 
Will the Minister of DEFENCE be pleas
ed to state:

(a) whether it is a fact that the Indian 
Air Force is poised for man power shor
tage especially in technical machinery and 
that there is real shortage of aspirants 
to be trained as pilots;

(b) if so, thc details thereof and the 
reasons thereof; and

(c) the steps contemplated by Govern
ment in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K. P. 
SINGH DEO): (a) There is some shor
tage in the Flying (Pilot) and Aeronauti
cal Engineering (AE) Branches of the 
Indian Air Force. The shortage, how
ever, is not serious.

(b) It would not be in the public in
terest to discolse thc details of shortages 
in different disciplines. Competitive de
mands in private’public sector, rigorous 
screening of candidates and medical stan
dards for recruitment to Defence Services 
are some of thc causes of shortfalls in re
cruitment.

(c) A number of steps have been taken 
by the Government to ameliorate the 
shortages. These include stepping up of 
publicity drive, permitting final year en
gineering students to apply for Aeronau
tical Engineering course, and reduction in 
the lead time between insertion of news
paper advertisement and the commencing 
of the courses. The number of vacancies 
for the airmen^ for Branch Commissioning 
have been increased. Besides, a number of 
steps have been taken to improve the ser
vice conditions of officers of Flying (Pilot)



and Aeronautical Engineering Branches. 
These include increase in Flying Pay, pro
visions for grant of Technical pay, intro
duction of selection grades for Squadron 
Leaders and Wing Commanders; and up- 
gradation of posts to Improve promotion 
prospects.

Appointment of part time Chairmen in 
Public Undertakings

3246. SHRI B. V. DESAI: Will the 
-Minister of FINANCE be pleased to 
*state:

(a) whether it is fact that the Public 
Enterprises Selection Board (PESB) has 
recommended the appointment of 23j 
part-titme Chairmen for Public Undertak
ings;

(b) if so, whether it is also a fact that 
62 full-time chief executives and 72 
board-level Directors have also been re
commended by Public Enterprises Selec
tion Board during the year;

(c) if so, whether most of the recom
mendations have been accepted by Gov
ernment;

(d) if so. how many of them have been 
implemented; and

(e) what are the other recommendations 
which have not so far been implemented?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI T*AT- 
TABHI RAMA RAO): (a) and (b). Dur
ing the period September 1981 to August
1982. the Public Enterprises Selection 
Board made recommendations for 23 posts 
of part-time Chairmen, 62 posts of full
time Chief Executives (Chairman-cum- 
Managing Directors|Managing Directors) 
and 72 posts of full-titme ExecutivelFunc- 
titonal Directors on the Boards of public 
enterprises.

(c) Yes, Sir.
(d) and (e). The Government have ac

cepted the recommendations of the Pub
lic Enterprises Selection Board in respect 
of 17 part-time Chairmen, 47 full-time 
Chief Executives and 59 ExecutivejFunc- 
tional Directors. The details of remain
ing recommendations are given in th©
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attached statement and most of which are 
under consideration of the Government.

Statement

PESB recommendations:

/. For part-time Chairmen
1. Handicrafts & Handloom Export 

Corporation.
2. Hindustan Antibiotics Limited.
3. National Fertilizers Limited.
4. Mineral Exploration Corporation.
5. Water & Power Consultancy Ser

vices (India) Limited.
6. Scooters India Limited.

//. For full-time Chief Executives

1. Chairman, National Seeds Corpn.) 
State Farms Corpn.

2. Chairman & M.D., Hindustan
Salts & Sambhar Salts Ltd.

3. Managing Director, Kerala News
print Project.

4. Managing Director, Paradeep Steel 
Plant.

5. Chairman, Coal India Limited.
6. Chairman & M.D., Engineering 

Projects (I) Limited.
7. Managing Director, Indian Rail

way Construction Company Limited.
8. Chairman & Managing Director, 

Tannery and Footwear Corporation.
9. Managing Director, National Tex

tile Corporation.
10. Chairman & Mg. Director, Metal 

Scrap Trade Corpn.
11. Managing Director, Hindustan 

Latex Limited.
12. Chairman & M.D., Indian Petro

chemicals Corpn. Ltd.
13. Chairman & Managing Director, 

Engineers India Ltd.
14. Managing Director, Hotel Corpora
tion of India Ltd.

15. Chairman & Mg. Director, Indian 
Drugs & Pharmaceuticals Limited.

25#! L3—13.



III. For full-time Executive/Functional 
Directors

1. Director (Personnel), Skate Trad
ing Corporation Ltd.

2. Director (Commercial), Steel 
Authority of India Ltd.

3. Executive Director, Metals A 
Minerals Trading Corpn.

4. Director (Operations), Hindustan 
Paper Corporation.

5. Director (Finance & Commercial), 
Hindustan Shipyard Ltd.

6. Director (Finance), Hindustan Or
ganic Chemicals Ltd.

7. Director (Watches), Hindustan 
Machine Tools Ltd.

8. Director (Refineries), Bharat Pet
roleum Corporation Ltd.

9. Director (Finance), Bridge & Roof 
Co.

10. DkcCtor (Technical), Rashtriya 
Ispat Nigam Ltd.

11. Director (Technical), Rail India 
Technical & Econ. Services Ltd.

12. Director (Finance), Indian Rail
way Construction Co. Ltd.

13. Director (Technical), Coal India 
Ltd.
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Study group on conditions of service of 
Territorial Army

3247. SHRIMATI JAYANTI PAT- 
NAIK: Will the Minister of DEFENCE 
be pleased to stale:

(a) whether a study group has been 
appointed to go into the conditions of 
service of thc Territorial Army;

(b) if so, when the study group is ex
pected to submit its report;

(c) what are the steps proposed to be 
taken by Government to strengthen and 
popularise Territorial Army; and

(d) the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K P.

22, 1982 Written Answers 388

SINGH DEO): (a) A committee has been 
appointed which inter alia has been re
quired to recommend measures to make 
Territorial Army more attractive with 
particular reference to improvements in 
career opportunities of Territotrial Army 
personnel and welfare measure* for serv
ing and retired Territorial Army person
nel.

(b) The committee is expected to sub
mit its report by the 31st October, 1982.

(c) and (d). Measures to strengthen and 
popularise the Territorial Army will have 
to be examined in the light of the re- * 
commendations of the committee appoint
ed for the purpose.

Export prospects of diamonds

3248. SHRIMATI JAYANTI PAT- 
NAIK: Will thc Minister of COMMERCE 
be pleased to state:

(a) whether Indian delegation had been 
sent to different countries to study the 
export prospect of diamonds;

fb) if so, thc names of countries visit
ed by thc Indian delegation;

(c) the prospect^ assessed by the dele
gation team; and

(J) the names of the countries w!iich 
are expected to import diamonds from 
India?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) and (b). Dur
ing the last two years, the Gem & Jewel
lery Export Promotion Council sent three 
Diamond Delegations to (i) Italy, Spain 
Portugal. France and West Germany, (ii] 
Australia, and New Zealand, and (iii 
Singapore, Malaysia. Indonesia and Thai 
land.

(c) and (d). According to market asses* 
ment made by these delegations, the pro? 
pects of exporting cut and polished dis 
monds to these countries, except Portuga 
are generally good. A statement givin 
the list of the countries importing cut afl 
polished diamonds from India is attache
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Statement

(List of countries which imported dia
monds from India during 1981-82)

Abudhabi
Argentina
Australia
Austria
Bahrain
Belgium
Brazil
Canada
Chile
China
Congo
Denmark
Dubai
France
Finland
Ghana
Greece
Hongkong
Iran
Iraq
Ireland
Israel
Indonesia
Italy
Japan

Kuwait
Lebanon
Malaysia
Mexico

Netherlands
Norway

Newzcaland
Oman
Oatar
Saudi Arabia 
vSingapore 
Spain 

Sri Lanka 
Sweden 
Switzerland 
Syria 

Tanzania 
Thailand 

U.A.E.
U.K.
U.S.A.

West Indies 
West Germany 
Zaire

Development of tourist centrcs in Gujarat

3249. SHRI MOHAN LAL PATEL: 
Will the Minister of TOURISM be pleas
ed to state:

(a) the various steps taken for the 
development of tourist centres in various 
parts of Gujarat and the progress made; 
and

(b) what is the plan for the develop
ment of tourist centres in Gujarat during 
the current year?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI KHUR- 
SHEED ALAM KHAN): (a) and (b).
Ministry of Tourism has released Rs. 1.30

lakhs for purchase of diesel jeeps in 
Sasangir. An amount of Rs. 4.36 lakhs 
has been released during this year for 
providing tented accommodation at Ukkai 
and a further sum of Rs. 2.50 lakhs has 
been released itnr the purchase of boats 
for Ukkai Lake. Rs. (o o  Ukh has been 
released at the request of the Stau, Gov
ernment for organising fairs and festivals 
during the current financial year.

ITDC has revised the SEL Show on 
Gandhiji earlier mounted in 1972 at Sabar- 
mati Ashram Ahmedabad, on behalf of 
the Central Ministry of Tourism. ITDC is 
also exploring possibilities for setting up 
joint venture Yatri Niwases at Somnaih, 
Veraval and Dwaraka. They have also 
prepared a Techno-Economic feasibility 
report on behalf of Gujarat Industrial 
Development Corporation Ltd. for a hotel 
project at Baroda. Similarly, a feasibility 
report for conversion of Chanch Palace 
into a Holiday Resort is also being pre
pared by ITDC as a consultancy assignment 
from Tourism Corporation Ltd. of Guja
rat. ITDC has also approached Gujarat 
Industrial Investment Corporation Ltd. 
for construction and managing on their 
behalf their proposed hotels at Ahmcda- 
bad. Baroda, Surat and Rajkot. Schemes 
are under formulation by GIIC.

Opening of a depot of S.T.C. at 
Ahmedabad

3250. SHRI MOHAN LAL PATEL: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether it is a fact that there is a 
branch run by State Trading Corporation 
for distribution of imported drugs at 
Ahmedabad;

(b) if so, whether it is also a fact that 
it is not functioning satisfactorily and 
there is a great demand to open a full- 
fledged depot by State Trading Corpora
tion at Ahmedabad for distribution of 
imported bulk drugs;

(c) wheher it is also a fact that a drug 
depot in Gujarat was recommended by 
the State Chemical and Pharmaceuticals 
Corporation of India Limited New Delhi 
in 1979-80; and
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(d) if so, what is the action taken by 
the Centre in this respect?

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): <*> and (b). There 
is a Branch oflice of STC in Ahtnedabad 
whir'k *nter al*a looks after the distribu
tion of imported bulk drug*. Accord
ing to our information the office is work
ing satisfactorily.

(c) Yes, Sir.

(d) Considering the progressive reduc
tion in thc import of bulk drugs by STC 
over the last few years it is felt that the 
proposal for opening of a depot at Ah- 
medabad exclusively for canalised drugs 
would involve avoidable additional ad
ministrative and over-head expenditure.

Vacancies in senior management cadre of 
State Bank of India of Bihar

3251. SHRI RAMAVATAR SHASTRI: 
Will the Minister of FINANCE be plea
sed to state: v

(a) whether it is a fact that a large 
number of vacancies exist in the senior 
management cadre of thc State Bank of 
India in the State of Bihar;

(b) whether it is a fact that a large 
number of officers arc being imported 
from other States for filling up these vacan
cies;

(c) whether Government arc aware that 
*nch importation of officers from other 
States will affect the interest of the Stall 
working in the State of Bihar; and

(d) if so, whether Government propose 
to intervene to safeguard the interest of 
thc staff by stopping large scale drafting 
of officers from other States to Bihar?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) to (d). The 
information is being collected and will be 
laid on the Table of the^ House to the 
extent available.
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Negotiations between India and Nepal for 
avoidance of double Taxation

3254. SHRI BALASAHEB VIKHE 
PAUL: Will the Minister of FINANCE 
be pleased to state:

(a) whether it is a fact that negotia
tions were held between Government re
presentatives of Nepal and India to avoid 
double taxation;

(b) if so, whether any agreement has 
been reached on the subject; and

(c) if so, the particulars of steps taken 
to avoid incidence of double taxation and 
thereby encourage better flow of trade 
between the two countries?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PATTABH1 RAMA RAO): (a) No, Sir.

(b) and (c). Do not arise.

Vayudoot Service to Din in Gujarat

3255. SHRI NAVIN RAVANI: Will 
the Minister of CIVIL AVIATION be 
pleased to state:

(a) whether there is a great demand to 
connect Diu in Gujarat with one of the 
air services;

(b) if so, whether there is a proposal to 
connect it with Vayudoot service; and
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(c) if so, the details thereof and by 
when and on which route it will be con
nected?

THE MINISTER OF STATE OF THE 
MINISTRIES OF CIVIL AVIATION 
AND CIVIL SUPPLIES (SHRI BHAG- 
WAT JHA AZAD): (a) The Government 
of Gujarat has made a proposal to con
nect Diu by Vayudoot service.

(b) Yes, Sir.

(c) The time schedule, the route etc. 
will be formulated after the requisite infra
structure has been developed.

Commission to F.P.S. Holders

3256. SHRI HIRALAL R. PARMAR: 
Will the Minister of CIVIL SUPPLIES be 
pleased to state whether it is a fact that 
the commission of F.P.S. holders on sale 
of food commodities was fixed in 1965 
and the same has not been increased in 
spite of manifold increase in rent of the 
sbt'ps, cartage and the rate of interest; and 
if so, the rca.sons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES (SHRI 
MOHAMMED USMAN ARIF): Adminis
trative matters relating to the issue of 
food commodities through the public dis
tribution system within their respective 
territories, is the responsibility of the 
State Governments'lJnion Territories. This 
includes fixation of the commission allow
ed to fair price shop-holders from time to 
time. The State Governments[Union Ter
ritories themselves fix the retail prices of 
foodgrains issued to the consumers through 
fair-price shops, after taking into account 
the taxes, incidental expenses and thc 
commission to be given to thc fair price 
shop-holders.

Problems of disposing of stocks of cotton 
Procured by Cotton Corporation of India

3257 SHRI R. L. BHATIA: Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether with the consumption of 
cotton falling drastically in the wake of 
the Bombay Textile Mills strike, the Cot

ton Corporation of India is faced with the 
serious problem of disposing of large 
quantity of stocks procured by it in a big 
way during the last season when there was 
a bumper crop; if so, the quantity held by 
it at present;

(b) whether the new crop will also start 
arriving in the market shortly in Punjab; 
and

(c) how thc Cotton Corporation of 
India proposes to dispose of its existing 
stocks before going in for further procure
ment of fresh crop?

I HE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIN RAJ V. PAUL): (a) The strike in 
Bombay Textile Mills is not thc only 
reason for accumulation of cotton stocks 
with the Cotton Corporation of India; thc 
olhcr reasons being: ( i) lack of adequate 
demand from mills due to financial strin
gency; (iij powers cuts; (iii) unsold stocks 
of cloth and bad liquidity of thc indus
try. etc. About 4 hkb of cotton
stock is presently held by the Corporation.

(b) Yes, Sir.

(c) It is not necessary that the Corpora
tion should first dispose of the existing 
stocks and then enter the market for pro
curement of fresh crop cotton. How
ever. the Corporation is making all out 
efforts to dispose of its existing stock to 
National Textile Corporation Mills, Co
operative Units and Mills in the private 
sector, by offering facilities such as reduc
tion in rate, particularly for old stocks, re
laxation in gracc period, sale on credit 
against Usance Bill ami also against L|C 
in Corporation's Proforma and by way of 
exports.

Fall in Import of dry fruits from 
Afghanistan

3258. SHRI R. L. BHATIA: Will the 
Minister of COMMERCE be pleased to 
state:

(a) whether there has been persepti- 
ble fall in the import of seasonal dry fruits 
from Afghanistan recently;

(b) if so, the reasons therefor;
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(c) thc quota allocated to private trade 
and the State Trading Agencies during the 
current year; and

(d) whether this import is routed 
through Pakistan or some part of it comes 
through Bombay also?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL: (a) aaid (b). During 
1980-81 (upto February 1981) Afghanistan 
had the largest share in the export of 
seasonal dry fruits (excluding dates and 
cashewnuis) to India. Import statistics 
beyond February 1981 arc not yet availa
ble.

(c) The current import policy does not 
allocate any separate quotas to the pri
vate trade and the State Trading Agencics. 
Import is allowed to dealers engaged in 
this trade on the basis of their Previous 
imports in a specified period.

(d) Imports can be made by air, by 
land route or by sea.

Imports of books Periodicals and Litera
ture from Soviet Union

3259. SHRI N. K. SHEJWALKAR: 
Will thc Minister of COMMERCE be 
pleased to state:

(a) the total value of the books, perio
dicals and other literature imported by 
India from the Soviet Union annually bet
ween 1975 to 1981;

(b) the total value of books and such 
material exported from India to the Soviet 
Union during the same period; and

(c) the details of the foreign exchange, 
if any involved and the extend to which 
Indio is a gainer?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL); (a) and (b). 
The information is being collected and will 
be laid on the Table of the House.

(c) Trade with USSR is conducted on 
a bilateral, balanced basis, is non-conver
tible Indian Rupees. Thus, no free 
foreign exchange payment is involved.

Commonwealth Finance Ministers’ Con
ference in London

3260. SHRI B. V. DESAI: Will the 
Minister of FINANCE be pleased to state:

(a) whether it is a fact that India has 
strongly pleaded with the World Bank for 
financing poor countries for their develop
ment needs and has asked 2.5 billion 
without any expansion of its present capi
tal;

(b) whether this was also pleaded by 
India during the two day discussions of the 
Commonwealth Finance Ministers* Con
ference held in London during the month 
of September;

(c) if so, whether the World Bank has 
approved this suggestion of India; and

(d) if not, the main reasons for the 
same?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) and
(b). At the Commonwealth Finance Minis
ters’ Conference and the Annual Meeting 
of thc Board of Governors of the World 
Bank and the IMF held in Toronto in 
August (September 1982, India stressed the 
fact that the present crisis facing the deve
loping countries had increased their finan
cing needs and made it essential that 
therc should be an expansion in the volu
me of concessional assistance to them. 
In particular, it was urged that immediate 
steps should be taken to achieve a sub
stantial increase, in real terms, in lending 
from the IBRD. Similarly^ the for
thcoming Seventh Replenishment of IDA 
should represent a substantial increase in 
real terms over the Sixth Replenishment.

(c) and (d). These suggestions received 
considerable support from developing 
countries. However, a final consensus 
on increased levels of lending from the 
World Bank group has yet to emerge.

Rotation of Staff through transfers to 
Nationalised Banks

3261. SHRI B. V. DESAI: Will the 
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Minis
try have directed all nationalised banks to.



rotate their staff periodically through 
transfers;

(b) if so, whether Government have
directed for the transfer of officers every
three years and clerical staff every five
years;

(c) if so, whether this directive from the 
Ministry has been implemented by thc 
nationalised banks; and

(d) what steps are being taken to im
plement the directive and also to what ex
tent this has improved the efficiency and
alsf removed the corrupt practices pre
vailing in the banks?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) to
(d) Yes, Sir. Considering that thc staff, 
if posted at the same station for an un
duly long period, are likely to develop ves
ted interests, Government have tendered 
such advice to the public sector banks.
The banks have initiated steps to imple
ment the advice of the Government in a 
phased manner. It is too early to assess 
the impact of the steps taken, but it is 
expected that the periodical rotation of 
staff would, in course of time, have a 
salutary effect on the working of the 
banks.
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Action against Smith, Kline and French 
for Foreign Holdings

3262. SHRI B. V. DESAI: Will the 
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Union 
Finance Ministry has taken action against 
Smith, Kline and French, a 100 per ccnt 
foreign owned drug company for alleged 
non-compliance with the Reserve Bank of 
India’s directive requiring it to dilute the 
foreign holdings to the level of 40 per 
ccnt;

(b) if so, whether the Reserve Bank of 
India has referred the case for legal action 
to thc Enforcement Directorate attached 
to the Finance Ministry after thc expiry of 
the time given to the company for com
pliance w ith  the  order; and

(c) if so, what action has been taken 
against this company so for by the Gov
ernment?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) Thc Re
serve Bank of India have referred the case 
of M|s. Smith, Kline & French (I) Ltd. to 
the Directorate of Enforcement for non- 
compliancc with the directives issued under 
Section 29 of the FERA.

(b) Yes, Sir. Reserve Bank of India 
has referred the matter to the Enforce
ment Directorate after giving due oppor
tunity to make representations as grovided 
under the Act.

(c) Enforcement Director will decide 
the penal action as provided under FERA.

Payment of ( ommkion by National 
savings Organisation

3263. SHRI J. S. PATIL: Will the 
Minister of FINANCE be pleased to refer 
to thc reply given to Unstarred Question 
No. 101 on 19th February, 1982 regard
ing study of procedures for payment of 
commission by National Savings Organir.t- 
tion and state:

(a) what are the specific recommenda
tions made in the study report on the 
procedure relating to the payment of 
agency commission under thc P.P.F. 
Schcmc and Mahila Pradhan Kshetriya 
Bachat Yojana;

(b) when this study report was submit
ted and what decisions Government have 
taken in this regard;

(c) if not, the specific reasons for thc 
delay in arriving at thc decision and when 
the same are likely to be taken;

(d) whether thc report about Pay Roll 
Savings Scheme in private sector has been 
received; and

(e) if so, when; what are the recom
mendations and what decision has been 
taken on the same?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) Thc Stud) 
Report has recommended that the worl 
relating to payment of commission to th<

22, 1982 Written Answers 4.00



401 Written Answers ASVINA 30. 1904 (SAKA) Written Answers 402

agents under the Public Provident Fund 
Scheme should be taken over by the 
Deposit Accepting Offices. The Report 
also contains an alternative recommenda
tion for retaining this work with the Re
gional Director, National Savings, with 
certain changes in the procedures to be 
followed, in case the suggestion for pay
ment of the commission at the source of^ 
deposit is considered difficult to implement 
As regards payment of agency commis
sion under the Mahila Pradhan Kshetriya 
Bachat Yojana, the Study Report has re
commended that this work, which is at 
present being done in the offices of the 
Regional Director, National Savings, may 
be transferred to the post offices.

(b) and (c). The Study Report was sub
mitted in October, 1981. The recom
mendations made in the Report are still 
under examination in consultation with 
National Savings Commissioner and Dire
ctor General, Posts and Telegraphs and 
the final dicisions will be taken as early as 
possible.

(d) No, Sir.

(e) Does not arise.
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Creation of Secondary Market for 
Debentures

3265. SHRI R. L. BHATIA: Will the
Minister of FINANCE be pleased to
state:

(a) whether the financial institutions in 
the country are contemplating the creation 
of a secondary market for debentures* 
with a view to help companies raise



(b) if so, whether such desbentures 
will be “convertible” or ’’non-convertible”;

(c) the role proposed by the financial 
institutions and whether they contemplate 
to take upon themselves any obligation for 
the security of such investments; and

(d) whether they will corelate their 
lending facilities to such companies with 
the money raised by them from the open 
market through these debentures?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) to (d)
The **eps taken by the Financial Instiu- 
tions for the creation of a secondary 
market for debentures are indicated in the 
recent Press Release issued by the Indus
trial Development Bank of India, a copy 
of which is laid on the Table of the 
House. [Placed in Library. See No. LT- 
5569/82.]

Minting of Small Coins

3266. SHRI R. L. BHATIA: Will the
Minister of FINANCE be pleased to state:

(a) whether Government have decided 
to stop minting of smaller denomination 
coins like those of 2p., 3p. and 5p. in view 
of high expenditure involved therein; and

(b) whether his Ministry propose to 
issue necessary instructions for the round
ing off of $mall amounts below 5 naisc 
and above that upto 10 paisc in Govern
ment accounting and payments to avoid 
unnecessary hardship being caused *n this 
behailf to the public?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) the pro
duction of 1 paise and 3 paise coins was 
stopped from 1973-74 and that of 2 paise 
coins was stopped from 1979-80 on 
account of fall in the demand for these 
small coins. There is, however, no pro
posal under consideration to stop minting 
of 5 paise coins.

(b) In order to avoid difficulty/incon
venience to the public in carrying on 
transactions due to discontinuance of 
minting of lp .f 2p. and 3p. coins, neces
sary instructions have already been issued 
to round off all the Government and other 
transactions to thc nearest multiple of 5 
paise.
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l*wrf «BT VTTO vfr ft

3267 . ^  QlfaftV

^  ^  f t  f*TT

f a :

( * )  u ?  ?T9r £  f a  irm fh r 

1977 % 1979 

fw  fa faw  ftrarf f t  v i m  

% f o r  fartvft v = rn m

fo r  ^  ?rfa^ fa rn  %

^  3% %% ?r w i t  f c n  « n ;

(<sr) ?rftr ?ft f a r t  <rr 

sqYn w r  & f3pT% 

% p m r  f a m  «ir ,? ffT

( jt) v rm r fa=HT
WiJT z z r j  « m ?

Wsrmq f  t i w  1 

( v r  fci*7T3r «ru  «rrfe{) : (*r) aft

(s r)  ^  (»i) firm  k  ir 
»iT5 v r h p - f t  *rtr «rfr-

"rnrwiTT viTcfhr fa'T*r srr

% *tt3 s s i m  t f k  3*1
SfTsnx# fT T j'sn  i f r  » 
ffiTt <=pr*tn 22. 53 *rrrf

’f t  ^ f t  % 
faSTT % faRTE 93 
fa tr f  | JTr^P f a r  % f w f ^ T  tfT? 

f t  TTftr % #3rferT v ft*  f im « r

Jf f a r  t  \
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<ul

f*HI 'THT OTf *7% 3TRTT f^R% RsH'I’TJ *Tr
£pm j t t t  w f r  f̂rr % tmmr ^  sft fo r  qr snrr 33T*r

*tte *pt 1 1  .

% fiRT5TTT*T f r f r  qrr ?nrr 
(*«»)

3

1. « ft* ifa rr¥ fa ^ frc > ,.g T g f #

2. crnTnrnr<?<wdish1,

3. wrâ '̂ TPTT q=rr^r fir^T, ?rt*mV .

4■ fo m r£ w e rs H , *T JT0

5. f̂ TT̂ T̂ fiTr=*T, *R?T' Cn
6 #TT5pfl' fo^T, H7HT .
7. f«HW f*Rr*T, o 5To

8 . t^TFiSm faTo t r ^ ^ t (>.-.,

9. Tfq j^PT r^f f̂ THT, gj H ^ lfC

10. qt^fq^r,«i?*rerr?rT?

11 . »flW «H V <  ^ f e ’T f+iwi, t TFT?ff

1 2. *rfc?TT*T fifRT, ^jTT^T

13. wrweTfr tr? t* faro,

14. A  ^Tnn ftrw  % o,

15- tTR'-'2VTCT^T,

16 vnr f^Tc

17. W f ^ f ’RRT.Wo.TnrPTT’T .

18. *faT3 i+H'dT5^ .

19. O T H W ^f^,*rfvrsi% w

20 . I^T ra^ fF T o  % o ,^ ^ f T T

2 1. f r  50 fa w .s rs te r  .

22 . VT^ftVTCT f*r^T, <jVs*^l<.

23. ^ #aT T n rfiT ^ T fw o,3rR f Mi

T W rrr

1,99 ,935.  39* 

24,400 .  79  

7 9 ,6 29 .  61 

9 9, 828 .  30  

3,75 ,960 .  38  

86 ,4 3 2 .  56  

5,74 ,367 .  13 

7 ,6 8 , 1 5 5 .  81 

7,72 ,068  .41  

2 , 9 6 , 4 8 6 .  36  

13 ,24 ,650 .  29  

19 ,75 ,440 .  40  

10 ,2 5 , 67 6 .  13 

2 8 ,1 8 9 .  00  

18 ,69 ,188 .  00  

13 ,5 6 , 524 .  09  

33 ,13 ,821 .  39  

39 ,0 7 ,6 69 .  34 

6,59,958 .  68 

30 ,63 ,897 .  44 

7,94 ,504 .  85  

11,48,120 .  50  

16,16,429 .  95
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t t  <rm

(*o)

24 . «ft f*!RT fw<>, jt£  s fw ft

25 . r e r f a z t f e r o  f ? o ,  qV rq t

• 2 6 ."  1TV <rfw  J fi?RT,

‘ 2 7 . W*iWt£*W<il$H f tR T ^ T  ’ , pKSH*

2 8 . MY JTJJHT f*Tr*T f a o , ?^3[T

2 9 . v r^ T  v ? iv w r

. 30 . fs frH tfrr rm fiT C T ^ ro .iT ^ T rt .

.3 1  ’sfr f*NI»fiT*n f a p r % ' ,  * T ^ n f  

.3 2 .  s f t ’ft 'H IH  fa r 'T  f a o . ^ i s r f

33. m r m t r v r z ^ n r ^  f  , vf*KT*T<

.3 4 .  f a ? ? f a o ,  ■*rf t ^ T Tg .

3 5 . .Cv

3 6 . f s n j f r  f*r?*r %  ° , q>Hr*n^

3 7 . ^TH f^T7 fafFT f a ° , '<

.3 8 . f T ^ r r y  J T f jF r r r e ^ .  ^ F f T T  .

3 9 . gTTTm? T Z e  T H W T

4 0. 4 t¥ ll fiTFT%  •,

•4  1. T T im N H T W C T ^ T f^ T

4 2 . 4H<I*M  d4 Il'<dl5”T fa?*T,

4 3 .  ^ t n  *Mi*i r ^ ,  ^ I ^ T T

4 4 . n f ^ i i  f a  o,

45- JRTTfHTtfar*T, f a « *W•fj><

4 6 . * . H f ^ f a w f a o , * r f « r ? n r r c  .

4 7 . ITf^fv^lT fa^Ff, IT^RTWTV •

48- 4 *1HPT H%Hth g q ,

4 9 . - * $ -

5 0 . - ^ t -

51 .

5 2 .  XTBTTVCTr far*T,

2 7 ,4 3 ,0 2 8 .  7 2  

4 0 ,1 0 ,2 5 5 .  5 5  

1 4 ,0 9 ,9 4 7 .  6 7  

8 ,5 0 ,0 0 0 .  0 0  

2 4 ,4 6 ,4 6 4 .  10 

5 ,2 4 ,7 0 2 .  14 

1 9 ,8 5 ,8 1 1 .  2 2  

1 3 ,2 1 ,1 6 2  . 9 6  

2 2 ,0 8 ,8 3 7 .  6 9  

4 1 ,6 9 ,7 9 5 .  0 2  

2 9 ,7 2 ,4 9 6 .  4 2  

9 4 ,4 5 ,8 6 1  . 32  

3 2 ,9 8 ,9 7 0 .  4 2  

J  4 ,5 6 ,7 2 0 .  9 4  

2 ,4 2 ,0 8 8 .  8 2  

3 5 ,2 2 ,1 7 8 .  8 5

5 2 .6 4 .3 2 5 .0 4

1 6 .1 7 .6 4 5 .0 4  

3 ,0 4 ,7 5 3 .  6 0

2 3 ,9 7 ,3 7 4  . 5 2  

6 ,6 6 ,2 1 2 .  8 9  

3 , 9 3 ,4 0 9 . 0 0  

1 6 ,8 8 ,9 1 5 .  7 0  

2 8 ,9 8 ,5 8 2 .  8 0  

4 ,2 4 ,8 8 5 .  5 2  

3 6 ,4 6 ,5 7 6 .  6 7  

5 4 , 4 6 ,2 0 8 .  0 0  

2 0 ,8 7 ,5 2 4 .  4 8  

2 7 , 3 6 ,8 5 1 .  14
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53. 1T fT T ^ T fiT o,^ |7T f

54. s f i v r ^ ^0 ^to. vw ttt

55. *nfH¥ro^ ^ 0

56. •sff f ^ r  <.1 IV s f*Tĉ T % ° ,

57.

58. ■■f «̂ J?TTsrT̂  .

5 8. t r f ^  fifFT f?r 0, v p ^ t:

60- v JT 0 rrr  <i4Mrll 5<i, vi<r^ . ,

61. fiTRT, cTfWTT| .

62. vmi+Ti d'WdK'-i fa?’?, ’w r g ;  .

63. *TTTO a^HT?vf fo?JT,«<-RVIHip:

64. srtsrm 6ft,to faro f i^ r , cft^rjr

65. farcW,%7ST .

66 . <T?TPTTtr«yT3R fJT^T, +NfRr^T .

67. faTPTTfR?7Tfa ° , +fcr«r<3/t:

68 . JT 'T m rf^T ^  Wr*rfar ,JT3W .

69. «fr »nsn fR  f*rw % c, d'fa^rare

70. *10^1'i *WT j fiTF̂ T, .

7 1 . f t r s ^ f j ^ j r r o

72. —wfs—

73. rp frfaimai'ifSr^r%», jt s to - 1 .

74. *riw*T

75. -4 +1'?^ fpT 3 •T? fao

76. SRT'T d+HZT^T f ^ T ,

77 . f i r ^ r ? # f i r ^ ErfiT'’,%T5r

78. ffawTs’frre'ft •> % o ,^ v r 4 cni'<ii^ ( W ^ u q K

79. flfT  t£? farfT, 3FTWT

80. q ^ R lT t’fiTi5n:%<>,VWrTT .

8 1 . <p0 . ♦

82. lifHtT-WM fFTo rrgr^tf^o «(H£

2 7 , 3 5 0 ,7 8 1 .  14

4 .4 9 .7 83 .  73  

6 2 ,1 7 ,9 7 0 .  62  

4 2 ,9 9 ,3 1 4 .  54 

1 7 ,9 1 ,7 29 .  56  

1 1 , 3 0 , 5 4 4 . 3 8  

3 0 ,4 8 ,8 7 6 .  39

5 ,5 9 ,9 6 8 .  41 

15,43 ,633 .  84 

15,39 ,090 .  55 

15,78 ,006 .  49

16 .64 .783 .  97  

13,30,555.  74

2 ,38 ,530 .  84  

15,02,259.  88 

1,47 ,520 .  00  

9,93 ,513 .  36  

7,66 ,98 3 .  10 

14,53 ,234 .  63  

3,32 , 815 .  38  

1,16 , 88 , 475 .  22  

5,11 ,56 0 .  89  

3, 34 ,603 .  60  

7,97 ,053 .  94 

10,8 4 ,547 .  21 

22 ,78 ,578 .  45  

16,36,185.  47 

50,3 9 ,08 2 .  63 

52 ,54 ,272 .  74 

15,01,108 .  37
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1 2

83. faro ^  **<rf

84.

s s T n m r m f F T J  farsrfH 'o »r jRT?T

8 6 . f*WR *Tosro

87. .

88 . vtW Ti+H dlSH , + 1V*«T<J<

89. 0R3RftRT^To

90. ^fTEzn TTCT fifFT

91. JFterrtJnrwftro, *T5.?r

92. fire?, yf«K nrc .

9 3 . W M y  t W £ l \H ,Z*Z=

Acquiring of Sea Harrier Plane for Nary

3268. SHRI BALAS\HEB VIKHE 
PATIL: Will the Minister of DEFENCE
be pleased to state:

(a) whether Government have taken 
any final decision with regard to acquiring 
Sea Harrier plane for our Navy;

(b) whether it is a fact that the Harriers 
could not give a good account during the 
Falkland war; and

(c) whether it is also a fact that 
Harriers have been designed to be used in 
Tandem and not alone and suffer from 
stand-off interceptions and if so, the reasons 
for acquiring them if such a decision has 
since been taken by Government?

THE MINISTER OF DEFENCE (SHRI 
R. VENKATARAMAN): (a) Orders
had been placed for 8 Sea Harrier aircraft 
for the Navy before the Falkland war.

(b) and (c) Government have see* 
conflicting reports about the performance 
of Sea Hairiers in Falkland war.

3

5 5 ,5 3 ,2 6 8 . 00  

7 6 ,7 9 ,7 3 3 . 44 

3 5 ,6 6 ,8 6 0 . 00  

1 8 ,4 7 ,5 8 5 . 90  

9 ,8 3 ,0 3 5 . 63 

1 6 ,48 ,231 . 16 

4 1 ,2 8 ,7 8 5 . 12 

7 ,9 3 ,4 6 1 . 48 

3 6 ,2 4 ,1 5 0 . 72 

8 ,0 8 ,5 2 7 . 31 

2 ,3 0 ,2 5 0 . 59

Decision on further acquisition will be 
taken after evaluation.

Climatic C hange in Gangetic Plains of 
WeM Bengal

3269. SHRI M. M LAWRENCE: Will 
the Minister of CIVIL AVIATION be 
pleased to state:

(a) whether Government are aware that 
the entire Gangetic plains of West Bengal 
havc undergone a climatic change with a 
gradual decrease in rainfall during the 
past 100 years, according to a meteoro
logical study; and

(b) if sof the reaction of Government 
thereto?

THE MINISTER OF STATE OF THE 
MINISTRIES OF CIVIL AVIATION 
AND CIVIL SUPPLIES (SHRI 
BHAGWAT IHA AZAD): (a) Statis
tical studies of the last 100 years’ rainfall 
over thc Gangetic Plains of West-Bengal 
do not reflect a decreasing trend.

(b) Does not arise.



413 Written Answers AS VINA 30, 1904 (SAKA) Written Answers *14

Production of Plan and Soyabean Oils

3270. SHRI NAVIN RAVANI:
SHRI G. Y. KRI9HNAN:

Will thc Minister of CIVIL SUPPLIES 
be pleased to state:

(a) the names of thc States largely 
producing palm oil and soyabean oil in 
the country;

(b) what was the quantity of these two 
oil8 produced during the years 1981-82 in 
those States; and

(c) the quantity of the two oils pro
duced in the country as a whole and the 
quantity imported?

THE DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES (SHRI 
MOHAMMED USMAN ARIF): (a)
Palm oil produced in Kerala and Anda
man & Nicobar Islands. The states prod- 
ducing soyabean oil are Madhya Pradesh 
and Uttar Pradesh.

(b) and (c). The quantities of palm oil 
and soyabean oil produced and imported 
in the country during 1981-82 ire as 
under:—

Quantity Quantity
Oih produced in imported in

Umnc* tonne*

Palm Oil 219,72 3,72,893

Soyabean Oil 45,000* 5,27,549

•Provisional

Supply of essential items, in rural areas

3271. SHRI BALASAHEB V1KHE 
PATIL: Will the Minister of CIVIL
SUPPLIES be pleased to state:

(a) whether Government are aware of 
the necessity of extending the area of 
coverage of public distribution system both 
in terms of population and the number of 
essential items so that people in the rural 
areas are benefited by it;

(b) whether Government are also aware 
that the distribution of such items through 
private trade has failed as it leads to 
profiteering and black marketing and goods 
are sold less in weight etc.;

(c) whether Government have con
sidered the desirability of utilising the co
operative network available in the rural 
areas to take over distribution system, so 
that the people in the rural areas can get 
the benefit of having essential commodities 
at cheaper rate; and

(d) if so, the Government’s reaction in 
this regard?

TOE DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES
(SHRI MOHAMMED USMAN ARIF):
(a) Yes. Sir.

(b) to (d). The Sixth Five-Year Plan 
takes note of the fact that for the success
ful operation of the public distribution
system, a much bigger role may be 
assigned to cooperatives so that, over
a period of time, the entire net
work of retail outlets could be run by 
them. Guidelines in this regard have been 
issued from time to time by the Central 
Government to the State Governments. 
Thus it had been suggested to the State 
Governments that where any of the fair 
price shops are not functioning properly, 
steps may be taken to replace sllc^ shops 
by cooperatives among others. Where a 
new fair price shop has to be opened,
the State Government should consider 
encouraging the cooperatives to open out
lets, particularly in the rural and inacessi- 
ble areas. As a result, the cooperatives 
are now progressively playing an important 
role in the supply of essential commodities 
at reasonable rates to the consumers 
through their outlets in various States.

Licenccs for Setting up Jute Mills

3272. SHRIMATI JAYANTI PAT- 
NA1K: Will the Minister of COM
MERCE be pleased to state:

(a) whether his Ministry have received 
applications from some States for granting 
industrial licences to set up jute mills;
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(b ) if tp9 thc names of those States 
from where such applications have been 
received;

(c) whether any such application has 
received from 1DC Orissa to set up jute 
mill at Kendrapara of the State; and

(d) if so, when permission is expected 
to be given?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) (i) Bihar

(ii) Assam

(iii) Meghalaya

(iv) Orissa.

(c) and (d). The Industrial Develop
ment Corporation of Orissa had applied 
lor an Industrial Licence for setting up a 
jute mill at Kendrapara, Orissa, which was 
rejected in May, 1981. In case any fresh 
application is made by the Indttrtfial 
Development Corporation, the Central 
Government is prepared to consider the 
matter afresh.

Additional Power looms to States

3273. DR. VASANT KUMAR PAN
DIT: 'W ill the Minister of COMMERCE 
be pleased to state:

(a) whether Government have decided 
to  allot 25000 additional powerlooms to 
State* for handloom co-operative societies 
a» p e r th e  new  T ex tile  Policy ;

(b) if so, whether Government have 
surveyed the working of the existing 
powerlooms in the States and their pro
blems of yarn quota, duties and long 
pending uaresolved issues with the Textile 
Committee;

(c) what is thc total number of power- 
looms installed in each State as on 31st 
March, 1982 how many of them are under 
Handloom Cooperative Societies and how 
many under private ownership and how 
many of each category arc not working; 
and

(d) how many new additional power- 
looms will be given to each State and the 
criteria for the same?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) Thc Textile Commissioner** office 
has initiated a survey on *amplc basil.

(c) Detail* of the total number of 
authorised powcrloom* in different States 
arc contained in thc statement *A\ Details 
of thc ownership pattern and the number 
of looms not working are not normally 
maintained by thc Central Government. 
The number of looms not working varies 
from time to time.

(d) Thc statewide allocation of 25,000 
powerlooms is contained in the statement 
*B\ The main criterion followed is that 
more power looms should be given to states 
having less powerlooms.



" Statement CA*

Statement showing Authorised Poutrlooms in each States I Union Territories as on 1-3-1982

Andhra P ra d e s h .................................................................................... 15,008

A s s a m ..............................................................................................i>576

Bihar . . ........................................................................... 7,650

Chandigarh . . . . . . . . . .  56

Dadra Nagar H a v e l i ...........................................................................  250

D e l h i ............................................................................................. 1,908

Goa, Daman and Diu . . . . . . . . .  100

Gujarat . . . . . . 89,282

Haryana . . . . . . . . . . .  1,838

Himadial Pradesh . . . . . . . . .  614

Jammu & Kashmir . . . . . . . . .  572

Kandla Free Zone . . . . . . . . .  68

Karnataka . . . . . . . . . . . 32,848

K e r a l a ............................................................................................. 6,498.

Madhya P r a d e s h ............................................... . . . J4>997

Maharashtra . . . . . . . . . 2,09,943

M a n i p u r ........................................................ ......... 32

N a g a la n d .............................................................................................  6

Orissa 3>688

Pondichrrry.............................................................................................I»,ao

P u n j a b .............................................................................................23>2°7

R-jnithan 7>8a6

Tamil Nadu . . . • • • • • • ' 9*»®43

T r i p u r a ...............................................  .....................................  ^

Uttar P r a d e s h ............................................... 24,126

West Bengal . i4,C6a
. ......................................- 5,50,66 a

2508 LS—14. — —  -
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Stot* it  'B*

StaUnunt skewing thi pouxrloom quota allotted to tack stats during Ih$ Sixth Fit* Tear Plan period for 
allotment to Handtoom Cooperate* Societies

Name of thc State Union Territories
No. of powerlooms for 
allotment to the 
Handloom Co-operative 
Societies

Assam • •

Haryana •

Kerala •

Orissa .

Rajasthan • •

Himachal Pradesh 

Jammu & Kashmir 

Manipur .

Meghalaya .

Nagaland

Sikkim • • •

Tripura

Bihar

Andhra Pradc*h 

Gujarat 

Karnataka 

Madhya Pradesh .

Maharasthr*
/

Punjab • 

Tamilnadu 

Uttar Pradesh 

West Bengal . 

Delhi • 

Pondicherry .

Total

2)000

2,000

2,000

2,000

2,000

1,000

1.0 JO

1.000

1.000

1.000

1.000 

I 000

1.000 

700 

700 

700 

700 

706 

700 

700 

700 

700 

35°

350

23,<k*>
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1 9 8 2 -8 3  % fat* w u n rfiw. WS *  
wlwlOw nfAQMl' % fw j

3 2 7 4 .  : W t  f^rT
*T#t *115 ^ T R  f̂ TT sfr^ir ft; :

(V ) H*Tr ?Tr^rH+ 5TW 
f*R> STfiT*5T*fi cp? 1 9 8 2 - 8 3  % 

*M*4 A|I'Ji'ii <T̂TTT +  <>) % fa it
^  w  |  ;

( 9 ) ?t, fft <r«r w  f  ;
s f tr

( n )  ir v r  z*; f f
smfo a f t r r  *in |  ?

f im  *T«nr»tr *f ttsit *ra> («ft 
MfdiTifa TT*n t w ) : (*p ) ^f^rara-:
*TT5Ffar ^rr sttort s r t r t

^ e n ff *?t 1 9 8 2 - 8 3  *tft ▼nr « f m r  
% % 1 * R * R t t s p t  TTTri^pr %
*nft * R * rft ^ n r f  %, s R f t s  f%nr 

t  fa> *  fTO% «CT «Pt 4IWF«W>'
tj[4 fa rto r  w r f e n f f  % sttor *r
1 9 8 2 - 8 3  *TT %  fa rr Slfipr ^ T * f  jftlR T  
# T R  I

( a )  fa ftro  efcrf % ?r?pra 
?psFTft ^ r* ff % T rn r^^R  3r 

s p w  ^  T?t t  ^
*T*TTt if 0% ^W rT.

^  fc 1 5 m m  < r
3^%  5Tpf t STC'TT 5'*T feTT

itt *r% i t *i% ir rn rr , sranr
^ n f  fqttTT^T % fa*?
^  *Ptf tnp **mT £  1 m r: 
s w f t  *»rafa*r % t o  ?TK?f 
trta s n  f o R  £  * f t r  *r o t
s sn ff  * t  *rni$ * t
«rrctf *ft^nrr $  w tf  ft^rrc^r %

W f t  %  ’B T ffR  * R  W«f 1 9 8 2 - 8 3  %

fa ^  rIT«J+)R «TPft «RPT jfopiT #qT<
^  1 ^  fjR  m  ^ tt ^mpt t  r

(n )  132 *K+'lO 3sm f ^  
1980-81  W 1981-82  3<f % Ŝ TTT 

* m t  fa rfa r ^3Wf5ERff %
VIUK «R 1 9 82-83  % fat*

jfPPTT # q R  spt |  I <R+T<> 
^H T ^Tzrf^T % i f t w r i l
s f tr  5rfa^r sft^ t % «it?

f^snr cmT M r r a  smiw- 

s f a  ^ < + 1̂ 1 ^ n f f  if 
qft^rRrtd fturr |  1 ^f?p, ^  5 3  

s f p r  w  q ^ r r  snmr q fto m  %
<fK qT f w  SIT TIjT | ,  siw: H^WZjIf 

r̂ ^ r t  ^sn rt «Ft ^  ?T^Tf
^  ft> f^T Sfl'I'M 0  ^T nq~l<|

!TRTfW 5ff^t Jf $ t ^  I

HTWrR’V W5I %  3 7 % *^  $RT1Tt3RT

3 2 7 5 .  TTo g i ^ R ^ W  :

^ l^ n i  fv iitT t f ^ T T  ♦

^ r r  Ottt ira t ^  3Rn% i ^ r
f*F :

( ^ )  ^  I  ^
t o t o  «rrt ^ W w  W ^ f f  
% 5TT«r *mjm «rr ;

(ST) 2Tfe ^ t, eft ^ T %  'THT 
|  <m  ^  r̂ j t ^ p  5 ^ i t  % w
^  fa d ’Tf-fa'dHT ^rnr ^ m r r  «j t ;

( n )  «FTT *RT ?t % 5 k p r  
5R ( ^ r r f e r  n g ti % ^

|  ; wrlr
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(*r) srfe ^r, * rr

t ?
far* nsrrcra *r t t o  *r«rt («ft 

t t o t  t t * )  : (m )  s rtr  ( ^ ) .  

t n m r t  v m frp r ^
JJRHFT % OTEJT7 <TT *JW ft

% <r»ro*r 99 ssn ff ^ 1981-82  
^  % T trn r ?rr*r £  i ^

f T i w  %*sff q r  m u rfc f  t 1

f t̂TcT 'TTtftRT ^<a, f3F1% 7?nft

5PT trf̂ TcT ?TT«T TT^ Trfsr TT 

qrTT w i t , snrt ^ f f  |  i
f5R SPfJ ^r*ff % ?TT*T VW T
^  % TTtr ?̂ T s m r  £ :—

1. ■h ^ m i k  f a r o

2. ^ r s r  tt^  a r^  s t p t r  f ^ r c  

frrfads

3. ^nr-fr? t t j j t  a n  t i t  f ^ n r

4. t f w r  rrhFPT f̂ rf5r-

5. m  *£& P-rfur?

6 . «TTCT fa’faT ?

7. r^W I^T  rrq-y>ftftw  t t k $ 7

8. W T R  TPf fa fv ts

9. t ^ f  V tT n^T H  f ¥ ^ t ?

10. fa fa iT

11. fTTT^nT

12 . ?mr Pradf o m  fa fa ? r

13. *nT<T 5^r«^+rfr fW fW

14. fjpf^TR *nfrr 2FT

15. *nT=ito m'trr fa<T*r
16. *nrTH ^fewiTsr^f fa tte *

17. %*** 'fifrrr?*** frr> > f

18. Tns^hr %f*TC^T tros <*fe-

19. ^TTT T f r fq w  V m W 5 R
faf*{d«

20. s rn rrf  t r '  r ^ rynO  t o t

21. %5?=tpt ^ W n r  v m tb n r  
U h l s

22. «nr=rhr ?nr Pnnr ftrfazr

23. s f e n  % fa ^ r  fa fa^ s

24- rP.?^T f f f a f t

2 5. ff?  ?  TTffTT <FT mTHT

26. m rfh r r̂̂ ?PT f t w  frrfrc*

27. HTT-fnr ?J=rrT y xflrtrm
f a f t s *

28. tTTjT sfi'rqT

29. itin  TT̂ ET

30. trr^r ureufcftq fsprpr

snfny ^

31. ernrm »t*  f w m

fa^nr

(*r) w fr (*t). fr®% ? t 
% 5TTR ^ n f r  ir fr*r jt «rr% 
zrr^fr «  *TTJnr «r %
« w (  ^r%  tctkt/ ^ tvt %
» m  qr TmrqWr f^tr nt> |  i

Export of Staiole^ Sled Materials

3276. SHRI BHCXj ENDRA JHA: WiU 
the Minister of COMMERCE be pleased 
to state:

(a) whether the All India Stainless 
Steel Industries Association has sent four 
representations during the months of July 
and August last to the Minister for Com* 
merce for stimulating export of stainless
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steel materials; if so, details thereabout 
and Government’s reaction thereto; and

(b) what ls the position of the export 
and import of stainless steel and goods 
made out of it during the last three years?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SH1VRAJ V. PATIL): (a) Yes Sir. Four 
representations addressed to the then Min
ister for Commerce, Steel and Mines were 
received, consisting of the following main 
points:—

(i) Modification in the input-output 
norm for purposes of Appendix 
19 and Appendix 29 of the Im
port Policy for export of Stainless 
Steel Utensils.

<ii) Convening a high level meeting 
of the representatives of Gov
ernment, export promotion vota
ries and industry to decide 
various issues.

2. Regarding (i) above, the matter was 
examined in the office of the Chief Con
troller of Imports & Exports and the 
Association was informed that the norms 
already adopted could not be changed.

Regarding (ii) above, the issues raised 
by thc Association arc at various stages of 
examination and a meeting has been con
vened by thc Ministry on 3rd November,
1982 for giving an opportunity to the In
dustry representatives to explain their point 
o f view.

tb ) The export and imports of stainless 
•steel materials and goods during the last 
threc ycars % under:

EXPORT
(Rs. lakhs)

*97^-79 • • • 33*-7

j 07Q-8<> . . . 357-5

IMPORT

1978-79 . . . 259.0

1979-80 . . . 2,081.0

1980*82 . . . 3,967*0

Ahmedabad Textile Mills Lay off due to 
Power Crisis

3277. SHRI NARAYAN CHOUBEY: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether it is a fact that production 
in textile mills in Ahniedabad was affected 
on account of power cut/crisis recently 
and workers were laid off; and

(b) if so# the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) and (b)
Textile Mills in Ahmedabad have been ex
periencing power cuts for some time. It 
is not possible to quantify the extent of 
production affected only on account of 
power cut, since soms other variables are 
omvp; ved. The industry can absorb a cut 
in power supply to be extent of about 10 

per cent by adopting economy measures 
without having any perceptible impact 011 

production. Secondly the cut in power 
supply is made good by a majority of 
textile mills through greater use of generat
ing sets installed by them. It is, also, not 
possible to indicate the number of workers 
..1— lain off on account o£
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S fatfflta  1953” % ^TJP^rf
v r

32 7 8 . Mf *f>m TTR 5T*fT: 

sft tfiprn* f a ^ :

<t4T T5TT *Tf ^TT% «Tt fTT
far :

(sp) ^  1976 if snr% >PT ITT
"fy^T hnr w ra  tf <m«j v 't?  f r t t f -  
s t *  1953” if 'Sitr *fh

faw *T ^TR̂ T <TRT f c r r

v m  fc;

(*?) * r r  »r? J f i t m  j r r r  4 
fTJTigT: 1968 wft srrrt *p-T*n: n

? m r  1/ 10/6 s -tf t-< ? 5 -III  *
vH^IT T*T MpH % '11 ̂  f+4l TFTT
*n ;

(n ) " 1 ” % ?FTTf=r fad
^T^TTT |TT,

(*t) srf«rfa*fT *r *t%

?rr*ff »r
aff^r $  T* t ;

( t )  °>*n srfjmfaT-rr
svrt 5fr^r % f?rrr ^rrf vr4’*riff
q?| ?pt?t fPT̂ r f r s n r  £ sftr
Jife ff , ?rr arVn * tt ^
« jk  ^  +t4* t? \ ^  s rrrn ft?

Tefff *fa>
fc j q'ro fa? h i ) :  (*r) sptf
•'3 ^1 1  ^  jfrfT *ptt 15 ^
1981 % WTEPT nrr £ |

( « )  3ft, ^  I

(»T) f^T T  tr^rf^nr 3»r 7 | t

1 1

( * )  *F* I

( t )  s m  5Tfr ^ t t  1

Jl<srtf V^frfoP^TT 
w w w  Ta

3 2 7 9 . Ml *T*TK TT*T : 

v t  frra nrwr ar«rf :

w r  rw i  *rrr ^  3m% f r r  
frfn f% :

( * )  W  31 T T rf 1981 *T 
irvT -W rfp rr *ff
«frr *r witf w tt^ t  t t  f^rrr |  f i m  

w ftm frm  *  m  z i  •&£ 
« m  ^  'r i i  t t  w m  T»if % r r r ? r  
% 7v  r r  P tj^ t w x k  wt tr r^rg fc^rr 
*nrr ff ;

( g )  q f ? g t .^ m t t s m  
^  »rf k  ;

( n )  *r7TTr r?r »m?% if v t f  
5W Pt>Ht 7̂ ’n r ^>»ft ;

(^ )  w r  ^  % f*  » i4 m  
m q n w r  v m  ^  T?t 

t t  <^f-Pj*=r ^ t?r ^rrnfrT t»t 
^  if % sffr n i  «ft wh: o fr ?rr, ?ft

% urnrn" +■< 'ffr uTrt ffnr
iTTqir ;

(T) s»ITT t»t JT m  if T̂ HT
sf% % ^ r f  f^ ? h  ^nrw  &; v fe

? j, ?fr T^TSRfr ŝ ftTT ^TT 5Effr

( ^ )  qf^ Tiff, ?ft ??T ^TT if * X -  
TIT ^  f  qT jfrfc ^ ?
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tw t  m n tra  if 3 7  *fwt («ft %o
fc t)  • (*•) gft( Jfiff I

( w )  * k  (*r). s t* t ^  1

( v )  ^  ( '* ) .  ^ n -  rn p f r r  * t  
an t  1

r f t  T r m r  v t  w ts m\  »\

3 280 .  *V *r»m TT’T snft : 

3Prn?r f«?r :

WJTT TWT Ifcft ?TT% TT f*TT 
f a  ;

(«p) w t  ?en  Tfmsnr #  fW iv
3 1 *rf, 1 9 80  f t  s r m  srem
'U*ft l / o  1 5 8 2 / m  HR W - 4 / ( M k i T )  
( i f )  / 3 I 4 0 / * t  ( f a f o r - f )  ^r«nN T ft

% *pt  srt *totw %% *rr

I ;

( « )  *ife ?r, ?ft iw r t  strh 
% h f t  m  % s r o p f r  r r  “ffr e m  ^  
ftMftfffltMi f i r ^ f r ^ r  f=€rw) % s f t i f t  

»jit m R H r m f  % fa tt h p t ^  *r%  
% tp t  « r m  |  ;

( ’t )  w i  f t  s r m  % s im u h i *r 
‘‘f a f a f w r  'm ^ r  w fn r"  m & r t m r  

73/73  «pt ^ rr

( * )  JTfe ?r, a t  w t  ‘V a f rw  
w k i ^ T ’ % w a r r i rm

*J?T #cFT «FT ?TOW 
ftOT 3TT |  ^ n r f a  8 *r£, 1976
% fo r  (srm f) *tt^t srem 4/ 5/53 

% sftoh: vrzfTrr s ^ n f t  \* t  n a t 
* ? r  z r a m  r $ m  |  v f x  *  :3*r*t 

SffoSrTT ^ t 9 * t T ^ft I  ; ^

( t ) w z  ( * )  if s f e r -  
ftn r 'fc*rn? ^ t  «re*t % faq: 
w r  y rf a t f t sft n f  t  <r> ^
9T3HT»T d*t> ?TPT f̂ FTT \ji|l.ni ?

TWt nsnsrtr Jf »«r *T«ft (*ft fco 

fnjs t * )  : ( t )  3ft, ? t \
im r c r r  % o t o t ?  <rr « i m w w !  %  

arri: if 1

(?J ) W fR T ^ W f t  ?TK?r <Tim^

y f a TPwT T t ^ m f t f ^ r  %
*rrc*fT n r  ^  fl?rr 1 

( n )  5ft ^  1

(w) ? fk  ( ^ ) .  w r  n f f  \

Assurance to I.M.F, Regarding Payment 
Deficit

3281. SHRI ASHFAQ HUSSAIN:
_  SHRI AMAR ROYPRADHAN:

Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that Govern
ment of India have given assurances to
I.M.F. regarding payment deficit; and

(b) if so, the full details thereof 
(Amrit Bazar Patrika 21 August, 1982?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) and (b). 
Government have made a statement on 
July 13, 1982 in both thc Houses of 
Parliament on India’s Extended Arrange
ment Programme for the Second Year 
(1982-83) and the relevant documents 
have already been placed in the Parlia
ment Library.
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Advance supply price of eggs for Novem- 
ber-December

3282. SHRI ASHFAQ HUSSAIN:
SHRI K. A. RAJ AN:
SHRI KUSUMA KRISHNA 

MURTHY:

Will the Minister of CIVIL SUPPUES 
be pleased to state:

(a) whether Government’s attention 
has been drawn to thc Times of India* 
(29-9-82) news-report regarding advance 
supply price of Re. 1 per egg for Novem- 
ber-December;

(b) if so, Government’s position there
on;

(c) whether Government are aware 
that this will mean a retail price of about 
Rs. 1.50 to Rs. 2.00 per egg; and

(d) whether Government arc consider
ing import of eggs for Asiad under I.M.F. 
loans to meet the situation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES (SHRI 
MOHAMMED USMAN A R IF): (a)
Yes Sir.>

(b) and (c). Adequate arrangements 
have been made {$r selling a large stock 
o f eggs at a retail price of 50 paise per egg 
in Delhi during ASIAD through various 
outlets including 65 branches of Super 
Bazar.

(d) No, Sir.

Effect of Credit Squeeze 00 Industry' Trade 
and Economy

3283. SHRI BHOGENDRA JHA: Will 
the Minister of FINANCE be pleased to 
setate:

(a) what are the practical implications 
of the policy of credit squeeze pursued for 
the last one year and how has it effected 
industry, trade and other aspects of 
economy;

(b) what w*s the total credit advanced 
to wholesale trade of foodgrains, sugar, 
cotton, jute textiles, medicines and other 
necessities of life one year ago and what 
is it at present; and

(c) whether this policy was directed 
against credit advances to small scale, 
mini and cottage industries for self- 
employment through productive endea
vour?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) A
meaningful credit policy has to subserve 
the twin objectives of containing infla
tionary pressures in the economy and 
encouraging economic growth and deve
lopment in a planned manner. Viwed in 
this context, the policy measures have 
served their purpose. Inflation has been 
contained. Simultaneously the scheduled 
commercial banks* advance^ to the indus- 
trial scctor excluding Petroleum arc 
estimated to have increased by R.v 2177 
crores in 1981-82 as compared to an in
crease of Rs. 1835 crores in the year
1980-81 and the advances to priority sector 
increased by Rs. 2163 crores in 1981-82 
as against Rs, 1774 crores in 1980-81.

(b) Available data based 00 quick 
estimates, relating to scheduled commer
cial banks’ credit to whole-salc trade for 
foodgraim, sugar including khandftari, 
cotton and kapas and raw jute are given 
below:

Outstanding a* on the 
la*f Friday or 
(Rupees cto es)

June, 1981 Juor, 198a

1. Foodgraim

2. Sugar (including khanrlsari)

3 . Cotton and kapas

169.8 175.1

229.3 476 5

286.1 277.a
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Data in respect of scheduled commer
cial bank’s credit to ‘Medicines and other 
necessities of life’ are not available.

(c) No Sir. Even during the latter 
half of financial year 1981-82 when the 
commercial banks were required to con
form to slightly enhanced Cash Reserve 
and Statutory Liquidity Ratios, they had 
been specifically advised not to curtail the 
flow of credit to smaller borrowers in the 
priority sectors, which include small scale, 
\iJlage and cottage industries. During the 
current financial year, measures have been 
taken to ease the liquidity position of the 
hanks and they have been advised to meet 
thc credit requirements of thc priority 
?cctors? the Integrated Rural Development 
Programme and thc weaker sections. In- 
truction*, havc also been issued to the 
banks to raise the share of priority sector 
advances in their credit portfolio to 40 
per cent by 1985.

Iwue of Debentures

32*4. SHRI R. L. P. V^RMA: Will
th c Minister of FINANCE be pleased 10 
state:

(a) whether any guidelines have been 
laid down bv his Ministry to permit com
panies for thc capital market by issue of 
debentures both convertible and non-con- 
vertible to reserve a part thereof for firm 
î’lotment on a different cotoured applica

tion by the Directors/Executives of the 
company conccrncd;

(b) if so, what;

<c) whether he is aware that some share 
of it is also being grabbed by Government 
officials dealing with these companies* 
matters in various Ministries; and

(d) whether hc will ascertain from 
officers in his Ministry as to how much 
firm allotment of debentures they got from 
the various companies which entered the 
capital market during the current year for 
ihcmseNcs and their kith and kin and 
whether all of them took prior Govcrn- 
ment approval in this behalf and lay this 
information on thc Tabic of the House?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) and (b). 
No specific guidelines have been issued 
by Government for permitting companies 
entering the capital market by issue of 
debentures; both convertible and non-con
vertible to reserve a part thereof for firm 
allotment on a different coloured applica
tion; but Government while granting 
approval, generally permit companies, if 
so requested for by them, to reserve 5 per 
cent of the proposed issue of debentures to 
the compaines’ employees and 2.5 per cent 
of the issue to the business associates of 
the compaines.

(c) No, Sir. n

(d) Does not arise in view of reply 
to part (c) of the question.

Trade between India and Italy ^

3285. SHRI BHIKU RAM JAIN: Will 
thc Minister of COMMERCE be pleased 
to state:

(a) the details of trade turn-over bet
ween India and Italy; and

(b) the steps proposed to explore the 
possibilities of furthering trade and indus
trial cooperation between India and Italy?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) The turn
over of trade between India and Italy for 
the three years 1978-79 to 1980-81 is 
given below:

(Value in Rs. lakh*)

*978-79 1979-80 1980-81

Exports # 13787 21274 15155

Imports . 12109 178H9 2424ft

(b) Constant efforts are being made to 
promote and facilitate trade and industrial 
cooperation between India and Italy 
through exchange of missions, participation 
in fairs etc. These efforts and the deve
lopments in the whole range of bilateral 
economic cooperation are constantly re
viewed through the mechanism of Indo-
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Exports of chemicals

3286. SHRI BHIKU RAM JAIN:
SHRI NAVIN RAVANI.

Will the Minister of COMMERCE be 
pleased to state:

(a) whether Government had identified 
the problems coming in the way of higher 
exports of chemicals;

(b) if so, the details thereof; and

(c) the steps proposed to remove the 
hurdle*?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) to (c). Yes,
Sir. The problems and issues relating to 
exports are continuously assessed and re
medial measures taken as and when requir
ed. During recent meetings with the che
micals exporters, major problems referred 
to included those relating to export finance/ 
credit, tax rebates, cash compensatory sup
port, import replenishment benefits, ship
ping and transport problems, etc.

Government is fully conscious of thc 
need to increase exports and all possible 
measures to achieve this are being taken. 
CCS rates have also recently been review
ed by the Ministry of Commerce.

*  fo q i'Mtff *  irrfaifr/

3287 .

sft *TT *TT%* :

  w  U?  1

(*r) m  % ftp

H2 Ĉ 1 .  Mfom!
w r f k  %  fararftnft % 

fn tr ?«rnr y rdacT  for* ;

tt srfinnr ^  |  ^

( n )  W  JI? i r  |  f t; V  
*r *h v r  ^  l i t  irn ifas*

f a r  |

( * 0  s r f r  f t ,  a t  a f t ’-

* jt & ?

t« t i ra w u  h  *raft
fco «iVo * * )  : ( * )  snfr i

('9') STfST ^  13rn I

(n) i

( ^ )  5TR ^  T5TT I

^rrrjriT  t o r  war vt p w  
it fiwrm

3 2 8 8 . f y rf/?  7 0 * :
fJTT *pfr Vf. 5TTPT art iTTT

fa  :

( c )  5RTT T O T  *  5FT7KT7 W *  
W* (fHT VPTTWJ. fawn,) VT IT* 
»TOfr ip inr if f^ p p r f r &

«fr TTt $ , tftx

( « )  irfir $t, ?fr m i w r  « flrr 
to t  fc u f t  %
% v z -n i  t t  v f m  w r  t  ?

q«nHu v  Twa *rtft (Mt 
w rite  %rvz* s h r )  : (*r)

( 9 ) . fTT w
nfr ^

« P T %  *T T  T t f  5 1 * ^ 1 *

^  I :Tlznf'T, ^11 *kTJ if TTV mmcV ^  
% f̂ TT TTHT JfRSfHT 5TTT V3(T TOT 
rnp TTH T?, 1TXWX % fa^TTTlfftr ^  » 
fT^nrfr, w f t  enp % f^nrW
% «rrc i t  srfapr *$\ f c m

w r  t  1
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Cbisa’s assistance to enrich uranium for 
Pak, defence purposes

3289. SHRI BALASAHEB VIKHE
PATIL:

SHRI JAG DISH TYTLER:
SHRIMATI PRAMILA DANDA- 

VATE:
SHRI RAJESH KUMAR 

SINGH:
SHRI RASHEED MASOOD: 
SHRI JAGPAL SINGH:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether it is a fact that China is 
giving assistance to Pakistan to enrich ura
nium for defence purposes;

(b) whether it is also a fact that only 
a year ago America was giving nuclear 
aid to China;

(c) whether Government of India have 
taken up with the Government of America 
thc question of American nuclear aid to 
China being passed oji to Pakistan; and

(d) if so, the reaction of the American 
Government in this regard?

THE MINISTER OF DEFENCE (SHRI 
R. VENKATARAMAN): (a) and (b).
Government haw seen press reports blit 
have no confirmed information in this re
gard.

(c) No, Sir.

(d) Does not arise.

Start of Vayudoot Service from Cooch- 
Behar

3290. SHRI AMAR ROYAPRADHAN; 
Will the Minister of CIVIL AVIATION 
be pleased to state:

(a) from which date the Vayudoot Ser
vice will be started from Cooch-Behar; and

(b) what are the steps that have been 
taken so far for this?

THE MINISTER OF STATE IN THE 
MINISTRIES OF CIVIL AVIATION 
AND CIVIL SUPPLIES (SHRI BHAG- 
WAT JHA AZAD): (a) and (b). Coocb

Behar will be connected by Vayudoot *er- 
vice after the infra-structural facilities are 
available. Development of Cooch Behar 
aerodrome is in hand and is likely 
to be completed by June, 1983. The work 
involves building and runway complex, 
provision of safety services, MT vehicles 
and installation of telecommunication and 
navigational aids.

Income tax collected from Industrial 
Houses

3291. SHRI AMAR ROYPRADHAN: 
Will the Minister of FINANCE be pleased 
to state:

(a) the total capital of the big industrial 
houses of the country during the last five 
years (year-wise);

(b) the total profit of these houses in 
the last five years (year-wise);

(c) the Income Tax due from these 
houses for the last five years, year-wise; 
and

(d) the year for which they have not 
paid Income Tax and what step Govern
ment propose to take in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PAT- 
TABHI RAMA RAO): (a) and (b).
Presumably the information sought is in 
respect of top 20 industrial houses. A 
statement showing the paidup capital and 
profits before tax of the top 20 industrial 
houses (as per assets as on 31st December 
1980) iji 1978, 1979 and 1980 is given in 
the attached statcment-I. Silimar data for
1981 are still under compilation as, the 
balance sheets of some companies are yet 
to be received. Compilation of information 
for 1982 is to be taken up.

(c) Complete information sought in the 
question about all large industrial houses 
is not readily available. It will take con
siderable time and labour if this informa
tion is collected in respect of all concerns 
registered under Monopolies and Restric
tive Trade Practices Act, 1969. Informa
tion is supplied from time to time about 
tax outstanding against large industrial 
houses where such demands against any
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concern exceeded Rs. 10 lakhs as at the 
end of the financial year. Such data in 
respect of 31st March 1978 and 31st March 
1979 is contained in Appendix I to the 
34th Report of the Public Accounts Com
mittee (1980-81) which has been laid on 
the table of the House on 31st March 1981. 
Such information as on 31st March 1980 
and 31st March 1981 was given in the 
statement annexed to Rajya Sabha Unstar
red Question No. 422? answered in the

Monsoon Session of the Rajya Sabha on 
30th July, 1982. Similar information in 
respect of the top 20 industrial houses, as 
on 31st March, is given in the attached 
statement-II.

(d) As regards part (d) of the question, 
it may be stated that this Ministry does 
not readly have this information. The re
quisite informtaion about any specific case, 
can be supplied to the Hon’ble Member, if 
so desired.

Statement I

(Rs. in crorcs)

"SI. Name of Industrial 1978 1979 1980
No. house

Paid-up W Profit Paid up Profit Paid up Profit
capital before wpital before captal b^lorc

tax tax tax

1. Tata 165.26 5 1 *24 182.42 91-63 188.55 1 to .03

2- Birla . • >5 i*56 9881 156.19 12!.02 1^7.1 * 121.15

3 Mafatlai . • 57-°9 39.07 6* 99 39 86 72.00 3* -93

4 J.K . Singhania 45 71 *3 -5° 49.87 »3 *2 46.61 18.21

5 - Thapar 38 33 20 24 44 30 24.41 52.48 28 40

r: I.C.I. 5 7 3 6 26.38 57*3$ 2982 64 *3 10.74

•>. Sarabhai 14.08 5 *8 20. 10 *7 53 20.29 17.70

8. A C C . 38.45 *5 ^3 38-43 14.72 44-17 8 05

9 Bangaur 35-4° >3 27 35-47 14.71 35-17 2 ! OI

10. Shri ram 28.6l 8 35 28.60 16. 16 28.03 9 24

n . Kirloskar 28.60 9 •»» 29.44 *235 '29-4 * 24 29

12. Hindustan lever 24-7<» 28.32 33*5-* 32 75 33-52 3 * 37

•3 - I*arsen & Toubro 33 85 *9-52 26.31 22.47 28.41 ^463

■4 * Scindia 19-27 ( ~) 7* 77 *9 -27 ( ) 9 *83 19.27 5 37

>5 - Oil India 33 03 15 ^7 33-93 *396 33*93 10.12

16. Modi 18.89 *3-05 21.88 14.66 21.88 10.66

*7 * T.V.S. Iyengar 26.87 *5 53 27-44 20.04 27.19 25.11

18. Makindra &. Mahindra *5* 90 5 8 5 16.58 >4 47 20.85 *8 54

!9 * Chowgulc 20.30 ( - ■) 2* 73 22.56 (—) 2.66 23.69 (—) a .24

20. Bajaj 2284 *2-57 23.08 >4*35 2309 *9 93
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SNo Name of the Industrial House No of 
concerns*

Tax in Demands 
arrears not

enforce
able

1 2 3 4 5

i. 4 4-58 98.48

2. Birla . . . . . . 14 207.19 760.r 7

3- Mafatlal . . . . . .

4* J.K. Singhania . . . . . 4 275 ^7 282 31

5- TTiapar . . . . . . 1 16 37

6. I.C.I......................................................... 2 770.28

7- Sarabhai . . . . 2 I . 09 27.28

8. A C C ................................................ ••

9- Bmgur .................................. • I 24.51 ••
10. Shriram . . . . . . • 2 27.30 147.48

11. Kirloskar . . . . . . . • •

12. Hindustan I^cver • . • I 47.05

13* Larsen & Toubro . . . • •

14. Scindia . . . . . .

*5- 2 281.06 BO. I L

16. Modi ...................................... I 99-73

17- T.V.S. Iyengar . . . . . 3 61-35
18. Mahindra & Mahindra 1 3 -74 *3-74

19- Chowgulc . . . . . 4 73 37-83

20. Bajaj . . •• ••

•Note : Thc information relates only to thc conccrns in each group against which aggre
gate Income tax demand of Rs.^io lakh or more was outstanding on 31-3- 
1982.

Reduction in price of imported latex rub
ber

3292. SHRI JAG DISH TYTLER: Will
the Minister of COMMERCE be pleased 
to state:

(a) whether Government have instructed 
the State Trading Corporation of India to

reduce the price of imported latex rubber 
in view of the accumulated stock of this 
item;

(b) whether this would not adversely 
affect the indigenous rubber production;
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(c) whether it is a fact tnat the STC 
might still find it difficult to liquidate its 
stocks; and

(d) what steps are being taken to en
sure that the imported rubber does not ad
versely affected indigenous rubber latex in
dustry?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) No, Sir.

(b) Does not arise.

(c) and (d). The STC would liquidate 
its stock in appropriate consultation with 
the Government. Since thc stock of latex 
rubber held by STC is very small, being 
less than 400 tonnes^ it will not adversely 
affect the indigenous rubber latex in
dustry.

Promotion of exports of sports goods

3293. SHRI JAGDISH TYTLER: Will
the Minister of COMMERCE be pleased 
to state:

(a)' whether Government are consider
ing the viability of having sports gopds 
exhibitions under the Sports Goods Export 
Promotion Council to promote sales of 
sports goods abroad;

(b) in which countries of the world, 
these exhibitions are to be held;

(c) what steps are being taken by Gov
ernment to encourage thc export of sports 
goods;

(d) whether Government intend to en
courage non-traditional sports items also; 
and

(e) if so, what steps are being taken to 
encourage diversification in the production 
and export of sports goods?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
SHTVRAJ V. PATIL: (a) and (b). Yes,
Sir. The Government have permitted par
ticipation by the Sports Goods Export Pro
motion Council in the following fairs: —

(i) Spoge Fair, Koln, W. Germany.

(ii) Ispo Fair, Munich, W. Germany.

(iii) NSGA Convention and Show, 
Chicago.

(iv) Gulf Home Leisure Exhibition, 
Dubai.

(v) Saudi Home and Leisure Show, 
Riyadh.

(vi) Sporex’ 82, Singapore.

(vii) Indian Exhibition, London, U.K.

(c) In order to encourage export of 
sports goods the following steps 'measures 
have been/are being taken:

(i) Cash Compensatory Support is 
being given on exports of sports goods.

(ii) Imports of Nylon Guts, ashwood 
and beechwood, willow clefts, feathers 
and cork Hottoms, have been allowed 
duty free.

(iii) The sports goods trade and the 
Council have been permitted to partici
pate in fairs/exhibitions abroaj with 
grants-in-aid.

(iv) Sponsoring sales teams/study 
teams abroad.

(v) Thc Government have also per
mitted the Sports Goods Export Promo
tion Council to organise sports goods fair 
at the time of ASIAD’82 from 19th 
November to 4th December, 1982.

(dj^ and (c). Yes, Sir. The Government 
is sponsoring various survey team/study 
teams abroad with a view to expose the 
Indian businessmen to non-traditional 
items. The Government is also encourag
ing setting up of 100 per cent export orien
ted units for sports goods. Periodical 
meetings are held with thc exporters to re
solve any difficulties of the exporting com
munity so far as sports goods are concern
ed and this has shown good results.

The Government has also approved set
ting up of two units in Kandla Free Trade 
Zone which will be manufacturing oo»- 
traditional sports goods items like sfoeptag 
bags, ski bindings.
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Export-oriented Projects for Textiles

3294. SHRI JAGDISH TYTLER: Will
the Minister of COMMERCE be pleased 
to state:

(a) whether Government have finalised 
a new scheme for establishing export-orien
ted projects for textiles;

(b) whether this had been caused by thc 
downward trend in exports especially of 
Indian fabrics;

(c) whether Government propose to 
sanction the domestic sale of products 
otherwise meant for exports only; anj

(d) whether Government are proposing 
to allow thc import of sophisticated ma
chinery to enable our textiles and fabrics 
to complete in the open world markets?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) to (c). The
scheme for setting up of 100 per cent ex
port-oriented units, which already exists 
for boosting exports, also covers textiles. 
Under this scheme, only permissible per
centage of rejects are allowed to be sold 
in the domestic market.

(d) Selected items of textile machinery 
are already being allowed for import under 
the Import-Export Policy for 1982*83.

3295.  T™  *51* :
SRTT ifeft q-f 5fcTT% ^  f̂ TT

«PT*T f a  f

(? :) WT i f f  |  f e  
f^nmr % srftr- 

v i M f  s p t  sfpf  t r f w r l w  
% v m f w  sf tr  wnroff tt  m

f e r r  t o t  ^  srrpre 3f t  tr f  
err szftrr w r  |  ; s r k

(^T) 7 *  >h <?m <
sttt w  srnhrmt ^   ̂ ?

f a r  («ft
Tim rTsr : (* )

f̂ nrPT % ^ fw frz fr  % 1982 %
s f tp r  5KW ir fa tft «rt

% <?rrcifcrzr ? rk  P m  
t*  # £  &nrr qflr *rnr \

(*j) STR (*T). ^  ^  3 5 ^  i

urofmr *  %rr

giTT «*rrf *rf

3296. « l  ^  K 1%  :
«Tt :

WT farT  JTf #

f ^ r  f a  ;

( ? )  w i  ^  w  I  f a  im a ta
fe n *  3pfT gKi ’TRFT f i w r

17r1l ^ 3r 3  10q  5Htc .  ,

(? j) WT W  f^TFT STO irw H
q10r

fo rc  «rt n t  |  ; w k

(»t) 721? 12i ’18 q8.222 .

. Z 1 5Hl,c -mT 1[ ’

102  ,1H 511  :

1Jm . i P .  S 180' a N.

3̂  1. p  S.c jTRIT |  I

(s r )  (n).  q ?  fin m r  w h i - w :  
(«r) f f , eft w  *r sm rfw sT  s t to  t 'v t  s m
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Imports from and Exports rupee payment 
countries and countries which do not accept 

Indian Rupee

3297. SHRI BHOGENDRA JHA: Will 
the Minister of COMMERCE be pleased to 
state:

(a) what is the position with regard to 
imports from and exports to the rupee pay
ment countries and countries which do not 
accept Indian rupee as a medium for for
eign trade, country-wise;

(b) what steps are being taken to en
sure bringing gap of foreign exchange defi
cits through trading policy and exchange; 
and

(c) which of the items are being impor
ted for which internal supply is already 
available and what it has cost in terms of 
foreign exchange and lack of market for 
indigenous during last tfyree years?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
(SHfVRAJ V. PATIL): (a) India’s ex
ports to the rupee payment countries (Bul
garia, Czechoslovakia, German Dem. Rep., 
Hungary, Poland, USSR, Yugoslavia and 
Romania), averaged to about 16 per cent 
as compared to 84 per cent of exports to 
non-rupee payment countries during 1978-
81. India's imports during the same pe
riod, from the rupee payment countries 
constituted about 11 per cent per annum, 
on an average, compared to 89 per cent 
of imports from non-rupee payment coun
tries.

(b) and (c). A series of export promo
tion measures have been taken by the Gov
ernment through the country’s trading and 
exchange policy to promote exports. Thc 
mam thrust of the Government's Policy 
is to remove the domestic constraints of 
production both for e*P°rt promotion as

well import substitution. The domestic 
production base is being expanded and di~ 
versified with a view to substitute import 
of items like crude oil fertiliers, steel, non* 
ferrous metal, edible oil, etc. At the same 
time, in general, the Governments policy 
is not to allow imports in respect of items 
for which internal supply is available, un
less these imports arc requited to meeting 
the country’s overall developmental needs, 
maintaining thc price line and to build the 
buffer stocks to meet the eventuality of 
domestic shortages, etc.

Naval Defence Production

3298. SHRI BHOGENDRA JHA: Will 
thc Minister of DEFENCE be pleased to 
state:

(a) what is the latent position with re
gard to ensuring naval defence production 
of the country particularly, with regard to 
war ships, submarines. aircraft carriers; 
etc;

(b) what other steps are being taken to 
ensure naval defence of our shores; and

(c) what practical role is being played 
by Garden Reach, Mazagon, Vizag. Goa 
Shipyards in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K P. 
SINGH DEO): (a) to (c). The geo-strate
gic situation in area of our interest is con
tinuously reviewed and Defence Plans are 
tailored to meet the changing situation. 
The indigenous shipbuilding capacities of 
Garden Reach. Mazagon Dock and Goa 
Shipyard under the Ministry of Defence 
are being utilised to the maximum extent 
for the production of various types of 
warships, submarines and other vessels for 
the Navy and the Coast Guard Organi
sation. Hindustan Shipyard Limited, Vi- 
shakapatnam, under the Ministry of ship
ping and Transport are not bu tiding any 
new vessels for the Navy, but a it assist
ing them in repair and dry docking of 
Naval vessels. ’
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Benefit of merger of D.A. to Retired 
Government Employees

3299. SHRI HIRA LAI. R. PARMAR: 
Will the Minister of FINANCE be plea
sed to state:

(a) whether it is a fact that with the 
merger of DA upto 320 points, employe
es retired between 31 January, 1982 to 
29 June. 1982 are entitled to the merger 
of one half of dearness pay whereas per
sons retiring after 29 June, 1982 will be 
enitltled for full merger of dearness pay 
as per para 3 (iii) (a) of orders No. F-l 
(3)-EV-82 dated 8 April, 1982;

(b) the reasons why in the orders of
May, 1979 full six months were covercd 
while in the orders of April. 1982 less
than six months were covered for merger
of one half of dearness pay; and

(c) the reasons for not reducing the 
period to less than 5 months in the orders 
of April, 1982 and covered the dates 
between 31 January, 1982 to 30 May,
1982 anJ the steps to do justice to those 
who retired between 31 January, 1982 and 
29 June, 1982?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PAT- 
TABHI RAMA RAO): (a) Yes, Sir.

(b) Under the orders isued in May,
1979, as subsequently clarified in Finance
Ministry's Office Mimorandum dated 
24-7-1979, the benefit for half/full merger 
was on the same lines as in the case of 
the orders dated 8-4-82.

(c) Presumably, this refers to grant of 
full benefit of merger for those retiring 
upto 29-6-1982. Under normal pension 
rules, full benefit of thc said orders would 
have been admissible to those who had 
drawn the Dearness Pay in question for 
a period of not less than 10 months. For 
those who had drawn Dearness Pay for 
a shorter period, the pensionary benefits 
on this account would have been corres
pondingly less. As a conccssion to retired 
employees, it was laid down that those 
retiring within 5 months of the date of 
cffect of the orders may be given benefit to 
the extent of 50 per cent of the Dearness 
Pav while those retiring beyond this period

may be given the benefit to the full extents 
The orders were thus more liberal than 
what would have been admissible under 
the normal rules.

Tax Concession enjoyed by Large Com
panies

3300. SHRI SHEO SHARAN VERMAr 
Will the Minister of FINANCE be pleased 
to state:

(a) whether it is a fact that an investi
gation was ordered by Government inta^ 
the tax concessions enjoyed by large 
companies as it was estimated that the* 
annual loss to the Exchequer from then* 
and the medium-sized companies numbe
ring about 1600 was to the tune of Rs. 
500 to Rs. 800 crores anuually;

(b) if so, the details thereof; and

(c) the details of the result of the sur
vey carriede out in posh colonies in Delhi 
to unearth black and unaccounted money?"

THE MINISTER OF STATE IN THE: 
MINISTRY OF FINANCE (SHRI PAT- 
TABHI RAMA RAO): (a) In May, 1982,, 
the Central Board of Direct Taxes hacf 
directed the Directorate of Inspection 
(Special Investigation) to undertake 2t  
sample study of major companies belong
ing to some prominent MRTP and large 
houses with a view to bringing out the 
extent of tax concessions enjoyed by then* 
in assessments made during the financial 
year 1981-82.

(b) A statement giving a gist of the 
main finding in the study is attached.

(c) The Income-tax Department has 
surveyed 3180 house properties resulting: 
in detection of 916 new wealth-tax case* 
during 1979-80 when survey operations 
were extended to house properties as welK.

Smlement

The sample study submitted by the 
Directorate of Insp^tcion (Special Investi
gation) in Tune, 1982 covered 49 com
panies belonging to 9 industrial groups. 
In all, 66 assessments in respect of these
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49 companies were looked into for the 
purposes of the study.

Ho

2. The study shows that the aggregate 
book profits for the years covered by the 
66 assessments amounted to Rs. 137.13 
ciores. However, after adjustment on 
account of certain amounts, such as, re- 
•enres, tax provisions, etc., the aggregate 
adjusted book profits amounted to 
Rs. 228.89 crores. As against this, the 
aggregate taxable income worked out to 
Rs. 163.60 crores. The companies were 
entitled to an aggregate dedutcion of 
Rs. 66. 19 crores in the computation of

their taxable income on account of various 
tax incentives provided under the Income- 
tax Act. The aggregate deduction by way 
of tax incentives oatsitutecd 28.92 per cent 
of the aggregate adjusted book profits. 
The total tax relief as a result of these 
incentives worked out to Rs. 38.22 crores.

3. The incomc-tax payable in these as
sessments, viz., Rs. 96.80 crores, works 
out to 42.29 per cent of the adjusted book 
profits amounting to Rs. 228.89 crores.

4. Of the various tax incentives admis
sible, the five major ones arc listed be
low:—

Tax incentive* Amount of deduc
tion admissible in 
computing thc tax
able income

i. Inve. t3mcm allowance under srrtion 32A of the Income-tax Act . R« 22 75 crores.

l .  Tax holiday in respect of new industrial undertakings under
section 80J of the Incomc- tax Act . . . . .  Rs. 10.63 crorci

3. Un&lxorbed depredation and arn:xntiUrtcd lost of the amalga
mating company allow'd to be sm off in thc as ês&rncnt of thc 
amalgamated copmapny in apporved cases of amalgamation under 
section 72A of thc Incomc-trtx A ft . . . Rs. 5 50 crorct

4. Dulucation in respect of cxptnditure on scicntif.c research under
scction 35 of the Income tax Act Rs. 3. 76 crorc*

5. T  x holtdiy in respect of new industrial undertakings e*t bliMicd 
in backward areas under scction 80 of thc Income-tax
Act . • . . • . . . . . . Rs. 3 38 crores

Seizure of Smuggle.1 Wrist Watches

3301. SHRI SUBHASH YADAV:
SHRI RAMGOPAL REDDY:

Will the Minister of FINANCE be 
pleased to state:

(a) whether Government have seen the 
press reports appeared in the Indian Ex
press dated the 28th September, 1982

wherein it has been stated that Customs 
officials have seized smuggled wrist watches 
valued at over Rs. 57.33 lakhs from a 
vessel in the early hours of Saturday the 
25th September, 19^2;

(b) if so, what arc thc details thereof?

(c) whether any arrest has been made; 
and



153 Written Answers ASV1NA 30, 1904 (SAKA)  Written Answers 454

(cl) what action Government have 
taken to curb smuggling activities on the 
•ea coast of the country?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PATTABHI RAMA RAO): (a) Yes,
Sir.

(b) and (c). On the night intervening 
between the 24th and the 25th Septem
ber, 1982, officers of the Customs preven
tive Collectoratc of Bombay, who were 

‘ maintaining a special watch, pursuant to 
secrct information, in the Cuffe Parade— 
Haji Ali area, noticed a vessel approach
ing the shore. When the officers rushed 
to the spot at Nariman point, the vessel 
withdrew and processed towards the high 
seas. Sea and road patrolling was imme
diately arranged; on sensing the danger of 
interception, thc crew members of the 
vessel ran it around near Breach 
Candy, and attempted to escape. One of 
the fleeing crew members was apprehend
ed and arrested. In all 55 packages con
taining wrist watches valued at about 
Rs. 62 lakhs were seized in the operation.

(b) Strict vigil is being maintained es
pecially along thc vulnerable West Coast, 
to prevent smuggling by sea. While inten
sive sea patrolling is conducted, shore 
guard parties are detailed to comb the 
coastal areas and to check vehicular tra
ffic along the feeder roads. Special 
squads, such as night mobile squads, have 
•Iso been formed for patrolling

Five-Star Hotel in Ahmeciabaa

3302. SHRI MOHAN LAL PATEL: 
Will the Minister of TOURISM be pleas
ed to state:

(a) whether in view of industrial-cum- 
commercial-commercial- cum-cultural-cum- 
historical importance of Ahmcdabad, there 
is a great demand for constructing a five 
star hotel in Ahmedabad; and

(b) if so, the action taken by Govern
ment in this respect?

THE MINISTER OF STATE IN THE 
MINISTRY OF TOURISM (SHRI 
KHURSHEED ALAM KHAN): (a)
and (b). The Sixth Five Year Plan of

the India Tourism Development C orpora^ 
tion does not envisage any provision for^ 
construction of a 5-Star Hotel at Ahmeda
bad.

Export of Durries, Bedsheets and Carpets

3303. SHRI MOHAN LAL PATEL: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether it is a fact that there is a 
great demand of durries, bedsheets and 
carpets in foreign countries;

(b) if so, the names of those countries 
where these items arc being exported and 
the amount of these articles exported dur
ing the year 1981-82;

(c) whether it is a fact that certain in
centives are being given to durries and 
carpet manufacturers against the exports; 
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) There is a
good demand for durries, bedsheets and 
carpets in foreign countries.

(b) These are exported mainly to coun
tries in West Europe, East Europe, North 
America, Australia, East Asia, Middle 
East, Africa and Oceania. The provision
al figures of export of these articles for 
81-82 is as given below:—

Crores.
(a) Woollen carpets, rugs and

druggets includ ing  nam dahs Rs. 156. 69

(b) H andloom  floor coverings Rs. 2.91

(c) Biid covers and bed spreads Rs. 43 .85

(c) and (d). Thc following incentive 
were available against exports of carpcts, 
etc.

I. Cash Compensatory Support
1. Woollen carpets, rugs, tapestry rugs, 

namdahs (excluding those with 30 per cent



f less wool content), woollen mats and strips:—

(a) Whaje f.o.b. value is less than Rs. 250 pjr sq. metre

(b) whose f.o.b. value is more than Rs 250/-sq. metre

2. Druggets, durries and goat h w  pitties

3. All types of machine made woollen carpcts
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II Import Rdalanishment

Export Product Import Materials permitted for import 
Replenish
ment

i. VVoolhn carp^U, druggets and durries
containing more than 50% wool by wieght 10%

ii. Namdah* and rug* containing more than 30% 15% 
wool by wight

(«) Sodium hydrojulphite
(b) Folythylcne moulding

powder

(c) Wool waste

(a) Wool watte
(b) Packing material viz. 

LDPE,(io%)

III. The exporters are also eligible for 
duty drawback as fixed by Government 
and other facilities like duty free import 
of raw wool against REP Licence issued 
to the exporters in respect of thc export 
of woollen carpcts, assistance for participa
tions in exhibitions, and other export pro
motion activities, etc.

Strength of Officers and Employees of 
MMTC

3304. SHRI RAJESH KUMAR SINGH: 
Will the Minister of )COMMERCE be 
pleased to state:

(a) the sanctioned and working strength 
of officers and employees of thc Minerals 
and Metal Trading Corporation of India 
Ltd., as on 31st August, 1982 (Cadre-wise, 
post-wise);

(b) if the (a) above, the number of 
officers and employees belonging to Sche
duled Caste and Scheduled Tribes com-

(c) the number of vacancies created and 
filled up in the cadre of OM (Account*), 
Field Officers, AAM and ADM and equi
valent cadres in MMTC since 1st April,
1977 till data (cadre-wise, post-wise, year- 
wise);

(d) of the (c) above, the number of 
vacancies reserved and filled up by SC/ST 
candidates (cadre-wise, post-wise, year- 
wise);

(e) whether Government are aware of 
complaints made by the Scheduled Castes 
Uplift Union, Visakhapatnam about im
proper implementation of reservation in 
initial recruitment and promotions of SC/ 
ST candidates; and

ff) if so, action taken or proposed to 
be taVen against thc defaulting officers?

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRl 
SHIVRAJ V, PATIL): (a) and (b).
Thc sanctioned and working strength of 
officers of MMTC as on 31-8-1982 is 492 
and 469 respectively. Of this strength, 
the number of officers belonging to SC 
and ST are 23 and 4 respectively.



As regards thc staff, the sanctioned and 
working strength is 3,254 and 3,035 res
pectively. Against this strength, 282 be
long to SC and 78 belong to ST. Cadre- 
wise and post-wise position is indicated in 
Statement Ilaid on the table of the House.
I Placed in Library. See No. LT5565/ 
82].

(c) detailed position in this regard is 
indicated in Statement IT laid on the table 
of the House. [Placed in Library. See 
No. LT-5565/82].

(d) Position in this regard has been 
detailed in Statement III laid on the table 
of the House. [Placed in Library. See 
No. LT-5565/82].

(e) and (f). The Scheduled Castes Up
lift Union, Visakhapatnam, has from time 
to time, made al legal ions about improper 
implementation of reseravtion in initial 
recruitment and promotion of SC/ST can
didates. These reports have been exa
mined and found to be without base.

Written Answers

Increase fo Defence Budget

3305. SHRI A. K. ROY: Will the 
Minister of DEFENCE be pleased to 
state;

(a) whether there is twenty times in
crease of Defence Budget in the past 
twenty five years if so, facts in details with 
year-wise break-up;

(b) whether the increase is due to pro
portionate greater investment to develop 
self-reliant defence industries, if so, details 
thereof; and

(c) whether there is any organisation 
or cell to monitor indigenisation of nation
al defence, if so, facts in details?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a) 
Defencc expenditure in 1957-58 was 
Rs. 279.66 crores. The Budget Estimates 
for 1982-83 is Rs. 5,100 crores. Conse
quently, the Defence Expenditure has 
grown by eighteen times at current prices. 
For comparison, it has gone up 4 times 
at 1957-58 prices. The year-wise Defence 
Expenditure from 1957-58 onwards is 
given in the attached statement.

(b) and (c). The information is being 
collected and will be placed on the Table 
of the House.

Statement

Budget estimates
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(In cro re* 
of Rs)

1957-58

58-59
59-60 

60.61 

61-6a 

62.63

63-64

64-63

65-66

66-67

67-68

68-69

69-70

70-71

71-72

72-73

73-74

74-75

75-76

76-77

77-78

78-79

79-80

80-81

81-82

82-83

ASVINA 30, 1904 (SA K A )

3°5-i4

275-42
310.00

314 93 
376 00 

867-23

853-90 

878.79 

918.27 

963-37

lOI5 . 2(>

1110.00 

U51-51 

1241.6G 

1408.35

1600.00

1015.00

2274.00

2544.00 

2751-53 

2944-97
3050.00

3600.00

4200.00 

s i00.00
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Copra and Coconut oil Imported by STC.

3306. SHRI A. NEELALOHITHADA
SAN NADAR: Will thc Minister of
COMMERCE be pleased to state:

(a) the quantity of copra and coconut 
oil imported through STC or by private 
agencies after 1980 till date; and

(b) the quantity of copra and coconut 
oil produced in India every year, with 
State-wise details?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) STC has not
Imported copra and coconut oil as a 
canalising agency after 1980. Imports by 
private agencies during January and Feb
ruary 1981 were as under:—

C opra 2,856 metric tonnes.

Coconut oil 5,777 metric tonnes.

Figures for thc period beyond Febiuary
1981 arc not yet available.

(b) Information is being collected and 
will be laid on the Table of thc House.

Trusts in Kerala Exempted from Income 
Tax

3307. SHRI A. NEELALOHITHADA
SAN NADAR: Will the Minister of
FINANCE be pleased to state:

(a) how many trusts, societies or foun
dations of Kerala have been exempted 
from Income-tax under scction 10(22) of 
Income Tax Act, 1961; and

(b) their names and other details?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PAT- 
TABHI RAMA RAO): (a) and (b). 
Information in regard to trusts, societies, 
foundations of Kerala which have filed 
returns of income and have been exempt
ed under section 10(22) of thc Income- 
tax Act, 1961 on such returns for assess
ment year 1979-80, their names, and de
tails regarding the name of the founder, 
total investments, total gross receipts and 
main items of expenditure for assessment 
year 1979-80 will be collected and laid on 
the Table of the House.

Employees in ITDC Hotels at Delhi

3308. SHRI A. NEELALOHITHADA
SAN NADAR: Will the Minister of
TOURISM be pleased to state:

(a) how many employees are working 
in hotels run by ITDC in Delhi; and

(b) how many of them are managerial 
employees and how many of them arc 
non-managerial employees?

THE MINISTER OF STATE OF THE 
MINISTRY OF TOURISM (SHRI 
KHURSHEED ALAM KHAN): (a) and
(b). The total number of employees in 
the eight ITDC hotels in Delhi is 4527. 
The requisite break up is given below:

Managerial I9S

Non-Managerial 4332

Total: 4527

Tax exemption to Sportsmen for Awards 
from Private Agcncie*

3309. SHRI S. B. SIDNAL:
SHRI R P. GAEKWAD:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the sports
men do not qualify for exemption from 
taxation when they got awards from pri
vate agencies; and

(b) whether Government propose to 
examine the tax laws and take suitable 
steps to encourage sportsmen including 
test cricketers?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PAT- 
TABHI RAMA RAO): (a) No, Sir. Scc
tion 10(17A) oft the Income Tax Act, 
1961 provides for grant of exemption 
from income-tax to any payment made 
whether in cash or in kind in pursuance 
of awards for literary, scicntific or artis
tic work or attainment or for service for 
alleviating the distress of thc poor, weak 
and the ailing, or for proficiency in sports 
and games instituted by the Central Gov
ernment, or by any State Government or 
approved by the Central Government in 
this behalf.
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(b) In view of answer to part (a) of 
thc question, part (b) of the question 
does not arise.

Federal Republic of Germany’s aid to 
India

3310. SHRI N. K. SHEJWALKAR: 
SHRI R. L. P. VERMA:

Will the Minister of FINANCE be 
pleased to state:

(a) whether Government are aware of 
the report appearing in thc “Economic 
Times” dated 22 September, 1982 that the 
Federal Republic of Germany is likely to 
slash bilateral aid to India;

(b) if so. whether the reasons for the 
FRG’s decisions have been examined; and

(c) if so, thc steps taken or proposed 
to be taken to remedy the defects and to 
ensure aid from the Federal Republic of 
Germany?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
Yes, Sir.

(b) There is no indication available 
with Government that FRG has decided 
to slash bilateral aid to India during 
1983.

(c) Does not arise.

Ration Card§ for Government servants 
living as tenants 111 Government accom

modation

3311. DR. A. U. AZMI: Will the 
Minister of CIVIL SUPPLIES be pleas
ed to state:

(a) whether it is a fact that rationing 
authorities in Delhi are harassing Govern
ment servants who are not allottees of 
Government accommodation but are liv
ing as tenants in them when they have to 
change from one quarter to another or 
from one area to another in the matter of 
transferring their existing ration cards 
demanding share permission issued by the 
Directorate of Estates even though the 
Directorate of Estates does not issue any 
such permission;

(b) if so, why this requirement is being 
insisted upon only in those cases whidfe 
get shifted and not from the others too; 
and

(c) would a paper be laid on the Table 
of the House indicating the full require
ments to get a new card, its renewal, itr 
biftfrfcation etc.?

THE DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES (SHRI 
MOHAMMED USMAN ARIF): (a) 
No, Sir. According to the latest instruc
tions issued by Delhi Administration* 
food-cards to non-allottees residing in or 
sharing Government accommodation are 
issued after obtaining written consent of 
the allottees of that accommodation.

(b) Does not arise.

(c) Any person permanently residing 
or intending to do so in the Union Terri
tory of Delhi, who desires to get a new 
household consumer card issued, has to 
apply to the Food and Supplies Officer of 
thc Circle concerned in which he resides 
or intends to reside as the case may be* 
furnishing true and correct information 
in prescribed form. Food cards are issued 
after making enquiries so as to verify the 
correctness of information furnished by 
the applicant.

A food card lapses if the holder doe*
not draw the articles for six consecutive
weeks. A fresh food card is issued after
due enquiry in such cases in lieu of thc
lapsed card.

Bifurcation of a food card is allowed 
in cases where:—

(a) any member of the family bat 
separated on account of his/her mar
riage;

(b) any member of the family ba* 
separated on account of his/her having 
separated/undertaking separate busi
ness/employment; and

(c) Serious dispute/difference among 
existing members of the family due tc< 
which they have separated their 
kitchens.



Amendment to Banking Regulation Act, 
1949

3112. SHRI J. S. PAUL: Wil the
Minister of FINANCE be pleased to 
state:

(a) when the amendment to the Bank
ing  Regukttion Act, 1949 to provide for 

; nomination facilities to Bank Account 
iiolders is likely to be moved by Govern
m ent; and

(b) what are the specific reasons for 
th e  delay in bringing forward this amend
ing Bill, which will help crores of Bank 
.account holders in the country?

THE MINISTER OF FINANCE 
tSH R I PRANAB MUKHERJEE): (a)
and (b). The proposal relating to amend
m ent of Banking Regulation Act, 1949 to 
provide for nomination facilities to ac- 
•count holders is included in a comprehen
sive draft Bill which the Government pro
poses to move for amending various 
other Banking Laws. Efforts are being 
made to finalise this draft Bill at the 
<cafliesi possible.

Written Answers
«

Joint Venture Banking Company in 
Zambia

3314. SHRIMATI JAVANTl PAT- 
NAIK: Will the Minister of FINANCE 
be pleased to state:

(a) whether the Central Bank Autho
rities have decided to set up a joint ven
ture banking company in Zambia;

(b ) if so, whether some other hanks 
wili colaborate with the Central Brnk of 
India in ii* effort to set up the joint 
venture company; and

(c) if so, the details of the joint ven
ture?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
to (c). Approval has been accorded ta 
principle for setting up of a joint venture 
hunk in Zambia by Bank of India in col
laboration with Bank of Baroda and 
Central Bank of India. The details of the 
proposal are being worked out by thc 
concerned bank* in consultation with the 
Reserve Bank of India.

Written Answers 4^4.OCTOBER 22, 19S2

Sale of Foreign Goods by Member* of IA 
aad AI

3313. DR. A  U. Azmi: Will the Minis
te r  of CIVIL AVIATION be pleased to 
-state:

(a) whether it it a fact that members 
o f  the Indian Airiiotfi sod Air India who 
go abroad to avail themselves of the free 
passage bring large quantities of foreign 
goods from Singapore and Hongkong to 

•aearn money; and

(b) if so, is it proposed to withdraw 
o r  impose some restrictions on them for 
buying articles for selling purposes and 
give an account of their purchase* to 
Government with a certificate that they 
are meant for their personal use and will 
anot be disposed off?

THE MINISTER OF STATE IN THE 
'MINISTRIES OF CIVIL AVIATION 
AND CIVIL SUPPLIES (SHRI BHAG- 
WAT JHA AZAD): (a) No such case
has been reported.

fb) Does not ari§c.

l inking of more Places by Vayudoot 
Service

3315. PROF. NARAIN CHAND 
PARASHAR

SHRIMATI MADHURI 
SINGH:

W»U thc Minister of CIVIL AVIA
TION be pleased to state:

(a) whether it is proposed to bring 
more places on the air map of India by 
linking them with Vayudoot services 
during thc Sixth Five Year Plan;

(b) if *0, the names of the places, 
State-wise which have been selected for 
this purpose and the likely dates by which 
they would be coanected by Vayudoot 
service in each ease; and

(c) whether any priority is proposed to 
be given to the placcs in such States as 
do not have adequate air links?

THE MINISTER OF STATE OF THE 
MINISTRIES OF CIVIL AVIATION
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AND CIVIL SUPPLIES (SHRI BHAG- 
WAT JHA AZAD): (a) Yes, Sir.

(b) Subject to availability of aircraft and 
other infrastructural facilities, Government

has plans to extend Vayudoot services to 
about 34 more stations. (List attached)

(c) Yes, Sir, subject to availability of 
infrastructural facilities.

LIST
List o f stations which have been included in the expansion programme o f 

Vayudoot

UYTAR PRADESH: 

MADHYA PRADESH: 

ORISSA:

BIHAR:

RAJASTHAN: . 
GUJARAT: .
(GOA, DAMAN & DIU)

»>

ANDHRA PRADESH : .

MAHARASHTRA: . 

TAMIL NADU 

KARNATAKA:

KERALA :

WEST BENGAL: .

ARUNACHAL PRADESH:

Ghazipur, Pantnagar, Rae Bareli 

Jagdalpur, Raipur, Bilaspur 

Jharsuguda 

Pumca, Bhagalpur 

Kota, Jaisalmer, Bikaner

Surat, Daman (four centres in eluding Diu to be 
included after contacting the State Government)

Guddaph, Rajmundry, Waran^al

Nanded

Tanjavoor, Chettinarl, Tirunvencli 

Mysore, Hubli, Raichur 

Calicut 

Gooch Behar

Along, Zero, Daporijo Passighat.

Import of Coconut Oil and C opra

3316. SHRI CHINTAMANT JENA: 
Will thc Minister of COMMERCE be 
pleased to state:

(a) whether coconut oil and copra are 
being imported;

(b) if so. the quantity of coconut oil and 
copra imported during the last two years, 
from which country and the amount in
volved;

(c) whether thc Coconut Development 
Board has suggested that the import of 
coconut oil and copra should not be al
lowed for the welfare of coconut growers 
in the country;

(d) if so, what is Government’s reaction 
thereto; and

(e) what measures are being taken to

increase the production of coconut in the 
country?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) Import of coco
nut oil and copra is canalised throughj 
State Trading Corporation of India Ltd. 
The canalising agency has not made any 
import so far. There is a limited provision 
for import of these items as replenishment 
under the import policy for Registered 
Exporters.

(b) A statement is attached, giving thv 
information for the year 1979-80 an< 
1980-81 (upto February 1981). Figure 
beyond February, 1981 are not yet avai1 
able.

(c) and (d). There was a representatio 
from Coconut Development Board thj
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import of coconut oil and copra should 
not be allowed even against replenishment 
licences. The suggestion arffd  not be ac
cepted. Imports as replenishment against

exports are allowed to make the India* 
products competitive in foreign markets.

(e) Information is being collected and 
will be laid on the Table of the House,

Statement

Statement showing count y-itnse impvrt o f coconut oil and copra during the year < 1979-Jo and 1980-81
(1upto Feb., 1981)

Qtv: in Tonnes 

Value: in Rs. Lakhs.

\

SI. No. Description of item ITC Rev. 1979-80 1980-81 (upto Ft b.
Code No. 19B1)

Qtv. Value Qi y. Value

I. Coconut oil . 

Malaysia 

Singaporr

424 3000

55 5° 

5*94 23925

Total <■>338 3M 75

2. Copra

Malaysia 

Seychelles 

Tanzania Rep 

Otfirr E. AFRO

223-1000

*5 °* 79

452 18-58

^006 «76 93

1 o 04

3270 155B0

1000 40 7a

Total 4fi7 '0  37 * * *r»7 * 73 49

Note : Figure* are provisional and subject to revision.

S juroe i: 1979*80: -  Monthly Statistic* of th^ Forcigi Trade of India, Vol. IT- Imp>fts
of published by thc DGCI&S, Calcutta

Source 2 :-  1980-81 (upto Feb., 1 9 8 1 ) Advancc data received in thc Office of Economic
Adviser, Ministry of Commerce from DOCIfitS, 
Calcutta.
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World Bairii Meeting at Toronto

3317. SHRI S. M. KRISHNA: Will 
the Minister of FINANCE be pleased to 
state:

(a) whether in the recent meeting of 
World Bank officials held in Toronto, the 
participating countries set a level of World 
wide funding of 3.5 billion dollars in the 
next two years;

(b) if so, whether India has been assur
ed of at least 30 per cent of IDA funds 
as loans in the next two years; and

(c) if not, the decision taken to ad
vance loans in favour of India?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) During the 
annual meetings of the World Bank and 
thc IMF held recently in Toronto, it was 
indicated that IDA commitment authority 
would be about dollars 3.3 bil
lion in FY 1983 and FY 1984. Therc are 
subsequent indications that there might be 
some increase in these amounts.

(b) and (c). In these meetings, alloca
tions of assistance to various countries are 
not considered. However, during the Aid 
Consortium Meetings held in Paris in July 
1982, it was indicated that total assistance 
to India from the Bank group during the 
Bank’s fiscal year 1983 would be about 
dollars 2.2 billion. It has been subsequent
ly indicated that dollar 1.1 billion of this 
is likely to be from IDA. Allocation of 
resources for fiscal year 1984 has not yet 
been decided.

Suggestion for more Relief of Pinengers 
by I.A.T.A. Team

3318. SHRI R. P. GAEKWAD: Will
the Minister of CIVIL AVIATION be 
pleased to state:

(a) whether it is a fact that the Inter
national Air Transport Association team; 
had visited Indian airports and suggested 
measure for giving more relief to the pas
senger and the airlines;

(b) whether the I.A.T.A. team had also 
suggested improvemnt in immigration and 
customs controls and other problems, if so, 
the details thereof; and

(c) action taken by Government thereon?

THE MINISTER OF STATE OF THE 
MINISTRIES OF CIVIL AVIATION 
AND CIVIL SUPPLIES (SHRI BHAG- 
WAT JHA AZAD); (a) and (b). A Special 
Project Team of I.A.T.A. visited India 
from 24-6-80 to 30-6-80. The recommen
dations made by thc Team are as under:—

(i) Removal of the requirement for a 
passenger manifest or name list for out
bound clearance procedures.

(ii) Repositioning of the Protectorate 
of Emigrants away from the airport.

(iii) Abolition of outbound customs 
identification/inspection of passenger 
baggage.

(iv) Establishment of a security force 
unique to airport operations.

(c) The recommendations made by the
I.A.T.A. Team are implemented wherever 
found feasible and compatible with our 
national laws and regulations.
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Tax Evasion Cases Against Industrial 
Houses

332Q. SHRI RAM VILAS PASWAN: 
Will the Minister of FINANCE be pleased 
to state:

(a) whether a number of cases of tax 
evasion by 1arge industrial houses and 
others are still pending;

(b) if so, the details of such cases 
against big industrial houses, together 
'with the names of business houses; and

(c) what action has been taken by 
Government to complete these cases ex
peditiously?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PATTABHI RAMA RAO): (a) to
(c) The information sought for in the 
question is in respect of large industrial 
houses each one of which has several 
subsidiaries and also about the other 
case* of tax evasion, which are in very 
large number. In view of the large scope 
of the question* information in respect of 
the top 10 industrial houses as on 
31-3-1982 is being collected, the houses 
and concerns being indentified on the 
basis of the registration under the Mono
polies and Restrictive Trade Practices 
'Act, 1969 as on 31-12-1980, and that 
information will be laid on the table of 
the Sabha.

News Item Captn>;icil “Pak Army Man
power up Substantially"1

3321. SHRI RAM VILAS PASWAN: 
Will the Minister of DEFENCE be 
pleased to state:

(a) whether Government have seen 
the press reports appeared »n the Tndian 
Express’ dated the 30th September^ 1982. 
under thc heading “Pak army manpower 
up substantially” ;

(b) if so, the details of increase of 
army manpower and equipment by Pakis
tan in last one year; and

(c) what is the reaction of Govern
ment of India thereto?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a)
Yes, Sir.

(b) It will not be desirable to disclose 
details of the available information.

(c) Government take &U such develop
ments into consideration while periodically 
updating plans for defence preparedness.
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Fake Notes in Circulation

3323. DR. VASANT KUMAR PAN
DIT: Will thc Minister of FINANCE be
pleased to state:

(a) whether the attention of Govern
ment has been drawn to increasing number 
of incidents of fake notes of higher 
denomination coming in currency circula
t io n ;

(b) how many cases of fake notes in 
currency circulation have been detected 
and what is the amount so seized during
1980, 1981 and 1982 (June ending);

(c) whether Government arc aware that 
some foreign countries are interested in 
furllier precipitation of economic crisis in 
Imlia by dumping fake or duplicate Indian 
currency through smuggling;

(d) whether some spurious printing 
units have been detected printing fake or

duplicate Indian currency and if so, the 
number of such cases; and

(e) what is the estimated take duplicate 
currency in circulation in the country as at 
present?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) Cases of
counterfeiting of currency notes are 
detected from time to time, in various 
parts of the country. It may, however, 
be stated that the law provides for deter
rent punishment for offences relating to 
counterfeiting. The authorities are keep
ing a constant vigil to apprehend the 
culprits engaged in such unlawful and 
antinational activities. A ‘Cell' in the 
Economic Offences Wing of the CBI under
takes investigation of offences of counter
feiting. Investigation of cases of counter
feiting is also clone independently by tke 
State Police Departments.

(b) According to the information 
furnished by the CBI, the total number of 
fake notes detected and the amount seized 
during 1980, 1981 and 1982 (June ending) 
are as under:—

Yrar Total
number of 
note s

Tot.-.!
nimMnt 
ii.volv d

R«.

1980 22261 11 ,*89.366

1981 6298 3./0.2C5

1982
(June crdirg)

463 3>.50i

However, information from the States/ 
Union Territories is being collected and 
will be laid on the Table of the House.

(c) Reports of such activities by some 
foreign agencies in certain parts of the 
country have been received.

(d) According to the information furni
shed by the CBI, in the recent past, in 2 
cases, one in Maharashtra and other 
in West Bengal, printing machines 
and blocks have been seized by Police and 
the cases are under investigation. However, 
information from the States/Union Terri-
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lories is being collected and will be laid 
on the Table of the House as soon as 
possible.

(e) It is not possible to estimate the 
number of fake duplicate currency in 
circulation. . 4

Export of Buffaloes

3324. DR. VASANT KUMAR PAN
DIT: Will the Minister of COMMERCE 
be pleased to state:

(a) whether it is a fact that live buffalo 
cattle is being exported to Dubai and 
other countries as food for foreigners;

(b) how many buffaloes were exported 
in 1980-81 and 1982 (June ending and 
the export earnings therefrom:

(c) whether there arc any norms for 
selecting the animal to be exported; if 
so, the details and the machinery which 
executes it;

(d) whether due to public agitation and 
opposition by Jiva Daya Mandal, such 
export of bufTaloes from Kandla has 
been stopped; and

(e) if so, what is the policy of Gov
ernment regarding export of milch-cattle 
like bufTaloes for meat abroad?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRT 
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) and (c). Live bufTaloes (only culls) 
& male bufTaloes, not used for breeding 
and draught purposes, are allowed to be 
exported under OGL-3. subject to mini
mum export pricc (FOB) of Rs. 5 per 
of live weight and a declaration by 
the exporters to the effect that the live 
bufTaloes tenderiad for export arc only 
culls not fit for breading and braught pur
poses. The export of and export earnings 
from, live buffaloes are as under:—

**
Year

(Qty. in Nos.) 
Qty.

(V. Rs. 
lakhs)
Value

1979-80 1334 26.90

1980-81 7700 140.53

1981-82 Nil Nil
(April-May)

(d) Government have no information in 
this regard.

(e) Export of milch-cattle for meat 
purposes is banned.

External Debt

3325. DR. VASANT KUMAR PAN
DIT: Will the Minister of FINANCE 
be pleased to state:

(a) whether the total amount of exter
nal debt of India has been on th? incm se 
during the last three years (Please give 
figures of foreign debts for the last three 
years endings);

(b) the steps proposed to be taken for 
thc repayment of foreign debts and whe
ther any country has agreed to partly of 
fully write-off the debts or turn them into 
long term loans;

(c) the details of the debts whose period 
of repayment including grace periods are 
over; and

(d) the details of the projects for which
-  the amounts of debt were spent during

the last three years and progress achieved 
on those projects towards self sufficiency?

THE MINISTER OF FINANCE (SHRT 
PRANAB MUKHERJEE): (a) Yes, Sir. 
The outstanding external debt in respect 
of loans on Government Accountant during 
the last three years has been as follows:

♦♦Figures taken from monthly statistics of the Foreign Trade of India published 
by DGCI&S, Calcutta.
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As on Amount

1-4-1980

1-4-1981

1-4-1982

(Rs. crores at 
current rates)

12178.42

13479.37

15444.77

(b) The repayments of foreign debts 
are made according to the amortization 
schedule indicated in the agreement sig
ned for each loan. No country has agreed 
either partly or fully to write-off thc loans 
or turn them into long term loans. How- 
evre, countries like Austria, U.K. Bengli- 
um, Japan have provided debt relief.

details of actual exports during the last 
three years are given below:—

Year Rs. (in crores)

1979-80

1980-81

1981-82

398.77

481.36

669.80*

♦(Provisional)

Source: Apparels Export Promotion 
Council.

(b) Does not arise.

(c) The debts are being repaid within 
the grace and repayment period agreed 
upon in the agreements. As such, no debt 
is outstanding where repayment and grace 
period arc over.

(d) Aivl has been utilized for projects in 
important sectors such as power, railways, 
oil and gas, steel, fertilizers, irrigation, ag
riculture and rural development. Details 
of projects are given in Annexure-IV of 
the Explanatory Memorandum on the 
Budget of the Central Government for
1982 83 as already laid before Parliament. 
It is difficult to isolate the impact of pro
gress achieved on various projects towards 
self-sufficiency. However, over the years, 
thc economy has become progressively 
self-reliant, though foreign aid still has 
an important role at thc margin.

Assessment of preformance of Public 
Undertakings

3327. SHRI KRISHNA PRATAP 
SINGH: Will the Minister of FINANCE 
be pleased to state:

(a) whether the Bureau of Public En
terprises has assessed the performance of 
166 operational public undertakings for 
the year 1981-82 in term of profitability 
and physical output;

(b) if so, what is the assessment of the 
Bureau of Public Enterprises; and

(c) whether Government will implement 
the suggestions given by the Bureau of 
Public Enterprises regarding these public 
undertakings?

Shortfall in Exports of Garments

3326. SHRI MOHAMMED ASRAR 
AHMAD: Will the Minister of COM
MERCE be pleased t0 state:

* (a) whether there had been any short
fall in ihe exports of garments in 1979-80.
1980-81 and 1981-82 and

0>) if so, reasons therefor?

• t h e  MINISTER OF STATE OF THE
M in is t r y  o f  c o m m e r c e  (s h r i
JHIVRa j V. PATIL): (a) No. Sir. The

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PAT- 
TABHI RAMA RAO): (a) to (c). Detail
ed assessment of performance of public 
enterprises for thc year 1981-82 in terms 
of profitability would have to wait for 
finaiisatjon of the annual accounts of these 
enterprises and their audit. Based on pro
visional data, the assessment of the Bureau 
shows that there has been a significant 
improvement in the performance of the 
Central Public sector enterprises during
1981-82 as compared to the previous year. 
The salient features of the performance
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of these undertakings, which is only pro
visional, are shown below:

(Rs. in crores) 

Sales 35853.96

Total net profit after de- 403.70
preciatjon, tax and inteerst

(No. of companies) (169).

Gross profit (after de
preciation) before tax 
and interest) 2482.06

(No. of companies) (169).

Capital employed 21393.68

Gross profit as per cent
of capital employed 11 60

Production of major industrial inputs 
and other basic commodities in Central 
public sector enterprises was as follows
for 1981-82:—

Steel Ingots (M.Tonnes) 6 64

Coal (M. Tonnes) 109.63

Crude <M. T.) 162

Fertilizer (N ) (M.T.) 1.626

The performance of public enterprises 
is continuously monitored by the adminis
trative Ministries. The Bureau assists the 
administrative Ministries and the public 
enterpises management in the improvement 
of performance. Shortcomings in per
formance identified as a result of thc as 
scssment are made known to the adminis
trative Ministries for appropriate correc
tive action.

Finance Minister'* Assurance to American 
and Indian Businessmen in America

3328. SHRI KRISHNA PRATAP 
SINGH: Will the Minister of FINANCE 
be pleased to state:

(a) whether during his reccnt visit to 
America he gave an assurance to the 
American and Indian industrialists and

businessmen that foreign investment in 
India was safe and was not to be nationa
lised in the near future; and

(b) if so, whether Coca-Cola and I.B.M. 
will be allowed to start their industries in 
India?

I HF MIMS TER OF FINANCE (SHRI 
PRANAB MUKHRiEE): (a) and (b). A 
statement is attached indicating the nature 
of thc discussions held in New York.

Statement

(a) Daring a meeting with both Ameri
can and Indian Industrialists in New 
York on the 12th September, 1982, 1 bad 
explained our Government’s policy towards 
foreign private investment indicating the 
areas where it was permitted, where it was 
not, the respective roles of private and pub
lic sectors in the Indian Economy, ami the 
stability of investment environment in India 
I had also said that once a foreign enter
prise was permitted within the param eter 
of Government's announced policy it was 
not subjected to any discrimination vit~a~ 
vis domestic enterprises and also that it 
was not the policy of the Indian Govern
ment to nationalise any industry domertic 
or foreign, except in pursuance of a pub
lic policy and in public interest.

(b) These two companies had decided 
to wind up their operations in thc country, 
as they were not able to meet the require
ments imposed upon them under FERA 
1973. They cannot be allowed to start 
operation in India again unless they apply 
afresh incompliance with the require
ments of Government’s announced policy 
in relation to foreign investment.

Rotational lock-out in Calcutta Jute Mills

3329. SHRT KRISHNA PRATAP 
SINGH: Will thc Minister of COM
MERCE be pleased to state:

(a) whether it is a fact that since 1981 
Indian Jute Mills Association has started 
rotational lock-out in Calcutta Jute mills;

(b) whether due to this rotational lock
out in the Jute Mills of Calcutta, nearly
50 to 60 thousand workmen are forced to 
go on the street;



481 Written Answers ASVINA 30, 1904 (SA K A ) Written Answers 48sr

(c) whether it is a fact that the Indian 
Jute Mills Association is doing this rota
tional lock-out in Calcutta jute mills after 
getting permission from the West ttengal 
Government; and

(d) if thc answers t0 the above be in 
the affirmative, what steps Government 
propose to take to force the Indian Jute 
Mills Association to abandon rotational 
closures rnd open all the sick jute mills 
in Calcutta to provide jobs for the wor
kers thrown out of mills due to this rota
tional lock-out system?

THR MINISTER OF STATE OF 1 HE 
MINISTRY OF COMMRCE (SHRI SHIV- 
fcAJ Yr. PATIL): (a) No Sir. However, 
the incidence of lock-outs has gradually 
increased in the last two years, reaching 
a peak during May-August 1982, because 
of various difficulties faced by the Indus
try.

(b) At present, there are 12 mills under 
closurejlock-out employing approximately 
37,140 workers.

(c) and (d). Do not arise.

Training of Cosmonauts for Joint Flight in 
Space

3330. SHRI KRISHNA PRA1AP 
SINGH: Will the Minister of DEFENCE 
be pleased to state:

(a) whether India has selected pilots and 
sent to the USSR for training of cosmo
nauts for a joint flight in a spaceship;

(b) when did the USSR extend invita
tion to send pilots for joint training in a 
space crafts and the reasons why there 
was so much delay in selecting the pilots; 
and

(c) what were the broad guidelines for 
selection of pilots for space trainings, 
whether these guidelines were adhered to 
in the selection of the pilots?

THE MINISTER OF DEFENCE (SHRI 
R. VENKATRAMAN): (a) Yes, Sir.

(b) The schedule for selection and train
ing of cosmonauts was determined between 
2508 LS— 16.

experts of the two countries. There has 
been no delay in selection.

(c) Detailed guidelines for selection were 
finalised in consultation with the Govern
ment of USSR. These guidelines involv
ed an elaborate selection procedure includ
ing mcdical and psychological examination 
by Indian and Soviet specialists and were, 
adhered to.

Task Force on Marine Products '

3331. SHRI G. NARSIMHA REDDY^ 
SHRI S.M. KRISHNA:

(a) whether the Task Forece on Marine 
Products has submitted its recommenda
tions and if so, the details thereof; and

(b) which of the major recommenda
tions Government have accepted and when 
they will be implemented?

THE MINISTER OF STATE OF THE ' 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) and (b). The 
Task Force on marine products has sub
mitted its report to this Ministry om f 
10-9-82. There are 120 recommendations 
made by the Task Force which are being 
examined. Recommendations acceptable 
to the Government will be implemented.

Export of Eggs

3332. SHRI V. S. VIJAYARAGHA- 
VAN: Will the Minister of COMMERCE 
be pleased to state:

(a) whether India is exporting eggs;

(b) if so, the names of the countries to 
which eggs are being exported;

(c) what percentage of eggs is exported 
and at what price;

(d) whether the export has pushed up 
price of eggs in the domestic market; and

(e) if so, the steps being taken to main
tain price level while maintaining export 
of eggs?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) The main countries to which eggs 
are being exported include:
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United Arab Emirates, Qatar, Yeman 
Arab Republic, Oman, Saudi Arabia and 
Kuwait.

(c) The export quantum works out to 
a nominal 0.8 per cent of the estimated 
production of eggs. There is already a 
floor price and exports are allowed subject 

a minimum export price of Rs. 40/-per 
hundred number f.o.b.

(b) No, Sir. since the export hardly con- 
ititutes 0.8 per cent of the production this 
cannot have appreciable effect in pushing 
domestic prices.

(e) Does not arise.

Coffee plantation in Tribal belt of East 
Godavari Dbtrftct

3333. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of COM
MERCE be pleased to state:

(a) steps taken to ensourage coffee plan
tation in the tribal belt of East Godavari 
District in Andhra Pradesh; and

(b) total amount spent in this regard so 
far and with what results?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) In Andhra 
Pradesh while the Andhra Pradesh Forest 
Development Corporation and the Girijan 
Cooperative Corporation set up by thc 
State Government are incharge of Coffee 
development programmes, th? Coffee 
Board is currently providing research and 
extension facilities through its Regional 
Research Station at Chintapali and Re
gional Field Experimental Station at Mini- 
mullur in Vjshakhapatnam District. Thc 
Coffee Board is also supplying improved 
seed material and is extending training 
facilities to the workers engaged in coffc 
plantation. Further the Board is provid
ing credits and subsidies as a part of their 
development piogrammes.

Neccssary investment for plantation 
of Coffee and its expansion are made l,v 
the State Corporations. Thc Coffee 
Board, on its part, has provided th*j follow

ing assistance to Andhra Pradesh from 
1979-80 onwars (till) August, 1982):

(i) Expansion Subsidy—Rs. 10,71,720

(ii) Hire Purchase Loan—Rs. 60,20,150

Encouraged by the increased returns 
through coffee production and the perma
nent settlement offered by it, many tribal 
families have taken to coffee cultivation in 
areas suitable for this crop. The present 
area under coffee in East Godavari Dis- 
trist is about 123 hectares.

Rise in prices of Essential Commodities 
during Asiad m Delhi

3334 SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of CIVIL 
SUPPLIES be pleased to state the Gov
ernment's reaction to the speculations 
about rise in price of essential commodi
ties during the Asiad in Delhi?

THE DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES tSHRI 
MOHAMMED USMAN ARIF): Delhi 
Administration has already undertaken a 
review of the requirements of essential 
commodities during the Asiad 1982 in 
consultation with the Central Government. 
On the above basis arrangements have al
ready been made to build up idequate 
stocks of selected essential commodities in 
order to ensure their easy availabi’ity as 
well as to maintain the price line during 
the Asiad. Thc Enforcement Win<? of 
the Food Department of Delhi Adminis
tration will also be keeping a close watch 
over the functioning of the dealers of 
various essential commodities.

The above measures are expected to 
prevent undue rise in thc prices of essen
tia! commodities during the Asiad 1982.

Devaluation of Rupee

3335. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of FINANCE 
be pleased to state:
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(a) how many times thc rupee has been 
devalued and also revalued in terms of 
Pound Sterling and Dollar since 1980; and

(b) comparative value of the rupee new 
in terms of the last price-index?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) The exter
nal value of the rupee, effective Septem
ber 25, 1975, is fixed in terms of a weigh
ted basket of currencies of countries which 
arc India’s major trading partners, with 
thc Pound Sterling as the intervention cur
rency. As the exchange rates of the 
other currencies change in world markets 
the exchange rate of the rupee vis-a-vis 
the Pound Sterling changes and is adjus
ted accordingly. Under this arrangement, 
there have been 91 upward adjustments 
and 90 downward adjustments in lhe ex
change rate of the rupee against the 
Pound Sterling during the period from 
lanuary 1, 1980 to October 20, 1982

The exchange rate between rupee and 
the U.S. Dollar is worked out everyday 
using the current rupee-Pound Sterling and 
converting to mpee-US dollar usinj? the 
Pound-Sterling—U.S. Dollar rate for the 
previous day in the London market. Since 
the Pound-Sterling—US dollar rate varies 
daily in world markets the exchange rate 
between rupee and US dollar varies almost 
everyday.

(b) The domestic purchasing power of 
the rupee, measured as a reciprocal of the 
All India Consumer Price Index for Indus
trial Workers with base 1960, works out 
to 20.49 paise for August 1982 (latest 
available).

Seizure of Documents during raids in 
Bombay

3336. SHRI BHEEKHABHAI: Will the 
Minister of FNANCE be pleased to state:

(a) number of raids conducted on indus
trial houses, jewellery houses, cine houses 
and others in Metropolitan city of Bom
bay during the current year, month-wise;

(b) the movables|debentures|share certi 
ficates] sale [purchase documents seized; and

(c) whether Government have the policy 
of detaining movables even though they 
have filed returns either under Income tax 
or Wealth tax?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PATTABHI RAMA RAO): (a) and (b(. 
Sir, the number of searches and value of 
primsL-fade unaccounted assests seized 
in M etropolitan city of Bombay in 
various m onths of curren t year are as 
under:

Month

January, 1982

February, 1982

M'irch, 1982

April, 1982

May, 1982

June, 1982

July, 1982

August, 1982

September, 1982 
(Provisional)

Number of Apprximate 
searches value of 
conducted prima-facie 

unaccounted 
assets seized

112
(Rs in lakhs) 

37* 51

325 80.26

62 23 25

88 82-45

9 >9'39

82 1O49

82 66 64

112 67 09

119 107-36
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(c) The seized assets are appropriated 
against the tax demands worked out on 
finalisation of assessments and assets in 
excess of tax demands, if any, are rctur- 
ncJ to the persons concerned.

Reservation for SCs/STs in the Grade of 
Private Secretaries and Senior Personal

Assistants in CSSS in Ministry of 
Finance

3337. SHRl BHEEKHABHA1: Will the 
A!inistcr of FINANCE be pleased to state:

(a) the total number of Private Secreta
ries and Senior Personal Assistants in the 
C.S.S.S. in his Ministry/Departments;

(b) the percentage for the Scheduled 
Cartes and Tribes in the grade of Private 
Secretaries and Senior Personal Assistants 
of the C.S.S.S. in his Ministry;

t o  is it a fact that not even 2 per cent 
officials are from amongst SCsjSTs in the 
grade of Private Secretaries/Sanoir Per
sonal Assistants;

(d) what is Government’s policy to give 
adequate representation to the Scheduled 
Castes and Tribes in the ca>e of posts 
mentioned in part (a) above; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (9HRI 
PATTABHI RAMA RAO): (a) There
are 29 posts of Private Secretaries and 86 
posts of Senior Personal Assistants in the 
CSSS in the Ministry of Finance .

(b) The percentage of SC/ST Private 
Secretaries and Senior Personal Assistants 
is about 17.2 and 4.6 respectively, after 
taking into account the number of SC/ST 
ad-hoc appointed in these grades on ad-hoc 
basis.

(c) Nof Sir.

(d) and (e). In order to give adequate 
representation to the SC/ST in the case of 
Private Secretaries and Senior Personal 
Assistants, the Government orders regard
ing reservation are being followed scrupu
lously . To promote their interest, sepa
rate zones for promotion of SC/ST candi

dates are prescribed. These are more 
liberal than the zones applicable to officers 
falling in the general category. According 
to the zones last fixed all available, SC/ST 
candidates who have completed the mini
mum service condition for eligibility, have 
been promoted to these grades and for the 
grade of Private Secretaries^ a few persons 
have been promoted on ad-hoc basis even 
though they arc outside thc prescribed 
zone of promotion.

Nomination of SCs STs a* Ntm-OAMa!
Directors of Public Scctor Undertakings

3338 SHRI BHFFKHABHAI: Will the 
Minister of DEFENCE be pleased to state:

"^(a) whether it is a fact that thc Articles 
of Associations of Public Sector Under
takings under his Ministry do not have any 
particular clause that debars nomination of 
persons belonging to SCs and STs as non- 
officiaJ Directors on Boards of all Public 
Sector Undertakings;

(b) if the answer to (a) above be in the 
negative, the reasons why persons of 
proven calibre having faith in public sectw 
from industry, commerce, administration, 
trade unions or from social fields hailing 
from SC/ST are not nominated as non
official/part-time Directors;

(c) whether any recommendations to 
nominate outstanding personalities from 
SCs/STs are pending with his Ministry, if 
so, the decision taken thereon; and

(d) the names of Public Sector Under
takings and their subsidiaries under Hi* 
Ministry on whose Boards non-official/ 
part-time Directors are to be nominated 
and their tenure?

THE MINISTER OF DEFENCE (SHRI 
R. VENKATARAMAN): (a) Thc Article* 
of Association do not debar nomination ol 
persons belonging to SCs and STs as nrwn- 
official Directors on Boards of Public 
Sector Undertakings.

(b) Appointment to thc post of non 
official Directors is made on the basis o 
background and experience of the candi 
date in the related field. There is no dis 
crimination made oa the basis of castc.
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(c) No, Sir.

(d) The nine Public Sector Undertakings 
under the administrative control of the 
Ministry of Defence are as follows: —

(i) Hindustan Aeronautics Ltd., 
Bangalore.

(ii) Bharat Electronics Ltd., Banga
lore.

(iii) Bharat Earth Movers Ltd.,
Bangalore.

(iv) Mazagon Dock Ltd., Bombay.

(v) Garden Reach Shipbuilders &
Engineers Ltd., Calcutta.

(vi) Goa Shipyard Ltd., Goa.

(vii) Praga Tools Ltd., Secundcrabad.

(viii) Bharat Dynamics Ltd., Hydera
bad.

(ix) Mislira Dhatu Nigam Ltd.,
Hyderabad.

<Note:—Goa Shipyard Limited is a subsi
diary of Mazagon Dock lim ited).

The Articles of Association provide for 
appointment of non-official/part-lime 
Directors on the Boards of these under
takings.

Reservation for SCs/STs in fhe Grade of
Private Secretaries and Senior Personal 

Assistants in C.S.S.S.

3339. SHRI BHEEKHABHAI: Will the 
Minister of DEFENCE be pleased to state:

(a) the total number of Private Secreta
ries a.nd Ssenior Personal Assistants in thc 
C.S.S.9. cadre in his Ministry as on 1st 
January, 1982;

(b) what is the percentage for the 
Scheduled Castes and Tribes in part (a) 
as on 1st January, 1982;

(c) is it not a fact that not even two 
percent officials are available in the grada 
of Private Secretary and Senior Personnel 
Assistants;

(d) what is Government’s policy t0 $ivo 
adequate representation to the Scheduled

Castes and Tribes in his Ministry for tho 
grades mentioned in part (a) above; and

(e) whether Government propose to give 
upto date reservation to SCs/STs in the 
grade of Private Secretaries and Senior 
Personal Assistants in the C.S.S.S.?

THE DEPUTY MINISTER IN THB 
MINI9TRY OF DEFENCE (SHRI K. P. 
SINGH DEO): (a) to (e). On 1st January, 
1982, there were 18 posts of Private 
Secretaries and Senior Personal Assistants 
(Grade ‘A’ and 4B* of Central Secretariat 
stenographers’ Service) in the Mi ii'tr} of 
Defence. Of these, 1 post, i.e., 5.55 per 
cent of the total number was held by a 
member of the Scheduled Castes. Action 
has already been taken to give due re
presentation to Scheduled Castes/Schedul
ed Tribes candidates in the two grades in 
accordance with the Government policy as 
laid down in the orders issued by the De
partment of Personnel & Administrative 
Reforms.

Advertisement for Army Officers Posts

3340. SHRI G. NARSIMHA REDDY: 
Will the Minister of DEFENCE be pleased 
to state:

(a) the total number of vacanc:es of 
Army Officers posts advertised during last 
three years;

(b) the total number of centres and 
names of newspapers/media through which 
posts are being advertised; and

(c) the total number of candidates ap
peared and selected during the last three 
years, centnc-wise?

THE DFPLJTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K. P. 
SINGH DEO); (a) The total number of 
vacancies of Army Officers posts notified 
during the last three years by the UP9C 
are 4,101.

. (b) There arc Thirty centres for the 
Defence Services examinations conducted 
by the U.P.S.C. The information with 
regard to the name§ of newspapers/media 
through which posts ire being advertised, 
is being collected.



(c) Two statements showing centrew*?® 
break-up of candidates who had appeared 
at the Combined Defence Services and 
National Defence Academy examinations 
held during 1979, 1980 and 1981 are laid 
on the Tabic of the House. Placed in 
Library. Sec No. 5567/82). Further 
two statements showing the number of 
candidates recommended for appointment 
on the basis of written examination and 
Services Selection Board interview of those 
examinations are also attached. However, 
their selection is subject to medical fitness. 
Centre-wise break-up of *hese candidates 
is not maintained.
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Ncws-item Captiooed ‘Spain Trades *hoes 
for Planes”

3341. SHRI A. K. ROY: Will the
Minister of COMMERCE be pleased to 

j- state:

(a) whether his attention has been drawn 
to the news-itcm m thc Patriot’ dated 15th 
August, 1982 under the caption “Spain 
trades shoes for planes” with the USA; 
and

(b) whether India has any plan to make 
such offer to the developed countries being 
a leading leather exporting country; if so, 
facts in details, if not, reasons therefor?.

Year

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) No such plan is under consideration 
of Government.
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Trade with China

3342. SHRI NIREN GHOSH: Will the
Minister of COMMERCE be pleased , 
state:

(a) whether Government are aware that 
the Chinees economy and Indian economy 
are complementary;

<b) what is the amount of trade between 
India and China during thc last two years; 
and

(c) what steps have been taken to in
crease the trade?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) Keeping in 
view thc present level of development of 
India and China^ the two economies are 
more competitive then complementary;

(b) During the last two yean, the 
amount of trade between India and China 
is as given below: —

(Vault: in Rs. lakh*)

ExpwU Import* Balar ce 
to China j from 

China1

1979-80

1980-8 T

(c) For promotion of trade between 
India and China, a number of delegations 
have been exchanged between the two 
countries. *

Loan to Cycle Rickshaw Pullers by 
Nationalised Banks

3343. SHRI KRISHNA KUMAR 
GOYAL: Will the Minister of FINANCE 
be pleated to state;

204H 2624 (~.) 576

2363 8199 f — 55036

(a) whether Government arc aware that 
municipal corporations and other authori- 
ties issue licences to owners of cycle- 
rickshaws and not to those who ply ;he 
vehicles;

(b) whether usually Government arc 
aware that rickshaw pullers are very poor 
and they cannot own the vehicle; and
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(c) whether Government propose to 
direct nationalised banks to provide credit 
to the pullers for owining rickshaws?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) Informa
tion relating to all municipalities is not 
available.

It has, however, been ascertained that 
the Munisipal Corporation of Delhi issues 
licences to rickshaw-pullers on the basis 
of their physical fitness.

The Municipal Corporation of Delhi has 
formulated a scheme for the issue of new 
licences to the eligible owner rickshaw- 
pullers only. The scheme could not, how
ever, b<e implemented so far owing to in
junctions from the courfs.

(b) Yes, Sir.

(c) The banks have already schemes for 
providing credit to rickshaw-pullers for 
owning rickshaws under the priority sector 
lending ojn concessional terms.

Permission of RBI to Condone Loans of 
Small, Farmers of Orissa

3344. SHRI ARJUN SETHI: Will thc 
Minister of FINANCE be pleased to state:

(a) whether thc Orissa Government has 
requested for permission from the Reserve 
Bank of India to condone thc loans of 
small farmers who have borrowed from 
cooperative institutions keeping in view the 
flood conditions in that State;

(b) if so, what is the amount of loan 
involved; and

(c) whether Government of India have 
granted the permission in this regard?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) No, Sir.

(b) Does not arise.

(c) The Government and Reserve Bank 
of India do not favour a blanket write off 
dues of cooperative institutions. In 
terms of the standing guidelines, relief is 
to be provided to the victims of natural 
calamities through rescheduling of loans,

conversion of crop loans into medium 
term loans and grant of fresh loans, etc. 
Central teams also assess the damage and 
on their recommendations assistance is 
provided to the State Government concern
ed for relief expenditure.

Bank Branches in Orissa

3345. SHRI ARJUN SETHI: Will the 
Minister of FINANCE be pleased to state:

(a) the average of one bank per people 
in Orissa vis-a-vis those in other States 
and the overall national ratio of the same;

(b) whether it is a fact that there is a 
vast difference in the ratio as between
Orissa and the whole country;

(c) if so? what are the reasons therefor 
and what steps have been taken to-remive 
the disparity;

(d) what is thc credit deposit ratio of 
the rural and semi-urban bm'< branches in 
Orissa as ;(gainst those in other States and 
what is the national average in this regard; 
and

(e) whether :t is also a fact that there 
is a vast difference in the same and if so, 
what are the reasons therefor and what 
steps are being taken or are preposed to be 
taken to remove the disparity?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) to (c) The 
thrust of the branch expansion policy in 
the post nationalisation period has been 
towards reducing regional imbalances in 
the availability of banking facilities. As 
in June 1969 Orissa had one branch on an 
average for 2,12,000 people when th« 
average for the country as a whole was 
one branch for 65,000 people (1961 
census). By March 1982 the disparity 
has been considerably narrowed down— 
there being one branch for 22,000 people 
in Orissa as compared to one branch for
18,000 people for the country as a whole 
(1981 census). The present bank branch 
licensing policy for the three years 1982-83 
to 1984-85 has been designed to carry the 
process further. It aims to achieve by the 
end of March 1985 a coverage of one bank
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office 00 an average for population of
17.000 in rural and semi-urban areas on 
the basis of 1981 census. To achieve the 
above objective, in addition to thc licences 
already issued and pending implementation 
with the banks, 350 additional offices are 
expected to be opened during the policy 
period in rural and semi-urban areas of all 
the districts in Orissa where the average 
population per bank office is higher than
17.000 (1981 census).

(d) As at the end of December 1981,
the credit: Deposit Ratio of rural and
semi-urban branches was 97.5 per cent and 
53.8 per cent respectively in Orissa as 
compared to the average of 60 6 per cent 
for rural branches an j 51.4 per cent for 
**emi-urban branches in the country a* a 
whole.

(e) Does not arise. It may, however, be 
mentioned that the banks have been asked 
to step up their credit flow to Priority 
Sectors so as to raise the share of these 
sectors in the total credit to the level of 
40 per cent by March 1985. Agriculture 
and allied activities Sector is to account 
for 16 per cent of total credit by thc same 
date. More Regional Rural Banks arc be
ing set up and provided with liberal re
finance to increase flow of credit in rural 
areas. These measures are expected to 
sustain and further increa.se thc flow of 
credit in rural areas of Orissa State also.

Increase ia Aircraft Fleet for domeMk air 
rottes

3346. SHRI G. Y. KRISHNAN; Will 
the Minister of CJVIL AVIATION be 
pleased to state:

(a) whether it is a fact that the^e is 
need for increasing aircraft fleet for thc 
existing domestic air routes as well as for 
the proposed feeder services in the country;

(b) if so, what are Government’* plans 
to  meet these requirements for providing 
more air travel facilities in this country; 
and

(c) how far Vayudoot can be helpful in 
this regard?

THE MINISTER OF STATE OF THE 
MINISTRIES OF CIVIL AVIATION 
AND CIVIL SUPPLIES (SHRI 
BHAGWAT JHA AZAD): (a) Yes, Sir.

(b) and (c). Government intends to link 
more stations with Vayudoot services as 
and when the infra-structural facilities are 
available. A Committee has been consti
tuted to assess the suitability of different 
aircraft for Vayudoot services.

Qualified Daily Wage Linpla>ees in
5 Star Hotels

3347 SHRI G. Y KRISHNAN:
SHRI K MALLANNA:

Will the Minister of TOl'RISM be
pleased to state:

(a) whether i» is a fact that a number 
of qualified young men arc u or king on 
daily wa^es in 5 *tar hotels and other 
hotels such as Hotel Kanishka, Ashoka 
Yatri Niwus under thc control of ITDC;

(b ) if so, whether it is a fact that recruit
ment is also taking place in these Hotels;

(c) if so, do Government p-oposc to
select these qualified youngmcn also for
suitable jobs as per their experience and 
time they have been devoting in these 
hotels by accepting daily wages as casual 
labourers etc; and

<d) if not, the reasons thereof?

I HE MINISTER OF STATE OF THE 
MINISTRY - OF TOURISM (SHRI 
KHURSHEED A! AM KHAN) (a) A 
very small number of employees in Qutab 
and Kanishka hotels are working on daily 
wages.

(b) Recruitment t0 fill vacant posts in 
these hotels is being made.

(c) and (d). Eligible employees includ
ing daily wage staff will be considered for 
suitable jobs in these hotels in accordance 
with the ITDC Recruitment and Promo
tion Rules, 1982.



Pennfauon of RBI to condone loan* of 
m all fanners of Andhra Pradesh

3348. SHRI ANANTHA RAMULU 
MALLU: Will the Minister of FINANCE 
be pleased to state:

(a) whether the Andhra Pradesh Gov
ernment has requested for permission from 
Reserve Bank of India to condone the 
loans of small farmers who have borrow
ed from cooperative institutions;

(b) if so, what is the amount of the 
loans involved in it; and

(c) the reaction of Central Government 
thereto?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) and (b). 
No proposal from the State Government 
for writing off the loans of small farmers 
taken from cooperative institutions has 
been received by the Reserve Bank of 
India or National Bank for Agriculture 
and Rural Development (NABARD).

(c) As a policy, the Reserve Bank and 
the Government do not favour blanket 
write off of duts as it vitiates the general 
climate of recovery and leads to the erosion 
of credibility or financial institutions and 
is against recycling of funds and healthy 
growth of such institutions, in the event 
of inability of farmers to repay the loans 
arising out of natural calamities, loans 
conversion facilities, grant of fresh loans, 
rescheduling of repayments etc^ can be 
arranged for which provisions exit. RBI 
has laid down guidelines in this regard.

Levy of Agriculture Tax

3349. SHRI ANANTHA RAMULU 
MALLU: Will the Minister of FINANCE 
bfe pleased to state:

(a) the names of the States and Union 
Territories, which levy agricultural tax;

(b) the details regarding the gross in
come on which this tax is levied and the 
rate of tax chargeable in different States 
and Union Territories;

(c) whether the taxable gross income 
and the rate of this tax are uniform in all 
States/Union Territories; and
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(d) if not, whether Government pro
pose to advise the concerned State Gov
ernments and Union Territories to make 
both the taxable gross income and the rate 
of tax uniform?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) to (d).
The information is being collected and 
will be laid on the Table of the House.
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Supply of imported edible oils for festival 
reason

3350. SHRI N. E. HORO: Will the
Minister of CIVIL SUPPLIES be pleased 
to state:

(a) whether Government are in a posi
tion to supply more imported edible oils 
for thc festival season; and

(b) whether Government propose to 
make arrangement to supply it through Fair 
Price Shops?

THE DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES (SHRI 
MOHAMMED USMAN ARIF): (a) and
(b). Allocations of imported edible oils 
to States and Union Territories for supply
ing them to consumers through Fair Price 
Shops and cooperative outlets are made 
by the Central Government every month. 
For the festival months of September and 
October this year 55*000 tonnes of edible
oil per month have been allocated to States 
and Union Territories. This is about 25 
per cent more than the allocation in 
August 1982. Higher allocations for pub
lic distribution are being continued in 
November 1982,

Time taken to take hundis from State Bank 
of India branch at Kirby Placc Delhi 

Cantonment

**351. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of FINANCE 
be pleased to state:

(a) whether it is a fact that it takes a 
lot of time to take hundis from the State 
Bank of India Branch at Kirby Place, 
Delhi Cantonment;
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(b)if so, thc reasons thereof; and

(c) steps taken to ensure timely disposal 
to save the time of the customers?

THE MINISTER OF FINANCE (SHRl 
PRANAB MUKHERJEE): (a) No comp
lains tothis effect have been made to the 
Bank.

(b) and (c). Does not arise.
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Test flight of B-757 Aircraft

3355. SHRI OSCAR FERNANDES: 
Will thc Minister of CIVIL AVIATION 
be pleased to state:

(a) whether it is a fact that tcs» flight of 
B-757 two hundred seatcr aircraft has been 
carried out at Mangalore Airport; if **,% 
with what results; and

(b) when is the new aircraft going to 
be pressed into service?

THE MINISTER OF STATE IN THE 
MINISTRIES OF CIVIL AVIATION AND 
CIVIL SUPPLIES (SHRI BHAGWAT 
JHA AZAD); (a) Yes, Sir. A demons
tration flight of Boeig 757 wat carried out 
by the Boeing Company, at the invitation 
of Indian Airlines, at Mangalore Airport 
on 25th August, 1982. This demonstra
tion flight proved that it is feasible to 
operate B-757 aircraft at Mangalore Air
port.

(b) No decision has been taken in this 
respect so far.
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Can owned by Nationalised Ranks

3356. SHRI OSCAR FERNANDES: 
Will the Minister of FINANCE be pleased 
to state:

(a) the sumber of cars owaed by each 
• I  the nationalise* banks;

(b) the number of drivers employed by 
each of the nationalised banks; and

(c) the scale of pay being paid to the 
drivers?

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): (a) and (b). 
The information is being collected and to 
the extent available will be laid on the 
Table of the House at the earliest possible.

(c) According to third Bipartite Settle
ment between management and bank emp
loyees applicable to banking industry which 
came into effect on 1st September 1978, 
all full time regular drivers of official cars 
in all 4A* Class banks belonging to the 
Subordinate Cadre are entitled to draw 
their pay in the scale of Rs. 245—7—280— 
10—330— 12—390 — 15—435.— 20 — 455 
They arc also entitled to a special allow
ance of Rs 104/-p.m. in addition to D.A. 
and other allowances admissible
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SfTn f

3358 . «r> iflrtHiK «rrro :
« W T  f a r T  JT 5 ft  * T f  S f m %  tit
m  %  :

( v )  TT5fhTf(T ^
«n.^ %• f?nT w r sjT ^n tit *if

I ;

(«r) ihrf % ?tpt JRn £
f^ c r  % %<? M N t t  

v r w  |  vtx s rftre r> T  w n  

€V ? T F  $  S T T tn iT  ;

(»r) *rr 'V '  3r %
srftrcn»r v m a f t . 3  f?*st »nw*f % 
5rfwren»r *% % M erer snm r

f a *  3 j t  t |  $  ;  *hx

( s r )  » n «  * f f ,  - f t  w r

O T T  f  ?

faffT *rsrl («fl TT? wsrsff) :
( « f )  %  ( w )  q n f a i f t i f l r  ^  f i p s t '  

<f t  s rfv re ro r  T i ^ t a f e r

fqflr 5K t faft >t% sra^ff 
« m r  f w r  ^ft^mrr ? m r  ^  
n ar-'T? trnr srrytF^d ^  jft^prriff 

i t  mw, tit ^ r r  s n m

f t r e r c  <r«rr v ^ r w r  * r a T ? w  

% f*pfr f?i%9R5nr s m
f e t  ipr qT S T ^f *T ^

%% t it  s R f r f r  ^ r r  s n f a *  |  i 
t o  h t ^ e t  i(r Trcftqfcr ^  
STTT g r r ^ T  SPTW 3fT |  ; 

v f t m s r  i T ^ n r f ^ T  sbrf n  ? m  
f^ r fip T  JTfsre^; * m w  i f  | s  
% ? f  f ^ P T F  m  *fr  ?rrcr*r f^RT 1 1  
*t% *fr  ftn fa  f o r r  t o t  |  far t  
‘V ’ sasr 3r w &  sn r fo - ( ? s w t )  

f ^ V  %  JTT'-ZPT % sr^
^  1

«w ? * r

3359. «u farc<rrm <5 ^^TfraT : 
w r sr frm  *Rft jt* ^rnt ^  *>-<tt

f%  r̂?r % m  %  JTm  srtt |  
f a r w  t  F r o r  ^ r f  «ft Prq'RT 
•p th t |  ?fN: m w :  sr% ^<r
fecTJfr ft t o fY  IJ?T ?rf3Trr T T r f t  |  W T  
? T ^ H '{ f r  ? n ^ if ijftTT W l  I  ’

«nf»T54 JTiTRa Jt TTi^' RSfl («Tf 
fira rw r * «TTfw) : s m r

«tft ^ ( r f? m  ?mT «T ? ff ( * ^ r *
f t n H  j t c t  zt t̂t snrrfrrr
%  5ft*r ^<T, 5fT5=efr cT*TT ffP5r-JTTfJlcT 
tT^ W ^ R T  J i f f  ^ T  9 T? ff 
« r )  % q r  ^  1 ^ 5 ^ r
==mff#f cWT ^ rrm  t it  f e n r f
%  O r q %  i t  n»roir ? |  f  s rtr  

Jf trrm w crf Tfr-gir 
srir^V, ^rnrrff, f tirr  ?rrf? ^ t

srrn w  W t  m ti  arr%

3 3 6 0 . «ft f«<^TcT«r 1

w r  s r n K  f e f l R j )  m t  5Rrm 
«pt ^ r r  •
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( jp ) fcsr % %
srnr w t  t  fsR% fa q  ^  
% fa»TR ^frn t w k *-m ^Tf |  ; 
« ftr

( « )  snrrr % srro jptt |  
fa»r% i^rtj *i <t>i <. v t  f< w n (n+d 

n f* « r $  fsm ^r m r  w m t  
* t  % ?

n m  fcrorm  *t«tt arprfc* 
n'ww f l  % n w r  * tr t  (« it imrem ft  

wwit* )  : ( * )  ^d»(R * *  ir
f rH fo fa rf  »TfTT * t  «TT^T fflTT 

4T^ ^ tt ?r a itfr *nn $  :

— T O tff* ;

— 5 ^ 1  >

— ^T T ^T  ;

* — <Tftrrr=TT ;

— v a rv fn  ;

— T ^ f t ;

— j 

—--*T3*TT J 

— <ldJ%H7 ;

 - t o t  ; « rk

— ffWR

(9 ) ?r*rr * r t  ^ryrfr *
^f^yT'i v te r  ( t m -
n i R ) ,  O T R  (TrTT SF^l), $ f w
(ft^R) «fT v t ^ t  5TO 5rm«ft

& ^TPJ fl^T & ^ft? ^TFt

«'<TIT«TI I  I

Total Fortin  Debt

3361. SHRI SURAJ BHAN:
SHRI ATAL BIHARI VAJ

PAYEE:

Will the Minister of FINANCE be 
pleased to state:

(«) what are the latest figures of total 
foreign debt of India alonjwith country- 
wise and or agency-wise amounts of debts 
to be paid to; and

(b) amount to be given aomudly as 
interest etc., on the above?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): 0 m
Information is given in the attached 

statement.

(b) The estimated amount of interest 
payments on Government account during
1982-83 is Rs. 304.65 crores.

Statement

D;bt O jtjtand’ng on Government Account as on 31-7-19̂ 2

SI. No. C )untry/Institutions Amount

A. Bilatfrd

1. Austria

2. Belgium

(R*. in crores)

88*63

64*39
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1 2 3

3. Canada . . . . . . . . . . . .  45203

4. Denmark . . . . . . . . . . .  27*4&

5- KR.G. . ............................................................................. I347 I5

6. France .̂.................................................................. .........  3°4*®7

7. Italy ........................................................................................................... u -37

8. Japan ...............................................................................................  953 4®

9. Nctherland ................................................................................................S32* 5*

10. Sweden . . . . . . . . . . . .

I K .  Switzerland . . . . . . . . . . .  18*39

it . U . K . ........................................................................................................  703 87

13. U.S.A. ............................................................................................... 3009-15

14. Czechoslovakia . . . . . . . . .  20-26

15. Hung try ................................................................... .........  7-85

16. Poland . . . . . . • • • * * •  3*9*

17. U.S.S.R ...............................................................................................  197*9°

x 8. Yugwlavia

19. U.A.E. ................................................................................................  59* *3

20. Abu Dhabi Fund 16-22

21. Kuwait Fund . • /  • • • • • • • • • 80-43

22. Saudi Fund * . . . . . . . . . . .  83 44

23. I r a q .......................................................................................................... 53 83

24. Iran ....................................................................................................  679*18

B. Multilateral

25. I.B.R.D. . . . . . . . . . .  • 819-01

26. I.D.A. ..................................... ....... ...........................................................  575°'45

27. EEC (Spl. Action Credit) 5°*75

28. OPEC .........................................................................................................  72*73

29. I.F.A.D. ................................................................................................ 26-83

30. IMF Trust Fund ...................................................................................... 556-65

Total 15*949’87
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Increase in Smuggling

3362. SHRI RAM JFTHMALANI: 
Will the Minister of FINANCE be pleas- 
ed to state:

(a) whether the volume of .smuggling 
in 1980-81 and 1981-82 has increased by 
about ten times the volume during the 
preceding two years while the volume of 
undetected smuggling is many times thc 
volume detected;

(b) how many prosecutions have actu
ally been instituted in respect of offences 
detected during the said two years; and 
how many investigations in respect of the 
siid offences are still pending in the sense 
that no complaint has been filed before 
thc courts;

(c) whether about 90 per cent or so of 
the smuggling takes place from Gulf 
countries; and

(d) if not, what is the correct percent
age of smuggling from the Gulf coun
tries?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PAT- 
TABHI RAMA RAO): (a), (c) acid (d). 
Smuggling being a clandestine activity, 
does not, by its very nature, lead ilselt 
to quantitative evaluation to any accurate 
degree. It would, therefore, be difficult to 
make a definitive assessment as to the 
actual volume of smuggling in relation to 
particular periods or regions.

However, on the basis of monitoring of 
reports and smuggling cases detected, the 
broad genera! assessment is that over the 
recent past the increase in the attempts at 
smuggling, such as therc is, has not been 
very large. A large proportion of smug
gling activity is between the Gulf coun
tries and India.

Such preventive and other measures, 
administrative*, organisational, economic 
and, where necessary legislative, as are 
considered necessary from time to time to 
combat smuggling continued to be taken.

The following data of seizures effected 
hv the Customs authorities reflect the

results of the anti-smuggling effort during 
various years:—

Year Approximate value of
smuggled goods seized 

(Rs. b  crores)

1977 29.94

1978 30.94

1979 40.42

1980 52.85

1981 39.72

1982* 43.68
(upto August)

('Figure: provisional)

(b) The number of persons prosecuted 
during the years 1980 to 1982 upto 
August (which could also include prose - 
cut ions in relation to case# detected 
during thc earlier years) is given below:—

Year Number of persons
prosecuted

1980 1330

1981 1573

1982* 892
(upto August)

( ‘ Figure provisional)

As on the 31-8-1982, 6543 cates were 
Pending under investigation. This it a 
provisional figure.

Impor-Kiport Licence*/CC PS or otfcer 
(onmuokadotM  delivered direct fey 
Branches/Section* to Representative! of 

Industrial Hootef

3363. SHRI SANAT KUMAR 
MAN DAL: Will thc Minister of COM
MERCE be pleased to state:

(a) whether there exist any clearcut 
instructions in his Ministry or in thc 
office of the CCI&E as to which of the 
Import-Export Licences/CCPs or other 
communications could be delivered direct 
by the Branches/Sections to the Liaison 
Officers/representatives of the Industrial 
Houses;
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(b) if so, what and if not, the reasons 
therefor;

(c) whether he is aware that such prac
tice is fraught with many malpractices 
being indulged in by these business
men’s powerful representatives in conni
vance with the officials in his Ministry/its 
attached Offices; and

(d) if so, the steps he proposes to take 
to streamline the whole procedure and 
root out chances of any such corrupt 
practices?

THE MINISTER OF STATE OF THL 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) to (d).
Branches/Sections in the office of the 
Chief Controller of Imports and Exports 
are not authorised to either grant inter
views to Liaison Officers/Representatives 
of firms or to hand over licences/CCPs 
to them. In fact, the Branches/Sections, 
which are all loeated above the second 
floor of the office, constitute security 
zone and are, therefore, not open to visi
tors/representatives of firms. Further, only 
Officers of the status of Deputy Chief 
Controller and above are authorised to 
grant interviews or meet representatives 
of firms.

News-item captioned ‘ Indian Navy- 
making waves”

3364. SHRI ZA1NUL BASHER: Will 
the Minister of DEFENCE be pleased to 
state:

(a) whether his attention has been 
drawn towards a report published in 
‘India Today* dated 30 September, 1982 
under the title “Indian Navy-making 
Waves”;

2508 LS—17

(b) whether Government agree with 
the view that Indian Navy should have 
its own aircraft fleet to provide itself air 
cover; and

(c) if so, what action has been taken 
regarding the Navy’s demand for Har
riers aircraft?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K. 
P. SINGH DEO): (a) YeS, Sir, the Gov
ernment are aware of the article publish
ed in * India Today'.

(b) and (c). The need for the Indian 
Navy to have its own aircraft fleet is re
cognised. The Government have already 
approved the acquisition of eight Sea 
Harrier aircraft, including two trainer 
aircraft.

Purchase of Footwear and other leather 
Goods by Ministry of Defence

3365. SHRI ASHFAQ HUSSAIN: 
Will the Minister of DEFENCE be pleas
ed to state the details of purchase of foot
wear and other leather goods by the 
Ministry of Defence for the last three 
years and also from 1st April, 1982 to 
31st August, 1982?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K. 
P. SINGH DEO): The Ministry of Def
ence (Department of Defence Supplies) 
has been purchasing Boots DMS (Direct 
Moulded Sole) and Bools Ankle. The de
tails of the contracts concluded by the 
Department during the last three years 
are given in the attached statement. No 
contracts have been concluded for these 
items during 1st April, 1982 to 31st 
August, 1982.
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Details o f the orders placed by Ministry o f Defence (Department o f Defince Supplies) for boots D M S and boots
ankle

S. No. Contract No. & Date Item Namc of the Firm Qty/Ratc

BO O TS D M S

1. 1015 dt. 22-1-79 Boots DMS M/s TAFCO, Kan
pur

1,00,000 pairs
(R*. 78 93 for 1979-80)
(R*. 8a. la for 1980-81)

a. 1140 dt. 26-4*80 -do- M/s TAFCO, Kan* 
pur

4,49,0:10 pairs
(Rs. 82 .37 f°r 1980-81)

3 1243 dt. 19-1 i-8i -do- M/s Carry Foot* 
wear, Kanpur

20,00 1 pain (Rs. 8y-per pair)

4- 1244 dt. 19-11-81 -do- M s Raj Raman 
Ind. Kanpur

20,000 piirs (Rs. R5/-pcr pair)

5- 1215 dt. 19-11 1 -d>- M*s Ashraf Export, 
Kanpur

40,000 piirs (Rs. 83/- per p*ir)

6. 1246 dt. 19-11-81 -do- M s Skolast Pvt. 
Kanpur

20,000 pairs (Rs. 85/- per pair)

7- Telegraphic contract 
dt. 14-10-82

-do- M/s Carry Foot
wear, Kanpur

30,841 pairs (Rs. 84.50 per pair)

8. -do- -do- M/i Raj Raman 
Ind., Kanpur

30,842 pairs (Rs. 84 50 psr 
pair)

9* -do- -do- M/i Ashraf Export, 
Kanpur

30,841 pairs (Rs. 82.50 per 
pair)

10. -do-

B O O K S A N K L E  
1. 1258 dt. 1 a-1-8a

-do- 

Boots Ankle

M/s Skolast Pvt. 
Kanpur

M/s Shiva Boot Fy. 
Agra

30,841 pairs (Rs. 84 50 per
P»'r)

15,000 pairs 
(R'« 73 5° P**r)

2. 1259 dt. 12-1-82 -do- M/i Mahajan Boot, 
Agra

9,(K>:i pairs
(Rs. 64. 22 for 4000 pair) 
(Rs. 66 60 for 4000 pair) 
(Rs. 70.74 for 1000 pair)

3- 1260 dt. 12-1-82 -do- M/s Jordon Shoe, 
Fy., Agra

3,000 pairs
(Rv 68/- for 1000 pair)
(Rs. 69 75 for 1000 pair)
(Rs. 73 50 for 1000 pair

4. 1261 dt. f2-1-82 -do- M's Rajiv Shoe, 
Agra

5,000 pain 
(Rs. 65/- per pair)

5- 1262 dt. 12-1*82 -do- M/s Bharat I/cathcr 
Corporation, N. 
Delhi

39,0r>o pairs 
{R». 73. go pir pair)

6. 1263 dt. 12-1-82 -do- Mto. Munnaco Foot- 
Wear, Agra

0,000 pair*
73 5° P*3, Pair)

7- 1264 dt. 1 a-1-82 -do- M/s Ashok Boot Fy., 
Agra

9,000 pain
(R'- 73-5° Pcr P**r)

8.

9-

10.

11.

1265 dt. 12-1-82

1266 dt. 12-1-82

1267 dt. 12-1-82

1268 dt. 12-1-82

-do-

-do-

-do-

-do-

M/s New Advance 
Shoe, Agra 

M/s North India 
Boot Fy., Agra 

M/s Combat Boot 
Co., Agra.

M/i Sanjiv Leather 
Corpn. Agra

6.000 pairs
(R»- 73 5° P** Pair)
15.000 pairs
(Rs. 73.50 per pair)
12.000 pairs (Rs. 73 5° P** Pa

3.000 pairs (Ri. 70.^4 for 15c 
(Rs. 72.04 for 1500)
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purchase of Fabrics for making Uniforms

3366. SHRI ASHFAQ HUSSAIN: 
Will thc Minister of DEFENCE be pleas
ed to state:

(a) the details of purchase of fabrics 
for makiug uniforms by the Ministry of 
Defence for the last three years and also 
from 1st April, 1982 to 31st August, 
1982;

(b) whether these purchases are made 
through open tender or through some 
other procedure;

(c) whether public sector National Tex
tile Corporation and Handloom Corpora
tions of S!ate Government arc ircaled at 
par with privately owned texile mills and 
oher private sector companies or some 
preference is allowed to public sector and 
decentralised sector;

(d) whether there are any complaints 
in respect of these purchases; and

(e) if so, the nature of these com
plaints and the action taken on them?

THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN): (a)
Thc Ministry of Defence (Department of 
Defence Supplies) placed 3 orders during 
October 81—January 82 for 30.3 lakh 
Mtrs of Cloth Plain Weave Polyester and

Cotton, O.G. foKnew uniforms for Indian 
Army from M /s National Textile Corpo
ration, a Government of India Undertak
ing. Details of the contracts concluded 
by the Department during the last 3 years 
are furnished in the attached statement. 
No purchases have been made during 
1st Aprjl, 1982 to 31st August, 1982.

(b) and (c). Depending upon the 
circumstances, purchases are made either 
through open tender or limited tender. 
For purchase of fabric for making new 
uniforms, open tender enquiry was float
ed. However, subsequently negotiations 
were held with M /s National Textile Cor
poration and the entire requirement was 
ordered on them with a price preference 
of around 10 per cent over the lowest 
acceptable tender received from a public 
limited company.

(d) and (e). Apart from delays, shade 
differences etc., there are no complaints 
as such regarding these purchases. How
ever, in the matter of sub-contracting of 
supplies by National Textile Corporation 
to a private firm, the issue was discussed 
in the Lok Sabha in the shape of half 
hour discussion arising out of Starred 
Question No. 23 answered by the Com
merce Minister on 9th July, 1982. Action 
on the points raised by the Members of 
Parliament has aready been taken by the 
Dcpratment.

Statement

SI. No. C on trac t No. an d  
d u e .

Item N am e of the firm Qty/Ratc

1. 1239 dt. 16-10-81

2. 1249 dt. 2-12-81

3- 1257 d* 5- 1-82

Cloth Plain Weave 
Polyitcr & Co
tton OG

-do-

-do-

Inflow of new loans from World Bank

[ 3367. SHRI S. M. KRISHNA: Will
the Minister of FINANCE be pleased to 
fitatc:

(a) whether India is expecting an inflow 
I of large new loans from the World Bank 
I or its agencies during the near future;

M /s In d ia  U n ited  10,000 M trs. 
Mills Bombay. (Rs. 43. 50)
A unit of N T C

M /s N T C , New 
Delhi.

-do-

5 lakhs M trs. (Rs. 
49/- par M tr.).

25,20,300 M trs. (Rs. 
49/- per M tr) .

(b) if so, the nature and amount of 
the loans expected; and

(c) the areas in which these loans are 
scheduled to p t  utilised?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a)
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and (b). At the Aid India Consortium 
meetings held in July 1982 in Paris, it was 
indicated that assistance to India from 
IBRD and IDA during the Bank’s fiscal 
year 1983 would be about dollar 2.2 bil
lion. We have subsequently received ten
tative indications that dollars 1.1 billion 
of this is likely to be from IDA and the 
rest from the IBRD.

(c) We have indicated to the Bank 
Group a pipeline of projects for the 
Bank's fiscal year 1983. Actual tying up 
of assistance will depend, among other 
things, on the status of projects prepara
tion and processing.

Garments Exporters likely to be debarred 
from Export Trade

3368. SHRI K. MALLANNA: Will
the Minister of COMMERCE be pleased 
to state:

(a) whether Government's attention 
has been invited to the *Economic Times’ 
dated 17th September, 1982 according to 
which a number of leading garment ex
porters are likely to be debarred from the 
export trade;

(b) whether cases have come into light 
following detection of unauthorised ex
ports made by them to Italy, allegedly in 
collusion with their importing partners; 
and

(c) if so, the details in this regard and 
the reaction of Government thereon?

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI SHIVRAJ V. PATIL): (a) Yes, 
Sir.

(b) Recently, some cases have come 
to light where exporters appear to have 
effected exports to Italy in an unauthoris
ed manner.
k

(c) Action under the law has already 
been initialed against the concerned par
ties.

Foreign Assignment to Officials

3369. SHRI RAMAVATAR SHAS- 
TRI: Will the Minister of FINANCE be 
be pleased to state:

(a) the number of officers given for
eign assignment during 1979-80, 1980-81 
and 1981-82 from Madras, Bombay, Cal
cutta and Delhi Local Head Offices;

(b) the number of foreign assignment 
given from Patna LocaJ Head Office 
during the aforesaid period; and

(c) in case the figures reveal poor per
centage of foreign assignments from Patna 
Local Head Office, will Government inter
vene to mitigate the discrimination done 
to the reserving officers working in the 
Patna Local Head Office?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
to (c). The information is being collect
ed and will be laid on thc Table of the 
House to the extent available.

Guarantee ghen by State Government for 
Loans advanced by Banks for Specific 

Schemes

3370. SH RIM ATI USHA PRAKASH 
CHOUDHARI: Will the Minister of
FINANCE be pleased to state:

(a) the total outstanding liability ot 
the State Governments by the end of 
1980>81 due to their guarantee for loans 
given by banks for certain specific 
schemes; and

(b) to what extent the outstanding lia
bility of the States has now come down?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a ) 
and (b). The informaion is being collect
ed and will be laid on the Table of the
House.

itht t n  f f r r a  jrfaenff

3 3 7 1 . anmra fa s  : m r
tw t  m'cT) f 1)f Ok t
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(s p ) w r  tqrrar * r t
5Thvit> |  far *r>r ari \  *rr5n ir srrrnrr 
%wr w K » m r T  s f T ^ J
v t ^   ̂ ;

( g )  fin grvrc *r? *fr
Jfrrft $  f% *PT ^T’T'TT 9̂T 5T*T<3

T f j r ^  s r  tot

(n) *m **t *t*3r t  <r f*nr?r 
*rfro  % ^ rr t t  ^ T ^ t, sftr
^^ ih n u  ir ts*? |  *rk

? t, ?ft^T% faisfri **TT |  ?

T«f lia r («fr w rr w t m )  : 
( t ) (*a ) % ?*r ar^rrr ^
fn ftf  **5t * fv ’ffRT aĵ 'TT ŝr *  
^ F ? r  n r o f f  % farr Tq-ffrr
wtr ^ffrenr ^fasw ij^rr t t̂ 

*  • 

(n ) ’rfsm  n fw  ir £ fr*r *rs- 
m n  n r  f a ^ r  *Tfro % i t  ^r<Trafr, 

.̂riirn? w>t SFTT*rranr* ir sft«N
$ $  * n  3 r o r  ? *T T r ^ Jr  *rr  ^ > n  srfaft 
w \ ^T r̂rf ir fr* ft sr^rr tt£  to??

«rr 1

Robberies in Nationalised Banks

3372. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will thc Minister of
FINANCE be pleased to Stale:

(a) the number of robberies/looting of 
nationaised banks that have taken place 
in the last three months upto 31st August, 
1982;

(b) the amount of money involved in 
these robberies; and

(c) the number of persons arrested in 
this connection?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
and (b). There were 26 oases of dacoi-

ties/robberieS in commercial banks in 
India during the period 1st June, 1982 to 
31st August, 1982 and a total sum of 
Rs. 58.91 lakhs (approximately) plus 
gold/gold ornaments worth about Rs. 1.64 
lakhs (approximately) were taken away.

(c) According to the information fur
nished by the banks, 26 persons have so 
far been arrested in respect of these 
dacoities/robberies. In addition, 12 per
sons are reported to have been shot dead 
in encounters.

Kuwait's Investment for setting up of 
Industries

3373. SHRI CHANDRAJIT YADAV: 
Will the Minister of FINANCE be pleasr 
ed to state:

(a) whether negotiation has been com
pleted with some of the Kuwaiti Joint In
vestment Companies to set up certain ma
jor indusries in India;

(b) if so, the areas in which Kuwaiti 
Investment is being invited in India and 
what will be the pattern of their invest
ment;

(c) whether Government have finalised 
any agreement with Kuwait in this re
gard; and

(d) if so, full details?

THE MINISTER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a)
and (b). Government have accepted in 
principle to set up a joint investment 
company in collaboration with Kuwait to 
facilitate, inter alia, the flow of Kuwaiti 
funds into Indian industry. Some preli
minary discussions have taken place in 
this regard between Kuwaiti and Indian 
Officials. It is not possible at this stage 
to anticipate further details regarding areas 
and pattern of investment by the proposed 
company when it is set up.

(c) A final agreement has not been 
signed So far.

(d) Does not arise.
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Late duty Allowance in Offices observing 
Half-working Days

3374. SHRI NIHAL SINGH: Will thc 
Minister of DEFENCE be pleased to 
state:

(a) whether it is a fact that in some 
Government. Offices Wednesdays and 
Saturdays are observed as half-working 
days in a week;

(b) if so, when late duty starts in such 
offices in case some staff are detained for 
urgent official work after office hours on 
Wednesdays and Saturdays; and

(c) whether overtime allowance for 
late duly will be paid to such staff?

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K. 
P. SINGH DEO): (a) Yes, Sir.

(b) Late duty beyond the specified 
office hours starts after the norma! one 
hour of free work. The normal working 
hours on half days is upto 14(H) hours.

(c) Either overtime allowance is paid 
or compensatory off in lieu is granted 
depending on exigencies of service.

Inspection of Central Secretarial Coopera
tive Store Ltd., Delhi

3375. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of CIVIL
SUPPLIES be pleased to state:

(a) whether it is a fact that the Regis
trar, Cooperative Societies, Delhi Admi
nistration has ordered an inspection under 
Section 54 of the Delhi Cooperative So
cieties Act, 1972 of the Central Secreta
riat Cooperative Store Limited, Krishi
Bhavan, New Delhi;

(b) whether the Registrar, Coopera
tive Societies, Delhi has asked thc above 
said Society to dispose of thc pending 
applications for membership; and

(c) whether the Registrar, Cooperative 
Societies, Delhi has been asked to exa
mine the matter in consultation with the 
existing cooperative consumer societies, 
their merger with the Central Government 
Employees Consumer Cooperative Society

Ltd., New Delhi, in view of the decision 
taken in 1963?

THE DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES 
(SHRI MOHAMMAD USMAN A R IF);

(a) Yes, Sir.

(b) Yes, Sir.

(c) The Registrar of Cooperative So
cieties. Delhi Administration, Delhi, has 
been asked to examine in consultation
with the existing societies ,the merger/' 
affiliation of the existing stores of Cen
tral Government employees, with the 
Central Government Employees Consu
mer Cooperative Society, on mutually 
agreed condition*.

Export of !x>co* to Vietnam

3376. SHRI N K SHEJWALKAR: 
Will thc Minister of COMMERCE be 
pleased to state:

(a) whether thc attention of Govern- 
.jpcnt has been drawn towards a newv-item
appearing in the * .runuai Express’ dated
6 July. 1982 under thc caption"‘Vietnam 
may buy 20 locos from India*;

(b) if so, thc names and status of the 
leader and other member of Indian dele
gation who visited Vietnam  in th is re
gard, duration  of the ir stay, nam es of 
places v isiter by them  discussion heUI- 
with Vietnamese counter-parts and 
outcome thereof; and

(c> the details of thc cost at which the 
locomotives will be exported to Vietnam 
and the extent to which India will be 
benefited?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) S/Shri V. N. Verma, Deputy Chief 
Mechnical Engineer and S. Gupta, Deputy 
Chief Elcctrical Engineer of Diesel Loco
motive Works had visited Hanoi and 
Hiaphong In Vietnam, on behalf of PEC 
in the month of July 1982 for a  period ol 
8 days. They held discussions with thc 
Vietnamese authorities, regarding th< 
technical specifications Of <ftesd locomo 
tfves required by them. They signed <
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Memorandum of Understanding. The 
immediate requirements of diesel locomo
tives were indicated as 20 numbers 
(approx.).

(c) The cost has not been decided. In 
the event of a contract being signed with 
Vietnam, India will be able to enter this 
market for diesel locomotives.

Export of Railway Wagons to Saudi 
Arabia

3377. SHRI P. M. SAYEED: Will the
Minister of COMMERCE be pleased to 
state:

(a) whether India is exporting railway 
wagons to Saudi Arabia;

(b) if sot whether any agreement thas 
been signed in this regard;

(c) if so, the details thereof; and ^

(d) whether there is already shortage 
of wagons in IAndia and this decision will 
further deteriorate the situation

THF MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) No, Sir.

(b) and <c> Do not ariee.

(d) The wagon manufacturing capacity 
available in tbc country is adequate.

Soyutocan Processing Plants

3378. SHRIMATI USHA PRAKASH
CHAUDHARI: Will the Minister of
CIVIL SUPPLIES be pleased to state:

(a) whether thc Soyabean Processors 
Association of India had urged the Centre 
to allow to set up more processing plants 
in view of increase in production of 
soyabean; and

fb) if so. the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES (SHRI 
MOHAMED USMAN ARIF): (a) and
(b) Ministry of Civil Supplies has not 
received such a request. However, there 
is no restriction on the setting up of 
soyabean processing plants. A scheme for

setting vep of soyabean processing com
plexes by the Government of India has 
been included in the Sixth Five Year Plan.

Setting up of a Tripartite Committee for 
Textile Industry

3379. SHRI JAGDISH TYTLER: Will 
the Minister of COMMERCE be pleased 
to state:

(a) whether a* tripartite committee has 
been set up for textile industry having 
equal representation from the trade unions, 
employers and Government;

(b) if so, the details thereof; and

(c) when} where and how this panel 
is going to function?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) A copy of the Resolution constitu
ting the Tripartite Committee is laid on 
the Table of the House. [Placed in 
Library. See No. LT-5568/82.]

(c) The Committee shall be free to 
devise its own procedure, it will function 
from Bombay.

Prospects of World Bank Setting up an 
Energy Affiliate

3380. SHRI B. V. DESAI: Will the
Minister of FINANCE be pleased to 
state: v

(a) whether the prospects of the World
Bank setting up an energy affiliate to
finance to energy develdpment pro
grammes has been reported dim, according 
to the Bank’s Annual Report for 1982;

(b) if so, whether the proposal of
establishing such a body has been support
ed by a large number of developing 
countries and endorsed by the Develop
ment Committee;

(c) whether this proposal was shot 
down by some of the Bank’s Executive 
Directors;



(d) whether India was expecting that 
this proposal will help her to a great 
extent; and

(e) if sot thc reaction of the Indian 
Government?

THE MINISTER iOF FINANCE 
{SHRI PRANAB MUKHERJEE): (a) to
(e ) The World Bank Annual Report 1982 
does make a reference that there are no 
immediate prospect* for an agreement on 
the establishment of the proposed energy 
affiliate. While many Executive Directors 
of the World Bank felt that the establish
ment of an energy aflfiliat. a proposal 
endorsed by the Development Committee 
in fiscal year 1981, remained the most 
attractive method of raising additional 
funding for energy investments in develop
ing countries, some other Executive Direc
tors felt that alternative ways to enable 
the Bank to finance an increased pro
gramme of energy investments like co
financing arrangements should be explored. 
Government of India feels that immediate 
establishment of the energy affiliate, in the 
present circumstances, would be the most 
effective method of raising additional 
funding for energy investments in the 
developing countries and we are actively 
pursuing this objective.

12 hrs.

DR SUBRAMANIAM SWAMY (Bom 
bay North East): On a point of order.

MR. DEPUTY SPEAKER: Now I go
to the next item. (Interuptions).

SHRI SATYASADHAN CHAKRA- 
BORTY (Calcutta South): On a point
of order.

MR. DEPUTY SPEAKER: The
Question Hour is over. Therc is a 
vacuum in the House. If anybody wants 
to raise a point of order, he must take 
my permission.

DR. SUBRAMANIAM SWAMY: On
a point of order.

MR. DEPUTY SPEAKER: On this
issue, I request you to come and meet me 
H the Chamber, I can explain to you thc 
mice.

(Interruptions)

DR. SUBRAMANIAM SWAMY: Not
connected with this. ^

(Interruptions) *

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI 
SHIVRAJ V. PATIL): In fact, my
Ministry is interested in answering this 
Question. I thought I was going to have 
an opportunity to repfy to this question.

MR. DEPUTY SPEAKER: Thc time
w-as over.

(Interruptions)

SHRI BASUDEB ACHARIA (Ban- 
kura): I have given a notice of adjourn
ment motion regarding retrenchment of
45,000 textile workers in Bombay. This 
is a very serious matter. I want to know 
the fate of my motion.

MR. DEPUTY SPEAKER: This is a
continuing matter and the consent has 
been withheld.

PROF. RUP CHAND PAL (Hooghly): 
T>nv before yesterday, (he hon. Minister 
of Information and Broadcasting made a 
statement in this very House. We wanted 
some clarification regarding that statement 
which was denied to us. On Bihar Amend
ment of IPC and CPC Bill, yesterday, 
there was a rally against this which was 
unprecedented in thc history of the country 
and Delhi. We want that thc Presidential 
assent should be withheld and the Govern
ment should come out with a specific 
assurance with regard to that.

MR DEPUTY SPEAKER: You may
write to the Minister.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): There are
two points. First of all, until and unless
you give a satisfactory answer, it will be 
difficult for me to sit down.

MR. DEPUTY SPEAKER: You said,
you were having some trouble in your 
legs?

SHRI SATYASADHAN CHAKRA-
BORTY: Under what rules a portion of 
the question wa8 deleted because your 
office and thc office of thc Speaker also 
function under certain rules?

MR. DEPUTY SPEAKER: It will be
looked into. I have not given my final
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reply to this. I have said, you please write 
to the Speaker. M

(Interruptions)

MR. DEPUTY SPEAKER: The matter 
will be looked into and you will be satis
fied.

SHRI SATYASADHAN CHAKRA- 
BORTY: Let thc House know under what 
rules a portion of the question was 
deleted? Then what has happened to my 
adjournment motion regarding demonstra
tion by the Press workers?

MR DEPUTY SPEAKER: I have
given my reply.

SHRI SATYASADHAN CHAKRA- 
BORTY: The O ntral Government
should not remain silent. The President 
should not give his assent to the Press Bill.

(Interruptions)

SHRI PRATAP BHANU SHARMA 
(Vidisha): I have given notice under
Rule 377 regarding ^low implementation 
of IRDP programme in my constituency. 
1 want to know what is the fate of my 
notice.

12.02 hr*.

PAPERS LAID ON THE TABLE

D e l h i  U r b a n  A r t  C o m m is s io n  ( T e r m s  
a n d  C o n d i t i o n s  o f  S e r v i c e )  A m e n d m e n t  

R u l e s ,  1982

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI BRAJAMOHAN MOHAN- 
TY) on behalf of Shri Bhishma Narain 
Singh: I beg to lay on the Table a copy 
of the Delhi Urban Art Commission 
(Terms and Conditions of Service) 
Amendment Rules, 1982 (Hindi and 
English versions) published in Notification 
No. G.S.R. 814 in Gazette of India dated 
the 25th September, 1982 under sub- 
sub-section (3) of section 26 of the Delhi 
Urban Art Commission Act, 1973.

fPlaced in Library. See No. LT-5539/82.]

B e tw a  R iv e r  B o a rd  ( A m e n d m e n t )  
R e g u l a t i o n s ,  1982

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI): I beg to lay on the
Table a copy of the Betwa River Board 
(Amendment) Regulations, 1982 (Hindi 
and English versions) published in Noti
fication No. M-1/BRB/T in Gazette of 
India dated the 25th September, 1982 
under section 24 of the Betwa River Board 
Act, 1976.

[Placed in Library. See No. LT-5540/ 82.]

S t a t e m e n t  re. M a r k e t  L o a n s

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MALLIKAR- 
JUN) on behalf of Shri S. B. P. 
Pattabhi Rama Rao: I beg to lay on the
Table a Statement (Hindi and English) 
versions) on the results of the market 
loans floated in October, 1982.

[Placed in Library. See No. LT-5541/ 82.]

N o t i i  i c a t i o n s  U n d e r  C o a s t  G u a r d  A c t ,  
A n n u a l  R e p o r t  o f  a n d  R e v ie w  o n  t h e  
W o r k in g  o f  B h a r a t  D y n a m ic s  L im i te d ,  
H y d e r a b a d ,  f o r  1980-81 a n d  a  S t a t e m e n t  

f o r  d e l a y

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI K. P. 
SINGH DEO): I beg to lay on the
Table:—

(1) A copy each of the following 
Notifications (Hindi and English ver
sions) under sub-section (3) of section 
123 of the Coast Guard Act, 1978:—

(i) The Coast Guard Subordinate 
Officers (Technical Branch) Recruit
ment Rules, 1982 published in Noti
fication No. S.R.O. 235 in Gazette 
of India dated the 9th October. 1982.

(ii) The Coast Guard Officer 
(General Duty) Recruitment Rules,
1982 published in Notification No.
S.R.O. 236 in Gazette of India dated 
the 9th October. 1982.

[Placed in Library. See No. LT-5542/
- 82.]



(2) A copy each of the following 
papers (Hindi and English versions) 
under sub-section (2) of Section 619A 
of the Companies Act, 1956:—

(i) A statement regarding Review 
by the Government on the working of 
the Bharat Dynamics Limited, 
Hyderabad, for the year 1980-81.

(ii) Annual Report of thc Bharat 
Dynamic* Limited, Hyderabad, for 
the year 1980-81 along with the 
Audited Accounts and the comments 
of the Comptroller and Auditor 
General thereon.

(3) A statement (Hindi and English 
versions) showing reasons for delay in 
laying the papers mentioned at (2) 
above.

[Placed in Library, Sec No. LT-5543/
82.]

R e p o r t  o f  K a n p u r  K s h e t r iy a  G R a m in  
B a n k , K a n p u r , J a ip u r  N agaur  A a n c h a l ik  
G r a m in  B a nk . J a ip u r , G o r a k h p u r  
K sh e t r iy a  G r a m in  B a n k , G o r a k h p u r  f t c .

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DFPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI MALLIKAR- 
JUN) on behalf of Shri Janardhana 
Poojary: I beg to lay on the Table a
copy each of th: following Reports (Hindi 
and English versions):—

(i) Report of the Kanpur Kshetriya 
Gramin Bank, Kanpur (U.P.) for the 
year ended the 31st December, 1981 
along with the Accounts and the Audi
tor’s Report thereon.

(ii) Report of the Jaipur Nagaur 
Aanchalik Gramin Bank, Jaipur (Rajas- 
than) for the year ended the 31st 
December, 1981 along with the Accounts 
and the Auditor’s Report thereon.

(iii) Report of the Gorakhpur
Kshetriya Gramin Bank, Gorakhpur
(U.P.) for the year ended the 31st 
.December, 1981 along with the
Accounts and the Auditor’s Report 
thereon.

(iv) Report of the Gaur Gramin 
Bank Malda (West Bengal) for the
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year ended the 31st December. 1981 
albngwtfh the Accounts and the Auditor’s 
Report thereon.

(v) Report of the Prathama Bank, 
Moradabad (U.P.) for the year ended 
the 31st December, 1981 along with the 
Accounts and the Auditor’s Report 
thereon.

(vi) Report of the Bhojpur Rohtas 
Gramin Bank, Arrah (Bihar) for the 
year ended the 31st December, 1981 
along with the Accounts and the 
Auditor’s Report thereon.

(vii) Report of the Samyukt Kshetriya 
Gramin Bank, Azamgarh (U.P.) for the 
year ended thc 31st December. 1981 
along with the Account* and the Audi
tor's Report thereon.

(viii) Report of the Kshetriya Gramin 
Bank. Hoshangabad (Mndhya Pradesh) 
for thc year ended the 31st December, 
1981 along with the Accounts and the 
Auditor’s Report fb*reo:\

(ix) Report of the Tungabhadra 
Gramin Bank, Bellary (Karnataka) for 
the year ended thc 31st Decem^r, 1981 
along with the Accounts and the 
Auditor’s Report thereon.

(x) Report of thc Puri Gramya Bank. 
Pipli (Orissa) for the year ended thc 
31st December^ 1981 along with thc 
Accounts an<j the Auditor’s Report 
thereon.

(xi) Report of thc Jammu Rural 
Bank, Jammu (J & K) for the year 
endcti the 31st December, 1981 along 
with 1 he Accounts and the Auditor’* 
Report thereon.

(xii) Report of thc Champaran 
Kshetriya Gramin Bank, Motihari 
(Bihar) for the year ended the 31st 
December, 1981 along with thc Accounts 
and the Auditor’s Report thereon.

(xiii) Report of the Sravasthi Gramin 
Bank, Behraich (U.P.) for the year 
ended the 31st December. 1981 along 
with the Accounts and the Auditor’s 
Report thereon.

(xiv) Report of the Gurgaon Gramin 
Bankt Gurgaon (Haryana) for the year 
eixted the 31st December, 1981 along
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with the Accounts and the Auditor's 
Report thereon.

(xv) Report of the Ka Bank Nong 
Kong Dong Ki Khasi Jaintia, Shillong, 
for the year ended the 31st December, 
1981 along with the Accounts and the 
Auditor’s Report thereon.

>
(xvi) Report of the Farukhabad 

Gram in Bank, Farukhabad (U.P.) for 
the year ended the 31st December, 1981 
along with the Accounts and the 
Auditor’s Report thereon.

(xvii) Report of the Mallabhum 
Gramin Bank# Banktira (West Bengal) 
for the year ended the 31st December, 
1981 along with the Accounts and the 
Auditor’s Report thereon.

(xviii) Report of thc Bolangir
Aanchalik Grumya Bank, Bolangir
(Orissa) for the year ended the 31st 
December, 1981 along with the Accounts 
an<J thc Auditor's Report thereon.

(xix) Report of the Nagarjuna
Grameena Bank, Khamman (Andhra 
Pradesh) for thc year ended the 31st 
December. 1981 along with the Accounts 
and ths Auditor's Report thereon.

(xx) Report of thc Pragyotish
Goanlia Bank, Nalbari (Assam) for the 
year ended the 31st December. 1981 
along with the Accounts amL the 
Auditor's Report thereon.

(xxi) Report of the Rayalaseem
Gramecna Bank, Cuddapah (Andhra 
Pradesh) for the year ended the 31st 
December, 1981 along with the Accounts 
and the Auditor's Report thereon.

(xxii) Report of the Mayurakhsi
Gramin Bank, Suri (Distt. Birbhum) 
(West Bengal) for the year ended the 
31st December, 1981 along with the 
Accounts and the Auditor's Report
thereon.

(xxiii) Report of the Malaprabha
Grameena Bank, Dharwar (Karnataka) 
for the year ended the 31st December, 
1981 along with the Accounts and the 
Auditor's Report thereon.

(xxiv) Report of the Marudhar Kshe- 
triya Grairtin Bank, Churu (Rajasthan)

for the year ended the 31st December, 
1981 al6ng with the Accounts and the 
Auditor’s Report thereon.

(xxv) Report of the Marwar Gramin 
Bank, Pali (Rajasthan) for the year 
ended the 31st December, 1981 along 
with t^e Accounts and the Auditor’s 
Report thereon.

(xxvi) Report of the Bhagiratto 
Gramin Bank, Sitapur (U.P.) for the 
year ended the 31st December, 1981 
along with the Accounts and the 
Auditor’s Report thereon.

(xxvii) Report of the Sir Visakha 
Grameena Bank, Srika-Kulam (Andhra 
Pradesh) for the year ended the 31st 
December, 1981 along with the Accounts 
and the Auditor’s Report thereon.

(xxviii) Report of the Gauvery 
Grameena Bank, Mysore (Karnataka) 
for the year ended the 31st December, 
1981 along with the Accounts and the 
Auditor’s Report thereon.

(xxix) Report of the Shekhawati 
Gramin Bank, Sikar (Rajasthan) for 
the year ended the 31st December, 1981 
along with the Accounts and the 
Auditor’s Report thereon.

(xxx) Report of the Cuttack Gramya 
Bank. Cuttack (Orissa) for the year 
ended the 31st December, 1981 along 
with the Accounts and the Auditor’s 
Report thereon.

(xxxi) Report of the Bilaspur Raipur 
Kshetriya Gramin Bank, Bilaspur 
(Madhya Pradesh) for the year ended 
the 31st December, 1981 along with the 
Accounts and the Auditor’s Report 
thereon.

(xxxii) Report of the Magadh Gramin 
Bank, Gaya (Bihar) for the year ended 
the 31st December, 1981 along with 
the Accounts and the Auditor’s Report 
thereon.

(xxxiii) Report of the Koraput Pan-
chabati Grmya Bank Jeypore (Orissa)^, 
for the year ended the 31st December, 
1081 along with the Accounts and the 
Auditor’s keport thereon. *
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(xxxiv) Report of the Kosi Kshetriya 
 ̂ Gramin Bank. Malappuram (Kerala)

for the year ended the 31st December, 
1981 along with the Accounts and the 
Auditor's Report thereon.

(xxxv) Report of the South Malabar 
Gramin Bank, Cannanore (Kerala) for 
the year ended the 31st December, 1981 
along with the Accounts and the 
Auditors’ Report thereon.

(xxxvi) Report of the North Malbar 
Gramin Bank, Rewa (Madhya Pradesh) 
for the year ended the 31st December, 
1981 along with the Accounts and tVie 
Auditor’s Report thereon.

(xxxvii) Report of the Tripura 
Gramin Bank, Agartala (Tripura) for 
the year ended the 31st December, 1981 
along with the Accounts and the Audi
tor’s Report thereon.

(xxxviii) Report of the Kosi Kshc- 
triya Gramin Bank. Pumea (Bihar) for 
the year ended the 31st December, 1981 
along with the Accounts and ttie Audi
tor’s Report thereon.

(xxxix) Report of thc Himachal 
Bank, Mandi (Himachal Pradesh) for the 
year ended the 31st December, 1981 
along with the Accounts and thc Audi
tor’s Report thereon.

(xe) Report of the Ballia Kshetriya 
Gramin Bank. Ballia (U.P.) for the year 
ended fnc 31st December, 1981 along 
with the Accounts and the Auditor’s 
Report thereon.

(xei) Report of the Drug-Rajnand- 
gaon Gramin Bank, Rajnfandgaon 
(M.P.) for the year ended the 31st 
December, 1981 along with the Accounts 
and the Auditor’s Report thereon.

(xeii) Report of the Uttar Bajnga 
Kshetriya Gramin Bank, Cooch Behar 
(West Bengal) for the year ended the 
31st December, 1981 along with the 
Accounts vand the Auditor’s Report 
thereon.

(xeiii) Report of the Pandyan Gra
min Bank, Sattur (Tamil Nadu) for the 
year ended the 31st December, 1981

along with the Accounts and the Audi
tor’s Report thereon.

(xliv) Report of the Vaishali Kshe
triya Gramin Bank, Muzaffarpur (Bih*ar) 
for the year ended the 31st December, 
1981 along with the Accounts and tho 
Auditor’s Report thereon.

(xlv) Report of the Mongfayr 
Kshetriya Gramin Bank, Monghyr
(Bihar) for the year ended the 31st 
December, 1981 along with the Ac
counts and the Auditor's Report
thereon.

(xlvi) Report of thc Bundelkhand 
Kshetriya Gramin Bank, Tikamgarh
(Madhya Pradesh) for the year ended 
thc 31st December, 1981 along with the 
Accounts and the Auditor’s Report
thereon.

(xlvii) Report of the Sanihal Pafaganag 
Gramin Bank. Dumka (Bihar) for the 
year ended the 31s: De^cmbe*, 19.S1 
along with the Accounts and the Audi
tor’s Report thereon.

(xlviii) Report of fine Snma*tipur 
KsheHya Gramin Bank. SamaMipui
< Bihar) for the year ended the 31st 
December. 1981 along with thc Ac
counts and the Auditors Report
thereon.

(xlix) Report of the Krishna Gra- 
mccna Bank, Gulbarga (Karnataka) for 
the year ended thc 31st December, 1981 
a Jon*? with the Accounts and the Audi
tor’s Report thereon.

(1) Report of thc Kutch Gramin Bhuj 
(Gufarat) for the Year enJed the 31*t 
December, 1981 along with the Ac
counts and the Auditor’s Report 
thereon.

Hi) Report of the Jamnagar Gramin 
Bank, Jamnagar (Gujarat) for the year 
ended the 31st December, 1981 along 
with the Accounts and the Auditor's 
Report thereon.

flit) Report of the Madhubani Kshe
triya Gramin Bank, Madhubani (Bihar) 
for the year ended the 31st December, 
19.81 along with the Accounts and the 

Auditor’s Report thereon.
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(liii) Report of the Nalanda Gramin 
Bank, Biharshariff (Bihar) for the year 
ended the 31st December, 1981 along 
with the Accounts and the Auditor’s 
Report thereon.

(liv) Report of the Singhbhum Kshe
triya Gramin Bank, ClYaibasa (Bihar) 
for the year ended the 31st December, 
1981 along with thc Accounts and the 
Auditor's Report thereon.

(Iv) Report of the Sharda Gramin 
Bank, Satna (Madhya Pradesh) for the 
year ended thc 31st December, 1981 
fclong with the Accounts and the Audi
tor’s Report thereon.

(Ivi) Report of the Ellaquai Dehati 
Bank, Srinagar (Jammu and Kashmir) 
for the year ended the 31st December, 
1981 along with the Accounts and the 
Auditor’s Report thereon.

(Ivii) Report of the Surguja Kshe
triya Gramin Bank. Ambikapur (Madhya 
Pradesh) for the year ended the 31st 
Dccembsr, 1981 along with the Ac
counts and the Audi'or’s Report thereon.

(Iviii) Report of the Sree Anantha 
Grameena Bank, Anantapur (Andhra 
Pradesh) for the vear ended the 31 st 
December. 1981 ‘along with the Ac
count* ard the Auditor’s Report there
on.

(lix) Report of the Bastar Kshetriya 
Gramin Bank. Jagdalpur (Madhya Pra
desh) for th? year ended the 31st Decem- 
berf 1981 along with thc Accounts and 
thc Auditor’s Report thereon.

fix ) Report of the Palamau Kshetriya 
Gramin Bank. Daltonganj (Bihar) for 
the year ended the 31st December, 
1981 along with the Accounts and the 
Auditor’s Report thereon.

(Ixi) Report of thc Kisan Gramin 
Bank. Budaun (I.J.P.) for flnc year ended 
thc 31st December, 1981 along with the 
Accounts and the Auditor’s Report 
thereon.

(lwi) Report of thc Kalahandi 
Anchalika Gramya Bank, Bhawanipatna 
(Orissa) for the year ended the 31st 
December, 1981 along with the Ac
counts and the Auditor’s Report thereon.

(Ixiii) Report of the Jhabufa-Dhar 
Kshetriya Gramin Bank, Jhabua (M.P.) 
for the year ended the 31st December, 
1981 along with the Accounts and the 
Auditor’s Report thereon.

(lxiv) Report of the Ranchi Kshetriya 
Gramin Bank, Ranchi (Bihar) for the 
year ended the 31st December, 1981 
along with the Accounts and the Audi
tor’s Report thereon.

(Ixv) Report of the Baitarani Gramy 
Bank, Baripada (Orissa) for the year 
ended the 31st December, 1981 along 
with the Accounts and the Auditor’s 
Report thereon.

(Ixvi) Report of thc Balasore Gramya 
Bank, Ba!asore (Orissa) for the year 
ended the 31st December, 1981 along 
with the Accounts and the Auditor’s 
Report thereon.

(lxvii) Report of the Allahabad 
Kshetriya Gramin Bank, Allahabad 
(U.P.) for the year ended the 31st
December, 1981 along with the Ac
counts and the Auditor’s Report thereon.

(Ixviii) Report of the Pratapgarh 
Kshetriya Gramin Bank, Pratapgarh
(U.P.) for the year ended the 31st 
December, 1981 along with the Ac
counts and the Auditor’s Report thereon.

(Ixix) Report of the Nadia Gramin 
Bank. Krishnanagar (W.B.) for the year 
ended the 31st December, 1981 along
with the Accounts and the Auditor’s 
Repori thereon.

(lxx) Report of the Faizabad Kshe
triya Gramin Bank, Faizabad (U.P.) for 
the year ended the 31st December, 1981 
along with the Accounts and the Audi
tor’s Report thereon.

(lxxi) Report of the Fatehpur Kshe
triya Gramin Bank, Fatehpur (U.P.) 
for the year ended the 31st December, 
1981 along with the Accounts and the 
Auditor’s Report thereon.

(lxxii) Report of the Sagar Gramin 
B*ank, Amtala (W.B.) for the year ended 
the 31st December, 1981 along with the 
Accounts and the Auditor’s Report 
thereon.



(lxxiii) Report of the Bareilly Kshe- 
triya Gramin Bank, Bareilly (U.P.) for 
the year ended the 31st December, 1981 
along with the Accounts and the Audi
tor’s Report thereon.

(lxxiv) Report of the Bardhaman 
Gramin Bank, Burdwan (W.B.) for the 
yefar ended the 31st December, 1981 
along with the Accounts and the Audi
tor’s Report thereon.

(Ixxv) Report of the Haryana 
Kshetriya Gramin Bank, Bhiwani 
(Haryana) for the year ended the 31st 
December, 1981 along with Accounts 
and the Audit Report thereon. _

(lxxvi) Report of the ®ara Banki 
Gramin Bank, Bara Banki (U.P.) for the 
year ended the 31st December, 1981 
along with Accounts and the Audit 
Report thereon.

(Lxxvii) Report of the Marathwada 
Gramin Bank, Nanded (Maharashtra) 
for the year ended the 31st December, 
1981 along with Accounts and the Audit 
Report thereon. ^

(Ixxviii) Report of the Sultanpur 
Kshetriya Gramin Bank, Sultanpur (U.P.) 
for the year ended the 31st December, 
1981 along with Accounts and the 
Audit Report thereon.

(Ixxix) Report of the Hardoi-Unnao 
Gramin Bank, Hardoi (U.P.) for tVie 
year ended the 31st December, 1980 
along with Accounts and the Audit 
Report thereon.

(lxxx) Report of the Mithila Kshetriya 
Gramin B&ok, Darbhanga (Bihar) for 
the year ended the 31st December, 1981 
along with Accounts and the Report 
thereon.'

(Ixxxi) Report of the Etawah K«fae- 
triya Gramin Bank, Etawah (U.P.) for 
th- year ended 31st December, 1981 
along with Accounts and the Audit 
Report thereon

(Ixxxii) Report of the Kshetriya 
Kishan Gramin Bank, Meinpuri (U.P.) 
for the year ended the 31st December, 
1981 along with Accounts and the Audit 
Report thereon.

(Ixxxiii) Report of the Kashi Gramin 
Bank, Varanasi (U.P.) for the year ended 
the 31st December, 1981 along with the 
Accounts and the Audit Report thereon.

(lxxxiv) Report of thc Lakhimi 
Gaonlia Bank, Golaghat (Assam) for the 
year ended the 31st December, 1981 
along with Accounts and the Audit Re
port thereon.

(lxxxv) Report of the Devi patan 
KsYictriya Gramin Bank, Gonda (U P.) 
for the year ended thc 31st December, 
1981 along with Accounts and the Audit 
Report thereon.

(Ixxxvi) Report of Raigarh Kshetriya 
Gramin Bank, Raigarh (M.P.) for the 
year ended the 31st December, 1981 
along wifln Accounts and the Audit 
Report thereon.

(Ixxxvii) Report of thc Rushikylya 
Gramya Bank Berhampur (Orissa) for 
the year ended thc 31st December, 
1981 along with Accounts and the 
Audited Report thereon.

(Ixxxviii) Report of thc Alwar Bha- 
ratpur Anchalik Gramin Bank, Bharat- 
pur (Rnjasthan) for the year ended 
the 3Ut December. 1981 along with 
Accounts and the Audit Report there
on.

(Ixxxix) Report of the Aligarh Gra
min Bank, Aligarh (U P .) for the year 
ended the 31st December, 1981 along 
with Accoun's and thc Audit Report 
thereon.

(xc) Report of thc Shri Venkatcsh- 
wara Grameen Bank, Cbittor (A.P.) 
for the year ended the 31st December,
1981 along with Accounts and the Audit 
Report thereon.

(xci) Report of thc Tulsi Gramin 
Bank, Banda (U.P.) For the year end
ed the 31st December, 1981 along with 
Accounts and the Audit Report There
on.

(xcii) Report of the S^ran kshetriya 
Gramin Bank Chapra (Bihar) for the



P. L. T. ASVINA 30, 1904 (SAKA) Mess, from R. S. 542

year ended thc 31st December, 1981 
along with Accounts and the Audit 
Report thereon.

(xciii) Report of the Etah Gramin 
Bank Etah (U.P.) for the year ended 
the 31st December, 1981 along with 
Accounts and the Audit Report thereon.

(xciv) Report of the Gomati Gramin 
Bank, Jaunpur (U.P.) for thc year end
ed the 31st December, 1981 along with 
Accounts and thc Audit Report thereon.

(xcv) Report °f the Damoh-Pannan- 
Sagar Kshetriya Gramin Bank. Damoh 
<M.P.) for the year ended thc 31st 
Dcocmbcr, 1981 iloxig with Accounts 
and thc Audit Report thereon.

(xcvi) Report of thc Siwan Kshet
riya Gramin Bank^ Siwan (Bihir) for 
the year ended thc 31st December,
1981 along with Accounts and thr Audit 
Report ihcieon.

(xcvii) Report of Cochar Gramin 
Bank, Silchar (Assam) for the year 
ended thc 31st December, 1981 along 
with Account* and thc Audit Report 
thereon.

(xcviii) Report of the Manipur Rural 
Bank. Imphal (Manipur) for the year 
ended thc 31m December, 1981 along 
with Accounts and thc Audit Report 
thereon.

(xcix) Report of the Kamraz Rural 
Bank, Soporc (J&K) for the year end
ed thc 31st December, 1981 along with 
Accounts and the Audit Report thereon.

(c) Report of the Chitradurga Gra
min Bank. Chitradurga (Karnataka) for 
the year en*1cd the 31st December, 1981 
along with Accounts and the Audit Re
port thereon.

(ci) Report of thc Dhenkanal Gra- 
mya Bank, Dhenkanal (Orissa) for the 
year ended thc 31st December, 1981 
along with Accounts and the Audit Re
port thei con.

(cii) Report of thc Aravali Kshetriya 
Gramin Bank, Swaknadhopur (Raja
sthan) for thc yea/ cn%it J rhe 31st De

cember 1981 alons with Accounts and 
the Audit Report thereon.

(ciii) Report of / the Banaskantha 
Mehsana Gramin Bank, Gujarat, lor the 
year ended thc 31st December^ 1981 
along with the Accounts and the Audit 
Report thereon.

[Placed in Library. See No. LT-5544/ 
82].

12.05 hr*

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from the 
Secretary-General of Rajya Sabha:—

(i) “In accordance with the provi
sions of sub-rule (6) of rule 186 of 
the Rules of Procedure and conduct 
of Business io 'he Rajya Sabha, I am 
directed tr xcturn herewith the Central 
Excise Laws (Amednment and Valida
tion) Bill, 1982 which was passed by 
the Lok Sabha at its sitting held on the 
18th October, 1982, and transmitted to 
the Rajya Sabha for its recommenda
tions and to state that this House has 
no recommendations to make to the 
Lok Sabha in regard to the said Bill.**

(ii) “In accordance with the provi
sions of sub-rule (6) of rule 186 of 
the Rules of Procedure and Conduct 
of Business in the Rajya Sabha, I am 
directed to return herewith the Assam 
Appropriation (No. 3) Bill, 1982, 
which was passed by the Lok Sabha at 
its sitting held on the 18th October, 
1982, and transmitted to the Rajya 
Sabha for its recommendations and to 
state that this House has recommend
ations to make to the Lok Sabha in 
regard to the said Bill.”

(iii) “In accordance jwith the pro
visions of Sub-rule (6) of rule 186 of 
the Rules of Procedure and Conduct 
of Business in the Rajya Sabha, I am 
directed to return herewih the Appro
priation (No. 4) Bill, 1982, which was 
passed by the Lok Sabha at its sitting 
held on the 19 th October, 1982, 
and transmitted to the Rajya Sabha 
for ifs recommendations and to state 
that this House has no recommenda-
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[Secretary] 
tions to make to the Lok Sabha in 
regard to the said Bill.**

ASSENT TO BILLS
SECRETARY: Sir, I lay on the Table 

following two Bills passed by the Houses 
of Parliament during the current session 
and assented to since a report was last 
made to the House on the 5th October, 
1982:—

(1) The Navy (Amendment) Bill, 
1982.

(2) The National Waterway (Alla- 
habad-Haldia Stretch of the Ganga- 
Bhagirath-Hooghly River) Bill, 1982.

(Interruptions)
MR. DEPUTY-SPEAKER: I cannot

give a reply on 377 statements. You 
must see the Speaker on 377. Or, meet 
m e in my Chamber.

Now, Mr. Paswan.

v'f 'iwarrsr :

f o r  £  f%  tfh t s p t r t t  
^  w f p t  % h e t z  

*77  nfafo if 3Tf sf>T sff
STfft if f̂ PT
(f f̂f if SFT7" £ I f̂VpTTT

?rr *tt m *rnr qr fsg? **.<Tsa
T O  ^  ^ r f ^ T T  %  3 W T  , t o

*fr sfr *nfsrsr it

?rr rfr stft *rr w f
if *£nkz

f a W  i f a n  i m
?fr ^rr ŵ r 'tt fN̂ T-n
3TT 5TT5R  fUT |  I . . .

(«U5f|TH)
MR. DEPUTY-SPEAKER: I have re- 

plied. 1 have already replied to Mr. 
Rup Chand Pal.

SHRI RAM VILAS PASWAN: What
I said in Hindi, I will say in English. 
What I s a id . . . .  (Interruptions)

MR. DEPUTY-SPEAKER: I have
heard you.

SHRI RAM VILAS PASWAN: What
the Minister told the Consultative Com
mittee and what the Minister said in 
Parliament,—both are different; both are 
contradictory. I want a clarification. 
Either the Minister should make a state* 
ment or you allow u s .. .  .(Interruptions)

MR. DEPUTY-SPEAKER: You giv«
notice. You can give notice.

SHRI HARIKESH BAHADUR 
(Gorakhpur): Yesterday there was an 
unprecedented demonstration (Interrupt
tions)

MR. DEPUTY-SPEAKER: All of
you arc saying about it?

(Interruptions)
SHRI HARIKESH BAHADUR: I

am giving a different point. So far we 
could not get any statement from the 
Government whether they are going to 
withdraw this Bill or not. We want a 
total withdraw*! of this Bill. The jour
nalists also want the same thing. But 
the Government is always trying to con
fuse the whole issue. The Information 
Minister fc trying to misguide the entire 
country and he has also charged the 
Opposition. ( Interruptions) He said 
that some of the journalists wanted that 
there should not be any interference by 
the opposition. (Interruptions) In this 
process he is trying to misgiude the en
tire country and the House. We are 
fighting for freedom. We are fighting for 
freedom of expression.

MR DEPUTY-SPEAKER: Well, I
have to permit all. If only one hon. 
Member takes more tim e. . . .

(Interruptions)

SHRI HARIKESH BAHADUR: I
have time and a g a in .. . .  (Interruptions)

MR. DEPUTY-SPEAKER; All right 
Now Mr. Indrajit Guptn.

( Interruptions)
MR. DEPUTY-SPEAKER : Hon.

Members, I must also hear what Mr. 
Indrajit Gupta says.

SHRI INDRAJIT GUPTA (Basirhat): 
Kindly bear with me. Today is Friday. 
Because of the unusual circumstances of 
this session the House is adjourning for 
a period of ten days.
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AN HON. MEMBER: Unusual a t-
c u instances!

SHRI INDRAJIT GUPTA: Normally
on Friday the business for the next week 
would have been announced. They have 
not announced. We are adjourning today. 
When the House assembles it will wt 
ony four days. I do not know whether 
there would be time for the Business Ad
visory Committee to sit again and decide 
on the business. My point is that, at 
the beginning of this session.. {Inter
ruptions)

MR. DEPUTY-SPEAKER : I am
told that we will be having a sitting of 
the B A C

SHRI INDRAJIT GUPTA: Wc were
assured by the Government then—I 
would request the hon. Minister for fiar- 
lijmentary Affairs to pay a little more 
attention—he wa\ present in that meet
ing also; we were assure by the Minister 
that during this session time would be 
found........ ( Interruptions)

MR DFPUTY-SPF AKER: Sixth Plan.

SHRI INDRAJIT GUPTA : that
time would he found for a discussion on 
at lea*t a mid-term appraisal of the Plan. 
The Plan has not been discussed up till to
day by this Parliament. 1 ha<j raised the 
question whether, now that we have come 
half-way, a mid-term appraisal, document 
or a statement would be placed here by 
the Government and we would be permit
ted to debate it. And we were assured 
by the Government that they would talk 
to the relevant Ministries and that they 
would make arrangements for it. Now, 
we are at the fag end of the session. We 
arc adjourning today for days. Then we 
will be fitting only for four days. We 
do no* know what business is to be taken 
up. I want to know whether anything 
on the Sixth Plan, reappraisal, mid-term 
f«ppnusa1, or a document is going to be 
submitted; whether we will be getting a 
chance to discuss it. The whole thing is 
heing washed off till February next year. 
There will be no session at all now till 
February,

MR. DEPUTY-SPEAKER: This will
be looked into by the Government.
2508 LS—18
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SHRI INDRAJIT GUPTA: I want to  
know the reaction of the Government.

MR. DEPUTY-SPEAKER: I have
already said, thte wil be looked into by 
the Government.

SHRI INDRAJIT GUPTA: Mr.
Bharat can say something.

“MR. DEPUTY-SPEAKER: He is rep
lying. He is going to reply.

AN HON. MEMBER: It is for the 
Parliamentary Affairs Minister to say 
something.

MR. DEPUTY-SPEAKER: On your 
point he is going to reply.

DR. SUBRAM ANI AM SWAMY 
(Bombay North East): First inform uS
whether there is a plan or not?

MR. DEPUTY-SPEAKER: Be
serious. He has raised a serious issue 
and he is replying.

DR. SUBRAMANIAM SWAMY: It is 
a serious issue. Do you think I am 
joking?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS
ING AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
H. JC. L. BHAGAT): I will bring to
the notice of the Planning Minister what 
the hon. Member Shri Indraijt Gupta has 
said. I will take it in up in the BAC and 
then the BAC can go into that.

DR. SUBRAMANIAM SWAMI: I
have given a number of notices on a 
subject, which is of great interest to you. 
You are very much for the oppressed 
people and Harijans. . .

MR. DEPUTY-SPEAKER: Not so
much as you are!

PROF. MADHU DANDAVATE 
(Rajapur): There is a difference bet
ween you and him also.

MR. DEPUTY-SPEAKER: Both of us 
belong to the same place.

DR. SUBRAMANIAM SWAMY : 
There is oompiete unanimity in the country 
that the person, who has done most for
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[Dr. Subramanium Swamy]
the Harijans of this country, is Dr. Am- 
bedkar. There is a University in Maha
rashtra, which is supposed to be named 
after him. The Government is refusing 
to do so. This Parliament has to take 
cognisance of it and the dalits of Maha
rashtra are to be assured that Parliament 
will take steps to rename the Marathwada 
University after Dr. Ambedkar. ( Inter
ruptions) Do you agree with it or not?

MR. DEPUTY-SPEAKER; I have no 
opinions to offer.

sfr m <TT'7  w  ( s t r - t t )  :

5J MUFTI TT 4U*TH fa m  TT T^T |  I 

TFT T O I  ^Tf faW T  ^

t?  *nn |  f a  1‘TT‘FrT 
f ^ r r  ^tpt i t o i t  g rrT

T^THT ^rf^TT I

« ft  S ffT fT  : F T  STR % f a r *
fpTTTT >ft *T*T«T5T $  I

(eq ^Q H )

fT'Ssff ( ct? h t)  : 

? m  $ m m  w p t  W h t̂t |  i a r c ,
f c r  ^  ^  ^  *FTT «H fa  fasHT
i t  100  % TTFTT T̂»T vpj ir ITT £, 

gfrT ’T’T* m r  ITT ^  

m  s r m  ftwr m  f a  s ^ i h b h

w  f ,  7>r% <rre z r r  i £  
jrpHT jf %  3*r m f  n  v n  ?

MR. DEPUTY-SPEAKER: Whatever
assurance I have given on that day stands 
good today also. ( Interruptions)

DR. SUBRAMANIAM SWAMY: Are
you waiting for more people to die in 
Bihar? (Interruptions)

MR. DEPUTY-SPEAKER: Speaker ha* 
referred it to the Minister of Food, as 
I  said on that day. We are ascertaining 
the facts. The Speaker has discussed It

with the Food Minister. Still we are dis
cussing with them. (Interruptions)

SHRl ATAL B1HARI VAJPAYEE 
(New Delhi): The Bihar Government has 
already come out with a denial. They 
will never accept that the people are dy
ing with hunger. Let a parliamentary 
committee be sent to Bihar. (Interrupt 
tions) I want to make a suggestion. 
Today the House is adjourning for 10 days. 
You can form a parliamentary committee 
to go to certain areas of Bihar on a fact 
finding mission and find out whether any 
deaths have take^n place or not. We arc 
not prepared to believe the Government of 
Bihar. (Interruptions)

SHRI SATYASADHAN CHAKRA- 
BORTY (Calcutta South): We arc all 
supporting Mr. Vajpayee.

SHRI H. N. BAHUGUNA (G arhual): 
1 am grateful to you for allowing me.

The people of Bihar are dying. One of 
the hon. Members of this House, Shri 
Shibu Soren and many other hon. Mem
bers of this House have found it out from 
their personal knowledge from Bihar. They 
wired us. I have sent a communication in 
writing to the Speaker also saying that 
there were deaths in Bihar. Their misery 
was further aggravated by police action 
against those people, who are in their worst. 
And Adivmis are being beaten and kil
led by hunger and police force. Now, the 
question is very simple. You are pleased 
to say that you are looking into the matter 
and your assurance is the assurance of this 
House. But  ̂ Sir. will the dying people of 
Bihar also wait for our assurance? There
fore, cither the suggestion made by Shri 
Vajpayee that a Parliamentary Lok Sabha 
Members group a small party may be sent 
to find out and see whether or not things 
are happening that way, or if you cannot 
do that, you depute your Secretary, create 
a new history, new record. The Secretary 
keeps on informing you and advising you. 
Let him sec with his eyes what is happen
ing on the ground.

AN HON. MEMBER: Even he can go.

SHRI H. N. BAHUGUNA: Even be 
can go.
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MR. DEPUTY-SPEAKER: Now, Mr. 
Haider.

( Interruptions)

MR. DEPUTY-SPEAKER: Mr. Ram
Vilas Paswan, I have already said th a t...

(Interruptions)

DR. SUBRAMANIAM SWAMY: Hun
dred people have died, and you are waiting 
for 200 people to die?

(Interruptions)
MR. DEPUTY-SPEAKER: How can I 

hear? Now, Committee on Private Mem
bers’ Bills and Resolutions Mr. Sreeni- 
vasa Prasad.

COMMITTEE ON PRIVATE MEM
BERS’ B IIIS  AND RESOLUTIONS

Fim-FIRST Rl PORT

SHRI V. SREENIVASA PRASAD 
(Chamarajnugar): Sir, I beg to present 
the Fifty-first Report (Hindi and English 
versions) of the Committee on Private 
Members’ Bills and Resolutions.

COMMITTEE ON PETITIONS 
T i  t h  R f .p o r t

SHRI R. L. BHATIA (Amritsar): Sir, 
I beg 10 present ihe Tenth Report (Hindi 
and English versions) of the Committee 
on Petitions.

COMMITTEE ON SUBORDINATE 
LEGISLATION

T h ir t f x n t h  R f p o r t

SHRI MOOL CHAND DAG A (Pali): 
Sir, I beg to present the Thirteenth Report 
(Hindi and English versions) of the Com
mittee on Subordinate Legislation.

MR. DEPUTY-SPEAKER: Now, Cal
ling Attention—Item No. 12.
Shri Ram Vilas Paswan.

(Interruptions)
MR. DEPUTY-SPEAKER: Now, the 

Minister will drply. He has raised it.
(Interruptions)

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. VENKATASUBBAIAH): Mr. Deputy-

Speaker, a few cases have come to notice 
in Delhi...........

(Interruptions)

MR. DEPUTY-SPEAKER: Please. He is 
replying.

SHRI HAR1KESH BAHADUR: He has 
not raised it.

MR. DEPUTY-SPEAKER: All right, 
you raise it now. Mr. Paswan, you request 
Your colleagues. You ask your colleagues 
to sit down.

(Interruptions)

MR. DEPUTY-SPEAKER: Hon. Mem
bers, you must listen to me. We have al
ready had 15 minutes. Whatever the Op
position wanted to say they had their say 
and still if you insist, it is not possible. 
There is a time limit for everything.

(Interruptions)

MR. DEPUTY-SPEAKER: Don’t re
cord anything. Yes, Mr. Paswan.

(Interruptions)

MR. DEPUTY-SPEAKER: Don’t re
cord anything.

(Interruptions)

SHRI DHANIK LAL MANDAL (Jhan- 
Jharpur): What are you doing Sir, on 
starvation deaths?

MR. DEPUTY-SPEAKER: I am run
ning this House.

(Interruptions)

MR. DEPUTY-SPEAKER: Mr. Dha- 
nik Lai Mandal, please take your seat. 
Now^ I have called your own colleague. 
Mr. Paswan, to raise the Calling Attention 
matter.

(Interruptions)

MR. DEPUTY-SPEAKER: It is a very 
important subject.

SHRI RAM VILAS PASWAN (Haji- 
p u r): Will you allow a point of order?

MR. DEPUTY-SPEAKER: What is 
your point of view? You are on the Cal
ling Attenion now.

(Interruptions)

♦♦Not recorded.
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SHRt DHANIK LAL MANDAL: I am 
talking of the starvation deaths, you see.

MR. DEPUTY-SPEAKER: I have al
ready said about this. About star
vation deaths and all that I have already 
said.

(Interruptions)
SHRI DHANIK LAL MANDAL: 

There are famines there. No relief measu
res have stated there. People are dying.

( Interruptions)

MR. DEPUTY-SPEAKER: That is all 
right, Mr. Paswan, do you want to speak? 
Otherwise I am going to call the next 
Member.

(Interruptions)
You call the attention of the Minister on 
Calling Attention matter.

(Interruptions)

No, no, we are on the Calling Attention 
now.

(Interruptions)

SHRI DHANIK LAL MANDAL: Here 
is a particular instance.

SHRI RASHEED MASOOD (Saharan- 
pur): Under what rule you can reiect it?

Mr. DEPUTY-SPEAKER: No, no. I 
am not rejecting it.

( Interruptions)
He is present in the House.

(Interruptions)
Do you want me to quote the rule? I 

will -tell you the rule.

When there is no subject under discus
sion ___

(Interruptions)
Please listen to me. I know the rules. I 

•will tell you the rule. When there is no 
subject under discussion. . . .

(Interruptions)
What is all this? If any one wants he 

must take my permission even for raising 
the point of order. He has to come to the 
Calling Attention.

Pr^rTfT «TTH*r*r:

WTO WTTT IT? |  f a  . . . .

MR. DEPUTY SPEAKER; No point 
of order. I must permit you to raise & 
point of order. That is what I am telling. 
You see fiere:

UA  point of order may be raised
in relation to the business before the
House at the moment: Provided that the
Speaker may permit.......... **

(Interruptions)

Please listen to me.

Since there is no discussion now, accor
ding to rule you must take the permission. 
Mr. Paswan, what do you want? If you 
want any clarification, you must ask me. 
No point of order. You can raise a point 
of order on infringement of any rule. But 
now you ask for a clarification if you
want.

sft, fsraTT s w *  It fa
QT |  %fa*T

T̂ T*T WKfiTifi 

ft ...........  )

MR. DEPUTY SPEAKER: That ques- 
tion is already under our consideration. 
I have already said so many times. Now 
Shri Ram Vilas Paswan on the Calling 
Attention.

SHRI DHANIK LAL MANDAL: 
Please say something. This is very impor
tant.

(Interruptions)

MR DEPUTY SPEAKER Now Shri
Ram Vilas Paswan.

SHRI HARIKESH BAHADUR: Under 
Rule 197 I raise a point of order. Calling 
Attention is the business before the House. 
My point of order is that such a serious 
matter is being raised by Shri M andal.. .

MR. DEPUTY SPEAKER: It has been 
placed by all Member:.

(Interruptions)

SHRI DHANIK LAL MANDAL: Here 
in the paper everything is given—names, 
village, district about the starvation
deaths.

MR. DEPUTY SPEAKER: He h  not 
satisfied with my reply. I have replied to 
all the Members. I have replied to Shri 
Atal, Shri Bahuguna and others.
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Now I am calling Shri Ram Vilas Pas
wan on the Calling Attention.

<Interruptions)

MR. DEPUTY SPEAKER: Do not re
cord anything.

( Interruptions) * *

MR. DEPUTY SPEAKER: Shri Ram 
Vilas Paswan.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

R* ^jw ED PMMPG I PjN PSI wICpE  

U^ SIw TED IN D ELH I

W  ?T*T :

T i i w y  ?frcr-

fair* *y srtr 

m r a  " ffjH t 5rr f o r m  tt e-
Tmhrr t w  ?  %  k  5*t sn* ^
r  «r ?

»t wsrarr*r * fm  € \  ^ r r -  
»rnfT ^rr qsrr
t r t r  t*T ir "ttvtt

r m  ffr n f  srrasifT  i”

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. VKNK.ATASUBBAIAH):

Mr. Deputy-Speaker. Sir. a few eases 
have come to notice in Delhi where certain 
unscrupulous elements have cheated job 
seekers wanting to emigrate to foreign 
countries, by resorting to forgery of travel 
documents including passports and visas. 
During the year 1982. the Delhi Police 
have registered 7 eases against visa racke
teers operating in groups. Besides, 36 other 
individual cases of similar nature have also 
been registered so far dtiring the year. In 

this connection. 50 persons were arrested.

SHRI SAT1SH AGARWAL (Jaipur): 
What arc their names? Give their natiies 

,so that the people know about them.

SHRI P. VENKATASUBBAIAH): Mr. 
Agrawal you had been a Minister sitting 
here. I am doing what you were doing 
previously. If supplemenlaries are put and 
if I am required to give an answer, I will 
give.

SHRI SATISH AGARWAL: 1 would 
not be allowed to put supplementaries and 
ask for information. That is why I am 
interrupting.

SHRI P. VENKATASUBBAIAH: After 
I make tbe statement, you can interrupt.

Sir, 37 of the cases are under investi
gation and challans have been filed in 
court in 3 cases which are pending trial.
3 cases have been filed as untraced.

In the latest case reported to the Policc 
on the 10th October, 1982, 3 Travel 
Agents of Delhi were arrested. Their arrest 
has led to the recovery of a number of 
passports and other forged documents. 
According to Delhi Police, the arrested 
persons have cheated a large number of 
persons. Investigation of the case is in 
progress.

Indian passport-holders, desiring to pro
ceed to foreign countries for visits, employ
ment etc., are required to submit aplica-. 
tions to the diplomatic mission in India 
of the foreign country concerned for ob
taining visa on their passport. The proce
dure for granting visas and the time taken^ 
in the matter may vary from mission to 
mission.

Police take immediate action to proceed 
against the culprits in accordance with the 
relevant provisions of law, on receipt of 
complaints of forgery and cheating in re
gard to issue of visas and job racketeering. 
Besides, the intelligence net-work of the 
Delhi Polyre has also been strengthened 
to collect information about such acti
vities.

"7 : T  4

tt*  f iw w  : -TTTwrer

JTfrtor srrsr f a r  ^rr^ft f t a r

% if £  1

TOST 4% +lf"1*T f̂ rr t
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[ * f t  farm er 

P f  't t  s rn rtjfrc rr %  »r#5j i r ^ r c n r  
r r  v m  x n w ?  f a r r  1 1
fa ftrer s p t p t r  75ft  ?t * t t  
* t  ' i T f W  5T5T r t  |  1 f f f
5 :9  gOT «K+T< %
f a r  ^ jft  f a t n - f a c i  ji^ 1 ̂ ,  s R T -^ r n r r  

% f o r r  |  i % f a ^  » r t r  ^  
^  5Tff r r  rr*r f a r r  t  f a
^  w n r n f r  r r  ^ t t ^ t  ?!tt ^ t t  |  i 

r?rr f t  i r f w  ^  * r t r  
TfWrl =TPT S*T ® rw  i t  * R T R  XFTT

u i w  f t  * r f  t  * r t r  s *r  
* n r j  i t  f r r  r i w ? t  T ’ s ft |  ?

TTTWa.T ?R*T t f a r  3ITT
H f  t f a  T O R  ^  T T  W R
^ r r  1 jt?  fj'ra  * r n % ? f r  n ^ v n t  
r r  m r  ^  t  i s?rit f i r e  f m

f a f t F j t  ?fr f i n % 7 T T  * ? t  %, * n r c  
f a f c z f t  r t  * fr  f s r r i m n  1 1  s * r f a 4  * f  
w r r  *tt fa  t t t t  n r :V ? n  ft hv* *t 
*re<Ts4 *rrqr: ^tf^rr ?n ?rr f r f im - -rffa  
%  f  7 h s t p : jfr t o  «tt i % f a ^  * r t r  
% ?m r w a r  ̂ fa rr fa  so srrnft
PlW fK §<! t  w k  37 *?I*FTT TT 3ft^ 
1 W H  ’STTT^t t  1 ^  ^
?rt *fterr %  * t * u  i t  ^rpT^m ft t f f r
t f t n r a f t  ?nn j t e r f t  r  * r  i t
M id i'll T ' ^ r f  f w + P J l  JTT^T
|  <ft sm rfsn ff  % f a * s  t o

% fw f ir r  ■j'rralf % i p ^ n r
v m f ig r  w vfr $  i

^  ftRTOrr m w r  f a r  % s t t t  
fa s r a t |  i * w  * m  r t  * m  x m f t  
f w r r m  r * » r r ,  m  u v r f t  T 3 R  » ^ n f t  
% f a *  * n w r  ^ft f a « T T j %  t

" >a

f t n m  |  jtt  f a m * r  % 
sp*fr s n w r  fsrw rm  frr^ft |  i i r  

«p?ft t r r m  f tn rn r r  f t ^ t  |  cmt

<TTTT^t •TSR 'STTcft ^  I

■3W TCT J?  t r r f a t ^ r H R T

I  f a  tt  3rwr ?p?f

i t  ?)?rr |  i <rr3r f ^ ’m r ®r ^ T t^ -  

n r f t  ^ t  ^nr^Tr ^ r  g f t m t Y

t̂?TT I  f a  T O T R  f > m  3TFTT 

”tl*l TtsnTTT m H  <TI f a i r  n R  ?t T ^ Y V T

f ^ f r ^ f ,  i ^ n r p m f t

^  f a  JT t̂ «ft ^r*r srgr fa%»rr, <ft 

t  w » r  f a ^ f f  i t  ^TPt f  i T ;T‘T wrjr 

t p t t  t  f a  f a r m  it t o  vr*r ^ r* r

ffr «T»rr f<TTTT I 7*T 5TT1T #  T 7" 

5TTT ^ t f f r c  T T T -in p T T  3 ^ T T T  WPTT

% f a r  q r f ; ( 7  r  qrm wfr$ t n f if t  ^ r  1 1

7 7  iTT^JTt7 n x  *r#r Tft x f n ri ^
^ T  TT T T iT  7 F R T  ’ T T fn r  f a  

r ^ f f a  jfr s n i* ?  ^i*fr"3r v t  w^rar 

fa^TT ft *r * ft  t  I JT JfTfTT

w n  f  fn r r  jf? * t r t  t f t  *r

f. i r r s r P T  it  ^  r r  t i t w  i t  > ift 

*r» ^ trn  ^  i m  ?f»Tfr ^ rfaO fn n  

%  y r m * ?  it  f n r r  fT*nr*r ar^? «rrr 

^  I fr* 'u n R  ’n n  ▼ frr  

t  m  «nfrr ■3^tt m  f * m  1 1

4  I 'H t 't  ^ T H t  'T R T - 'ft j

■jfpft t w t  "Jfpsft <r>f t t  •ttk  

t  « r t r  « n w  t  f a ^ j r r  ^  T n f t  

^ f a r  W h n rt fip T  sn in fr i % f a r  

T Z  W K ^ fr ^T TT ^  ?Tt ^ f t

r t f  w  5T?pf r W t  \ i * r *  ? r  r j f t

^ fa *T  %  ^ f f T T  i t  WT TT T T  ^  ?ft
V

j P f w  3 « * * t  «f ? r r  ^ f t  ^  i w  

?r i ? %  ? ro rarR  <fr w ttt f  f a f f a r r r  

^  j t r t  n t»fr  r t  s i w :
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* n f i P W H  $  ^nrr <ft
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» f t r  * n f t  T ^ f t  ft 1 q T T R  
m w  5 I T  ! T | f  |  n r *  <7777; ?ft
w r v n  t t  <rtnf w r  T h n r n : 
*n rf ?  <rmt w k  * r  f e r fa -
ft, ^ fh r^R  Tf-fa^sT TT *nt-JTT^ fa>T 

Tft ft T m  v jr rT T O  %\
w  ^  3nr fT^ r % «rrt ir 
^  fftv rr  ̂ tT *rn% tt*t *r£  rr*ft 
s ^ r r  * f t  ft 1 v t t  ^ t t t k  * n i  m  
n r z  * t  n f f r r  w f t  ft
’P T frt m r*rfi ^  sT’ t?  nraffoiff 
* t  fri^ n ii  ̂  ̂ »TPP THT ^1%  ̂ 1 
W7TTT q #  --ifTM j/ l  *  ZZ ^
*rr? ft t f k  f jp r  sf n ff  * t  h t w t  ^
' T r f ^ T  fyTT £  # m  f r m  ^ f * * f t
m i *r era p̂t gfrtrTfgrr 
TX ft I

4  V T T T T  * t  T P TTT ’STIT'JTT f a  
to t ffrcrc % < m  * r f  rnsft JrVsnr ft,
V t f  V H  * T %  T T  f P TTlV g R  fTUTT f^ T T

r̂rT xrtr stttt?  irff*p fr i r ? r  w r 
r t  ^ r r  wtrV rn f* ft*  *ttsjpt *t 
ft a r o r r  %  s f m ^ t  
n  c m  fr* n  T m  ? 

h  r r r r r  w u  * , zrz “fa r r x "
ft HT*T ^*PT *  *H 7 T  f T O T *T  ® H T
tot ft “v tlT t *  q̂ r tt sfY*rr ^ terrr”
1 5 fpTTT % %TT 2 0 fSTTT WT ?Tff 

f^ it jpt f t l ^fipr 9TTTT ?ft V^RRf 
* t  »mft W t, m snrrf v t ^ th t 
stt% v t v t fw  TW t, itn rm r « r 

wrr «rnr ^Tirr ft, T^rf?TTTr 
»ftr% t t  tm  %^T «RT ir

*w pttt »ft t o ? tt r r  fTff f-rc^ n
^ I *T8RTTT n  fW^'dT |  cT3T
^ t r  t t  r t p t  ^rraT |  w k  

t  fwr *1̂  ^mrsrn: ^  ^  i

ir tT r̂ ^TT Cl'̂ ’̂ l
Jr »fr s r w  ^5TOT «t t , vft 
R t f n m r  ^w r. ^  f ^ r r  » m « T T !fk
m  f'PT ^RTWffT T ft
|  t 3T^ ^  tf’OPIT T O  ^  ^ t f  

3 fa  sfT^ JTff •J5T^ ^fW'rf, rTS ^  
'^ R f t  T | n t  I

w y m x  ?>■ 'J ii'iii ^ t t   ̂ fsp 
^  r̂ W T n h r ^

^  7 ft I  I iTflt ?nfT fipT WTiff spt 
f’TTTTR f^p-qr *rar |  , % fe r%
m nf t t  Tnf^T?t ?rt fspcj%
sft»ff 9TT T f
|  I 3ft ^ftTR ^PfT ^
c^t T̂wferr ^t ?rra^ d r 11 ?rir<: |  
rft ^  f^ tr K ^prr ^qr

•#  |  ? «ft jIp r t  ^Tffrr $  
far irg 3ft f t m  5; |
x t e  t u x  to  fr, w r ’& * *  ^n^rrft 
w fim fTzff JTT f̂t fn r T r̂ fr i ?t«r 
|  eft far^  ?r^rrft ^rfarrfr^fr % 
f̂ TTO TrJT^ t ^t ’T’f  11 
X%fbr4 T t 'TT? ^?r it ^  
frr enr fa^r TOr t  i ?ftr wpt % 

qr^TT tto  w  jft^TT | ,
f3RT% ?TffT IO T T  ?fWf f̂t f̂ TTT V»T̂  
jpf s to ftt ^  ?rk  ^TFranft * r t k  
m rft ?Ft i? m  ?r fir% i

TOT !TR t fT̂ Ht * 1  ^TTT
^  vi\x WX ^fr, f3TS% JTMW 

3ft rfm  f^ 5r ir r̂nrr ^ t|, ^  ^ r 
srm', xCtx 3(t«ft! 'Tft ^ nft
f r n r i ift fa% i cr̂ T % f®
5TFft T t % ÎTCT niTT ftp f w t  rft̂ T 
5?̂ fl < ^Tir ftR'̂ f, %f5T:T '3Ti<+*l f̂t
q w f t t f t o T | ,  ^ ^ r i r  W T ^ r r |  i
3fft tr̂ 7 rTTTi 3iT5ft 5ffaT w k 3TTrft



tmmignUia* rha OCTOBER 22, 1982 racket in Delhi (C A ) 5)60

ffcrr ^ w f i  «rro, sft
spnr *t 317% I  d'f+'t 'TST Hf t

f w  W T  ^  I

?ft r̂ * h t r  ' t s h t  ̂ r f r r  f  i
■q^TT, W T  % *£t*I * F T T T  W I  WHT-
'Tr^'PT « t t f t  % frnr f a ^ r r  
foRT% *riwT*f ?t m m  *n fa^w  *r 
spt V R  f t  W T  I 5 ? m , * W t  5TT «TTT 
% fa *T  fa^T i r l T  f a r T *  wft

■st |  % ftr w t*ff * t  f a * * r  «r t t

t = t #  #rf*rc'r w r  ir ? r fu m , « m  
? n fr ?t t  f r - T *  H fn ff =rm w m  % 
f a f t e  *t  v m r f r  * t  fc * t i r r f r  * t * n  
t t  «tpt t t%  i

SHRI P. VENKATASUBBAIAH The 
Han. Member has pur some comprehensive 
questions and he ha.* brought forward the 

•entire gamut o f . . .

MR. DEPUTY SPEAKER: In the end, 
he has put some pointed questions.

SHRI P. VENKATASUBBAIAH: No, 
no. He ha$ raised *ome very relevant 
points. I would like to answer one by one, 
if he has got some patience to listen to 
me.

There was one Immigration Act, L922. 
That was drafted keeping in view the 
problems of tndemered labour during
British regime. That Act was being follow, 
ed with, regard to giving visa for the people 
who go for jobs abtoad.

But in 1979, the Supreme Court has 
-said that:

“That particular Act is outdated and 
is not suited to ths conditions of labour 
abroad.”

They said:

•‘Prior to that, the recruiting Agen
cies were required to be registered with 
the Government and such agents mim- 
beted 802”

at- that time; that is. in' 1979;

The Supreme Court declared the system 
of registration void inasmuch as the sys
tem was purely administrative, without any 
statutory support. As a result, the field of 
recruitment was thrown open and any 
individual could un krtake the recruitment 

of workers for e m p l o y m e n t  abroad 
without any screening of prior approval.
This particular field of enterprise, being 
highly remunerative, removal of registra
tion requirement gave r i*  to uninhabited 
growth in the numbe; of recruiting agents 
who could either be regularly constituted 
firmi or private individual working for 
quick profits. It has not been possible, 
therefore, for the Government to keep 
track of the individuals working for quick 
profits who have been recruiting manpower 
for export.

This is our difficulty.

Afterwards, the Supreme Court has Laid 
doun certain guideline* with regard to 
the recruitment of labour.

According to the guidelines stipulated by 
the Supreme Court, presently; the chan
nelising of recruitment is being done ac
cording to the Supreme Court Order under 
which the foreign employers can recruit 
workers either direct»> through their own 
representatives or through any Indian 
agency authorised by them to tec run on 
their behalf. Fer this purpose, the recruit
ing agencies arc required to complete the 
immigration formalities in accordance with 
the guidelines laid down by the Supreme 
Court which, inter aim, provide Car regis
tration of employment contract, furnishing 
of security deposit etc. with the Protector 
of Immigrants. In the absence of an Act, 
whatever guidelines have been laid down 
by the Supreme Court are being followed 
by the Government.

Now the Labour Ministry has correctly 
said—first it was with the Ministry of Ex
ternal Affairs and it it transferred to the 
Ministry o f Labour—that it is formulating 
a comprehensive Bill to regulate these peo
ple going abroad. A Committee of Mi
nisters was also constituted to make a 
comprehensive MU. The main intention 
of this is that* when the Bill is drafted and 
placed before Parliament for being enact
ed. certain important items shouldBe borne 
in mind o r taken inter coosidfcrBlioa.
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These are some of the constraints which 
have been taken into consideration by the 
Ministeru while formulating this Bill.

Such of those Ministries, as particularly 
thotc involved in projects abroad, are 
having an interest in the proposal; also 
the proposals contained in the Bill have a 
bearing on our capacity to utilise effecti
vely, the labour market abroad; also to 
take intD consideration the deteriorating 
balance of payments position; also it 
should not resut in obstructing Indian 
workers from going abroad or in reducing 
the competitiveness of Indians executing 
projects abroad.

These are the guidelines or the guiding 
factor? which are before the Ministry to 
prepare a comprehensive Bill to regulate 
these matters, so that unscrupulous ele
ments may not take advantage of the situa.
110a. I agree with the hon. Member. 
There is unemployment in this country 
iiml fhe manpower utilisation is. to some 
entem, limited so fat as otir country is 
concerned. And there are other countries 
where our manpower can very profitably 
be utilised. We in the Government of 
India arc trying to regulate these people 
being sent abroad in a rational manner 
keeping in view the factors I have enume
rated now and aKo to see w'hat action 

lOuid be taken against such of those per
sons as indulge in these activities. This 
is what they have mentioned in the Bill. 
I have also given the number of cases that 
were booked and the action that is being 
Takea.

For the benefit of the hon. Momber I 
may. say that, at one time, it was also 

proposed to set up one Overseas Manpower 
C o r p o r a t io n  also. However, the proposal 
was not pursued because continued growth 
of overseas emigration was not certain and 
the objective was to protect the workers. 
V6t only that, several1 State Governments 
have constituted their own Manpower 
Corporations. For instance, Sir, your own 
State of Tamil Nadu also has done it. 
We do not want to duplicate or create 
difficulties for those Corporations. That 
is why* the Government of India is seri
ously thinking whether we can set up a 
MHt of coordinating cell to see that the*e 
Manpower Corporations that have been set 
up in various States coold be regulkted.

whether there should be a sort of coordi
nation from the Government of India in 
the Ministry of Labour. These are the 
important steps that are being taken in 
this regard.

The hon. Member has also raise a point 
about emigration, that there is some xol- 
nrnal in the Emigration Department. I  
may tell you, we hnvc set up a procedure 
for obtaining emigration clearance for 
deployment of workers on behalf of 
foreign employers.

In accordance with the orders of the 
Supreme Court of India dated the 20th 
March, 1979, any individual, firm or orga
nization can recruit and deploy workers on 
behalf of his or thfir foreign principals 
provided he has in his possession the fol
lowing documents (i) the power of 
attorney executed by the foreign principal 
authorising them to lecruit workers on his 
behalf duly authenticated by the Indian 
Embassy in the country of deployment; 
<ii) letters of demand indicating the cate
gory and number of workers required to 
be deployed, along with the- wages pay
able duly authenticated by the Indian 
Embassy, (iii) Employment agreement 
proposed to be executed between the em
ployer and the employee.”

On the basis of the above documents, the 
protector of emigrants, whose offices are 
located at Bombay, Calcutta, Madras, 
Delhi, Cochin, Trivandrum and Chandi
garh, after thorough scrutiny of the docu
ments, grants emigration "clearance.

1 he recruiting agent is therefore requir
ed to submit a bank guarantee bond on 
a non-judicial stamp paper of Rs. 10/-. 
The amount of bank guarantee is as per 
scales given below. I shall give the parti
culars, if the hon. Member wants it. 
After the bank guarantee has been sub
mitted, the Protector Emigrants grants 
emigartion clearance finally and make suit
able endorsements on the passports of the 
workers and also on the employment 
agreement, a copy of which is registered 
with this Officer.

In certain cases where the emigration 
clearance is not. required, necessary endose. 
ment suspending the emigration clearance 
is also granted. These are some of the
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steps that are being taken. He has also 
said that some government employee is 
involved in this jacket. So far, we do 
not have any information. If the hon. 
Member brings forward any specific ins
tance, I assure him that deterrent action 
will be taken against such of the Govern
ment employees as are involved in this 
racket.

tut qnrarrc : s m
fa<p? sfi’jfr s r r f a n  i

¥  fsnT

SHRI P. VENKATASUBBAIAH: 
That system is not there. I said that we 
follow the guidelir>es laid down by the 
Supreme Court. That system has been 
given a go-by because of the order of the 
Supreme Court. That is why the Supreme 
Court have laid dawn certain guidelines 
and we are following those guidelines.

MR. DEPUTY-SPEAKER: Mr. Pas-
wan, the Emigration Bill is coming up 
later on. Now, Prof. Mehta.

a V  s f i n  i p n r  :

^trrnrsT *ft, jt^ t lr frc *  % r^flr m  
n  f 'fp ’TT fr*n  £  ^ tt̂

^  W .. .
?rt «ft> : jpn r m

% % frnr j jpfm  *prt*r

1

jfto *rfjr« fJTR : m
r f tr  r r  tTT 

aft 75?r fasrr |

^  *t s s t  f w r  i t  ?  
it  :

The Supreme Court has further been 
assuring the Counsel. The Court orders 
as follows:

“We stay the operation of order 
dated 20th March 1979 read with 
order dated 30th July, 1979 until the 
Parliament passes a legislation on the 
subject.”

*T? 19 7 9  *r TJsftiT «Ft2 rr'fo R T  fUT I 

W5T3T IT? |  f a  197 9  if *T? 

srft f t  n f  *ft srcrrr r t

*TFT«T «TTI 3 ST?T W  fsnr T t ?TT%

Jr *r*r, %fa^ ’tnff ?rr r m t f f a *

f^T <fn7T 5Tft I rT̂ PTT $

ft: ?R7T r t  fTT? it £ f a  faw*
3l| |<i t f^T PPTPT 7PT 'JdHI ift <T5OT 
^ n n  I 737 *TPT% WOTT

I 5ft 1979  *t ŝft»T ^

f m  it ^  ^TT^T t̂ «ft. . .

SHRI P. VENKATASUBBAIAH:
Guideline, not deadline.

sit j v fira  ynrrT ^ rw  : i^r

r?T fa  *prt»T *Pt€ % WT?T «T?%
it tnfr i t  *TT** t  faOT «TT f a
W T  ’TT, 30 3jsni 1 9 7 9  5TT HIT
3TRT iT % fa* I W t

^ P T ^ K i t i m f a ^ r X T f a  I
‘Until the Parliament passes a legislation 
on the subject*.

m *t̂ *  *t? m |

f a  *Mt<t?foft t t  »Tprm ^  n  ^  
f a ^ r r t  <rfr*r rx  i «r?rc t t

tTT ? fe fa s t  fTT ?

3tt r t £  tt ^ h ( fajir
% fa* p T *  wr=r *t * r m  

^ f a £ t r T S ? m  f a i n t . . .

AN HON. MEMBER: Doomsday.

MR. DEPUTY-SPEAKER: He said that 
Government has taken action He said 
that 820 people have been arrested.

PROF. AJIT KUMAR MEHTA: Let 
me complete my submission.

MR. DEPUTY-SPEAKER: He said
that Government is also taking action.%

sflo wftra j * n r  ^ st 
t  fa  gsft*r r t i  if aft ’TTT?
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* k  ^1% frrf 3ft
«p fa m  |  ^  ?m rt | .................
J * T  ffr>T f T T  f * * R  ?

t f * :  rfr jt?  f a  'TTTrrq - T ^ t  ? r * m -
2?ft t t  f r r r  Trr^rr ^ r f ^ r ,  m
zc$ s f a  1 w m  q?rr t ,  f ^ j S T P T
i f  i t  W T T T t  i f  *J $  faSTT'PT
STTTfWrT TT fe* 3fT?r f , H ir^fw  

*nKff w^farr * t w r  it *n sjk  
t f t r  ^ r >  * t  * r k  * t ,  ^ r f f

f a  s R ^ r r  %  3iT% #  * n r m r  s t a i 1 1  
fa s ? * * t  31* ^  & i s f k
arzt £  t 3p* « w f»K

3(T<TT & fTT 71% rntnr W  ^ f̂T*ff 
%t ir*t7T^T vtt’tt T»*rr s t t t t  

? 1

*̂rfr im r  =tts;t & fsrr% *ft *nr^r 
•4if amir, *nrrT % flprr^ ?r

5®. W^TT TT W  «PT̂ T sft
srnt 1 w t  5r ttt  «p/t $, T%fero ? 
fsn rrr * w  Tnrr £  w t t  %
J^ T  i f ,  'IrP T T  W 5TT * j [  » T ^ T  ^ t
*t % v% %% 1 ,^ -  wnt

* t  9TPT ft f a  ^ 3 iT  3 rP T *rr  m  

•4irr x r f r n  1 T < ft T ? ft  ?ft <r*rr ^P=rr
ft f a  * " m  3PTT * T T  %■<* %  * T T  » f t  7 T  

art d*t f t  WT7 ^

f »

W  * r o r  ir  T f r w p r ’ *pt  rn r̂
£  1 ^ n m u r  v ^ w r  

• m p f t  % ?f=r | t  rhfft y><arnfr 
s t  «ft t f k  i r  jtp t  ^ t f a
^m?r f a ^ r  ^ r r  i r r n  , 

(m®rti r*r)

“fa m R ’' % 27 — 3^5ITf,
1982 % *fa^f 3ft

T^T 2 7  8 2 %  S fa ^  -

w r f t H  f t  « f t  i f ^ f  w t  m
f a  3OTR5T w rm t % JTTSSGPR-̂  
f s n T  J T s r j r f  * t  ^ r ? f t  f ^ r  ^ J r  

fa^r f f  ?frr ^ r%  gTT 3^fat f^5T  %

^ ^ P T  snfRT % 'TT̂ - fffTTTT
" f e s P T  i r r  ^ j z t ^ j ? r ”  %  f a n f c r  

• m  Jr ^nn fc r r  tot sfft 
'  v ^ f t  « f t  v i f f  ? t  ^rf 1 ^  t t  

* r » r j f f  %  f a q r  ? t \ t  w  ^ m t
^ t  ^  T ^ r ^ T f  JT t’^ t

i r p R t  < rfr  w k  e r t ^ r  ^ r  H 4 ? r f

T t  ^ r < l  1  'f f3 R T  'T f T  I ^ r  3TT-PT t3^T% 

3 ?TT W T  ^?>T ^  ^ ’<1 *T i T T T V t

^TT'TT 1 i f i l  ^—

" i m r  i f  %  f a f t

t s n ^ r  z n w y > T  ^ n r r x  ^ r.
T f T  57T 3 ft * t  T F H T  ^

f a r fh r  «tt i fa trn r J T ^ n r r f T  

* r f t f a ,  f e ^ f r  %  «rr ^ r r  

^f t t ^ -  * r p r f p r  q ^ i f ,  f3T>T 

% flrr«r »ft q'srfTi % f^ n e n :  
« n r a k  i r s r ^ r t  %  ^ r  %  f a * f t  

vfr cT7̂  t o  3rr% #  irrft^r
w>ft?r * t  ^ ” ,

t f k  ^ f a t  5 T S T  m  V 3 f%  * t  H t  f s r r u r r  

^ t  « f t  i f a r t  ? R f  ^  q w  ^ f f ? r  

w zx  3f t  JT ^ f f w r ,  ^ n w r

s p p ts t i f  s r n n  i ? m r  s * r  T f w r  i f  

w r  f ^ n  ^ —

“ f T T T  i f  3 P T 3 ^ r  T f

2 R  3 P T r $ T  r r *  - d i t ? f k  I T *

^ r  ?HT ^ E f f J f  fa sr fa?T
s n ^ T  %  f r t o  f v H i 4 l d <

^  ^ f t  cT* ^  TO I R ^ r f  * t  
T̂Tcft f ,  3T̂ T % ?f'T^T ^

rw  c n r  « r ^  f  i ^
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jft Wfaff ^*rtT  JT$?TT]

•3 A % ^  srw r t i  t t  ^  1

w  Kfr
hkt «f(T * n rrrf  %k\ *1

«rtft wraT ^ farr 
^n-n £  1 % v r r p t r r  v n r

f m  t  5T> »ot*h  wrrr? 

t r t  ^  w r r  $  *rrr w  
usR pft, xfir  u*m %

v r  fan  f in  t ^ rrm n : t p r r

t  I WTtft TT* *?t * 1 *  Jr
'PTf * ^ T . fc f a  # T * ,  <Trcf t 

t o  TPTSg- » fcr ^ r i r r
n̂ : *mri»r

fo rfa  ^ t . t t  £  1 rr*r Tf»srT% 
% srr*r q r  Jrc€r 57 r e a r  ^  ^  

s5** *Tiir% ?.^r ?w f jrr=rr t  i 
n^jfr t t  fK r  *  ?> u  si^'sto * t  

o t t t  <rc f«fHr< |  1"

MR. DEPUTY-SPEAKER: In Cu»linS
Attention, you are quoting all this.

PROF. AJIT KUMAR MEHTA; Sir, 
otherwise I will not be able to make my 
point clear.

MR. DEPUTY-SPEAKER: But the
point is that you cannot take so much time. 
There are other items in the List of Busi
ness for the day. We have to take them 
up. Next I have to take up Matters under 
377.

sf fo wftr* 5 *T< Sl*{<1T : TTTtzrer 
qsfto, STPT f?iiWT ?TRT> m*T% <T5?T»r

&  ft, *rm  f r 4 w  ^

1

SHRI RAMAVATAR SHASTRI; Don't
draw your line.

MR. DEPUTY-SPEAKER: Mr. Profes
sor, I may allow also, but the point is 
that we have got to take up’ Private Mem
bers business at 3.30 p.m. Before that

there are Matters under 377 and so many 
items. Only in the interest of all the Mem
bers, I am requesting you.

srt > wfaro **rrr : *r-q
? j t t t  *TT*rr ^ 1 1  t ^ t  qfa-

% 1 r*r% *<r c r  or,?rr Jr. - . .
(«T«T||T;t)

MR. DEPUTY-SPEAKER: Therefore,
1 am requesting you. Otherwise matters 
under 377 will not be taken up before
3.30 p.m. So, please cooperate.

sfr> V*»lT : 4  TfSTT
^TiPH f. %  * *  Q

ir «Tf% n t 
% *TT* #*T fa<TT JTT I IK  *
VTWt CTT^T ^TJTTi f. I %

vnr.’ftfr ?rr*T*T % 
t t  Tf^r 1 $fsw

t o  r§ i *ir 
« p t f m  t t j t ,  inn: »t w> i r f a ^ i f t
*TT*T% ^T'4 *T %% 9PV ftf t

I ■3»T% 7T? "FT flrr t̂ ^

fo r  t o .  1 TTfWT»r % «rftwnf>sn h  
^77 *r *nr][->:T n frr 3^% ^ n̂ r r̂r
« p -  f i  CF?T*7f f w  j f f f n n . . .

MR. D E P L H  SPEAKER: You n u 4
give a gist of it. Can’t you read it in 
adva/icc and give a list of it? What is it, 
>ou are reading like a student.

PROF. AJIT KUMAR MEHTA: Since 
this is important that is why I am reading 
it.

MR. DEPUTY-SPEAKER: No, I will
not allow you to read. Please put the 
question now. If you want you hand it 
over to the Miniatef". That I will permit 
you. ~

SHUT RAMAVATAR SHASTRt: Why 
do you take so much a rigid stand, Sir?



PROF. -AIIT KUMAR MEHTA: All
ight, Sir, I will put my question.

SHRI RAMAVATAR SHASTRI: At
imes you are very liberal and at times 
ou are very rigid.

MR. DEPUTY-SPEAKER: Yes, put
our question now. No speech.

SHRI AJIT KUMAR MEHTA: Let me

omplete, Sir. f  I STFT

^  Pff #  #3 3Trj*TT if? if
fc frc  w t  r r  ^ r r  t? t ?  i

MR. DEPUTY-SPEAKER: If you don’t 
5Uj questions, 1 wil] not allow you.

PROF. AJIT KUMAR MEHTA: I am
&onig to put my questions, but let me 
make my point.

MR. DEPUTY-SPEAKER: Thank you,
put your questions.

PROF. AJIT KUMAR MEHTA: I
have promised that 1 will bring out some 
specific instances.

MR. DEPUTY-SPEAKER: But you
cannot take as much time as possible. I 
will not nermit you. You have already 
taken more than twelve minutes.

PROF. AJIT KUMAR MEHTA: Only
five minutes more. Sk.

MR. DEPUTY-SPEAKER: I have told
you that we have got to take up Private 
Members* Business and lunch also.

PROF. AJIT KUMAR MEHTA: Sir, by 
that time I would have finished.

MR. DEPUTY-SPEAKER: Are you
prepared to put question or not. Other
wise 1 will call the next Member.

MR. DEPUTY-SPEAKER: I don't want 
any discussion.

PROF. AJIT KUMAR MEHTA: I will 
put my question, but first I want t o . . . .

PROF. A jr r  KUMAR MEHTA: No
discussion, Sir.

MR. DEPUTY-SPEAKER: You would
not listen to me. I am going to call the 
last speaker. Dr. Krupasindhu Bhoi, you 
put your questions.

3 R  t t t w  % s rfy + rfo n  %
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r t i  r t ,  w f N :  i f
3TT?ff % *T

r t  fa : sm rc r m  r r t

^  *tt w r t j  T r f w  ^ rr
s f tr  j q  ^ r r

^r?crr j  f o w r t e  * f t  t t t  ?ft w * -  
f f i  % f R f  *r ^  f a r r  »ptt,

'TFT 77?  faJTT »PTT I :3*T% 7T?

w t  f o  w  w  r ? r . . . .

MR. DEPUTY-SPEAKER: If you can’t 
adjust according to the situation, you must 
excuse me, you are not a good Parliamen
tarian.

PROF. AJIT KUMAR MEHTA: I have 
told you I am going to bring out some 
specific points.

MR. DEPUTY-SPEAKER: Put your
questions within one or two minutes.

Hi' ?rfjR  : ' f t f s w R '
i? t ? t m  far sr^nr

fa lT  % fa : i f f  $  STTWt TrTT ^ RTT

JIT O  TT WTOWlft ^  |  I
%far?T <TTFT *rnr% r t  jTT^ % ftn r 

fTPT r t  '^jfT 5TT, 1T O  'Wl̂ ll

% far f a s  n^»fr r r  f a n  <m  

t r f ?  anrt ^
SFT% ^RT »RT t  I rn M  f*T?T ?Tff 

 ̂ I %fa^T * T r  f m  I  fa : ‘Tfl’ tn fe  

r t  wt^ff % t t t t x  « tk  n  't |^ t  fa r r

m  1 wr? m iF ?  sn  3ft

* r r %% ^ 3 T ? r | f  i « n ^
% nftljrfl ?tt jfr r f  5ft v r tw  fa r r ,

JT ^I^Mi % I

t>$i fa>...........

SHRI P. VENKATASUBBAIAH: How 
can I answer?

MR. DEPUTY-SPEAKER: He can’t
reply on anything and everything. What 
Bhogendra Jha has to do here?

PROF. AJIT KUMAR MEHTA: Sir,_
let me complete.

1904 (SAKA  ) racket in Detfii (C A ) 570
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[sf» o x r fm  «pnT

sft 5tt fo n  «rr% ^
^ fo  sw vx ^tm i
^n: f^r ^  ot? feiT *nrr i 

qm  ^*(di |  f  w  hi*h  it g rv rtt 
*rfy+iPwi f a ^ f t - w r  ^  i
MR. DEPUTY-SPEAKER: Now the

Minister will reply.

PROF. AJIT KUMAR MEHTA: 1 have 
not completed. I have to put my question.

MR. DEPUTY-SPEAKER: Have you
completed?

PROF. AJIT KUMAR MEHTA: 1 will
put my question.

MR. DEPUTY-SPEAKER: Do you
want that the question should be put after 
lunch? Put the question now.

s>o wftra 3 *rc : fa%?r

1w *t % efsm fCTt * t ennff
f*Fft-W T t ,  WT *rr*li *7 ST

irfe ?fr ^r% f%rrrs vn N rf 
*?t *Tf Jf^T, 5TT w  ^  ?

3ft fa^»ff *T =114*1 5THT
’̂ r  w t <k +k  ?rr%
SWET =rt»rt ?

j R  fo f t  *Te[ ^FT T^T

% f3R% - p h r  wthx Tsrt % sn 
f , rft t^rt cr <rrr

% t o  w r ?rfr ftrir *nr | , 
q-fe |  ?fr ^ fr fa^rn

|  -3H% *r t  T T w f  ^ t  n t

I ?

'jft trifj ?rrf % w  *$«r<c

«rt sztr rmx f%
Vi% iifn “ if'W % f^TT^ it  ■>i*IWd

5PRT *TW % fa it ^TW

forr 'Srnr, «n^r s®rfsra*ff
% aiVf faT v (vh %?TT stif 'jR

»  f ip t s n a r e  *rr g w f H
w r^  3IT T^t ^  ?

f̂t n̂r̂ T M w f it ^  3TT
I ,  f e r n  %
f t r r  t o r  w t  t i  f  | ?

#^Ttt ?t W  *TTT7 , Jnr^ $t 
^  in rm h r srrf <rr f*nr?r srr
W H  *ftf« | vfjpT ^  VRffhT 

^t % 7 f=T *rt%
% fr o  *?r if $t frsRTt jr ^ y  apn% 
% fa ir  * tm :r  m  ^ n r  
T ft |  ?

MR. DEPUTY-SPEAKER: The qucs-
tion is over. Mr. Minister, you can reply 
now. This question will not end.

PROF. AJIT KUMAR MEHTA: Sir,
you did not allow me to complete it in 
peacc.

MR. DEPUTY-SPEAKER: To^Jay is
the tast day. So many items have to be 
taken up.

SHRI P. VENKATASUBBAIAH: 1
have explained earlier that this matter was 
being dealt with by the External Affairs 
Ministry. Now the Labour Ministry in m 
charge. Now it has come to my kip, 
and I have to answer.

After the transfer of work from the 
Ministry of External Affairs to the Minis
try of Labour in September 1981, 158 
individual complaints alleging exploitation, 
cheating, breach of employment contract, 
underpayment of dues etc., were received 
in the Ministry of Labour. The Protector 
of Immigrants has been directed not to 
grant any immigration clearance to the 
firms involved in these cases. It has been 
difficult for the Government to bring such 
culprits to book as firstly, usually there is 
no evidence; and secondly, there is no 
legal provision to debar agents from charg
ing arbitrary fees from the worker*. 1° 
cases of substituting of contracts and poor
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living/working conditions, necessary assis
tance is provided by the Indian Missions 
who first intervene with the employer to 
redress the grievance, and if that fails, 
provide necessary assistance to the workers 
to take up the matter with the local autho
rities.

The Indian Missions abroad have been 
specifically instructed to intervene in this 
matter. Wherever there has been a viola
tion of the guarantee, or agreement that 
has been given while recruiting these peo
ple, by the various foreign agencies.

About the comprehensive Bill, the 
Minister has already given an assurance 
on the floor of the Rajya Sabha that a 
comprehensive Immigration Bill will be 
brought forward in the next Budget scs- 
sion. That is what he has said.

PROF. AJIT KUMAR MEHTA: I want 
a clarification. What about the Immigra
tion Officers conniving with those people? 
You must have read this news item.

SHRI P. VENKATASUBBA1AH: I
have already said that if there are any 
specific instances, they may be brought to 
our notice. Let the hon. Member give 
them.

PROF. AJIT KUMAR MEHTA: You
must have read the news item.

MR. DEPUTY-SPEAKER: Instead of
reading all those things, you must read 
the rules also—in addition to these things. 
Now Dr. Krupasindhu Bhoi.

DR. KRUPASIDHU BHOI (Sambal- 
pur); This particular question has been 
discussed on the floor of the House many 
times, with reference to the Department of 
Labour, sometimes with reference to the 
Ministry of External Affairs and sometimes 
the Ministry of Home Affairs. Im the last 
session also, I had asked a specific question 
from the Labour Ministry and he had 
promised to have a comprehensive legisla
tion during 1982-83. India possesses the 
third largest skilled man power in the 
world; and unskilled labour in our country

will be the largest compared to other 
countries, more than China and other popu
lated countries. Internationally, our skilled 
workers have a good reputation because 
they are very hard working people. Many 
countries lack in skilled workers and they 
are coming over India and recruiting our 
skilled workers for their infrastructure, in
dustries and other things.

The answer given by the Minister was 
not much elaborate. In the statement, he 
has stated. “In the latest case reported to 
the Policc on the 10th October, 1982, 3 
Travel Agents of Delhi were 
arrested.” What follow up action 
the Department has taken should be known 
to us? What are the terms of reference 
for the comprehensive legislation? Whe
ther Government will form their own ex
porting agency or corporation to export 
human resources ouUside the country. What 
is the number of travel agents legally re
gistered in the country? Are they autho
rised agents or not? Whether the Gov
ernment has given permits to individuals 
for export of human resources who are 
not technically competent or who have got 
no knowledge about the man powder to be 
exported. I want to know the names of 
the people who have been given these ex
port licences and under what circumstan
ces they have been given these licences?

Instead of sending skilled workers, these 
racketeers send unskilled workers; and 
many MPs are also victims to this thing 
because they have to sign the passports. 
Our foreign missions repatriate them to 
our country because they are unskilled 
workers and are not fit to work under those 
projects. Prof. Ajit Kumar Mehta had 
put a pertinent question to the Minister. 
A few days back in Delhi all the papers 
carried a news of harassment of Urea 
labourers. Delhi University students had 
brought it to the notice of the Government 
also. M/s. Jayaprakash and Associates, 
a construction company has some agents 
in Orissa. Two or three years back, they 
were papers; now they are multi million
aires will the Department of Home Affairs 
investigate who are thdse agents, what 
were their assets then and what are their
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assets now and how they have accumulated 
this money? Previously, these labourers 
were given an impression that they would 
get a salary of Rs. 3000 in 
Iran and Iraq and other coun
tries. But now it is found that 
the people who had been sent there arc 
sending only Rs. 800 to their families and 
the other money is being taken by Jaya- 
prakash and Associates and other people. 
Then Mr. Mehta told that there is a comp
laint that all the people who were sent to 
Iraq, their fate is in a very bad condition. 
I want to know what is the pi escnt con
dition of that particular contingent in Iran 
and Iraq? Whether the Ministry has got 
any information. More than 300 labourers 
had paid money through the agent of 
Jayaprakash and Associates, who has re- 
recently built a three-star hotel in Banpur, 
Orissa. That fellow has not yet returned 
the money which these poor labourers bau 
paid—it was more than Rs. 3-4000 per 
head.

And they are now in Delhi going from 
pillar to post. In so many hotels they 
are getting only Rs. 5/- per day and we 
do not know whether the Government ha* 
got any information. If they h?ve not got 
any information. 1 can supply the in
formation. I want to know whether the 
Home Minister will investigate and they 
will make proper arrangements to send 
those labourers to Orissa with their wages 
which they have earned.

SHRI P. VENKATASUBBAIAH About 
this particular company, M/s. Jayapra
kash Construction Company, the facts that 
hfavtr been mentioned by the hon. Member 
are presently not with me. What
ever information he can give, I will be 
very much thankful to the hon. Member 
for giving me the information. We will 
certainly take action. If they have con
travened any law or Act, certainly, deter
rent punishment will be given to them. 
We have already given instruction—I have 
already read it out—that if any of these 
companies or individuals have contravened 
the law or regulations they can be black 
listed and they should not be given any 
permission to do so.

 ̂ Again, about this comprehensive Bill, I 
have already mentioned that the Labour

Minister has stated in the Rajya Sabha 
that he will be hringing forward a Bill 
during the Budget Session of Parliament.

The hon. Member has spoken about 
skilled labour and unskilled labour. We 
have got a very impressive record of send
ing our people abroad. In Bahrain—I am 
giving approximate figures of Indian 
workers employed in foreign countries— 
there are 30,000; in Iraq there are 27,000; 
in Jordan, there are 4,000 to 5,000; in 
Kuwait there are 1,25,000; in Libya there 
are 40t000; in Oman there are 65,000; in 
Qutar there are 30,000 in Saudi Arabia 
there arc 1.20,000 to 1,50,000; in United 
Arab Emirates there are 2,50,000; m 
Yeman Arab Republic there arc 7,000; and 
in Yeman People’s Democratic Republic 
there arc 1,000.

I have already stated, the steps that are 
being taken by our Embassies abroad, to 
watch these people and whatever assistance 
this is necessary is being provided U> 
them. # I

1 may also tell you in this connection 
that a pamphlet has been published by 
the Labour Ministry. The pamphlet gives 
details of living conditions, working con
ditions and wage expectations etc. This 
pamphlet has been prepared for the 
guidance of the propcctive emigrants and 

^  emigrants abroad. These pamphlets have 
been circulated to the State Governments 
for translation into regional languages and 
for arranging wide publicity. Copies of 
the pamphlets have alto been sent to the 
distribution branch of the Lok Sabha and 
Rajya Sabha Secretariat for distribution 
among Members of Parliament. AH LndiA 
Radio and Doordarshan have also been 
requested to publicise a set of do’i don*ts 
for the information of the prospective 
emigrants. The Films Division have also 
been requested to produce a small docu
mentary film for general viewing.

We have been taking all precautionary 
measures so that these innocent people in 
their anxiety to go abroad may not be 
exploited by unscrupulous elements. So* 
whatever is possible is being done.

MR. OEPUTY-SPEAKER: Shri Satya- 
rmrayan Jatiya. ^
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vt » ? ! T  S T I T T S  a r f c J i f  ( ^ r f i r )  :  

s w r c r  i r ^ r ,  1 o  s r e p r  f i t  ' ^ t t  

i T f  ^ F r r ^ T r  * t h n r  T s f f  t

WraT «IT f a R W  5fiT? % Wff
f w r  Tf «rtr r*r ^  sffr »r * r

T T  R T R  M I + 'f 'H  3 77^ f T f  S R F T  ^PT 
X i |  I JT? ?> ^R R  TT ETOT 3T%
s i t  * r r a T  i f  fa r ? ? ft  3r f t  ^  |  « r f ^ ,  

i f  ^  1 » n m  * t  s f t  

^ r  * f  i r t s F T R  5 rt*T  | ,  t t  s r t s f t r  

V t  1111  ^  % f r r  q f  f r T T  

f %  f a f a f t  ^  f i r  f t W T  %  f= T %  

a r m t > T  ? rt ^  f f t T  f a ^ f t ,

t t ^ t  f a % * r r  * r t r  w t t p t  t f t  f * r % * r r  i

I*T «TVnT^ tTTVV^ % +K«T, *<t jMllft
f w f o  %  ^ r r » i ,  w r i f t  

* f  t t ^ t t  |  1 ir?r ^  *ft t  f f c  

f ^ r r  T f  f r o  n t n  - * t %  £  < t *  f a #  

sffn *ft If 1 t r t h  5tiVr s^tfaw  
ift amt |  i

^  HTW t f*T if  T^TT

^ T f T T  f i  I i t ^  *v* f^ra r S * T  ? ff  jp T T

% fa* u r i f  »nr i ar?t v t  fr* rfa

T ’T 'T T  J n N T T  £  f %  T  T ' T f T  S P T T 'T  ■ T^ t 

* F T  * H R T  £  I ^ t  f e f r  S R T R  T T  

th rem  w ff  |  i g f  ^

| .  fc rn r i  $  mf> ;Fr irr» r £  
? :T ' 3 ; » r r ,  u n s r  » t  s * t  f r ^  £

' t t c t ’ f .  r*r* f*qf<r *%*r f r r *  1 1

w cft s rrm  £ %  so spt
f*R,PTR f ^ n  *Rf 37 *TT*Mf
^  xrw  qrgrrH ^  Tjfr |  i t *  a r ^  
% 3ft ?tTst ^spr^r ipt ^>rr% t t  ^rr*r 

f ,  :rr*r w ^ m  if w r f w  

f ^  jTT% r r r f r  w v  ^ > 7
^»r?r *f *  «s?r 1 «

f« rrt ?Tff #
7TR- f^ rrff w n  ‘y r& m ’ % %
% fo m  m \  1

^ i f t ,  ^ f*P T  7 T  ^ft*ff ?r ar^ TO T ^ T f t ¥  
% q T  1 jr f N ‘ w c  t t  m x .

^  ^  ^  t  ? f k  
4  5f^T ^r ^  |  1 ^  'pt ^  1
T % £  ^tfTT 1 3 f f  Jr*Fl?Pfr9T T T  W t^ T
t t t t  1 1 ^  ^fnr %  % c [
t  1 % *  w W  %  ^ f f  ^ T T ^ r f f

^rr^f 1 i t f t  j t f t  |  fw>
c f ^  3Ti’ <?if4T ^f ^ ’1̂ '

| ,  TT^t % f?r^ f ^ s r
aq^pcrr 'Sfr ^fnr m*+s  ^jrr^ f
t t %  ;r m  w if t i c T  ^ rr? , g rrfr  t r ^
Wf*T 7 T %  ^RPT *T W  I>3

fiTT^ JTff ^rTTf t t f W f f  |  I
^T ^  ^ t k t  # dV^T j h t ^ t  |  ? ftr 
?n<3ir f t r f ^ r  w r rs n n x  1 1  T ts n r r r  %  
f ^  ^  ?rr<*rf t ^ tt^  T ^ r r  |  i w  

T O R  ^  I  f o t f t  STfTift 
tr ifq t ^ T  ^ T 3 IT ^  jffaT ^TTf^r ^fr f ^ r  
i f  f f s r 'T R  <Tf% ^T5ff V t  H f f  qTTCSPT
% s %  ? f k  ^  *fr»rfa ^ s r 
t t % h i «t s w  s g - ^ R  ^T |  srr
JT ff, %  f a i t  * f f  0 « R
s s r ^ r  1 w  ^r * r s t r  m r  

5it T ^ t  |  ^ r t i f  ^ r n m f t
< f jTHT 1

SHRI P. VENKATASUBBAIAH: The 
hon. Member has suggested that the names 
of these people, who are convicted, should 
be published in the newspapers. We will 
examine it. If it is feasible under the 
relevant rules and regulations...

MR. DEPUTY-SPEAKER: So that he 
may not commit crime again.

SHRI P. VENKATASUBBAIAH: 
Certainly his suggestion will be taken uito 
consideration.
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[Shri P. Venkatasubbaiah]
1 have already said that several State 

Governments have set up manpower cor- /  
porations to regulate, mobilise and ration
alise the thing. That is why, we thought 
that at the central level, we need not have 
anohter manpower corporation. We want 
to see that the monitoring and coordina
tion is done in such a manner that the 
people are not exploited by unscrupulous 
elements. I assure the hon. Member on 
that.

MR. DEPUTY-SPEAKER: The House 
now adjourns for lunch and will meet 
again at 2.20. w

13.20 hrs.

The Lok Sabha adjourned for Lunch 
till twenty minutes past Fourteen of the 
Clock.

The Lok Sabha reassembled after 
Lunch at Twenty-five minutes past Four- 
teen of the Clock.

[ M r . D e p u t y -S p r a x e r  in the Chair]

MATTERS UNDER RULE 377

( i )  N e e d  f o r  a d eq u a te  t r a in  s e r v ic e s  
f o r  t h e  N o r t h e r n  pa r t  o f  K k rala .

SHRI V. S. VUAYARAGHAVAN 
(Palghat): Under Rule 377 I make the 
following statement:

Rail facilities are quite inadequate in the 
northern parts of Kerala. Thousands of 
people from these areas are travelling to 
Bombay, Delhi and other Major cities 
every day. in the abscnce of any direct 
train, these passengers are facing a lot of 
difficulties. Inspite of repeated representa
tions for improved rail facilities, Malabar 
continues to be neglected.

Recently, the Railway Board took a 
decision to attach 7 through coaches to 
Delhi and 2 to Bombay to the newly in
troduced Mangalore-Palghat link Express 
from 1-10-1982. This was widely wel
comed by the public. But, strangely, the 
Board concelled its decisions at the last 
minute. This has causcd a considerable 
amount of resentment among the people 
of North Kerala, who have a long stand

ing grievance that they are being neglectcd 
by the Railways. Through coaches to 
Delhi and Bombay would have provided 
some relief to the people of this areas. 
Therefore, I would request the hon'ble 
M ild e r for Railways to take the follow
ing steps to solve the problems of * the 
travelling public in North Kerala:—

(1) Introduce through coaches to 
Delhi and Bombay as was decided ear
lier by the Railway Board.

(2) Extend the newly introduced
Mangalore-Palghat 1 ink Express to 
Coimbatore. /

(3) Construct a platform at ShoranOr 
junction on the link line.

(ii) M e a s u r e s  t o  C o n t r o l  L epr o sy

SHRI RASABEHARl BEHERA 
(Kalah&ndi): Under Rule 377 I make the 
following statement:

The dreaded disease of leprosy is 
spreading with a menacing speed in Orissa. 
It has particularly struck a large number 
of tribal villages as well as coastal areas. 
According to an estimate, 15 lepers for 
every 1000 population are residing in 
Orissa. The number of such lepers is 
increasing further in Bolangir, Sambalpur, 
Kalahandi and some coastal districts also.

One of the major reasons for the 
widespread disease is the graphide content 
of water from springs which is sole 
source of drinking water in the hilly areas* 
A large number of lepers die every year 
and new lepers come in their place in Puri 
district.

Unless immediate measures are taken to 
control the leprosy the situation may be 
further aggravated. Therefore, Govern
ment of India should pay special attention 
to check spreading of this dangerous 
disease. Anti lepro^y programme should 
be implemented more vigorously. State 
Government, Central Government and 
voluntary organisations should take keen 
interest to control the disease. Leprosy 
rehabilitation colonies should be set up 
without delay. Adequate measures should 
be taken to provide proper treatment to 
the lepers.
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(iii) N e e d  f o r  t a k in g  s t e p s  t o  h e l p

M A N U F A C T U R E R S  O F  A C E T I C  A C I D

D R . K R U P A S IN D H U  B H O I (Sambal- 
pur): Sir, the alcohol-based chemical in
dustry is facing a crisis of over-supply but 
the worst hit in the line is the ma.mi- 
facturers of acetic acid who find it diffi
cult to market their products.

The root cause of the problem is that 
the installed capacity in the country is 
far in excess of the domestic demand and 
the problem stands aggravated becausc of 
the government permission to effect the 
import from abroad.

The consumption of the acid is well 
below the supply right now  and this has 
induced manufacturers to offer substantial 
price concession to boost their individual 
sales. In the past few months, the prices 
arc slashed down by Rs. 2,000 a tonne 
to Rs. 3.000 a tonne and yet this has not 
pushed up the total sales of the acid in
dustry as a whole by any significant 
margin.

Unless some sort of help is extended by 
the Government, as many as 14 manu
facturers of acetic acid in the country, the 
individual capacity of most of whom rang
ing between 1.500 tonnes and 900 tonnes 
will continue to suffer. The overseas sales 
would relieve the domestic glut to some 
extent and encourage the manufacturers 
to maintain the high level of their produc
tion.

In view of this, I suggest that the Go
vernment of India should initiate efforts 
to promote exports of this particular 
chemical. All sorts of help should also 
be extended to market their product in 
the domestic market.

(iv) G r a n t  o f  p e n s io n  t o  f a m il y  m e m 

b e r s  OF FREEDOM FIGHTERS WHO SUF

FERED im p r is o n m e n t  in  1930.

«r'f tftTO,- (*TTFT) :

wfr rrr
3 ^ %  %  5TT<T STT

- 58ss

1930 Sr w  6 *T T ? [*n
jtI  «fr i «rn? it  

*TtgT-#FT W ,  19 30  % flfT

T O  6 *TT?T r̂
'HfT pT Wfs f^lT TOT t  I ^

9XTFT *TT 3̂̂ % cR*ft T̂
®rr far-r 1 1 srrsr

m x  *n rfr *apfaT« |T w r  |

^  m  ap^f *rt ^t^rt
q n m  % I ^ 1%  3T epr
fofnraT J j fr  t  whc p r f q r  s n fs ^ r  
f f  s fc r r  snq^r «nrr ^rfe?rrf 

|  i - ^ r ^ o K T :  e ra -** tfre rrt
( j^ ttt^ ) Trf^rr

|  i m tfr fa z  % rrf?r

% qfrr ht? ’̂ tt *rr? *r 
f o r r  t o t  srsr f a  6 irr?
f f  *fT I :3RWT f t  ^  fir
=*% I  I 35WT T?PT fiH fft «fr %fa*T 
^ r ?t qĉ ft *rr t f t  ^  fasr |  t 
t(% ?*fa *fr fa fy  w p t t
^tptt t  f a  ^ran 6 % «f *t *nn t

I  W  ^  S T9FT ^  fa *  H'fTrft I fa r  
'3*WT TTFT “H I fa  VTpC

Trfr *rr^ , ttspt-
TF̂ »T JfTHT ^  t  I
« W R  % |  f a

^ w tt w m  11 n itit 
% sr??rfa 6 ’R'Tf sr>rr 

iffr ®is TOr t 

^nrnr ^rt

qrvFT ftr«rr Tĉ rr m
^fr 3fr<-T-itTcr;T ^

T^r |  ^  ^  t

( v )  A c u t e  s h o r t a g e  o f  e l e c t r ic it y  

Mathura D istrict o f  U ttar Prv.
DESH. A

%?r if f ^ ^ f r  'fJTi |  i
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K  fc jTT ^ T fir ? ]
^rTT 9%*T s rk  *T*TTr *T I  I

3 W i < 7 W 3  i T f |  f a
z f r z  st^ft frsR ft ^ r  

?3R «PT I s fe  STtEJ f s rw r  q?t ^THfUT 

^  ?T?lr * t  3rr?ft m  T * t  ^  t * r
% ^T I^ T  <TT 3f=T STOT* T fm  I fjHT^
w r  v t  sfnr»n * t  3tt eft t  s * n * t  
'̂!«m: «f* *r?r f*nr?r'> 1 x *  sfr̂

^T C fr^ . *T«T r r  if  far-jiT faaro t>9
«n=Rrr t  3 ^ f t  *rt q r ^ ^ r f  

Jffft I H>T<«T^ %  V f d f W  frsrpft fTt 
HFFpfh? 3*rf TtTT ST̂ vr % *r«T?T

far?r t f h : s m  v t  I  ? i a t  f t n n t
f ^ f T  W ftPF fa w  3TT^»fr c Y r  * r *T T  

; m  * f t  fr a r m r r  %  « n r * r  i n r  s ^ r  
* t  m *r  »F7r ^ r r  t p t  % w n t

3r ^nr^n «rtt ^?r «flr fa%*r ft *rm 
iir a t ns?*ft q t » T H  f R r  |  « Y t  f c * m  
% f^ r r  m  % cirriT |

i f t  g f a m  f p f t  1
3rsn it ?ft fe rre ft t c  

fT T O T 'T  * t  ^ f t  f f  f a ^ f r  % *PT f ^ r  
iPTWT'T ^ t  3F * t i A t  y ^ n rrfflv t 
*r t  «rr*r % ^  f o r m t  n r  « w ?  % ^ r %  
?Ft f t t  t t  « f t r  srst f ^ n  eTT *rfo t T ^ t 
jfnrft ^ t  » F ^ f r  ifTT W T  ^tt vfr A T  
*rr ?sr #  1

(v i) N eed for removal of anomaly 
betw een  B.A. (M aths) and B.Sc. 
(M aths.) in regard to appointm ents 
in  K endrhta V idyalayas.

SHRI SUDHIR GIR1 (Contai): Sir, in 
the Directorate of Education, Delhi, for 
appointment to the Grade o. I .G.T. in the 
group of Science A, only B.Sc. (with 
Cneinistry, Physics and Mathematics) are 
eligible whereas the candidates with the 
qualification of B.A. (maths) are not con
sidered eligible. While on the one hand, 
there is an acute shortage of mathematics 
teachers in the Directorate of Education, 
on the other, B.A. (Maths) candidates are 
rotting both in the Employment Exchange 
and M.O. Primary Schools, Delhi, for the
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last several years. Moreover, B.Sc. candi
dates are hardly available at present to 
meet the full demand of the Directorate 
of Education.

It is quite strange that in the Kindriya 
Vidyalayas, in all the aided schools In 
Delhi and also in all the Government 
Schools in various States like Punjab, 
Haryana, U P. and Himachal Pradesh, 
B.A. (Maths) candidates arc invariably 
considered eligible for the post of T.G.T. 
(Maths). Keeping in view the shortage 
of mathematics teachers in the Directorate 
of Education. 1 urge upon the Minister of 
Education and Culture to look into the 
matter and remove this anomaly by mak
ing all such B.A. (Maths) candidates eli
gible for appointment at mathematics 
teachers in the Directorate of Education. 
By doing so a great number of candi
dates registered in the Employment Ex
change, Delhi as well as Assistant teachers 
in M. C. Primary Schools, Delhi would be 
benefited.

(vii) N e e d  t o  s t o p  i m p o r t  o p  s y n t h e t i c
YARN AND TO PROMOTE EXPORT OP 
COTTON

T r r s w  »rctoT, *r.*  
m *  m r r  % t r r d  t t t t ?
w  ToT ^  *ftr ^ m f j r r f ^ r e r  w nr 

afr w*n xt t ,  3ra*r so f f f rw
®TPT 20 srfrjTT 1TPT

erw t  m  f t

KTTft fTTTTT Jr f t  
t  ^  f*T ??fr f r r ^  5TT«T

Tr '-TT'T r> ^ r r f :  m i  ? % f %  t  

rTTTni f jr r^ t  x- z i  ^rr ^rft % 

3R T?r t  1 5 ^  f w  ^T tirr 
q z  &  T f r  |  far ^rr t r r f  t o  rr x  

fn s r r  5rf ^ i

^r-r^r % ^cTrapr ir jfr «r t  

ir ^ t T fr t ,
^ c T  ^ c r  % fajtfrcT fwrqr

Rule 377 584OCTOBER 22, 1982
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5T§<T <r»T t  ! 3ft *H^TT % JJ55T

f-raffiST frcrr ?rf ^

f c f ^  'TT fo*TR «PT JT# fftT |  I

STK fa  S f^  rft faajfeqr
jtt4  <r1 wrercr j f ?  fw r  ^

fJTT̂  S*T TT q̂ TST f»TT̂  % f a s ff
*  o t r  qnzH qn cPTnrr jtht ^ r f ^ r

W K  *P T T  f H * Tfd-*  ^TT* ®FT f R T T
£*T % ftr=fT if  ?% ffr TT2H TT tT ^ r rn i 

ST% *q  *  SHT ÎTfe*T m fp fa*TT*T

^t «tt wr *c$ *t% f̂rr f r o
c\

•FT T̂T qTT f t  *T% 1

*nrr vn  ̂ f̂r fosffeq: srq qn- 

«rrzrr?r f w  x& |  ?rk q^ q qrr 
f ^ n m  ^  fqrsrr ? r  tfTT ^  f w i q  
f a r r u t  |  s f t r  fa r r  m f a q i f  %  q w  
»? Tft q m r q - t 1 q f  •ftfir i^fcf sryrnr 
< 7i i f  ? m r £  ^rr^fr - H f ^ r  =r?t % i ? t t :  
^Rfw ir 5RTTff| far fo^rm
qn * r r * r  'T f^ T fT  * f t r  qrteq  T rT rs rq  i f  
a t ^ F r  %  f a i r  q n r q  qrr f a q f a
>9% f'P T T  j T R T  ^ T f f i r  s ftT q T T T T
^ T f r  i t  i m f  •srm njft  ?TTf i r f t q ;  
^rmf jtrt, ^  w  ^  'TrN̂ TT'T it 

w f  q f  «ft, tffr fafcnqTJTR 

% ?rnmr qr ••?; qrgp?t spuf n̂̂ ft 
=qiffq 1

( V l i i )  I M P E N D I N G  S T R I K E  B Y  T E X T I L E  

w o r k e r s  o f  T a m i l  N a d u  a n d  P o n 

d i c h e r r y .

SHRI ERA MOHAN (Coimbatore): 
All the textile unions of Tamil Nadu and 
Pondicherry have given a joint call for 
indefinite strike from 11-11-82 onwards 
in all the 130-odd mills involving more 
than 2 lakh workers. In Coimbatore city 
alone there are 103 textile mills employ
ing more than 1 lakh workers. The tex
tile workers were getting so far higher 
bonus than the statutory minimum of 
8.33 per cent under the S.I.M.A. formula

arrived at unanimously bewjeen the 
managements and all trade unions, i^mv, 
under communication F. No. 204/21/80- 
II 'A . U dated 4-12-80, the Central Board 
of Direct Taxes has declared that any 
amount paid as bonus in excess of 8.33 
per cent statutory minimum is subjected 
to income-tax. This has become a con
venient handle for the managements to 
declare only the statutory minimum bonus 
of 8.33 per cent.

If the textile workers of Tamil Nadu 
and Pondicherry are not prevented from 
going on strike, from 11-11-82, there will 
definitely be serious loss in production 
which may not be able to be recovered 
even in a decade.

The textile workers of Tamil Nadu and 
Pondicherry must be enabled to get bonus 
under S.I.M.A. formula which is an im
provement over the Bonus Act, Formula 
by directing the Central Board of Direct 
Taxes to rescind the order in question and 
all the profit-making organisations should 
not be subjected to income-tax for paying 
higher bonus than 8.33 per cent.

( i x )  R e s e r v a t i o n  f a c i l i t y  a t  P a t n a  
J u n c t i o n .

«ff *TT*5f» (qZHT) :
■jqmST JTffcrT, qHrTT f a f R  ^ t  TT'TOT'ft

t  i wff fcr fpnfr *mrf
ttht % srfT: ?*nvff crqr st t̂t

qrd̂  |  i jrrfcwf ^t g fw r % fa*f
qtf % qr=rT sfqsFr qr srrcspr^
a m i I  I f a ^  3 f t  3T3TP<Tt
qrrqfaq ^ tt 2?tt |  i *r*rt nTfefto o ^
if 5TTOTW % fa%3^T *ftf *rft Tfffr 
|  I ,»TRt ?ftf ^3% q f f 5TTOTJT
f̂t f̂̂ srr q?t msrswri

I  I q 7 r |  5T T ^r q?t ^TrT I  %  
ststt’th srftlrtftqT mTeriT art

qrr^T ^ p T  |  i m x  q^T 
p n  ?fr q^n ^t fr<#r ?t̂ t 
ft  f̂rsnfttr ft  ttWIt i
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[«f? TTiT Jr^n: iris*)] 

5f«r>r «nrrr % fr*T fo ff gfcrar 

% f a t  % <fawt *mr m  far-
% T if iTTOT'JT VI gf̂ ETT *ft I ’TTSJ 
20  tP F ^  JTf »ft
rft5T‘"5ft *rf|wk?r?T3nsff% ^  *tt 

m  «rrrsrir vnrhrzr v t *ft 
ferr to t  ^ fjRT% q ^  %
i^prrftmf if ^  «fr*r 11 

<rt: ^?r *rat *t im  <h t w  ft-nnS v

^  t? rt sttttsr % r*r ^ - f a n s t -  
frora v t r?  v r  I, ■p- *7% % rT2̂ rr 
^TfSR T?rl *%VFT qr ^  VT fR? 
#fa*r mrw^r ar***rr ^t?t v r-c T
finrfftrr it **; snsTW ar*Fin vt 
<$*: ^  ??rtT ?t<ft w f tt  qr 
*TRer»r s*r<r*n v t *r3Tf=r *r  ̂ i 

?TT?TT ^ W t -TT S2TR V* 
*flr <^7?t *rrft? £Mt i

< x )  M is b e h a v io u r  w it h  a M i m b i r  o f  

P a r l ia m e n t  by  Y o u t h  C o n g r e s s  ( / )  

W o r k e r s .

«rV«f? : (*?=fr) : 

T̂TKT«T WTTh’, 2 8 -8 -8 2  VT T*
5t wt% ?r ^-g^rs ffirr
33̂  ?nn mz  gr? for=ft *?w* qf ̂  
tft fPOT 5Tf *T> W  ( i )
% VTflW»Ti?flff % 'TTT 'TW t
?rtr sq r  ?? q i  ; jjk ^  *rrrr 
tftsT srk  ^  f^ r?  ^ r? fr it  ?t>t  

-*rft nm H7x fevr i fb n r qr « r t•o
m  Z m r  r$ f* ffc  *r$ * rr-  

m  f ^ t  «r *fr fw  ^ 'r  #.-<ft i ^  
35 w ite  wrm t  % sr? *t 
W’TT VT JFTT 53TVT 3 ft ^TR ?T-T 
*5t vtftm  v t «ft <t " w  Jrwmt’’ 
**% fvpsmrr i fr«r Jt^ ?rt ?nnsra?f 

% q v  $  %a n t w ?  ^  % flTW T- 
mfvtf  v t »m«rr i

• SHRI JAG DISH TYTLER (Delhi 
Sadar); Let him say it. I know i t  
Since you allowed him to say i t . . .

MR. DEPUTY SPEAKER: That ba*
been approved by the Speaker. He is read
ing it.

SHRI KALPNATH SONKAR: Yes.
(Interruptions)

MR DEPUTY SPEAKER: Pleaae
dont interrupt. Don’t interrupt.

(Interruptions)

He has given a copy and it has been 
approved by me. Yes. Please sit down.

SHRI JA( » IS H  TYTLhR:: 1 am
raising on a point of order.

MR. DEPUTY SPEAKER: You can
not raise a point of order. Why arc you 
raising a poinl of order? No. there 
is no point of order in that. Please sit 
down.

{Interruptions)

MR. DEPUTY SPEAKER; Since he
is permitted, he has got every right to 
make that statement.

DR. KRUPASINDHU BHOl: No,
how can he make?

MR. DEPUTY SPEAKER; It is all
right. I have permited him to continue.
Plejse sit down.

«T ;n? * : VTFT<fTT i f f
»^9rc % TTfrr m  vm m * t-

^ fiT in  H q-̂ T: f t t tT  * tt  3?TT
m x r  v t  a rw r  'S f t  ? fk  %
TToT *r v f  ^IT spr

fff^T i 7npr% v r f
JTsft v u  3  ir r f t

% v r  m -rr i

7-7 #  f r f i i  'fk  v t
'TrKT'T f  ? 7T, ~*iz fe-Tnfr I STTir 'T'f
v t l  +'t4srr#r ^ ‘r i ^

t k  ?*r ^  v r  w rv7»r
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?ft »Tf |  1%  Tt^ff *P T - 
’tft 37 TOtST*, mfjPTRT?

% ?rwt *rryt % fa^?r fa*rr
xftt # wte tft *nr 1

foffa  26-9-82 
*mr 9F3T % f̂ TT
fTR̂ r ht wrair % sn rn frf j»r 
Ott k t k  f e r r  %tn. *Tf «Pf *rt f a  
JJRTFTjr <T ^  T f t ,  JpTPTp:
% t t r t  % v f w  ap?rHJnr % t r  ^nr^r 
if ^Rarr 'TTl' % fa*T* % *r3r *rtr *fr 
*h  9 sn* % tV% eft *$  ertTf* snr 
JTTjrrarsr iv  % w r  i sfr? "jPra
arFft Tt »fi*rwgr srk ’STRt ?T.T *t »» « -

^t =r̂ rrrt it ^  *rrc; *rr fa  f
*ra f ^ r n ^ r  ^ t t  W T  ^ 1

fii'wvi *T *r?r tVt f t  f t
*mri fa^Tr *tw % *FPfa?rr m *nr ?rtr
faFTPT SR f a  ATT ?fr<T ’TT'TTTT

»rnr* v  m v * tt t|  |  i 'jPt't 
* r% *t3tt »w ’j^rr-rp; %
m? 1 ^  *r irt *rm wm  m f R
fa<rr »TTr i

n't M5T «Tf?ft it STTTTy SffT fT%
# 1 >pf fasrnrfr, ?r«rr # 7 ?  JT?f?fr ^ t
T O t W'TftJT fsrrir^Rt W^ft T̂Tf
f a m  *w  i

ST»RW* «rt smTKTT t  I ^(TOT 
^  !O T  irt SPTOTfT
wr *ni ffVNrr i *rrr %vrik
flfinrrrf % wtm: % i srcrtsr £ f a  

*rm  vt *tft ^t?tt % f r i
"fafvr ?  i irft *tt*t |  fa  *tpt% 

* t 3fNr % fait tt̂ t *R?*ffzT #flrat?T 
tfftrftf <rrfa ?pnft ^t 5rmntt w  
*rr  ̂ % ?tpt% «rr *fa i

(Interruptions)**

M R. D EPU TY-SPEA K ER : What«rer
ij  said now w ill not go on record. (//t~ 
terruptions)**

(x i) Str ik b  by  R .M .S. b m p lo teei ln 
Madhya Pradesh .

«Tt ^ *tw? 5Tl<i?T (frw ^ rar) : 
'3FTPPT5T *rfr?<T, HS1 5T̂ 9T it SPTIT trq-0 

0 >̂*T̂  i fWl SMI f a r r ^  7 J?T, 
1982  ^  T ^T, Tlj^TT TFB 

WtTT?TTJT, TTT Tt'Tr^^^ f f  f T

fTTTJirs- ?rrf? ot-ti tt r̂r t|

C faTW ?TT *I<7T TT f  Tftf -TY
?TT> TT?J5t f t  » r f t  ^ rk  T̂fiT jTTTr
^r srfT srft T>Tr%ff ^r *rriTr rrar
TT TfT t ,  iffffa  ? T t % TITt KT.T'TiT 
frtTfRr sffr =Tr-rR t r  ̂ nr^r t f ,

ir^t ^rr?T mf; ^  f?T  t ?  'i i 
fTTrT JPT-T ?rTt ^rfTTT ^  T TTcC'Tf 
WfT T n  sr^pr Tift % ?Ttr T?| T?rT TT 
H^t r̂r'-t ? Tff |  i ffTr^r mi t> jt
^ " T  5 T T T  5 T iT  r r t r  T T ^  ^  T r P w t  

■̂■TT % T(TW f f  t  I ?rm  7T7PT
Jf ^ft q r fw t '̂r »rf % ^ ft 
t t t t  o i r ^ r r  >rfT?r ^  i ^ ts t ^ ? r
?faT %  mXolTq-oinT sp 8 r-T?f 3JT

^rfTcr f|-(T I  ?tk  r̂; it*zz t j t  

qTfeir fflT2TT ?rnr fatrr
g fr  sr^srT ift ^r ?rrTTr 

TTTST t  I TITT ^q-jt %% ̂ N  ̂c\
?r tft TTTT if rrrwft f f  I  I TT 
w -rf^  5ft<ft qfr ?Tf r̂nft ^  w
JfTT qrpf ^Ft 3ft 5q-ff«TT|, ^

<JTI 3T f ^  T,* ii %-Tt I

!JTT% J?rS!T*T *T R T̂T'T ^'PPT 

% # ^ T  4 # t  ^  ?TTd? 'PT'TT
^Tf?rr f  f a  w f ^RrfftCT if
^srrr s r , sfm^r f t  ^
5ttt*t v iN T fW  ^ t wttw
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irnff Of

2fft TT̂ rT f* rr 1
( x i i )  D e m a n d  f o r  C o n t r o l l in g  s p ir a l 

l in g  PRICES OF LAND IN URBAN 

A r e a s .

SHRI A. T. PATIL (Kolaba): Sir,
under rule 377, I rise to make the follow
ing statement on a matter of urgent public 
importance:—

With the growing unemployment in the 
villages, there is a constant flow of 
people from villages to cities and other
urban areas in search ot means of living
in employment, business and industries, 
etc. Governments have also undertaken
schemes to help educated unemployed to 
get self-employed in their own industries 
and businesses. These activities require 
land in urban area* for residence, industry 
and business and place a very high de
mand on lands in thc urban areas.

Seizing this opportunity, the people
having surplus money and other liquid 
assets, both in black and white, started 
investment* in purchase of lands in and 
around urbv.n ureas. This resulted 
spiralling of prices of land in urban areas. 
This afforded a golden opportunity to 
convert black money into white one, to 
evade income-tax etc. and to scuttle thc 
Government’s schemes for self-employ
ment. People with moderate means
desiring to have their own residential 
houses, industries or businesses cannot 
afford to get land in the urban areas at 
the prevailing fabulous prices. This
resulted in dwindling jow n the economy 
and in blocking the avenues if employ
ment and growth.

It has, therefore, become imperative to 
check the spiralling prices of lands in and 
around urban areas. The Urban Land 
(Ceiling and Regulation) Act, 1976, pro
vided for checking the prices of lands in 
selected urban agglomerations. But it 
cannot be invoked to operate in other 
urban areas. There are, therefore, de
mands to extend the operation of this 
Act, with improvements therein, to muni
cipal towns and cities. The matter is said j 
to be under the consideration of Govern- i 
raent. But the Government’s considera- j  
tion may be long process. Till the Gov- j j  
crnment takes a decision in the matter, it

is urgently necessary, as a preliminary 
step, to take measures to check and con
trol the spiralling prices of lands in and 
around urban areas other than the urban 
agglomerations.

I, therefore, strongly urge upon thc 
Government t° ta^e prompt and imme
diate action, either by legislation or 
otherwise, to control and check the spiral
ling prices of lands in and around urban 
areas other than the urban agglome
rations.
( v i i )  N e e d  t o  s t o i- i m p o r t  o f  s y n t h i :- 

j  tic r e s i d e n t s  o f  K u c h l ib a r i .

SHRI AMAR ROY PRADHAN
(Cooch-Behar): The House is aware that 
an agreement has been arrived at bet
ween the People’s Republic of Bangla
desh and the Republic of India on thc 
lease in perpetuity of Tin Bigha, an 
Indian territory to Bangladesh. Thc 
Indo- Bangladesh Joint Communique 
dated 7-10-82 inter alia mentions- ‘The 
two Governments agreed to take imme
diate sreps to complete thc modalities of 
implementation of the lease terms in
cluding verification and marking of the 
leased area on the ground/' It. therefore, 
appears that the modalities of the imple
mentation arc yet to be worked out. Fifty 
thousands inhabitants of Kuchlibari area, 
an integral part of India, it is apprehend
ed. will be delinked from thc rest of 
Indian territory in thc event of exclusive 
jurisdiction of Bangladesh over the Tin 
Bigha which is thc only connecting link 
of Kuchlibari with thc Indian land ma&s. 
The safety and security of these inhabi
tants will naturally, be exposed to vari
ous stresses and strains. A sense of un
certainly has therefore descended or
Kuchlibari area, an Indian territory'. This 
is undoubtedly a matter of grave concert! 
for all of us. The Government of Wes: 
Bengal, alive to this, have suggested cer
tain modalities. I shall urge upon tin
Government to consider those suggestion 
of West Bengal Government and tak< 
appropriate steps. It may further h
noted that Joint Communique mention 
the following: “The Indian side affirmc*
that th* terms of ?case would be imple 
mented as soon as posisbie even prio 
to the ratification of thc Land ftmindar  
Agreement of 1974". The Hou*e,
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believe^ would agree that this amounts to 
denial to the House the opportunity of 
giving its views regarding the agreement 
in so far as lease in perpetuity of Tin 
Bigha to Bangladesh is concerned. I once 
again appeal to the Government to do 
justice to the people of the Kuchilibari 
area and ensure their full safety and 
security which every citizen of India is 
entitled to.

( x i v )  F i n a n c i a l  A s s i s t a n c e  t o  t h e  
p f o u l f  o f  M a d h y a  P r a d e s h  l i v i n g

11 FLOW THE POVERTY LINE.

*f« STrfTq- **7̂  JTjtf (fafcsTT) : 

T3Trrc*ra j te tw , jt fa^nr 37 7 % stcTpt
PrfhpT ^Ttv^Fv^ % 5m  VT ?fTT 

VT CTTR WTVft,fT T^TT W=TT

?■ ■

fwfrsrr if ^ C rp r  

irnfi^r f a r m  irw rn  (m i,  ? t r  f t« f t)
V fjr% % fsrfvnsr f a r m  » jff
*  »p^fr v r  n  =fr%
Tfrgrrn vt r p Vjhuv %% n«j stp^ -  

r*N< % fa^T W TVto iM<JH
^  # v t  n  ^  sr̂ n=r v r t

*t sFrnf ifnfr *rfa n tst
i

4YjHT % ^«i«in ^tr
1981—82 *ftr ‘VFT fapT ^  1982-83fN

% W«lfr1 *7T? TV f v t  TO V R  Vt SPTffT
7?ff £  I fTO% farT if

s n i  w t t  f t  jfrsRT % ?Rnr?T N t ^ r  
fv% sranroff if f r o  1 o ir 15  srfasiid

f e w f g m  Vt ?ft ^TT^TfaV 7DT <Tf^
*1VT & I

fro %  PV f ?  spf if if
WFIT^ f v  faf<Si|j fjFT if TTT^zr-

f^T #V t VT T^UT w  TTTfhT *Tf^T v t  

f̂t̂ Rr #r jrfH ssmto Tfr |  1 20

*^t Vf4 W  f̂f S*T *T?p̂ TW jfT3RT %

S fa  f 3T% VT t v ,  *f'V  STTV 

î CK, I'TWJOT I  I f w T  fatT m if

f% ?n m . i f f  *rfsrvv>r fafcsrr
g rrr 37 v r  ipTcrpr s rtr r̂r̂ rw ^ CV

if 3 2 ^TP? VT S R ? R  f^ tfrTo
fV 3T TOT «TT W if ir iim  2 . 4 5  "TP?

w r  ?TK 2. 34 w
s*r *n?ft if f^ rfr? r f v t  to

f  1 spr ^m rvhr rrfsr f v t  if w

T ft  |  1

i m  spr^ter I  f v  rsr ^ -ff« rf? ro ' ^
VT eq'H if  TTsTT f l  t  v f ,

fip T  VT sft"? f'V , ^  # V  ?TTO TSffT 

rrsf ?!sfftf<T ^ IV T fo ff  VT ^Tf

fa rs r f  f v  iiM lu ft 6 JT ll if  ftr%

v  fvT flrr f^ vp r »sNt  if  *rrsr % p̂ W t

rp- Ttf^r ^rf^rara ?fk  q r  v t  

i t r  1 ^  ? r w  t  f v  ^ t v n r v t  

vrr 'ifw m  f t  irr-T^ft 1

( X V )  ST L  F A C I L I T Y  A T  N A N D Y A L  I N  
A n d h r a  P r a d e s h .

SHRI ANANTHA RAMULU MALLU 
(Nagarkurnool): Nandyal which is an
important town in the Rayalaseema 
region of Andhra Pradesh, is at present 
without STD facility. It is reliably 
understood that all formalities to provide 
this facility have been completed long 
back including provision of a radio link 
between Nandyal and Kurnool and the 
coaxial cable system is already there 
between Kurnool and Hyderabad. The 
people of Nandyal are sore about it 
since there is abnormal delay when 
everything has been finalised for provid
ing this facility. It is also understood that 
some machinery in the Hyderabad Ex
change which is needed for this purpose 
and whitfi was received in Vijayawada 
and specifically meant for providing the 
same to Nandyal, has been diverted to 
some other place in some other State. 
This is a very scrious matter and I would 
request the Hon’ble Minister of Com
munications to investigate into this matter 
immediately and make urgent arrange-
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[Shri Anantha Rantulu Mallu]
ment for providing this STD facility t» 
Nandyal without any further delay.

14.55 hrs.
MR. DEPUTY-SPEAKER: Now,

Legislative Business.

PROF. MADHU DANDAVATE 
(Rajapur): Sir, I rise on a point of
order. I am rising on a point of order 
regarding the procedure for these notices 
under 377. I had already given my 
notice under Rule 377.

MR. DEPUTY-SPEAKER: What rule 
has been infringed

PROF. MADHU DANDAVATE: Be-
for I speak, how will you know what 
rule has been infringed? I cannot silent
ly communicate to you what rule you 
have violated. I will have to speak.

MR. DEPUTY-SPEAKER. What it is 
that you want to raise?

PROF. MADHU DANDAVATE: I
am teeing you that 1 want to raise a 
point of order. Under Rule 377 I had 
given a notice to you on a very impor
tant issue regarding press matters. This 
is the last day. Whatever we want to 
communicate to thc Minister we cannot 
do in the vacation of ten days. There
fore, I ha<j met you in the Chamber and 
I had got your assurance that 1 would 
be allowed to raise this issue. You told 
me that a t̂er Dr- Subramaniam Swamy 
I could raise it. Butf Dr. Swamy with
drew it. I gave vou in writing. After 
that morally as wel as legally I am bound 
to be asked to raise the matter under 377.
I want to know under what rule at the 
eleventh hour, you had withdrawn this 
permission.

MR. DEPUTY-SPEAKER: Rule 377
dearly says:

WA Member who wishes to bring to 
the notice of the House any matter 
which is not a point of order shall give 
notice to the Secretary-General in writ
ing stating briefly the point which he 
wishes to rais- in the House together 
with reasons for wishing to raise it, and 
he shall be permitted to raise it only

after the Speaker has given his con
sent and at such time and date as the
Speaker may fix.”

PROF. MADHU DANDAVATE: You 
have given me the consent.

MR. DEPUTY-SPEAKER: I have
not given my consent to raise it under 
377.

PROF. MADHU DANDAVATE: You 
are going back upon it. You are des
troying the credibility of the Chair. You 
told me in your Chamber that I was 
permitted to raise this issue. Can you 
tell me what arc the reasons?

MR DEPUTY-SPEAKER: Now, Shri-
mati Kaul.

SH RIM ATI SHEILA KAUL rtsc.

PROF. MADHU DANDAVATE: The 
Minister, you please do not disturb my 
point of order.

MR. DEPUTY-SPEAKER: On your
point of order, I have given my 
ruling.

PROF. MADHU DANDAVATE: I
want to seek a clarification on it.

MR. DEPUTY-SP2AKFR: No clari
fication on thc ruling which I have al
ready given.

PROF. MADHU DANDAVATE: The 
House must understand it.

MR. DEPUTY-SPEAKER: You can
not ask for classification on my ruling.

PROF. MADHU DANDAVATE: Sir, 
this is an encroachment of the executive 
on the powcrs of thc Speaker. I object 
and I protest very strongly.

(Interruptions) * *

MR. DEPUTY-SPEAKER: - Nothing 
will go o b  record. I am not allowng.

22, 1**2 Rule 377 596

(*) N#t recorded.
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CENTRAL UNIVERSITIES (AMEND- 

 ̂ MENT) BILL

MR. DEPUTY-SPEAKER: /  Shrimati 
Kaul. '

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): Mr.
Deputy-Speaker, Sir, 1 beg to move:

*Tteit the Bill further to amend the 
Banaras Hindu University Act, 1915, 
the Aligarh Muslim University Act, 
1920, the Delhi University Act, 
1922, the Visva-Bharati Act, 1951, the 
Jawaharlal Nehru University Act, 1966, 
the North-Eastern Hill University Act, 
1973 and thc University of Hyderabad 
Act, 1974, as passed by Rajya Sabha, 
be taken into consideration.”

This Bill is designed mainly to give effect 
to the recommendations of the Public 
Accounts Committee and the Lok Com
mittees on Subordinate Legislation and on 
Papers Laid on the Table. As recom
mended by these Committees the Bill 
seeks to make provision for publication in 
the Official Gazette and laying before Par
liament of all Statutes, Ordnances and 
Regulations of thc Central Universities and 
also for laying the annual reports and 
annual accounts together with the audited 
papers before Parliament.

MR. DEPUTY-SPFAKER: How much 
more timc will you take?

SHRIMATI SHIFLA KAUL: To read
this? About six or seven minutes.

MR. DEPUTY-SPFAKER: You com
plete it.

SHRI C HITT A BASU (Barasatj: How 
can she continue? Private Member’s 
Business is there.

MR. DEPUTY-SPEAKERff Madam, 
you may continue next time.

SHRI ATAL BEHARl VAJPAYEE 
(-New Delhi): I request the Minister to 
consider the Bill. It is being opposed by 
Universities’ former Vice-Chancellor.

MR. DEPUTY-SPEAER: Now, we
take up Private Members* Business.

15. hrs.

COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

F if t y  F ir s t  R e p o r t

SHRI V. C. SREENIVASA PRASAD 
(Chamarajanagar): I beg to move:

“That this House do agree with the 
Fifty-first Report of the tfbmmittee on 
Private Members’ Bills and Resolutions 
presented to the House on the 22nd 
October, 1982.”

MR. DEPUTY SPEAKER: The
question is:

“That this House do agree with the 
Fifty-first Report of the Committee on 
Private Members’ Bills and Resolutions 
presented to the House on the 22nd 
October, 1982.”

The motion wds adopted.

MR. DEPUTY SPEAKER: Now, Bills
for Introduction.

HINDU MARRIAGE (AMENDMENT) 
BILL*

(Substitution of section 8, etc,)

SHRI BAPUSAHEB PARULEKAR 
Ratnagiri): I beg to move for leave to
introduce a Bill further to amend the 
Hindu Marriage Act, 1955.

MR. DEPUTY SPEAKER: The ques
tion is:

“That leave be granted to introduce 
a Bill further to amend the Hindu 
Marriage Act, 1955.”

The motion was adopted.

SHRI BAPUSAHEB PARULEKAR: 
I introduce the Bill.

* Published in Gazette of India extra- ordinary, Part II Section 2 dated 
22-10-19*2. > & £.!»  ' > , 'J>



BAN ON EXPOSURE OF WOMAN’S 
BODY IN ADVERTISEMENTS BILL*

SHRI MOHAN LAL PATEL (Juna- 
gadh): I beg to move for leave to intro
duce a Bill to provide for a ban on the 
exposure of woman's body for advertising 
purposes.

MR. DFPUTY SPEAKER: The ques
tion is:

“That leave be granted to introduce 
a Bill to provide for a ban on the ex
posure of woman’s tody for advertising 
purposes.”

The motion was adopted.
SHRI MOHAN LAL PATEL: I intro

duce the Bill.
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PROHIBITION OF CAPITATION FFE 
BILL*

SHRI CHITTA BASU (Barasat): I
beg to move for leave to introduce a Bill 
to provide for banning capitation fee 
charged by educational institutions and 
for matters connected therewith.

MR. DEPUTY SPEAKER: The ques
tion Is:

“That leave be granted to introduce 
a Bill to provide for banning capitation 
fee charged by educational institutions 
and for matters connected therewith/’

The motion was adopted.

SHRI CHITTA BASU- I introduce 
the Bill.

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of Article 19)

SHRI CHITTA BASU (Barasat): I
beg to move for leave to introduce a Bill 
further to amend the Constitution of 
India.

r
MR. DEPUTY SPEAKER: The ques

tion is:

“That leave be granted to introduce 
a Bill further to amend the Constitu
tion of India.”

The motion was adopt eds

SHRI CHITTA BASU: I introduce the 
BUI.

22, 1982 Constitution (Arndt.) Bill 6oo

AGRICULTURAL WORKERS BILL*

SHRI CHITTA BASU (Barasat): I 
beg to move for leave to introduce a BUY 
to provide for the welfare of agricultural 
workers and to regulate their employment 
and conditions of service and for matter* 
connected therewith.

MR DEPUTY-SPFAKF.R: The question
iv

“That leave be granted to introduce 
a Bill lo provide for the welfare of agri
cultural workers and to regulate their 
employment and condition* of service 
and for matters connected therewith.” 

The motion was adopted.

SHRI CHITTA BASU: I introduce the 
Bill.

SHRI G. M. BANATWALLA (Po  
nani): I object to this monopoly, Sir!

MR. DEPUTY-SPEAKER: Other hon. 
Members are absent. So# we go to the 
next item.

15 03 hrv

CONSTITUTION (AMENDMENT) 
BILL*—Contd.

(Substitution oj article 338. etc. by G. 
M . Banat walla)

MR DEPUTY-SPEAKER: The House 
will now' take UP further consideration of 
the following Motion moved by Shri G. 
M. Banat walla on 6 August 1982, name
ly*—

“That the Bill further to amend the 
Constitution of India be taken into con* 
sideration.”

♦Published in Gazette of India extra- ordinary, part II, section 2 dt. 22-10-1982.



Time allotted—3 hours.

Time taken—2 hours 25 minutes.

Therefore, 1 think, it is time for the 
hon. Minister to intervene. You can in
tervene now, Mr. Minister. Then he will 
reply.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RAN JAN LASKAR):

Sir, while this particular Bill was being 
discussed, I sat through the entire Debate 
on the Bill and listened to the points 
made by hon. Members.
15.04 hrs.

IShri S. M. Krishna in the Chair]
Sir, it is unfortunate that some of the 
Opposition Member* have tried to create 
an impression a$ if the Government was 
anti-minorities and anti-scheduled castes 
and scheduled tribes. It is totally base
less. As thc whole country knows, this 
Government and the party to which we 
belong are for the minorities and we *re 
for the down-trodden population. That 
ij why they are supporting us all along; 
they have got total faith in su that we 
are making ail efforts—both our party and 
our Government.—to see that these people, 
are uplifted as soon as possible.

In the fact, the whole thrust of the 
Government activities and more particu
larly the 20-Point Programme of the 
Prime Minister is designed to ensure maxi
mum benefits to thc Scheduled Castes and 
Schedules Tribes, the minorities and other 
weaker sections of the society. I would 
not like to list the various Government 
activities on this score as that would be 
stating the facts well-known to everybody. 
But we have repeatedly declared in this 
House on various occasions that the Cen
tral Government have impressed on thc 
State Governments the importance of faci
litating the work of the Commission by 
promptly providing information on matters 
referred to by the Commission. Some 
of our friends have also mentioned that 
various State Governments are not coming 
forward to help this Commission and I 
have also replied to the points raised by 
them that I had discussed with the Mem

5o I Constitution

bers of this Commission and they explain
ed to me the difficulties faced by them and 
now the things have been improving. I 
think there is no grudge from the Commis
sion because they are now getting the re
quired help and other assistance from the 
State Governments. The Government have 
also informed the Commission that if any 
specific case is brought to the notice of the 
Government where the State Government 
or any other authority has failed to co
operate fully with the Commission in per
forming its duties, the Government would 
take up the matter in an appropriate man
ner.

vfr TT*fT^TT ( q ^ T )  :
*trr s ta te  fa rn  srnr i

?cRT f^ T  |  fJTTXt TOR
% sffaT | fiT IT  T *{t 5ft 

*?lf ftaT ^ r r f ^  i

STf? % SPIT 5T̂ f ^  fit
T 3'H+t q n w r  I

STTTS «TT I
STT* Jf sfft

?>T ^ R T  qT€f ^t

*ft?r% w  frraT i ’rr^ rrfk it

H'T ^  I

nWr ^  forr i
i ira jtht ferr 

i r t  *rr r t s  r f  vft i
5 firrc at &  i

if s h w p t  <fr fa r  srraT i

MR. CHAIRMAN: The Deputy-Spea- 
ker has just announced that 3 hours are
ailotted for this discussion. Already 2
hours and 20 minutes have been taken.

SHRI G. M. BANATWALLA: After 
the hon. Minister has spoken, he can be 
given a chance to speak. It is after all 
intervention by the Minister.

SHRI RAM AVATAR SHASTR1: From 
our party, nobody has *poken.

MR. CHAIRMAN: You should have 
raised this point before the hon. Minis-

(Amdt.) Bill 602ASVINA 30, 1904 (SAKA)
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[Mr. Chairman]
ter started intervening the debate. At that 
time you were keeping quiet.

SHRI RAM AVATAR SHASTRJ: I had 
already given my name and I w under 
the impression that my name would be 
called. Now, on behalf of my party, no
body has taken part in the debate. There
fore I would like to speak something on 
this subject.

MR. CHAIRMAN: Now, the hon. Min
ister is on his legs and let him continue.

SHRI NIHAR RANJAN LASKAR: 
Sir, I would repeat what I said sometime 
back. We have repeatedly declared in the 
House that the Central Government have 
impressed on the State Governments the 
importance of facilitating the work of the 
Commission by promptly providing infor
mation on matters referred to by the Com* 
mission. The Government have also in
formed the Commission that if any speci
fic case is brought to the notice of the 
Government where the State Government 
or any other authority has failed to co
operate fully with the Commission in per
forming its duties, the Government would 
take UP t^e matter in an appropriate man
ner.

I have also personally talked to the 
Members of the Commission and they are 
also satisfied and now they are getting full 
cooperation from the State Governments.

As the Members are aware the Consti
tution provides for a Special Officer for 
Linguistic Minorities and a Special Officer 
for Scheduled Castes and Scheduled Tribes. 
At the time of the Janata Government, 
the Minorities Commission and the Com
mission for Scheduled Castes and Schedul
ed Tribes were set up. This led to some 
overlapping of functions. The proposal to 
give the constitutional status to the two 
Commissions during the Janata period also 
fell through. So far as our Government 
is concerned, we are takng steps to ensure 
that the Commissions function effectively. 
In this connection various suggestions have, 
been made and various opinions expressed 
from time to time. Before taking a final 
view it would be necessary to consider all 
aspects and implications. Members can 

“rest assured that the points made by them

will not be ignored and will be dully taken 
into account in arriving at a view.

In view of what I have explained, 1 
would request Shri Banatwalla to kindly 
withdraw his Bill.

SHRI ATAL BlHARl VAJPAYEE 
(New Delhi): Sir, what about the main 
question? The question was whether the 
Government is prepared to give a statutory 
status to the Minorities Commission.

SHRI NIHAR RANJAN LASKAR: Sir, 
we are considering this aspect and it will 
take time. But the only thing which I can4 
assure you is whatever suggestions they' 
have made will be gone into and we will 
take a decision in view of the suggestions 
made.

MR CHAIRMAN; Whatever the sug
gestions you have made, the Government 
will take a decision thereon. That is the 
reply.

SHRI RAMAVATAR SHASTRI: I want 
to speak.

MR CHAIRMAN: According to the
procedures, the rules do not permit it 
normally. How can we branch off from 
the rules? A very seasoned Parliamen
tarian like Shri Vajpayee should help m.

■fir t W n W t  u ?

5t*r 5#  gun, i f  t o  s f r l^  v r w
f<*TT I

This is wrong. He should have called 
me.

MR. CHAIRMAN: Your protest is
taken note of.

vC; TWUfHfT irT w  : 

if  aft 3ft if urm  , r f t a n f w  

*nrfa*nr fa tft *ft
I ,  cR  «ft 5 ^  ^  1 m ra fc
m w r t  £*f <ft s m r  t t #  «pt 

w p t t  f ta r i
Otherwise we will be misunderstood.
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SHRI G. M. BANATWALLA: Mr.
Chairman, Sir, I thank the Hon. Members 
of this House who have participated in this 
debate on my Bill.

SHRI ATAL BIHARI VAJPAYEE: 
And also those who did not participate.

SHRI G. M. BANATWALLA: They
have indeed made a very valuable contribu
tion on this very important topic viz. vest
ing the Minorities Commission with 
Constitutional status and statutory powers.

Sir, I have already pointed out in my 
opening speech the other day that the 
question with respect to minorities commis
sion has been engaging the attention of 
our leaders even prior to Independence. 
Thereafter the question has assumed 
greater importance and there is a restless 
demand for vesting this Minorities Com
mission with the necessary statutory powers 
so that it can function effectively and ful
fil its tryst with the destiny of the minori
ties in secular India.

Mr. Chairman, Sir, I am also grate* 
ful to the Hon. Minister for refraining 
from adopting a negative attitude towards 
the Bill and to this important question with 
respect to the Minorities Commiasion.

Sir, after the reply of the Hon. Minister 
I really feel that our debate today has been 
both light-bearing and fruit-bearing. I 
must thank the Hon. Minister for having 
given us at least this promis^ though a 
very vague one, at least this promise that 
the matter would now receive the consi- 
deratoin of the Government.

SHRI ATAL BITTARI VAJPAYEE: 
They have gone back on their election 
manifesto.

SHRI G. M. BANATWALLA: But here, 
I must say that nearly half the term of 
this House is over; and stilly this Govern
ment is applying its mind to this question 
of giving the Minorities Commission the 
statutory powers. I do not know what is 
the hesitation. The Congress (I), when it 
went to the polls in the year 1980, had its 
manifesto. It was on the basis of this

manifesto that they have come to power. 
Last time, I read out a quotation from that 
manifesto, promising the nation that if 
they are returned to power, the Minorities 
Commission will be given the necessary 
statutory powers. Are the manifestoes 
issued, only to be followed* in breach? A 
solemn promise was given to the nation, a 
solemn promise was given to the minori
ties. And to-day, even after nearly one- 
half of the term of this House is over, the 
Government is still applying its mind to 
this question.

I would, therefore, urge upon the Gov
ernment to see that the matters move ex
peditiously. The attitude of the Govern
ment is at least helpful. They have said 
that all the suggestions will be taken into 
consideration. But for how long? Last 
time, I read out a couplet of Ghalib, and 
the hon. Deputy Minister of Law complet
ed it. I said:

*UnT fa; nSvpr-riT *TJT 

JTfafT f, 1 *TTTT £JT, fJiWi |

«ff if cfl

<• '  -

SHRI G.M. BANATWALLA: Therefore, 
I must urge upon the Government to see 
that it moves, not with the snail’s pace, but 
expeditiously, in the interests of the entire 
nation.

The hon. Minister has told us that it is 
the policy of the Government to see that 
the minorities come up, and that the entire 
nation is welded into one solid nation. 
These are noble sentiments, but the,n, they 
have to be backed up with the necessary 
action. The Constitution guarantees 
several rights, but then there has to be 
some machinery; and the minorities Com
mission has been thought of as an effective 
machinery for the purpose. It must act 
effectively.

With respect to the Minorities Commis
sion and its acting effectively, I cannot do 
better than quote from the speech by the 
then Minister of State in the Ministry of 
Home Affairs who is now a Member of
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this House in thc Opposition, viz. Shri 
Dhanik Lai Mandal when a similar Bill 
had come up during the lanata period. 
Moving the Bill, he said:

“As the hon. Members are aware, 
these two Commissions were initially set 
up by executive order for the time being, 

And it was considered that it would carry 
a more effective assurance to the groups 
whose interests are icferred to them, it 
they were to be given an appropriate 
constitutional status. This would carry 
weight not only with the Government of 
India, but also with the State Govern
ments."

Why have I quoted this? There is a pur
pose behind it. The purpose is that the 
matter has been engaging the attention of 
the Governments since a very long time. 
The parties may come and go; but, after 
all, the Government Departments have been 
considering this issue; and it was on 
certain solid facts that they came to this 
decision as we were told in this Lok Sabha 
on that particular occasion. 1 must, there
fore, say that there is an unwarranted 
hesitation in this particular matter. The 
hon. members said that there are several 
suggestions that have come from various 
quarters for the effective functioning of the 
Minorities Commission.

SHRI NIHAR RANJAN LASKAR: 
There are various Commissions function
ing whose functions are overlapping. We 
are considering this also.

SHRI G. M. BANATWALLA: Thc
Government is considering these sugges
tions. But I am sure now a decision would 
soon follow' and the decision would be in 
the positive; that is what f hope. Thc 
minorities are looking up for this parti
cular thing. The Minister of State has 
said that circulars have been isued to the 
State Governments saying that they must 
cooperate fully with the Minorities Com
mission. Thank you. But need I quote 
to you, Mr. Chairman, from the First 
Annual ftf»nnrt of the Minorities Commis

sion on page 739 when thc Commission 
made its observation with respect to 
Aligarh riots and the Commission wanted 
the District Magistrate and the senior 
Supetintendent of Police to appear before 
it. On page 73, it says as follows:

‘T his is hardly the type of coopera- 
iton which thc Commission expected 
from thc State Government. In the 
circumstances, the Commission has had 
to complete its report, regrettably, with
out having heard the two most im
portant district officers concerned with 
the handling of these disturbances.**

Such are the observation* coming from 
the Minorities Commission itself; and the 
point continues that the Minorities Com
mission has been kept at the mercy of the 
bureaucracy; the Minorities Commission 
has no power whatsoever to call for any 
record; they have no power whatsoever to 
call for any person to appear before it. t  
am constrained to remark that the Minori
ties Commission, as it exists today In its 
framcork, is nothing but a piece of wifriow 
display. 1 must, therefore, say and urge 
upon the Government to move exp*di- 
tkws’y to *ee that the Minorities Commiv 
sion has thc statutory power and the con
stitutional status that is needs on which I 
havc already dwelt at length, without 
which the Commission says {hat its work 
is impaired. Even the latest report of the 
Minorities Commission *ays something 
about the effective functioning of the 
Commission and in order to sc* that the 
functioning of the Minorities Commission 
is not impaired, they must have certain 
statutory powers. I have already quoted 
at length from all these reports; and they 
are all matters of record and I hope, I 
am sure, they will engage the attention of 
the Government.

I must thank all the members who have 
made valuable contribution while discuss
ing my Bill. I would thank thc hon. 
members who have supported the Bill. 
Shri Moo! Chand Daga also spoke but he 
was never clear in saying where he stood 
as far as the provisions of the Bill are 
concerned. Of course, he made out a per
tinent point, that is, we should pay our 
attention to their socio-economic cdndi-
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lions rather than other considerations. 
We must, however, realise that the demand 
for vesting the Minorities Commission 
with the statutory powers is to see that it 
functions effectively for the socio-economic 
upliftment of the minorities that we have. 
I think there is a discrimination against 
the minorities; that is a part unfortunately 
of the social phenomenon that we have.

Therefore, a mere application of stan
dards of equality docs not solve the pro
blem of upliftment of the minorities. 
Here, I would like to refer to the observa
tions made by the Hon'ble Judge of the 
Supreme Court in the famous St. Xavier’s 
College case reported in AIR 1974 
Supreme Court 1389. He says, at page 
1406:

“According to Advisory opinion of 
the Permanent Court of International 
Justice of Minority Schools in Albania 
(6th April, 1935), Publications of the 
Court, series A/B No. 64, p. 19:

‘whereas equality in fact may in
volve the necessity of differential 
treatment in or order to obtain a 
result which establishes an equilibrium 
between different situations. . . .  It is 
easy to imagine cases in which equa

lity of treatment of the majority and 
of the minority whose situation and 

requirements are different, would
result in inequality..........  Equality

between members of the majority and 
of the minority must be effective 

genuine equality.’ ”

And then they go on further to say:—

“We are of opinion that this view is 
a sound one.”

Therefore, the entire question that has 
been raised is, in order to see that the 
situation should take into consideration the 
necessary policies that are pursued, and we 
have a Commission which is effective 
enough to deal with the problems that 
come up. While considering the various 
suggestions, I must urge upon the Govern
ment to keep in mind two important 
2508 LS—20
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things: First *is that the Commission,
must have the necesasry statutory powers 
ary constitutional status in order to 
function effectively. Second is the ques
tion of appointment and of the terms of 
the Minorities Commisison. Today, we 
find that the members of the Minorities 
Commission are being appointed on an 
year to year basis. This is a hardly 
satisfactory method of appointment of the 
members of the Minorities Commission. 
Every year, the members are being appoint
ed on an annual basis. Every year, they 
have to wait for the Government’s renewal. 
It is most undesirable that the terms of 
appointment of the members of the Mino
rities Commission should so remain at the 
pleasure of the Government and the ex
ecutive. I must, therefore, urge upon the 
Government that when it considers the 
various suggestions with respect to the 
Commission it must have a very clear 
policy with respect to the terms of appoint
ment of the members of the Minorities 
Commission so that it can function with
out any fear whatsoever in cn effective 
manner.

I must thank the Government for the 
assurance—though a vague one—that the 
entire aspect will be considered. I am 
sure that they will now take a longer time.
1 am sure that the hon. Minister will come 
to this House with the Government's own 
suggestions running parallel almost to the 
provisions of the Bill that I have placed 
before this House, because the Bill has 
almost secured a national consensus during 
all these years^ with the hope—some say 
that fools live on hopes—and with the 
assurance that has come from the hon. 
Minister, I seek leave of this House to 
withdraw the Bill. I hope that the Govern
ment will move at a greater speed and 
come forward with its own suggestions and 
also accept the various provisions that 
have been incorporated in the Bill that is 
before this House. I thank the hon. 
Minister for his reply and also the hon. 
Members who have made valuable con
tribution while speaking on the Bill.

I move for leave to withdraw the 
Bill further to amend the Constitution of 
India.
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MR. CHAIRMAN: The question is:

“That leave be granted to withdraw 
the Bill further to amend the Consti
tution of India.”

The Motion was adopted

THE G. M. BANATWALLA: Sir, I
withdraw the Bill.

15.30 furs.

RIGHT TO PRIVACY BILL

MR. CHAIRMAN: Now, we take up 
the next Bill i.e. Right to Privacy Bill.

SHRI V. N. GADGIL (Pune): I beg 
lo move:

“That the Bill to provide for right
to privacy to every citizen of India be
taken into consideration.”

It may appear an unusual Bill because 
the concept of privacy itself is not very 
deep-rooted in this country. I believe, in 
a democracy t every citizen should have 
the right to privacy. Indeed, one may go to 
the extent of saying that the right to pri
vacy is the sourcc of all democratic 
rights.

In recent years, with the fantastic de
velopment of technology, there has been 
a tremendous invasion on privacy in wes
tern countries. It almost appears as if the 
nighmarish world of George Orewell of 
1984 is about to become a reality.

The three forces which arc invading 
this privacy are the Government, the big 
corporations and the big media. As one 
English writer said that three dangers are 
the over-eager constable, the over-zealous 
investigator and the over-nosy journalist. 
These are causing considerable invansion 
on privacy in western countries. In a 
sense, this Bill is an anticipatory Bill, 
because in ten years time, wc may have 
similar problem in that acute from in 
this country.

My Bil seeks to provide four 
things. I will not read the Bill. In the 
first place, what the Bill proposes is to

give a legal right of privacy to every citi
zen. Secondly, to make it actionable in 
the scnset to use the technical term, like 
in the Law of Tortsf a person will be 
entitled to go to the court against any 
person, who invades this right. In tjje 
third place, it provides a remedy in two 
ways. First, the court can grant injunc
tion prohibiting a person or an institution 
from invading the privacy and the second 
alternative remedy is, if invasion is 
proved, the citizen will get damages. In 
the last, I have provided for certain defen
ces. If in public interest, there is inva
sion for a justifiable cause, then there 
will be no right to privacy. These are 
broadly thc four concepts.

Before 1 deal with thc concept of pri
vacy in the technical, practical and theo
retical sense, I would like to make a sub
mission regarding certain misconceptions.

In the first place, I would like to state 
the origin of this Bill. Tliere is a weekly 
of a particular political persuasion, which 
ft very imaginative, Mr. Vajpayee. When 
this Bill was introduced, it wrote that 
Mr. Gadgil has brought this Bill at the in
stance of Government. There is some dia
bolical plan behind all this and, 
therefore, at the instance of Mr. Sathe, 
I was asked to bring this Bill and I brought 
this Bill. This is not only unfair to me but 
poor Sathe did not know about this Bill at 
all. After it was introduced, when I met 
him in thc lobby, he said: "What have you 
done? What Bill have you introduced?” 
I have received a query about it. I said, 
*‘This is the Bill.” So. this is for the first
time he learnt that such a Bill is introdu
ced.

SHRI ATAL BIHAR I VAJPAYEE: 
(New Delhi): You did not keep him
informed?

SHRI V. \ \  GADGIL: The ^cond 
misconception i* !hat it is ,om : kind of 
a western fashion, a new fangled idea like 
pollution or a* $omc people said ecology 
is not a problem of India, it is some bor
rowed concept. Similarly it is not that
privacy is something that I have borrowed 
in an imitative way or fashion; that i* 
not so. »
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And the third thing I would like to 
refer to is that in December 1980 I hap
pened to go to the British Council Library 
in Bombay. There I camc across a book 
called, The Right to know , written by 
Francis Williams, who is a distinguish
ed journalist and the Press Secretary of 
Prime Minister Atlee. When I started 
reading that book, 1 got fascinated with 
the subject and 1 collected a lot of li
terature and I thought that since the Bill 
bas been introduced in England and 

1 other countries, why not we start in this 
country also? This is the origin of the 
Bill.

What is the concept of privacy? In the 
classical sense, in the old liberal classi
cal sense, the best I would do is to quote 
from Mill’s Liberty. This is what he 
said in the famous Essay on Liberty’.

“The sole end for which mankind 
are warranted individually or collecti
vely in interfering with the liberty of 
action of any of their number is self- 
protection.”

“ . . .  over himself, over his own 
body and mind, the individual is so
vereign.**

This I believe, is the basic concept of 
privacy in the classical liberal sence. In 
modern times it has been analysed, it 
has been elaborated in various ways and 
with your permission I would like to 

open hi* collar and give vent to his 
I am now referring to a book called 
Assault of Privacy by Prof. Arthur R. 
Miller, and he has quoted one definition 
Dr one concept. His analysis of the con- 
:ept is u‘ke this:

“Privacy is a special kind of inde
pendence which can be understood as 
an attempt to secure autonomy in a 
few personal and Spiritual concerns, if 
necessary, in defiance of all the pressu
res of modern society. Man is a pri
vate man., the man who still keeps 
some of his thoughts and judgements 
entirely to himself, who feels no 
overriding compulsion to share every
thing of value with others, not even 
those he loves and trusts.”

This may be an extreme case, but this 
is one way of looking at it.

Then again, another way to look at 
it is that of Justice Brandeis. I may 
state at the outset that the whole move
ment for privacy started in the United 
States as far back as in 1890. From the 
famous Harward Law Review, Prof.
Brandies subsequently became the fa
mous Supreme Court Judge, Justice
Brandeis. He w'rote an article which has 
now become a classic and every author 
on privacy refers to that article. Subse
quently, in a judgement also this is what 
he said:

“The makers of our Constitution 
conferred as against the Government 
the right to be let alone—the most
comprehensive of the rights and the 
right most valued by civilized mem. To 
protect that right every unjustifiable in
trusion by the Government upon the 
privacy of the individual, whatever the 
means employed, must be deemed a 
violation of the Fourth amendment.’*

This is how it was beautifully in
terpreted.

Then again, Sir, the National Council 
for Civi Liberties, which is a famous in
stitution in England.........

PROF. MADHU DANDAVATE: 
Prof. Ranga, you don’t want privacy?

SHRI ATAL BIHARI VAJPAYEE: 
He does not want privacy. Therefore, he 
is leaving.

SHRI V. N. GADGIL: That institu
tion has attempted a definition. It is like 
this:

“The right to privacy is the right of 
the individual to decide for himself 
how much he will share with others 
his thoughts, his feelings and the facts 
of his personal life.”

Then again yet another way of look
ing at it would bc as propounded in a 
very colloquial language by one particu
lar author Cahn. He says:

“Many are the occasions on which 
a man needs a place where he can 
open his collar and give went to his
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particular day dreams, his mutterings 
and snatches of crazy song, his burst 
of obscenity^ and absurdness of glory. 
Man likes himself to be all alone and 
enjoy.”

This is another way of looking at it.

Then again the International Commis
sion of Jurists, its British Branch have 
a famous Institution called "Justice”. 
They have prepared a report on the con
cept of privacy. According to their re- 
por: privacy means:

‘ To preserve his sense of identity 
an<j integrity of his personality, to 
work out his personal relationships 
and find his way to own salvation, 
each human being needs to be able to 
limit his area of intercourse with 
others.*’

“There are times when we need so
litude and/others when we need com
fort of our friends there are times 
when we need the intimacy of com
munication with onc or more people 
who are close to us, and others when 
we need to maintain our reserve. 
Above all we need to be able to keep to 
ourselves, if we want to, tho^e thou
ghts and feciings, beliefs, and doubts, 
hops;, plans, and fantvles which
wc call “private” precisely because wc 
wi*h to be able to choose freely with 
whom, and to what extent, wc arc 
willing to share them.”

Then again from thc legal point of view 
this is how it has been analysed by 
Dean Prosper in the American Law. He 
says, it has four aspects:

1. Intrusion upon the plaintiff's se
clusion or solitude, or into his private 
affairs;

2. public disclosure of embarrass
ing private facts about the plaintiff;

3. publicity which places the plain
tiff in a false light in the public eye;

4 . appropriation, for the defendant’s 
advantage, of the plaintiff's name or 
likeness.

To put it in a different way Professor 
West in summarised in four words:

1. Solitude.
2 . Intimacy.
3. Anonymity, and
4 . Reserve.

Thi* is again another way of looking at
it. .

Justicc Doughlas, who had incidental
ly come to India and gave lectures, 
had put it in one line:

1
’The right to be let alone is indeed 

the beginning of all freedom.”

This is how he deals with privacy.

Then again Lord Kaidincr, a lawyer 
and a judge said:

“ it is one in which I have for 
long been interested. the extent to
which a man or woman not in private 
life is entitled to say. ‘This is my pri
vate liL* which is of no legitimate
concern to the general public, (he ex
tent to which there should be protec
tion for business organisations against 
industrial espionage; the extent to
which there should be protection
against th* invasion of our homes by 
the telescopic lens or thc bus under 
the bed. or the private detective, or 
even the too pressing methods of the 
doorstep salesman.

“My hon. friend thc Home Secreta
ry and I fully rccogni*e thc import
ance of these i.sucs and arc very cons
cious of thc widespread feeling about 
activities of thi^ kind and the grow
ing desire to find means of protecting 
thc citizens/’

Lastly, as far as thc concept is con
cerned. thc last aspect I would to point 
out—classic Article written by Justice 
Brandeis in 1890 on thc Harward Law. 
To me it appears to be the best state
ment made on this conccpt.

“Recent inventions and business me
thod* call attention to the next step 
which must be taken for the protec
tion of the person and for securing to 
the individual what judge Cooley calls 
thc right “to be let a lo n e .. . .* 1
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Instantaneous photographs* and news
papers enterprises have invaded what 
thc Judge Cooley calls the right to pri
vate and domestic life; and numerous 
mechanical devices threatened to make 
good the prediction that, “What is 
whispered in the closet shall be proclai
med from the house-tops”. For years, 
therc has been a feeling (hat the law 
must afford some remedy for the unau
thorised circulation of portraits of private 
per ons^ and the evil of the invasion of 
privacy by the newspapers, long keenly 
felt, has been but recently discussed by 
an able writer.

As far back as 1890, he had predicted 
what technological development will 
lead to. What it led to. I shall presently 
show: Sir, therc have been sow compu
ters, concealed cameras, electronic devi
ces for bugging, for snooping, for eaves 
dropping visual and listening devices and 
all kinds of things are operating in the 
world. 1 shall presently refer to some 
of these: This is what has happened in 
America. This is an evidence given by 
Senator Goldwater before a Senate Com
mittee:

“Computer storage devices now 
exist which make it entirely practi
cable to record thousands of millions 
of characters of information, and to 
have the whole of this always avail
able for instant retrieval. Distance is 
no obstacle. Communications circuits, 
telephone lines, radio waves, even la
ser beams can be used to carry infor
mation in bulk at speeds which can 
match the computers own. Time
sharing is normal. We are now hea- 

, ring of a system whereby it is feasi
ble for there can be several thousands 
of simultaneous users or terminals. 
Details of our healthf our education, 
our employment, our taxes, our tele
phone calls, our insurance, our bank
ing and our financial transactions, 
pension contributions, our books bor
rowed, our airline and hotel reserva
tions, our professional societies, our 
family relations, and all are being 
handled by computers right now. Un
less these computers both government
a l  and private are specifically progra

mmed to erase unwanted history, these 
details from our past can at any time 
be reassembled to confront us. We 
must programme the programmers 
while there is still some personal li
berty left.”

Then, Sir, there is a book by another 
Senator Fdward V. Long. The book is 
called Intruder. It gives photographs of 
various devices which are used and fan
tastic devices which are used for intru
ding upon one's privacy. You are un
aware of the fact that you are being fol
lowed, that you are being watched and 
that you are being over-heard, you are 
being pursued. All these are done by 
electronic devices. Various photographs 
have been given which have been used 
not only by government but also by pri
vate agencies, big corporations and even 
newspapers.

To what extent it has gone? 1 am re
ferring to a report by the national com
mittee for civil liberties. Their evidence 
it this. This is an article by Bradt who 
is the most controversial and vocal La
bour Party leader, at present. He says;

“In the last 25 years, there had been 
three great scientific developments. 
One was thc nuclear energy which at 
Hiroshima and Nagasaki shocked the 
world. The second was the discovery 
of man’s capacity to travel in space 
which (hrilled the world. The third was 
the discovery and invention of the- 
computer which went more or Jess 
unnoticed and which was the most 
important of the three.”

And what has it done?

“The spcctire that haunts us is that 
every child at birth will be traced and 
tapped by government and business, 
recorded and analysed, categorised and 
supervised throughout his life and that 
every fact known about him will be 
available to any one; facts about his 
family, his income, his habits, his 
health, his qualifications, his convic
tions both moral and penal. This is 
the tyranny which we would be sub
jected to.”



5i9 Right to Privacy Bill OCTOBER 22, 1982 Right to Privacy Bill 620

[Shri V.N. Gadgil]
Then, there is another aspect to this 

technological development. It has been 
well formulated by Senator Edward V. 
Long in his book on “Invasion on Pri
vacy”. He calls it record prison. These 
technological inventions have created 
record prison in which an individual is 
now subjected and it is almost like aji 
imprisonment with a kind of informa
tion gathering that they have.

Again, another instance is given by 
Arthur R. Miller. This is what he says 
in his book on “Assault on Privacy” :

”Perhaps the most significant threats 
to personal freedom are presented by 
the inevitable linking of computers to 
existing surveillance devices for moni
toring people and their communica
tions. One of the simplest contempora
ry snooping devices is the pen register, 
which, when attached to a telephone 
line, records a series of dashes repre

senting the numbers dialled from a par
ticular telephone. This snooping cap
ability could be magnified if the in
formation drawn in by the pen register 
were automatically fed into a central 
computer for analysis. Widespread use 
of this technique would quickly re
veal patterns of acquaintances and 
dealings among a substantial group of 
people. As a practical matter, how
ever, telephone monitoring will be pos
sible without pen registers in a few 
years.”

And that has happened now. What 
has happened is, instead of privacy, you 
have what Prof. Arthur calls "de-priva- 
cy”. This is the effect of modern tech
nology.

What is the effect? He has put it on 
a poetic form:

“Although we feel unknown, ignor
ed

As unrecorded blanks.

Take heart! Our vital selves are 
stored

In giant data banks,

“Our childhoods and maturities. Effi-

Our stocks and insecurities 
AH permanently filed.

Our tastes and our proclivities^ 
In gross and in particular,

Our incomes, our activities 
Both extra-and curricular,

And such will be our happy state

Until the day we die

When we'll be snatched up by the 
great Computer in thc sky.”

This is thc latest effect of the modem 
technology.

There was a Conference on Civil 
I ibertics and they have given instances of 
how harmful it is. This can happen in 
Indivi without any remedy. For example, 
“You and your co-director are in your 
office discussing your company's future 
marketing strategy. Thc window is open 
from thc premises across the street. Your 
trade rival, without the permission of thc 
occupier, records your conversation with 
a microphone.” Now. thc common law 
provides no remedy. You cannot proceed 
against him in a court of law. You have 
just to suffer.

Here is ‘another instance. You are a 
respected member of your local commu
nity. but not in any sense a public figure. 
I am not making a case for politicians or 
public figures. Now, one day, your local 
newspaper publishes an article in *Viich 
they allude to somc facts about you, that 
25 years ago you were convicted of steal
ing and that your mother died in thc 
lunatic asylum. Both thc statements arc 
true. But you can do nothing about ii. 
You cannot proceed to thc court saying. 
“My right to: privacy is encroachcd.**
There is no public interest involved; this 
is not tVic right to know; this is only thc 
right to curiosity which is to be satisfied.

Now, suppose your, only child is killec 
in a car crash, the reporters telephone yoi 
night and day and your house is besiegec 
by photographers from the press and th* 
television who take photographs of yoi 
and your wife when you show yourselve 
at thc door. These photographs are pub 
lished in the press and shown on th 
television news-bulletin. You have n
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remedy. You have to suffer. You cannot 
do anything about it. That is the common 
law and also the Indian law.

I can go on multiplying instances as to 
where the right to privacy is invaded by 
Government, by newspapers, by television, 
by various other agencies and all that. 
You cannot do anything about it. You 
have just to suffer.

Then again, what has happened? The 
danger is that this power is being used by 
thc Government, private companies and 
thc media. Prior to talking about India, 
let me talk about the mother birth of 
democracy, the United Kingdom. This is 
what has happened.

“On June, 7, 1957, Mr. R. A.
Butler admitted in the House of Com
mons that tapping of telephone by Go
vernment takes place.”

A committee was appointed, called the 
Privy Council Burket Committee and 
was thc report of that Committee in a 
country which is supposed to be the cham
pion of liberty? The Committee was ap
pointed to enquire into interception of 
telephone calls as I and its report said 
that that practice was inherently objec
tionable, but necessary.

In November, 1966—Mr. Vajpayee is 
interested—Mr. Harold Wilson revealed 
that he placed a ban on tapping of M.Ps' 
telephones as soon as he took office. But 
long after he had given an assurance after 
at least a dozen M.Ps from both sides of 
the House were protesting that their tele
phones were being tapped, Sir Tuffon 
Beenish, one M.P. claimed that no fewer 
than 15 Labour M.Ps had been shadowed 
by the Police and the telephone was 
tapped, at the request of their own party. 
At the request of their own party, their 
telephones were tapped!

Mr. Anthony Barber told the House of 
Common that every year 3 lakhs of let
ters were opened by Postal authorities. 
This is in the land of liberty! This is the 
kind of invasion by Government!

PROF. MADHU DANDAVATE 
(Rajapur): The advantage of tapping of
the telephone is that they remain in order!

SHRI V. N. GADGIL: You should
have told it to Mr. Stephen! One
astounding thing I came across, and it i&
this. I thought it applied to M.Ps. But
from this book, I find a very astounding
statement.

“Our country,”

that is America,

“has no monopoly of evesdropping at 
the highest level. It was revealed that 
the telephone in a home where Queen 
Elizabeth of England and the Queen 
Mother had been guests, were moni
tored.”

Even their telephones were tapped!

Then, another instance of invasion of 
privacy. This is also in England. In 
England, there is a group, as you know, 
which is against South Africa and anti- 
apartheid. And what happens to them?

“When the Spring Book was read out 
to her during 1969-70, several anti- 
apartheid demonstrators complained that 
they had been photographed by the 
Police in the course of a m’atch.”

Because they were demonstrators! One 
demonstrator wrote to the Home Secretary 
complaining, and she has complained:

“I am now in the invidious position 
of remaining in police photograph files 
indefinitely although T have been charg
ed with no offence and, therefore, I have 
no ch’ance to defend myself.”

Greater things are done in America' 
More advanced country, therefore, grea
ter things! 1 j : J

There what happens? We have heard 
of purity of legal process. Prof. Arthur 
Miller states:

“It is a well-known that whoever 
investigates potential jurors, in many 
cases in which the United States is a 
litigant, is the Government a party to 
litigation and jury trial whoever investf- 
gates the jury.'”

Then more surprising!

SHRI K. MAYATHEVAR (Dindigul): 
You have t'ne monopoly of the House!
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SHRI V. N. GADGIL: I am going to 
ke lot of time.

'‘Perhaps the greatest threat in record 
prison is that it endangers our basic
individual freedoms. A striking exam
ple is the revelation early in 1970 that 
the United States army has been sys
tematically keeping watch over the law
ful political activity of a number of 
groups and is preparing “incident” re
ports and dossiers on individuals engag
ed in a wide range of legal protests.”

6.00 hr*.

Christopher H. Pyle, a former Army 
intelligence officer has revealed:

The Army maintains files on the
membership, ideology. program, and 
practices of virtually every' activist 
political g oup in i\i* country. These 
include no. only such violence-prone 
organizations as the Minutemcn and the 
Revolutionary Action Movement (RAM), 
but such non-violent groups us the 
Southern Christian Leadership Confe- 
fence. Clergy and Laymen United 
Against the War in Vietnam, the Ameri
can Civil Liberties Union, Women 
Strike for pcace, and the National 
Association for the Advancement of 
Colored People.’.”

Even University professors are not free in 
this land of freedom. The same author 
says:

“In this atmosphere, we can expect 
the universities to be subjected to in
creased demands for information from 
the outside. Inves.igative efforts cer
tainly would be expedited if data col
lected bv the FBI- the Justice Depart
ment, local law-enforcement agencies, 
and the academic institutions could be 
coordinated. If any one thinks that this 
notion is farfetched, let him consider thc 
implications of President Nixon’s request 
of September 22, 1970, for funding and 
increased statutory authority to use one 
thousand new FBI agents on university 
campuses.”

So, even the universities are not free. 
Are the Senators free? Tnis is what Sena

tor Wayn» Morse, a famous Senator, 
*le*criheJ to the Senate:

"Last year a secret service agent con
veyed to me his belief that a microphone 
was hidden in my office. . or my 
home. . . .The agent was ‘able to re
peat conversations which took place 
across mv desk in the Senate building 
and at home/’

This was what had happened to a Senator.

Tiien another interesting thing given in 
the same book. The Intruders, is this:

“In the mid-1930’s, the New York 
City police found them selves tapped 
into a telephone linc that was assigned 
to tne wife of President Roosevelt.. . .

I hen the intelligence officer adds:

4.......... told an even more startling
story on an NBC television program in 
October, 1 9 6 5 ...”

Th- intelligence team4* ... had wired
almost every hotel in Chicago...............
The most prominent victim of its 
eavesdropping activities, hc said, was 
Mrs. Franklin D. Roosevelt when she 
visited that area.”

Fvcn the top people in the Government 
are shadowed; telephones are tapped. To 
that extent there is intrusion into privacy 
in Western countries.

This is another book by Vance Packard 
entitled The Naked Society*. It has been 
mentioned on page 11 of t'.iis book:

“Thc former district attorney of
Philadelphia...............told a Senate
Committee:

*!n cities where wiretapping was 
known to exist, there was generally a 
sense of insecurity among professional 
people and people engaged in political 
life. Prominent persons were con
stantly afraid to use their telephones 
despite the fact that they were not 
engaged in any wrong doing. It was 
clear that freedom of communication 
Vind the atmosphere of living in a 
free society without fear were handi
capped by the presence of spying 
ears.’.”

Piiis is again from the same boolu 
page 103.
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“ ___ ‘. . . .m o r e  than 5,000 gadgets
to permit telephone eavesdropping still 
arc attached to Government telephones 
in the Washington area ‘alone'—from 
report by House Committee on Govern
ment Operations, 1962/’

How does the Pentagon, the centre of 
armed forces in the United States, work? 
This is also from the same book, page 
llfl;

“Writer Ben H. Bagdikian, after 
talking with a good many people who 
work in, or deal with, the Pentagon, 
reported that *A surprising number of 
Pentagon officials takc for granted i',iat 
thdr offices are ‘bugged*— monitored by 
hidwien microphones. Almost every 
•.Lfcnce correspondent I tafked to 
a^um cd his telephones, office and home, 
arc tapped by some government 
accncyV*

If this i> the correct picture, is this anv 
different from what Georg* Orwell wrote 
in that famous 1984 novel?

Lastly, I want to make a reference to 
a book called History of the Legislation 
of right to privacy.* The effect of all this 
is:

“Americans today are scrutinised, mea
sured. watched, counted, and interrogat
ed by more governmental agencies, law 
enforcement officials, social scientists and 
poll takers than at any other time in 
our history. Porbably in no Nation on 
earth is as much individualized informa
tion collected, recorded and disseminated 
as in the United States.

The information gathering and surveil
lance activities of the Federal Govern
ment have expanded to such an extent 
that they are becoming a threat to seve
ral of every American’s basic rights, the 
rights of privacy, speech, assembly, as
sociation and petition of thc Govern
ment.” . .

I think if one reads Orwell and Huxley 
carefully, one realises that ‘1984’ is a 
state of mind. In the past, dictatorships 
always have come with hobnailed boots 
and tanks and machineguns, but a dic
tatorship of dossiers, a dictatorship 
o f  data banks can be just as re

pressive, just as chilling and just as de
bilitating on our constitutional protec
tions. 1 think it is this fear that pre
sents the greatest challenge to Congress 
right now.”

This is the picture of Government using 
the modern technological devices for in
vasion of the individual's right to privacy. 
There is a book called ‘Big Brother in 
Britain' by Anthony Thompson which also 
gives similar instances. But I do not want 
to multiply them.

I come to the invasion of privacy by 
big corporations. Here what happens—I 
will give one or two instances only. “The 
Retail Credit Company offers a continent- 
spanning intelligent services with. 6000 
full-time salaried inspectors who constantly 
operate and has 1500 offices and in Ohio 
province alone it has 64 Oificcs and has 
rep esentatives in Mexico and Europe. The 
company's investigators conduct about
90,000 investigations every day, reporting 
mostly on individuals.’

Another company which is a private in
vestigative company has files on more than
2.20 crores individuals. On so many indi- 
divuals files arc kept. The most astound
ing information furnished by this book is 
that the Associated Credit Bureau of Ame
rica maintains files on approximately one 
out of every two Americans. Half the 
population is covered by investigating and 
by keeping record by this private com
pany.

What about telephones? You know in 
America telephones are not owned by 
Government but by private companies. In 
one year, the Pacific Telephone and Tele
graph Company monitored 27 million pri
vate telephone calls in California alone! 
Another agency—1 will not again go to 
that Atlanta-based credit company, but I 
will refer to another instance—the Hoopcr- 
Holmes Bureau—what does it specialise 
in? Because in America ever} thing is spe
cialisation. This low-visibility organisa
tion is said to specialise in derogatory in
formation and reportedly has files on nine 
or ten million people.” So if you want 
some dergatory information, you approach 
this company and they will provide you 
with that kind of information. Then, again, 
Sir, another private company. ‘The Pri-
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vate Agencies set up by the Federal Hous
ing Administatnon report on such things 
on martial situation to the applicants. It 
is easy to imagine how much of such an 
assessment is made up of rumour and gos
sip.’ But, all this is solemnly selected, re
corded and filed.

The result is that there is already an 
association formed and the name of the As
sociation is very interesting. The invasion 
is so much and the people are worried so 
much that already the International Society 
for the Abolition of the Data Processing 
Machine has been formed with a member
ship of 5.000 people. It is typically an 
American.

The head of that institution is Mr. Har
vey Matusow. He says:

. .People were being conditioned to 
their use. They were being hypnotized 
by innovation, bedazzled by gadgets and 
hamboozed by what Orwell called 
‘newspeak' and ‘double-think’. Rights* 
were being claimed to justify ‘wrongs'.’

Now I come to the Press invasion on thc 
Right of Privacy. This is a third cate
gory. I will start again from 1890. Thc 
famous article by Justice Brandel, about 
100 years back, said about thc press as 
follows:

‘Of the desirability—indeed of thc 
necessity—of some such protection, there 
can, it is believed, be no doubt. Thc 
press is overstepping in every direction 
the obvious bounds of propriety and of 
decency. Gossip is no longer the re
source of the idle and of thc vicious, but 
has become a trade, which is pursued 
with industry as well as effrontery. To 
satisfy a prurient taste thc details cf 
scxaul relations are sperad/broadcast in 
the columns of daily papers. To occupy 
the indolent, column upon columns is 
filled with idle gossipy which can only 
be procured by intrusion upon the do- 
msetic circle. The intensity and com
plexity of life, attendant upon advancing 
civilization, have rendered necessary 
some retreat from the world, and man, 
under the refining influence of culture, 
has become more sensitive to publicity, 
so that solitude and privacy have be- 

1 come more essential to the individual;

but modern enterprises and inventions 
have, through invasions upon his pri
vacy, subjected him to mental pain and 
distress, far greater than could bfc in
flicted by mere bodily injury. Nor is 
the harm wrought by such invasions 
confined to the suffering of those who 
may be made the subjects of joumalis- 
tics or their enterprise. In this, as in 
other branches of commerce, the sup
ply creates the demand. Each crop of 
unseemly gossip, thus harvested, be
comes the seed of more, and, in direct 
proportion to its circulation, results in 
a lowering of social standards and of 
morality. Even gossip apparently harm
less, when widely and persistently cir
culated, his potent evil. It both belittles 
and perverts. It belittles by inverting 
the relative importance of things, thus 
dwarfing the thoughts and aspirations 
of a people. When personal gossip at
tains the dignity of print, and crowds 
the space available for matters of real 
interest to thc community, w'hat won
der that the ignorant and thoughtless 
mistake its relative importance. Easy 
of comprehension, appealing to that 
weak side of human nature which is 
never wholly cast down by the misfor
tunes and frailities of our neighbours, 
no one ca*i be surprised that it unurp*

— thc place of interest in brains capable 
of other things. Triviality dest
and delicacy of feeling. No enthusiasm 
can flourish, no generous impulse can 
survive under its blighting influence."

These are thc words of Justice Brandel—
not a politician active in public life. And
then, the Chief Justice of America said
this;

“Newspapers have become big business 
and there arc far fewer of them to serve 
a large literate population. Chains of 
newspapers, national newspapers, nation
al wire and news services and one news
paper town are the dominant features of 
a Press that had become non-competitive 
and enormously powerful and influential 
in its capacity to manipulate popular 
opinion and change the course of events 
The result of-ihesc vast changes has been 
to place in a few hands the power to m-
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form thc American people and shape 
public opinion. The abuses of bias and 
manipulative reportage are, likewise, said 
to be thc result of the vast accumula
tions of unreviewable power in the mo
dern media empires, the same econo
mic factors which have caused the dis
appearance of vast numbers of metropo
litan newspapers have made entry into 
the market place of ideas served by thc 
print media almost impossible. The 
First Amendment interest of the public 
in being informed is said to be in peril 
because the ‘market place of ideas’ is 
today a monopoly controlled by the own
ers of the market.”
This is what has been said by the Chief 

Justice of America.

SHRI MOOL CHAND DAGA (Pali): 
Win you kindly explain what is the matter 
of privacy?

SHRI V. N. GADGIL: I explained it
at length. You were absent when I spoke 
about it.

SHRI RAM JETHMALANI: You can 
quote Soviet and Arab sources!

SHRI V. N. GADGIL: On that I leave 
it to him!

Then, Lord Lloyd made effectively the 
point in his reviews of the Porter and 
Shawcross Reports in the United Kingdom 
and his conclusion was as follows:—

“Such committees seem to have been 
over-ready to listen to the voice of thc 
press as the voice of freedom incarnate. 
It has been put. in an American context, 
that constitutional law of the United Sta
tes has been singularly indifferent to the 
reality and implications of non-govern
mental obstruction...”
MR. CHAIRMAN: You have already

taken to 45 minutes by now.

SHRI V. N. GADGIL: Sir, I will need
5 or 10 minutes more.

PROF. MADHU DANDAVATE: It is 
a Private Members Bill; the subpect is 
also on Right of Privacy’.

SHRI V. N. GADGIL: . . ‘non-Govern- 
mental obstruction to the spread of poli
tical truth, and this indifference becomes 
critical when a comparatively few private 
interests are in a position to determine

not only the control of information but 
its very availability.”

Then I would quote what Chief Justice 
Burger has said. This is what he says:— 

“The case against razing state libel 
laws is compelling when considered in 
the light of the increasingly prominient 
role.
of mass media in our society and the 
awesome power it has placed in the 
hands of a select few.”

There are number of other people like 
Lord Goodman and Justice Cowen, who 
had come to India to give Tagore Law 
lectures. A number of them have warned 
about this danger.

And now I want to come to a very in
teresting aspect of the Press. Sir, there is 
a Committee appointed on ‘The right of 
Privacy in England’ called the Kenneth 
Younger Committee and the Kenneth 
Younger Committee has found that there 
has been considerable invasion of privacy 
by the newspapers. This was a committee 
appointed to consider the right of privacy. 
It consisted of 20 distinguished lawyers 
and social scientists—no politicians. I will 
hurriedly mention some of the points. They 
said:

“We received more complaints about 
the activities of the Press than on any 

other aspect of the subject.”

This too, no) from politicians, but from 
ordinary people. They have instances 
where an accident takes place and how 
the Reporters harass the bereaved family 
because they think that news is more im
portant than the private feelings of indi
viduals. Prof. Madhu Dandvate may be 
interested to know what was told to this 
Kenneth Younger Committee.

“Some organisations in the teaching 
profession for instance objected to the 
Press intrusion into school affairs and 
demanded greater care by reporters in 
this matter.”

Then about medical profession:
“A similar view for a different reason 

is advanced by some of the organisations 
in the professions, who criticised the 
press’s disregard at times for the well- 
being of the patients in hospitals in their
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desire to get news-worthy stories of pic
tures.”

So, complaint is not only of politicians.
Now, the most clinching observation is 

this and this is from the Royal Commis
sion on the Press.

‘Another major criticism of the news
papers, primarily directed against a sec
tion of the national press, is that they 
make a habit of invading the privacy of 
ordinary people and of public figures to 
obtain s to r ie s .. , .”

“Here we record our opinion that the 
way in which a few national newspapers 
treat some private lives is one of thc 
worst aspects of the performance of the 
press. We have no wish to trespass on 
the jurisdiction o ; thc Press Council or 
to re-open any of its cases. I ike the 
Press Council itself, we are inhibited 
from commenting on some of the worst 
cases because we believe that to do so 
would only cause further distress to the 
victims."

Now, what is thc argument of thc news-
* papers? That is dealt here.

•‘Newspaper which invade the privacy 
of individuals generally justify their ac
tions by saying that the people in ques
tion are "puMic figures” who have for
feited their right to privacy by entering 
public life'. The words “public inter
est” are often used in such cases.

“Citizens attach great importance to 
their privacy. Journalists arc no excep
tion. When wc commissioned Social and 
Community Planning Research to carry 
out of survey of editors and Journalists 
using a written questionnaire and giv
ing participants a most explicit guarantee 
that no individual respondent would be 
identifiable; the response rate from the 
sample of journalists was too low. . . .  ”

Why?

*it stemmed also from a feeling by 
some journalists that it was wrong for 
them to be questioned. The trade paper 
for journalists, the UK Press Gazette, 
which normally champions the public's 

"right to know, ran a campaign against

the survey. We found it ironical that 
some editors should have complained 
directly to thc Commission about ;he 
impropriety of questions which invade 
their privacy by asking about earnings 
or voting hubits even when their anony
mity v.as giur^nteed.’

7 hen, it means that the journalists have 
the right o; privacy but politicians have 
no right of privacy!

PROF. MADHU DANDAVATE: Be
cause politicians are nationalised.

SHRI V. N. GADGIL: Lastly, wc are
to’J b> the Press, that we have two reme
dies. One is to go the Pi ess Council. 1 
v. ill not refer to thc experience oi the 
Indian Press Council. Thc experience of 
the B itish Press Council is that thc jour
nalists do .not care for the Press Council. 
Thc owner of the News of the world, the 
largest circulating newspapers, refused to 
appear before thc Press Council. When 
one reader complained to John Gordcn, 
Fdiior of Lx press, he said “you want fo 
complain to the Press C o u n c il . . . .0 Why 
nit complain to thc United Nations? I 
don't care tor you.” So, this is thc expe
rience of thc I'K  Press Council. The other 
is to file suit for defamation.

Then, you know what happens when a 
person filed a suit against the Press Coun
cil. Sir, in Maharashtra, one Minister filed 
a ease of defamation against an editor. 
He was convicted and his appeal was dis
missed by High Court and he wen*, to jaH. 
After he was discharged, when he camc 
out of jaif, what happened? The jouma- 
livs felicitated him as a brave tditor. 
Therefore politicians must accept 
thc *erdict of the court but thc journal
ists need not! Is that thc way to look at 
things? Therefore, 1 think that thc right 
of privacy must be available against the 
Government, against thc big corporations 
and also against the media.

1 would like to conclude by saying that 
some beginning has been made in l^dia 
which is welcomed although the right is 
not recognised in India, although there is 
a universal declaration signed by us. There 
is one case in thc Supreme Court of India, 
It is a case of Govind versus Madhya Pra*



de&h which hesitatingly has sought to re
cognise this as part of the Fundamental 
Rights. An Article was written by Mr. 
Nariman about it.

This is Govind vs. the State of Madhya 
Pradesh. It was decided on 18th March 
1975 and reported in 1977(3) through the 
Supreme Court Reports 946, Shri Nariman 
in the Indian Advocate writes:

“With dexterous judicial steering and 
mild under-statement, the Supreme Court 
has given to thc right of privacy, a foot
hold i,n the Fundamental Rights Chap
ter.’

I am not claiming that my Bill is perfect.
1 am not claiming that this is thc whole 
remedy, my whole objective is to invite 
the attention to the problem which will ac- 
grevatc in future. Therefore, I conclude 
by saying that this right must be protected 
and I commend the Bill to the House.

WT *T*r ^  (q T fff) ; *mT-

sfr, f w f r  *r 7 k  f w r  x*  

s  trTT 51  tw tc  vrrq’iT »ftt £ i

v. sr ~  57?n sttctt 

?vr f  f n r?  farn ' i  ^

t̂ptt w f  y6 mif r.' ?ff 

fMt 5 ’TIT^/T »rrp'TT TST 

s,T*n1  |  1

|  1 Ti q f  ?T*mrrr % f r  *r 

tr^7 m m  s- jfpr vfT n^r i fa t  

n f ^  3tr% |  1 *ifnr s?t f̂r^r |  i 

m  vfr sr.̂ r % m an: i t  rrep- sri 

Iwrfaf: f  ^fr %  srrq

grsr f t  wrr̂ ri |  i

f T  T>«F Til JJ.-3T apTfr ^TT s r f s m T  I  I -q

irf «fr TTtmrrr g fo  msTrt vz 
if # 1' STTrTT |  rfr ^  ? m  % 

w r  ft  r̂rrTT 11  ^ff ft  *rt$
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w  if *3tat, ^  s m  *t ?r?r»r 

f t  srtcrr 11 s m  ? tf? f  f  fa: s n s ts  

srTftf ?'<■ w:?*rr ~rr fsrerfe

% ffpir 1 sfrffif: <f,-

tp r Tffft * t  n T f sfr f n r t  if  re t

I  ? rk  T?  ^Tft ?WrlT I W IT  

a ifa v  3T W ? ff %, s w  

it , 'err sfhc s r r ^  % ^fro- it  f a r  ^ m r  

|  ?fr fanfr «tt w* ^rrarr f  i f a *  

c r ?  tt̂ ft < t#  f n r f  t  11

m  *rft s n w  if  ^  s rfim T  |

q-nr h zi %  spR irfr srrf te

s r r ^  tt  fir"iT ?rr ^  i

m  -T s*T f^rrapt t p t t  f, wt

m^TcfT jj fr r  jf^ rr<  if  m  ^ r^ a r  |  

spfr n r  |  t

•*fr ? r s r f ^  ^rcrr if ^  |

OT '*fnr 7n ^ - iT  |  1

if  f 3T»T «rt WT̂ T'T %, W._

s r ^ r  'Wq-’n ?ff<fA=i'<anw'ir jat % i

f ir  '*fi |  ?fr< |

*f*nav 1 ?i«rT?T rv;«;i

^  !V ^  ’T- 'Ô T1

?f7 ifj- 'j- I  I m  I

f^r—

What is private life? Thc right to privac; 
means the right of any person is to pre 
serve himself, his family or his propert; 
from any other person.

rr?  rfT ip r  JsT R  I  f¥  f*T Tfr^TFTT 

^r f if  ’TrViTT^ if ^ ?rr

ITT I t  ■3TFRT i  fe  irft

|  ?fn: H5T iETTSTKf 
^ r  5TtT f^^TT
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^ f r  sm rrc t ^rrflrrr t 3ft f ®

^  w t ^ r r  jf, j j r  ^ r * r r  ^  «rt s m r T ft
^Tf^tr | % f^ r  jjjt JT5 ?rf£RriT 

5Tff f o  t  *PR t WT5TKt f  5RT(T

f » r ^  r̂*r=P ^ rro r it 
f w r  5rfriT frr fas=r «f? r  f t  1 
fir*T  *T*rr3r i f  t  T i f r r  f  1 s s T fT W  
%  fa r r  Sfrtf t  f%  TTSTCf T 'S R T
i r a  srfa^R : |  1 f*r ?r f o

s r f a ^ n ; *? 'tr  ? r t  ^ T ffp r 1 
*rt ^ t i r  far<fr % f o r  s ffr wrr, 
fa*fr Tft% % fq-'T »rf, m
3 * t  q r  w ftrfrrr  j r r  wff stpt *t«t#t 
*t  « r p ft  1

fa ^ r %  * f k  w r ^ fT
%  = T *R  i f  J T F F f t a  * T T « r  % ^ f T  :

“ s r ^ f r  ^ n r p r fr  ^rr (r*rr 3fta<r 
STrfrr ^  spr wfafTIT £, f r ^ i f  

T O R  HT * T T - * J T * l f t  ltf< TfrT«ff

*  f > ”  1

JTC’ T i T f  ^  f%  ^ T *R  >T^CJT % jffa jr  i f
f a tf t  * r  sprwq- h  f r ,  t t  ^ r f i r ^  

5TFT ST^t I *f W JRT p f a  
»r*fr xtxftrmfcn £ 1 sq-ftT

I ^ J J f  Stff mfT w  %, q-q-fjr J R G T T  *t
. w r r  £  t f t r  ^ r s r  *r i n  k  1

m i  * fr  ? q r>  T ^ r  f y ^ f r  * n - j  £ 
* R  ’ js fm  7 f T t ,
fiyrrrr ^ r ^ r r  t p j  % t o t  rn r  & f a  

if ^ q i  T ^ r  s p : s t r t  ? > rr 1 
■3̂  Tir-a % WT̂ T vt t  f a  if  , *fr 
snroT ?rff ^T=fr f ,  w o  v t t *  ?  
t j  wst m m f r  1 1

HR^mT *refT k  '7:?r f  %  5  

w m  % ’TfT'T I T fp r r

H % t  *TT I #  3 R R T  7 T fW T  TfT,

W f«P  #  '3^ rf ^FTT ?ft » fk  ^  ^TfT  

^TfrTr «TT I f»TRt f̂t % TRTO f

^f<T «rr*rrr ^ rf >crr̂ fT

< p r r  ?r * T R T T f ^ r r  wrr % •, ? f t  ^ » r i f  

f w f  ^r ffre f'T  JTff f t  ’TTtrr 1 ??fr- 

f̂ rtr srjf-fTt>T«T w  #

^ p f r  ^  ^ f t  i r r  ^  i f  ^ r  %,
^  T<^rr fj 1

«nr w;nwrT ( t t ) :
>tt t Pt ^r T *m  vfr T î r>  

'Tft TfT  ̂ I

«f> H f f f f ?  n n 1 r̂f JTT-

w*fr % w fufrp: spTr ^.fr snm  

%  I f a 'm  jfr̂ ^T ’  r r y ;  iTTT*ff ^TSTP- 

if  fTfr^rrr ^ «frr •*> ^Tf m
n>T ijTTr % 1 ^  m  ^  1

«irsr ?T T m  % *fpfr «FT JTTf- 
w? srr??B t t  w^p- t t ^ t t  t  1 

TTT <f m  U  ^5 TfT P 

w tr TTV T?T # (  »TT TfT

i  •

rrfT JTK^ru *KZ1  a<P% ?

^«r wr? * m t  w% '7-*nR <foi
jtt^  f t , ?ft -*fr t 't ; srff ^ 1 
T f(*ft ^r?pn k  f r  i j t  n f r  z r r i m  if 

f ^ s r r  ^ i \  w.7 1 ^ t-r  ffr<Tffr
5nf#»ft ir f*=m 7 r r  7̂ ? % t srrr 

farn rTfm   ̂ 1 JTR^fnT ^ wr%

f^-T ?. TT̂ T'Sr f? :7 k  I

‘i t  shall be a dcfcncc in any action 
for such infringement to show that:— 
(a) the defendant did not knowingly 

infringe the right to privacy/'

vfrrsr^- ?r ^ Tfm  ^ ^ t-

% m i  «fr w m  1  «F> xffc “r r ^  f m z ”
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Vl vft 5PTT ?<TT g %f«FT VTf 3fiT 
^ t <ft 3rrT*Tt

^tt5 , w r  w  sttt ft? * m
v r  f s ^  v t  f e r r  n<rr ?

?*rr^ ?rfr v r f  vt?t f a n  3n?Tr p
<ft qj® rrp t^ t t  p i s*rrn 
5rr £  w% rf^ft ^  1 3WT zr^r
T̂T *f̂ T far 1JT% P ;3?TV fâT ^

ir*T *n^t «T®?r t  1 v r f  ?r<rK
’TSWT P rfl Tft'# *ft srWT 'TOTT p fvC'. ^
q-f fqm  v r  m  ^ f  «fr
^  ^ n r  vft m  ? ,^ r  %

% *TOI n  * <TT 3Tf^ T ^TfT’TT f  ? 
% fa l r̂ TT p  \ ^TcRT v t  ffr T ^ T

«m % f*nr mft
^Tff& I n[V -̂or *TVT W^TT* 3ft ^ f t  

t  1

MR. CHAIRMAN: I think you h*ve
so much knowledge about private lif>.

mn £ frm tt sqpr *frr v r*  vr
j i¥< i  i

zr t̂ ^  *rm fa>T% p t t  *rrfr
^T?T ITT^T -^TVt T?*ft
P i p r r f t  •♦m'fm ir n ^ r
itsr |  fv  *nq v s r  *■ TfFT *r%
P----'TTTR % P, ST?5T %

P VT iHiUl % P I r»ft % $
^  I  fv  ST̂ K <T5fr? VT £ rTT n*U
vr*n: ̂ tot, t  <fr vr P ftt ̂ C\
^ t v f i r *  jfmr st JMr’T'T v r  £
' -■ * 'S

3T TTT V.^ZK grTT I fjfr  ^ r ?, n  33T'T 
^Tf V R V W  fVtT-TT VRF? I —

t̂pt  srrfr |  i

^  tt t  ?r r r ^  ? i m  srr?<4r v t  wrr
$5TT ? l s W  fv^T I  ?fh; 5TTT

J T ft 'TT v t e  I  I # f v ? r  

v t  i f t  q f r « n m  ? t  t»  

^  ^ f r  *r*T5T n  * t i  5TTf i ? r m  
^ t  $  f w r  |  :

“Right of any person to preserve the 
seclusion of himself.”

? r n : V T? ir^ T V P T  VTrTT I  fjT ^ T fffv
i t? v  ?nr \vz  vr ^tv’t f t  t ^ ^ t to / C c
l'r ffr sttt v% v f  *tv^ |  [fv ^
7»TVr J K W  |  fiPTVT f^HW Hff
v ^ tt  =5rr%T i v t  w t ? f K  sr?r
V T  ^  V T f  W  ^trTT 5 P R  V > f
?TT^ft V^TT |  fv  JTTft^ ?TT^F |  I

“Right to Privacy” means the right of 
any person to preserve the seclusion of 
himself, his family or his property from 
any other person.

jft s r m  ^rvfr t̂v v ^ t i^ rv r
'TfrflnTT <TT jfTT %% Vt ^T̂ TrT ^  I

“3. Any person who has been subject 
to any serious and unreasonable infringe
ment of his right to privacy shall have 
a cause of action against the offender.”

zt^ *fr trv  cTfT *nrm p i ^fr ?mr% 
v ^ t  P— ti'rz $R fnFrfkH  

A  fVTl w:r T T 's r^ r  ’T̂ fTcTT f  
fv=fr v t  ^ n r ^ f ^  g i
#  jTT f̂r nT? ^  m ^ r  P 5ftr s m r  

if ?TnT |  I f  V *  T̂?T
V̂ <TT ^Tf?rr ^  f v  3ft STM

v k  f^rq P *TT »f*VR € l?
5Trr I ,  if^VRT Vt
v t  v i f n m  iTn v f !:'T i s r?  ^ rf fv ^ r r -

’ f t v t  |  i p r o  3raf v t  w \ w s , 
f3R% v i w  »T^vn: ^  f
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*T**Pcr frr arm t  fa *  
5 ^ rr^ fw  |  ? ? m r a

w T 'r^  w r iff# |  ? spfrfa
m  w -nre  v t m  fa tr *f*- 

^ r c  ?re ■?* *rc*TTf * r  
3fPT |  f f* fr  afTtrff |  |
>rhjl -sfr n  *r? r m  f a  ^  * v  srnr

^rffrr  -jftr i^.T

^  f f ^ r ?  t  1 *>tt s faw  fir *r?ir 
^T’frsr |  1 f  gt3r^r»:% t t  farrsfr 

^  1 t o  7 ?wr v r  ^ . T  j f r ^ R  ^  1 

fa*r fan. £, 3fr-3R <rc «rf?WT7 

^  7.t ;.? ) |  1 fsrnr ?<vh

srnxsTT t  * 7

<TST f ,  fa*?f 3F*TT % *wr I *T*itTH- 

?tt |  f a  srp*rr o t *  »r « r r r  ?rr

T̂?fF t ,  ?ff ^  tfrff nfr & *nt
fTT % *TTTR TfPlT £  I

Kinwfo *i$KV : »Ji3f ifT T O f ?

«rV H«5|V?»T«Tt : 3fST n^.
^  w w t f t  ^jfr * r  ^=ri t .  

c ra r^  ?TT'ft ?rrcJn w- 9t«t t ^ t t  &.
* 3  t  sfarc «rhc 3r**?r ^  TtTaT 
t ,  t t  ?rfr ^  1

sfrv i 1

**t f ^ r e  t * « m  sf.p £  fa
“the plaintiff, explicitly or by his conduct, 
had consented to the infringement;”

HI? IT* n f  WFT t  I OT'H *fr?TT jfc f a  
“the plaintiff, explicitly or by his conduct 
had consented to the infringement.”

ar? f a r  *rrq?t * r f n f  ft ?m rc *rr |  1 

fa?r % fRT crp f ir^ m  *rm%
x*s ? t ’r f  |  1 s*r in  ft r« t  $ fa

. *1 . ~w?’. 'T**»T •
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W * r  f<  ^  «k  v
^ rffrr  1 q f?

<TTfTrT VT  ftWT «|T*T ift *t SWtfrTT 
f  w  f ^ r  f?nfr <=P5fC «T3ns?r
v f  <t nf t ,  p r r r  *n«f»i?r 
*r s ?  <f1 njjf ff*rrr t h t  % ? t  <nT% 

^T prr ^  f a  £*) fa<T*rt 3 ji^

it  3 ? wr ^ 7  ^  1 «rnr «m fr 

'TiT'f i t  q^r ^ f p r  f  ? f ta iw r
^  s r t p :  t,T v q ’fr v t  »rf3 
% ^TffiT *T<, STl*T m  HTfT
faj» t fc, % »T»iT «iT I * *  «T;7 

? , ?fr *n^T^.T *?n$
% j m  s p t * v t  I  1

*tpt ?  f a  vR jn  jpr

r i f  r * r : r  * f r  ^ i f ? ^  1 * z
fmrsf q Ksrn>ft  ̂ sfi u t , *r»n*
% f ^ j f r  JT qhrm  5r
^ r i  «ii»rr 1

SHRI RAM JETH.MALANl (Bombay 
North-West): Mr. Chairman, Sir, Mr.
CiadgiTs performance today reminds me 
of what happened once in thc House of 
Lords in England. The Archbishop of
C antcrburry had proposed a new Private 
Members* Bill in thc House of Lords, 
under which he proposed that adultery 
should be nude a crimiiul offence. Lord 
Wintcrton rose to reply to the debate on 
behalf of the Government. He told thc 
House: MMy Lords, I believe that the hon. 
Private member has not carefully thought 
of thc consequences of his Bill. If this 
Bill is enacted into law, a large number 
of Her Majesty s subjects will end up in 
prisons and they will includc some Mem
bers of Your Lordship also”.

Sir, while I agree that there are some 
forms of annoying and irritating beha
viour, which ought to be prevented so that 
irritation and annoyance is not caused to 
private individuals, 1 do not think that the 
need of the time is that we must evolve 
the right to privacy; that the need of the 
time says that we must now evolv* and 
strengthen the right to know.



My friend quotes the US Supreme 
Zourt at length, their jurists at length. 
But the jurists there have already estab
lished a much more fundamental right, 
viz* the right of the people to know how 
they are being governed. It is only after 
having established that right to the full, 
that they are now indulging in these lux
uries of inventing new rights like the right 
to privacy. Wc cannot afford such a right 
to privacy. Our need is that the man in 
the street today must know what every
body else is doing, which has an impact 
upon his happiness, prosperity and inte
rest.

The Supreme Court fn India has recent
ly started evolving this doctrine of right 
to know. It has recently been evolved in 
a case, which has brought great comfort 
to my friend on the other side—in the 
famous judges* case. I hope, Mr. Gadgil 
has read that case and I thought, he should 
have taken a hint from there and brought 
a Bill on the lines of the Freedom of 
Opinion Act in the US from which he has 
profusely quoted, so that we know what 
our rulers are doing, how they are govern
ing us and what ducks and drakes they 
are playing with the country.

1 have never heard a lawyer enunciating 
his right in a language of this kind, as the 
right to privacy means a right of a person 
to preserve the seclusion of himself. This 
includes the right of a criminal to abscond. 
This includes the right of a wife to ab
scond from her husband. It includes the 
right of her husband to keep himself 
away from his wife and his father-in-law.

I do not understand why these gentle
men, who have always been beating their 
breast that property is a vicious evil, par- 

 ̂ ticularly Mr. Gadgil should have thought 
of protecting the right to seclude his pro
perty from anybody else. I hope, he does 
not have the unfortunate pavement dwel
lers of Bombay in mind, because they 
seem to be now winning the litigation. 
And Mr. Gadgil. true to his real philoso
phy of life, is now' beginning to come up 
to seclude the property of those rich men, 
who are afraid that these pavement dwel
lers might some day for want of any 
other shelter, go in for their properties.

I understand what he wanted to protect. 
But let me only tell him that there is a 
2508 LS—21.

corollary of what he said, m e  coronary 
is that every individual in a society has a 
sanctum sanctorum, an inner temple, in 
which an individual can retire and in that 
temple not the whole mankind minus him
self has the right to trespass. That is the 
language of the Fundamental Rights of 
Chapter 3 of our Constitution that I have 
a right to freely speak, I have a right to 
worship my God in my own way, I have a 
right to form my mental, intellectual and 
spiritual convictions. And once I have 
formed them, not all the people of the 
world, not ail the legislators, not all the 
545 Members of Parliament combined, 
can interfere with that right. That is the 
right to privacy, which requires to be 
strengthened also; the right to privacy, 
which is protected by the strong walls of 
fundamental right of liberty. But my friend 
will not live upto the implications of his 
own philosophy, which is adumbrated in 
this Bill. I say and I maintain that no 
public man in, this country is exempt 
from scrutiny^ even in the matter of his 
physical health, his me.ntal health. When 
the great President, Eisenhower, was suf
fering from an silment of paralytic 
stroke, he went to the hospital and every 
five minutes, the people of the country 
wanted a bulletin to be issued about his 
health. Nobody said that the President's 
private health should not be measured in 
length, in centimetres of his intestines 
and his intestines should be cut off. Every
thing is a matter of detail. I have be
lieved that every politician or at least 
every Minister before he embarks upon 
his office, must first go to a psychiatrist 
for an examination because his mental 
health must be known. We do not know 
how he will arrive at a decision. We do 
not know' what he does at home or a man 
who does something to his wife is likely to 
do it to the public at large. Therefore, we 
want to know his private life as well. The 
idea today, therefore is that we must 
know. Mr. Sathe or thc Ministers who are 
Sitting there, are obviously go’ng to oppose 
this Bill and if I wanted to create disunity 
in their house, I would have supported 
Mr. Gadgil’s Bill and set them up one 
against the other. But those who wish to 
oppose this Bill—and I am sure the Minis
ters are not going to concede that this Bill 
should be passed—should sit down and
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seriously decide that the time has come not 
for your benefit or my benefit, but for the 
benefit of all because in the inexorable 
electoral process and the changes which thc 
electoral law brings about in this country, 
some day you will be on this side; so you 
will want to know what wc are doing and 
therefore, enact this right to know, the 
Freedom of Information Act, so that we 
know it and. Sir, this right to privacy is 
the right which Mr. Gadgil might keep to 
himself. Our right to the privacy of our 
property is amply safeguarded by the 
law pf civil trespass and criminal trespass. 
Our right to keep our family safe is amply 
safeguarded by the law of kidnapping, thc 
law of abduction and various other provi
sions in the Penal Code including the Law 
of Torts, and the right of the man to 
seclude himself from others subject to the 
fact that he may K' required by the police 
or by the courts is always there. He has 
always the right to retire wherever he 
wants to. What he had in mind is the illus
tration of Jacqueline Kennedy. When she 
want to Greece, photographers were perch
ed on every convenient spot on the wxdls, 
they were trying to photograph her in her 
naked form or in the nude. That kind of 
a thing might causc some irritation to a 
beautiful lady, but Sir, if something like 
that happens to me, I would probably wel
come it. (Interruptions). What is all this 
protecting being fought for, I do not know, 
and Sir, I am one with Mr. Daga that 
like him 1 do not understand what Mr. 
Gadgil wishes to accomplish. Thank you.

SHRI C». NARASIMH A REDDY 
(Adilabad): Mr. Chairman, Sir, thc hon. 
Member of the House has taken great pains 
to refer to so many books while introduc
ing this Bill. He has definitely something 
in his mind which, of course, probably he 
has not opened lip, but one thing is very 
clear that something is troubling him and 
he wants a certain law to be enacted 
through which privacy can be protected. 
Two hon. speakers have already spoken 
about this—the eminent lawyer from the 
other side and Mr. Daga ji. I only would 
like to bring certain points to your kind 
notice. He has narrated through his illustra
tions the advancement of technology by 
which science has advanced to a great 
extent. He himself has Said that today

through computer system one can find out 
anything from anywhere. So, Sir, if any 
person wants to declare that such and such 
a thing is private, in his Bill he has not 
mentioned clearly what he means by ‘pri
vacy’. If he wants to give a definition of 
‘privacy*, then the problem will come that 
if a person tries to plan robbing somebody 
or murdering somebody or talk on the 
telephone of such plans, if any other 
agency—Government or a big Corpora
tion—wants to tape his phones to find out 
what is there and this disturbs his privacy, 
it means it is going to be a great problem 
to this country. I would like to know from 
the hon. Member let us be very clear 
about it because if even eminent lawyer 
from that side and very veteran Parlia
mentarian Shri Daga have not understood 
whaj *s privacy. 1 am too \mal] a person 
to understand tt then,

I have not travelled the European coun
tries. But those who have travelled thc 
European countries narrate so many sto
ries. They say it is a stage where people 
are trying to remove everything about 
privacy. They want to tell the people of 
this country and the world that there is 
nothing private Everything has come out 
on *he T V., Video and in thc press. If Shri 
Gadgil has felt something by which he ain 
say that privacy is being eroded by ad
vancement in technology, then it is very 
necessary to pinpoint ‘privacy* which ha* 
to be protected. Unless you pinpoint that, 
then the difficulty arises to understand 
what docs privacy mean? In the dictionary 
of Shri Gadgil something may be ‘privacy* 
but in my dictionary it may riot be privacy.

The hon. Member has divided his entire 
speech into three categories:

1. Eroding privacy by advancement in
technology.

2. Government’* intrusion in private
socicty.

V Big Corporations.
Probably he has quoted instances from the 
United States of America and U.K. We 
know that in the United States of America 
there is private system. Big Corporations 
etc., are in private sector rather than in 
nationalised sector. In India in our mixed 
economy we have so many things in pri
vate sector as also in nationalised sector. 
In our country big corporations mean tele
phone system which is owned by the Gov-
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eminent of India. He has said that tele
phones of so many Members of Parliament 
are being tapped. I am one of those who 
feel that the interest of the nation, the inte
rest of the people h  going to suffer from 
those people who call it privacy. They want 
to disturb thc private life of others. It is a 
must for the State Government as also for 
the Central Government to probe into be
cause their intention are to disturb some
body else’s normal life. By their planning 
they want to disturb the way of life; there
fore it is alone for the Central and State 
Government to tap the telephones and find 
out the fact so that the people who call it 
privacy, by their action others need not 
'suffer.

I would only appeal to Shri Gadgil once 
more, as other friends have said, “Let us 
be very clear what does privacy mean?” 
If he can pinpoint, we would be able to 
{jive our views better. With these words 1 
thank you.

>4t »irrfa*r sfr %
f a r  “-fw

T O  f*TO t  | fjTT'ft r'tfVTT % 
T O  75T ftqTT t ,

S  m trr r t  s '  f t  q % f^rq 

?ft m  ufa ;rff sn, r* *ft
it ?Tf*T ’Stiffs afr I

w f f v  rn rF n^r % u fi^ IT T T  fcnrn

% fat* TTf a m f e  5fl ^
f t  PTTT m  £ f t  *ff ft<t? ^  
TfT I ?tf fspsrtT

■’TT STfTT I

'S t, 3 ^  srf f s q  *rfi q r  r z r
f t  fa rr  ?ft ?*r tt  «jf?r fp fr  vfr
*r*^t |  i ^  far^r ^rr f a ^ n r

ScPTT I  fa: JTTSfipr *rrf^ z*r f c w
^ t  ‘TST^T STfr ^ 7  ^  jTRT 

t ,  HTTT *PTr I ,  ?tf f r o  a^jf
ffcrr i

f ^ T  t  f t  ^  rfn?; 5Tt fffft
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m f l  «n^r Tffir #  ^  1

5mr%#t VT WfaVTT V »ft HfT 5f^r
T f r  1 wrsr f * r  fsrar* s *rtfa ft fcsfa
| ,  *fr*ft | ., ff, t

f v *  ^rrr £ 1 grcSw f t
»Tf $ f v  *  *ra% «m» ffs irfv n rt 
t w *  |  %  ftr* *m n fr v  * t *  it 
^ m ^ f r f v J r f W V T T f T f t i  
» R r 7 * m * n  v t  ?r?r t  w r c r  t  i f i r  
f t f t f a t *  ?rt*r $ v fr  % * 1*  ir w  
*p tt %% t  m ?  ift t o n t *  £ v ^ v  
T f t  1 1 wrar *ft $ *tt* i|? v  ft  T O i r  
w tr  srFm  v r  * w r r  <wfif<nfr *rtr  
*rtf*pn t t  |ft m  7 ^ t ft 1 *n«r *t 
u f  fa *w  s e t v r  *ir r  v r  *7 
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w t f v  ^  ?rt * r n v  % 4 tt? v  * f t  
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^ f rF T  v m  |  1 .

f^Tni* ^  fwH’ arfr^ n ^ r  
i ^ r  *m ftr f jrw  y^fin *rar 1 1

$  3TFRTT f  %  *nsf«M %
f^Rpft Pww? V  5T«r V  1%^

^ r r f r  v t  t -  ^  5«% ^  ^ t f
f t w  ?  ^ t  ? r f ^ r  v t r  %rrt 

5rt»ft v t  < m 5T 5  r « r^ it ^  i
am  fv  v f  ?rtn i tw p t v  fv m #  
f t m  |  1 q r  »ft f ^ p r  fv m *  
f a t f t  ^T 9v?ft ^  1 #  ?fm m  t t  
f«FW  U 'm r  wrr ^  |  (

it m ffT^r ^ r  ^  j^ t 

* n t f  f v  T’pft m i m  frT% 
^ t  v m w ’TT q f  %hr ffm  - ih v  
f«Ttr jth t v r  i %fv?r f ®  ffhrnfr 

v  *n«r s » n ^  v r  f^qtr £rv  ^  1 

v f f fv  f* n ft si*r n^ft *fm^wr

T H  VT f^TTR q?ft fjRVT
fd v iH'̂ n  sr^fr f rm  ^  1 irfo 
g»? % i f m r n r  ^  r»?fr fm t ?ft 

»niK  «r^%  **T?? v r  j t t j r t  v*fr 
fufv ir 5T xn*n 1 ufa -3*  *n*w  
v t  fv w  n  »r*rr f. $»r v r  

f t  vi*r t  fa w  ?r ^ r f t  f i r v  %
f f ta -« n f  v 7- '3?rvr f ^ r n r  1 n # = n r
5f t  wrr r«r vr y s  «tm

-tv  ?t kptt t  m  f i r  *nra?r t
f v  wfgviT f ir  fasnrr HTff^ « 

srfT ?rv w / i f t  vr sm- mar 

f in *  TFT sn rr  w r x t f w  |  1 j t t w ?  

aVr^f v t  ffnnTt {t 1 xtnx aVrif

v t  srfaviT m fv»ft v t  wfsrviT |r 

f t  ^  1 f» ft w ^ tt  v  v it« t  m  

wnr f*rr»- w=v v t  f r a *  f t  

r f r  % 1 wnr f*r vf%  |  fv  f m f t  

a t t i R  5rr«v It, s rm rr  sVr€f ^  «rVr 

m * z  fvrfvzifT ft, JTff f f ^
VT ^  WIQTT ^  I 3SV  q f f
f m ^  vr^r  n *  %W5T ^ r  * r m r  f t  

f v  f*r n v  i j f v  V | f

f*r v  f?Trr irf



S4.9 Right to Privacy BUI ASVINA 30, 1904 (S A K A ) Right to Privacy Bill 650

V

SrtPT THT I wrsr =#T
tnp ?r «b % w  it w  -n:
<»*i 'SttHc.') TT ^ 1  T̂T ^  I
war « m r  *tpt v r n  sftr * f m  f a
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*r?«r % fa tr f m  t ?  ^  1
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*r «p*t |  i fir Tf* ft

w rfa rf  u f t  snrf 3r r e  f tr  t  i
t m  ^  t t h  ?ft n m  s f tr r r^ r-  

T t < rm r srr »rf, m  t  nO t*
% *rr«r *re*rr f^  f a  f a r  ftsrfa

tftr  «ft fan? -srrtnrft i
tTT*T srff f t m  1 f * r  §TT |  f l k

^  <TPT <T1̂  I UH.irTfTT *TT ?rfTOT
*nq«flg<n % st«t 3[?t f*n % \ 
^ fa n  g*fmft ir ^tar *h*Rtzt
^  I , fT tTTSTTfT fT
q«F fafinnr t t  |  1 aft

% »ft 'rfsw  % % t *  fcrq 
$ 1 g ro t *ftr 

% fan ftrr^i < ^pm  v i^ww^fi ft, 
qsTT’T HfffT’, "3W%

stiff I

«ft msHH fasw f , ^fan ’3*̂  
ifcn fa r  ?TPn ŝrrf%tT arr, faar qr 
f*r *m njfr % m*r *m r-fa*R  w r  

1 # fa r-3 ^ f%  ?fi ^  fa^Ti ^ r w i  
JRHT fT"3*T % m*T% 1*J fatTT I  t 

TZ f f *  V̂ TT ? tfarctfr 
*ft*t itt ^  *rpnfter *r?^i ^rrft i 
srf qrfiroTife w \ m  % fatr q l̂r 
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fa®ff xftt. * iw ff ^  TTfrT %% % 
f^nr qsft I  I WW qr STtHP
*n% % i f w  grr ^  fr toti i 
<jtt% 5nfr% ir *rft fftT «tt fa  t<  
% *rfer 3r Tft irk  ^ tf  sprn

n  «pd 1 ?TTf «rt JTf fa g r^ —  

ft<fr v r f  ^rnr n  
i ! 1 1  j n ^ f r  *r?wr ^  ^ « i t t  
f a  *Ptf ^  rTTfaT «PT fasr 
WTtr I

SHRI A. T. PATIL (Kolaba): Mr.
Chairman, Sir, I must congratulate Prof. 
Gadgil for his attempt to focus the atten
tion of the House on a very important sub* 
ject, a very vital fesue, of both social and 
political importance.

In a light strain, one could just hoodwink 
at the ideas seriously put forth by the 
mover of the Bill. That can be done in tbe 
case of any Bill—Why this Bill alone? 
When we sit here, it is not expected that we 
should treat the subject before the House 
so lightly, as to speak about privacy, pri
vate parts and ell other things.

I should thank the hon. Member who 
spoke before me. He posed a very nice 
question that, we believe in privacy, but to 
what extent and what are the limits of pri
vacy to which we should go and beyond 
which there cannot be any right to priva
cy? A very nice question he has put. That 
is the way of approach one should have 
to any problem that may be placed be
fore the House for serious consideration. 
Therefore, I will approach this Bill from 
that point of view.

My hon. friend, Mr. Gadgil, has defined 
“right to privacy” in very very general 
terms. He speaks about the right to priva
cy in the sense that the right to privacy 
means the right of any person to preserve 
the seclusion. It is not merely the right to 
seclusion, but it is the right to preserve the 
seclusion of himself, not a seclusion which 
is not permitted by Constitution o r law, 
because that seclusion is already taken out 
of consideration. Therefore, let not any
body come forward with a flimsy argument 
as if the idea of privacy includes also an 
idea of secluding an offender from the 
process of law. That is not so.
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That Is not the idea under this definition 
even. True. It is very very general. Every
coocept will be general initially. The
concept of right to privacy has not been 
developed in this country up to now. It
will be developed in due course or it 
may be rejected. If the people do not 
accept it, it may be rejected. It is the 
right of the people to develop any parti
cular concept or reject that concept al
together. But it is the right of an indivi
dual to put forth a concept for the con
sideration of the House* whether the
society accepts it Or not.

This is the right of privacy that Mr. 
Gadgil wants to put forth before the so
ciety for its consideration. It is not as if 
the Bill has been initiated in thc House, 
and therefore, it \*ould be accepted and 
everything will be turned into a law. No. 
Not like that. It is just for our considera
tion. It is giving an impetus to the think
ing of thc representatives of the people in 
this House and also that of the people 
outside this House as to whether this parti
cular type of concept should be at c*ll 
taken into consideration, and, if it is taken 
into consideration, whether it is to be 
accepted. If it is to be accepted, as the 
Hon. Member rightly said, to what extent?
I really congratulate the Hon. Member. He 
has accepted this concept. Things ore con
sidered and thereafter accepted.

Now to understand the limits, so far as 
the limits are concerned, I need not read 
the entire Clause of this Bill regarding 
the definition of right to privacy. But a 
concept, a legal concept, is not to be 
understood only by the Clause which de
fines that concept. It is to be understood 
with reference to other provisions of the 
Bill also, specially those including the 
limits put upon that particular definition. 
Now, the limits that have been put upon 
this definition which appear to be in gene-, 
ral terms are contained in Clause 4. We 
accept privacy. But then, the author of the 
Bill also says, no, not all privacy in gene
ral terms, extensive terms. No, it has limi
tations and the limits have been defined. 
W$tnt of knowledge or ignorance. That is

the first limit. The second is fair com
ment. No privacy is invaded. No indivi
dual has been deprived of privacy. If it is 
a fair comment. If an act is done without 
the knowledge, if the individual has trans
gressed upon the right of privacy of an
other person out of ignorance; no that is 
different. Therefore, there is that limit. 
Thirdly, reasonable necessity. If the society 
demands, or political consideration de
mands that they must go and step forward, 
they are protected, they are not supposed 
to invade the right of privacy of the per
son. They are protected. That is there.

Then, consent. If there is consent, then 
there is no breach of right of privacy. 
Fourthly, the authority. This House is the 
Supreme and Sovereign body to create any 
authority under uhich the apparent right 
of privacy or the prevalent right of pri
vacy can be transgressed without commit
ting any brcach in law of that particular 
right. Therefore, this concept is not as 
if kept in genera! terms unanswerable, not 
like that. It is left to this House to put 
limits. That authority is given also to this 
House, to put limits on that. And we are 
free to put the limits and, therefore, let us 
not treat it so lightly, as was sought to be 
done by some of the Hon. Members. It i* 
really a sorry affair. But anyway, that was 
not to be exposed by thc Members. They 
exposed it. That is the only thing I can say. 
Now, so far as this right of privacy 
is concerned, it is something more thait 
the right to reputation. Thc right to repu
tation has been provided for under the 
Indian Penal Code and an offence has beer* 
created under the Indian Penal CodeT where 
that right to reputation is invaded. De
fences have also been given under the 
same Code whereby, if at all there is a 
transgression or contravention of that 
right, even the person who commits that 
apparent contravention or encroachment



^33 Right to Privacy Bill ASVINA 30, 1904 (SAKA) Right to Privacy Bill 054

on that particular right shall be protected. 
So, it is not that there is no provision. 
That law confines itself only to ‘reputa
tion*.

The author of this Bill is a very erudite 
authority, I should say. He has gone 
through a number of books and has cited 
a number of authorities ,the sum and sub
stance of which may be summarised in a 
few word* by saying that the right to pri
vacy is the right of a person to keep or 
maintain his dignity as an individual. The 
dignity of the individual is Sought to be 
mantained. What is the dignity of the 
individual? My hon. friend has said this. 
At times there were yogis who used to 
know about things. For example, Sanjay 
of the Mahabharata used to know what 
was happening on the war front. That is 
a mythical topic. 1 should not enter into 
it because it may be a reality or it may be 
just a legend. We need not go into it. After 
all. it is a matter of faith, not merely a 
matter of legend. But apart from that, the 
fact remains that the right of an indivi
dual to his dignity includes the right to 
non-intervention so far as mental and 
physical activities are concerned—in so far 
as they do not imp;nge upon similar acti
vities of the other individual. I think, the 
definition will then be complete. The right 
to dignity, I shall repeat, is the right of 
an individual to develop his own internal, 
mental and physical, abilities, a freedom 
both mental and physical, so long as it 
does not conflict with Similar freedom of 
any other individual. I think, if we accept 
that definition, the right to privacy as de
fined by my hon. friend, Mr. Gadgil, will 
be complete, and if it is Understood in 
that sense, reference to property is refe
rence in that sense. It will not be very 
pertinent for me to refer to the different 
illustrations in which property may be re
ferred to. The hon. gentleman who spoke 
a little while ago was talking with an illus
tration on some Greek island. It is not 
necessary to go to Greece or to any Greek 
island. A five-star hotel will be sufficient 
for anybody. The question will then be 
whether the events in five-star hotels, a des
cription of which it is not necessary for 
me to make, are encroachments upon the 
right to privacy of the artist or the 
audience. If at all a right of privacy is

involved in such matters, the question i* 
whether any of the defences provided for 
under clause 4 of this Bill will protect the 
person either from the audience or the 
artist. That is the simple question. Simi
larly suppose, for instance, some words 
which are not very happy, although not 
unparliamentary', are expressed by one 
member against another member even in 
this House or in any other House of our 
legislatures which may be subsequently 
expunged, can we say that there was en
croachment of the right of privacy? Again 
whether clause 4 defends the person who 
speaks is the question. First of all whether 
it is an infringement or invasion of the 
right of privacy and if so of whose privacy 
or of what person, whether the person 
who speaks or the person against whom it 
is spoken—all these things have to be con
sidered. Then we go to clause 4 to see 
whether any of them is protected. The 
illustrations can be multiplied.

SHRI SATYASADHAN CHAKRA- 
BORTY: What about the privacy of 60 
per cent of our population who live in the 
streets? Who is going to protect their pri
vacy? Give them a house. You are talking 
of privacy........

SHRI A. 1. PATIL: I should thank 
Shri Satyasadhan Chakraborty. He has 
taken the subject from the plane to a 
discussion or economic plane. I thank the 
hon. Member for that. True, the hon. 
Member talked about persons who are 
living in the streets. I will pose another 
question. I will pose the question to him 
and he may pose a question to me 
We can pose questions to each other. 
What is the position of a beggar who is 
unable to earn his living vis-a-vis the 
Constitution which is supposed to be made 
by him along with others and adopted 
and given by him for himself and others?

PROF. MADHU DANDAVATE: Has
he got a right to vote?

SHRI A. T. PATIL: The hon. Member 
speaks of a higher right. I am not going 
to that; I am only at the beginning. Let 
us begin with this. Can you really claim 

, any right, constitutional right, from a per
son or any discharge of constitutional 
duties and obligations from a person, to
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whom wc arc not giving the power to 
'exercise the constitutional right which is 
Supposed to be given to him under the 
Constitution? These things are there. Not 
that we are blind to the economic situa
tion. Wc are alive to the situation. The 
question is: so far as this Bill is concerned 
we will confine ourselves to the concept 
float is placed before us. We may reject
it. Not that we should accept it. But
let us try to understand what the concept 
is within its scope and limit though there
is a Vdst scope for discussion on the diffe
rent aspects and different subjects. But 
then if we confine ourselves to this Bill, let 
us try to restrict ourselves.

So far as the implementation part of the 
right created by this Bill, is concerned, 
if it is to go to a court, let us try to 
understand what will happen? Ordinarily 
when a defamation case under the lodfan
Penal Code is filed, it takes years and
years to conclude and daring the trial of 
that particular case, the plaintiff or the 
complainant stands in the position of an 
accused. He m further defamed. His re
putation is further kwt The procedures
of law are such that it would be very 
difficult for an individual to carry on the 
matter to the Court to vindicate with him 
the right given under the law. There
fore, if the matter goes to the court,
where is the privacy? Hundreds and thou
sands of questions will be put to the
plaintiff before damages are granted. 
Therefore it is very difficult to assess at 
this stage as to whether the remedy that 
is provided will be a proper or adequate 
remedy. That is one thing.

17.25 hrs.

[ M r .  D e p u t y  S p e a k e r  in the Chair]

The relief is that the damages are 
granted. The question i* whether the
damages granted will be real relief that
we can give to thc person concerned and 
whether there should be damages or 
other things, if he has a civil right or a 
criminal right. Many things would come

in. The question is not a so simple. Al
though the concept of right of privacy is 
a serious concept, it is also an important 
concept which must bc taken note of 
to-day not only by thc politicians but by 
every individual in the society by every 
citizen. When one thinks about his own 
rights, he should also think himself about 
thc rights of others. I told already that 
when I think about my capacity, my 
ability and my rights, my energy, my
power to express myself mentally and 
physically, freely, I always take into con
sideration thc similar right conferred upon 
thc other persons. If I do not like any 
interference with my rights, the î I 
should also respect similar rights of 
others. So far as my actions are
concerncd........

MR DEPUTY-SPEAKER. How much 
time do you want? 1 think you can con
clude.

SHRI A. T. PATH; I will need some 
more time.

MR DEPUTY-SPEAKER: If you
want more time, then you may continue
next time. It is now 5-30 P.M. Let me
can Shrimati Suseela GopaTan to introduce , 
her Bill.

17.2* hrs.

WORKING WOMEN WELFARE 
BILL*

SHRIMATI SUSHEELA GOPALAN 
(Alleppey): I beg to move for leave to
introduce a Bill to provide for thc welfare 
of women employed in various industries 
and establishments.

MR. DEPUTY-SPEAKER: The question
is:

“7\iat leavc be granted to introduce a 
Bill to provide for thc welfare of women 
employed in various industries and 
establishments."

The motion was adopted.

SHRIMATI SUSEELA GOPALAN: 1 
introduce the Bill.

•Published in Gazette of India extraordinary part II Section 2 dated 22-10-82.
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CONSTITUTION (AMENDMENT). 

BILL*

(Insertion of New article 174/*)

MR. DEPUTY-SPEAKER: Prof.
)andavate.

PROF. MADHU DANDAVATE
Rajapur): 1 beg to more for leave to
ntroducc ** a Bill further to amend the
"onstitution of India.

MR. DEPUTY-SPEAKER: The question
s:

“That leave be granted to introduce a 
Bill further to amend the Constitution of 
laiia.

The motion was adopted,

PROF MADHU DANDAVATE: I in
troduce the Bill.

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of articles 75 and 144)

MR. DEPUTY-SPEAKER: Prof. Dan- 
da*ate.

PROF. MADHU DANDAVATE (Raj- 
pur): I beg to move for leave to introduce 
a Bill further to amend the Constitution 
of India.

MR. DEPUTY-SPEAKER: The question
is:

“That leave be granted to introduce 
a Bill further to amend the Constitu
tion of India”

The motion was adopted,

PROF. MADHU DANDAVATE: I in
troduce the Bill.

PROF. MADHU DANDAVATE* Sir, T 
also move for consideration of my other 
Bill.

MR. DEPUTY-SPEAKER: No, no that 
does not arise.

iH TH  Dis.)
17.30 hrs.

HALF-AN HOUR DISCUSSION
V ir a l  F e v e r  a nd  M alaria  in  D e l h i

MR. DEPUTY-SPEAKER: Now we take 
up Half-an-hour Discussion. Shri A. Neela- 
lohithadasan Nadar.

This is half-an-hour discussion. The mo
ment half-an-hour is over, I will be forced 
to adjourn the House.

SHRI RAMAVATAR SHASTRI( Patna):

What about those who are not present 
but who sccured their names in the bal
lot? At least my name must first be allow
ed.

MR. DEPUTY-SPEAKER: Shri Nadar.
SHRI NEELALOHITHADASAN NA

DAR (Trivandrum): Sir, this discussion 
has arisen over the answer given by the 
hon. Minister on the 7th of October to 
Starred Question No. 62. I hope the House 
may be remembering that looking at the 
way in which the Minister answered the 
question on that day it seemed that he had 
taken the issue in a light manner. But as 
all of us live in this capital city of Delhi 
we are aware of the intensity of these 
cases, this viral fever and malarja in Delhi 
which is affecting the vast majority of 
Delhi population. But, Sir, on that day, 
while replying to the question, the hon. 
Minister said: ‘There is no death reported 
due to viral fever.’ At that time some 
Members of this House were asking that 
even if no death has taken place the Gov
ernment ought to become serious. Now, 
may I bring to your kind notice a report 
in the Statesman of 14th September? It 
“Delhi Public School, Ramakrishnapuram 
says: “School closed after Girl's death: 
has been closed until Friday following the 
death of a Class XI Girl student^ due to 
viral fever that has spread like an ende
mic in the city.”
Even though it has not been reported in 
the Press, I can cite certain instances of 
deaths due to this fever from my own 
personal knowledge.

♦Published in Gazette of India extraordinary, Part II Section 2 dated 
22-10-62.



[Shri A. Neelalohithadasan Nadar]

In Dayanand Colony of Jalpatnagar, a 
lady is reported have died of Dengu fever. 
The temperature rose to 108 degrees. She 
fell into a coma. Before reaching the hos
pital she died. Another case of death has 
come to my notice. This is death of a 
child in Srinivaspuri colony very near 
Lajpatnagar, Ring Road. Thc child died 
of high fever. May I ask the Minister, 
through you, Sir, whether after answering 
the question here on the floor of thc House 
on the 7th October, thc Government has 
taken any pains to enquire whether any 
death has taken place due to viral fever, 
dengue fever and malaria in Delhi? If so. 
what is the result of that enquiry?

Similarly, even some Members of thc 
House fell ill due to this fever.

I am told that Mr. K. A. Rajan—one 
Member of Parliament from Kerala—fell
ill due to this fever. After that, his condi
tion became serious ami he has been taken 
to thc Soviet Union for some treatment 
now. And Mr. Bapusahcb Parulekar (who 
may ask a question later and take part 
in this debate) was laid up in bed for so 
many days because of this fever; So, he * 
was not able to attend thc House durinc 
those days. May I know how many Mem
bers of Parliament have been affectcd by 
this fever in Delhi?

Similarly, Sir, on that day. while ans
wering the question, the Minister stated 
that there is ‘only one type of virus carry
ing this fever.’ After that, he tried to cor
rect,— not admitting his mistake,—but, 
rather twisting it, so to say, and said, 
‘there is not one type of fever, there are 
some such classes and other things.’ So.
1 want to know whether any further en
quiry has been conducted or not and 
how many types of virus are there in 
India today, spreading this fever. In 
India, today, this fever is spreading. 
Which type of virus is responsible for the 
fever which i\  spreading throughout Delhi 
at present? Similarly there are several press 
reports on this virus fever.

- MR. DEPUTY-SPEAKER: I think you 
are not affected.
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SHRI A. NEELALOHITHADASAN 
NADAR: I am unaffected by all these 
three diseases. There arc press reports to 
the fact that celebral malaria which was 
prevalent mostly in the Northern States 
has spread to Delhi. I want to know whe
ther thc Government of India has taken 
notice of i t  What measures have been 
taken by the Government to prevent fur
ther spreading of this virus disease in 
Delhi? What are the reasons for the oc
currence of malaria and ‘dengue* fevers in 
Delhi? The Times of India dated 12th 
October 1982 had reported about the in
fectious disease in Trans-Yamuna Colonies. 
They arc also in around Dcihi

There arc various opinions on this The
Patriot of Delhi of last week of Sep
tember says about the ‘dengue* fever in
Delhi. The Free Press Journal of 26th
September mentioned about ihc Asiad 
tanks being the main sourcc for breeding 
thc epidemic virus. Now. because of 
various constructions that arc taking place 
in Delhi, for Asiad. the mosquitoes and 
the virus are breeding in tanks, ponds and 
other water sheds. They arc thc main 
reason for spreading these diseases. There 
are also contentions that thc slack in anti
malaria steps contributed to these diseases. 
Arc wc so incapable of arresting these di
seases and taking necessary immediate 
steps to fight these mosquitoes and virus. 
Now, wc are suffering from severe fever 
of ‘dengue/ and ccrcbral malaria. There 
arc also contradicting opinions on this. 
It is said that because of unhygienic con
ditions in areas where people are liviog 
this disease is spreading. There i* also an
other opinion that even in other areas due 
to water stagnation for more than a week 
in storage tanks, and other small tubs or 
keeping it in big vessals for future use, 
the mosquitoes breed in large numbers and 
ultimately they spread these diseases.

May I know from the hon. Minister, 
what according to the Government is thc 
reason for the spread of this ‘dengue’ 
fever and also malaria? Some days back 
even the hon. Speaker had asked a ques
tion in continuation of a particular ques
tion put by some hon. Member in the 
House regarding the Mosquito Research
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Centre run by some American Scientists 
who are behind this viral fever being spread 
in Delhi. I think the hon. Minister is aware 
of that question put by the hon. Speaker 
on that day. I hope he will give answer 
to that question today. Sir, I am inviting 
tbe attention of the hon. Minister through 
you to an Article in the Times of India 
of 10th October 1982 about the mysterious 
ftuper-tnosqurtoes. It is written by Dr. 
Bhai Mahavir, M.P.

Ho says:

“Early this year newspapers in New 
Delhi reported that American scientists 
were spreading super-mosquitoes in 
Pakistan capable of being used as agents 
of germ warfare. Closer home, the 
presence of an American scientist, one 
Dr. Carl Taylor, has repeatedly been 
questioned.”

So, may I ask the Hon. Minister through 
you whether the Government has noticed 
this Article written by an Hon. Member 
of Parliament, not of this House, but of 
the other House? If so. whether the Gov- 
ment has gone through it? What is the 
reaction of the Government on tflis arti
cle.?

Furthermore, Sir, even the Defence 
Minister in his reply in the last Session of 
the Lok Sabha through some unstarred 
Question said:

“The Government is aware of Pakis
tan's efforts to develop biological war
fare agents.”

In the light of this, I am repeating 
the same question asked by several Hon. 
Members on the other day, and even by 
the Hon. Speaker:

“Whether the Mosquito Research 
Centre, Lahore, run through the Ameri
can scientists, has contributed directly 
or indirectly to the spread of this virus, 
and thereby this viral fever in Delhi?”

Similarly, Sir, there is a question re
garding one Dr, Carl Taylor, an Ameri
can scientist. I would like to ask the Hon. 
Minister, whether the Health Ministry or 
the Home Ministry has put a ban on his 
entry into India, except as a tourist?

Sir, on that day the Hon. Minister 
had said in this House that there is no 
allopathic treatment for this Dengue fever. 
Then the Hon. Speaker himself asked the 
Minister; Whether there is any Ayurvedic 
or Homoeopathic treatment to the fever? 
And though the Minister had not clearly 
answered, he said that there are claims 
by the Ayurvedic and Homoeopathic ex
perts and scholars that they are having 
some treatment to this fever. That ans
wer was given by the Minister on 7thf 
October. Now fifteen days have parsed. 
May I ask the Hon. Minister through! 
you whether during these fifteen days the 
Government has enquired about the claim 
of the Ayurvedic and the Homoeopathic* 
experts and scholars in regard to their abi
lity to treat this fever If so, what is 
the result of that inquiry?

Sir, this malarian fever is not now limi
ted to the capital alone. Therefore, it 
should be taken notice of more seriously. 
There is a press report in Hindustan 
Times that 2,944 Malaria cases have been 
treated in Bhiwani. According to Dec- 
can Herald dated 25th August. 1982— 
“Brain fever claims 248 lives in Karna
taka"—which is the home State of the 
Hon. Health Minister himself. Simi
larly, the Chief Minister of Tripura him
self admitted through a statement which 
appeared in The Statesman of 25th 
August, 1982—“There are deaths due to 
malaria in Tripura”. And he stated that 
this malaria is being spread in the border 
area i.e. Tripura-Bangladesh border. So, 
he suggested for some joint action by 
India and Bangladesh to prevent the sprea
ding of this Malaria in this region and 
to free the people of the area from the 
Malaria disease. Recently, there was a 
summit in New Delhi of the Heads of 
Government of Bangladesh and India. 
May I ask the Minister: During the recent 
summit, was this suggestion of the Chief 
Minister of Tripura tafen serious notice 
of? Was there any discussion of a joint 
venture in this respect, to eradicate mala
ria in those Indian border regions at 
Tripura and Bangladesh? If so, has any 
programme been chalked out? If so, 
what are the details, and what is the re
sult?
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“Malaria has increased a hundred
fold in India, Pakistan and Sri Lanka 

during the past decade, claiming one
million lives each year.”

Most of our scientists, doctors and even 
Government officials have been claiming 
that we have been able to eradicate mala
ria. But this report says that not only 
in India and Pakistan, but also in Sri 
Lanka, in the last decade, malaria cases 
rose hundredfold; and it is claiming a 
million lives each year.

The issue of “Indian Express** dated 
24th September says: “U.P. town5 in grip 
of viral fever'’. It was there in the dis
tricts of Allahabad, Bareilly and Kanpur. 
All these reports indicate that it is a serions 
situation. Government should take this 
matter seriously. May I know the steps 
already taken by Government hi this res
pect, and the steps Government propose* 
to take in future?

MR. DEPUTY SPEAKER: T V  Minis
ter will now reply. He can reply to Mr. 
Nadar now. Some more hon. Members 
will then put questions; and he can reply 
to them thereafter.

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN- 
KARANAND): Sir, I thought the hon. 
Member would make some serious com
ments bn the situation, and suggest some
thing. But what he said in the House 
comes to this: he has gone astray and lost 
himself in the jungle, not knowing where 
to go in the filed of health, let alone the 
field of malaria and dengue.

I expected that he would give *ome 
suggestions and comment on the points 
arising out of the answer that I gave last 
time. But he went on from Dengtie to 
malaria to cerebral malaria, Carl Taylor 
and defence etc. which are totally irrele
vant to the discussion that has been raised.

SHRI A. NEELALOHITHADASAN 
NADAR: All these are relevant points.

SHRI B SHANKARANAND: He should 
know what is relevant and what is irrele
vant. I cannot teach him. He is an 
honourable and responsible Member. I 
do not say I will teach him what is re
levant and irrelevant. What I said was 
that his observations were all irrelevant

1 have said on many occasions in this 
House, and in the other House—and made 
myself very clear—that the fever cases 
this year went up a little; and that made 
us find out thc cause—i.e. as to why thc 
fever cases had increased. People at 
the National Institute of Communicable 
Diseases and the National Institute of 
Virology went into it, and found that the 
cases were due to the dengue virus.

Immediate steps have been taken includ
ing not only the anti— laurel measures 
but also the anti-mosquito measures by 
various methods. We have been going 
on T. Vt and radio calling for the coopera
tion of the people to follow certain does 
and don’ts which have been pubished in 
the papers. This fever, as I have already 
*aid in this House, is due to domesticated 
mosquito. It breeds in the house, in the 
water, shellow water though it is fresh! 
water, under the shadow and certain tem
perature; and we have to take precautions 
to see that the water does not remain in 
the coolers either inside the house or in 
the shadow' of the premises. This way, 
we have been teaching the public on all 
the via media that is available to us. So, 
I cannot say anything about the other 
things which he has raised, which are not 
relevant to the Dengue fever itself. Then 
he had been trying to make a case that 
malaria and Dengue fever is increasing 
in the country. If he has decided not to 
be convinced, I cannot help. I have 
already given the facts and figures to show 
that the incidence of malaria has come 
down very much thi* year and the inci
dence of Dengue is fast declining. The 
facts and figures have already been given 
to the House. I need not repeat them.



What I want to tell the House is that 
let us not sensationalise the issue and cre
ate unnecessary scare in the mind of the 
people. After all, what are you going
to get? I have seen the Press reports 
myself. In certain Press, I have seen the 
headlines like “Dengue has played havoc 
in the Asiad Camp”; and the news goes 
on with a player wh0 'is  suffering from 
Jaundice and he has been dropped from) 
the team. This is how things are going 
on and people are unnecessarily scared.
May I call for the cooperation of this
House? Please do not help in sensation
alising the matter. It has been brought 
under active control and the fever is de
clining. After all. I request the hon. 
Member tQ see the importance of the situa
tion that very soon we are going to have 
Asjad. People from other countries are 
going to participate; not onfy the sports
men but thc Managers and officials of the 
other countries are coming here. This 
sensationalisation should not cause any 
alarm in the mind of the people here in 
Delhi. I request them through you and 
through this House anj I assure this House 
that we have brought down the incidence 
of Dengue and malaria in this city and 
also malaria in the rest of the country; and 
we need not unnecessarily scare or create 
scare in the mind of the people so that it 
will affect thc interest and the image of 
the country.

SHRI A. NEELALOHITHADASAN 
NADAR: He has not answered my speci
fic questions. I have put several speci
fic questions; he has not answered any 
of them. What is the purpose of this dis
cussion?

MR. DEPUTY SPEAKER: All right.

DR. A. KALANIDHI (Madras Central):
I express my sincere thanks for having 
permitted me to participate in the discus
sion and also thank Mr. Nadar for giv
ing me an opportunity to express what is 
viral fever, because there is a little confu
sion in the mind of Mr. Nadar.

The other day I was here while the 
hon. Health Minister was repling to the 
question. As a member of the medical 
profession, I would like to inform Mr. 
Nadar that viral fever in general includes
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one fever that is called epidemic pleurdynia 
otherwise called bornhomes disease. 
Another fever is called Dengue fever o r . .
(Interruptions).

SHRI A. NEELALOHITHADASAN 
NADAR: It is a jumble of words. .(Inter
ruptions) .

SHRI B. SHANKARAlMAND: I have 
told you. You could not understand. 
You wanted him to explain it, to under
stand. (Interruptions)

MR. DEPUTY- SPEAKER: He is a 
doctor. He is an authority on this. Lis
ten to him.

AN HON. MEMBER: The Government 
should use his services.

MR. DEPUTY-SPEAKER: There is no 
harm in learning anything.

DR. A. KALANIDHI: This Dengue 
fever is also called DANDY'S FEVRR..
( Interruptions)

MR. DEPUTY-SPEAKER: You can
also learn. I can also learn. There is no 
harm.

DR. A. KALANIDHI: This fever,’
Dengue fever is also called break-bone 
fever: the third one is yellow fever: and 
*he fourth is phlebotomous fever other
wise called SANDFLY fever. The other 
day the hon. Minister referred to only 
Dangue fever wherein he had also men
tioned about the virus. There are four 
types of viruses; irrespective of the virus— 
whether it is a, b, c, d, or I, 2, 3, 4—  
whatever name you give—the main symp
toms are the same; the clinical findings are 
the same.

The other thing our Member mentioned 
was ‘mysterious mosquitoes’. It is not a 
mysterious mosquito. It is a mosquito 
which is called aedes Egypti. It is a 
mosquito which transmits the infection and 
causes the dengue fever. It causes severe 
body pain. It is only a selflimiting dis
ease; and it will not cause death to any
body. I can assure t^e hon. Member. It 
never causes death. ( Interruptions).
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MR. DPUTY-SPAKER: Do not politi
calise these mosquitoes.

DR. A. KALANIDHI: That is why the 
fever is also called saddle back fever. 
Temperature goes up to 106, and comes 
to normal, goes up and comes down.

MR. DEPUTY-SPEAKER: It is a tec
hnical subject. He is a doctor.

DR. A. KALANIDHI: It become.; nor
mal after jij;ht days. There is no mor
tality at all. 1 think the hon. Member 
should not misguide or mislead people 
that Dengue fever causes mortality. Peo
ple die—about whom wc read in thc 
Press—they may die due to secondary in
fection; probably because of 'he running 
condition or the general condition hue im- 
jng weak or due to respiratory infection 
and so on and so forth; and they die. They 
do not die because of Dengue fever: I 
•want to this to the hon. Member.

The other point which 1 want to men
tion is about the treatment. I do endorse 
the hon. Minister's view that there is no 
specific treatment for this. He has also 
mentioned about controlling this disease. 
There is only one vaccine available. That 
is developed effectively, and but it is not 
commercially available. 1 only request 
the hon. Minister to make some efforts 
to make this vaccine available so that it 
can be used against Dengue fever, and 
we can prevent it.

Another point which the hon. Member 
mentioned is about the homoeopaths and 
Siddhas, claiming that they will cure the 
disease. They have been claiming that 
they could cure cancer. But nobody has 
done it; no case has been reported by any 
homoeopath or a Siddha, who has cured 
cancer. They claim; but these are all 
false claims ancl tall claims. I can tell
Mr. Nadar: tbere is no therapy; no cure
is available for it. Whether you treat or 
do not treat, whether you go to the doc
to r  or you do not go to the doctor, you 
will become all right after eight days. The 
treatment is only Analgesics. First of
all you have to see what the disease is.
Then only you can confine to Dengue

(HAH Db. )  
fever. All the viral infection can pro
duce fever. Nobody can answer you till 
the virus is known.

Another thing which we have to men
tion is about the anti-malarial measures 
to be taken. A few years ago malaria 
control programme was there in this coun
try. Subsequently it was converted into 
National Malaria Eradication Programme 
in 1958 or so. 1 do not know whether 
this N.M.E.P. is functioning well or not. 
Again, there also there was no mortality. 
After the formation of the National Mala
ria Eradication Programme malaria was 
got controlled completely. There was 
not even a single case of reported malaria. 
But unfortunately for the past few years 
it is coming up again, probably because 
mosquito breeding is there; or stagnation 
of water has increased or sanitation is 
poor. I only request the hon. Minister 
that the National Malaria Eradication 
organisation should be geared up. They 
should go to the rural areas and see that 
the cesspools of water are removed. 
Wherver there is necessity for it I'vrithi- 
rium or what is known as DDT should be 
sprayed and anti mosquito measures should 
be used on a large scale.

The news media like All India Radio 
and TV' should be geared up publicising 
anti malaria measures. They are giving 
indiscriminate advertisements about medi
cine^. Only one thing that I want to tell 
the Minister is that thc AIR advertises 
that whenever you have fever, chillness, 
etc. you must take chloroquin: This is
a medicine which should be used very 
cautiously. This is the drug which can 
cause damage to the eyes and the ears. 
Whenever any fever comes, the best thing 
to advise is to consult the doctor and then 
take chloroquin. I would request the 
Minister that proper wording should be 
used in the advertisements in AIR about 
the prevalence of malaria, symptoms of 
malaria and the people should be advised 
to consult the doctor and then take chloro
quin or any other anti-malarial measures.

SHRI SUDHIR GIRI (Contai): The
magnitude of the diseases like viral fever 
and dengue fever, has become very acute.



It is spreading not only in the city of 
Delhi but throughout the country. Thou
sands of people have been affected by 
viral fever and dengue fever. So, the 
Government is required to take necessary 
measures to fight this menace and disease.

The experts in this field have pointed 
out the following causes for these diseases:

1. Mosquito-bite-day time biting by the 
mosquito known as aedes aegypti.

L 2. Stored and stagnant water contributes 
to the breeding of mosquito larvae in a 
large number.

3. Unsafe drinking waieT.

4. Poor health of the poor people. Poor 
health is not capable of resisting the at
tack of such virus.

5. Lack of education regarding health. 
According to the information given by 
thc competent authorities in this field, the 
symptoms of the disease are severe head
ache. disorientation, lack of sleep, skin 
rashes, gastro-intestinel disorder, general 
weakeness, weakness in the legs akin to a 
milder attack of polio, back pain special
ly in the lower part of the spinal cord, 
lack of appetite, etc.

One Microbiologist said that many den
gue fever patients in the city had been in
judiciously administered steroics by care
less doctors. In the city of Delhi, there 
are doctors, who do not take proper care 
of the patients. With the result, sQ many 
patients die.

According to the Congress (I) 20-Point 
Programme regarding health, they have 
said that preventive, promotive and cura
tive measures would be taken towards the 
health problem of the population. In 
view of all these, I would like to know 
from the hon. Minister when the viral 
fever has been detected in India, what 
type of preventive and curative measures 
have been taken so far in these places, 
what amount of money has been spent for 
such measures during 1982-83, what cura
tive measures have been taken so far in so 
far as such menacing diseases are concer-
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ned and what is the amount of money 
spent for such measure during 1982-83.

My last question is whether it is a fact 
that the inferior quality of insecticide is 
also responsible for the high incidence of 
mosquito breeding, and if so what 
measures have been taken by the Govern
ment.

MR. DEPUTY-SPEAKER: Now, the 
Minister will reply. Mr. Verma and 
Mr. Bapusaheb Parulekar are absent.
(Interruptions).

MR. DEPUTY-SPEAKER: Might have 
been attacked by the dengue fever.

SHRI RAMAVATAR SHASTRI: I think 
he is in bed.

SHRI B. SHANKARANAND: Sjr, thc 
hon. Member who spoke after Mr. 
Nadar did try to enlighten Mr. Nadar.

SHRI RAMAVATAR SHASTRI: Enli
ghtened you.

SHRI A. NEELALOHITHADASAN 
NADAR: Enlightened you also.
(Interruptions)

SHRI B. SHANKARANAND: If you 
would have read my ^statement on various 
occasions in the debates, perhaps you would 
have been better educated because I 
gave the etiology, the entomology, and the 
epidemiblogical aspect of all these cases. 
If you have read thc debates, perhaps you 
would not have asked this question. I do 
not know whether you have read this also. 
1 am sorry to say this because we are here 
to discuss thc serious health aspect of the 
country. Wc are talking of the country’s 
health, we are talking of the health of the 
people in Delhi, we are talking about the 
health of the Members of Parliament, but 
we should not make some statement 
which is—I do not say he is misleading 
the House, I wouid not say that, but it is 
an incorrect statement.

SHRI A. NEELALOHITHADASAN 
NADAR: What I have stated is correct 
You should withdraw your remark, it i; 
not an incorrect statement. Mr. Rajan 
who is a Member of Shastriji’s party fel
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ill, Now he is in Moscow for treatment. 
It is a fact.

(Interruptions)

MR. DEPUTY-SPEAKER: Mr. Nadar, 
listen to  him.

SH RI B. SHANKARANAND: Mr.
N adar, don’t be impatient. Please listen 
to  me. I  will tell you w hat it is. I
know M r. K.A. R ajan’s case. Mr.
K alyanasundaram  came to  me and he w an
ted my assistance. I  had made arrange
ments. He never said that K.A. Rajan 
was suffering from  Dengue or viral fever. 
H e never said that.

SH RI A. N EELALOHITHADASAN 
N AD AR: He was siiffering.

SH RI B. SH AN KA RA N AN D: Just
listen to me. D on’t make some incorrect 
statement to unnecessarily mislead the 
House. You must ask M r. Kalyana
sundaram  who approached m e . . .  .

SHRI A. NEELALO HITH AD ASA N  
N A D A R ; Mr. Rajan is a Member of the 
House. Shastriji is the Deputy Leader of 
his Party in this House. Let Shastriji say.

{Interruptions)

SH RI B. SH AN KA RA N AN D: M r.
Shastri will say what he wants to say. 
You need not educate him, He knows 
m uch more than you. So, let us not make 
some incorrect statements which will 
unnecessarily mislead the House because 
I did make arrangements for M r. K. A. 
R ajan’s treatm ent in the All India Medical 
Institute, But then M r. Kalyanasundaram 
again came and thanked me and said^ “We 
are taking him to Moscow and thank you. 
M r. Minister, for all the kindness of 
yours’. Y ou must know the facts. Then 
you come.

A bout the other M em ber who has said 
about the entire thing on maiaria a n d , 
o ther things, about the budget and all 
that^ I think I can give some figures.

The N ational M alaria Control Pro
gramme was started in 1953 and it was 
again converted into 1958 programme. 
But in 1965 only the incidence of malaria
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reduced to almost zero, but after some 
time it again started going up and in 1976 
it went up— I am  talking about the total 
incidence o f m alaria in the country, the 
figures there.

In  1977 it was 47,40,000 and odd. 
Last year in 1981 from  47 lakhs the 
incidence came down to 13 lakhs and odd. 
To-day, as reported upto 30th September, 
1982 it is mere 9,97,000 or about 10 
lakhs. Y ou can see that the incidence of 
m alaria hag come down from 47 lakhs 
and odd in 1977 to mere 9 lakhs and odd.
I think the Members will appreciate that 
the incidence of m alaria has come down.

Some other M em ber said, “Chloroquine 
will give rise to toxic symptom affecting 
the nerves.” If  the correct dose is ad- 
ministeredj I do not think this complica
tion will arise. T hat is the opinion of the 
medical expert. It all depends upon the 
correct dosage.

Shri N adar is very much worried about 
the Cerebral malaria. I say there is no 
incidence for the last three years in Delhi 
leave alone the death. A t least there are 
no reported deaths. He has referred to 
some other deaths which have been there 
to his personal knowledge, I do not know 
whether he is a doctor or not. He ^ays 
that he know’s these people died of Dengue 
fever o r m alaria o r something like that. 
As I said, the inform ation given to me is 
and the medical expert opinion is Dengue 
has never caused death. Virus has been 
iden tif ied  by  th e  ICM R. T he  v iru s  th a t  
h a s  b een  ex is tin g  in  D elh i h a s  b een  
iden tif ied  as D engi I, I t  does n o t cause 
d ea th . T h a t is th e  e x p e rt opinion. T h a t 
I am  to  in fo rm  th e  H ouse.

SHRI A. N EELALOHITHADASAN 
N A D A R : W hat about the death mention
ed by me? Will the hon. M inister be 
pleased to get it investigated?

SHRI B. SHAN KA RA N AN D: I am
telling you Dengue does not cause death. 
It does not require my further investiga
tion.

The hon. M ember has asked about the 
Budget. I can say for the M alaria E radi
cation Programme.

SHRI SU DH IR G IR I: I want to know
what amount has been spent so far during 
1982-83 to remove all the causes?
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MR. D EPU TY  SPEAKER: He is
furnishing, that information to you.

SHRI B. SH A N K A R A N A N A N D : I
would not be able to give figures for 
1982-83 now as 1982-83 is still going on. 
Y ou must know that the figures are avaial- 
able >iy the end o f the year as to what 
amount was provided and what has been 

* spent.
SHRI A . N EELA LO H ITH AD A SA N  

N A D A R : You could have asked for some 
report.

SHRI B. SH A N K A R A N A N D : You
put the question and I would get it.

SHRI A . N EELA LO H ITH AD A SA N  
N A D A R : Have you assessed the pro
gramme so far?

MR. D EPU TY  SPEAKER; He has to 
get facts from the States also.

SHRI B. SH A N K A R A N A N D : He
neither knows medicine nor budget. Why 
should he ask questions?

'  SHRI SA TY A SA D H A N  CHAKRA-
BO RTY: He wants to know you intima
tely.

SHRI B. SH A N K A R A N A N D : Pro
fessor, I am not able to teach. What can 
I do?

MR. D EPUTY  SPEAKER: You give
figures for 1981-82.

SHRI B. SH A N K A R A N A N D : The
budget provision for 1980-81 was Rs. 4450  
lakhs and the estimated expenditure was 
Rs. 3330 lakhs and odd. For 1981-82 the 
provision was Rs. 5107 lakhs and the 
estimated expenditure was Rs. 5484 and 
odd lakhs. Then, for 1982-83, the budget 
allocation is Rs. 5,500 lakhs. This is for 
the National Malaria Eradication Pro
gramme. What is spent, I will be able 
to tell by the end o f this financial year.

SHRI SU D H IR  GIRI: Sir, my ques
tions have not been answered. I asked

M alaria in D elhi 674 
{H A H  D is.)

about the cases o f viral diseases detected 
in India. The second question is. what is 
the figure for 1982-83 because o f the fact 
that the (ji®6Dsion o f  the disease has 
become great and thousands o f  people 
have been affected. In Delhi city alone. “  
thousands Of boys and girls and the 
em ployees o f  various offices have not been  
able to attend their schools colleges and 
offices respectively because o f  the attack 
of such diseases. I want to know from  
the Minister as to what amount has been 
spent and would be sPent to control this 
diesease.

M R. DEPUTY-SPEAKER: How can
he furnish this information when it is 
being in the process o f spending?

SHRI B. SH A N K A R A N A N D : Sir. I 
have given the figures with regard to the 
incidence o f  malaria in the country and . 
have shown with the facts and figures that 
it has com e down heavily. I have given  
the budget figures, the budget estimates 
and the estimates o f expenditure. (In- 
lerruptions)

MR. DEPUTY-SPEAK ER: The '
amount would be usefully spent, that is 
what he says.

SHRI B. SH A N K A R A N A N D : Sir, what 
is the use o f hon. Member repeating that 
thousands o f persons suffered when I have 
given the facts and figures to show that the 
incidence o f malaria has come down?

SHRI SA TY A SA D H A N  CHAK RA- 
BORTY: Sir. the cases o f  m a la r ia .. . .

MR. DEPUTY-SPEAKER: N o  no.
You can sit and watch.

SHRI SA TY A SA D H A N  CHAKRA- 
BO RTY: I am not asking questions.

MR. DEPUTY-SPEAKER: N ow , I am  
going to adjourn thg House. ’
18.17 hours.
The Lok Sabha then adjourned till Eleven  
o f the C lock 6n Tuesday. N ovem ber. 2, 
I'i^ l/K a rtik a  II , 1904 {Saka)
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